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 —

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Raw  Material  Requirements  for
 Cottage  Units  Manufacturing  Match-

 es  in  Tamil  Nadu

 *950.  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  INDUSTRY  be
 Pleased  to  staie:

 (a)  how  the  raw  material  require-
 ments  of  2700  cottage  units  manu-
 facturing  matches  are  being  met
 now;  and

 (b)  whether  the  non-mechanised
 sector  of  match  industry  concentrat-
 ed  in  Tamil  Nadu  is  holding  to
 ransom  these  cottage  units  so  far  as
 raw  materials  are  concerned?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)  At
 Present  the  Service  Industrial  Co-ope-
 rative  Societies  manufacturing  matches
 which  ate  either  run  directly  by  the
 Tamil  Nadu  Government  or  managed
 through  Khadi  ang  Village  Induustries
 Commission  or  Institutions/Associa-
 tions  have  their  own  arrangements
 of  raw  materials,

 39  L.S—I.

 (b)  The  Khadi  and  Village  Indust-
 ries  Commission  have  reported  that
 some  big  non-mechanised  match  units
 in  Tami)  Nadu  have  raised  the  prices
 of  splints  and  veneers  without  ade-
 quate  justification  thus  adversely
 affecting  the  cottage  match  units  which
 depend  on  them  for  supply.

 SHRI  K.  RAMAMURTHY:  Mr.  Spea-
 ker,  Sir,  my  colleague,  Shrimat:  Jeya-
 lakshmi  had  raised  the  same  matter  at
 the  time  of  discussion  on  the  Demands
 for  Grants  relating  to  the  Ministry  of
 Industry.  She  had  very  well,  clearly
 revealed  these  things  that  some  sort  of
 B  clasg  match  manufacturers  in  Tamil-
 nadu,  particularly  some  23  famihes
 who  are  completely  controlling  the
 raw-material  supply  to  this  tiny  sector
 like  KVIC  and  cooperative  sector  in
 one  Way  or  the  other,  are  killing  this
 tiny  sector  in  order  to  exploit  and
 monopolise  the  whole  industry  in  ther
 own  hands.  Through  you,  I  would
 like  to  ask  the  Minister—while  these
 tiny  sectors  like  KVIC  and  the  coope-
 rative  sector  are  producing  75  bundleg
 per  month  of  matches,  whereas  the  B
 class  manufacturers—I  have  already
 pointeg  out  about  23  fam/‘lies—are
 manufacturing  nearly  52,000  bundles
 per  month  while  this  tiny  sector  is
 suffering  for  want  of  raw-material  even
 though  it  belongs  to  some  sort  of  a
 semi-governmental  or  co-operative  sec-
 ter  or  some  other  institution  like  that,
 the  52  B  Class  manufacturers  are  get-
 ting  raw-material  supply  .ininter:upt-
 edly  and  continuously.  How  is  this
 happening  and  what  is  the  attitude  of
 the  Government  towards  this  sort  of
 mal-practice  exerciseg  by  the  B  class
 match  manufacturers?  |  would  lke  to
 know  from  the  hon,  Minister  whether
 the  Government  will  come  forward—in
 view  of  the  serious  situation  arising
 out  of  this  exploitation—and  concede
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 the  demand  fer  instituting  a  Parlia-
 mentary  Committee  to  go  into  this
 matter.

 SHRI  GEORGE  FERNANDES:  L  do
 not  believe  there  is  any  need  for  a  Par-
 Hamentary  Committee  to  go  into  this
 matter.  It  is  true  that  cottage  sector
 has  been  experiencing  some  problem
 about  the  availability  of  the  necessary
 raw  material;  and  they  are  currently
 having  a  discussion  between  KVIC  and
 WIMCO  on  the  one  hand  and  inside  the
 Government  on  the  other  hand  to  find
 out  how  best  we  can  overcome  this
 problem,  more  particularly  in  the  con-
 text  of  the  new  decisions:  whereas  the
 organised  sector  of  match  industry,
 particularly  the  large  sector  has  been
 asked  to  curtail  its  production.  As
 soon  as  these  discussions  with  the
 bigger  companies  in  order  to  set  up
 some  kind  of  mother  units  which  can
 feeq  the  KVIC  and  the  cottage  sector
 are  completed,  we  shall  take  necessary
 decisions,

 SHRI  K.  RAMAMURTHY:  The
 Minister  has  very  well  pointed  out  that
 he  is  going  to  set  up  mother  units,  dis-
 tribution  centres  and  other  things  .n
 order  to  feed  the  raw-matertal  to  the
 tiny  sector,  KVIC  and  tne  ctner  pov-
 ermmmenta,  and  cooperative  sectors.
 Here  the  entire  raw-material  for  the
 match  industry  like  potassium  chloride
 is  being  governed  by  the  big  industries
 that  is,  solely  with  regard  to  WIMCO
 as  well  as  Pandian  Chemicals,  which  is
 being  controlled  by  23  families  in
 Tamilnadu,  For  paraffin  wax,  the  sole
 distributor  is  Perry  &  Company.  The
 Blue  Match  Paper  is  the  concern  of
 Birlas.  The  Orienta,  Paper  Mill  zlone
 is  now  manufacturing  this.  Nobody
 else  is  manufacturing  this  now.  In
 view  of  this  situation,  the  middi.  ren
 like  B  class  manufacturers,  want  t~  kill
 the  tiny  sector.  They  are  contr)  og
 the  raw-material.  What  is  the  policy
 of  the  Government  for  encouraging
 the  small  scale  industries  and  the
 KVIC  umts  end  taking  them  out  of
 their  clutches?  It  is  very  much  essen-
 tial  that  the  Minister,  7  thought.  shculd
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 have  accepted  this  proposal  for  setting
 up  a  Parliamentary  Committee.  But,
 in  view  of  this  situation,  how  he  is
 going  to  decentralise  this  sort  of  pro-
 duction,  raw-material,  monopoly  pro-
 duction  and  distribution  in  these  areas?

 SHRI  GEORGE  FERNANDES:  I  can-
 not  see  any  possibility  of  decentralis-
 ing  production  of  any  kind  of  chemi-
 cals  that  go  into  the  match  sector  at
 the  moment.  Nor  do  I  visualise  decen-
 tralising  the  manufacture  of  paper  that
 goes  into  the  match  industry.  The  fact
 is  that  despite  all  this  constraint,  the
 Khad,  ang  Village  Industry  Sector  has
 mane  tremendous  advance  for  the  last
 two  years  and  with  the  new  fiscal  set
 up  that  the  Government  has  announced
 inregard  tothe  match  industry  KVIC
 is  poised  for  a  tremendous  growth,  I
 know  there  are  problems,  more  parti-
 cularly  when  we  are  tackling  this  ques-
 tion  for  the  first  time  where  we  are
 trying  to  give  a  different  kind  of  res-
 ponsibility  tor  producing  ang  supplying
 basic  materials.  We  are  confronted
 with  these  problems  and  we  are  trying
 to  resolve  them.

 MR.  SPEAKER;  ५७.  951,
 (Interruptions)

 This  subject  had  already  been  de-
 bated.  There  has  been  much  debate
 on  this.

 SHR]  K.  RAMAMURTHY:  There  has
 been  an  agreement  by  the  Government
 especially  with  WIMCO,  but  not  with
 the  small  scale  sector  and  tiny  indust-

 MR.  SPEAKER:  This  has  been  very
 much  debated.

 SHRIMATI  V,  JEYALAKSHMI:  I
 want  to  put  only  one  question.  The
 hon,  Minister  just  now  stated  that  he  is
 not  going  to  decentralise  these  chemi-
 cals  or  raw  materials  enjoyed  by  the
 monopoly  sector.

 MR.  SPEAKER:  Only  blue  paper  and
 chemicals,



 SHRIMATI  V.  JEYALAKSHMI;:  All
 the  required  raw.  materials  for  the  tiny
 units  have  been  controlled  by  the  Mono-
 poly  houses  and  semi  monopoly  houses,
 for  example  Potassium  Chloride  by
 WIMCOs,  Blue  Match  Papers  by  Orien-
 tal  Paper  Mills,  and  Birlas,  Red  Phos-
 phorus  by  United  Phosphorus  Company
 and  Star  and  Excels,  Paraffin  Wax  by
 Parry  &  Co,

 MR.  SPEAKER:  This  has  been  dealt
 with  at  great  length  previously  also  in
 the  debate.

 SHRIMATI  V.  JEYALAKSHMI:  I
 Want  to  know  categorically  from  the
 Minister,  will  he  come  forward  to  curb
 these  monopoly  houses?  We  are  glad
 to  know  that  he  is  going  to  wind  up
 WIMCOs.  But  at  the  same  time  they
 are  controlling  all  the  raw  materials.
 What  steps  are  you  going  to  take  to
 curb  these  monopoly  houses  «ng  how
 are  vou  going  to  regularise  supply  for
 the  tiny  units?

 Last  year  KVIC  units  had  demanded
 Re  AO/-  to  issue  certificate  for  their
 bona  fide  units.  This  year  they  have
 demanded  Rs,  200/-.  Last  year  they
 haq  procured  600  bundles.  This  year
 they  are  demanding  000  budies,  at  the
 Howest  rate.  At  the  same  time  they
 are  not  bothered  to  supply  raw  mate-
 rial.  Will  KVIC  come  forward  to  start
 Taw  material  bank  to  feed  KVIC
 units?

 SHRI  GEORGE  FERNANDES:  I
 appreciate  the  point  about  KVIC  set-
 ting  up  the  bank  to  provide  raw  mate-
 vial  for  the  units.  We  shall  examine
 this  proposal  ang  whatever  can  be  done
 in  this  regard  we  shall  do.  In  regard
 to  the  large  houses  providing  chemi-
 cals  and  paper,  ete.,  a8  I  said  earlier,  I
 cannot  immediately  visualise  any  mea-
 fires  by  which  it  should  be  possible
 for  us  to  decentralise  it.  But  where-
 ‘ver  it  is.  possible  to  decentralise,  we
 shall  do  80.

 SHR]  9  RACHAIAH;  Has  the  hon.
 Minister  got  made  the  survey  as  to  the
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 availability  of  the  raw  materials  like
 splints  and  the  blue  papers  and  the
 chemicals  required:  for  the  match
 manufacture?  Woulq  you  have  any
 dialogue  with  the  Ministry  of  Agricul-
 ture  and  Forest  of  the  Stata  Govern-
 ment  to  raise  soft  wood  which  is  re-
 quired  for  splints,

 SHRI  GEORGE  FERNANDES:  Yes,
 Sir.  These  discussions  are  on.  W-
 are  identifying  new  areas  from  vhere
 We  can  procure  these  raw  materials.

 Guarantee  Period  for  H.M.T.  Tractors

 *“95l.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state;

 (a)  whether  Government  are
 aware  that  generally  the  tractor
 manufacturers  allow  a  guarantee
 period  of  one  year  to  the  purchasers
 against  manufacturing  defects  but
 the  Hindustan  Machine  Tools  allows
 a  guarantee  period  of  only  six
 months  on  their  tractor,  Zetor;  and

 (b)  if  so,  the  steps  Government
 have  taken  in  this  regard  in  view  of
 the  difficulties  experienced  by  the
 peasants?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 and  (b).  M/s.  H.M.T.  Ltd.  give  a
 guarantee  period  of  six  months  on  their
 Zetoy  tractors  and  this  is  generally  the
 period  alloweq  by  the  major  tractor
 maanufactures  for  their  tractors.

 SHRI  G.  Y.  KRISHNAN:  The  answer
 for  (b)  is  silent.

 MR.  SPEAKER:  The  answer  covers
 (b)  also.

 SHR]  6.  Y.  KRISHNAN;  What  action
 Government  has  taken?—that  has  not
 been  answered.

 SHRI  GEORGE  FERNANDES:  The
 question  is:
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 “whether  Government  are  aware
 that  generally  the  tractor  manufac-
 turers  allow  a  guarantee  period  of
 one  yéar  to  the  purchasers  against
 manufacturing  defects  but  the  HMT
 allowes  a  guarantee  period  of  only
 six  monthg  on  their  tractor”

 The  answer  is  that  generally  al]  trac-
 tor  manufacturers  give  a  guarantee
 period  of  six  months  except  two  which
 give  qg  guarantee  period  of  one  year.

 The  the  question  is:
 ‘if  so,  the  steps  Government  have

 taken  in  this  regard  in  view  of  the
 difficulties  experienced  by  the  pea-
 sants?”

 But  the  general  rule  is  for  s.x
 months  guarantee,

 SHRI  G.  Y.  KRISHNAN:  The  gene-
 ral  rule  in  this  country  or  abroad  for
 any  machinery  is  one  year’s  guarantee.
 If  the  public  sector  undertaking  made
 a  general  rule  of  giving  six  months
 guarantee,  then  where  is  the  Govern-
 ment?

 SHRI  GEORGE  FERNANDES:  This
 guarantee  of  either  for  six  months  for
 tractors  or  600  working  hours  has  beefi
 in  existance  for  a  long  period  of  time
 except  in  regard  to  two  companies--one
 is  Ichhar  Tractors  of  India  and  another

 igs  Punjab  Tractors.  Ichhar  Tractors
 company  Was  also  giving  guarantee
 for  six  months  and  effective  from  Ist
 January,  they  have  increased  the  gua-
 rantee  period  to  one  year.  Punjab
 Tractors  from  the  time  they  came  into
 production,  have  been  giving  guarantee
 of  one  year.  The  rest  of  the  tractor
 companies—there  are  a  dozen  of  them
 which  are  in  proeduction—have  been
 giving  a  guarantee  of  only  six  months
 This  has  been  the  prevalent  nractice.  I
 do  not  see  any  complaint  that  has
 come  upti]  now  in  a  formal  way.  May-
 be  there  may  be  grievances  generally
 expressed.  I,  therefor,  presume  that

 this  has  been  accepted  as  a  standard
 guarantee.
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 SHRI  G,  Y.  KRISHNAN:  Are  they
 public  limited  companies  67  private
 limited  companies?  If  they  are  ha
 vate  limited  compantes,  what  action  is
 being  taken  in  converting  them  into
 public  limited  companies?

 SHRI  GEORGE  FERNANDES:  Ex-
 cept  one  company,  Pittie  Tools  Private
 Limited  which  is  a  private  limited
 company,  al]  others  are  public  limite?
 companies,

 SHR]  P.  VENKATASUBBAIAH:  The
 prices  of  tractors  have  enormously
 gone  up.  In  some  cases,  it  is
 Rs.  70,000/-  and  the  prices  are  going
 up.  There  is  now  a  sort  of  craze  for
 tractors.  The  Punjab  Tractors  which
 are  really  manufacturing  tractors,  have
 given  one  year's  guarantee.  [  would
 like  to  know  from  the  Minister  in  view
 of  the  fact  that  there  are  no  proper
 servicing  units  for  these  tractors,  whose
 number  is  going  up  and  jn  view  of  the
 fact  that  the  peasants  have  to  spend
 more  than  a  lakh  of  rupees  on  the
 tractor,  whether  the  Government  will
 make  it  a  rule  that  there  will  be  a
 proper  guarantee  of  at  least  one  year
 instead  of  harping  upon  the  point  that
 there  is  a  general  rule  of  six  months?
 In  view  of  the  new  situation  and  also:
 because  the  prices  of  tractors  are  (go-
 ing  up,  may  I  know  whether  Gevern-
 ment  will  send  directions  to  all  manu-
 facturers  to  make  it  one  year's  guaran-
 tee  in  order  to  ensure  proper  function-
 ing  of  these  tractors?

 SHRI  GEORGE  FERNANDES:  I  do
 not  believe  that  the  price  quest:on  is
 related  to  the  guarantee  question,  The
 prices  have  been  fixed  over  a  period  of
 time  through  following  a  certain  pro-
 cedure.  The  Bureau  of  Industrial
 Costs  and  Prices  and  the  concerned
 Department  of  the  Finance  Ministry
 have  been  examining  this  question  and
 the  tractor’s  prices  have  been  fixed
 over  a  period  of  time.

 But  in  go  far  as  the  guarantee  periods
 concerned,  the  hen.  Member  has  mae
 a  point.  It  is  true  that  there  are  two
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 companies  which  now  give  a  guaran-
 tee  of  one  year,  ohe  of  which  has  start-
 ed  giving.  guarantee  of  one  year  from
 the  Ist  of  January  this  year.  4  would
 certainly  go  into  this  aBpect  since  two
 companies  are  giving  one  year's
 guarantee  and  the  rest  are  giving  six
 months,  whether  is  is  possible  for  the
 rest  also  to  consider  this  question.

 SHRI  ALLURI  SUBHASH  CHAN-
 DRA  BOSE:  Sir,  it  is  not  true  that
 most  of  the  companies  are  giving  half-
 year  guarantee,  I  had  purchased
 many  tractors  and  I  had  one  year's
 guarantee  in  respect  of  most  of  the
 tractors  which  are  manufactured  in
 the  private  sector.  Here,  Sir,  actually
 the  selling  rate  of  a  tractor  is  about
 300  per  cent  more  than  the  ex-factory
 rate.  But  if  the  Government  is  not
 giving  guarantee  for  one  year,  how
 can  you  expect  private  companies  to
 give  guarantee  for  more  time?  Is
 there  any  proposal  or  is  there  any
 pessibility  that  the  Government  comes
 forward  to  give  a  guarantee  for  one
 year  or  more?

 SHRI  GEORGE  FERNANDES:  The
 Government  does  not  give  the  guaran-
 tee.  There  is  a  public  sector  under-
 taking  called  HMT  which  is  fanufac-
 turing  tractors.  It  is  in  the  same
 business  in  competition  with  other  pri-
 vate  sector  tractor  manufacturers.  If,
 over  a  period  cf  time  it  has  been  found
 that  a  six-months  guarantee  or  a  600-
 hours  guarantee  is  what  is  reasonabie,
 and  if  this  has  worked  over  a  period
 of  time,  in  the  context  of  the  points
 made  by  the  hon.  Members  that  there
 are  two  firms  which  are  giving  a
 year’s  guarantee,  I  shall  have  this
 matter  examined  further.

 कपड़े  को  उपलब्धता

 "954.  भरी  ‘Serrererey,  ‘WITT  :

 कया  चशोग  मंत्री यह  बताने  की  कपा  करेंगे
 $। अ  :

 (क)  क्या  «  .  है  कि  प्रति  व्यक्त

 अति  वर्ष  कपड़े  की उपलब्गता जो  whioee

 65  में  5.2  मीटर  थीं,  वर्ष  1977=78

 कम  हो  कर  ii.  8  मीटर  रह  गई  है  ;

 (लव)  यदि  हां,  तो  इसके  क्या  कारण
 हैं;  L.

 (ग)  क्या  प्रति  व्यक्त  प्रति  धर्ष  कपड़े
 की  उपलब्धता  बढ़ाने  का  कोई  ठोस  प्रस्ताव
 ६रकार  के  विधाराधीन  है  ;  भौर

 (घ)  यदि  हां,  तो  ग्गेजना  के  झन्तगंत
 ष  1079=80,  980~8i,  88I-6  2
 झौर  i982-83  के  दौरान  भ्रति  व्मक्ति

 .कपड़े  की  उपलब्धता  का  निर्धारित  प्रनुमात
 क्या  लगाया  गया  हैं  ?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a):
 The  per  capita  availability  has  de-
 clined  from  6.85  metres  in  7964  to
 3.42  metres  in  1977.

 (b)  The  decline  has  taken  place  due
 to  various  contributory  factors  such  88
 stagnant  affective  demand  for  tuxtiles
 increased  durability  on  account  of  in-
 creased  use  of  synthetic  fibres  and
 changes  in  consumer  preference  lead-
 ing  to  lesser  cloth  consumption.

 (९)  and  (d).  According  to  the  Work-
 ing  Group  on  Textiles  the  per  capita
 demand  for  cloth  is  expected  to  reach
 4.62  metres  by  1982-83.  Separate
 year-wise  breakup  has  not  been.  set.

 aft  झमस्त  राम  जायसवाल  :  मान्यवर
 भ्रध्यक्ष  जी,  मंत्री  जी  ने  जो  जवाब  विया
 है  उस  से  एक  चीज  यह  साफ़  हूं!  गयी

 है  कि  पिछले  i2-::3  साल  में  कपड़े
 की  उपलब्धि  साढ़े  तीन  मीटर घट  गयी है  ।
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 wer  गयी  है  ,  दूसरें  कपड़ा  मजबूत
 बनने  लगा  है  पौर  तीसरे  इसकौ  माँग
 3  स्थिप्ता  है  ।  म्  जो  स्थिरता
 बाला  कारण  है  इसकी  बारे में,  मान्यवर  मैं

 दोहराना  चाहता  हूं  कि  जो  नेता  डा०
 रास  मनोहर  लोहिया  हमारे  रहे  हैं
 बही  माननीय  संत्री  जी  के  भी  रहे  है  t

 उन्होंने  2)  भ्स्त,  i963  को  इसी
 हाऊस  में  बहुस  चलायी  थी  और  कहा
 था  कि  हमारे  देश  की  60  प्रतिशत
 ज्ाबादी  गरीबी  की  रखा  के  नीचे  रह
 रही  है  ।  हिन्दुस्तान  की  भाबादी  के
 27  करोड़  लोग  गरीबी  की  रेखा  के

 नीचे  रह  रहे  है  7  तब  से  उनकी  गरीबी
 बढ़ी  है  झोर  गरीबों  की  मात्रा  भी  बढ़ती
 जा  रही  है  जिसको  कि  झापने  प्रकाऊंट
 में  कहीं  नहीं  लिया  है  ।

 मैं  पूछना  चाहता  हूं  कि  क्‍या  कपड़े
 की  जपत  में  कमी  का  पभ्सली  कारण

 यह  नहीं  है  कि  यहां  की  दो-तिहाई
 पापुलैशन  गरीबी  की  रेखा  के  नीचे  हो
 रही  है  भौर  जो  कारखानों  में  बढ़ती
 होती  है  वहू  उन  तक  पहुंच  नहीं  पाती  है?
 उनकी  भामदनी  भी  कम  होती  जा  रही  है
 ौर  गरीबी  भी  बढ़ती  जा  रही  है।

 इस  के  चलते  हुए  कपड़े  के  दाम  भी
 बढ़ते  जा  रहे  हैं  ।  जब  तक  झाप  इस
 झसली  कारण  को  ध्यान  में  नहीं  लायेंगे
 तब  तक  स्थिति  में  कोई  परिवर्तन  नहीं
 होगा  ।  इस  के  बारे  में  भ्रापकी  क्या  राय
 है?

 श्री  जाए  फर्नोरिडोंस  :  झन्यक्ष  महोदय,
 मैं इंस  राय से  सहमत  हूँ  कि  गरीबी  के

 चलते हुए  कपड़े  की  खपत  में  सब  से  ज्यादा
 दिक्कत  1.1] उ  हैं  ।  जब  हमने  यह  कहा

 MAY  2,  7979  Oral  Answers  fo

 एक  भ्रहम  सवाल  है  जिस  को  इस  प्रक्त
 के  साथ  जोड़  कर  मैं  इसका  जवाब
 नहीं  दे  सकता  हूं।

 श्री  ग्रवस्त  राम  जायसवाल  :  मैंने  अपने
 सवाल के  भाग  ग  मैं  यह  पूछा  था  कि  गरीब
 लोगों  के  बास्ते  कपड़े  की  उपलब्धि
 बढ़ाने  के  लिए  सरकार  कोई  ठोस  कार्यक्रम
 बता  रही  है  इसका  उत्तर  नहीं  दिया  गया
 है।  मैंने  ईयरवाइज  ब्रेक  झप  भी
 जानना  चाहा  था,  इनके  टार्गेट्स  क्‍या  हैं
 यह  जानना  चाहा  था  इसका  भी  उत्तर
 नहीं  दिया  गया  हैं  ।

 आपने  जो  टैक्सेटाइल  पालिसी  की
 घोषणा  की  थी  बहू  इस  माने  मे  फेल
 हो  गई  है  कि  एन  टी  सी  के  श्रन्तर्गत
 जो  मिने  है  वह  गरीबों  के  लिए  कॉट्र लड
 बैराइटी  का  कपडा  बनाती  है  और  बाकी
 सारी  मिलों  को  झापने  छूट  दे  दी  है
 शझौर  वे  श्रनकंट्रोल्ड  वैराइटी  का  कपड़ा
 बनाती  है  t  रूई  के  दाम  कम  हो  रहे
 हैं  भ्लोर  कपड़े  के  बढ़  रहे  हैं  ।  गरीबों
 के  लिए  जो  कपड़ा  बनता  था  वह  झब
 उपलब्ध  नहीं  है

 MR.  SPEAKER:  For  every  question,
 you  make  one  speech.  Please  come
 to  the  question.

 श्री  ग्रमस्त  राम  जायसवाल :  यह  स्पीच

 नहीं  है  ।  मैं  बैकपग्राउंड  बता  कर  सवाल

 पूछ  रहा  हूं  ।  शहरों  में  रहते  वालों  का
 जब  सवाल  प्राता  है  तो  मंत्री  महोदय
 की  पत्नी  भी  प्रदर्शश  करने  के  लिए
 बाहर  झा  जाती  हैं  भौर  मानतीय  रेल

 मंत्री  की  भी  चली  बती  हैं।  मैं  जिन  की
 बात  कफर-  रहा  हूं  उनकी  बात  करने  काला

 कोई  नहीं  है  t  मैं यह  पूछ  रहा  हूं  कि
 उस  पालिसी  को  क्‍या  झाप  रिवाइज
 करेंगें  तौकि  कंट्रीरेंड  बेंशदटी  का  कपड़ा
 ज्यादा बन  सके  ?  साध  हीं  हं  मौर  पर
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 दाम  छपा  करते  थे  पहले  उसी  तरह  से,
 एक्स  मिल  प्राइस  या  एक्स  फैक्ट्री
 प्राइस  या  एक्साइज  श्यूटी  नहीं  बल्कि
 रिटेल  दाम  हर  मीटर  पर  छपवाने  की
 व्यवस्था  की  जाएगी  ?  कपडे  की  पैदावार
 ज्यादा  हो  झौर  बह  गरीब  लोगो  को  भी
 मिल  सके,  क्‍या  झाप  अपनी  पालिसी  को
 इस  तरह  से  रिवाइज  करेगे?

 श्री  जाज  फर्नास्दीस  मैं  इस  बात  से

 सहमत  नहीं  हू  कि  जो  नीति  सरकार  द्वारा
 झभी  बनाई  गई  है  वह  नाकामयाब  रही  है।
 मैं  बताना  चाहता  हूं  कि पिछले  साल  एन
 टी०  सी०  द्वारा  96  करोड  गज  कपडा  बनाया
 गया  था  जिस  से  से  कट्रॉल  वेर।इटी  का  एक
 तिहाई  से  भी  कम  था  यानी  तीस  करोड  गज
 शा  और  बाको  जो  कपडा  बला  वह  भी  कस
 दाम  वा  ही  था  क्‍योंकि  एन  टी  सी  की
 जो  मिले  है  वे  इस  उस  प्रकार  का  कपड़ा  बना ने
 की  ही  क्षमता  रखती  है  जो  क्‍्राम  तौर  पर  पा

 रुपए  मीटर  से  कम  दाम  का  होता  है।

 पिछले  साल  देश  में  कुल  कपड़ा  जो  पैदा

 हुआ  उस  में  से  230  करोड  गज  कपड़ा  पैदा

 ड्ुझा  हथकरथों  से  जिसको  इस्तेमाल  करने
 वाला  प्राम  तौर  पर  साधारण  आदमी  ही
 होता  है  भौर  220  करोड  गज  कपडा प॑  दा  हुआ
 पावर  लूम्ज  पर  जो  कि  कम  दाम  की  ही  श्रेणी
 मेझा  जाता  है।  यह  सही  है  कि  बडी  मिले
 जो  कपड़ा  बनाती  है.  वह  कुछ  प्रधिक  दाम
 का  होता  है  लेकिन  भ्राखिर  को  खरीददार
 की  क्षमता  को  ध्यान  मे  रख  कर  ही  वे  कपड़ा
 बनाने  का  काम  करती  है।  यह  कहने  का  कोई
 मतलब  नही  है  कि  कपड़े  के  बारे  मे  जो  नीति
 है  यहू  झसफल  या  नाकामयाब  रही  है  I

 मालनीय  सदस्य  में  जो  बुनियादी  सवाल

 पूछा  है  कि  लोगों  से  जरीद  करने  की  शक्ति
 कम  है  इसके  बारे  में  मैं  निवेदन  करना  चाह-
 साहू  कि  जो  सरकार  को  कुल  बोति  है,  विकास
 को  जो  नोतियां  हूँ,  इन  सभी  तोतियों  को  चला

 Oral  Answers  VAISAKHA  1,  00l  (SAKA)  Oral  Answers  74

 कर  ही  लोगों  की  क्षमता  जब  बढ़  जाएंगी  तब
 कपड़े  को  खरीदने  की  शक्ति  भी  लोगों  मे  बढ़
 जाएगी  ;  दर्भ्पना  के  समय  मे  क्‍भ्राज  हुम  चालीस
 चालीस  करोड  गज  कपड़ा  कट्रोल्ड  व ेराइटी  का
 बनाकर  दे  रते  है।  खपको  बनाने  में  जो
 लागत  खर्च  ग्र  ता  है उसफ  लगभग  झाघे  दाम
 से  उसको  बेचने  का  कास  शप्राज  हो  रहा  है।
 जैसा  मैं  ने  कहा  है  कम  दाम  का  जा  कपडा  है
 इसका  निर्माण  हम  चिक  करना  चाहते  है।
 इस  दिशा  में  हम  कदम  भी  उठा  चुक  है  1

 श्री  गौरी  शंकर  राय  लोगो  की  परचेंजिग
 पावर  तो  कम  हुई  है।  लेकिन  जिस  गति  से
 कपड़े  क॑  दास  बढ़  रहे  है  प्रगर  परचेजिग
 पावर  झापके  डिबेलेपमेट  व  काम।  से  च्  भी
 तो  भी  वह  उस  बब्दोतरी  को  पकड़  नहा  सकती
 है।  रूई  क  दाम  कम  हू  रहे  है  कपडे  के  बढ़
 रहे  है।  मजदूरों में  भी  बढतो  नही  हुई  है।
 मत्री  महोदय  ,मल  मालिका  से  कपड़े  क  दाम
 कम  करने  वे  निवेदन  करते  हूँ भार  देखा
 जाता  है  कि  उस  निवेदन  के  दूसरे  दिन  ही
 कपड़े  क  दाम  बढ़  जाते  है।  मै  जावना
 ताहता  हू  कि  सरकार  क्या  उपाय  बर  रही

 हैं  कि  ये  जा  कपड़ेकी  कीमते  ऊपर  की  तरफ
 भागती  जा  रहो  है  वे  कम  हो  ”  निवेदन  करने
 क  प्रतिरिक्त  बहू  कोन  सं  स्टंप्स  ले  रहे  है  यह
 मैं  जानना  चाहता  हू  ।

 श्री  काज  फर्लाप्डीस  इस  संबध  मे  मिल
 क  मालिको  से  पिछले  कुछ  दिना  मे  बात  हुई  है
 झाग  हू  आतचात  पिछने  सप्ताह  तक  समाप्त
 हो  गई  है।  नई  तोति  इस  मामले  मे  बन  रही
 है  जिसको  मैं  झगले  कुछ  ही  दिनो  3,4  दिनो
 में  शायद  सदस  के  सामने  पेश  करूगा  ।

 भरी  चखवोबर सिह  माननीय  मती  जी
 नें  पसे  उत्तर  मे  बताया  कि  चक  कपड़ा  मज-
 बुत  बनने  लगा  है,  इसलिए  कपड़े  क॑  इस्तेमाल
 में  कमी  झाई  है।  मैं  जानता  चाहता  हु  कि
 जैसे  मती  जी  कहते  हैं  कि  कपडे  के  इस्तेमाल
 में  कमी  झाई  है  तो  क्या  कपड़े  के  उत्पादत
 में  भी  क्रमी  प्राई  है  ?
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 श्च्कि  रूई  का  दाम  निरन्तर  गिरता  जा

 रहा  है  झौर  जो  रा-मैटीरियल  पैदा  करते  हैं,
 उसके  दाम  कम  हो  रहे  हैं,  लोगों  को  पर्चोजग
 पावर  कम  हो  रही  है  इसलिए  क्‍या  लोगों  की

 कपड़े  की  खपत  कम  होती  जा  रही  है  ?

 कपड़े  पर  जो  हर  मीठर  पर  दाम  छपे

 रहते  हैं,  क्या  मंत्री  जी  को  यह  जानकारी  है
 कि  वह  मीटर  भी  कम  रहते  हैं,
 क्या  ऐसी  भी  जानकारी  है  कि  बोगस

 मीटर  रहते  हैं  भौर  दाम  छपे  रहते  है  ?  .

 जो  कंद्रोल्ड  क्लाथ  है,  उसका  उत्पादन
 कितना  बढ़ा  &  शौर  उसकी  खपत  कितनी  है
 झोर  फंशनेबल  बलौथ  का  उत्पादन  कितना  है
 शझौर  उसकी  खपत  किस  हिसाब  से  हो
 रही  है  !

 1 ।  जानें  फर्नास्डीस  :  कन्ट्रोल्ड  क्लाथ
 40  करोड़ का  बनता  है,  उसमें  किसी  भी  प्रकार
 की  कमी  नहों  हुई  है  :  हर  मीटर  पर  दाम
 लिखकर  जो  झाता  है,  वह  मीटर  हो  कम

 होता  है,  यह  शिकायत  प्लाज  तक  नहीं  हुई  है,
 पहली  बार  मैं  झ्राप  से  सुन  रहा हूं  !  जहां  तक

 कपड़े  के  उत्पादम  मैं  कमी  का  सवाल  है,  यह
 सही  है  कि  पिछले  05:2 वर्ष  में  प्रतिवर्ष  कपड़े
 की  उपलब्धि  कम  होती  रही  है,  उत्पादन  कम
 होता  रहा  है,  लेकिन  माननीय  सदस्य  को  इस

 बात  से  खुशी  होनी  चाहिए  कि  पिछला  जो  वर्ष
 समाप्त  हुझा  है  ,  इस  साल  के  विक॑न्द्रीकृत
 क्षेत्र  में  कपड़े  के  उत्पादन  में  फीसदी  की

 बूद्धि  हुई  है  जो  कि  पिछले  30  सालों  में  कभी
 नहीं  हुई।  मिल  के  कपड़े  ब्द्धि  हुई  है  2.6
 फीसदी  जो  कि  क्षामतौर  पर  पिछले  10,
 2  सालों  की  स्थिति  के  मुकाबले  में  भ्रच्छी
 रही  हैं।  पिछले  साल  में  जो सरकार की  नीति
 चली  है,  उसके  गलते  कपड़े  के  उत्पादन  में
 9  फीसदी  वृद्धि हो  चुकी  है।  यह  पिछले

 30  वर्षों  की  रिकाई  क्षमता  है।  रूई के  दाम

 जो  कम  हो  रहे  हैं  सौर  कपड़े  के  दाम  के  मामले
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 में  मिल  के  मालिको  से  बातचीत  की  थी  भौर
 उस  सम्बन्ध  में  जो  निर्णय  हुए  हैं,  उतफो  लेकर
 मैं  जल्दी  ही  इस  सदन  के  सामने  आऊंगा  1

 Plan  Outlay  for  Meghalaya  in  sixth
 Plan

 #955.  SHRI  P.  A.  SANGMA:  Will  the
 Minister  of  PLANNING  be  pleased  to
 state:

 (a)  the  total  plan  outlay  for
 Meghalaya  during  the  Sixth  Five
 Year  Plan;  and

 (b)  how  much  money  is  proposed
 on  the  Centrally  sponsored  schemes?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  and  (b):  The
 Sixth  Five  Year  Plan  978—83  of
 Meghalaya  is  under  consideration.

 SHRI  P.  A.  SANGMA:  Mr.  Spekar,
 Sir,  the  Stae  of  Meghalaya  and  for  that
 matter  the  entire  North-Eastern  region.
 has  been  neglected  for  a  long  time  and
 most  of  the  States  in  our  region  are
 newly  created  States,  They  are  hilly
 and  backward  areas  of  our  country
 and  therefore  for  the  developmental
 works  also  it  costs  more  in  so  far  as
 these  States  are  concerned.  Another
 point  is  since  our  Meghalaya  State  is
 consisting  of  more  than  80  per  cent  of
 the  tribal  population,  we  are  deprived
 of  a  large  amount  of  sanction  from  the
 total  amount  allocated  for  Tribal  Sub-
 Plan.  They  have  not  been  included  in
 the  Tribal  Sub-Plan.  I  am  given  to
 understand  that  the  Government  of
 Meghalaya  has  asked  for  Re.  292  crores
 for  the  Sixth  Plan.  In  view  of  the  fact
 that  our  State  hag  been  excluded  from
 the  Tribal  Sub-Plan  and  also  because
 of  the  remoteness  and  backwardness
 of  the  State,  I  would  lke  to  know  from
 the  hon,  Prime  Minister  whether  the
 amount  of  Rs.  292  crores  as  asked  for
 by  the  State  Government  will  be  given.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI);  The  State  can,  ask
 for  any  amount  of  money  wiien  it  does
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 not  produce  goods  worth  even  a  small
 amount  cf  that  money.  They  can  ask
 for  any  amount.  In  the  Fifth  Year
 Plan,  the  allocation  was  Rs.  89.0  crores
 and  therefore  it  is  impossible  to  give
 them  Rs.  292  crores.

 SHRI  P.  A.  SANGMA:  Recently,  the
 National  Development  Council  is  re-
 ported  to  have  decided  to  cut  some
 amount  from  the  centrally  sponsored
 schemes  and  give  it  to  the  State  Gov-
 ernment  for  their  disposal.  I  would
 like  to  know  from  the  hon.  Prime
 Minister  whether  the  money  saved  out
 of  the  reduction  from  the  centrally
 sponsored  schemes  will  be  made  avail-
 able  to  the  State  cf  Meghalaya,  if  so,
 how  much,  :f  not,  why  not?

 SHRI  MORARJI  DESAI:  There  will
 be  some  amount  available  to  them,  but
 how  much,  has  not  yet  been  fixed.  So.
 ‘why  not’  does  not  arise.

 SHRI  KUSUM  KRISHNA  MUR-
 THY:  As  we  know,  the  tribal  popula-
 tion  is  about  80  per  cent  in  Meghalya,
 and  in  view  of  this,  they  need  priority
 in  the  investment  for  their  develop-
 mental  programme.  Therefore  whether
 the  Prime  Minister  would  assure  this
 House  that  the  total  amount  of  alloca-
 tions  made  in  the  Draft  plan  for
 Meghalaya  would  be  retained  even  if
 there  will  be  cut  in  the  total  outlay
 of  the  plan  finally.

 MR.  SPEAKER:  Whether  the  alloca-
 tion  made  for  Meghalaya  in  the  Draft
 Plan  will  be  retained?

 SHRI  MORARJI  DESAI:  It  is  going
 to  be  retained.  Where  is  the  question
 of  not  retaining  it?

 Procurement  of  Mutton  Tallow  by
 Small  Seap  Industries

 956.  SHRI  JYOTIRMOY  HBOSU:
 Will  the  Minister  of  INDUSTRY  be
 Pleased  to  state:

 (a)  whether  small  soap  industries
 im  the  State  are  facing  problems  of
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 procuring  unadulterated  mutton  tal-
 Jow  at  a  lower  pmce  and  this  has
 resulted  in  75  per  cent  of  the  produc-
 tion  capacity  in  the  industry  remain-
 ing  unutilised;  and

 (b)  if  so,  what  are  the  details
 thereof  and  action  taken  thereon?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 No  representations  except  trom  the
 State  of  West  Bengal  have  been  Tre
 cently  received  by  the  Office  of  the
 Development  Commissioner,  Small
 Scale  Industries,  Government  of  India
 regarding  small  soap  industnes  fac-
 ing  problems  of  procuring  unadul-
 terated  mutton  tallow  at  a  lower  price
 resulting  in  75  per  cent  of  preduction
 capacity  in  the  industry  remaining
 unutilised.

 (b)  In  the  representation  of  West
 Bengal  Small  Scale  Soap  Makers
 Association,  Caleutta  dated  the  20th
 March,  979  the  following  main  prob-
 lems  have  been  brought  out:—

 (i)  Many  units  got  material  adul-
 terated  with  water  and  other  foreign
 matter,  there  is  alsa  discrepancy  of
 tare  and  gross  weight.

 (i)  No  facilities  for  checking
 quality  and  weight  of  matenals
 provided  at  filling  contractor's  deli-
 very  centre.

 (i),  In  addition  to  filling  char-
 ges,  WBSIC  charges  i0  per  cent
 extra  which  could  be  reduced  to
 24  per  cent  which  is  margin  of  pro-
 fit  of  WBSIC,  if  units  took  direct
 delivery  from  STC’s  installation
 point.

 (iv)  Price  increased  by  WBSIC
 from  Rs.  5375/-  to  Rs.  6,l00/-  per
 M.T.  not  withstanding  the  fact  that
 STC  did  not  augment  the  price  and
 filling  contractors  rate  is  even  low-
 er  this  year  than  of  Iast  years.

 The  Director,  Cottage  and  Smal?
 Beale  Industries,  Government  of  West
 Bengal  has  been  urged  to  intervenue
 in  the  matter  personally  for  sorting
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 out  the  problems.  The  S.T.C.,  New
 Delhi  has  alsc  been  requested  to  take
 up  the  matter  with  their  Branch
 Office  at  Calcutta  and,  if  necessary,
 sent  a  representative  to  Calcutta  to
 sort  out  the  problems.

 SHRI  JYOTIRMOY  BOSU:  In  view
 of  the  fact  that  the  qualty  and  accu-
 racy  of  weight  of  the  tallow  is  very
 much  to  be  questioned,  there  are  400
 small  soap  making  units  in  West
 Bengal  employing  5000  workers.  Last
 year,  the  production  of  laundry  soap
 in  the  State  ameunted  to  50,000  tonn-
 es  while  the  quota  for  tallow  in  West
 Bengal  was  only  3800  tonnes.  In  view
 of  this,  would  the  hon.  Minister  kind-
 ly  tell  us  whether  WBSIC  has  engag-
 ed  the  filling  contractor  to  supply
 mutton  tallow  to  the  small  soap  mak-
 ing  units  in  the  State?  Is  it  also  a
 fact  that  it  has  been  alleged  by  the
 Boap-makers  that  material  is  invari-—
 ably  adulterated,  short  in  weight—it
 is  net  quite  the  type  of  tallow  that
 they  require;  if  so,  what  steps  he  has
 taken  so  far  and  what  steps  he  pro-
 poses  to  take  if  he  has  not  taken  them
 80  far?

 SHBI  GEORGE  FERNANDES:  The
 State  Trading  Corporat.on  canalises
 the  import  of  mutton  tallow.  The  De-
 velopment  Commissioner,  Small  Scale
 Industries,  Government  of  India  makes
 the  allocation.  The  hon.  Member  is
 right  in  saying  that  quota  for  West
 Bengal  is  not  3800  tonnes;  it  is  3580
 tonnes.  The  allocation  is  made  to  the
 State  Government  and  the  State  Gov-
 ernment  normally  makes  then  subse-
 quent  allocatian  either  through  the
 Industries  Corporation  or  through  any
 other  agency  that  makes  use  of  it.
 Since  this  complaint  has  come,  the
 State  Trading  Corporation  and  the
 ‘Development  Commissioner  of  the
 Gmall  Scale  Industries  are  looking
 jato  this  complaint;  and  I  am  sure,
 we  will  be  able  to  settle  this  problem.

 SHRI  JYOTIRMOY  BOSU:  It  is  also
 a  facte-It  is  a  long-drawn  process—
 that  thig  matter  was  brought  to  their
 notice  u  Jong  time  ago.

 MAY  2,  979
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 SHRI  GEORGE  FERNANDES:  20th
 March.

 SHRI  JYOTIRMOY  BOSU:  Well,  it
 is  quite  some  time.  If  you  want  to
 know,  you  can  knew  about  it,  They
 have  also  complained  about  the  price
 hike  of  the  material  from  Rs.  5,375
 per  tonne  to  Rs.  6,l00  per  tonne  as
 charged  by  WBSIC.  Is  it  a  fact  that
 the  price  rise  is  being  forced  upon
 them  because  the  charges  are  quoted
 by  the  STC  from  which  WBSIC  pro-
 cures  material  and  then  the  contrac-
 tor’s  profit  is  there  an  top  of  that?  In
 fact  that  is  adding  tuel  to  the  fire
 and  making  things  difficult  for  the
 small  scale  industries  and  you  have
 been  constantly  shedding  tears  for
 the  small  scale  industries.  That  5s
 what  is  really  taking  place.

 SHRI  GEORGE  FERNANDES:  West
 Bengal  State  Industries  Corporation
 is  a  Government  outfit.  There  has
 been  an  increase  in  price.  We  will
 take  it  up  with  the  State  Government
 and  find  out  how  best  we  can  resolve
 this  matter.

 दिल्‍ली  में  पुलिस  कर्मचारियों  के  प्रतिरिश्त  ]
 पंद्‌

 "957.  शनी  गंगा  भक्त  सिंह  :  क्‍या  गृह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार का  विचार  दिल्‍ली  के
 नागरिकों  की  सुरक्षा  वे  लिए  अतिरिक्त

 पुलिस  कर्मचारी  झौर  पुलिस  सहायता  बूथ
 उपलब्ध  कराने  का  है;  शौर

 (ख)  यदि  हां,  तो  क्या  बाहरी  दिल्ली  में
 उक्त  संविधान  तुरन्त  प्रदान  की  जायेगी  जहां
 शान्ति  और  व्यवस्था  भंग  होने  का  अधिक
 खतरा  है  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAI&@S
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8.  D.  PATIL):  (a)  and  (b).

 ,Law  and  Order  situation  in  Delhi  and.
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 the  requirements  of  the  personnel
 and  resources  including  setting  up  of
 additional  police  posts  and  police
 assistance  booths  are  constantly  re-
 viewed  The  Police  organisation  was
 strengthened  last  May  by  creation  of
 a  new  Police  Distmet  for  the  West
 Delhi  8  new  Pohce  Stations  and  2
 new  Police  posts  Out  of  these  three
 Police  Stations  namely,  Badarpur,
 Lawrence  Road  and  Adarsh  Nagar
 and  three  police  posts  namely,  Baw-
 ana  Anandvas  and  Goela  Milk  Dairy
 fall  in  outer  Delhi  Parliamentary
 Constituency

 (Interruptions)  **

 MR  SPEAKER  Do  not  record
 It  dy  the  Question  Hour  Mr  Bosu,

 thcre  is  time  for  everything
 (Interruptions)

 MR  SPEAKER  Order,  Order
 (Interruption)

 MR  SPEAKER  There  ig  a  time
 fo:  everythmg  Order,  order

 Iam  on  my  legs
 It  as  Question  Hour

 हप्ता  KANWAR  LAL  GUPTA
 We  have  not  been  able  to  hear  the
 reply  of  the  hon  Mbnister

 SHRI  8  D  PATIL  (a)  and  (b)
 Law  and  Order  situation  in  Delhi
 and  the  requirements  of  the  perso-
 nme]  aNd  resources  including  setting
 up  of  additional  police  posts  and
 police  assistance  booths  are  constant-
 ly  reviewed  The  Pohce  organisation
 Wag  strengthened  last  May  by  crea-
 tion  of  a  new  police  Distnet  for  the
 West  Delhi,  8  new  police  statrons  and
 2  new  police  posts  Out  of  these
 three  Police  Stations  namely  Badar-
 pur  Lawrence  Road  and  Adarsh
 Nagar  and  three  police  posts,  namely
 Bawana,  Anandvas  end  Goela  Milk
 Dairy  in  outer  Delhi  Parhamentary
 Constituency

 wf  det  weet  सिह  भस्‍क्‍्रध्वक्ष  महोदय,
 दिल्‍ली  में  नागरिकों  की  सुरक्षा  के  लिए  पुलिस

 (interruptions)
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 थाना,  पुलिस  चौको  शौर  पुलिप्त  सहायता  बूच
 बनाए  गए  है।  मैं  मत्री  जो  से  जानना  चाहता
 हैं  कि  यहा  पर  कुल  कितने  पुलिस  सहायता
 बूथ  बने  है  प्रौर  इन  पुलिस  सहायता  बूथ।  को
 बनाने  का  मापदड  क्‍या  है  ?

 SHRI  8  D  PATIL  At  present
 there  are  twenty  assistance  booths
 in  Delhi  Delh:  Police  are  examining
 again  the  demand  for  two  more
 booths  Assistance  Ay  available  at  the
 booth  at  the  fixed  tame  under  a
 constable  He  will  help  approaching
 police  station  for  any  matter

 aft  धंगा  भक्त  सिह  प्रध्यक्ष  महोदय,  पता
 चला  है  कि  इन  पुलिस  सहायता  बूथों  पर  रात्रि
 में  काई  पुलिस  सहायता  उपलब्ध  नही  रहती  है.
 जब  कि  राक्ति  में  इन  की  भ्रधिक  प्रावश्यकता
 रहती  है।  तो  क्या  सरकार  इस  सम्बन्ध  भे
 विचार  कर  रही  है  शौर  इस  को  व्यवस्था
 करेगी  ?

 SHRI  8  D  PATIL  The  complaint
 which  Is  now  coming  for  the  first
 time  will  be  examined  whether  it  is
 80

 att  विजय  कुमार  मलहोत्रा  भ्रध्यक्ष

 महोदय,  मैं  यहं  जानना  चाहता  हु  माननीय
 मत्री  जी  से  कि  जो  आकर्ड  उन्होने  दिए  हैं,
 दिल्ली  में  जिस  तरह  से  क्राइम्स  बढ़  रहे  हैं  ,
 जिसका  मुजाहरा  कल  जतपथ  पर  हुझा
 4-5  सौ  झादमी  थे,  जिसका  पता  पहले  से  था,
 लेकिन  पुलिस  झटेम्ट  =  मर्डर  भी  नही  रोक
 सकी,  वहा  पर  दुकानों  को  लूटा  जा  रहा  था,
 जलाया  जा  रहा  था,  शीशे  तोड़े  जा  रहे  थे

 (व्यवधान)  3-4  सौ  नोत  गुंडे  सौर  बदमाशों
 को  विल्‍ली  से  बाहर  भी  नही  निकाला  जाता  है,
 उबके  हाथों  में  बहा  पर  छुरे  श्रौर  रिवाल्वर
 थे,  छुरे  भौर  रिवाल्वर  दिखाकर  दुकानों  को

 लूटा  जा  रहा  था,  बन्द  करवाया  जा  रहा  था
 लेकिन  फुलिस  उनको  रोक  नहीं  श्षकी  ।  शोन'

 गुडे  सजय  गांधी  की  लीडरशिप  भें  वहा  पर

 **Not  recorded
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 यह  सब  कर  रहे  थे  1  मैं  जानना  चाहता  हूं  यहां
 पर  जब  यह  हाल  है  तो  बाकी  दिल्‍ला  का  कंसे
 बचाया  जायेगा?  (व्यवधान  )

 SHRI  Ss.  D  PATIL:  The  matter  is
 of  recent  occurrance  and  if  g  separate
 question  is  put,  I  will  be  able  to  ques-
 tion  te,  answer  that.  Those  who  are
 concerned  with  the  law  and  order
 problem,  they  are  already  seized  of  it.

 (Interruptions)  **

 MR.  SPEAKER:  Do  not  record.

 SHRI  VIJAYKUMAR  N.  PATIL:
 It  is  known  that  CRPF  and  BSF’s
 help  is  taken  to  assist  the  police  in
 Delhi.  Nowadays,  there  are  more
 battalions  of  CRPF  and  BSF  stationed
 in  Delhi  than  they  were  during  the
 Emergency.  It  may  be  because  of
 Kissan  rally  or  it  may  be  to  suppress
 the  agitation  that  was  to  come  out
 after  the  arrest  of  Indiraji,  Now,  the
 time  has  come  that  additional  posts
 should  be  there  in  Delhi  because  the
 existing  police  is  not  able  to  control
 the  law  and  order  situation.  In  that
 light  instead  of  deploying  the  CRPF
 will  the  Minister  make  arrangements
 for  new  additional  posts?

 SHRI  S,  D  PATIL:  There  ere  al-
 ready  2234]  policemen  or  duty  as  far
 as  Delhi  is  concerned.  The  deploy-
 ment  of  CRPF  is  only  cases  where
 the  police  require  certain  help  in
 certain  eventuality.  It  is  not  g  regu-
 lar  feature.  It  is  just  tokeepin  readi-
 meas,  BSF  is  not  at  all  provided
 unless  there  ig  some  emergency  in
 which  BSF  is  called.

 Setting  ap  of  Cement  Plant  in  Anda-
 man  and  Nicobar  Islands

 *96l.  SHRI  MANORANJAN
 BHAKTA:  Wil)  the  Minister  of
 INDUSTRY  be  pleased  to  lay  a  state
 ment  showing:

 (a)  whether  Government  are
 aware  of  large  quantities  of  good
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 varieties  of  lime-stone  deposits  in
 the  Union  Territory  of  Andaman  and
 Nicobar  Islands;

 (b)  whether  an  Inter-Departmen-
 tal  high  power  team  visited  the
 Islands  and  prepared  a  report  for
 accelerated  development  of  the
 Union  Territory  which  pointed  out
 possibility  of  having  a  mini  cement
 factory  in  the  Islands  which  can
 meet  the  requirement  of  the  Terri-
 tory;

 (e)  if  so,  what  are  the  details;
 and  i  d

 (d)  if  not,  whether  Government
 propose  to  examine  the  possibility
 of  having  a  mini  cement  factory  in
 the  Islands;  if  so,  when?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERANDES):  (a)  to
 (9),  A  statement  is  laid  on  the  Table
 of  the  House.

 Statement

 (a)  According  to  the  data  available
 with  the  Cement  Research  Institute
 of  India,  about  one  million  tonnes  of
 cement  grade  limestone  deposit;  are
 available  as  indicated/inferred  re-
 serves  in  Andaman  and  Nicobar  Is-
 lands.

 (b)  A  Study  Team  from  the  Small
 Industries  Development  Organisation
 visited  Andaman  &  Nicobar  Islands
 in  January,  2976  to  identify  the  pot-
 ential  for  getting  up  small  scale  in-
 dustries  and  suggest  measures  which
 would  help  their  development  in  the
 Islands.  The  team  did  not  suggest  the
 establishment  of  any  mini  cement
 plant  in  the  Islands,

 {e)  Doeg  not  arise.

 (a)  The  feasibility  of  mini  cement
 plants  in  the  Islands  requires  to  be
 confirmed  by  a  detailed  techno~eco-

 =
 study  and  geological  explore-

 **  Not  recorded.
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 SHHI  MANORANJAN  BHAKTA
 The  hon  Munster  for  Industries  nas
 spoken  very  often  for  the  industrial-
 sation  of  the  backward  and  isolated
 territories  The  area  of  Andaman  &
 Nicobar  Islands  i,  the  most  back-
 ward  area  in  the  country  The  Mini-
 ster  has  also  stated  in  the  reply  that
 according  to  the  date  available  with
 the  Cement  Research  Institute  of
 India  about  one  million  tonnes  of

 cement  grade  hmestone  deposits  gre
 available  as  mmhcated/inferred  re-

 serves  in  Andaman  and  Nicobar
 Islands

 In  wiew  of  that  and  also  m  view
 of  the  accelerated  development  pro-
 gramme  of  the  territory,  an  Inter-
 Departmental  high  power  team  went
 to  exataine  the  possibility  and  also
 recommended  that  there  should  be  a
 mini  cement  factory  in  the  Union
 Terntory  of  Andaman  and  WNirobar
 Islands  In  view  of  that  I  would  like
 to  ask  the  hon  Minister  whether  he
 will  consider  setting  up  of  one  mini
 cement  factory  in  the  Union  Territory
 of  Andaman  and  Nicobar  Islands

 SHRI  WEORGE  FERNANDES  We
 shall  go  in  for  a  detailed  techno-eco-
 nomic  survey  for  exploring  the  pos-
 sibility  of  setting  up  a  mim  cement
 unit  in  the  Andaman  and  Nicobar
 Islands

 SHRI  MANORANJAN  BHAKTA
 My  econd  Supplementary  is  this  The
 Minister  has  mght  now  said  that  tec-
 fhno-economic  survey  and  geological
 exploration  is  necessary  In  vicw  of
 that  I  would  hke  to  know  whether  he
 would  lke  to  have  the  survey  and
 S8eoclogical  exploration  expedited

 SHRI  GEORGE  FERNANDES
 Yes

 Export-oriented  Handloom  Projects

 “96!  SHRI  DURGA  CHAND  will
 the  Minister  of  INDUSTRY  be  pleas-
 थ्त  to  refer  to  the  reply  given  to  Ur
 starre;  Question  No  204  on  the  28th
 February,  1979  regarding  export-

 VAISAKHA  12,  00i  (SAKA)  Oral  Answers  26

 oriented  handloom  projects  १7
 state

 (a)  whether  the  district-wise
 figures  from  Himachal  Pradesh  Go-
 vernment  regarding  export-oriented
 handloom  projects  in  the  State  have
 been  received,

 (9)  if  so,  what  are  the  details
 thereof,

 {c)  whether  Himachal  Pradesh
 Government  have  taken  any  decision
 about  the  agency  to  construct  the
 dye-cum  finishing  plant  at  Bilaspur,
 and

 (d)  if  so,  what  is  the  decision  and
 when  the  project  will  be  taken  in
 hand?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES)
 (a)  Yes,  Sir

 (b)  The  Project  authorities  have
 modernised  75  looms  in  Kinaur  20
 looms  in  Chamba,  30  looms  mn  Kang-
 ra  40  looms  m  Kulu,  17  looms  in
 Bilaspur  0  looms  in  Solan,  8  looms
 in  Simla  and  28  looms  in  Mand:  The
 number  of  weavers  trained  is  as  un-
 der

 (l)  Chamba  26
 (2)  Kangra  5
 (3)  Mand  0  and
 (4)  Simla  78

 (c)  and  (d)  The  State  Govern-
 ment  have  entrusted  the  construc-
 tion  of  the  building  for  the  Dye-

 im-fimishing  plant  at  Bilaspur  to
 the  Himacha)  Pradesh  Minera]  In-
 dustrial  Development  Corporation  It
 is  hoped  that  the  Corporation  would
 commence  the  work  shortly

 st  gut  we  *  यह  हम्टेंसिव  हैंडलूम
 डेवलप)ट  प्रौजेक्ट  जो  है,  यह  975  में
 हिमाचल  प्रदेश  को  मिला  था  झौर  इस  के

 मताबिक  जो  डाई-कम-फिनिशिंग  प्लान्ट
 लगना  चाहिए  था,  वह  भाज  तक  नहीं  लगा
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 है।  इस  प्रोजेक्ट  का  प्रायजेबट  वह  था  कि
 उस  में  जो  प्रोडक्शन  होगा,  वह  एक्सप  टें
 झोरियत्टेड  होगा  1  मैं  माननीय  मंत्री  जी  से  यह
 जानना  चाहता  हूं  कि उस  का  जो  मकसद  था,
 चह  पूरा  हो  रहा  है  या  नहीं  और  डाइंग
 प्लाम्ट  बनने  की  वजह  से  क्‍या  'बीचस  की
 प्रोडक्शन  ने  सफर  किया  है?

 श्री  जाज  'फर्नान्डीस  :  पअ्रध्यक्ष  महोदय,
 इस  प्रोजेक्ट  को  भले  ही  975  %  सेंकशन
 किया  गया  हो  लेकिन  इस  पर  श्रमल  करने  का
 काम  977  4  क्रू  हुआ  था।  तब  से  जिस
 रफ़्तार  से  यह  काम  होना  चाहिए  था,  उस
 रफ़्तार  से  नहीं  हुआ  है,  यह  बात  सही  है।
 हम  शाज्य  सरकार  से  इस  मामले  में  सम्पर्क
 में  है ंभौर  इस  काम  में  गति  लाने  की  दृष्टि
 से  कदम  बढ़  रहे  हैं।

 श्री  दुर्गा  ष्वन्द  मैं  माननीय  मंत्री  जी  से

 हु  जानता  चाहूंगा  कि  इस  इस्टेंसिव  हैन्डलूम
 डेवलेपमेंट  प्रोजेक्ट  के  जो  प्राबजेक्टिब्ज  थे,
 ह.  में  कितने  वीवर्स  को  भाप  ने  एम्लायमेंट
 प्रोबाइड  करने  का  टार्गेट  बनाया  था  और
 उस  में  से  कितनों  को  श्राप  ने  काम  पर  लगाया

 है?  कितने  लूम्स  का  टार्गेट  थां  झौर  कितने
 लगे?

 श्री  लाज  फर्नाग्डीस  इस  में  हिमाचल
 भ्देश  के  जिलो  में  3,000  लोगों  को  काम
 में  लगाने की  योजना  थी।  पहले  वर्ष  200

 त्तूम्स  लगाने  चाहिए  थे  लेकिन  लूम्स  लगे  कुल
 63,  और  दूसरे  वर्ष  में  भ्रभी  तक  जो  काम

 हुआ  है,  उस  में  228  लूम्स  लगे  है  झोर  जहां
 तक  ट्रेनिंग  का  सवाल  है,  मैं  ने  पहले  ही  बता
 दिया  कि  कितने  लोगों  को  अभी  तक  द्ेनिंग
 दी  गई।  प्वम्बा,  फांगड़ा,  मण्डी  और  शिमला
 में  कुल  मिला  कर  64  लोगों  को  प्रभी  तक

 ड्रेलिंग  दी  गई  है।

 मैं  ने  पहले  ही  बलाया  है  कि  इस  काम  में

 'काफो  देरी  हुई  है  झौर  जिस  गति  से  यह्‌
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 बढ़ता  चाहिए  था,  वह  नहीं  बढ़ा  है।  इस  को
 दुश्स्त  करने  का  हम  काम  करेंगे।

 SHRI  RANJIT  SINGH:  Accordiig
 to  the  Minister  the  construction  of
 the  dye-.um-finishing  plant  has  beea
 handleg  over  to  the  Mineral  Indus-
 trial  Devlopment  Corporation,  I
 would  like  to  know  from  Minister
 whether  the  Government  of  India
 has  got  the  information  from  the
 Statu  Government  whether  there  is
 target  date  by  which  the  construc-
 tun  wil)  be  over.

 SHRI  GEORGE  FERNANDES:  गए
 are  hoping  that  thi,  Corporation  yw  i
 start  this  work  shortly.  The  state
 Government  is  on  this  job?

 Setting  up  of  Cement  Factory  in
 AP.  State

 *963.,  SHRI  P,  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  Andhra  Pradesh
 State  Government  have  recommend-
 ed  the  proposal  of  Coromanda)  Ferti-
 lizer  and  Orient  Paper  Mills  to  set
 up  a  cement  factory;  and

 (b)  if  so,  whether  the  Government
 has  approved  the  proposal?

 THE  MINISTER  OF  INDUSTRY
 {SHRI  GEORGE  FERNANDES):
 {ay  Yes,  Sir,

 (b):  The  letters  of  intent  to  M/s.
 Orient  Paper  Mills  and  M/s.  Coro-
 mandal  Fertilizer  were  issueqd  on
 6th  May,  978  and  23rd  March,  979
 respectively.

 SHRI  Pp.  RAJAGOPAL  NAIDU:
 May  I  know  the  estimate  of  the  plant
 and  the  progress  made  so  far?

 SHRI  GEORGE  FERNANDES:  I
 will  need  notice  for  that.  If  you  want
 to  know  the  exact  estimetes  of  each
 of  these  plants—both  are  in  the  private
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 sector—and  the  progress  made  also,
 we  wil]  have  to  get  the  information
 from  the  concerned  units

 SHRI  P  RAJAGOPAL  NAIDU
 What  is  the  estimate  of  production?

 SHRI  GEORGE  FERNANDES
 The  Orient  Pape:  Mills  has  a  pro-
 duction  capacity  of  9  lakh  tonnes
 and  the  Coromandal  Fertiliser  plant
 ha,  also  g  capacity  of  9  lakh  tonnes
 Normally  for  q  plant  of  thi,  nature,
 the  total  investment  will  be  in  the
 neighbourhood  of  Rs  55  crores

 SHRI  DARUR  PULLAIAH  In  १7९
 of  th  fact  that  raw  materals  are
 available  in  large  quantity  in  Rayal-
 scema  in  Andhra  Pradesh,  parti-
 eularly  in  Anantapur  and  Cuddap-
 pah  districts  I]  would  like  to  know
 what  steps  have  been  taken  hy  the
 Government  to  locate  the  cement  fac-
 tories  in  this  region  Whatever  pro-
 jects  have  been  sanct  oned  they  have
 not  been  commenced  I  would  lke  to
 know  whether  th.s  Projects  5  going
 tu  be  located

 MR  SPEAKER  It  does  not  are

 SHRI  DARUR  PULLAIAH  Hv?
 It  is  also  in  Andhra  Pradesh  Ra  al-
 seema  is  a  pat  of  Andhra  Pradesh

 MR  SPEAKER  I  know  that

 SHRI  DARUR  PULLAIH  I  would
 hke  to  know  from  the  Mhnister
 whether  this  Project,  is  going  to  be
 located  in  thi,  region

 SHRI  GEORGE  FERNANDES
 The  Onent  Paper  Mills  Project  is
 going  to  be  located  in  Asifabad  in
 Adilabad  district  and  the  Coromandal
 Fertilizer  Plant  is  gomg  to  be  located
 in  Kalamalla  m  Cuddappah  district

 ot  gee  चन्द  कछचाय *  मैं  मासनीय
 मंत्री  जी  से  जानता  चाहता  हूँ  कि  क्या  यह
 बात  सही  है  कि  जिन  कारखानों  या  उद्योगों
 के  लिए  श्राप  ग्राशापत्न  देते  हैं,  उसको  लगाने  में
 विल  सिंगभ  की  शोर  से  पैसे  की  व्यवस्था
 रे  में  काफी  दिक्कत  होती  है?  आज  जो
 देश  में  बड़े  सीमेंट  प्लॉट  चल  रहें  हैं,  ने  छोटे

 VAISAKHA  12,  90l  (SAKA)  Oral  Answers  30

 मिनी  सीमेट  प्लाट्स  का  सिर्साण  करते  हैं।
 उनके  लगातार  दाभ  बढ़ते  जा  रहे  है,  बड़ी
 तेजी  से  दाम  बढ़ते  जा  रहे  है,  दो-दो,  तीस-
 तीन  लाख  रुपये  दाम  बढ़ते  जा  रहे  है  ।  इस
 का  मूल  कारण  है  कि  उनकी  साठगाठ  वित्त
 निगम  से  है।  इसीलिए  पैसे  की  व्यवस्था  नही
 की  जा  रही  है।  जिनको  भापने  भ्ाशयपत्र  दिये

 है  उन  सब  के  सामने  मूल  समस्या  यह  है  कि

 पैसे  की  व्यवस्था  नहीं  हो  रही  है  भौर  वे  इसी
 करण  खत्ते  मे  पड़े  है।

 MR  SPEAKER
 question

 This  is  a  general

 श्री  हुकम  खन्  कछबाय  प्रध्यक्ष  महोदय,
 भाप  मेरे  प्रश्त  को  समझिये।  उनके  सामने

 मूल  समस्या  पैसे  की  है।

 MR  SPEAKER  Mr  Munster,  have
 you  got  any  answer  to  this  question?
 It  does  not  arise

 (Interruptions)

 श्री  नाथू  सिह  प्रध्यक्ष  महोदय,  श्री

 सजय  गाधों  के  इशारे  पर  यहां  तोड़  फोड़

 के  गयी  है।  देश  में  प्रराजकता  की  स्थिति

 पैदा  की  गयी  है  1

 (Interruptions)  -*

 MR  SPEAKER
 estion

 Short  Notice  Qu-

 SHRI  MALLIKARJUN  Sir,  they
 have  been  demonstrating  peacefully
 and  democratically  They  have  been
 beaten  up

 SHRI  K  LAKEAPPA  Ww  have
 given  notices  of  adjournment  motzone
 regarding  this  (Interruptions)  We
 have  given  adjournment  motions

 (Interruptions)
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 MR.  SPEAKER:  Order  please.  I
 have  received  two  Adjournment
 Motions  eee

 SHRI  JYOTIRMOY  BOSU:  There
 is  a  Short  Notice  Question.

 MR.  SPEAKER:  As  I  have  said,
 there  are  two  Adjournment  motions,
 each  contradicting  the  other,  There
 are  number  of  Calling  Attention
 Notices  and  other  motions,  I  have
 called  for  urgent  facts  from  the  Gov-
 ernment  and  I  am  going  to  decide  in
 the  course  of  the  day  in  what  form
 it  can  come,  what  motion  can  come,
 in  what  way  it  can  be  taken  up  to-
 morrow,  It  will  come  up  tomorrow
 in  one  form  or  the  other.  In  what
 form  it  will]  come  will  be  decided  in
 the  course  of  the  day.

 aft  ताथ्‌  सिंह  :  हस  पर  हमें  डिसकशन

 चाहिये।  भराजकता  की  स्थिति  पैदा  कर  दी

 गई  है।
 SHRI  JYOTIRMOY  BOSU:  Kindly

 Tead  out  the  text  of  the  adjournment
 motion.  I  have  given  an  Adjourn-
 ment  motion,  (Interruptions)

 SHRI  SAUGATA  ROY:  What  is
 this,  Sir?

 SHRI  JYOTIRMOY  BOSU:  After
 the  Short  Notice  Question  is  over,

 you  can  read  out  the  Adjournment
 motion.  Let  us  now  go  to  the  Short
 Notice  Question  please,

 MR,  SPEAKER:  I  have
 said  that,

 already

 ही  राज  न/शायण  :  मेरा  एक  च्न्हा  सा

 व्यवस्था  का  प्रश्न  है।

 SHRI  K.  LAKKAPA:  I  rise  on  a
 point  of  order.

 MR.  SPEAKER:  Now,  Shri  Jyotir-
 moy  Bosu,  Short  Notice  Question.

 SHRI  SAUGATA  ROY:  Your  dir
 ection  is  very  wrong,  Sir,  You  should
 not  have  interrupted  Question  Hour

 by  making  the  statement
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 SHORT  NOTICE  QUESTION

 Shri  Biral's  Speech  Re:  Ignering  Gov-
 ernment's  Decisions  and  Policies

 4.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  he  has  gone  through
 the  speech  made  by  industrialist
 Shri  G.  D.  Birla  in  which  he  has
 encouraged  his  fellow  industrialists
 to  ignore  Government's  decision  and
 policies  based  on  planning;

 (b)  whether  it  does  mean  en-
 couraging  them  to  produce  more
 than  registered  licenced  and  installed
 capacity  in  defiance  of  Government
 orders;

 (c)  whether  it  constitutes  &
 punishable  offence  or  not;  and

 (d)  if  so,  the  reaction  of  Govern-
 ment  and  action  taken  in  this  regard?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 to  (a).  A  Statement  is  laid  on  the
 Table  of  the  House.

 Statement

 Government  have  gone  through  the
 speech  made  by  Shri  G,  D.  Birla  on
 Apml,  979  m  New  Delhi  at  a
 luncheon  session  of  the  52nd  Annual
 General  Meeting  of  the  Federation  of
 Indian  Chambers  of  Commerce  and
 Industry,  Shri  Birla  has  exhorted  the
 businessmen  to  produce  more  and  that
 irrespective  of  what  is  happening  in
 Delhi  they  should  go  ahead,

 So  far  as  industrial  undertakings
 which  are  required  to  obtain  indus-
 trial  licences  under  the  provisions  of
 the  Industries  (Development  and  Re-
 gulation)  Act  for  setting  up  produc-
 tive  capacity  in  any  scheduled  indus-
 try  are  concerned,  necessary  approvals
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 will  have  to  be  obtained  by  the  indus.
 trial  undertakings  before  getting  up
 such  productive  capacity.  In  case  they
 do  not  obtain  necessary  approvals
 under  the  relevant  provisions  of  the
 IDR  Act,  action  will  be  taken  against
 them  in  accordance  with  the  provi-
 sions  contained  in  the  said  Act.  Cases
 of  industrial  undertakings  producing
 in  excess  of  the  authorised  capacity
 are  also  examined  by  Government  in
 the  hght  of  the  provisions  contained
 in  the  Industries  (Development  and
 Regulation)  Act  and  action  will  be
 taken  in  respect  of  such  cases  where
 violationg  of  the  provisions  of  the  IDR
 Act  have  taken  place  in  the  hght  of
 the  penal  provisions  contained  in  the
 said  Act.

 SHRI  K.  LAKKAPPA:  I  rise  on  a
 point  of  Order,  Sir.  J  am  raising  a
 very  important  point.  Government  is
 admitting  Shri  Jyotirmoy  Bosu’s  Short
 Notice  Question,  We  have  given
 notice  of  several  Short  Notice  Ques-
 tions.  Government  have  not  admitted
 them  It  ig  very  wrong,  Sir.  In  this
 Session  we  have  had  Short  Notice
 Questions  from  Shri  Jyotirmoy  Bosu.
 Others  have  not  been  admitted.  Is
 there  any  league  between  Govern-
 ment  and  Jyotirmoy  Bosu?  Our  noti-
 Ces  of  Short  Notice  Questions  have  not
 been  admitted.  You  kindly  give  a
 ruling.

 MR.  SPEAKER:  No  ruling  is  re-
 quired,

 SHRI  हू  LAKKAFPPA:  The  House
 cannot  be  taken  for  granted  in  this
 manner.  Parliament  cannot  be  taken
 for  a  ride,

 SHRI  VASANT  SATHE:  Point  of
 order,  I  rise  on  a  point  of  order  about
 the  whole  procedure,  Sir.  Have  these
 Members  of  Parliament  got  the  right
 to  attend  the  House  or  not?

 MR.  SPEAKER:  That  is  not  a
 Point  of  Order.  Tr  will  read  out  the
 order  gtter  the  Short  Notice  Ques-
 tidn  of  Shri  Syetirmoy  Bosu  is  over.
 99  LS—2
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 SHRI  VASANT  SATHE:  A  mem-
 ber  is  prevented  from  attending  the
 House,  That  is  more  important.  Pri-
 vilige  is  involved.

 MR,  SPEAKER:  No  question  of
 privilege  at  all.  I  am  reading  out  the
 order,  I  received,  after  the  Short  No-
 tice  Question  is  over.  I  have  to  tell
 you  that  it  is  done  generally  after
 Questions.

 SHRI  VASANT  SATHE:  No  Parlia-
 ment  can  function  in  this  way,  Sir.
 Two  Members  of  Parliament  have
 been  arrested.

 SHRI  JYOTIRMOY  BOSU:  Sir,  I
 would  lke  tp  have  a  guidance  as  to
 what  is  meant  by  a  ghort  notice  ques-
 tion.  This  question  was  tabled  on  2nd
 April  and  a  short  notice  question  in
 this  House  now-a-days  is  taking  thirty
 clear  days  to  come  before  the  House
 for  reply,

 SHRI  VAYALAR  RAVI:  My  ques-
 tion  is  still  pending.

 SHRI  JYOTIRMOY  BOSU:  My
 serious  apprehension  is  that  the  Birla
 friends  are  active  in  the  Secretariat
 and  everywhere  for  a  considerable
 consideration,  That  is  why  these
 questions  are  getting  stalled..  (In-
 terruptions)

 SHRI  P.  VENKATASUBBAIAH:  On
 a  point  of  order.  He  has  made  serious
 asperisions  on  the  working  of  your
 Secretariat....  (Interruptions),  Would
 you  not  take  it  seriously?  (Interrup-
 tions).

 PROF.  ए,  G,  MAVALANKAR:  Sir,
 if  a  short  notice  question  take  one
 month's  time,  what  does  it  mean?  It
 shoulg  take  shorter  time  and  must  be
 answered  within  ten  days.  You  should
 ensure  that  short  notice  questions  are

 ag  short  notice  questions.
 (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  They
 do  not  know  the  tentacles  of  Birlas...
 (Interruptions)
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 Sir,  after  reading  Shri  G,  D.
 Birle’s  gpeech  one  is  reminded
 about  the  old  saying  that  the
 devil  ig  preaching  sermons.  He  fas
 criticised  black  money,  while  they
 are  perhaps  the  biggest  owners  of
 black  money  in  the  country,  And  on
 gome  pretext  in  the  course  of  attack-
 ing  resetrictive  policies,  regulatory
 measures  and  planned  economy  al.
 though  it  is  done  in  a  very  feeble  man-
 ner  in  this  country,  Birlas  and  the
 like  have  sucked  the  common  man
 without  any  hindrance  foy  the  last  32
 years  in  independent  India.  Yet  with
 greed  at  this  age,  he  is  ganging  up
 with  other  industrialists  which  ig  am-
 ply  clear  from  his  utterances  urging
 upon  the  young  generation  of  indus-
 trialiste  to  strive  to  produce  more  ir-
 respective  of  what  ig  said  and  done
 in  Delhi,  What  does  it  mean?  If  the
 Government  is  worth  its  salt,  it  shoulg
 immediately  hau]  him  up  and  start
 proceedings  against  him.

 This  ig  clearly  a  cal]  given  to  indus-
 trialists  to  ignore  laws,  rules  and
 orders  of  the  Government  in  the  mat-
 ter  of  industria]  production,  particu-
 larly  what  is  wholly  in  the  hands  of
 private  sector,  The  Congress  Govern.
 ment  swearing  in  the  name  of  social-
 ism  sabotageg  the  Sarkar  Commis-
 sion...

 SHRI  K.  GOPAL:  Sir,  you  are  al-
 lowing  him  to  make  a  speech.  What
 is  this?  He  makeg  a  regular  speech
 every  time  he  asks  a  question.

 SHRI  JYOTIRMOY  BOSU:  The
 Sarkar  Commission  after  spending
 Rs.  85  jakhs  and  consuming  nine
 years  have  been  given  a  descent  go-
 bye,  J]  would  like  to  know  whether
 the  Minister's  attention  has  been
 drawn  to  the  Dutt  Committee  report
 where  Birlas  have  been  found  time
 and  again  producing  more  than  54.59
 per  cent  in  case  of  Universal  Electric,
 67.79  per  cent  more  in  case  of  Gwalior
 Rayons....  (Interruptions).  %  must
 get  this  information,  They  have  gone
 9.95  per  cent  over  the  licensed  capa-
 city.  J  have  got  a  big  list.
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 MR.  SPEAKER:  Please  come  to  the

 question,

 SHRI  JYOTIRMOY  BOSU:  Don't
 get  unnecessarily  worried,  Sir,  Birlas
 will  take  care  of  it  very  well,  They
 have  got  powerful  lobby.  So,  don't
 worry  about  it,

 Their  participation  in  equity  is  neg.
 ligible;  e.g.  in  Hindustan  Motors,  it  is
 &  mere  7  per  cent.  The  bulk  of  the
 term-financing  investments  have  been  |
 grabbed  by  the  Birlas,  Birlas  will
 not  keep  quiet....  (Interruptions)

 MR,  SPEAKER:  You  are  now  mak-,
 ing  another  speech,  Please  come  tc
 the  question.  All  that  has  come  be-  १
 fore  the  House  a  number  of  times.

 SHRI  JYOTIRMOY  BOSU:  The
 value  of  assets  of  the  Birlas  ag  on  Slat
 December  966—it  was  white  money
 —was  Re,  457.84  crores  and  it  has  be-
 come  Rs.  974  crores  in  ‘1976;  and  the
 profits....

 MR.  SPEAKER:  You  must  come  (०
 the  question.

 SHRI  JYOTIRMOY  BOSU:  In  view
 of  this  fact,  will  the  hon,  Minister
 take  suitable  action  to  constitute  a"
 commission  immediately,  with  a  tar-
 get  date,  for  enquiring  into  the  pheno-
 menal  growth  of  Birlag  and  their  mal-
 practices  in  economic  offences—be-
 cause  not  a  single  Birla  has  been  put
 behind  the  bars,  although  they  are
 committing  offences  which  are  pu-
 nishable  with  imprisonment,  every
 day?  Will  he  constitute  a  commis-
 sion  immediately,  with  a  target  date
 Yor  completion  of  the  work,  to  enquire
 into  the  Birla  House  for  the  time  be-
 ing  at  this  particular  moment?  If  not,
 what  are  the  reasons  therefor?

 SHRI  GEORGE  FERNANDES:  I  do
 not  think  all  this  arises  out  of  the
 question  which  the  hon,  Member  has
 raised.  In  80  far  as  the  speech  is  con-
 cerned,  there  is  a  printed  copy  which
 has  been  brought  out  by  some  agency
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 which  does  not  identify  itself.  But
 there  arg  two  very  simple  statements
 which  Mr.  Birla  hag  made,  among
 various  other  things,  First  he  has
 said;  “I  am  a  little  rambling,  because
 of  my  confusion”.  And  he  has  con-
 cluded  the  speech  by  saying.  “I  am
 out-dated  man.”  I  think  we  should
 leave  him  at  that,

 SHRI  JYOTIRMOY  BOSU:  In
 view  of  the  fact  that  on  the  floor  of
 Parliament,  in  reply  to  Mrs,  Mrinal
 Gore’s  question,  it  has  been  stated
 categorically  by  the  Government
 “Amongst  the  offences  that  they  have
 committed,  tax  avoidance,  evasion.  '
 (Interruptions.)

 MR.  SPEAKER:  How  does  it  arise
 here,  Mr.  Bosu?

 SHRI  JYOTIRMOY  BOSU:  It  does
 arise  It  is  question  No,  944.  Suir,  I
 wrote  a  letter  to  you.

 MR.  SPEAKER:  You  write  num-
 bers  of  letters,

 SHRI  JYOTIRMOY  BOSU:  Sir,
 why  do  you  interrupt  me  all  the  time?

 MR,  SPEAKER:  Are  you  on  this
 question?

 SHRI  JYOTIRMOY  BOSU:  व  am  on
 this  question.  The  devil  is  preaching
 a  sermon;  and  he  is  asking  others  to
 undermine  this  Government,  ie,  in-
 stigating  other  not  to  carry  out  the
 orders  of  this  Government,  In  view
 of  the  fact—it  is  on  record—that  they
 have  committed  a  number  of  punish-
 able  economic  offences,  for  which  they
 are  punishable,  I  would  like  to  know
 from  the  hon.  Minister  whether  a
 separate  Commissidn  will  be  consti-
 tuteg  by  the  Finance  Ministry  to  go
 into  the  economic  offences—it  is  under
 the  contro]  of  the  Finance  Ministry;
 if  not,  what  are  the  reasons  therefor?

 Sir,  I  wrote  you  about  this.

 SHRI  GEORGE  FERNANDES.  So
 far  as  any  offence  committed  by  ‘the
 House  of  Birlas  or  any  other  House  is
 concerned,  Government  is  concerned
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 with  such  offences;  and  it  will  take
 action  wherever  such  action  is  neces-
 sary.

 SHRI  K,  GOPAL:  I  pity  the  hon.
 Minister.  Here  ig  a  Minister  who  is
 stoutly  defending  the  monopoly  houses
 of  this  country,  and  the  multi-nation-
 als.  (Interruptions)  This  is  the  com-
 pliment  that  he  got  from  an  indus-
 trialist:  “We  have  here  a  Minister
 who  is  having  a  diarrhoea  of  ideas,
 and  constipation  of  action.”  This  is
 what  one  of  the  industrialists  said,  I
 would  like  to  know  from  him  whether
 he  hag  got  a  proper  machinery  to  take
 action  to  see  what  sort  of  licensed  ca-
 pacity,  installed  capacity  these  peo.
 ple  have.  Does  he  have  an  adequate
 machinery?  If  not,  is  he  going  to  im-
 prove  the  system,  whereby  he  could
 have  a  proper  check  on  these  things?
 (Interruptions)  Birla  has  said,  “Don't
 care  about  anything.  Increase  the
 capacity  to  any  extent....(Interrup-
 tions).  I  would  like  to  know  about  the
 machinery  that  the  Government  has
 got,

 SHRI]  GEORGE  FERNANDES:  Mr.
 Birla  in  his  speech,  as  J  said  has  made
 a  number  of  statements,  rambling
 statements,  It  was  a  rambling  speech
 as  he  himself  says,  full  of  confusion
 It  is  true  that  he  told  the  audience
 that  wag  there  to  listen  to  him  and
 he  says:  don’t  worry  about  what  Delhi
 says;  you  just  go  on  and  do  what
 you  want  to  do.  It  is  also  true  that  in
 a  number  of  cases  there  has  been  de-
 fiance  of  law  by  the  house  of  Birlas
 and  by  others.  We  have  been  wn-
 earthing  some  of  these  actions  of  the
 House  of  Birlas  and  other  houseg  also
 and  wherever  prosecution  and  other
 kind  of  action  wag  called  for,  we  have
 started  taking  action,  If  the  hon
 Members’  point  is  whether  the  gov-
 ernment  is  equipped  to  deal  with
 these  problems.

 PROF.  R.  K  AMIN:  May  I  know
 from  the  hon.  Minister  whether  or
 not  the  licensed  capacity  8  fixed  by
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 the  government  for  the  8006  of  the
 country's  economy  and  when  you  are
 dealing  with  it,  woulg  it  be  assessed
 not  by  tingling  with  it  but  in  a  pro-
 per  way?  Would  not  the  question
 whether  the  extra  capacity  hag  gone
 in  favour  of  the  interest  of  the  eco-
 nomy,  be  taken  into  consideration  in
 terms  of  savings  in  foreign  exchange,
 employment  potential?....(Interrup-
 tions)  Secondly  I  should  like  to
 know  whether  there  is  contradictions
 in  the  policies  of  the  Government.
 If  the  government  is  confused  and
 issues  ambiguous  directives,  is  it  guilt
 of  somebody  points  that  out.  For
 example,  the  Finance  Ministry  has
 stated  that  price  rise  will  be  ome  per
 cent;  if  in  my  planning  I  take  in-
 to  account  fifteen  per  cent  price  rise,
 am  |  8  guilty  person?  I  want  to
 know  whether  somebody  who  holds  a
 different  view  from  him,  from  that  of
 the  government,  is  he  a  guilty  person
 or  not?

 SHRI  GEORGE  FERNANDES.  I
 am  concerned  with  laws  and  the  imp-
 lementation  of  laws,  If  the  licensing
 laws  provide  for  the  issuance  of  a
 licence  in  certain  circumstances  and
 the  non-issuanee  of  the  licence  in
 certain  gituations  and  if  the  govern-
 ment  takes  @  decision  to  issue  or  not
 to  issue  a  Hcence  and  subsequently  if
 there  is  defiance  of  the  government,
 action  would  follow  when  it  is  brought
 to  light,

 ~

 PROF.  8,  G.  MAVALANKAR:  This
 is  short  notice  question  came  after
 oné  month.  J  want  your  guidance  on
 procedure.  When  a  Member  asks  a
 abort  notice  question,  the  minister
 who  is  to  reply  must  also  agree  to  give
 the  answer;  there  haa  to  be  some  kind
 of  agreement  on  the  part  of  the  Minis-
 tee  to  reply  at  short  notice,  If  he
 thinks  that  Shri  G.  D.  Birla’,  speech
 ‘wag  a  confusion  and  he  was  an  out-
 dated  man,  I  do  not  know  why  he  ac-
 cepted  this  question  at  all  for  answer-
 ing.’  Since  he  has  accepted  it,  Iwant
 to  eak  him  a  question,  Shri  G.  D.
 Birla  ig  not  just  one  G.  D.  Birla;  he
 may  have  spoken  as  one  individual
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 but  he  certainly  represents  a  class  of
 industrialists  and  monopolistg  in  this
 country  who  have  over  a  period  of
 many  years  grown  into  the  habit  of
 defying  in  the  most  cavaliay  manner
 many  of  the  plans  ang  progressive
 polici  of  the  Janta  government,
 policies  based  on  socialist  convictions,
 The  hon.  Minister  Mr.  Fernandes  is
 a  man  of  socialist  convictions,  There-
 fore,  my  question  is,  after  having
 wound  up  the  Sarka,  Commission,  in
 a  way  that  wag  good,  whether  as  In-
 dustries  Minister  with  socialist  con-
 victions  wanting  to  ameliorate  the
 conditions  of  the  poor  and  ending  of
 monoply  houses,  he  woulg  see  to  it
 that  these  kinds  of  irresponsible  and
 totally  unjustified  remarks  are  proper-
 Jy  dealt  with  by  taking  action  against
 the  defaulting  monopolists  in  time  and
 according  to  Jaw,  both  in  lette,  and
 spirit?  What  are  you  doing  in  this?

 SHRI  GEORGE  FERNANDES:
 There  is  freedom  of  speech  in  this
 country,  I  presume  it  is  open  to  any-
 one,  including  a  monopolist  to  say
 exactly  what  he  wants  to  say.  I  am
 concerned,  government  is  concerned
 with  what  he  does.  If  it  is  breach  of
 law,  would  take  its  course.

 MR.  SPEAKER:  We  take  up  item
 4(B),

 ाण

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Reservation  of  Soap  for  Small  Scale
 and  Cottage  Industry  Sector

 "949.  DR.  9,  ५,  PERIASAMY.  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  the  steps  that  have  been  taken
 to  reserve  exclusively  to  the  small
 sector  and  cottage  industry  sector
 the  manufacture  of  soap;  and

 (b)  the  steps  being  taken  to
 extend  the  merketing  facilities  for
 soap?
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 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 aad  (b).  Production  of  Laundry  soap
 has  been  reserveg  for  Small  Scale
 Sector  and  steps  are  being  taken  to
 monitor  production  so  that  no  en-
 croachment  on  this  reservation  ig  done
 by  the  organised  sector.

 A  Working  Group  on  Khadi  and
 Village  Industries  was  also  constituted
 by  Government  to  recommeng  future
 strategy,  policy  and  programmes  for
 development  of  Soap  industry  as  part
 of  khadi  and  village  sector,  which  has
 made  the  following  recommendations:

 (i)  Leasing  of  forests  and  FWD
 areas  at  economic  rates  and  on  prio-
 rity  bass  for  collection  of  N.E,O,
 seeds  should  be  ensured,

 (i)  Exemption  from  all  sorts  of
 taxes,  octroi  on  the  collection  and
 movement  of  minor  oilseeds,  oii  and
 its  allied  products  should  be  gran-
 ted.

 (iii)  Concessional  freight  charges
 for  the  minor  oilseeds,  oils  and  cakes
 shoulg  be  ensured.

 (iv)  Priority  of  power  supply  at
 concessional  rate  to  decentralised
 N.E.O,  Soap  centres,

 (v)  Exemption  from  taxes  to  NEO
 Soap  Village  industry  units  and
 other  allied  products  such  as  phe.
 nyle  and  greese  etc,,  should  be  given.

 (vi)  Priority  in  purchase  of  N.E.O.
 Soap  by  various  Governments  should
 be  accorded,

 (vii)  There  should  be  a  ban  on  the
 use  of  edible  oil  in  soap  manufac-
 ture  beyond  a  parficular  technical
 minimum.

 (viii)  No  further  expansion  of  soap
 manufacturing  unitg  in  the  large
 scale  sector  should  be  allowed.

 (ix)  Government  shoulg  not  sllow
 amall  scale,  medium  scalé  and  large
 scale  sector  to  enter  into  the  activi-
 tley  of  (४)  collection  of  non-edible

 oil-seeds  (b)  pressing  pf  nor-edible
 oilseeds  and  (०)  manufacture  cf  soap
 (laundry  ond  toilet)  by  using  mon-
 edible  oils.

 The  above  recommendations  are
 under  consideration  of  Government.

 Recommendations  of  Task  Force  on
 Paper

 "952,  SHRI  DHARMA  VIR  VASI.
 SHT:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  a  task  force  was  set
 up  by  Government  to  go  into  paper
 production  and  demand;  and

 (b)  if  so,  its  main  recommenda-
 tions/findings?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 ang  (b).  A  Working  Group  on  Paper
 and  Paper  Board  Industry  has  been
 set  up  by  the  Planning  Commission  to
 formulate  the  targets  and  programmes
 for  the  Five  Year  Plan  (978—88).
 The  final  recommendationg  of  the
 Working  Group  are  awaited,

 भ्रस्पश्वता  का  उस्मूलन

 953.  श्री  वलपत  सिह  परस्ते  :  क्‍या

 गृह  मंत्री  मह  बताने  की  कृपा  करेंगे  कि  :-

 (क)  क्या  सरकार  ने  प्रागामी  पांच
 वर्षों  में  देश  से  भ्रस्पृश्यता  का  उन्मूलन  करने
 के  लिये  कोई  कॉर्यक्रम  तैयार  किया  है;
 जौर

 ख)  यदि  हां,  तो  उसका  ब्यौरा  क्या

 है?

 गृह  संत्रालय  में  राज्य  संत्री  (शो  बनिक

 लाल  मण्डल):  (क)भौर  (सर)  राज्यसरकारों
 झौर  संबंधित  करहीय  मंत्तालयों  से  पंराम्त
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 करके  प्रस्पश्यता  उत्मूलन  के  लिए  एक
 विस्तृत  कार्य  योजना  को  भ्रन्तिम  रूप  दिया
 जा  रहा  है।

 Japanese  Bombs  discovered  at  Port
 Blair

 "958.  SHRI  R,  MOHANARAN-
 GAM:

 SHRI  CHHITUBHAI  GAMIT  :

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 {a}  the  full  particulars  regarding
 the  4000  live  Japanese  bombs  repor-
 ted  to  have  been  discovered  at  Port
 Blair;  and

 (b)  the  methods  of  disposal  of
 the  bombs?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 In  August  ‘1977,  an  old  ammunition
 dump  containing  903  live  Japanese
 bombs  was  noticeq  near  the  civil
 aerodrome  at  Port  Blair  after  a  land.
 slide  during  the  rainy  season,  These
 bombs  had  been  stacked/dumred  in  a
 tunnel  by  the  Japanese  during  their
 occupation  of  the  Islands  from
 March,  942  to  October,  1945,  Al!  the
 bombs  were  of  air-dropping  type  re-
 ported  to  be  lethal  upto  the  range  of
 500  yards  and  effective  upto  000
 yards

 {b)  These  bombs  were  excavated
 and  taken  to  a  safe  site  where  they
 were  destroyed  by  exploding.  The
 entire  operation  was  undertaken  by  a
 Bomb  Disposal  Unit  of  the  Army  bet-
 ween  90  April  and  7  May,  1978.

 Shortage  of  Rubber  for  Industry
 *959.  SHRI  JANARDHANA  POO-

 JARY:  Will  the  Ministe,  of  INDUS.
 TRY  be  pleased  to  state:

 (a}  whether  it  is  a  fact  that  the
 shortage  of  rubber  has  greatly  res-
 tricted  the  growth  of  rubberised
 coir  industry  in  the  country;  and
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 (b)  if  so,  steps  taken  by  Govern-
 ment  to  ensure  regular  and  adequate
 supply  of  rubber  to  the  industry?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 Government  have  no  information  of
 the  shortage  of  rubber  from  tne  rub-
 berised  coir  industry.

 (b)  Does  not  arise.

 Collection  of  fees  by  U.P.S.C.  from
 applicants

 *960,  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  U.PS.C.  collects  fees
 from  applicants  for  various  jobs  ad-
 vertised  by  it;

 (b)  if  so,  whether  this  violates
 the  ILO  convention  No.  88;  and

 (c)  whether  Government  propose
 to  advise  the  UPSC  to  discontinue
 this  practice?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY
 OF  LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  S.  D.  PATIL):  (a)
 Yes,  Sir.

 (b)  and  (c).  The  Committee  on
 National  Employment  Service  ap-
 pointed  by  the  Government  in  978
 recommended,  inter  alia,  as  follows:

 ‘Government  should  examine
 whether  in  view  of  the  undertaking
 to  mainiain  a  free  public  employ-
 ment  service  implied  in  India’s  ra-
 tification  of  International  Labour
 Organisation  Convention  No.  8B,  it
 is  legal  or  proper  for  Service
 Commissions  and  recruiting
 boards,  who  select  candidates  to
 fill  jobs  in  the  public  sector,  to
 charge  fees  from  the  large  num-

 ber  of  people  who  apply  for  every
 job  that  is  advertised”.  This  as
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 well  as  other  recommendations/
 suggestions  of  the  Committee  are
 under  consideration  of  the  Govern-
 ment.

 Swedish  Technology  for  Paper
 Industry

 *964.  SHRI  M.  प्र.  CHANDRA-
 SHEKHARA  MURTHY:

 SHRI  A.  R.  BADRINARA-
 YAN;

 Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  paper
 mdustry  can  benefit  from  Swedish
 technology;

 (b)  if  so,  whether  Sweden  has
 been  conducting  research  and  deve-
 lopment  work  in  the  field  of  pulp
 and  paper;

 (c)  if  so,  whether  Indian  Govern-
 ment  have  approached  the  Swedish
 Government  in  this  regard;

 (d)  if  so,  the  reaction;  and

 (e)  whether  any  delegation  visited
 Sweden  in  getting  first-hand  know-
 ledge?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)

 There  is  adequate  indigenous  techno-
 logy  available  for  the  manufacture
 of  paper  an'’d  paper  board  except  for
 the  manufacture  of  certain  varieties
 of  speciality  paper.

 (b)  Yes,  Sir.

 (c)  to  (e).  In  the  meeting  of  the
 Sub-C:  on  Trade  and  in-
 dustrial  Cooperation  of  Indo-Swedish
 Joint  Commission  held  last  year
 bilateral  cooperation  in  the  fleld  of
 Paper  and  Pulp  Industry  was  also
 discussed.  It  was  agreed  that  Swedi-
 sh  Organisations  concerned  would
 approach  the  Indian  organisations
 With  detailed  information  with  a
 view  to  identify  specific  areas  of  co-
 Speration  in  this  sector.
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 Setting  up  of  Paper  Mill  in
 Maibang,  Assam

 *965  SHRI  BIREN  SINGH  ENG-
 TI:  Wili  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  Government  have  any
 proposal  to  set  up  a  paper  mill  at
 Maibang,  N.C.  Hills,  Assam;  and

 (b)  whether  Government  propose
 to  make  a  survey  and  create  fund
 for  the  said  purpose?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 No,  Sur.

 (b)  Does  not  aise.
 पु

 Setting  up  of  Administrative  Tribu-
 nals  for  Government  Employees

 *966  DR.  MURLI  MANOHAR
 JOSHI-  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have
 decided  to  establish  administrative
 tribunals  for  the  service  matters  of
 Government  ergployees;  and

 (b)  if  so,  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY
 OF  LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  8.  0.  PATIL):  (a)
 Yes,  Su.

 (b)  The  details  have  not  yet  been
 finalised.

 Publication  of  Reports  of  Industrial
 Costs  gang  Prices  Bureau

 *967,  SHRI  RAM  VILAS  PASWAN:
 Will  the  Minister  of  INDUSTRY  be
 Pleateg  to  state:

 (a)  the  reasons  for  which  reports
 of  Industrial  Costs  and  Prices  Bureau
 on  the  cost  of  production  of  various
 articles  are  not  published  for  informa-

 tion  of  the  common  man;
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 (b)  whether  Government  intend  to
 publish  such  reports  in  future;  if  so,
 the  details  in  this  regard:  and

 (c)  the  time  within  which  the  reports
 will  be  published  after  they  are  submit-
 ted  to  Government?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 The  reports  of  the  Bureau  of  Industria]
 Costs  and  Prices  are  submitted  to  the
 concerned  administrative  Ministues/
 Departments  and  till  a  final  decision  is
 taken  on  them,  they  are  treated  as
 confidential.  Since  the  recommenda-
 tions  of  the  Bureau  are  not  mandatory,
 ang  in  some  cases  giye  some  possible
 alternatives  also,  publication  of  such
 reports  may  lead  to  speculative  activi-
 ties  on  the  part  of  manufacturers,  es-
 pecially  on  sensitive  and  critical  com-
 modities,

 (b)  and  (c),  The  Bureau  of  Indus-
 trial  Costs  and  Prices  have  drawn  up
 a  format  for  the  publication  of  such  of
 the  data  in  their  reports  which  will  Le
 valuable  to  all  those  interested  in  the
 economics  of  industry  without  imping-
 ing  on  what  could  be  considered  confi-
 dential  by  particular  industria]  un.ts
 The  first  industry  profile  on  alumini-
 um  industry  in  the  format  drawn  up
 by  the  BICP  as  referred  to  ahove,
 has  already  been  published  and  co-
 pies  of  the  report  are  avaiiable  in  the
 Parhament  Library,  More  industry
 profiles  along  the  same  lines  will  be
 released  as  and  when  ready.

 National  Concensus  on  Law  and  Order

 #968,  PROF,  P.  G.  MAVALANEAR:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  he  is  taking  active  and
 concrete  steps  at  formulating  ‘he
 national  concensus  on  the  question  of
 the  problem  of  law  and  order  and  on
 how  to  deal  effectively  with  lawless-
 ness;

 (b)  it  so,  the  broad  details  thereof;
 and
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 (c)  whether  the  said  steps  have  prov-
 ed  fruitful  in  any  way?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  H.  M.  PATE):  (a)  to
 (c).  While  replying  to  the  debate  on
 Demands  for  Grants  for  the  Home
 Ministry,  I  had  stateq  that  I  propose
 to  address  myself  seriously  to  evolve
 a  national  consensus  on  the  different
 aspects  of  law  and  order  prablems,  Al-
 though  details  in  this  regard  are  yet  to
 be  worked  out,  this  is  g  continuation
 of  q  process  already  set  in  motion  by
 the  Prime  Minister.  He  had  initiated
 a  dialogue  with  the  Leaders  of  Opposi-
 tion  Parties  in  July-August,  ‘1978,  for
 enlisting  their  cooperation  in  dealing
 with  the  law  and  order  problems.  his
 was  followed  by  two  conferences  of
 Chier  Ministers  held  in  September  ind
 December,  ‘1978.  The  Leaders  of  Oppo-
 sition  Parties  also  participated  in  the
 subsequent  Conference  held  in  Decem-
 ber,  1978.  In  pursuance  of  the  delibe-
 rations  of  the  latter  Conference,  a  Com-
 mittee  under  the  Chairmanship  of  the
 Deputy  Prime  Minister  (Defence)  has
 been  set  up  to  examine  the  recommen-
 dations  of  National  Integration  Council,
 its  associate  bodies  and  different  Com-
 missions  of  Inquiry  on  the  problems  of
 communalism  and  caste  conflicts,  and
 recommeng  immediate  steps  to  Le
 taken  to  tackle  the  same.  The  Commut-
 tee  consists  besides  the  Chairman,  of
 some  Chief  Ministers,  leaders  of  ciffe-
 rent  Political  Parties  in  Parliament
 and  others.  [I  had  in  my  mind  further
 steps  in  continuation  of  these  efforts.

 Black  Market  of  Cement  in

 920i.  SHR]  BAPUSAHIB  PARULE-
 KAR:  Will  the  Minister  of  INDUSTRY
 be  pleaseg  to  state;

 (a)  whether  Government  are  aware
 that  the  State  Government  of  Mebs-
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 (b)  whether  it  is  a  fact  that  the
 cement  bags  are  sold  in  back  market
 in  Bombay  at  more  than  Rs.  60  per  bag
 though  the  controlled  price  is  Rs.  23;

 (c)  whether  it  is  a  fact  that  it  is  re-
 ported  in  news  papers  that  one  big
 builder  in  Bombay  suburbg  has  cor-
 nered  more  than  20  lakh  cement  bags;
 and

 (d)  whether  Government  propose  to
 take  any  action  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMB]  PRASAD  YADAV):  (a)
 During  the  quarter  January-March
 ‘1979,  the  State  of  Maharashtra  was
 fiven  ad-hoc  additional  allocations  of
 55,000  tonnes  of  cement  from  cement
 plants  in  Andhra  Pradesh,  Karnataka
 and  Tamil  Nadu  in  order  to  make  good
 the  shortages  caused  by  the  congestion
 in  Bombay  port.  The  State  Govern-
 ment  arranged  for  the  transport  of
 most  of  these  quantities  by  road  as
 there  was  shortage  of  railway  wagons.

 (b)  Reports  of  black-marketing  of
 cement  with  varying  premia  in  Bom-
 bay  city  ag  well  as  other  parts  of  the
 country  have  been  received,

 (९)  Government  have  no  informa-
 tion.

 (dy  State  Governments  have
 powers  under  the  provisions  of  the
 Essential  Commodities  Act  to  deal  with
 offences  of  hoarding  and  blackmarket-
 ing.

 Provisions  of  Funds  of  Cotton
 Corporation

 9202.  हप्ता  YUVRAJ:  Will  the  Minis-
 ter  of  INDUSTRY  be  pleased  to  state:

 (a)  whether  a  huge  amount  has  been
 provided  to  Cotton  Corporation  so  that
 it  ean  meet  ita  various  requirements  in
 Pursuance  of  the  decision  taken  to  ex-
 pand  its  jurisdiction;  and

 (b)  if  so,  the  time  by  which  cotton
 growers  will  be  given  reasonable  price
 for  their  product  and  the  time  by
 which  coarse  cloth  will  be  made
 available  to  general  public  at  con-
 troiled  rates  and  if  not,  reasons  there-
 for?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 and  (b).  The  Cotton  Corporation  of
 India  is  financing  its  purchase  opera-
 tions  through  the  credit  limits  provid-
 ed  by  the  Reserve  Ban  of  India;  no
 separate  funds  have  been  provided  by
 the  Central  Government  through  the
 budget.  The  Cotton  Corporation  of
 India  purchases  kapas  in  regulated
 markets  in  open  auctions  in  competi-
 tion  with  other  private  traders  thereby
 efiguring  that  cotton  growers  receive
 competitive  prices  for  their  produce.
 The  present  kapas  prices  (FAQ)  are
 well  above  the  minimum  support  prices
 announced  by  the  Government.

 Controlled  cloth  which  covers  coarse
 cloth  is  already  being  made  available
 to  the  weaker  sections  of  the  society  at
 fixeq  rates  which  are  well  below  costs
 of  production.

 Women  [Entrepreneurs  In  District
 Industry  Centre,  Jhalawar

 9203.  SHRr  CHATUREsTUJ:  will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  some
 women  entrepreneurs  have  come  for-
 ward  with  the  istrict  Industries
 Centre  in  Thalawar,  Rajasthan  for
 the  promotion  of  self-employment;

 (b)  whether  these  applications  have
 been  processed  and  what  special  bene.
 fits  are  being  provided  so  that  educated
 women  entrepreneurs  may  effectively
 participate  in  development  activity  in
 this  backward  district;  and

 (c)  whether  it  is  also  a  fact  that  the
 Planning  Commission  working  group
 have  algo  suggested  the  need  for  taking
 up  special  measures  exclusively  for
 women;  the  details  thereof?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMB]  PRASAD  YADAV):  (a)
 to  (c).  Information  is  being  collected
 and  wil)  be  placed  on  the  Table  of  the
 House.

 Consideration  of  Appeals  by
 Gevernment  Servants

 9204.  SHRI  RAJE  VISHVESHVAR
 RAO:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  appeals  made  by  the
 aggrieved  Government  servants  to
 Heals  of  Department  or  President
 under  the  rules  are  considered  in
 quasi-judicial  manner;

 (9)  if  so,  whether  appellate  authori.
 ties  pags  orders  like  judgements  of  judi.
 clal  bodies  and  whether  copies  of  their
 orders  are  given  to  the  appellant;  and

 (c)  guidelines  laid  down  for  the
 same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 In  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  8.  D.  PATIL):  (a)  Yes,  Sir

 (b)  Appellate  Authorities  are  re-
 quireg  to  pass  speaking  orders  which
 would  indicate  that  they  have  in  fact
 applied  their  mind  to  the  case.  Copies
 of  orders  passed  by  the  appellate  au-
 thorities  are  also  required  to  be  given
 to  the  appellants.

 (e)  A  copy  of  Rules  27  and  30  of  the
 CCS  (CCA)  Rules,  1965,  is  annexed.

 Copy  of  Rules  27  and  30  of  Central
 Civil  Services  (Classification,  Con-
 trol  and  Appeals),  Rules,  1965,

 27.  Consideration  of  appeal:
 (i)  In  the  case  of  an  appeal

 against  an  order  of  susvension,  the
 appellate  authority  shalt  consider
 whether  in  thé*light  नी  the  provisi-
 ons  of  rule  i0  and  having  regard  to
 the  circumstances  of  the  case,  the
 order  of  suspension  is  justified  ot
 not  and  confirm  or  revoke  the  order
 accordingly.

 MAY  2,  i979  Written  Answers  §2

 (2)  In  the  case  of  an  apreal
 against  an  order  imposing  any  of
 the  penalties  specified  in  rule  !  or
 enhancing  any  penalty  imposed  un-
 der  the  said  rule,  the  appellate  au-
 thority  shal]  consider—

 (a)  where  the  procedure  laid  awn
 in  these  rules  has  been  complied
 with,  and  if  not,  whether  such  non-
 compliance  has  resulted  in  the
 violation  of  any  provisions  of  the
 Constitution  of  India  or  in  the  fai-
 lure  of  justice;

 (b)  whether  the  findings  of  the
 disciplinary  authority  are  warranted
 by  the  evidence  on  the  record:  and

 (c)  whether  the  penalty  or  the
 enhanced  penalty  imposed  is  ade-
 quate,  inadequate  oor  severe.  and
 pass  orders—~

 (i)  confirming,  enhancing,  re-
 ducing,  or  setting  aside  the
 penalty;  or

 (ii)  remitting  the  case  to  the
 authority  which  imposed  or
 enhanced  the  penalty  or  to
 any  other  authority  with  such
 direction  as  it  may  deem  fit
 in  the  circumstances  of  the
 case;

 provided  that--

 (i)  the  Commission  shall  be  con-
 sulted  in  all  cases  where  such
 consultation  is  necessary.

 (il)  if  the  enhanced  peniltyv
 which  the  appellate  authority
 proposes  to  impose  is  one  of
 the  penalties  specified  in
 clauses  (v)  to  (ix)  of  rule
 Li  and  an  inquiry  under  rule
 i4  has  not  already  been  held
 in  the  case,  the  appellate  au-
 thority  shall,  subject  to  the
 provisions  of  rule  1,  itself
 hold  such  inquiry  or  direct
 that  such  inquiry  be  held
 in  accordance  with  the  provi-
 sions  of  rule  l4  and  thereafter,
 on  a  consideration  of  the  pro-
 ceedings  of  such  inquiry  and
 Make  such  orders  as  it  may
 deem  fit;
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 (iil)  if  the  enhanced  penalty  which
 the  appellate  authority  pro-

 poses  to  impose  is  one  of  the
 penalties  specified  in  clauses
 (v)  to  (ix)  of  rule  2  and  an
 inquiry  under  rule  74  has  al-
 ready  been  held  in  the  case,
 the  appellate  authority  shall
 make  such  orders  as  it  may
 deem  fit;  and

 (iv)  no  order  imposing  an  enhanced
 penalty  shall  be  made  in  any
 other  case  unless  the  appel-
 lant  has  been  given  a  reason-
 able  opportunity,  as  far  as
 may  be  in  accordance  with  the
 provisions  of  rule  16,  of  mak-
 ing  a  representation  against
 such  enhanced  penalty,

 (8)  In  an  appeal  against  any  other
 order  specifieq  in  rule  23,  the  appellate
 authority  shall  consider  all  the  circums-
 tances  of  the  case  and  make  such
 orders  as  it  may  deem  just  and  equit-
 able,

 30.  Service  of  orders,  notices  ete.

 Every  order,  notice  and  other  pro-
 cess  made  or  issued  under  these  rules

 54

 shall  be  served  in  person  on  the  Gov-
 ernment  servant  concerned  or  commu-
 nicated  to  him  by  registered  post.

 Setting  up  of  Mini  Cement  Plants  in
 Rajasthan

 9203.  CH.  HARI  RAM  MAKKASAR
 GODARA:  Will  the  Minister  of  IN-
 DUSTRY  be  pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  the  Mini
 cement  plants  which  were  to  be  set  up
 in  the  State  of  Rajasthan  during  the
 last  two  years  did  not  materialise;

 (b)  if  so,  the  reasons  for  the  same;
 and

 (c)  what  steps  are  proposed  to  be
 taken  now  to  fill  the  void?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  to  (ce).  0  schemes  for  the
 establishment  of  mini  cement  piants
 in  the  State  of  Rajasthan  have  been
 approved  so  far,  the  details  of  which
 are  as  under:—

 ‘Ssh  No,  Name  of  the  Scheme  Location  Ca
 at

 When  ap
 tonnes

 per ann  um)

 Covared  by  letter  of  intentm—
 t  Rajawthan  State  Industrial  &  Mineral  De-

 velopment  Corporation  Dt.  Pali  0°33  2504-78
 a  Do,  Dt,  Jodhpur  o-99  Do,
 3  Dn,  Dt,  Jaipur  o°93  Do,
 4  Do,  Dt.  Sirohi  +  0°93  Do.
 5  Do.  .  De.  Sikar  0°33  Do.

 Covered  by  Registration  granted  by  Directorate  General,  Technical  Devslopment—
 6  Kesar  Cement  Dt,  Udaipur  ogo  tage
 7  VK  Agarwal  (Lucky  Minmet  Pvt,  Ltd.)  Dal  ori65  =  5-10-7, (Lucky  Miame  )

 Papier.  ge
 B  Ashok  Kumar  (Bajrangbali  Cement)  Kotputli  .  ogo  Br  0
 9  J.L.  Shah  Kiverli  «4  O° 54  641-79

 ‘40  Nuardam  Cement  Khodan  Dt.  Bane  ०69  90-3°79°
 न
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 The  Rajasthan  State  Industrial  &
 Mineral  Development  Corporation,
 Jeipur,  has  applied  in  February,  979
 for  revisién  of  capacity  from  the  ex-
 isting  0.33  to  0.66  lakh  tonnes  per
 annum.  The  schemes  are  still  in  pre-
 liminary  stages  of  implementation.

 Schemes  for  Uplifting  the  Scheduled
 Uastes  and  Scheduled  Tribes

 9206.  SHRI  8  8,  LAL:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whethe;  it  is  proposed  to  have
 new  schemes  for  uplifting  the  Sche-
 duled  Casgtezg  and  Scheduled  Tribes
 in  the  country  to  give  a  new  deal  to
 their  welfare  with  special  machinery
 to  guarantee  their  rights  and  in-
 terests;  and

 (b)  if  so,  the  nature  of  the  schemes
 and  the  progress  made  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL
 MANDAL):  (a)  and  (b).  In  respect
 of  the  Scheduled  Castes,  the
 new  thrust  of  the  Govern-
 ment  of  India  is  on  their  eco-
 nomic  development  so  that  their  up-
 lift  hag  a  sound  foundation.  The
 Working  Group  on  the  Scheduled
 Castes  and  Other  Backward  Classes
 during  the  Medium  Term  Plan  19738—
 83,  which  had  been  constituted  with
 the  Minister  jn  the  Ministry  of  Home
 Affairs  as  its  Chairman,  has  empha-
 sised  in  its  report  that  economic
 development  programmes  are  cru-
 cial  for  the  Scheduled  Castes.

 (i)  The  Special  Component  Plan
 for  the  Scheduled  Castes,  which  ene
 visages  identification  of  schemes  for
 the  Scheduled  Castes  under  general
 sectors,  quantification  of  funds  from
 all  divisible  programmes  under  each
 sector  and  determination  of  specific
 targets  88  to  the  number  of  families
 Which  would  benefit  from  these  pro-
 grammes.  The  Special  Component
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 Plan  for  the  Scheduled  Castes  ig  en-
 visaged  as  a  distinct  part  of  each
 State  Plan  and  of  the  Centra}  Min-
 istries,  Most  State  Governmenss
 with  substantial  population  of  Sche-
 duled  Castes  have  made  a  béginning
 in  preparing  Special  Component
 Plans  for  the  Scheduled  Castes.

 (ii)  Scheduled  Castes  Development
 Corporations.  As  an  instrument  to
 help  beneficiaries  of  target  groups  to
 avail  themselve,  of  the  benefits  in
 tended  for  them  and  with  a  view  to
 ensuring  necessary  linkagey  with  the
 market,  the  credit  instututions,  tech-
 nical  expertise  and  the  like,  the
 establishment  of  Scheduled  Castes
 Development  Corporations  in  the
 States  had  been  suggested.  These“
 are  envisaged  to  function  as  guaran-
 tors  and  promoters  and  also  to  pro-

 vide  missing  inputs  wherever  neces-
 sary;  they  would  operate  through  the
 sectoral  authorities  and  other  organi-
 sation,  providing  the  necessary  back-
 up  for  the  programme,  A  gcheme  for
 Central  assistance  to  States  for  in-
 vestment  in  the  Scheduled  Castes
 Corporationg  hag  been  commenced.
 An  outlay  of  Rs.  0  crores  has  been
 provided  for  1979-80  ‘Most  of  the
 States  with  substantial  population  of
 Scheduled  Castes  have  formed  these
 Corporations.

 Qii)  A  Scheme  for  strengthening
 the  machinery  to  implement  the
 Protection  of  Civi}  Rights  Act  in  the
 States  has  been  taken  up.  There  is  a
 provision  of  Rs,  2  crores  for  1979-80.

 With  regards  to  Scheduleq  Tribes,
 during  the  Sixth  Plan  it  is  proposed
 to  include  Tribal  pockets  of  10,000  or
 more  population  with  50  per  cent
 tribal  concentration  under  the  Modi-
 fied  Area  Development  Approach.  In
 these  pockets  also  developments  pro-,
 grammes  more  or  less  gimilar  to”
 those  in  the  tribal  sub-plan  areas
 having  regard  to  the  Jocal  needs  will
 be  undertaken  to  ensure  speedier
 development  of  the  Scheduled  Tribes

 im  these  pockets,
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 Opesing  of  Centres  by  Khadi  Commis.
 sion  for  Sale  of  Khadi  Products

 ‘#207.  PROF,  SAMAR  GUHA:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 i  (a)  whether  Khadi  Commission  have
 jopened  Centres  for  sale  and  purchase

 sof  Khadi  products  in  the  district  of

 ‘ied
 West  Bengal;

 (b)  whether  such  Centres  have  been
 opened  in  the  Central  sub-division  es-
 pecially  in  the  Schedule  Caste  area  of
 Khyuri  Police  Station;

 f
 Mc)  if  so,  facts  thereabout;  and

 ad  (d)  the  facts  about  the  schemes  for
 expansion  of  such  centres  in  the  district
 and  especially  in  Central  sub-division?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  to  (d).  The  informa-
 tion  is  being  collected  and  wilh  be
 Jaid  on  the  table  of  the  House.

 New  Locations  for  Cement  Units

 o
 208,  SHRI  SURENDRA  BIKRAM:
 l  the  Minister  of  INDUSTRY  be

 Pleased  to  state:

 €  (a)  based  on  his  announcement  on
 April  8,  1978,  will  he  kindly  inform  as
 to  what  factors  led  him  to  reconsider
 new  locations  for  cement  units;

 (b)  what  are  now  new  locations
 where  new  cement  units  are  likely  to
 be  set  up  and  what  are  advantages  of
 new  locatiqns;

 ope

 what  special  advantages  or  assis.
 will  be  given  to  these  new  cement

 die
 central  gnd  individual

 Btate  ronment;  and

 (a)  ow  =  lpng  these  units  will  be
 weedy  to  go  into  production  and  what
 would  be  their  individual  capacities?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  and  (b).  As  there  is
 a  general  shortage  of  closed  railway
 wagons,  it  has  ben  decided  to  en-
 courage  setting  up  of  cement  plants,
 wherever  possible,  on  split  location
 basis  ie.  clinkering  plants  near  the
 limestone  reserves  and  the  grinding
 plants  near  the  consumption  centres.

 (९)  and  (a).  The  detailg  are  yet
 to  be  finalised,

 गुजरात  चिचुल  करधा  संध,  प्रहमवाबाद
 grt  अभ्याधदस

 9209.  श्री  धर्म  सिह  भाई  बढेल  :
 कसा  चद्ोग  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (=)  क्या  यह  सच  है  कि  विद्युत  करणा
 संघ,  प्रहमदाबाद  के  विद्युत  करधा  के  लिए
 परमिट  की  मंजूरी  के  लिए  उन्हें  6  फरवरी,
 979  को  एक  अ्रम्यावेदत  दिया  था;

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्या  है  भौर  इसमें  की  गई  मांगों  का  स्वरूप
 क्‍या  है;

 (ग)  उनमें  से  कितनी  माँगे  स्वीकार
 की  गई  और  कब  स्वीकार  की  गई  और  वे
 मांगे  कैसे  स्वीकार  की  गई  ;

 (घ)  कोन  भ्री  माँयें  स्वोकार  नहीं  की
 गई  हैं;  झौर  इसके  क्या  कारण  हैं  ;  ौर

 ($)  शेष  मांगें  कब  तक  स्वीकार
 कर  सी  जायेंगी  झौर  उसका  ब्यौरा  क्‍या

 हैं?

 उद्योग  मंत्रालय  में  शख्य  मंत्री  (भी  जग-

 बस्दी  प्रसाद  यादव):  (क) जी,  शाहीं ।
 फिर  भी  सश्कार  को  गुबरात  विद्युत  करभा
 मालिक  संघ  से  विनांक  26-2-19795T का
 अभय बेद  प्राप्त  हुछ है।
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 (क्ष)  एसोसियेशन ने  कहा  है  कि  विद्युत्‌
 करा  मालिक  जिन  के  लिए  केन्द्रीय  उत्पादन
 शुल्क  प्राधिकारियों  द्वारा  U4  लाइसेस  दिये  गये
 हैं  उन्हें  3:74,  1979  तक  वस्त्र  भ्रायुक्‍त  द्वारा

 आारी ॥|  किये  गये  “एक्साइज  परमिट  पस्तुत  करने
 को  कहा  गया  था।  एसोसियेशन ने  शिकायत  की
 है  कि  परमिट  झभी  तक  जारी  नहीं  किये गये  हैं
 तथा  इसको  परिणामस्वरूप  उन्हें  झाशंका  है  कि
 उस  के  एत-4  लाइसेंस  रह  किये  जा  सकते  है  1

 (ग)  (थ)  भौर  (ह)  सरकार  ने  7  अगस्त,
 978 को  सिद के  सभा  पटल  पर  रखे  गये  जस्  सीति

 विवरण  में  कहा  है  कि  निवारक  दंट  का  भुगतान
 करने  पर  ;इसप्रकार  से  प्र॒भी  अभ्रप्नाधिकृत  विद्युत
 करों  का  विनियमित  कर  दिया  जायेगा  ।  इस
 प्रकार  के  उपाधिकृत  विद्युतकरधों  को  विनियमित
 करने  हेतु  प्रक्रि  बनाई  जा  रही  है  व जैसे ही
 उसे  झंतिम  रूप  दे दिया.  जायेगा  बस्ते  भायुक्त
 के  परमिट  जारी  कर  दिय  जायेंगे  ।

 केन्द्रीय  उत्पादक  शुल्क  विभाग  द्वारा  जारी  किये
 गये  एत-4  लाइसेंसों  के बारे  में  उनकी  वैद्तावधि
 छा:  महीनों  भ्र्भात्‌  30-  9-79  तक  बढ़ा  दी  गयी  है
 भौर  भागा  की  जाती  है  कि  उत्त  समय  तक  विनिय-
 भन  के  लिये  प्रक्रिया  को  प्रतिम  हरूप  दे  दिया
 जायेगा  |

 Loss  to  Scooter  India  Lid.

 §20,  SHRI  K  MALLANNA:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  there  has  been  any  loss
 to  the  Scooter  India  Limited;

 (b)  if  80,  whether  it  is  also  a  fact
 that  huge  amount  is  also  being  incur-
 red  for  the  maintenance  of  office  fur-
 niture  and  fittings;
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 {c)  if  so,  the  details  thereof;  and

 (d)  whether  any  case  has  also  been
 brought  to  the  notice  of  Governmentar
 Government  have  detected  any  cases
 of  defalcation  of  funds  in  the  company
 if  ‘50,  the  details  thereof?

 +

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (aby Yes,  Sir,

 (b)  and  (c).  The  capital  and  Mis-
 cellaneous  expenditure  incurred  by
 Scooters  India  on  furniture,  fixtu

 ft aad  office  equipments  for  the  it
 three  years  are:—  -

 Capital  Misc,
 xy,  =  Maintenan-

 or

 Rs.  lakhs  Rs.  ~

 97570  ‘B93  343870

 w970-77  a  18  47359

 1977-78  प  4२  58,827

 Expenditure  on  maintenance  is  negli-
 ble  afd  commensurate  with  the  total
 capital  expenditure  in  this  regard.  om
 i977-78  both  capital  ang  maintenance
 expenditure  on  office  furniture  a
 fittings  was  less  than  in  i976-77.

 (a)  No,  Sir.

 feet  पुलिस  हारा  इपराध्यों  ऐे  ftez

 झूठ  मारले  बनाता

 Q2ii.  थी  दया  राम  झ्ञाइय  :  कया
 गृह  मंत्री  यह  बताने  की  कपा *  रेंग  कि

 :

 |
 (क)  क्या  सरकार  को  इस  झाशग  की

 कोई  शिकायत  प्राप्त  हुई  है  कि  दिल्‍ली  पुलिस
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 अपराधियों  को  उतके  धरों  से  से  जाती  है
 और  उन्हें  त्यायालयों  में  पेश  किये  बिना
 5-6  दिन  पुल्तिस  स्टेशनों  पर  रखती  है  भौर
 बाद  में  उनके  विरुद्ध  शूढे  मामले  बनाती  है
 झौर  इसके  बाद  उन्हें  न्‍्यायालथों  में  पेश  करती

 है  और  यदि  उनके  संबंधी  पुलिस  से  उनकी
 जमानत  के  लिए  अनुरोध  करते  है  भौर  उनके
 बारे  में  पूछताछ  करते  हैं  तो  वे  गिरफ्तार
 व्यक्तियों  के  बारे  में  उन्हें  बता)  तक  नहीं
 हैं  ;

 (ख)  यदि  हां,  तो  कया  सरकार  का
 विचार  दिल्‍ली  पुलिस  की  ऐसी  कार्यवाही
 के  बारे  में  जांच  करने का  है;  भौर

 (ग)  गत  एक  वर्ष  में  ऐसे  व्यक्तियों  के
 परिवार  के  सदस्यों  से  कितनी  शिकायतें
 सरकार  को  प्राप्त  हुई  शौर  दोषी  पुलिस
 कर्मचारियों  के  विरूद्ध  क्या  कार्यवाही  की
 गई  है?

 गृह  मंत्रालय  तथा  विधि,  स्वाप  शौर
 कम्पतों  कार्य  मंत्र  लय  में  राज्य  मंत्री  (भरी
 एस०  tte  पौदिल) :  (क)  से  (ग)  गत
 वर्ष  ऐसी  8  शिकायतें  प्राप्त  हुई  थी,  जिनमें
 से  5  मामलों  में  आरोप  स्थापित  नहीं|  व
 सके  &  एक  मामले  में  भारोप  सिद्ध  हुए  हैं।
 3  निरीक्षकों  झौर  एक  सहायक  निरीक्षक
 जिन्हें  जिम्मेवार  पाया  गया  था,  उनमें  से
 एक  निरीक्षक  को  मुभ्नत्तित  कर  दिया  गया
 है  और  झन्प  के  विरुद्ध  विभागीय  कार्रवाई
 शुरू  की  गई  है।  झन्य  दो  शिकायतों  की
 जांच  की  जा  रही  है।

 दिल्‍ली  पुलिस  के  सर्तकता  शाब्रा  में  इस
 प्रकार  की  शिकायतें  प्राप्त  होने  पर  तत्काल
 जाँच  के  लिये  एक  विशेष  चल  दस्ता  स्थापित
 किया  गया  है।

 Establishment  of  a  Venture  Capital
 Company

 92i2  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:

 (a)  whether  there  hag  been  a  pro-
 posal  in  the  recent  Commonwealth
 Industries  Ministers’  meeting  on  In-
 dustrial]  Cooperation  at  Bangalore  to
 form  a  working  group  to  examine
 the  possible  needs  for  the  establish-
 ment  of  a  venture  capital  company;

 (b)  whether  the  setting  up  of  such  a
 company  has  been  recommended  by  a
 team  of  experts  headed  by  Shri  L.  K.
 Jha;  and

 (c)  whether  this  Company  will  pro-
 vide  equity  capital  to  under-write
 shares  primarily  for  small  scale  indus-
 tnes  in  developing  countries  and  to
 mobilis,  loan  capital  from  other  gour-
 ces?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  to
 {c).  One  of  the  recommendations
 contained  in  the  Final  Report  of  the
 Commonwealth  Munyterial  Meeting
 Specialists  headeg  by  Shri  L  K,  Jha
 which  was  considered  gt  the  First
 Commonwealth  Ministerial  Meeting

 on  Industrial  Cooperation  held  in
 Bangalore  in  March,  979  relateg  to
 the  establishment  of  a  Common-
 wealth  Venture  Capital  Company,  It
 was  agreed  that  ,  Working  Group  be
 convened  by  the  Commonwealth  Sec-
 retary  General  to  examine  the  possi-
 ble  need  for  and  all  relevant  issues
 related  to  the  establishment  of  such
 a  Company  with  a  view  to  facilitating
 a  decision  at  the  earliest  possible
 date  The  Working  Group  would  a'so
 examime  possible  alternative  arrange-
 ments  to  meet  the  need  for  a  critical
 minimum  equity  capital  for  industrial
 enterprises  in  developing  countries,
 including  the  type  of  institution  re-
 quired,  its  size,  structure,  source  of

 finance,  method  of  operation  and
 management,
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 Issue  of  Licences  to  Big  Industries  for
 Soyabean

 9213.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state;

 (a)  whether  is  it  not  a  fact  that  till
 973  multi-national  and  big  industries
 were  not  being  granted  licences  in  the
 fleld  of  Soyabean  processing  industries
 which  were  then  reserved  for  small
 Scale  Industries;

 (b)  if  50,  whether  in  early  979  Gov-
 ernment  have  liberalised  the  rules
 under  which  multi-national  and  big
 companies  are  being  granted  licences
 in  this  field;  and

 (c)  if  so,  details  therein  and  steps
 proposed  to  be  taken  to  safeguard  the
 interests  of  Small  Scale  Industries  in
 this  field?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  Soyabeen  processing
 is  not  reserved  for  development  in
 the  smal]  scale  sector,

 (9)  Yes,  Sir.  The  Government
 have  liberalized  interpretation  of
 ruleg  which  make  the  large  houses
 also  eligible  to  participate  in  this
 industry.

 (c)  The  details  as  given  in  the
 Press  Note  of  20-1-1979  are  as
 follows:—

 (l)  The  soya  industry  will,  in
 the  initial  stages,  be  given  the
 status  of  an  industry  included  in
 the  Appendix  fo  Government's
 Presg  Note  dated  2nd  February,
 3978  ang  large  houses  will  also  be

 eligible  to  participate  in  this  in-
 dustry.

 (2)  There  will  be  no  restriction
 on  capacity  for  the  manufacture  of
 soyabean  products,

 (3)  Foreign  collaboration  and
 import  of  capital  goods  wil]  be
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 allowed  subject  to  the  satisfaction
 of  Government.

 (4)  No  export  obligation  will  be
 impesed  on  the  manufacturers  of
 soyabean  products,

 (5)  Preference  wil}  be  given  to
 proposals  received  from  Non-

 MRIP  and  Non-FERA  Companies,

 Creation  of  separate  Department  in
 the  Ministry  of  Industry

 §2I4.  SHRI  S.  R.  DAMANI:  Will
 the  Minister  of  INDUSTRY  be
 Pleased  to  state:

 (a)  whether  Government  proposes  to
 create  a  separate  Department  for  the
 Small  Scale  Units  in  the  Ministry  of
 Industry;  and

 (b)  if  so,  the  details  of  the  functions
 which  woukl  be  performed  by  this
 department?

 THE  MINISTER  OF  “STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  and  (b)  &  sugges-
 tion  made  to  Government  in  thig  re-
 gerd  is  under  examination  ang  ac-
 tion  will  be  taken  if  it  is  finally  ac-
 cepted  by  Government.

 Rate  of  purchase  of  Cotten  by
 Government  through  col

 9215,  SHRI  BEGA  RAM  CHAU-
 HAN:  Wl  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  the  rate  at  which  Government  |
 purchased  through  Cotten  Corporation
 of  India  ‘Desi’  and  ‘Narma’  cotton  from
 Sriganganagar,  Rajasthan  during  L97%
 76;

 (b)  the  market  price  of  ‘Desi’  and
 ‘Narma’  cotton  in  November-December,
 978  and  the  rate  at  which  Govern-
 ment  purchase  the  same  through  the
 C.c.L:  and
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 (९)  whether  a  statement  containing
 information  in  respect  of  parts  (a)  and
 (b)  of  the  question  will  be  laid  on  the
 Table  of  the  House?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV).  (a)  No  indigenous  cation
 ‘Was  purchased  Cotton  Corporation
 of  India  during  ‘1975-76  on  Govern-
 ment  account.  However,  the  Corpo-
 ration  purchased  ‘Narma’  and  ‘Desi’
 eotton  from  Sriganganagar  (Rajas-
 than)  during  1975-76  at  the  following
 rates:—

 J-34—Rs,  235/273  per  quintal  of
 kapas,

 Desi—Rs,  198/210  per  quintal  of
 kapas.

 Rates  for  kapas  paid  by
 in  Sriganganagar  (Rajasthan)

 (b)  During  Ncevember-December,
 1978,  market  prices  of  kapas  were
 ruling  as  under:—

 J-34—Rs  274/3i6  per  quintal,
 Desi—Rs.  290/380  per  quintal.

 The  Cotton  Corporation  of  India
 purchased  kapas  at  the  following
 rates

 J-34—277/36  per  quintal

 Desi—Ra.  290/830  per  quintal.

 The  Cotton  Corporation  of  India
 did  not  purchase  cotton  on  Govern-
 ment  account

 (c)  A  statement  is  attached,

 Statement
 Cotton  Corporation  of  India  durin,

 and  the  market  rates  during  ng  ores
 December,  978  and  the  rates  paid  by  the  Corporation  durmg  the  same
 period, 4

 (Figures  in  Rs  Per  quintal  of  Kapas)

 Variet  Rates  paid  by  CCI  Market  Prices  during  Rates  paid  by  CCI “wy
 “during  en  November-December  during  November-

 7978  December,  1978

 J-44  235/273  274196  2776

 Desi  :  198/210  ago!  190  290/990,

 Representations  of  SC/ST  in  Services

 92I6  SHRI  RAM  CHARAN:  Will
 the  Minister  of  HOME  AFFAIRS  be
 Please  to  state:

 »(a)  whether  an  annual  return  re-
 gerding  representation  of  Scheduled
 Castes/Scheduled  Tribes  in  services
 fn  Appendix  8  and  9  is  called  for
 from  all  Ministnes/Departments  ac-
 cording  to  Brochure  fo;  Reservation
 of  SC/ST:  and

 99  LS—3

 (b)  if  30,  action  taken  against  those
 Ministries/Departments  where  repre-
 sentation  for  SC/ST  are  not  sufficient?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Yes,  Sir.

 (b)  The  Ministeries/Departments  in
 which  representation  of  members  ot
 Scheduled  Castes/Scheduled  Tribes
 is  not  considered  to  be  adequate,  are
 advised  to  take  stepg  to  improve  guch
 representation.



 67  Written  Answers

 बिहार  में  उद्योगों  की  स्थापना  के  लिए
 वि  लाइसेंस

 92i7.  भरी  सुरेश  झा  घुमन  :  क्‍या
 उच्चोग  मती  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  वर्ष  977-78  र  978—
 «79  के  दोरान  बिहार  राज्य  मे  उद्योगों  की
 स्थापना  के  लिए  कितने  ग्लौद्योगिक  लाइसेस
 दिए  गा;  और

 (@)  उन  उद्योगों  की  उत्पादन  क्षमता
 के  लक्ष्य  क्‍या  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्री
 जगंवम्थी  प्रसाद  यादव  )  :  (क)  विहार
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 राज्य  में  उद्योग  (विकास  तथा  विनियमन)
 अधिनियम,  i95  के  श्रधीन  नए  उपक्रम
 की  स्थापना  के  लिए  निम्नलिखित  भ्ौद्योगिक
 लाइसेंस  जारी  किये  गये  थे  —

 प्रवधि  संख्या

 प्रप्रैल,  77  से  मा,  78  तक  2

 अप्रैल,  78  से  मार्च,  79  तक  4

 (ख)  उक्त  प्रौद्योगिक  लाइसेसों  सांहत
 उसकी  स्वीकृति  क्षमता  का  व्यौरा  बताने
 घाला  एक  विवरण  सलग्न  है  ।

 विषरण

 अपैल,  77-मार्च,  78  तथा  अप्रैल,  79मार्च,  79  की  प्रवधि  के  दौरान  बिहार  राज्य  में  नए  उपक्रमों  की

 स्थापना  करने  के  लिए  जारी  किये  गये  प्रौद्योगिक  लाइसेंसों  का  ब्यौरा  बताने  वाला  विवरण  :

 क्रम  संख्या  आवेदक  का  नाम  व  पता  तथा  उपक्रम  विनिर्माण  की  वस्तु  तथा  क्षमता  लाइसेंस  का

 का  स्थापना  स्थल  प्रकार

 ]  2  3

 a

 -
 .  भेससे  बिहार  स्टेट  लेदर  इंडस्ट्रीज  डेव०  कार-

 पोरेशन  लि०,  पटना  (बरौनी-बिहार)

 2.  मेसस  हैदराबाद  एसबेस्टस  सीमेंट  प्राइक्टस
 ह 1  हैदराबाद  (भाग  पुर-बिहार)

 3.  मे०  बिहार  भाक्सीजन  कं०  द्वारा  भरतपुर
 इंडस्ट्रीज,  जिला  मथुरा  (उ०  wo)  (प  ता-
 मर+बिहार  )

 ra  मेसस  सुस्मित  संगीता  इंटर  मेगनेटिक  so
 लि०,  रांची

 अप्रेल,  977-- मार्च,  978

 तैयार  क्रोम  झपर  लैदर---36  लाख  वर्ग  फीट
 (नया  उपक्रम)

 कम्प्रैस्ड  एस  वेस्टस  सीमेंट  की  घहूरें--
 24,000 भी  टन

 झप्रैल,  76-मार्च,  79  :
 झाषसीजन  1:  ~i,0  एम  सी  एम

 नाइट्रोजत  गैस-0.  50  एम  सी  एम  (नया
 उपक्रम)

 मेगनेटिक  रिकोडिय  टेप  (भाकार-दू)  =  27
 करोड़  राग  मीटर
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 5.  मेससे  बिहार  एसीटिलीन  कं०  गाजियाबाद  घुली  एसिटिलीन  गैस--  0.40  एम०  सी०  एम०
 (उ०  wo)  (नया  उमक्रम  )

 6  मेसर्स  बिहार  स्टेट  एग्रो  इड०  डेव०  हर  कृषि  ट्रैक्टर  (20  से  25  To  शक्ति)
 पोरेशन  लि०  पटना  (पटना-बिहार )  (जीटर  25)

 =11,000  सछ्या

 (तया  उपक्रम्त)

 रा्यों  मे  विद्युत  चालित  करघों  तथा  ध्रनधिक्ृत
 करघों  की  संख्या

 92i8.  श्री  मोतीभाई  झार०  च्ोधरी:
 क्या  चद्योग  मत्री  यह  बताने  की  कृपा  करेगे
 कि

 (#)  देश  में  बिद्युतु  वरधो  की  सख्या
 कितनी  है  और  उनमे  से  उत्तर  प्रदेश,  मध्य

 प्रदेश,  अहार,  राजस्थान  तथा  गजरात  में
 कितने  फितने  करघे  है

 1010  क्‍या  गजरात  राज्य  में  चिथयुतू
 चालित  फरघों  सम्बन्धी  तकनीकी  जानकारी
 देने  के  पए  एक  विद्युतचालित  करघा  केन्द्र
 स्थापित  क्या  जाएगा  और

 (ग)  यदि  हा,  ता  कब  दौर  यति  नही,
 तौ  इसब  करण  कारण  *

 उद्योग  मंत्रालय  भे  राज्य  मंत्री  (  भी  जग-
 दम्बी  प्रसाद  यादव)  (व)  एक  विवरण
 सलगन  है  ny

 (ख)  झऔर(ग)  गुजरात  में  विद्युत्‌
 करथा  के  लिए  एक  सेवा  केन्द्र  की  स्थापना
 सरकार  के  विचाराधीन  है  शौर  शीघ्र  ही
 निर्णय  ले  लिए  जाने  की  श्राशा  है

 ey
 Meeting  with  State  Tribal  Development

 Ministers

 929  SHRI  GIRIDHAR  GO-
 MANGO  Will  the  Mister  of  HOME
 AFFAIRS  be  pleased  to  state

 (a)  whether  his  Ministry  called  the
 State  Ministers  in  charge  of  tribal  de
 velopment  to  discuss  about  the  tribal
 sub-plan  and  its  implementations,

 (b)  af  so  number  of  such  meetings
 held  since  the  new  strategy  of  sub-plan
 formulated  upto  978

 (c)  the  main  points  discussed  in  the
 meetings  and  adopted,  and

 (d)  when  the  next  meeting  is  sche.
 duled  to  be  called  by  hig  Ministry”

 THF  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  IAL  WANDAL),
 fa)  Diseusgiong  with  the  States  Vim-
 isters  an  charge  ot  tribal  develop~
 ment  were  held  June-July  1078
 sepirutely  im  respcct  of  each  State

 (b)  No  meetings  were  held  sepa-
 rately  with  each  State  earlier  There
 was  however,  a  conference  of  State
 Ministers  in  charge  of  the  welfare  of
 Backward  Classes  in  1975,  and  @
 conference  with  the  Chief  Ministers
 to  discuss  the  problems  of  the  Sche-
 Guled  Tribes  in  1976,
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 (९)  In  the  series  of  meetings  held
 in  1978  fhe  mam  points  discussed
 were—

 (i)  Planning;  (2)  Financial  Out-
 lays,  (8)  Del®ation  of  Powers;
 (41  Persoinel  Policies;  (5)  Special
 Area  Planning:  )  Land  Aliena-
 tion;  (7)  Forest  Policy;  (8)  Credit
 and  Marketing;  (9)  Minor  Irriga-
 gation;  0)  CS.tation  (l)  Pri-
 mitive  Groups;  (12)  Excise  Policy;

 (18)  Drinking  Water  Supply;  (14)
 Shifting  Cultivation;  and  (15)  Post-
 Matric  Scholarships.

 Appropriate  conchisions  were
 reachid  in  regard  to  these  points,

 (d)  No  date  has  yet  been  fixed.

 Agreement  with  workers  of  Taptl
 Textile  Mil,  Burhanpur

 9220.  SHRI  Y.  P.  SHASTRI:  Will
 the  Minister  of  INDUSTRY  be
 pleased  to  gtate:

 (a)  whether  it  is  a  fact  that  the
 workers  of  Tapti  Textile  Miil,  Burhan-
 pur,  Madhya  Pradesh  were  compelled
 to  acce  >t  a  deduction  of  Rs.  a/-  per  day
 in  thei:  wages  in  ‘1975-76  and  an  agree
 ment  was  made  with  the  workers  that
 the  mill  will  be  reopened  only  when
 every  worker  accepts  a  deduction  of
 Rs.  2/-  in  his  daily  wages  and  if  so,  the
 period  for  which  this  deduction  was
 made  and  the  total  amount  of  the
 wages  of  workers  deducted;

 (b)  the  action  being  taken  by  the
 Ministry  to  retund  the  deducted  amount
 to  the  workers;  and

 (९)  whether  the  workers  of  this  mil
 have  made  a  demand  for  the  refund  of
 the  dettucted  amount  to  Nationa!  Tex-
 tile  Corporation  and  if  so,  the  time  by
 which  this  amount  will  be  refunded?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 {SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  to  (c).  In  win,  the
 representatives  of  the  registered
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 Unions  of  the  SBurahanpur  Tapti
 Mills  volurtarily  accepted  g  reduction
 in  DA  “St  the  rate  of  Rs,  two  per
 day.  This  was  in  force  between
 April,  797  and  July,  1972,  where
 after  there  was  no  cut.  There  is  no
 proposal  to  refund  this  amount.

 Scheme  of  U.S.  Experts  to  Study  Earth.
 quake  Engineering  Problem  jn  India

 922l.  SHRI  P.  M.  SAYEED:
 SHRI  NIHAR  LASKAR:

 Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a}  whether  U.S.  experts  haye  for-
 mulated  a  Rs.  7  crores  scheme  spread-
 ing  over  a  period  of  five  years  to  study
 earthquake  engineering  problems  in
 India;

 (b)  if  no,  what  ace  the  main  points
 of  the  proposed  scheme;

 (९)  whether  Indian  Government  have
 approved  this  scheme,

 (d)  the  areas  that  will  be  covered
 under  the  scheme;  and

 (e)  when  the  scheme  is  likely  to  take
 effect?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  DEFENCE
 AND  IN  THE  DEPARTMENTS  OF
 ATOMIC  ENERGY,  ELECTRONICS,
 SCIENCE  AND  TECHNOLOGY  AND
 SPACE  (PROF.  SHER  SINGH):  (a)
 Three  collaborative  Research  projects
 in  the  area  of  Earthquake  Engineer-
 ing  and  one  in  the  area  of  wind
 effect  mitigation  were  formulated  by
 Indian  and  U.S.  scientists  at  a  joint
 Indo-US  Workshop  on  Natural  Dis-
 aster  (Earthquake  ang  Wind  pffect)
 Mitigation  Research  held  in  Decem-
 ber  878  at  New  Delhi  The  finan-
 cial  requirement  of  one  of  these
 projects  entitled  “Strong  Motion
 Earthquake  Instrumentation  Array”
 ig  likely  to  be  of  the  order  of  28
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 million  dollars  and  66  million
 rupees  for  a  period  of  0  years.

 (9)  The  main  purpose  of  ithe  above
 scheme  ig  to  collect  vitally  important
 data  required  for  proper  understand-
 ing  of  the  mechanism  of  earthquake
 and  for  evolving  realistic  earth-
 quake-resistant  design  of  engineering
 structures,

 (c)  The  scheme  is  being  examined
 in  consultation  with  all  concerned
 Departmenfs!  Ministries.

 (a)  She  a.eas  to  be  covered  under
 the  scheme  of  Strong  Motien  Instiu-
 mentation  Array  Project  are  Shilling
 and  Dauki-Haflong  Fault  Zone  of
 Nort):  East  India~a  highly  seismi-
 cally  actrve  region.

 (७)  It  would  be  emplemented  as
 8000  as  all  aspects  of  the  scheme  are
 satistactorily  resolved,

 Assamese  Fled  their  settlements  in
 Arunachal  Pradesh

 9222  SHRI  Cc.  KX.  JAFFER
 SHARIEF:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to
 state-

 (a)  whether  Government's  attention
 hag  been  drawn  to  ‘Times  of  India’
 dated  the  18th.  March,  979  that  more
 than  500  Assamese  have  fled  their  set-
 tlementg  m  Arunachal  Pradesh  alleg-
 ing  that  the  local  people  harassed
 them  and  bUrn  down  their  houses;
 and

 (b)  if  so,  the  reaction  of  Centra)  Gov-
 ernment  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  (a)  &  (b).  The  Press  Report
 has  come  to  the  notiee  of  the  Govern-
 ment.  Acording  to  information  ob-
 tained  from  the  Governments  of
 Assam  and  Arunachal  Pradesh  the
 figure  of  500  Assamese  having  fied
 Arunachal  Pradesh  reported  in  the
 Press  is  highly  exaggerated.  Some

 people  did  leave  but  most  of  them
 returned  later.  The  Chief  Minis-
 ters  of  Assam  and  Arunachal  Pra-
 desh  met  on  20th  March  at  Gauhati
 and  agreed  to  take  measures  to  de-
 fuse  the  situatign  on  the  ground
 particularly,  in  the  sensitive  sectors
 ofthe  boundary.  They  again  met
 on  42  April,  979  under  the  Chair-
 manship  of  Home  Minister  and  agre-
 ed  to  emplement  quickly  the  decisions
 reached  at  the  meeting  of  20th
 March.  Efforts  have  also  been
 made  to  ensure  that  law  and  order
 is  maintained  in  areas  along  the
 boundary  and  the  situation  is  well
 under  control  now.

 Applications  for  Industrial  Licence  hy
 M/s.  Porritts  and  Spencer  (Asia)  Ltd.

 9223.  SHRI  ANANT  DAVE:  Will
 the  Minister  of  INDUSTRY  be  plea-
 sed  to  state:

 (a)  whether  it  is  a  fact  that  M/s,
 Pouitts  and  Spencer  (Asia)  Lid,  Farn-
 dabad  had  applied  for  a  Industnal
 licence  in  976  and  was  rejected  by
 Government,

 (b)  whether  the  company  approached
 Government  for  a  letter  of  intent
 through  M/s  G’  Williams  &  Co.
 (Pvt.)  Ltd  and  the  letter  of  intent  was
 given  to  M/s.  G  Williams;

 {e)  if  8०,  as  to  how  the  name  of  M/s.
 Porritts  &  Spencer  (Asia)  Ltd.  crept  in
 the  original  letter  of  intent  granted  in
 the  name  of  M/s.  G.  Williams;

 (d)  how  an  industrial  licence  was
 granted  to  M/s.  Porritts  and  Spencer
 (Asia)  Ltd.  in  968  and  on  what  basis,
 and

 (e)  if  80,  what  action  Government
 have  taken  against  the  companies
 for  cheating  Govt,  or  propose  to  take
 for  cancelling  the  letter  of  intent  and
 industrial  licence  of  the  companv?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD

 YADAV):  (8)  to  (d).  An  application
 for  an  industriel  licence  was  receiv-
 ed*in  966  from  Mis  Porritts  &
 Spencer  Limited,  Bury  Lancashire,
 England,  through  Mis.  C.  Williams
 and  Co.  Private  Ltd.,  Bombay.  Appli-
 cant’s  name  as  given  in  the  applica-
 tion  was  Porritts  &  Spences  Lid.
 Clo  G.  Williams  &  Co.,  Pvt,  Ltd.  and
 the  name  of  the  proposed  under-
 taking  was  given  as  Porritts  &  Spen-
 cer  (Asia}  Ltd.  The  application
 was  considered  by  the  Government
 and  a  Letter  of  Intent  dated  the
 6|l0th  May,  966  was  issued  by  the
 then  Ministry  of  Commerce  in  the
 name  of  Mis  G  Williams  and  Co.
 Private  Ltd,  Bombay.  The  name  of
 the  Company  was  subsequently
 amended  as  M[s  Porritts  &  Spencer
 Ltd.,  Bury,  Lancashire,  England  on

 the  27th  May,  1966.  In  April,  968  an
 Industrial  Licence  was  issued  in
 favour  of  M|s.  FPorritts  &  Spencer
 (Asia)  |l,  Kimber  Street,  Calcutta-
 17.

 (e)  Does  not  arise.

 F.LC.C.&I.  Award  to  Director,  CSIO,
 Chandigarh

 9224.  SHRI  BHAGAT  RAM.  Will
 the  Minister  of  SCIENCE  AND  TE-
 CHNOLOGY  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  260  on  the  6th  December,  l978
 regarding  conference  held  by  FICC
 &  I  yn  CSIO,  Chandigarh,  and  state:

 (a)  what  was  the  cause  of  apprehen-
 sion  of  an  agitation  by  the  CSIO  Em-
 ployees'  Union  on  6th  ard  7th  Novem
 ber,  978  which  necessitated  fo  close
 the  orzanisation  (CSIO)  on  those  days,

 (b)  whether  the  representafion  re-
 eeived  from  the  (80  Employees’  Union
 has  been  cxuminei  and  if  so  what  ave
 the  findings;
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 (c)  whether  the  Federation  of
 Indian  Chamber  of  Commerce  and
 Industry  (FICC  &  I)  hag  recently
 given  an  award  to  Dr.  Harsh  Var-
 dhan,  Director,  CSIO;  and

 (d)  if  so,  what  is  the  amount  of
 award  and  whether  Director,  CSIO  has
 obtained  prior  permission  of  the  appro~
 priate  authority  to  accept  the  said

 award  and  whether  the  CSIO  Emplo-
 yees  Union  have  protested  against  it?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  DEFENCE  AND  IN
 THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS,  SCIENCE
 AND  TECHNOLOGY  &  SPACE
 (PROF.  SHER  SINGH):  (a)  ‘The

 Central  Scientific  Instruments  Or-
 ganisation  (CSIO),  Chandigarh  was
 closed  on  7th  November,  1978  and
 also  half  an  hour  earlier  on  6th
 November,  978  to  forestall]  slogan
 shouting  by  certain  members  of  the
 staff.  Such  slogan  shouting  is  in-
 dulged  in  by  them  without  any  ap-
 parent  cause.

 (b)  The  Union  is  unrecognised  but  y
 its  representation  is  under  examina~
 tion.

 (cy)  &  (da).  The  Federation  of  In-
 dian  Chamber  of  Commerce  and
 Industry  (FICC&I)  decided  to  give
 the  cash  award  in  science  and  tech-
 nojogy  (individua]  scientists—tech-
 nologists  with  partcular  reference
 to  interaction  with  industry)  to  be
 shared  between  Dr.  Harsh  Vardhan
 and  Dr.  M.A,  Pai  of  the  Indian  Inati-
 tute  of  Techno  (iT)  Kanpur
 A  sum  of  Rs,  Er  has  been  awarded
 on  3]  3-197  to  Dr.  Harsh  Vaerdhan
 as  his  share.  The  so-called  Union
 has  protested  against  it.  Ex-post
 facto  permission  has  been  sought  by
 the  Director,  CSIO  and  is  receiving
 attention.
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 मेर-सरकारी  उद्योगों  हारा  तावालिगों  बच्चों
 को  काम  पर  लगाया  जाता

 9225.  थी  राजेख  कुमार  हर्
 क्या  उच्चोग  मत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्‍या  यह  सच  है  कि  गेर  सरकारी
 उद्योग  नाबालिग  बच्चों  को  काम  पर'  लगात॑

 है  जो  कि  कानूनन  एक  ग्रपराध  है  भौर  यदि

 हा,  तो  सरकार  इस  प्रथा  को  राकने  के  लिए
 क्या  व्यवस्था  कर  रही  है  ,  और

 (श्र)  क्‍या  सरकार  का  विमकों  के
 विरूद्व  एसी  शिकायतें  प्त  हुई  है  और  यदि

 हा,  तो  उनके  विरूद्ध  क्या  कार्यवाही  की  जा

 रही  है  ?

 उद्योग  मंत्रालय  में  राज्य  संत्री  (श्री
 ज॑  <म्बी  प्रषाव  यादव)  (कफ)  राज्य
 सरकारों  से  यह  झाशा  की  जाती  है  कि  वे
 भ्पने  कारखाना  निराक्षणालथ:  के  माध्यम
 से  का  रखानों  में  ताबालिग  बच्चो  को  काम  पर
 लगाते  की  प्रथा  पर  रोक  लगा  सकेंगे

 (ख)  सरकार  को  प्राप्त  कराई  गई
 जानकारी  के  अनुसार  मैमर्स  विमको
 लिमिटेड  ने  झभपने  किसो  भा  कारख्ान  मे
 सावालिय  बच्चो  को  काम  पर  नहीं
 लगाती  हैं  |

 Prototype  Bullet  Proof  car  Mannfac-
 tured  by  V.R_D.E

 9226  SHRI]  HALIMUDDIN  AHMED
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state

 (a)  whether  a  prototype  Bullet
 Proof  car  was  prepared  by  VRDE
 Ahmednagar  under  the  instruction
 of  Home  Minister  in  1974-75  for  use
 of  Ex.P.M  and  many  officers  were

 awarded  with  promotion  as  Brigadier
 for  successful  trial  of  the  prototype;
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 (b)  whether  any  demonstration
 was  algo  arranged  thereof  and  if  so;
 the  expenses  therefor;

 (e)  the  total  amount  of  foreign
 exchange  incurred  in  importmg  of
 bullet  proof  maternalg  thereof,  and

 (d)  details  of  the  whereabouts  of
 the  car?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  4FFAIRS
 (SHRI  DHANIK  LAL  MANDAL)
 (a)  The  project  for  the  Fabrication
 of  the  car  was  initiated  in  965  but  at
 did  not  make  progress  It  was  re-
 vived  in  975  and  taken  up  as  a  re-
 seatch  project  No  officer  of  the
 Mimstery  of  Defgence  was  promoted
 on  the  basis  of  this  project,

 (b)  Yes,  Sir  An  Expenditure  of
 Rs  52420  was  incurred  on  arranging
 the  demonstration

 (c)  No  foreign  exchange  was  in-
 volved  in  the  project

 (d)  The  car  is  at  present  with  the
 VRDE  Ahmednaga

 Closure  of  Factories  in  Madras  by
 W.IMC.O  due  to  increase  in  Excise

 Duty

 9227  SHRI  M  N  GOVINDAN
 NAIR-

 SHRI  SURENDR4A  BIKRAM:
 DR  VASANT  KUMAR

 PANDIT:

 Will  the  Minister  of  INDUSTRY
 be  pleased  to  state

 (a)  whether  Government's  atten
 tion  has  been  drawn  to  the  reported
 move  of  the  WIMCO  company  to
 close  down  its  match  factories  im
 Madras  and  Calcutta  following  the
 steep  excise  hike  in  machine  made
 match  boxes,

 (b)  at  so,  the  details  and  the  num.
 ber  of  employees  expected  to  become
 unemployed,  and



 79  Written  Answers

 (c)  Government's  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  to  (c).  The  Government
 of  West  Bengal  has  not  received  any
 notice  of  closure  of  WIMCO  factory
 at  Calcutta,  WIMCO  is  reported  to
 have  made  representation  to  the  effect
 that  the  steps  excise  hike  may  effect
 them  with  no  other  alternative  than
 to  close  their  Madras  factory.  This
 representation  is  under  examination
 of  the  Government  of  Tami]  Nadu.

 Production  capacity  of  Mopeds/Scoo-
 teretts

 9228.  DR.  MURLI  MANOHAR
 JOSHI:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Mopeds/Scooteretts  manufacturing
 industry  is  utilising  only  53  per  cent
 of  the  production  capacity;

 (9)  if  so,  the  names  of  major
 Mopeds/Scooterctts  manufacturing
 companies  and  the  reasons  for  not
 going  into  full  production,  and
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 (c)  the  steps  taken  by  Government
 to  ensure  the  utilization  pf  full  gro-
 duction  capacity  by  this  indusiry?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI  (a)
 The  total  production  capacity  of  the
 moped  manufacturers  presently  is
 8l,000  nos.  The  production  of  mopeds
 during  1978-79  is  estmated  to  be
 47,50l  nos,  The  present  utilisation
 of  capacity  is  estimated  to  be  about
 59  per  cent.

 (9)  5.  statement  showing  the
 names  of  moped  manufacturers  and
 their  capacity  ang  production  is
 attached.  Utilisation  of  capacity  by
 some  of  the  units  has  been  low  due
 to  low  consumer  acceptability  of  their
 product  resulting  in  lack  of  demand
 and  consequent  marketing  and
 financial  problems.

 (९)  The  main  responsibility  is
 with  the  units  concerned  to  improve
 their  managerial,  engineering  and
 marketing  efficiencies.  Government
 assistance  is  provided  on  requests  re-
 ceived  and  wherever  appropriate
 for  production  or  fo,  inyproveg  per-
 formance  of  the  vehicle.

 Statement
 Production  Capacities  of  Mopeds|Scooteretts.

 Kinetic  Engg.
 Mopeds  India  Ltd.
 Saund  Zweirad  ,
 KG,  Patil,  Kolhapur -

 Oo
 bo

 Capacity  Production
 (Nos.)

 1977-78  =  1978-79,

 30,000  18,147  21,600
 90,000,  12,057  19,623
 7900  2,391  3,037(estd)
 qu00"  2,853,  3.553,

 5.  5.68  P.  Engg.  Ltd.  .  2.500%  2५868  2,793(estd)
 6.  Atlas  Auto  Cycles  Ltd.  T,000#  428  NIL
 b  TANSI  2,008  983  3,227(estd)
 a  Kamon  Engg.  Ltd.  ‘  2,000°  fra  r  559
 g.  Scuuters  India  Ltd.  T,000*  at  22

 Ww  Majestic  Auto  '  1,008  893

 Bi,000  39,070  42507 Br,000  vers  on  ory

 *Estimated  production  capacity  during  1978-79.
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 Additional  Public  Prosecutors  in
 Delhi  Semiong  Courts

 9229  SHRI  JAWALA  PRASAD
 KUREEL  Will  the  Mbnister  of
 HOME  AFFAIRS  be  pleased  to  state.

 (a)  what  is  the  tota’  strength  of
 Additional  Puble  Prosecutors  work-
 ing  in  Sessions  Courts  in  Delhi;

 (b)  what  is  the  number  of  Addl
 tional  Pubhe  Prosecutors  belonging
 to  Scheduled  Castes  and  Scheduled
 Tribes  m  the  Sessions  Courts  in
 Delhi  2

 (e)  38  the  above  representation  of
 Scheduled  Castes  and  Scheduled
 Trikks  in  accordance  with  Govern.

 ment’s  rules,  and

 (d)  if  not,  the  reasou  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  Aft  AIRS
 AND  IN  THE  MINISTRY  27  LAW,
 JUSTICE  &  COMPANY  AFFAIRS
 (SHRI  8  D  PATIL)  (a)  to  (d).
 The  Delhi  Administration  have  intima-
 ted  that  the  present  total  strength  of
 Additional  Pubbe  Prosecutors  us  2
 ang  out  of  them  only  one  belongs  to
 Schedyleq  Caste  Community,  Out  of
 the  ot  §  Chief  Prosecutors  (ad-hoc)
 have  been  empowered  to  work  as
 Additional  Pubbe  Prosecutors  without
 any  extra  remuneration  unde:  Sec-
 tion  24(6)  of  the  Criminal  P:ocedure
 Code  978  (as  modified  on  i8th  Dec-
 ember,  978)  The  other  7  Additional
 Pubhe  Prosecutors  who  are  practicing
 advocates  and  are  appointed  under
 proviso  to  Section  24(6)  are  entitled
 to  a  fixed  salary  of  Rs  850/-  PM
 plus  usual  allowances  except  HRA
 In  addition  they  are  allowed  private
 practice  They  are  public  servants
 under  the  definition  of  Setcion  2  of
 the  LP.C.  ang  not  Government  Ser-
 vants,  Therefore,  the  instructions

 82

 with  regard  to  reservation  of  Sche-
 duled  Castes  and  Tmbes  do  not  apply
 in  their  cages.

 Take  over  of  Bird  and  Company  Ltd.

 9230  SHRI  SACHINDRA  LAL
 SINGHA.  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  Goverrment  are  con
 sidering  to  take  ovar  Bird  &  Com-
 pany  Limited,

 (9)  if  so,  the  details  thereof,

 (c)  whether  it  is  a  fact  that  a
 delegation  on  hehaif  of  50,000  wor-

 kers  of  this  unit  met  the  Minister
 recently,

 (d)  if  so,  the  details  of  the  de.
 mand  mede  by  this  delegation,  and

 (९)  the  reaction  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV)  (a)  &  (b)  Government
 are  examining  various  measures  for
 the  revival  of  M/s  Bird  &  Company
 Ltd

 (c)  to  (e)  A  representation  dated
 the  22nd  March,  979  had  been  recev-
 ed  from  Bird  and  Company  Ltd  Em-
 ployees  Umon  pointing  out  that  the
 Company  wes  facing  low  production
 levels  due  to  financial  constraints  and
 accordingly  sufficient  working  capital
 should  be  made  available  immediate~-
 jy  It  was  also  requested  that  a  final
 decision  for  take  over  of  the  Company
 should  be  taken  immediately  All
 these  aspects  are  being  examined  by
 the  Government  Arrangements  are
 also  being  made  for  immediate  provi-
 sion  of  necessary  working  capita)  to
 the  Company.
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 कुल  ्ौंदोगिक  उत्पादन  में  लथु  उत्ोगों  के
 उत्पादन  का  झनुवात

 923i.  श्री  राम  बिलास  पासवान  :
 क्या  उद्योग  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि  :

 (क)  कुन  औद्योगिक  उत्पादन  में
 लघु उद्योगो  »  उत्यादम  का  अनुपात  क्‍या  है  ,

 (ख)  तत्संबधी  प्राकड़े  क्‍या  हैं  और
 इन  श्रांकड़ो  का  झाधार  क्‍या  है  शौर  ये  झांके
 किस  क्ष  +  है  ;  शीर
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 (a)  क्या  प्रकार  समझती  है  कि  वर्तमान
 परस्थितियों  में  इन  आंकड़ों  से  लधु  उद्योगों
 के  उत्पादन  के  सही  झनुपात  का  पता  चलता
 है?

 उद्योग  संत्रालय  सें  राज्य  मत्री  झ
 जगवम्बी  प्रसाद  यावव)  :  (क)  से  (ग).
 ष  1975-76  %  कुल  श्रौद्योगिक  उत्पादन
 मे  लघू  तथा  ग्रामोण  उद्योगां  के  उत्पादन  का

 प्रनुपात  40  प्रतिशत  तक  होने  का  अनुमान
 लगाया  गया  है  ।  विवरण  संलग्न  है  t

 ay  975-76  के  लिए  उत्पादन  क्षेत्र  में  उत्पादन  के  अनुमान
 (करोड़  Ro  )

 i.  पंजीकृत  उत्पादन  क्षेत्र  9,199
 में  उत्पादन

 2.  छोटे  कारखानों  में  उत्पादन

 स्त्रोत

 तेशनल  काज  डस
 स्टेटिसटिक्स  (जनवरी  979  To  97)

 761 *एनुभल  सर्व  झाफ  इन्डस्ट्रीज,  975-76
 समरी  रिजल्टस  (प०  24)

 3.  जोड़,  गया  कूल  मूल्य  और  3,801
 पंजीकृत  उत्पादन  क्षेत्र

 नेशनल  एकाउन्टस  स्टेटिसूटि।स  (जनवरी,
 1979,7°  98)

 4.  उत्पादन  में  जोड़े  गये  कुल  मूल्य  का  48  'ए  पराफाइल  झाफ  दी  म॑न्युफक्चरिंग  इष्डस्ट्री
 प्रनुपात-  47  पंजीकृत  उत्पादन

 5.  गैर-पंजीकृत  क्षेत्र  मे ंउत्पादन

 6.  उत्पादन  लघू  तथा  ग्रामीण  उद्योग  «5,680
 (7  at  5)

 7.  समस्त  उत्पादन  क्षेत्र  मे कूल  उत्पा-  37,118
 द्द्न  (मद--  5)

 8.  समय  उत्पादन  क्षेत्र  के कुल  उत्पा-  0.  42
 दन  में  लघ्‌  तथा  ग्रामीण  उद्योगों
 का  उत्पादन  का  अनुपात
 (मद  6/7)

 इन  इण्डिया,  1974-75,  (बुलेटिन  तल  झाई०
 एस०  Ho /3,  झाथिक  विश्लेषण  एकक,
 श्रौद्योगिक  सांख्यकी  के  द्।य  सांब्यिकीय  संग-
 न,  नई  दिल्‍ली  अक्तूबर  978,  T°  7)

 7919  उपर्यक्त  मद  (4)  तथा  मद  (3)  के  अनुपात  का
 प्रयोग  करके  प्रनुमान  लगाया  गया  है  |

 *
 इन  भांकड़ों  में  0  लाख  रुपये  तक  के  निवेश  वाले  कारखानों  के  बारे  में  जानकारी  दी  गई

 है।  ए०एस०भाई०  के  परिणामों  में  दिए  गए  भनुसार  झ्रतिदिष्ट  निवेश  वाले  कारणानों  की  जानकारी
 भी  शामिल  है
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 Seizure  of  Arab  League  Mission  in
 India  by  Arab  Students

 9232,  SHRI  M.  ४  CHANDRA-
 SHEKHARA  MURTHY:

 SHRI  NIHAR  LASKAR:

 SHRI  A.  R,  BADRI.
 NARAYAN:

 Will  the  $Mhunister  of
 AFFAIRS  be  pleased  to  state:

 HOME

 (a)  whether  it  is  a  fact  that  after
 Signing  the  peace  treaty  between
 Egypt  and  Israel,  the  Arab  students
 in  India  seized  the  Arab  League  Mis.
 sion;

 (b)  whether  on  an  earlier  occasion
 also  such  action  was  taken  by  the
 Arab  students  in  India;

 (c)  at  so  the  main  reasons  for
 seizing  this  mission  yn  March,  979
 and  earlier  also;  and

 (d)  what  steps  Union  Government
 propose  to  take  to  avoid  such  occur-
 rences  in  future?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 The  Arab  Students  entered  the  Arab
 League  Mission  in  New  Delhi  a  couple
 of  days  belore  the  signing  of  the
 Peace  treaty  between  Egypt  and  Israel
 and  continucd  to  stay  there  tl  they
 vacated  it,  a  couple  of  days  after  the
 treaty  had  been  signed,

 (9)  and  (c).  Yes,  Sir.  They  seized
 the  Mission  in  March  979  to  protest
 against  the  Egypt  Israel  Peace  Treaty,
 On  the  earlier  occasions  also  they
 seized  the  Mission  to  protest  against
 various  other  political  issues,

 (वे)  Arrangements  for  the  mainte-
 nance  of  Jaw  and  order  on  such  occa-
 sions  are  strengthened.

 दृताबासों  फे  भवनों  पर  जिदेग।  हे  छात्रों  दा
 कं  जी  हिया  जाता

 9233.  Wo  रामजी  तिहु :  क्या  गृह
 मत्रो  यह  बताने  की  कपा  करेंगे  कि

 (क)  ऐसे  विदेशी  दृतावासों  के  भवनों
 की  सझया  कितनों  है  जिन  पर  गत  दो  वर्षों  में
 भार  में  रहने  बाने  उन  देशों  ते  छातों  भौर
 नागरिकों  द्वारा  कब्जा  किया  गया  ;

 (ख)  क्या  सरकार  ऐसी  गतिविधियों
 को  उचित  समझती  है  ;

 (ग)  यदि  नहीं,  तो  भारत  स्थित
 विदेशी  दूतावासों  क  अधिकारियों  प्रौर  कर्म-
 चारिया  की  सुरक्षा  हेतू  सरकार  द्वारा  क्‍या
 प्रवध  किये  जा  रहे  है  ,  भौर

 (घ)  क्‍या  सरकार  ऐसी  घटनाओं  को
 रोकने  7  लिए  दुढ  संकल्प  है  और  यदि  हां,
 तो  कस  ?

 गृह  मंत्रालय  में  राज्य  मंत्रों  (भी  धनिक
 लाल  मण्डल)  (क)  चार  ग्रवसर  पर  ईरान
 +  छ्न्नो  ने  बम्बई  झोर  हैदराबाद  में  स्थित
 ईरानी  ताणिज्य  दूतावास  4  भवनों  तथा
 नई  दिल्‍ली  के  ईरानी  दूतावास  तथ।  ईरान  रार-
 कृतिक  भवन  में  प्रवेश  किया  ।  झन्य  तीन
 अवसर।  पर  अरब  लाग  मिशन  नई  दिल्‍ली

 (जो  पूतावास  नहीं  है)  के  भवन  में  प्ररव
 छात्रां  ने  प्रवेश  किय ।  इसी  प्रकार  उगान्‍्डा
 के  छात्रों  ने  भ्री  उगान्डा  उच्चायोग  +  परिसर
 में  एक  बार  प्रवेश  किया  ।

 (ख)  यदि  संबधित  दूतावास  द्वारा  ऐसी
 घटनामो  का  विरोध  किया  गया  तो  सरकार
 ऐसे  कार्यों  को उचित  नहीं  समप्तती  है

 (ग)  राजतयिक  सर्वधों  पर  वियना
 सम्मेलन,  L96I  की  शर्तों  +  अनुसार  विदेशी
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 मिसनों  के  भवनों  श्रौर  कर्मचारियों  की

 सुरक्षा  के  लिए  उतधुक्त  उपाय  करने  के  लिए

 सरकार  वचनबद्ध  है।  उन  मिशनों  की  युरक्षा
 के  लिए  माग  उपयुक्त  उपाय  किए  गए।

 (घ)  जी  हा,  श्रोमन्‌  ।  सुरक्षात्मक
 प्रयघ  सुर  करके  ऐसी  घटनाझों  को  रोकने

 का  प्रस्ताव  है  ।

 Exchange  of  Scientists  under  Indo-
 Cuba  Agreement

 9234.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  under  the  agreement
 signed  between  India  and  Cuba  on
 the  l8th  November,  1978,  there  is
 provision  of  exchange  of  24  scientists
 between  the  two  countrics  in  the  frst
 year;  and

 (b)  if  so,  number  of  scientists  so
 far  exchanged  in  each  sphere  of

 science  and  technology  in  terms  otf
 the  said  agreement?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  AND  IN
 THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS,  SCIENCE
 AND  TECHNOLOGY  AND  SPACE
 (PROF.  SHER  SINGH):  (a)  and  (b).
 The  Agreement  on  cooperation  in  the
 fields  of  Science  and  Technology  bet-
 ween  the  Government  of  [ndia  and  the
 Government  of  Cuba  signed  on  19th
 November,  978  provides  for  the
 exchange  of  scientists  between  the  two
 countries  but  does  not  specify  the
 number  of  such  scientists  in  any  year.
 A  2member  team  of  senior  scientists
 has  been  deputed  to  Cuba  to  identify
 the  areas  of  cooperation.  The  total
 number  will  depend  on  our  require-

 “ments,
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 Supply  of  Cement  to  Earnataka

 9235.  SHRI  छू.  Ss.  VEERABHA.
 DRAPPA:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state;

 (a)  the  requirements  of  Karna-
 taka  State  of  essential  commodity
 like  cement  und  the  actual  alloca.
 tions  made  during  the  year  I978;

 (b)  the  reasons  for  not  meeting
 the  full  requirement  of  the  State  in
 this  regard;

 (c)  whether  it  is  in  the  knowledge
 of  Government  that  the  pnce  of  this
 commodity  in  the  State  is  rising;  and

 (१)  what  steps  Government  have
 taken  to  bring  the  price  down?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)  fa)
 and  (b)  Government  of  Karnataka
 have  reportei  ihat  their  annual
 demand  for  cement  is  about  6  lakh
 tonnes.  A  total  allocation  of  4.48
 lakh  tonnes  was  made  to  the  State
 Government  in  the  year  ‘1972,  The
 demand  for  cem:nt  has  exceeded  sup-
 ply  due  to  spurt  im  construction  acti-
 vities  in  industries,  irrigation  and
 power,  housing  and  other  developmen.
 tal  activities

 (९)  The  price  of  cement  is  control.
 led  under  the  Cement  Order,  967,  The
 F.O.R.  price  (excluding  Excise  Duty  &
 Packing  Charges)  is  fixed  under  the
 Control  Order  and  cement  factories
 are  not  authorised  to  charge  more
 than  the  controlled  price,  During  the
 period  February,  977  to  April,  1979,
 FO.R.  price  of  cement  was  increased
 an  three  occasions  namely  in  January,
 1978,  July,  978  and  December,  1978.
 The  retail  price  ig  fixed  by  the  State
 Governments,  by  adding  the  following
 margins  to  the  F.O.R,  Price  (including
 packing  charges  &  excise  duty)  namely
 Central  Sales  Tax  (where  applicable),
 State  Sales  Tax,  Octroi  Duty  (if  any),
 Local  transport  &  handling  charges,
 Godown  charges,  incidental  expenses,
 profit  margin  for  the  stockists/dealers,
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 (d)  In  Karnataka,  public  distribu-
 tion  of  cement  has  been  taken  over  by
 the  State  Government  from  1-10-1978
 and  séle  of  cement  is  now  made  only
 by  dealers  licensed  by  the  State  Gov.
 ernment.  The  State  Government  has
 been  requested  to  be  vigilant  against
 antisocial  activities  like  blackmarket-
 ing  and  hoarding  and  to  use  their
 powers  under  the  Essential  Commodi-
 ties  Act  to  curb  such  activities,

 Schemes  implemented  to  raise
 Standard  of  People  Living  below

 Poverty  Line

 9236  SHRI  K  GOPAL:  Will  the
 Munster  of  PLANNING  te  pleased  to
 state:

 (a)  whether  any  schemes  were
 implemented  during  the  last  two
 years  to  ralse  the  standard  of  living
 of  those  living  belov  the  poverty
 line;

 (b)  if  so,  details  thereof;  and

 (c)  the  impact  these  schemes  pro-
 duced  on  the  living  standards  of  the
 poor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN).  (a)  and  (b).
 Various  measures  and  programmes
 for  achieving  the  objective  of  reduc-
 tion  of  poverty  arg  spelt  out  in  the
 draft  Five  Year  Plan  (978—83).  The
 highest  priority  has  been  accorded  to
 agriculture  and  allied  sectors,  irriga-
 tion  and  village  and  cottage  industries
 which  have  the  greatest  capacity  to
 absorb  surplus  labour.  An  expanded
 minimum  needg  programme  has  also
 been  provided  for  so  that  the  living
 standards  of  the  poor  people  can  be
 directly  supplemented  by  the  provision
 of  certain  minimum  basic  amenities.
 The  Annual  Plans  for  ‘1977-78.  and
 1978-79  were  formulated  keeping  these
 priorities  in  view.

 (c)  It  is  too  early  to  assess  the  im-

 Import  and  Export  of  Cetton

 9237,  SHRI  IQBAL  SINGH  DHIL-
 LON:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 previous  years  Government  used  to
 import  cotton;

 (b)  if  so,  since  when  the  mport
 of  cotton  has  been  stopped;

 (०)  whether  it  is  also  a  fact  that
 now  India  is  in  a  position  to,  export
 the  cotton;  and

 (9)  if  so,  the  target  fixed  for  the
 export  of  cotton  during  the  year
 1979-807,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI]  PRASAD  YADAV):  (a)
 Yes,  Sir.

 (b)  Following  improvement  in  the
 availability  position  of  domestic  cot-
 ton,  no  imports  on  commercial  scale
 have  been  contracted  during  1977-78
 हाएं  ‘1978.79,

 (c)  and  (d).  During  1978-79,  cotton
 season  (September,  978-—August,
 979)  Government  have  allowed  cx-
 port  of  4.40  Jakh  bales  of  cotton.  No
 target  has  been  fixed  for  1979.80;  this
 will  be  possible  only  after  the  varie-
 tal  crop  size  and  the  demand  are
 known

 Supply  of  Controlled  Cloth  to  Orissa

 9238,  SHRI  K,  PRADHANI:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  what  are  the  details  regarding
 the  quota  of  controlled  cloth  which

 was  supplied  to  the  State  of  Orissa
 during  the  last  three  years;  year-
 wise;  and

 (b)  whether  there  hag  been  any
 demand  from  the  State  Government
 to  enhance  the  quota  of  controlled
 cloth  and  if  so,  the  reaction  of  Cen-
 tral  Government  thereon?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 and  (b)  Allotments  of  controlled
 cloth  made  to  Orissa  during  the  last
 three  years  are  as  under:—

 Allotments
 (Bales  of  (1,500, metres  per

 7976  oF

 3977  .  *

 978

 e447
 8,908°  25

 9.294"  75

 The  Orissa  State  Wholesale  Consu-
 mers’  Cooperative  Federation  has  re-
 quested  for  an  enhancement.  Quotas
 of  controlled  cloth  for  different  States
 have  been  fixed  on  the  basis  of  popu-
 lation  in  relation  to  the  production
 level  of  400  million  sq.  metres  in  a
 year  It  is  not,  therefore,  possible
 to  meet  demand  for  enhancement  of
 the  quota,

 झाल  इंडिया  ससस  एंस्पलाईण  फेडरेदान  हारा

 पारित  संकल्प

 9239.  Bo  महावीपक  सिंह  शाक्य  :
 क्या  गह  मती  यह  बताने  की  कपा  करेंगे
 कि  :

 (क)  क्या  म्राल  इंडिया  सेसस  एम्प-
 लाईज  फइरेशन  ने  9  दिसम्बर,  978  #
 प्रायोजित  हुई  अपनी  न्द्रीय  कार्यकारिणी  की
 बैठक  मं  पारित  संकल्पों  की  एक  एक  प्रति  भारत

 महा  पजाकार,  गह  मत्र।  तथा  अतिरिक्त

 गह  सचिव  को  भेजी  है  ,  और

 (@)  यदि  हां,  तो  उक्त  सकतपां  का
 जअ्यौरा  क्या  है  ,  और  इस  बारे  मे  सरकार  न
 क्या  निर्णय  किया  है  ?

 गृह  संज्ालय  में  राज्य  संत्री  (भी  धतिक
 लाल  सच्ाल ):  (क)  भौर  (ज).  भजिल
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 भारतीय  जनगणना  कर्मचारी  संघ  की  मेस्व्रीय
 कार्यकारिणी  की  बैठक  में  पारित  संकल्पों  की
 एक  प्रति  फरवरी,  .979  8  प्रथम  सप्ताह  में
 प्राप्त  हुई  थी और  यह  विवरण  सभा  पटल  पर
 रखा  गया  है  1

 सकल्प  सख्या  3  में  उल्लिखित  मध्य  प्रदेश
 जनगणना  निदेशालय  के  कर्मचारियों  को
 बतन  देने  के  लिए  झादेश  जारी  ऊर  दिये  गये  है।
 जहा  तक  सकल्प  ५  का  सम्बन्ध  है,  24  मुझतल
 कमंचारियों  में  से  22  के  मामले  में  मप्नतली
 के  आदेश  रह  कर  दिये  गये  है।

 क्रम  सख्या  1,  6,  8,  14,15,  77  श्रौर
 23  पर  दिये  गए  सकल्पो  पर  कारंबाई
 प्रारम्भ  की  जा  चुकी  है  जहा  तक  सकलप  सख्या
 6  का  सम्बन्ध  है,  भारत  के  महापजीयक

 के  कार्यालय  में  कार्यालय  परिषद  स्थापित
 करने  का  निर्णय  किया  गया  है,  जिसमे  प्रखिल
 भारतीय  जनगणना  कमंचारी  संघ  के  प्रांत-
 निधि  भाग  ले  सकेंगे  1

 जहा  तक  सकन्प  सूखा  9  का  सम्बन्ध
 है,  नियुक्तिया  पदोन्नतिया  इत्यादि  करते
 समय  अनुसूचित  जाति  अनसूचित  जनजाति  के
 लिए  प्रारक्षित  रिक्तियों  के  रोस्टर  का  सख्ती
 से  पालन  किया  जाता  है।

 झ्त्य  सकल्‍पो  में  उठाये  गये  मामले  नीति
 सम्बन्धी  प्रश्न  है  और  उनसे  से  कुछ  के
 सम्बन्ध  में  भारी  वित्तीय  कठिनाइया  है।
 भारत  सर+  के झन्प  मन्त्रालथों  4  विभागों
 के  परामणश  से  थो  समय  इनकी  जाच  की

 व॥णगी  ।

 विषरण

 झल्ल  भारतीय  जनगणना  कर्मचारी  संघ

 द्वारा  पारित  घंकत्पों  की  प्रति

 i.  तीन  से  भ्रधप्रिक  वर्षों  से  चल  रखे  शेष
 प्रस्थायी  पद  स्थायी  सरकारी  अनुदेशों  के

 -  प्रनुसार  स्थायी  पदों  में  बदले  जाएं।
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 2.  जनगणना  कार्य  उपनिदेशक  श्री
 तीरण  दास  के  सेवाकाल  में  प्रनियमितताध्ो

 के  लिए  उनके  विरुद्ध  कम  से  कम  भ्रतिरिक्त
 सचिव  के  पद  के  स्तर  पर  उचित  जाच  की
 जाए  |

 3  मध्य  प्रदेश  जनगणना  निदेशालय  के
 जित  65  कर्मचारियों  ने  सवैधानिक  ग्रान्दोलन
 भे  भाग  लिया  था,  उनका  वेतन  मुक्त  करना  ।

 4  इस  सवैधानिक  प्रान्दोलन  प्रवधि  के
 दौरान  कर्मचारियों  के  विरुद्ध  सभी  पुलिस
 मामले  बिना  शर्त  वावस  लिए  जाए।

 5  प्रान्दोलन  के  कारण  कर्मचारियों  का
 शोषण  न  किया  जाए  शौर  मध्य  प्रदेश  के
 उप-निदेशक  को  झावश्यक  आदेश  जारी
 किये  जाएं।

 6  जिन  एस०  rote  टी०  श्ोण  के
 वेतनमान,  ड्यूटी  और  अहंताए  समान  है  उनको
 अविलम्ब  i-i~-973  से  अन्वेधक  नियक्त
 किया  जाए।

 7  प्रतिनियुकति  पर  सभो  कर्मचारी
 वापस  किये  जाए  और  भर्ती  नियमों  में

 प्रतिनियुक्ति  की  व्यवस्था  समाप्त  की  जाए।

 8  जो  कर्मचारी  झपने  वैध  अधिकार  से
 बचित  कर  दिए  गये  थे,  उनके  हितो  को
 सरक्षण  देते  हाए  विभिन्न  संबर्गों  में  तुरन्त
 तदर्थ  प्रोन्नति  नियमित  की  जाए।

 9  सभी  जनगणना  सवर्गों  मे  सदृण  और
 एक  से  भर्ती  नियम  होने  चाहिए  और  वर्म-
 चारियों  फे  प्रतिनिधियों  के  साथ  परामर्श
 से  उनमे  सशोधन  किये  जाने  चाहिए

 L0.  जनगणना  सगठन  में  व्याप्त  प्रगति-
 रोध  को  दूर  करने  के  लिए  प्रत्येक  सवर्ग  में
 विभागीय  उम्मीदवारों  की  पदोन्नति  का
 अतिशत  बढ़ाया  जाए  |

 i.  गैर  स्तातक  सांख्यिकी  सहायवो  समेत
 प्रत्येक  पद  के  लिए  पदोन्नति  के  भ्रवसर  होने
 चाहिए  |

 i2  जिन  कर्मचारियों  ने  एक  ही  ग्रेड
 से 14  वर्ष  की  नियमित  सेवा  दर  ली  हू
 उतको  प्रवरण  ग्रेड  दिया  जाए

 i3  मशीन  चलाने  /  सगणना  /  पत्तिंग  /
 वैरिफाइग  के  लिए  कोई  प्रमाणपत्र  प्राप्त
 किये  बिना  विशेष  वेतन  स्वीकृत  किया  जाए।

 i4  योजनागत  स्कीम  में  स्वीकृत  किये
 गये  पद  तुरन्त  भरे  जाने  चाहिए  शौर  महा-
 पंजीयक  के  कार्यालय  मे  जिन  7  परिक्लकों
 को  उस  ग्रेड  में  4  वर्ष  से  अधिक  रखने  के  बाद
 पदावनत  कर  दिया  गया  था  उनको  तुरन्त
 पदोचष्चत  किया  जाए।

 I5  प्रत्येक  सवर्ग  की  वरीयता  सूची  को
 जल्दी  प्रन्तिम  रूप  दिया  जाएऔर  उसे
 प्रकाशित  किया  जाए  श्लौर'  महापजीयक
 द्वारा  यथा  भ्रनुबद्ध  समय  में  स्थायीकरण  के
 श्रादेश  जारी  कि  जाए  |

 i6  महापजीयक  के  कार्यालय  में  जे०

 सी०एम०  के  झधीत  कार्यालय  परिषद  बनाई
 जाए  जिसमे  संघ  के  प्रतिनिधि  हो  |

 70  राज्यों  में  जनगणना  निदेशालय  भौर
 भारत  के  महापजीयव  वा  कार्यालय  एक  भवन
 में  होने  चाहिए।

 I8  राज्य  गुजेसी  के  भ्रधीत  एस०आर०
 एस०  जनगणना  निठशा  जय  मे  नियन्त्रणावीन
 लाये  जाए  श्रौर  परिकताक  राज्य  मुख्यालयों
 में  नियक्त  निया  जगा ।

 i9  सभी  "दोब्नतिया  भौर  परुक्‍्तिपा

 अनूसृचित  जाति  /अनुसूचित  जनजाति  रोस्टर

 के  भ्रनुसार  की  जाए।

 20  कर्मचारी  रखने  का  नमूना  क्षेत्र,
 जनसख्या  भौर  सचलतात्मक  विशिष्टिताप्रों  पर
 झाधारित  होना  चाहिए  ध्ौर  एक  अन्वेषक,
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 3  संब्यिक  सहायक,  6  परिकलक,  i0
 सहायक  संकलनकर्ता  के  अनुपात  से  कर्मचारी
 ध्ावंदित  किये  जाने  चाहिए।

 2l.  बी०  एस०  सिविल  से  सम्बन्धित
 सभी  योजनाएं  शौर  पंजीकरण  श्रर्थात्‌  नमूना
 पंजीकरण,  जन्म  मृत्यु  पनीकरण,  माडल
 पत्राकरण  इत्यादि,  इत्/दि  ऐसे  जनगणना
 निदेशालयों  के  जरिए  कार्यान्वित
 किये  जाए  जिनमे  प्रलग  भ्रलग  राज्य  में  एक
 सहायक  निदेशक,  अन्वेपक,  एक  सांख्यिकी
 सहायक  झौर  चार  परिकलक  भर  एक  निम्न
 श्रेणी  लिपिक  के  साथ  झायुक्‍्त  के  स्तर  पर
 स्थाई  कार्यालय  हीं  1

 22.  इस  संगठन  में  एक  भ्रखिल  भारतीय
 जनगणना  सेवा  होनी  चाहिए  1

 23.  सभो  जनगणना  कायलियों  को
 कर्मचारियों  के  लिए  भ्रावासीय  क्वाटरों  के  साथ
 उनके  अपने  भवनों  की  व्यवस्था  की  जाए  |

 24.  सांख्यिकी  सहामक  परिकलक  को

 एन०एस०एस०  में  ग्रेड  के  बराबर  ग्रेड  दिया
 जाए।

 25.  महासचिव  का  मुख्यालय  स्थाई  रूप
 से  बोन  प्रार०जी  ०,  नई  दिल्‍ली  में  स्थानान्तरित
 किया  जाए  ।

 Preparation  of  a  Report  ‘Vivarnika’
 for  Regional  Offices  of  Hindi  Teaching

 Scheme

 9240,  SHRI  KACHARULAL  HEM-
 RAJ  JAIN:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  there  was  a  practice
 to  prepare  a  report  known  as  ‘Vivar-
 nika’  in  the  various  regional  offices
 of  Hindi  Teaching  Scheme;

 (b)  whether  this  report  is  not
 prepared  at  present;  and

 (c)  if  so,  why  this  report  wag  in.
 troduced  and  the  reasons  for  which
 this  report  is  not  prepared  now?

 MAY  a  970
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Yes,  Sir,  Such  a  ‘Vivarnika’  was  for
 the  first  time,  brought  out  by  the
 Deupty  Director  (West)  in  1969,  Later
 on,  other  Regional  Deputy  Directors
 had  also  brought  out  such  ‘Vivarni-
 kas)’,  These  mainly  containeg  data
 relating  to  the  available  staff,  train.
 ing  centres  and  employees  trained  in
 the  concerned  areas.

 (b).  Yes,  Sir.

 (c)  After  setting  up  an  office  of
 the  Joint  Director  recently  in  accor-
 dance  with  the  recormmendation  of
 the  Review  Committee  of  Hindi  Tsa-
 ching  Scheme  a  Research  Cell  has
 been  constituted  under  it.  Important
 information  relating  to  the  Hindi
 Teaching  Scheme  is  maintained  in  this
 Cell,  It  is,  therefore  no  longer  neces-
 sary  to  bring  out  separate  regional
 ‘Vivarnikas’.

 Financial  difficulty  faced  by  National
 Jute  Mills,  Howrah

 9241,  DR.  BIJOY  MONDAL:

 SHRI  SHANKERSINHJI
 VAGHELA:

 SHRI  a  M.  BANATWALLA:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  it  has  come  to  the  no-
 tice  of  the  Government  that  Natio-
 nal  Jute  Mills  Howrah  has  been  fac-
 ing  great  difficulties  for  want  of
 finance3;

 (b)  whether  Central  Government
 Propose  to  help  the  mills  and  to  re-
 habilitate  this  unit  as  evolved  by
 IDBI;  and

 (९)  if  so,  the  details  thereof?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)  (a)
 to  (c)  IDIB  have  evolved  a  pan  of
 rehabilitating  National  Company  Ltd,
 which  intei-ala  involves  the  rant
 of  an  mterest  free  loan  amounting
 to  Rs  2  crores  to  National  Co  Ltd
 by  the  Government  of  India  The
 matter  is  under  active  considcration

 Inclusion  of  Paint  Brush  in  the
 Reserved  List  for  Smal)  Seale

 Industries

 |  9242  SHRIS  Ss  SOMANI  Will  the
 Minister  of  INDUSTRY  b  pleased  to

 tate

 (a)  the  reasons  for  which  some
 .ems  such  as  paint  brushes  tooth
 brushes  have  been  included  in  the
 list  for  reserved  items  for  the  small
 scale  industries  whereas  under  one  of
 the  rtems  of  the  hst  all  kinds  of
 brushes  are  coveicd  and

 (b)  whether  Goveinment  propuse
 to  revise  the  list  in  this  regard?

 THE  MINISTER  OF  STAT:  IN  THE
 MINISTRY  OF  INDUSIRyY  (SHRI
 JAGDAMBI  PRASAD  YADAV)  (४)
 Paint  brushes’  and  ‘tooth  bushes’
 have  been  separately  mcluded  in  the
 list  of  items  reserved  fo:  smal]  scale
 sector  in  terms  of  this  Min  stry  ६  no‘.
 fication  dated  264  I978  because  they
 are  separately  classified  and  given
 separate  code  numbers  under  the
 National  Industrial  Classficction,
 which  has  been  adopted  for  listing
 the  items  reserved  for  small]  scale
 sector

 (9)  Perrodical  review  25  being  made
 by  Government  so  as  to  continually
 expand  the  list  of  reserved  items  as
 new  products  and  new  vrocesses  cap-
 able  of  being  manufactured  in  the
 mall  ecale  are  identified
 5l9  LS—4.

 Progress  of  Working  Groups  on
 Problems  of  Monitoring  of  Progress  of

 Schemes  relating  to  Backward
 Classes,  etc

 9248  SHRI  R  KOLANTHAIVELU
 Wil!  the  Minister  of  PLANNING  be
 pleased  to  state

 (a)  the  plecise  piogress  of  the
 Studies  made  by  Working  Groups
 constituted  to  consider  problems  of
 m¢  ulo  ing  of  progiess  of  schemis  i¢-
 lating  to  backward  classes  water
 supply  urban  development  transport
 etc

 (b)  the  modus  operand:  of  such
 studies  and  the  number  of  Seminars
 organised  in  that  connection,  and

 te)  the  con  re‘>  results  ot  the
 studies?

 THE  MINISTER  OF  STATE  IV
 IHL  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN)  (a)  The
 Report  of  the  Working  Group  on
 monitoring  Urban  Development
 schemes  has  been  ;eceived  and  ५  be-
 ing  examined  in  consultation  with  the
 Ministry  of  Woiks  and  Housing  The
 report,  of  the  other  Groups  are  awal.
 ted

 (b)  The  Woiking  Groups  consist-
 ing  of  representatives  of  the  concern-
 ed  Central  Ministry  Planning  Com-
 mission,  and  selected  State  Govern.
 ment  representatives  are  to  examine
 the  existing  monitoring  syctem  and
 procedures,  and  suggest  improve
 ments  These  Working  Groups  have
 not  held  any  seminars

 (c)  When  the  reports  have  been
 received  and  processed,  it  is  expect-
 ed  that  the  changes  suggested  by
 them  will  be  adopted  by  Ministries,
 States  and  implementing  agenrits,
 resulting  n  more  efficient  perfor-
 mance  all  around
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 Licenves  for  Setting  xp  Cement  Piants

 9244.  SHRI  M.  RAM  GOPAL  RED.
 DY:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  Industrial  licences  is-
 sued  during  the  last  three  nonths
 for  setting  cement  plants  have  been
 revoked;  and

 (b)  if  so,  what  are  the  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 No,  Sir,

 (9)  Does  not  arise,

 Filling  up  Class  I  Posts  of  IES/ISS  by
 UPSC

 9245.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  what  is  the  number  of  Class  I
 and  Senior  lass  I  posts  carrying
 eronomic/statistical  functions  which
 have  been  filled  up  through  UPSC
 during  the  last  three  years—year-wise
 M.nistry-wise  by  standard  categories
 and  designation  of  Class  I  officers;

 (b)  how  many  of  these  officers  who
 have  been  selected  by  UPSC  for  the
 post  carrying  economic  functions
 have  been  included  in  the  IES/ISS  at
 appropriate  category;  and

 {c)  what  is  the  position  of  such
 officers  vis-a-vis  ad  hoc  clasg  I  officers
 holding  similar  posts  carrying  eco-
 nomic/statistical  functions  in  regard
 to  their  inclusion  for  IES/ISS  and
 norms  for  interse  seniority  of  these
 two  categories  of  officers’?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AF-
 FAIRS  (SHRI  S.  D.  PATIL):  (a)
 and  (b).  The  information  is  being
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 collected  and  will  be  placed  on  the
 Table  of  the  House.

 (c)  Officers  holding  Clazs  I  yosts
 carrying  economic/statistical  func-
 tions  on  ad  hoc  basis  cannot  be  in-
 eluded  in  the  IES/ISS  since  they  do
 not  have  any  title  to  such  posts,  Per-
 sons  appointed  to  such  posts  through
 the  U.P.S.C,  can,  however,  be  ap-
 pointed  to  the  IES/ISS  provider!  these
 posts  are  encadrec  in  the  appropriate
 grade  of  the  IES/ISS  and  the  persuns
 holding  such  posts  are  approved  for
 such  appointment  by  the  U.P.S.C.  85
 the  former  category  of  officers  cannot
 be  appointed  to  the  IES/ISS,  the
 question  of  comparing  the  seniority
 of  officers  of  the  two  categories  does
 not  arise.

 Privy  Purses  to  Rajas  and  Nawabs

 9246,  SHRI  KANWAR  LAL  GUP-
 TA:  Will  the  Minister  of  HOME  AF-
 FATRS  be  pleased  to  state:

 (a)  the  names  of  Rajas  and
 Nawabs,  who  were  given  privy  pur.
 ses  amounting  to  Rs.  §  lakhs  and
 above  before  the  abolition  of  privy
 purses;

 (9)  the  names  of  Maharajas  and
 Nawabs  who  have  been  paid  some
 sort  of  money  along  with  the  total
 amount  paid  so  far  after  the  abolition
 of  privy  purses  in  any  form;

 (c)  why  such  amount  has  been
 paid,  what  were  the  reasons  that
 forced  the  Government  to  pay  such
 a  big  amount  to  these  people;

 (d)  whether  Government  propose
 to  pay  some  of  them  the  money  even
 in  future  and

 (९)  if  80,  to  whom  and  why?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL);
 (a)  Statement  I  ड  laid  on  the  Table
 of  the  House.  [Placed  tm  Library.

 See  No.  LT-4407/79}.  ्
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 (b)  and  (९),  Article  MBA  of  the
 Constitution  inserted  by  the  Consti-
 tution  (26th  Amendment)  Act,  1971,

 @whuch  came  into  force  on  28th  Decem-
 ber,  1971,  abolished  privy  purses  and
 extinguished  all  rights,  liabilities  and
 obligations  in  respect  thereof,  How-
 ever,  in  order  to  enable  the  former
 rulers  to  adjust  themselves  to  the
 changed  circumstances  and  to  miti-
 gate  hardship,  Government  of  India
 decided  to  make  ex-gratia  lumpsum
 cash  payments  to  them.  Under  the
 scheme  formulated  by  Government
 fo.  this  purpose,  in  the  event  of  death
 of  a  former  ruler,  the  ex-gratia  grant
 is  to  be  paid  to  widow(s),  son(s),
 @married  daughter(s)  and  widow  of
 a  pre-deceased  son  So  far  ex-gratia
 ‘grants  amount  to  Rs  0  26  crores  have
 been  sanctioned  in  respect  of  27]  fur-
 mer  rulérs  in  accordance  with  the
 approved  scheme,  as  in  lst  attached
 (Statement  II)  35  laid  on  the  Table  ct
 the  House.  [Placed  in  Lebrary  See
 No  LT-4407/78)

 (d)  and  (€)  Government  propose
 to  make  ex-gratia  payment;  to  the
 remaming  four  former  rulers  namely
 the  former  rulers  of  Dhrangadhra,
 Tharad,  Cochify,  and  Rampur.  Be-
 sides,  in  the  case  of  two  former  States,
 namely,  Vasavad  and  Dhurwai,  a  few
 *  the  large  number  of  clamants  are
 850  to  receive  payment  of  ex-gratia
 ‘amount  fixed  for  them.  These  pay-
 ments  will  be  made  a3  soon  as  the
 Persons  concerned  comply  with  the
 required  formalities  in  accordance
 with  the  scheme  formulated  for  this
 Purpose.

 केत्रोम  सेबाओं  में  पिछड  भेणियों  के  लिए
 झ्रारक्षण

 9247.  ी  रामलास  रही :  |  क्या

 118  मस्ती  थह  बताते  की  कृपा  करेंगे  कि पिछड़ी
 श्रेणियों  में  शामिल  की  गई  जातियों  के  ऐसे
 व्यक्तियों  के  लिए  केन्द्रीय  सेबाशों  और  भ्रन्यथा
 प्रारक्षण  का  क्‍या  भौजित्य  है  जिनके  आये  के
 अपने  श्रोत  हैं  भौर  उनमें  से  20  प्रतिशत

 ज्यग्ति  भी  16 0  हारा  अपनी  जीमिको  अभ्रंजित
 नेही  कर  रहे  है?

 ह  संत्रालय  में  रोज्य  मंत्री  (भी  चनिक
 साल  मण्डल)  केन्द्रीय  सेवाओं  में  प्रनूसचित
 जातियो  तथा  भ्रगुसुचित  जनजातियों  के  लिए
 झारक्षण  भारत  के  सविधान  के  प्रनुच्छेद  6
 (4)  शौर  335  के  उपबन्धों  के  अनुसार

 किया  गया  है।  ये  भ्रारक्षण  भ्रनुसू चित  जातियो
 तथा  प्रनुमुचित  जनजातियों  के  सभी  सदस्यों
 पर  लागू  होते  है  चाहे  उनको  झाय  के  स्रोत
 भ्रथवा  उनकी  झाजीविका  उपार्जन  करने  के
 ढंग  कुछ  भी  क्‍यों  न  हो।

 Assam  Districts  declared  Disturbed

 9248  SHRI  NIHAR  LASKAR:  Wll
 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 State  Government  hag  declared  3
 Assam  districts  disturbed;

 (b)  if  so,  what  are  the  districts;

 (e)  the  main  reasons  for  the  same;

 (d)  whether  Union  Government
 have  been  requested  to  help  the
 State  Government  in  this  regard;  and

 (e)  whether  miscreants  have  created
 serious  situation  in  the  State?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  (a)  to  (e)  The  Government
 of  Assam  have  informed  that  they
 have  declared  the  three  districts
 namely  Cachar  District,  Karbi  Ang-
 Jong  District  and  North  Cachar  Hills
 District  ag  ‘disturbed  areas’  under  the
 provisions  of  Assam  Disturbed  Areas
 Act,  78955  and  Armed  Forces  (Special
 Powers)  Act,  056  because  of  the
 tense  situation  prevailing  in  these
 areas  as  a  result  of  Sth  January,  197
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 incident  on  the  Aszam-Nagaland  bor-
 der.  The  State  Government  have
 taken  these  steps  ag  precautionary
 measure.  The  Central  Government
 are  in  touch  with  the  State  Govern-
 ment  and  are  providing  such  assistance
 as  requested  by  the  State  Govern-
 ment,

 Vehicular  Traffic  in  Dethi

 9249  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 vehicular  traffic  in  Delhi  and  New
 Delhi  is  growing  and  is  gelling  more
 erratic  and  irregular;

 (b)  whether  it  is  also  a  fact
 at  s2vera’  places  there  are  no  autlo-
 matic  traffic  signajg  and  that  cven
 where  such  signuls  are  there,  they
 are  often  violated  by  public  and
 private  vehicle  owners  and  drivers;
 and  '

 that

 (c)  if  so,  what  effective  and  im-
 mediate  steps  are  being  taken  by
 Government  to  remedy  such  a  situa-
 tion?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  to  (c).
 There  has  been  a  sharp  increase  in
 vehicular  traffic  in  recent  years.  With
 this,  violation  of  traffic  regulaticn  has
 also  increased.  It  is  a  fact  that  at
 some  place,  there  is  no  automatic
 traffic  signals.

 The  matter  is  very  much  under  ad-
 ministrative  consideration  and  effec-
 tive  steps  are  being  taken  to  improve
 the  situation  as  mentioned  below:

 (i)  Exercises  have  been  carried
 out  to  install  automatic  traffic  light
 signals  at  important  inter-sections.

 (i)  Pending  such  installations
 arrangements  have  been  done  for
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 manual  regulation  of  traffic  during
 peak  hours.

 (ii)  The  traffic  offenders  are
 being  prosecuted  vigorously  by
 tightening  up  the  enforcement  :ea-
 sures,  which  includes  prosecution
 on  the  spot  of  traffic  offenders  by-
 empowering  Inspectors  of  Folice
 (Traffic)  to  collect  cash  security
 depusit  on  the  spot  against  rezular
 cash  receipts  for  traffic  offence:.  .

 (iv)  Steps  are  being  takea
 construction  of  slow  moving  and
 pedestrian  paths  electrification  of
 roads  and  parking  facilities  for  bet-
 ter  traffic  regulation.

 for

 i
 (v)  Recourse  i;  being  taken  to

 debates,  discussions,  seminars,  etc™
 to  educate  the  public  on  tiaffic
 rules  and  road  safety  measurer.

 Demang  for  enhancing  turnover  limit
 for  Stainless  Steel  Industries

 9250.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  there  is  8  persistent
 demand  from  small  scale  units  in  the
 country  to  enhance  the  turnover  limit
 for  stainless  stee]  industries  f
 the  present  level  to  Rs.  50  lakhs;

 (b)  whether  it  is  a  fact  that  due  to  |
 the  present  limit  for  smail  scale  units;
 incentive  for  higher  production,
 quality  goods  and  expansion  received
 a  set-back;  and

 (c)  whether  Government  are
 considering  change  in  the  definition

 of  small  scale  units?

 THE  MINISTER  OF  STATE  iN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  Y.
 AV):  (a)  There  is  no  turnover  a's
 for  small  scale  units  either  for  atain-
 less  steel  industry  or  for  any  other“
 industry.

 (b)  and  (c).  Do  not  arise.
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 Heview  of  Proceedings  of  Selection
 Committees  for  promotion  to  LAS/IPS

 §25l.  SHRI  S.  8,  DAS:
 SHRI  MOHAN  LAL  PIFIL:

 Will  the  Mimster  of  HOME  AF-
 »FAIRS  be  pleased  to  state:

 (a)  whether  Government  have  issu-
 ed  instructions  that  past  proceedings
 of  Selection  Committees  held  for  pro-
 motion  to  IAS/IPS  should  not  be  re-
 viewed;

 4

 (b)  whether  these  instructions  are
 justified;  and

 f(c)  whether  Government  propose
 to  rescind  their  instructions  and

 tonsider  for  promotion  to  IAS/IPS  with
 retrospective  effect  the  officers
 whose  seniority  has  been  restored  and
 who  being  more  than  52  years  of  age
 cannot  be  considered  for  promotion  to
 IAS/iPS  in  routine?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  s.  D.  PATIL):  (a)  No,  Sur.
 There  is  no  provision  in  the  [AS  (Ap-
 pointment  by  Promotion)  Regulations,
 055  and  the  IPS  (Appointment  by

 ‘Pfomotion)  Regulations,  ‘1955,  accord-
 ing  to  which  State  Civil  Service  and

 “State  Police  Service  officers  are  pro-
 mMmoted  to  the  IAS  and  the  IPS  res-
 pectively,  for  review  of  the  select
 lists  except  in  the  event  of  a  grave
 Jap  e  in  the  conduct  or  performance
 of  duties  on  the  part  of  any  member
 of  the  State  Civil  Service/Police  Ser-
 vice  included  in  the  Select  List  in
 which  case  a  special  review  of  the
 Select  List  may  be  made  at  any  time
 at  the  instance  of  the  State  Govern-
 ment  and  the  Union  Public  Service
 Commission,  if  it  so  thinks  fit,  remove

 Ff
 name  of  such  members  of  the

 te  Civil  Service/Police  Service

 f=
 the  Select  List.

 {b)  and  (९),  Questions  do  not  arlse
 in  view  of  reply  to  (a).

 Loans  given  by  District  Industries
 Centres

 9252.SHRI  AMAR  ROYPRADHAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state  the  amount  sanction-
 ed  as  loan  to  District  Industries  Cen-
 tres  already  gone  into  production  up
 to  the  end  of  February,  1979?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YAD-
 AV):  The  activities  of  the  District
 Industries  Centres  are  of  a  promo-
 tional  and  developmental  nature  and
 these  Centres  do  not  engage  ticm-
 selves  into  any  manufacturing  uacti-
 vity.  They  assist  the  entreprencurs
 in  setting  up  industrial  units.  An
 amount  of  Rs.  7  crofes  was  provided
 as  loan  to  the  various  States/UTs.
 under  the  DIC  programme  for  provid-
 ing  loan  assistance  to  small  and  cot-
 tage  units  upto  the  end  of  Februaty,
 ‘1979.

 Incentives  to  LDCy  for  Promotion
 in  Services

 9253.  SHRI  LAHANU  SHIDAVA
 KOM.  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  how  many  LDCs  in  the  Central
 Secretariat  Services  are  Post  Gradu-
 ates,  Double  Graduates  aud  Graduutes;

 (9)  what  incentive,  if  any,  is  given
 to  them  for  promotion  in  the  services;
 and

 (c)  whether  they  get  any  extra  in-
 crements;  if  not,  the  reasong  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  as
 soon  as  it  is  collected.
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 be)  Greduste  Lower  Dévision
 Clerks  with  three  yeass  of  service  are
 given  age  relaxation  upto  30  years  for
 taking  the  Assistants’  Grade  Competi-
 tive  Examination  conducted  by  Union
 Public  Service  Commission.

 (९)  No  Sir;  Pay  scale  of  a  grade  or
 a  post  is  fixed  with  reference  to  the
 duties  attached  to  it  and  not  with
 reference  to  the  educational  quailifi-
 cations  of  the  persons  appointed
 thereto.  Grant  of  increments  to  those
 appointed  to  the  grade/post  78  regu-
 lated  in  accordance  with  the  rules  in
 that  regard  which  do  not  provide  for
 granting  extra  increments  by  virtue
 of  possessing  higher  educational
 qualifications.

 Creches  for  Children  of  Government
 Employees  in  Dethi

 9254,  SHRI  AMRIT  NAHATA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Ministry  of  Home
 Affairs  are  running  crecheg  for  the
 children  of  Government  Employees  in
 Delhi  in  the  age  group  from  3  months
 to  7  years;  and

 (b)  whether  Government  propose  to
 raise  the  age  limit  from  7  to  2  years
 keeping  in  view  that  the  children  after
 i2  years  of  age  can  live  at  home
 alone  whereas  children  of  7  years  of
 age  cannot  remain  in  the  houses
 alone?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  The  Grih
 Kalyan  Kendra  Organisation  which  is
 a  registered  Society  functioning  under
 the  aggis  of  the  Department  of  Per-
 sonnel  and  AR,  Ministry  ef  Home
 Affairs,  runs  such  cteches.

 (9)  No,  Sir.  It  is  not  proposed  to
 raise  the  upper  age  limit  heyond  7
 years  ag  the  creches  are  not  equipped
 to  handle  children  of  that  age.
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 Raide  comBested  by  OBL

 9255.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleajed  to  state:

 (a)  the  number  of  raids  conducted
 by  the  CBI  on  Private  persons  and
 Government  servants  during  the  ca-
 lendar  year  977  and  ‘1978;  and

 (9)  what  are  the  details  of  the  dis-,
 coveries  made  during  these  raids,  and
 whether  any  of  these  cases  have  been
 adjudicated  or  challaned?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS,
 (SHRI  S.  D.  PATIL):  (a)  During  the
 year  1977,  339  raids/searches  (149
 against  Government  servants  and  90
 against  private  persons)  were  con-
 ducted  by  the  Centra]  Bureau  of  In-
 vestigation.  During  the  year  1978,
 252  raids/searches  (l8  against  Gov-
 ernment  servants  and  34  again't  pri-
 vate  persons)  were  conducted  by  the
 Central  Bureau  of  Investigation.

 (9)  During  these  raids/searches,
 incriminating  documents,  undeclared
 assets,  eto.  were  discovered.  Dis-
 closure  of  the  details  is  likely  to  pre-
 judice  further  investigations  /futwre
 course  of  action  necessary  in  these
 cases  and  will  not  be  in  public  an=
 terest.  In  88  cases,  chargeshoety
 have  been  filed  in  the  Courts.

 State-Wiee  production  and  demand  of
 paper

 9256.  SHRI  MUKUNDA  MANDAL:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state  what  is  the  total  pro-
 duction  and  demand  of  paper  during
 the  last  five  years  State-wise  and
 year-wise?

 4
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INDUSTRY
 SHRI  JAGDAMBI  PRASAD  YAD-

 AV):  The  figures  of  production
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 paper  and  paper  board  for  the  last
 tive  years  BState-wise  are  being  col-
 lected  and  will  be  placed  on  the
 Teble  of  the  House  No  authentic
 figures  of  State-wise  demand  tor
 peper  and  paper  Board  are  availavle
 By  and  large  the  indigenous  preduc-
 thon  has  been  adequate  to  meet  the
 demand,  but  in  the  year  ‘1978-79  it  is
 estimated  that  indigenous  production
 has  fallen  short  of  the  demand  by
 40,000  tonnes

 Study  greup  for  Reserved  Items

 £257  SHRI  VINODBHAI  8  SHETH
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state

 (a)  whether  the  techno-economic
 study  for  the  :eserved  807  items  for
 the  smal]  scale  industry  has  been  car-
 ried  out  us  assured  by  the  Minister,

 (b)  if  so,  what  is  the  resu  t,  and

 (c)  whether  it  35  a  fact  that  where-
 as  the  capacity  of  the  large  scale  units
 has  been  frozen  the  small  scule  units
 have  not  been  able  to  produce  large
 quantities  of  some  item  thereby  crea-
 ting  shortages  and  their  consequent
 adverse  effect  on  the  market?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YAD-
 AV)  (a)  to  (c)  Government  have
 identified  the  807  items  which  have
 been  reserved  for  small  scale  sector
 as  these  have  potentialities  for  deve-
 lopment  in  the  small  acale  In  paisa
 6  of  the  Statement  on  Industrial
 Policy,  Government  have  already
 clarified  that  it  must  be  ensured  that
 production  in  the  small  scale  sector
 4s  econamse  and  of  acceptable  quahty
 and  the  lst  of  industries  reserved  for
 small  scale  sector  has  to  be  continual-
 ly  reviewed  so  that  capacity  creation
 does  not  lag  behind  the  requirem-..ts
 of  the  ecohomy  Government  keeps
 a  contmuows  wetch  to  engure  that  the
 policy  on  reservation  does  no!  lead  to
 shortage  of  commoditiés  in  the  tharkc!

 MiT.C.  Mill  unit  in  Punjab

 9258  SHRI  GYANESHWAR  PRA-
 SHAD  YADAV  Will  the  Muster  of
 INDUSTRY  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  there
 is  no  unit  of  National  Textile  Mill
 instailed  in  Punjab

 (b)  the  reasons  therefor,

 (c)  whether  it  i5  true  that  Punjab
 ploduced  a  lot  of  cotton  ang  in  view
 ण  this,  will  Government  open  a  unit
 of  the  NTC  Mill  in  Punjab,  and

 (d)  if  not,  the  reasons  for  the  same
 and  if  80,  when?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)  (a)
 to  (d)  NTC  hag  already  got  four
 nationalited  units  in  Punjab,  namely

 ]l  Dayalbagh  598  &  Wvg  Mills,
 Amuitsar

 2  Suraj  Texule  Mulls  Mulout

 3  Panipat  Woollen  Mulls  D  strict
 Roper,  Kharar

 4  Kharar  Textile  Mills,  Kharar
 In  view,  *owever,  of  good  production
 of  cotton  in  Punjab,  it  is  proposed  to
 expand  the  existing  spindleage  m  the
 following  units  in  Punjab,  during  the
 sixth  Five  Year  Plan  period

 ]  Dayalbagh  Spg  &  Wvg_  olills,
 Amritsar

 2  Sura)  Textile  Mills,  Malout

 3  Kharar  Textile  Mills,  Kharar

 House  Collapse  in  Haus  Quaxi,  Deihi

 9259  SHRI  MUKHTIAR  SINGH
 MALIK  Will  the  Mimster  of  HOME
 AFFAIRS  be  pleased  to  state
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 (a)  whether  a  house  collapsed  in
 the  vegetable  market  in  Hauz  Quazi,
 Delhi  on  the  24th  March,  1979;

 (b)  if  so,  the  causes  of  the  incident.

 (c)  the  number  of  persons  killed
 and  injured  88  a  result  thereof;  and

 (d)  whether  any  compensation  has
 been  paid  to  the  next  of  the  kins;  and
 if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8.  D.  PATIL):  (a)  to  (a).
 The  Delhi  Administration  has  inform-
 ed  that  a  house  collapsed  in  Hauz
 Quazi,  Delhi  on  (24-3.1979.  A  survey
 was  last  conducted  on  12-5-1978.  and
 the  condition  of  the  building  was
 found  satisfactory.  The  precise
 cause  of  collapse  could  not  be  as-
 certained  through  the  Inquiry  con-
 ducted  into  the  incident,  The  num-
 ber  of  persong  killed  and  injured  as
 a  result  of  this  collapse  js  as  under:

 Male  Female  Child

 Killed  l  4  4

 Injurd  7  2  4

 The  Dell.i  Administration  has  given
 Rs.  ‘150/~  to  the  next  of  kin  of  the
 deceased  persons  and  Rs.  250  to  each
 injured.

 Law  and  Order  in  Kingsway  Camp,
 Delhi

 9260.  SHRI  CHIMANBHAI  Hw
 SHUKLA:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  during  the  last  few
 months  the  law  and  order  situation  in

 MAY  2,  979  Written  Answers  Tr

 the  Kingsway  Camp,  Delhi  has  been
 deteriorating:

 (9)  how  many  cases  of  thefts,  kniv—
 ing,  murder  and  of  other  sirrilar  na=
 ture  have  been  reported  during  the
 last  three  months;  how  many  of  them
 have  been  successfully  investigated
 and  challans  filed  in  the  Courts  of
 Law;  and

 (c)  what  steps  now  Government
 Pplopose  to  take  to  check  the  law  and
 order  situation  from  further  deterio-
 ration?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  छ,  D.  PATIL):  (a)  and  (b),

 There  has  been  decline  under  the
 important  heads  of  crime  except
 dacoity,  snatching  and  motor  vehicles
 thefts.  A  detailed  statement  of  the
 crime  figures  in  this  regard  is  attach-
 ed,

 (९)  The  following  steps  have  been
 taken  to  control  the  law  and  order
 situation:

 (i)  Maintenance  of  strict  vigi-
 lance  over  activities  of  known  cri-
 minal;  and  stepping  up  of  extern-
 ment  proceedings.

 (ii)  Intensification  of  both  foot
 and  mobile  patrolling.

 (iii)  Detailment  of  pickets  at
 strategic  places.

 (iv)  Launching  of  special  drives
 against  persons  carrying  dangerous
 weapons.

 (v)  Settmg  up  of  Vigilance
 Squad  te  check  eve-teasing  and

 pick-pocketing.
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 Pasitities  to  the  canteen  workers  of
 N.8.5.0,

 9261,  SHRI  RAM  DASS  SINGH:
 ‘Will  the  Minister  of  PLANNING  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Canteen  workers  in  the  NSSO  Depart-
 ment  of  Statistics,  Hans  Bhawan,  New
 Delhi  are  deprived  of  the  minimum
 ‘wage,  supply  of  uniforms  and  other
 facilities  granted  by  the  Government;

 (७)  if  yes,  the  reasong  thereof;

 (c)  whether  any  action  has  been
 ttaken  to  compensate  the  affected  wor-
 kers  and  exemplary  punishment
 against  the  officer  responsible  for
 non-implementation  of  the  Govern-
 ment  orders,

 (d)  whether  it  is  a  fact  that  officer
 tesponsible  for  violating  the  Govern-
 ment  orders  ang  harassing  the  wor-
 kers  is  favoured  for  extension  of  de-
 putation  period,  thus  violating  the
 recruitment  and  promotion  rules  for
 accounts-cum-administrative  officers

 post;  and

 (e)  if  the  answer  is  affirmative,  the
 reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  No  Sir.

 (9)  to  (७).  Do  not  arise,

 Suggestion  by  EK.  5S.  Bawa  study  team
 fer  an  institetion  on  economic  needs

 of  ‘Fribal  people

 9262.  SHRI  BEGUN  SAMBRUT:
 Wil]  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  K.  8,  Bawa  Study
 Team  had  suggested  the  setting  up
 of  a  viable  institution  which  could
 serve  the  economife  needs  of  the  tri-
 ‘bal  population  of  the  country;

 (b)  if  aa,  the  details  thereof;  and

 (९)  the  action  taken  by  Govern-
 me  nt  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  The  K.  s.  Bawa  study
 team  had  suggested  setting  up  of
 large  sized  agricultural  multipurpose
 cooperative  sacieties  (LAMPS)  at
 Block  level  with  a  number  of  bran-
 ches,  These  were  suggested  to  be
 organised  by  converting  some  of  the
 existing  primary  cooperative  market-
 ing  societies/forest  cooperative  mar-
 keting  societies  or  by  organising  new
 societies  by  amalgamating  working
 primary  societies  in  the  ares.  The
 existing  working  primary  credit
 societies  which  are  to  be  merged  with
 the  LAMPS  could  become  the  depots
 or  the  Branches  of  LAMPS.  The
 functions  of  the  LAMPS  envisaged
 are  the  provision  of  short  and  medium
 term  agricultural  production  credit,
 consumption  credit,  supply  of  inputs,
 distribution  of  consumer  goods  and
 marketing  of  agricultural  and  minor
 forest  produce.  Organisationally
 LAMPS  are  to  be  affiliated  to  the
 Central  Cooperative  Banks  for  their
 credit  needg  and  tribal  development
 cooperative  Corporations/Federations
 (TDCCs)  or  State  Marketing  and
 Supply  federations  for  getting  support
 in  marketing,  supply  and  distribution
 activities,

 (९)  The  State  Governments  have
 initiated  steps  to  organise  large  sized
 agricultual  multipurpose  Coopera-
 tive  Serieties  (LAMPS)  at  the  pri-
 mary  level  to  cater  to  the  credit  ag
 well  as  cconomic  needs  of  the  ttibal
 population.  Such  societies  cover  on
 an  average  10,000  to  20,000  people.
 Altogether  about  2500  such  LAMPS
 were  expected  to  be  organized  in  76
 States  and  2  Union  Territorieg  hav-
 ing  tribal  sub-plans,  against  which
 about  2400  have  already  been  orga~-
 nised.



 १79  Written  Answers

 Report  of  working  group  on  Tribal
 development

 9263,  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  the  work.ng  group
 on  tribal  development  had  proposed
 specific  allotment  for  the  welfare  of
 tribals  during  the  Sixth  Five  Year
 Plan  period;  and

 (b)  if  80,  the  detail,  thereof  and
 the  list  of  items  to  be  undertaken
 thereunder?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  Yes,  Sir.

 (b)  The  Working  Group  has  recom-
 mended  a  minimum  order  of  invest-
 ment  of  Rs,  3000  crores  in  the  period
 978—83  on  tribal  welfare:  about
 Rs.  850  crores  from  State  Plans,
 Rs,  500  crores  from  Central  Ministries’
 Plans,  Rs.  300  crores  from  the  insti-
 tutional  finance  and  Rs.  350  crores  as
 special  Central  assistance.  The  (tribal
 sub-plang  of  the  States,  and  outlays
 on  the  programmes  of  Central  Minis-
 tries  which  will  benefit  tribal  popula-
 tion  are  stil]  under  consideration.

 Protest  March  against  atrocities  on
 Adivasis  in  Katihar  District  of  Bihar

 9264,  SHRI  A,  K.  ROY:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  protest  march  of  Adi-
 vasis  and  Harijans  at  Patna  on  the  2ist
 March,  979  against  the  atrocities  on
 Adivasig  in  Katihar  District  of  Bihar;
 if  eo,  the  facts  in  details;  and
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 (b)  whether  these  atrocities  were
 also  referred  to  the  Central  Govern-
 ment  for  its  intervention;  if  so,  the
 steps  taken  thereon?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Yes,  Sir.  As  per  report  received
 from  the  State  Government,  an  armed
 rally  gf  Adivasis  organised  under  the
 joint  auspices  of  Uttranchal  Adivasi
 Harijan  Sangharsh  Samiti  Katihar
 and  Marxist  Co-ordination  Committee
 was  taken  out  on  2l-3-979  from
 Gandhj  Maidan  for  ventilating  their
 grievanves  against  alleged  atrocities
 on  Adivasis.  The  procession  marched
 through  main  streets  and  finally
 demonstrated  peacefully  before
 Vidhan  Sabha.  The  processionists
 returned  to  Gandhi  Maidan  after  sub-
 mitting  a  memorandum  to  the  Agri-
 culture  Mimster  of  Buhar.

 (b)  No,  Sir.

 हीरा  मिल्स  प्रौर  इंदौर  सालबा  दर  इटेर
 मिल्स  के  पास  खाली  पड़ी  फोर

 9265  श्री
 फ््म

 प्बम्व  कछवाय  क्या
 मत्री  हीरा  मिल्स  और  हलौर  मालवा

 यूनाइटेड  मिल्स  के  पास  खाली  पड़ी  जमीन  के
 बारे  में  16 भ्गस्त,  7s  के  ताराबित  परन
 संख्या  के  उत्तर  के  सबध  म  यह  बताने  की  कपा
 करेंगे  कि

 (क)  हीरा  मिल्स  बौर  हदौर  मालवा  यूनाइटेड
 मिल्स  हृदौर  के  पास  इस  समस  कितने एकड जसीम एकड़  जमीन
 खाली  पड़ी  है  गौर  कितनी  जमीन  झम्य
 ब्यक्सियों  को किराये  पर  दी गई  है  जौर  उस
 से  कितना  किराया  मिला  है  और  कितना
 बकाया  किराया  झ्रभी  लिया  जाना  है  ;

 (ख)  कया  उक्त  मिलो  के  पास  लगर वो
 झम्य  स्थानों  मं  भी  कछ  जमीत  है  भौर  यदि  हा,
 तो  क्‍या  मिलो  को  झपने  निमंज्रणाधीन  लिए  जाने
 के  समय  मिल  मालिकों  ने  उस  जमीन  को  बेच
 दिया  था  मथ्य  मिरयी  रखदी  थी  शोर  यदि
 हां,  तो  बह  जमीन  कितनो  है  तथा  क्यो  सरकार उस  को  भी  प्रष्चिगृह्दील  करेगी  ;  ौर
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 (ग)  क्‍या  उक्त  मिलों  के  निय॑त्रणाधीन
 अल  रहे  प्रन्य  कारख्ानों  को  भी  भ्रपने  भ्रधीन
 ले  लिया  गया  है  और  यदि  हा,  तो  उतके  पास
 कितनी  जमीत  थी  तथा  क्‍या  यह  भी  सच  है
 कि  कुछ  राजनीतिक  दलों  ने  बलात  उस  जमीन
 पर  कब्जा  जम  लिया  है  भौर  यदि  हां,  तो  ऐसी
 जमीन  कितनी  है  तथा  यह  किन  व्यक्तियों  के
 कब्जे  में  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्री
 जावम्यों  प्रवाद  यादव)  (क)  इम  समय
 होरा  'मिल्प  तवा  इंदौर  मालवा  यूताइटिड
 मिन्स  के  पास  कप  57  06  पकड  तथा
 32  2  एकड  खाली  भूमि  पड़ो  हुई  है  ।
 इन  मिलो  को  कोई  भूमि  किराबे  पर  नहीं

 दी  गई  है  झ  एवं  फिराये  को  राशि  का  प्रश्न
 ही  नही  उठषा  ।

 (ख)  हीरा  मिलत  के  पास  शहर  के  इसरे
 स्थानों  में  कोई  भूमि  नही  है  ।  इद्दौर  मालवा

 यूनाइटिड  मिल्‍मस  की  भूमि  कुछ  भाग
 लाभग  7.  7  एकड़  जो  उसके  परिपर  के
 समीप  ही  था,  भृतपुर्व॑  प्रबन्धकों  द्वारा
 मध्य  प्रदेश  राज्य  सड़क  परिवहन  निगम  को
 बेच  दिया  गया  था  7  इस  समय  उक्त  भूमि  को

 झधिगृहीत  करने  का  कोई  प्रस्ताव  सरकार
 &  विचाराधीन  नही  है  ।

 (ग)  हीरा  मिल्स  के  भ्रधीन  कोई  और
 कारखाने  नही  चलाए  जा  रहे  है  ।  किन्तु  इृदौर
 मालवा  यूनाइटिड  मिल्स  के  पास  दो  धुनाई
 कारखाने  थे  जिनमे  से  एक  इंदौर  में  और  दूसरा
 कन्नोड  में  स्थापित  था  शौर  इन्हें  भी  मिल

 नो  साथ  हाथ  में  ले  लिया  गया  था  t
 'हन  दो  कारखानों  की  भूमि  कुल  मिला
 कर  3.54  एकड  है  तथा  इस  भूमि  का
 कोई  भाग  किसी  राजनैतिक  पार्टी  के  कब्लें
 में  नहीं  है.  ।

 Setting  up  of  Powerloom  Board

 9266.  DR.  LAXMINARAYAN  PAN-
 DEYA;  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether;  Government  propose
 to  set  up  a  Powerloom  Board  with  a
 view  to  give  encouragement  and
 keeping  in  view  its  increasing  popu-
 larity  and  the  emp.oyment  opportuni-
 fies  it  provides;

 (b)  if  so,  the  steps  taken  in  this
 Tegard;  and

 (९)  the  percentage  of  cloth  manu-
 factured  by  cotton  mills  and  power-
 looras  as  also  the  number  of  workers
 engaged  in  each  industry?

 THE  MINISTER  OF  STATE  IN  THE
 MINIS'RY  OF  INDUSTRY  (SHRI
 JAGDAMB]  PRASAD  YADAV):  (a)
 and  (b)  There  is  currently  no  propo-
 sal  to  sel  up  a  Powerloom  Board.

 (c)  The  Cotton  Mills  manufacture
 462]  per  cent  and  Powerloom  produce
 3287  per  cent  (cotton  and  art  silk)
 of  the  cloth.  About  l  lacs  workers
 are  employed  by  the  Mill  Sector  and
 867  lac,  are  employed  in  the  Power-
 loom  Sector.

 Transfer  of  Hindi  Teachers,  Asxtt,
 Directors  under  Hindi  Teaching

 Scheme

 9267,  SHRI  MADAN  TIWARY:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state;

 (a)  the  policy  regarding  transfer  of
 Hindi  Teachers,  Assistant  Directors
 and  Deputy  Directors  under  the  Hindi
 Teaching  Scheme;

 (b)  the  number  of  Hindi  Teachers,
 Assistant  Directors  and  Deputy  Di-
 rectors  transferred  during  the  period
 from  973  to  1078;

 (०)  the  category-wise  number  of
 employees  transferred  from  Bombay
 to  Delhi;  and
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 (4)  the  mamber  of  transfers  made
 from  other  places  to  Delhi?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOMP®  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a).  Under  the  Hindi  Teaching
 Scheme  organised  by  this  Department,
 Deputy  Directors,  Assistant  Directors
 and  Hindi  Teachers  are  appointed  on
 all  India  basis.  There  is  no  provision
 for  time-bound  transfer  in  respect  of
 the  officers  of  Hindi  Teaching  Scheme
 similar  to  those  of  the  officers  of
 other  All  India  Services.  The  trans-
 fer  of  these  officers  are  made  keeping
 in  view  the  genera]  policy  of  the
 Government,  Administrative  reasons
 and  the  personal  problems  of  the
 officers

 (b)  The  number  of  officers  trans-
 ferred  during  79798  to  7978  is  as
 under:

 Year  Hind:  Amistant  =  Deputy Teachers  Directors  Directors

 7974  8  3
 7974  ns  '

 3975  १6

 1996  के  i

 O77  il  5  2

 4978  7  f  |

 75  20  6

 te)

 Year  Hid  Awitant  Dent
 Teachers  Directors  =  Darectcrs

 1973—-78  T  I  2

 (dy

 I979—7"  7  2
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 Conversion  of  All  india  Bandivem
 Board  into  a  Statutory  Body

 9268.  SHRI  BHANU)  KUMAR
 SHASTRI:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:

 (a)  whether  All  India  Handloom
 Board  is  proposed  to  be  converted  in-
 to  a  statutory  body  and  the  handloom
 weavers  will  be  brought  within  the
 cooperative  field;  and

 (b)  whether  some  special  protection
 would  be  given  to  the  handloom  in-
 dustry  for  raising  the  lowest  sections
 of  the  population  to  the  minimum
 consumption  evel  and  for  creating
 rural  employment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 No,  Sir.  There  is  no  immediate  pro-
 posal  to  convert  the  All  India  Hand.
 loom  Board  into  a  statutory  body

 A  taiget  has  been  fixed  to  bring
 60  per  cent  of  the  handloom  weavers
 into  cooperative  fold  by  the  end  of
 the  Sixth  Five  Year  Plan,

 (b)  Protection  75  sought  to  be  given
 to  the  handloom  industry  by  reserv~
 ing  certain  items  in  popular  use,  ex-
 clusively  for  this  production  in  this
 sector.  In  addition,  in  order  to  ensure
 continuous  employment  in  this  sector
 a  scheme  for  production  of  Janata
 cloth  has  also  been  undertaken.  This
 is  expected  to  increase  employment
 opportunities  for  handloom  weavers
 especially  among  the  weaker  sections.

 New  Technology  to  produce  paper  by
 Tamil  Nadu  Agriculture  University

 9269,  SHRI  R.  K,  MHALGI:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  the  Tamil  Nadu  Agri-
 culture  University  has  developed  new
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 and  cheaper  technology  to  manufac-
 ture  Paper/Paper  Board  from  farm
 waste;  and

 (b)  whether  Government  will  make
 arrangements  to  make  this  technology
 available  to  small  entrepreneurs  all
 over  India  at  the  earliest?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 aad  (b)  Detai's  of  the  technology
 reported  to  have  been  developed  by
 the  Tamil  Nadu  Agricultural  Univer-
 sity  for  utilizing  farm  waste  for  manu-
 facture  of  paper  and  paper  board  are
 not  available  with  the  Central  Gov-
 ernment  It  is  presumeq  that  the
 University,  itself  would  give  adequate
 publicity  and  arrange  for  making  such
 technology  available  to  smal]  entre-
 preneurs

 Manufacture  of  refrigeration  equip-
 ment  by  M/s.  Union  Carbide  India

 Ltd.

 9270,  SHRI  SRIKRISHNA  SINGH:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state,

 (a)  whether  Government  have
 since  taken  any  final  decision  on  the
 representation  of  M/s.  Union  Carbide
 Indig  Ltd.  for  the  manufacture  of
 refrigeration  equipment  in  West  Ben-
 gal;

 (b)  if  so,  the  details  thereof;

 (e)  whether  the  West  Benga]  Gov-
 ernment  have  made  a  fresh  move  to
 the  Central  Government  for  granting
 a  Heence  to  this  multinational  con-
 cern;  and

 (a)  whether  the  West  Bengal  Goy-
 ernment’s  request  has  been  rejected
 and  if  80,  what  are  the  grounds  of
 rejection?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  to  (d).  The  West  Bengal
 Government  again  took  up  with  the
 Government  of  India  the  matter  re-
 garding  the  representatign  of  M/s. Union  Carbide  India  Limited  for  the
 manufacture  of  cryogenic  containers.
 Since  two  public  sector  undertakings,
 viz,  Indo  Burma  Petroleum  Ltd.,  and
 Bharat  Heavy  Plates  &  Vesselg  Ltd.
 have  been  issued  letters  of  intent  for
 the  manufacture  of  4000  numbers  of
 cryogenic  containers  each  to  meet  the
 requirement,  of  the  country  for  this
 item,  it  hag  been  decided  not  to  re-
 consider  the  case  of  M/s,  Union
 Carbide  India  Limited,  for  the  manu-
 facture  of  cryogenic  containers.

 Deputation  of  a  Depnty  Secretary  to
 Central  Government  Employees  Con-

 sumer,  Cooperative  Society

 927l.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Deputy
 Secretary  in  the  Government  of  India
 who  is  on  deputation  to  Central  Gov-
 ernment  Employees  Consumers  Co-
 operitive  Society  Ltd,  Curzon  Read,
 New  Delhi  as  its  General  Manager
 has  been  designating  himself  as  a
 Director  to  the  Government  of  India
 and  the  General  Manager  in  the  So-
 ciety  in  the  Official  Correspondence
 of  the  Society;

 (b)  whether  it  is  a  fact  that  the
 said  Deputy  Secretary  while  on  depu-
 tation  to  an  autonomous  registered
 body  is  not  entitled  to  hold  and  write
 his  designation  in  the  Government  of
 India;  and

 (०)  if  go,  what  action  Government
 propose  to  take  against  the  said  De-~
 puty  Secretary  for  impersonification
 as  a  Director  and  further  for  writing
 hig  official  gtatus  in  Government  while
 holding  the  post  of  General  Manager
 in  a  Cooperative  Society?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW-
 JUSTICE  AND  COMPANY  AFFAIRS

 ‘(SHRI  8,  D.  PATIL):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (९)  The  officer  concerned  hag  been
 advised  not  to  uSe  such  Secretariat
 designations  in  the  Society’s  corres-
 pondence  so  long  as  he  is  on  deputa-
 tion  to  the  Cooperative  Society.

 att  प्रम्मेडफर  की  सत्य,  को  जांच  करने  के

 लिए  समिति

 9272.  शनी  केशवराब  धोंडगे  :  क्‍या

 गुह  मती  यह  बनाने  की  कृपा  करेग  कि

 (क)  क्‍या  केन्द्रीय  सरकार  ने  बाबा

 साहब  अम्बेडकर  की  मृत्यु  के  कारणों  की
 'जाच  करने  के  लिए  समिति  नियुक्त  की  थी  ,

 (ख)  यदि  हा,  तो  समिति  के  निर्देश
 पद  का  है  शौर  उस  के  सदस्यों  के  नाम  क्‍या

 है  ह

 (7)  समिति  का  प्रतिवेदन  कब  प्राप्त

 हुआ  था  ,  और

 (घ)  क्‍या  प्रतिवेदन  की  एक  प्रति
 सभा-पटल  पर  रखी  जायेगी  झौर  क्या  सरकार
 का  विचार  इसको  प्रकाशित  करने  का  है  श्रौर
 यदि  हां,  तो  इस  सम्बन्ध  में  सरकार  की
 नीति  क्‍या  2?

 गृह  मंज्रालय  तथा  विधि,  न्याय  शौर
 कम्पनी  कार्य  संत्रालम  में  राज्य  मंत्री  (भी
 एस०  डी०  पाहिल)  :  (क)  जी  नही,
 श्रीमान  ।

 (ख)  जौर  (ग)  प्रश्न  नहीं  उठता  ।

 (घ)  पुलिस  उप  महानिरंक्षक  दिल्ली
 द्वारा  भामले की  जांच  की  गई  थी;  व

 इस  निष्कर्ष  पर  पहुंचे  कि  eto  पअम्बेदकर  की

 मृत्यु  प्राकृतिक  कारणों  से  हुई  थी  भौर  इसमें
 किसी  प्रकार  के  धोखे  किए  जाने  के  सन्‍्देहँ  के

 साक्ष्य  नही  है  ।  चकि  जाच  गोपनीय  थी

 झत,  रिपोर्ट  को  सदन  के  पटल  पर  रखना  या

 प्रकाशित  करना  उपयुक्त  नहीं  होगा  |

 दिल्‍ली  में  फायर  बिगडों  को  नक्शों  का

 सप्लाई  किया  जाना

 9273.  श्री  लालभी  भाई  :  क्या  गृह
 मन्नी  यह  बताने  को  कया  करेगे  कि

 (क)  क्या  श्राग  लगने  की  किसी  घटना

 के  निश्चित  स्थान  का  पता  लगाने  में  दिल्ली

 के  फायर  ब्रिगेड  का  काफी  समय  चला

 जाता  है  ;

 (ख)  क्या  स्वाधीनता  प्राप्ति  के  3i

 वर्षों  के  बाद  भी  राजधानी  के  विभिन्न  स्थानों

 के  खाके  भर  नक्शे  फायर  ब्रिंगेड  के  पास

 नहीं  हैं,  जिनसे  इन्हे  प्रभावित  स्थलों  तक

 शीघ्रतापूर्वक  पहुंचने  मे  सहायता  मिल  सके;

 झौर

 (ग)  यदि  हा,  तो  इस  बारे  में  तथ्य

 क्या  है?

 गृह  मंत्रालय  में  राज्य  संत्री  (शो  भतिक

 लाल  मष्डल)  :  (क)  जी  नही,  श्रीमान  t

 (ख)  दिल्‍्लो  झर्नि  ज्मत  सवा  के  पास

 राजधानी  के  विभिन्न  इलाकों  के  खाके  भौर

 नकते  हैं  ।

 (ग)  प्रश्न  ही  नहीं  उठता  है  L
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 Allocation  of  funds  to  States  for  Cen-
 tral  projects

 9274.  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 .  (a)  whether  the  National  Develop-
 ment  Council  has  allocated  the  am-
 ount  proposed  to  be  transferreg  to  the
 States  as  a  result  of  prunning  of  cer-~
 tain  central  projects;

 (b)  what  is  the  amount  that  has  been
 allocated  to  Assam  and  the  North-
 Eastern  States;  and

 {c)  whether  there  has  beey  repre-
 sentations  from  the  above  States  men-
 tioned  in  (b)  above  against  very
 meagre  allocations  to  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)  to
 (c)  In  the  meeting  of  the  National
 Development  Council  held  in  Febru-
 ary,  ‘1979,  at  Was  decided  that  an
 amount  of  Rs  2000  crores  hikely  to  be
 released  over  the  next  four  years
 (1978-83)  by  certain  modifications  in
 the  Centrally  sponsoreq  schemes  be
 distributed  among  the  States  other
 than  specinl  category  States  on  the
 basis  of  income  adjusted  total  popula-
 tion  Assam,  the  North-Eastern  States,
 J&K  and  Himachal  Pradesh  are  con-
 sidered  ‘Special  Category  Etates’,  The
 NDC  decided  that  of  the  total  quan-
 tum  of  Central  assistance  available
 for  State  Plans  for  the  next  four
 four  years,  Rs,  800  crores  should  be
 reserved  for  Special  Category  States.
 Besides,  additional  Central  assistance
 is  being  given  for  hilj  and  tribal
 areas,  programme  of  the  North  Eastern
 Council]  and  externally  aided  schemes.
 It  was  also  agreed  at  this  meeting
 that  funds  would  be  made  available
 outside  Rs.  2000  crores  to  the  Special
 category  States  for  meeting  their
 commitments  on  the  Centrally  spon-
 sored  schemes,
 4  LS—§

 I30

 Encroachment  of  temples  in  J  and  K

 9275,  SHRI  KUMARI  ANANTHAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  All  India  Kashmiri
 Pandit  Conference  hag  requested  the
 Minorities  Commission  to  go  into  the
 question  of  Jammu  and  Kashmir  Gov-
 ernment  taking  action  against  शान
 croachment  of  72  Pandit  Temples  and
 ‘Devasthans’  in  Jammu  and  Kashmir;

 (9)  whether  the  Minorities  Com-
 mussion  has  also  been  requested  to  go
 into  the  question  of  implementation
 of  Kohli  and  Daval  Commissions’  re-
 commendations,  and

 (c)  if  so,  the  action  taken  by  the
 Minorities  Commission  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  No,  Sir.

 (b)  No,  Sir.

 (c)  Does  not  arise

 Dependence  on  Foreign  Know-how

 9276,  SHRI  SARAT  KAR:  Will  the
 Minister  of  INDUSTRY  be  pleased
 to  state-

 (a)  whether  the  Government's
 policy  is  consistent  with  the  party
 commitment  to  lessen  dependence  on
 foreign  know-how  and  to  strengthen
 the  country’s  self-reliance;  and

 (b)  whether  any  study  in  depth
 has  been  made  by  the  Government
 or  Government  propose  to  appoint
 any  committee  to  suggest  and  exa-
 mine  whether  the  existing  guide-
 lines  sre  adequate  or  require  some
 changes?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  Y¥A-
 DAV):  (a)  and  (b).  Government's
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 policy  towards  permitting  foreign
 collaboration  in  industries  in  selective,
 and  is  in  conformity  with  national
 priorities.  Foreign  collaboration  is
 Permitted  only  in  sophisticated  and
 high  priority  areas,  export  oriented
 ventures  and  for  manufacture  of
 items  for  which  indigenous  capability
 hag  not  adequately  developed  within
 the  country.  Paras  23,  24,25  and  26
 of  the  Statement  on  Industrial  Policy
 presented  to  Parliament  of  December
 23,  1977,  spell  out  the  Government's
 policy  in  the  matter.

 On  the  basig  of  an  assessment  made
 recently  by  the  various  Ministries  of
 the  Government  of  India  regarding
 the  assimilation  of  foreign  technology
 covered  by  proposals  approved  in  the
 past  and  the  extent  of  indigenous
 capability  achieved  so  far,  Govern-
 ment  issued  a  Press  Note  on  28-12-
 78  wherein  an  illustrative  list  of
 industries  where  no  foreign  collabora-
 tion,  financial  or  technical,  ig  con-
 sidered  necessary  has  been  given,  A
 copy  of  the  Press  Note  is  available
 in  Parliament  Library,

 Nuclear  Projects  using  Heavy  Water

 9277.  SHRI  छू,  LAKKAPPA:

 SHRI  MALLIKARJUN:

 Will  the  Mhunister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  which  are  the  nuclear  pro.
 jects  in  India  using  heavy  water;

 €b)  whether  such  heavy  water  is
 produced  indigenously;  and

 (c)  the  countries  with  which  India
 hag  contracted  for  the  supply  of
 heavy  water?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF
 ELECTRONICS,  SCIENCE  AND
 TECHNOLOGY  AND  SPACE  (PROF.
 SHER  SINGH):  (a)  The  following
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 nuclear  power  projects  in  India  re~
 quire  heavy  water  as  moderator;

 qa)  Atomic  Power  Project  at
 Kota  (Rajasthan).

 (2)  Atomic  Power  Project  at
 Kalpakkam  (Tamil  Nadu),

 (3)  Atomic  Power  Project  at
 Narora  (Uttar  Pradesh),

 In  addition,  three  research  reactors
 (two  under  operation  ang  one  under
 construction)  at  Bhabha  Atomic  Re-
 Search  Centre,  Trombay,  also  use
 heavy  water,

 (9)  Yes,  Sir.

 (c)  A  contract  wag  entereq  into
 for  supply  of  heavy  wate,  with  USSR
 in  1976,

 Memorandum  submitted  by  Mr.  J  R.  9.
 Tata  regarding

 jon
 of  Industrial

 9278,  SHRI  CHITTA  BASU.  will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  Mr  JR.D.  Tata  sub-
 mitted  a  note  or  memorandum  re-
 cently  in  respect  of  growth  and
 development;  and

 (b)  if  so,  the  broad  features  of
 the  note  and  the  reactions  of  Gov-
 ernment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV’.  (a)  and  (b)  Shri  J.  छ  D.  Tata,
 Chairman,  Tata  Iron  and  Steel  Com-
 pany  Limited  ha,  submitted  on  ath
 Januuy  979  4  memorandum  regard-
 ing  nationalisation  of  industries  to
 the  National  executive  of  the  Janata

 ‘Party.

 The  Statement  on  Industrial  Policy
 Presented  to  Parliament  in  December, 1977  is  directed  towards  removing  the
 distortions  of  the  past  50  that  genuine
 aspirations  of  the  people  can  be  made
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 within  a  time-boung  programme  of
 economic  development.  The  Statement
 mter-alia  clarihes  the  role  of  public

 aector  in  the  economy,  There  will  be
 an  expanding  role  for  the  public

 sector  in  several  fields,  Not  only  will
 it  be  the  producers  of  important  and
 strategi¢  goods  of  basic  nature  but  it
 will  also  be  useq  effectively  as  a
 stabilising  force  for  maintaining
 essential  supphes  for  the  consumer
 The  public  sector  will  be  charged
 with  the  responsibility  of  encouraging
 the  development  of  a  wide  .ange  of
 ancillary  industries  and  contribute
 to  the  growth  of  decentralised  pro-
 duction  by  making  available  its  cx-
 pertise  in  technology  and  management
 to  small  scale  and  cottage  industries #  sectors.

 The  programme  of  graduaj  widen-
 ing  of  the  scope  of  public  ownership
 is  constantly  under  review  of  the
 Government  with  a  view  to  identify-
 ing  fields  which  could  be  developed
 under  public  ownership.

 Coir  Industry  in  Kerala

 9279.  SHRI  K  A  RAJAN  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  Kerala  Government
 has  submitted  a  scheme  of  Rs  §4]
 ‘rore  fer  the  development  of  Coir
 Industry  in  the  State;  and

 (b)  if  so,  what  are  the  details  of
 the  projects  and  Government's  re.
 action  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRi  JAGDAMBI  PRASAD  YA-
 DAV):  The  Government  of  Kerala
 have  sent  a  scheme  for  development
 of  Coir  Industry  during  the  five  year
 Period  1978-79  ६०  ‘1982-83,  involving  un
 outlay  of  Rs.  61,62  crores  consisting
 of  Rs,  24.24  crores  as  assistance  from
 the  Centre,  Rs  32,38  crores  ag  insti-
 tutional  finance  and  Rs.  §  crores  as  the
 State  Government’s  contribution
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 under  their  plan.  The  scheme  ains
 at  organising  of  600  new  primary  co-
 operative  societies.  0  manufacturing
 societies,  one  (l)  Marketing  Federa-
 tion,  wpening  of  sales  depots,  financial
 assistance  to  Kerala  State  Coir  Cor-
 poration,  undertaking  welfaie
 measures  etc

 The  Government  constituted  a  High
 Level  Study  Team  on  coir  industry
 under  the  Chairmanship  of  Shri  8,
 Sivaraman,  Member,  Planning  Com-
 mission  to  suggest  suitable  measures
 tor  overcoming  the  problems  and  for

 a  repid  and  healthy  development  of
 industry  The  Team  has  since  sub-
 mitted  its  report.

 The  development/restructuring  of
 the  coir  industry  is  primarily  the  39s-
 ponsibility  of  the  State  Governments
 under  their  .espective  Plan  Schemes.
 The  quantum  of  Central  assislLance
 will  depend  on  the  decisions  taken  on
 the  recommendations  of  the  Study
 Team

 Encouragement  to  Soyabeen  Products
 Industry

 9280,  SHRI  S  R.  REDDY:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  what  steps  have  been  taken  by
 Government  to  build  up  additional
 vapacity  in  the  manufacture  of  soya.
 been  products  in  the  country;  and

 (b)  what  are  the  details  :epardirg
 the  incentives  io  encourage  this  In.
 dustry  which  have  been  announced
 as  per  Government's  policy?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV)  (a)  and  (b).  A  Press  Note  has
 been  issued  on  the  29th  January,  979
 inviting  fresh  epplhications  for  -ettime,

 up  soya  processing  units  Tne
 following  guidelines  mentioned  in
 the  Press  Note  is  expected  to  act  a3
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 sufficient  incentives  to  encourage  this
 Industry  :—

 reo)  The  80799  industry  will  in  the
 initial  stages  be  given  the  status  cf
 an  industry  included  in  the  appen-
 dix  ta  Government's  Press  Nole
 dated  2nd  February,  973  ang  larg?
 houses  will  also  be  eligible  to
 participate  in  this  industry.

 (2)  There  will  be  no  restriction
 of  capacity  for  the  manufacture  of
 soya  been  products.

 (3)  Foreign  collaboration  and  im-
 port  of  capital  goods  will  be
 allowed  subject  to  the  satisfaction
 of  Government

 (4)  No  export  obligation  will  be
 imposed  on  the  manufacturer,  of
 soyabcen  products,

 (5)  Preference  will  be  given  to
 Ploposal  received  from  non-MRTP
 and  non-FERA  companies,

 Incidents  of  Violence  in  the  Country

 9281  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  there  has  been  moun-
 ting  incidents  of  violence  in  various
 parts  of  the  couatry;

 (b)  whether  the  situation  ig  the
 result  of  a  proliferation  of  reactio.
 nary,  castist  and  divisive  forces  as
 well  as  an  upswing  in  the  activity  of
 anti-social  elements;  and

 (९)  if  so,  the  steps  taken  by  Gov.
 ernment  to  improve  this  state  of
 affairs?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  There  have  been  a  number  of
 violent  incidents  in  various  parts  of
 the  country  on  account  of  commune]
 and  caste  tensions,  labour  unrest,
 student  indiscipline,  agrarian  and
 political  agitations.

 MAY  2,  979  Written  Auswers  336

 (b)  This  is  due  to  various  causes;
 proliferation  of  reacti¢nary,  castist
 and  divisive  forces:  ag  also  activities
 of  anti-social  elements  are  some  % the  factors  leading  to  violence.

 (c)  The  State  Government  are
 fully  alive  to  the  situation  and  are
 taking  all  possible  steps  under  the

 law  to  prevent  and  check  incidents  c!
 violence,

 Selling  Price  of  Salt

 9282  SHRI  K  T.  KOSALRAM-
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state.

 (a)  whether  it  is  g  fact  that  al?
 is  being  sold  at  Rs.  5  a  Kg.  in  Cal-
 cutta  and  other  towns  of  Eastern
 and  North  eastern  parls  of  the  coun-
 try,  while  the  salt  producers  it
 Arumughaneri  ang  Tuticorin  are
 doing  disiress  sale  at  Rs  4.75  pet  bag

 of  salt  having  50  Kgs:  and

 (b)  if  so,  the  steps  being  taken  by
 the  Government  to  assure  adequate
 quantities  of  salt  to  these  parts  of
 our  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 The  retail  prices  of  salt  mm  Eastern
 and  Norh-eastern  States  during  the¥
 six  months  from  October,  978  to
 March,  979  were  as  follows:—--

 {i}  \tenachal  Pradesh,  40  paise  o  Rupees  t
 Awam,  Manipur,  ptr  kg.
 Meghalava,  Naga-
 land,  Sikkim,  Tri-
 pura  and  West  Ben-
 fal.

 (an  Mizoram  30  paise  to  Rupers  2
 per  kg.

 The  f.o.r,  prices  of  salt  in  Tutico-
 rin  and  Arumughaneri  Circles  rang-
 ed  from  Rs.  3  to  Kg,  11.20  per  bag
 of  00  Kgs.  during  the  periog  fromy
 October,  978  to  March,  ‘1978.

 (b)  The  higher  prices  of  sali  in
 Eastern  and  North-Eastern  areas
 are  due  to  higher  transportation  costs
 caused  bs  long  distances  involved)
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 transhipment  from  Broad  Gauge  to
 Metre  Gauge,  haulage  over  difficult
 hilly  terrain,  multiple  handfings  and
 fick  of  availability  of  adequate  um-
 ber  of  igulways  wagons  Government

 are  taking  steps  to  make  more  wagons
 avallable  for  movement  of  adequate
 quantities  of  salt  required  fo:  Eastern
 and  NortliEastern  States  of  the
 country  Governmeat  have  also  ap-
 pointed  a  high-'evel  Committee  io
 undertake  a  comprehensive  review  of
 thc  problems  facing  the  salt  industry
 and  on  of  ltg  main  terms  of  reference

 i  to  make  a  study  of  costs  and  prices

 List  of  Central  Secretariat  Officers  for
 “promotion  as  Deputy  Secretaries

 १  9288  SHRIG  M  BANATWALLA
 SHRI  SHANKERSINHJI

 VAGHELA
 SHRI  MUKHTIYAR  SINGH

 MALIX
 DR  BIJOY  MONDAL

 Will  the  Mitster  of  HOME  AF
 FAIRS  be  pleased  to  state  the  dates
 on  whch  the  listy  of  Central  Secre
 tanat  Officers  for  piomotion  as  De-
 puty  Secretaries  were  issued  during
 the  last  three  years?

 “THE  MINISTER  OF  STATE  IN
 wHE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AF-
 FAIRS  (SHRI  8  D  PATIL)  The

 Select  Lists  during  the  last  three
 years  for  promotion  of  Grade  |  Offi-
 ters  of  CSS  to  the  Selection  Grade
 of  the  Service  (Deputy  Secietary
 Grade)  were  issued  88  indicated  be-
 low

 Year  Date(s)  of  issue  of  the
 Select  List

 re  _
 76  2nd  February,  2977

 977  28th  February,  978
 Supplementary  hsts  were
 also  issted  on  ‘194-1978
 and  27-8-1979

 978  27th  April,  799

 News  regarding  spilt  in  Big  Business

 9284  SHRI  SAUGATA  ROY  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state

 (a)  whether  his  attention  has
 been  drawn  to  write-up  im  “The
 Economic  Times”  of  0th  March,
 979  to  the  effect  that  spht  in  big
 busmess  taking  place  to  forestal
 Janata  Party’s  move  to  break  up
 monopolies,  and

 (9)  if  so,  the  Government  reac.
 tion  thereto?

 THE  “MINISTER  OF
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV)  (a)  and  (b)  7  the
 news  item  appearing  in  the  Economic
 Times  New  Delhi  dated  l0th  March,
 ‘1979,  reference  hag  been  made  to  the
 splitting  up  of  the  industrial  houses
 of  Jaipuiias  Mafatlal  and  Rohit  In

 the  context  of  the  MRTP  Act  infor
 mation  about  any  splitting  up  of  a

 STATE  IN

 large  industrial  house  is)  Jikely
 to  come  to  the  notice  of
 the  Departmen;  of  Compan.
 Affaire  only  when  an  application  is
 made  by  an  undertaking  which  has
 already  ,;egistered  under  gsectiun  26
 of  the  MRTP  Act  as  one  to  which
 section  20(a)  of  the  Act  is  applicable
 for  cancellation  of  its  registratior  on
 the  grounds  of  a  split  up  of  the  con-
 cernegq  house  and  consequent  inappli-
 eability  of  the  provisions  of  Section
 20(a)  of  the  undertaking  No  such
 indication  ig  seen  in  the  applications
 for  cancellation  which  have  been  re-
 ceived  in  the  Department  of  Company
 Affairs  in  .ecent  months

 Facilities  and  Training  to  unemployed
 persons  for  setting  up  Small  Scale

 Industries

 9285  SHRI  HUKMDEO  NARAIN
 YADAV  ‘Will  the  Minster  of  IN-
 DUSTRY  pe  pleased  to  state

 (a)  the  facilities  proposed  to  96
 provided  by  Government  to  unem-
 ployed  persons  for  setting  up  of
 cottege  and  small  scale  industry;
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 (b)  In  case  it  is  necessary  to  impart
 training  to  rural  youths  for  setting  up
 of  industries;  and

 (c)  the  action  proposed  to  be  taken
 by  Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 iSHKI  JAGDAMBI  PRASAD
 YADAV):  (a)  No  specific  scheme  has
 been  drawn  up  by  the  Government
 for  providing  facilities  for  setting  up
 of  cottage  and  small  scale  industries
 by  the  unemployed  persons,  How-
 ever,  the  entrepreneurs  are  provided
 all  types  of  assistance  at  the  pre-
 investment,  investment  and  post-in-
 vestment  stages  under  the  District
 Industrics  Centre  programme  [or  the
 setting  up  of  small  and  cottage  indus-
 tries,  ‘Sim?  at!ities  are  aiso  pro-
 vided  by  national  agencies  promoting
 cottage  industries  like  the  Khadi  and
 Village  Industries  Commission,  the
 Handicraft,  Board  etc.  to  unemploy-
 ed  persons  under  various  program-
 més  drawn  up  by  them.

 (9)  and  (c).  The  Development
 Commissioner,  Small  Scale  Industries
 hag  introduced  the  following  two
 schemes  for  development  of  entre-
 preneurship  during  978:—

 (i)  Entrepreneuria}  development
 among  efucated  unemployed.

 (ii)  Entrepreneurial  development
 among  rural  artisans,

 In  addition,  the  Ministry  of  Labour  is
 also  organising  training  programmes
 for  rura]  youths,

 छिक्षा  के  विकास  तथा  छठी  योलना  में  शिक्षा
 कार्यक्रम  हेतु  आयोग

 9286.  श्री  शयाराम  शाक्य  :  त्या
 बोजना  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  योजता  झायोग  ने  शिक्षा
 के  विकास  तथा  छठी  योजना  में  शिक्षा

 MAY  2,  979  Written  Answers  74०

 कार्यक्रम  हेतु  एक  झ्रायोग  का  गठन  किया  है,
 और

 (ख)  यदि  हां,  तो  आयोग  द्वारा  किन
 बातों  की  जाच  की  जायेगी  और  इस  का
 प्रतिवेदन  सरकार  को  कब  तक  मिलेगा  ?

 पोजना  मंत्रालय  में  राज्य  मंत्री  (श्री
 फजलुरहराम)  (क)  जी  नहीं  ।

 (ख)  प्रश्न  उपस्थित  नहीं  होता।

 Committee  on  role  of  Voluntary
 Agencies  in  Rural  Development

 9287.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  PLANNING
 be  pleasel  to  state:

 (a)  whether  the  Committee  on  the
 tole  of  voluntary  agencies  in  rural
 development  have  submitted  its  re.
 port  ¢o  the  Government  and  is  pen.
 ding  consideration;

 (b)  if  so,  details  therein;  and

 (९)  expected  time  to  be  taken  in
 examining  and  implementing  its  क्तः
 commendations?  .

 THE  MINISTER  OF  STATE  IN,
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)
 Yes,  Sir.

 (b)  The  Sivaraman  Committee  has
 observed  that  voluntary  agencies
 which  are  engaged  in  social  and  deve-
 lopmental  work,  especially  in  rural
 areas,  could  be  profitably  involved  in
 plannrag  and/or  implementation  of
 the  integrated  rural  development
 programmes,  It  has  recommended
 that  to  begin  with,  voluntary  agencies
 may  be  involved  jn  planning  and
 implementing  of  about  100  ‘block
 plans.  The  Committee  has  suggested
 that  voluntary  agencies  of  repute  and



 ‘141  Written  Answers  VAISAKHA  2,  90l  (SAKA)  Written  Answers  14z

 level  plans.  It  has  further  recom-
 mended  that  a  high-powered  com.
 muttee  should  be  set  up  at  the  Centre
 which  would  select  voluntary  agen-
 cies  and  the  areas  where  they  will
 work  in  cases  where  comprehensive
 block  planning  andlor  implementa-
 tion  is  io  ©«be  undertaken  by  the
 voluntary  agencies.  Coordination
 Committees  are  also  to  ‘be  set  up  at
 the  State  level  for  selecting:  the  vol-
 untary  agency  and  the  area  of  ope.
 ration  in  cases  where  part  of  the  block
 plan  is  involved.

 (c)  The  recommendations  of  the
 Sivaraman  Committee  are  under  the
 consideration  of  Government.  Deci-
 siong  would  be  taken  very  soon.

 Special  Financial  Assistance  to
 Backward  States

 9288  SHRI  RAJENDRA  KUMAR
 SHARMA:  Will  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  whether  backward  Stateg  such
 as  Uttar  Pradesh,  Bihar,  Nagaland
 etc.  have  particularily  been  conside.
 red  for  giving  special  assistance  for
 their  plans,  for  1979-80;  and

 (b)  the  areas  to  which  special
 attention  will  be  paid  ag  compared
 to  that  given  during  the  previous
 years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)

 and  (b).  Nagalang  is  one  of  the  spe-
 cial  category  States  for  which  a
 lumpsum  amount  of  Central  assist-
 ance  is  pre-empted  out  of  the  total
 available  for  allocation  among  the
 States.  Thus  the  State  receives  spe
 cia]  consideration  in  the  matter  of
 allocation  of  Central  assistance.

 Uttar  Pradesh  and  Bihar  will  get
 Central  assistance  during  the  four
 years  979—83  on  the  basis  of  the
 Gadgil  formula  and  IATP  (Income
 Adjusted  Total  Population)  formula,
 as  decided  by  the  National  Develop-

 ment  Council  m  its  meeting  held  on
 February  24-25,  1979.  Under  the
 Gadgil  formula,  a  part  of  the  assist-
 ance  38  given  on  the  basis  of  per
 capita  income,  only  to  those  States
 which  have  per  capita  income  is  be-
 low  the  national  average.  U.P.  and
 Bihar  are  among  the  States  which
 benefit  from  the  allocation  on  this
 criterion.  Besides,  in  979.80  they  also
 got  allocations  out  of  the  amount  re-
 served  for  special  problems  of  the
 States.  The  IATP  formula  is  also
 more  advantageous  to  lesg  developed
 States  like  Uttar  Pradesh  and  Bihar
 inasmuch  as  population  weighted  by
 backwardness  constitutes  the  basis  of
 distribution  of  Central  assistance
 among  different  States.

 Additional  Central  assistance  is
 being  provided  for  hill  and  tribal
 areas,  schemes  of  the  North  Eastern
 Council  and  externally-aided  pro-
 jects  included  in  State  Plans.

 Within  the  development  pro
 gramme  prepared  in  conformity  with
 the  Plan  objectives,  special  attention.
 is  given  to  the  development  of  back.
 ward  areas  and,  to  this  end,  the  Plan
 includes  certain  gpecific  area  pro~
 grammes  e.g.  Drought-prone  Areas
 Programme,  Hil]  Areas  Programme,
 Tribal  Sub-Plans,  Desert  Develop-
 ment  Programme,  Command  Area
 Development  Programme,  Integrated
 Rural  Development  Programme,  In.
 tensive  Block  Planning  etc.

 Request  made  by  Government  of
 Maharashtry,  for  extension  of  Subsidy

 Schemes

 9289  SHRI  GEV.  M  AVARI:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  the  Government  of
 India  have  received  from  Govern.
 ment  of  Maharashtra  a  request  to
 extend  the  subsidy  scheme  of  the
 Centre  to  some  additional

 declared  backward  in  the  State;
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 (b)  what  reply  the  Government  of
 India  had  given  thereof;

 ६०)  whether  is  it  a  fact  that  the
 Government  of  India  is  considering
 to  discontinue  the  Central  subsidy
 scheme;  and

 (d)  if  so,  what  steps  are  envisa-
 ged  to  recompensate  the  loss  of
 these  districts,  now  benefiting  under
 this  Scheme,  wil]  face?

 ‘THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  Yes,  Sir.

 (b)  The  proposal  of  the  Maharash-
 tra  Government  to  extend  the  Cent-
 ral  Investmen;  Subsidy  Scheme  to
 53  Panghayat  Samiti  Blocks  constitut-
 ing  43  growth  centres  from  out  of  the

 Ww  districts  selected  to  qualify  for
 concessional  finance  facilities  instead
 of  the  3  districts  of  Aurangabad,
 Chandrapur  and  Ratnagirj  selected
 to  qualify  for  Central  Investment
 Subsidy  Scheme  could  not  be  accept.
 ed  as  it  was  not  found  to  be  in  con-
 formity  with  the  accepted  norms
 evolved  in  pursuance  of  the  National
 Development  Council  Commitiee  of
 Chief  Ministers  and  any  change  in
 the  policy  would  need  the  careful
 scrutiny  and  approval  of  the  same
 Committee.

 (e)  No,  Sir.

 (a)  Does  not  arise.

 Report  of  Committee  of  Industrialists
 on  changes  in  MB.T.P.  Act

 ‘9290,  SHRI  CHITTA  BASU:  Will
 the  Minister  of  INDUSTRY  be
 Pleased  to  state:

 (a)  whether  the  Government  have
 since  received  the  report  of  the
 Committee  of  Industrialists  set  up
 in  October,  ‘1978  to  give  their  views
 Tegarding  the  proposed  changes  in
 ths  MET P,  Act;
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 (b)  if  80,  the  personnel  of  the
 Committee;

 (९)  the  recommendations  of  the
 Committee;  and

 (a)  the  reactiong  of  the  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a),  (०)  and  (d).  The  Com-
 mittee  of  Industrialists  appointed  by
 Government  in  October,  978  for  re-
 viewing  and  suggesting  improvements
 in  procedures  relating  to  industritl
 approvals  had  submitted  its  report  to
 the  Government  on  the  27th  Febru-
 ary,  1979.  A  copy  of  the  Press  Note
 issued  by  Government  in  this  regara
 ig  given  in  Statement  I

 (b)  A  list  of  the  Members  of  the
 Committee  of  Imdustrialists  is  ziven  in
 statement  II,

 Statement  I

 The  Committee  of  Industrialists
 appointed  by  Government  in  October,
 3978  for  reviewing  and  suggesting
 improvements  in  procedures  relating
 to  jndustria:  approvals,  has  gubm?‘tt.
 ed  its  report  to  the  Government  on
 the  27th  February,  ‘19798,  The  Com-
 mittee  has  tude  a  number  of  recom-
 mendations  covering  both  the  policy
 and  procedure  in  regard  to  industrial
 licensing  ani  ether  allied  matters.
 Some  of  the  more  impertant  recom-
 mendations  umong  these  are:—

 l.  Indugirial  Licensing  must  not
 be  used  ag  a  multi-purpose  me.
 chanism  for  achieving  the  sacio-
 economic  goals.

 2  The  system  of  irdustrial  ०
 censing  which  divides  industries
 into  ‘boxes  is  not  conductive  to
 industrial  growth  and  has  ¢o  be  dis-
 carded.

 3,  There  is  neeecsity  of  inducting
 into  the  industrid  licensing  system,
 a  mechanism  for  continuously  up-
 dating  after  every  .bree  year  period
 the  ‘cut  off  points’  into  which  the
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 various  ‘boxes’  of  Indian  industries
 are  curren  9  divided  by  the  cur-
 rent  system  of  ind  /irial  licensing
 policy.

 4  The  time  has  come  to  de-licence
 the  core  sector  of  the  economy.

 5  Industrial  Licensing  should  be
 exempt  for  all  units  for  projects
 with  valu2  oi  assets  upto  Rs.  15
 crores.

 6.  The  hmit  of  Rs.  20  crores  for
 MRTP  Companies  should  be  raised
 to  Rs.  45  crores.  Similarly,  do-
 minant  un‘tertakings  should  be  re.
 defined  as  those  with  more  than  one
 third  of  the  market  share  and  with
 value  of  assets  of  Rs  3  crores  or
 more

 7.  An  automatic  annual  growth  of
 5  per  cent  compound  rate  or  30
 per  cent  for  a  five  year  periog  in
 the  registered/licensed  capacity
 should  be  permitted  to  all  indust-
 ries  including  dominant  undertak-
 ings  without  any  conditions  attach-
 ed.

 8.  ‘Horizontal  proliferation’  by
 Companies  irrespective  of  whether
 they  are  MRTP  Companies  or  not
 is  a  powerful  intrument  for  the
 diffusion  of  economic  power  and
 should  be  encouraged.

 9.  To  eliminate  delays  in  proces-
 sing  or  industrial  licence  applica.
 tions,  Screening  Committees  should

 ‘be  appointed  in  each  Administrative
 Ministry  ari  the  decisions  of  the
 Screening  Committee  should  be
 communicated  to  the  applicant
 within  30  days.

 10,  After  the  letter  of  intent  is
 issued,  no  new  conditions  should  be
 set  by  any  agency  either  agsociated
 with  the  relevant  Licensing  Com-
 mittee  or  by  any  other  agency  ex-
 cept  the  financial  institutions.

 ll.  Livences  Reviewing  Commiit-
 tee  should  be  vet  Up  as  a  sustaining
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 mechanism  ensuring  continuous  in-
 ter-action  between  Government  and
 Industry.

 i2.  One  Centralised  body  should
 deal  with  issues  raised  by  major
 projects  instead  of  the  present
 three  Licensing  Committees,

 13,  In  the  vital  areas  of  promot-
 ing  research  and  development  of
 exports,  of  anti-pollution  schemes
 and  also  of  ancilarisation,  rewards
 could  be  given  jo  industries  in
 terms  of  automatic  expansion  of
 capacity  of  existing  projects.

 The  Report  of  the  Committee  will
 be  examined  by  Government  andi
 action  will  be  taken  on  such  of  the
 recommendations  as  are  finally  ac-
 cepted  by  Government.

 No,  12(173),  |LP.78

 New  Delhi,  the  8th
 March  79

 The  Press  Information  Bureau  is
 requested  to  give  the  widest  publicity
 to  this  Press  Note.

 Sd.  (P.  K  s.  IYER)
 Under  Secy.  to  the  Govt.  of  India.

 Statement  If

 List  of  Members  of  the  ‘Commitee  of  Indutirialrity

 S/Shri
 t.  J  H.  Doshi  Amar  Dye  Cherm,

 Bombay,
 २.  HP.  Nanda  Escorts,  Delhi,

 be  MV.Arunachalam  ‘T.I.  Cycles,  Madras,

 4.  L.M.  Thapar  Balarpur  =  Indutries
 Delhi.

 5.  Rahul  Bajaj  Bajaj  Scooters,  Pune,
 6,  T.  Thomas  Hindustan  —  Lever.

 he  हि...  Shahney  Ashok  Leyland,  Mad-
 Ta,

 है.  Freddie  Mehta  Tatas,  Bombay.

 ee
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 a  Sudhir  Jalan  Bettobell  India,  Ca-
 Cutie.

 Rustom  Jahangir  Vak- ‘alla  Anubhai To  ‘Prafi  il  Mills,  Ahmedabad

 a4,  R.K,  Nanda  ,  Metal  Box,  Calcutta.

 Advani  Ocrlinken .  LT.  Mirchandani 2  ET.  Pvt.  Ltd,  Bombay.

 23.  Chirayu  Amin  ,  Alembic  Chemicals, +  '
 Bombay.

 Indian  Institute  of Ade  H,  Bhaya
 t,  Cal-

 cutta.

 Use  of  Government  Car  by  Wife  of
 Chief  Commissioner  of  Andaman  and

 Nicobar  Islands

 9201,  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 Deputy  Accountant  General,  Port
 Blair,  Andaman  and  Nicobar  Islands,
 has  raised  an  objection  regarding  the
 use  of  Government  car  by  the  wife
 of  Chief  Commissioner,  Andaman  and
 Nicobar  Islands,  demanding  that  the
 bill  of  about  Rs.  50,000/-  may  be  paid
 by  her;

 (b)  whether  it  ig  a  fact  that  after
 the  audit  objection  to  D.A.G.,  the  use
 of  the  car  by  the  wife  of  Chief  Com-
 missioner,  Andaman  and  Nicobar  Is-
 Jands,  was  shown  as  use  for  official
 purpose;  and

 (c)  the  details  of  objection,  expen-
 diture  involved  with  the  other  details
 and  action  proposed  to  be  taken  by
 Government?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN.
 DAL):  (a)  to  (०).  The  Deputy  Ac-
 countant  General,  Andaman  &  Nico-
 bar  Islands,  Port  Blair  had  objected
 to  the  orders  of  the  Chief  Commis-
 sioner,  Andaman  &  Nicobar  sands,
 authorising  the  use  of  the  staff  car
 attached  to  the  Government  House  by
 the  Chairman,  Socia]  Welfare  Advi-
 sory  Board,  who  is  conventionally
 the  wife  of  the  Chief  Commissioner,
 and  the  treatment  of  journeys  per-
 formed  in  connection  with  the  Board's
 work  as  official,  on  the  ground  that
 the  Board  is  a  non-government  body
 registered  under  the  Companies  Act
 He  had  suggested  that  recovery  of
 ihe  expenditure  incurred  in  this  re-
 fard  may  be  made  from  the  Board,
 The  Administration,  however,  con-
 tended  that  since  50  per  cent  uf  the
 expenditure  on  the  implementation  of
 the  programme  of  the  Social  Welfare
 Advisory  Board  ig  met  by  the  Anda-
 man  and  Nicobar  Administration  and
 the  remaining  50  per  cent  by  the  Cen-
 tral  Social  Welfare  Advisody  board,
 the  journeys  performed  by  the  Chair-
 man  in  connection  with  the  Board's
 work  should  be  treated  as  official,  The
 matter  was  examined  by  the  Govern-
 ment  of  India  and  it  was  accepted
 that  the  Chairman  of  the  Social  Wel-
 fare  Advisory  Board  would  use  the
 staff  car  for  the  Board's  work  since
 no  appropriate  vehicle  was  availabie
 with  the  Board  for  her  use.  Since
 the  expenditure  on  the  implemeiita-
 tion  of  the  programme  of  the  Social
 Welfare  Advisory  Board  was  met  by
 the  Government  of  India  as  well  as
 the  Union  Territory  Administration
 there  was  No  necessity  for  effecting
 recoveries  from  the  Board  fur  the  use
 of  the  staff  car  by  the  Chairman  in
 te  past.  However,  in  future  for  pur-
 poses  of  proper  accounting  directions
 have  been  issued  to  debit  such  expen-
 diture  to  the  budget  of  the  Board.



 349  Written  Answers  VAISAKHA  12,  490  (SAKA)  Written  Answers  756  :

 feat  को  प्रगति  फे  बर  में  तंसवा।य  राजभाषा
 समिति  का  प्रतिबेदत

 9292.  भ्र।  क्रूल।ल  हमराज  जेन  :
 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  राजभाषा  के  रूप  में  हिन्दी
 की  प्रगति  का  मूल्यांकन  करने  हेतु  राजभाषा
 झधिनियम,  i963  8  श्रन्तर्गग  संसदीय
 राजभाषा  समिति  का  गठन  किया  गया  है
 शौर  यदि  हां,  तो  कब  ;

 (ख)  इस  समित्ति  पर  शब  तक  कितता
 ब्यय  किया  गया  है  ;

 (ग)  क्‍या  सरकार  को  इस  समिति  से
 कोई  प्रतिवेदन  प्राप्त  हुआ  है  ;  और

 (घ)  यह  समिति  अपना  काम  जागे
 कब  तक  करती  रहेगी  ?

 गुह  मंत्रालय  में  र.ज्य  संत्रो  (थ्.  धनिक
 लाल  भंडल)  (क)  जी  हां,  श्रीमान्‌  ।
 समिति  का  गठन  976  ें  हुआ  था  तथा
 पुनर्गठन  i977  7%  ।

 (ख)  समिति  के  कार्य  के  संबंध  में
 सदस्यों  को  यात्रा  भत्ता/ईनिक  भत्ता

 लोक  सभा/राज्य  सभा  सचिवालय  से
 आप्त  होता  है  ।  समिति  के  सचिवालय  पर
 शत  तीन  वर्षों  मे ंकिया  गया  व्यय  इस  प्रकार
 है  —

 1976-77  ९०  3,63,000
 1977-78  रु०  6,06,000
 1978-79  स०  6,861,000

 (ग)  जी,  नहीं  tr

 (घ)  राजभाषा  भ्रधिनिमम,  1963  में
 झभिति  के  प्रतिवेदन  प्रस्तुत  करने  के  लिए
 कोई  समंय-सोमा  निर्धारित  नहीं  की  गई  है. |  अतः  इस -संबंध्र  में  सरकार  के  लिए  कुछ
 कहना  संभव  नहीं  है  in

 Export  of  Iimenite

 9263.  SHRI  BAPUSAHEB  PARU-~
 LEKAR:  Will  the  Minister  of  ATOMIC.
 ENERGY  be  pleased  to  refer  to  the
 replies  given  to  Unstarred  Question
 No.  6026  on  the  3rd  August,  1977  and
 Unstarred  Question  Ne.  2080  on  the
 30th  November,  1977  and  state:

 (a)  whether  Government  would
 permit  private  parties  to  export  sand
 containing  26  per  cent  to  53  per  cent
 of  ilmenite  available  along  a  40  Km.
 stretch  from  Purnagad  to  Malgund
 in  Ratnagiri  District  in  Maharashtra
 to  foreign  countries  so  that  our  coun-
 try  could  get  foreign  exchange  and
 if  not,  the  reasons  therefor;

 (b)  whether  any  application  has
 been  received  by  Government  in  this
 connection  from  M/s.  Fatechand  Jai-
 sing  Or  from  any  one  else  and  ac-
 tion  taken  thereon;  and

 (c)  whether  Atomic  Rnergy  (Con-
 trol  of  Production  and  Use)  Order,
 1958,  would  be  suitably  amended  in
 this  connection,  and  if  not  the  rea~
 sons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATO-
 MIC  ENERGY,  ELECTRONICS,
 SCIENCE  &  TECHNOLOGY  &
 SPACE  (PROF,  SHER  SINGH):  (a)
 No,  Sir.  The  mineral  sands  available
 along  the  coastal  tracks  of  Ratnagiri
 District  in  Maharashtra  contain  pres-
 cribeqg  substances  and  scheduled
 minerals  specified  in  the  Atomic
 Energy  (Control)  of  Production  and
 Use)  Order  953  and  Atomic  Energy
 Act,  ‘1962.  The  exploitation  including’
 export  of  these  mineral  sands  has
 been  reserved  for  the  State  Sector  in
 terms  of  Government’,  Industrial
 Policy,  For  the  proper  utilisation  of
 the  available  mineral  resources,  such.
 mineral  wealth  has  to  be  preserved  to
 sustain  the  atomic  energy  programme.
 Private  parties  cannot  therefore
 permitted  to  export  this  sand.
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 (b)  Yes,  Sir,  Messers  Fatechand
 Jaising,  Bombay  had  represented  Jur-
 ing  974—76  for  grant  of  mining  lease
 and  export  of  Ilmenite  from  Ratnagiri
 District  in  Maharashtra  and  the  Gov-
 ernment’s  policy  explained  above  had
 been  intimated  to  the  party,  in  March
 1975,  February  976  and  July  1976,

 (c)  Government  also  do  not  cun-
 template  any  change  in  this  Policy  to
 allow  private  parties  to  operate  jn  this

 setrategic  field.  The  question  of
 ‘amending  the  Atomic  Energy  (Control

 of  Production  and  Use)  Order  553
 would  not  therefore  arise.

 Special  measures  proposed  to  golve
 Unemployment  and  Poverty  Probiems

 9204,  SHRI  P.  A,  SANGMA:  Will
 the  Minister  of  PLANNING  tbe
 Pleased  to  state  the  special  mea-
 sures  proposed  to  solve  unemploy-

 ment  and  poverty  problems  and  for
 programmes  of  all-roung  develop-
 ment  in  Meghalaya,  in  view,  of  large
 population  living  below  the  poverty
 line?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ‘PLANNING
 (SHRI  FAZLUR  RAHMAN):  The
 Five  Year  and  Annual  Plans  of
 Meghalaya  are  designed  to  remove
 poverty  and  unemployment  in  the
 State  through  Programmes  for  im-
 proving  the  yield  and  output  of  ag-
 riculture,  livestock  development,  se-
 riculture  and  handlooms,  rural  cons-
 truction  works  “ang  marketing.  The
 Five  Year  Plan  i978—83  of  the  State

 aims  at  considerable  enlargement  of
 the  programmes  for  providing  the
 minimum  needs  of  water  supply,
 house-sites,  elementary  education.
 health  care,  rural  roads  and  rural
 power,  and  removing  adult  illeteracy
 in  line  with  the  national  objectives
 of  removal  ‘of  ‘unemployment  and
 poverty  accordmg  to  a  time  bound
 programme.

 Complaints  against  Officers  in  Auda-
 Min  and  Nicobay  Islands

 9295.  SHRI  MANORANJAN  BHAK-
 “TA:  ह 41! है  the  Minister  of  HOME
 AFPATRS  be  pleased  to  state:
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 (a)  whether  Governmeni  are  aware
 of  about  the  large  ‘number  of  com-
 plaints  against  some  officers  of  the
 Andaman  and  Nicobar  Islands;

 (b)  if  so,  the  names  of  guch  offi-
 cers  above  the  rank  of  Tehsildars;

 {c)  what  is  the  number  of  officers
 working  in  Andaman  &  Nicobar  Islands
 which  are  under  CBI  Enquiry,  the
 names  and  Departments  ang  when
 the  enquiry  instituted  with  the  re-
 sults;  wad

 (d)  how  many  Vigilance  cases  are
 pending  with  the  Vigilance  Commis-
 sion  against  the  officers  of  Andaman
 and  Nicobar  Islands,  the  details  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (d).  J.  Andaman  &  Nicobar
 Administration  have  reported  that
 complaints  against  9  officers,  above
 the  rank  of  Tehsildars,  of  the  various
 Departments  of  that  Administratiot.
 are  presently  under  investigation.

 2,  There  are  at  present  4  officers  of
 the  Andaman  and  Nicobar  Admini+tra-
 tion  against  whom  C.B.I,  is  conduct-
 ing  inquiries.  These  are  at  various
 stages  of  consideration,

 3.  Of  the  three  cases  pending  wish
 the  Central  Vigilance  Commission
 against  the  officers  of  the  Andaman
 and  Nicobar  Administration,  the  Cen-
 tral  Vigilance  Commission  has  been
 apprised  of  the  findings  of  the  inqui-
 ries  which  have  been  completed  in
 respect  of  two  cases.  The  inquiryin
 respect  of  the  remaining  one  case  js
 under  progress.

 4,  It  is  not  considered  to  be  propet
 and  in  public  interest  to  disclose  the
 names  and  departments  of  tha  officers
 while  the  allegations  against  them
 ate  still  under  investigation  /ingiiry.
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 Grievance,  of  East  Bengal  Refugees
 ang  Sri  Lanka  BRepairlate,  in  Anda-

 Man  ang  Nicobar  Isiands

 9296.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Muniste.  of  HOME
 AFFAIRS  be  pleased  to  stale

 (a)  whether  Government  are  aware
 of  the  grievances  ot  the  East  Bengal
 Refugees,  Ehri  Lanka  zepatriates  settl-
 ed  in  little  Andaman  ang  Ex-service-
 men  sctticrs  of  Campbell  Bay  and
 whether  a  number  of  representations
 recelved  since  last  one  year:  if  80,
 the  main  grievances  of  the  settlers
 and  the  action,  Government  contem-
 Plates  to  redress  the  grievances,  and

 (b)  whether  Government  are  aware
 about  the  suffering,  of  Nicobar  tri-
 bals  who  were  rehabilitated  in  little
 Andaman  for  want  of  adequate  num
 ber  of  teachers,  toads,  dispensary
 etce.;  if  s0,  the  action  Government
 contemplate  in  the  matter  and  the
 detail,  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL)
 (a)  &  4b).  The  main  grievances  ol
 settles  in  Little  Andaman  are  lack  ot
 adequate  inter-island  shipping  favili-
 ties  and  irrigation  facilities,  shortage
 of  drmking  water  and  electricity,  In
 addition  to  the  existing  3  inter-island
 vessels,  it  is  proposed  to  purcha-e  3
 nore  vessels  during  the  Vith  Plan
 Suitable  schemes  for  irrigation,  sup-
 ply  of  drinking  water  and  electricity
 have  been  drawn  up  in  the  6th  Five
 Year  Plan.  The  settlers;  in  Great
 Nicobar  have  represented  for  compen-
 sation  for  the  animals  that  diei  in
 the  epidemic  ‘Liver  Fluke’,  supply  of
 plough  animals,  enhancement  of  house
 construction  grant,  conversion  of  tem-
 porary  culverts/bridges  on  the  two
 roads  into  permanent  structures,  a
 hundred-bedded  hospital  in  Campbell
 Bay.  Compensation  to  the  extent  of
 75  per  cent  of  the  grant  for  the  animals
 that  died  of  epidemic,  supply  of  ani-
 mats  and  conversion  of  culverts/brid-
 ges  on  the  two  roads  into  permanent
 structures  have  been  agreed  to.

 Grant  of  Rs  3,000/-  as  loan  in  addi-
 tion  to  the  house  construction  grant
 of  Rs,  5,000  has  also  been  sanction-
 ed  As  regards  the  hospital,  provision
 has  been  made  to  double  the  capacity
 of  the  existing  hospital  m  Campbell
 Bay.

 Adequate  provisions  have  becn
 made  for  establishment  of  dispensary
 and  school  and  construction  of  road
 at  the  Nicobarese  settlement  at  Sout
 Bay  in  Little  Andaman.  The  dispen-
 sary  is  expected  to  be  commissioned
 during  the  current  financial  year,

 Hutments  Demolished  in  Andaman
 and  Nicobar  Islandg

 9297  SHRI  MANORANJAN  BHAK-
 TA’  Whll  the  Minister  of  HOMF
 AFFAIRS  be  pleased  to  state

 (a)  how  many  dwelling  hutiments
 constructed  by  the  poor  weaker  sec-
 tion  of  people  for  a  number  of  years
 were  demolished  soon  after  6th
 March,  979  Tehsil-wise  in  Andaman
 and  Nicobar  Islands;

 (b)  the  number  of  cases  of  encroach-
 ment  detected  in  Dignabad  area  under
 Poit  Blair  Municipality;  and

 (c)  if  50,  give  details  thereof?

 THE  MINISTER  OF  STATE  JN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a).  On  24th  March,  979  the  Anda-
 man  and  Nicobar  Administration  evic-
 ted  Shri  Vallaswamy  who  had  cons-
 tructed  a  but  on  encroached  land  of
 about  000  Sq.  metres  in  177  in  Dug-
 gonabad  area.  This  action  was  taken
 by  the  Administration  after  vacation
 of  stay  orders  of  the  eviction  case
 which  was  pending  since  1977.  Hov
 ever,  Shri  Vallaswamy  constructed
 his  hut  again  immediately  after  demn-
 lition  and  was  evicted  once  again  on
 l8th  April,  1979,  It  is  learnt  that  he
 has  again  constructed  his  hut  on  the
 same  spot  and  the  Andaman  and  Nico-
 bar  Administration  are  taking  action:
 to  evict  him  for  the  third  time.
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 In  another  case  Shri  Waheed  Bux
 who  had  encroached  on  an  area  of
 50  Sq.  meters  in  Duggonabad  area
 ‘was  evicted  on  i8th  April,  ‘1979.  His
 encroachment  was  of  recent  >rigin,

 (b)  &  (e).  The  Andaman  and
 Nicobar  Administration  have  re-
 ported  that  in  Duggonabag  area  of
 Port  Blair  Muncipality,  about  5850
 Sq.  meters  of  land  has  been  encroach-
 ed  upon  by  about  25  persons.

 शरण  गोद (क  रक्हों  कः  अधिप्रहण  करने

 क नति  में  परिवत  t

 9298.  श्र,  यूबर,ज  :  क्‍या  उच्यो।
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  उन  भ्ौद्योगिक
 एककों  के  अधिग्रहण  सम्बन्धी  भ्रपनी  नीति  में
 कोई  परिवर्तत  किये  है,  यदि  हां,  तो  नई
 नीति  की  मुख्य  बातें  क्‍या  है,

 (ख)  क्या  सरकार  ने  सक्षम  एककों
 दूबारा  इन  र्ग्ण  एककों  के  भ्रष्चिग्रहण  पर  उन्हें
 करों  में  'रियामते  जैसी  किसी  सहायता  की
 घोषणा  की  है  ;

 (ग)  क्या  मंत्रालय  में  ऐस  मामलों  पर
 विचार  हो  रहा  है  ;  शौर

 (घ)  यदि  हां,  तो  उत्पादन,  उत्पादकता
 तथा  जन  दिवसों  में  भारी  हानि  को  रोकने  के
 लिए  कब  तक  निर्णय  लय  जायेगा  घौर  कोई
 निर्णय  नही  लेने  का  विचार  है  तथा  इसके  क्या
 कारण  है?

 उद्योग  मालय  में  राजय  मत्री  (श्रो
 ज<दइम्जो  साव  यादव)  :  (क)  उद्योग  मंत्री
 द्वारा  रण  उद्योग  विषयक  नीति  क'  घोषणा
 संसद्‌ में  5  मई,  .978 को  की  गयी  थी  ।
 जीति  की  प्रमुख  बातें  संलग्न  विवरण  में  दी
 आई  हैं  ।
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 (ख)  से  (घ)  रुग्ण  भ्रौद्योगिक  एककों
 का  स्वस्थ  एककों  के  साथ  मिलाया  जाता  सुकर
 बनाये  जाने  की  दृष्टि  से  झायकर  भ्धिनियम,
 96  में  एक  नयी  घारा  72-क  जोड़ी  गई

 है  जिसके  प्रनुसार  मिलने  वाली  कंपनी  की
 संचित  हानि  तथा  श्रात्मसात  न  किये  गये

 मूह्यह्लास  को  पिछले  बर्ष  जिसमें  थे  दोनों
 मिलायी  गई  थी  निर्दिष्ट  प्राधिकारी  की
 सिफारिशों  पर  यदि  केन्द्र  सरकार  का  समाधान
 हो  जाता  है  कि  इस  विषय  में  विशिष्ट  कतिपय
 शर्ते  पूरी  कर  दी  गई  हैं  भौर  वह  इस  विषय
 में  घोषणा  कर  देती  है  तो  हानि  अथवा  मिलायी
 गयी  कंपनी  के  मूल्यह्न/स  को,  जैसा  भी  प्रकरण
 हो,  कंपनी  की  ही  हानि  माना  जाता  है।
 इसी  के  भ्रनुसरण  में  सचिव,  भ्रौद्योगिक,  विकास
 विभाग  की  भश्रध्यक्षता  में  एक  निदिष्ट  प्राधि-
 करण  का  गठन  किया  गया  है।  निर्दिष्ट
 प्राधिकरण  को  अभी  तक  32  श्रावेदनपत्र
 मिले  हैं  जिनमे  से  सरकार  को  सिफारिश

 प्रस्तुत  करने  हेतु  5  के  सम्बन्ध  में  स्वीकृति
 दे  दी  गयी  है,  9  आ्रावेदन  पन्न  रद्द  कर  दिये
 गये  है,  प्रावेदकों  द्वारा  8  आवेदन  पत्र  वापिस
 ले  लिये  गये  है  तथा  शेष  शझावेदनपत्न  श्भी  भी
 प्राधिकरण  के  विचाराधीन  है  ।

 जिवरण

 सगण  उच्च  ग।  के  विषय  मे  बनायी  गई
 नीति  की  प्रभुख  बाप  इस  प्रकार  है  —

 (Qa)  जिन  एककों  के  प्रबंध  की  सुदक्षता
 झथवा  सदभोवना  संदिग्ध  होती  है  उनमें
 वित्तीय  संस्थान  अधिक  निकट  से  तथा  सतकीं
 होकर  भाग  लेंगे  ताकि  रुण्णता  का  निवारण
 हो  सके  ।

 (2)  जो  श्रौद्योगिक  एकक  रुण  हो
 ही  चुके  हैं  उनके  मामले  में  इसके  पूर्व  कि  उद्योग
 (विकास  तथा  विनियमन)  ग्रधिनियम  के

 भच्तगेत  प्रबन्ध  को  हाथ  में  लेत  के  प्रश्त  पर
 विचार  किया  जाये,  सबसे  पहले  भ्र।यकर  झधि-
 नियम  की  धारा  72क  के  झ्रधीन  राज्य  सरकारों
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 तथा  वित्तीय  संस्थानों  के  जरिये  पुनव स स  सत्ता
 स्वस्थ  एककों  के  am  उनका  संभावित
 विलयन  करने  की  खोज  की  जायेगी  ।

 (3)  स्पष्ट  कार्यवाही  के  सभी  विकल्पों
 की  जांच  करने  तथा  उठाए  जाने  हेतु  सर्वाधिक

 उपयुक्त  अभ्युपाय  7  णेय  लेने  की  दष्टि
 से  सचिव  (श्ो०  चिल)  की  भ्रध्यक्षता  मे  एक
 सवीक्षा  कारी  समिति  की  स्थापना  की  जायेगी
 वैकल्पिक  कार्यवाही  जांच  करते  हुए  सवीक्षा-
 कारी  समिति  विभिन्न  संगत  कारकों  का  तो
 ध्यान  रखेगी,  जहां  किप्ती  एकक  मे  500  से
 झधिक  व्यक्ति  क।|ए7  त  होगे  तथा  जिनकी  अचल
 आस्तिया  i  करोड  रुपये  से  कम  नहीं  होगी
 उनके  प्रबन्ध  को  प्रारम्भ  में  हाथ  में  लिये  जाने

 हेतु  वह  सिफारिश  कर  सकेगी  तथा  प्हा  चर्य
 संस्थान  तथा  राज्य  सरफारे  यह  सिफारिण
 करती  है  कि  किसी  एकक  को  हाथ  मे  ले  लिया
 जाना  चाहिए  तथा  संबंधित  एकक  को  आवश्यक
 प्रबन्ध  तथा  वित्त  देने  हेतु  पूर्ण  उत्तर  दायित्व

 वहन  करने  को  तैयार  हो  तो,  वह  इस  सम्बन्ध
 में  अपनी  सिफारि।  कर  सकेगें  ।

 (4)  जहां  एक  रुग्ण  उपक्रम  प्रबन्ध  को
 उद्योग  (विकास  तथा  विनियमन)  श्रधि-
 तियम  के  भ्रधीन  हाथ  में  ले  लिया  गया  है  तो
 चह  एकक  'भी  प्रबन्ध  को  वापिस  नहीं  किया
 जायेगा  ।  एक  चालू  उपक्रम  के  रूप  मे  एकक
 बेचा  जा  सकता  है  झथवा  उद्योग  (विकास
 तथा  विनियमन)  प्रधिनियम  के  उपबं3  के
 अंतर्गत  उसका  पुऑ्नानर्माण  किया  उप  सकता  है
 झौर  तब  उसका  वियन  सरकारी  क्षेत्र  क ेउपक्रम
 के  साथ  किया  जा  सकता  है  श्रथवा  उपयुक्त
 प्रकरणों  मे  तब  उसका  राष्ट्रीयकरण  किया  जा
 सकता  है  |

 (5)  लघु  क्षेत्र  क ेरण  एककों  पर  विशेष
 तौर  से  ध्यान  दिया  जायेगा  ।  लघु  क्षेत्र  में
 रुग्ण  एककों  का  पुनर्वाप्त  करने  के  लिये  राज्य
 शित्तीय  नियमों  तथा  बाणिज्यिक  बँकों  से
 आयोजनाएं  बनाने  हेतु  कहा  जायेगा  तथा  उनके
 द्वारा  दी  गई  सहायता  आई०  प्रार०  सी०

 झाई०  प्रयवां  आाई०  टी०  to  झाई०  द्वारा
 रियायती  ब्याज  दर  पर  पुनवित्त  के  लिये
 पात्र  होगी  ।  इस  प्रकार  के  लघु  एककों  को
 देय  राशि  प्राथमिकता  के  भ्राधार  पर  भुगतान
 की  जायेगी  तथा  वाणिज्यिक  बैंकों  से  यह
 सुनिश्चित  करने  के  लिये  कहा  जायेगा  कि  बड़े
 एककों  को  कार्यकारी  पूंजी  के  निमिल  दिये  गये
 ऋण  का  उपयोग  सबसे  पहले  लघु  संभरणकर्ताओं
 की  देय  राशि  का  भुगतान  करने  में  किया
 जायेगा  ।  तकनीकी  उद्यमियों  के  हितों  की

 सुरक्षा  करने  हेतु  जहां  उनके  द्वारा  संबंधित
 किये  गये  लघु  एकक  नियंत्रण  बाह्य  कारणों
 से  बन्द  कर  दिये  गये  थे,  एक  उपयुक्त  जोखिम
 बीमा  आयोजना  बनाने  की  संभावना  की  जांच
 की  जायेगी  ।

 गांवों  के समेकित  विकास  के  लिए
 सूल  पअपेक्षाएं

 ५299.  श्र,  युवराज  :  क्‍या  योजता  मती
 यह  बनाने  की  कृपा  करेगें  कि

 (क)  क्या  गावों  के  समेंकित  विकास  के

 लिए  सभी  मल  अपेक्षाए  पूरी  करने  ग्रौर  उनको
 अन्य  लाभप्रद  रोजगार  उपलब्ध  कराने  पर
 जोर  दिय  गया  है  ,

 (ख)  कया  इस  योजना  का  प्रयोजन  प्रभा-
 बित  लोगों  में  भ्रात्म  विश्वास  पैदा  करता,
 आत्मनिर्भ रता  प्राप्त  करने  के  बाद  ऋ  मान  उ/।क
 जीवन  ब्यतीत  करने  और  वर्तमान  निराशा  तथा
 हीत ता  की  भावना  समाप्त  करना  हैं  ,  शौर

 (ग)  यदि  उपरोक्त  भागों  के  उत्तर
 स्वीकारात्मक  है  तो  प्रत्यन्त  निधन  परिवारों
 के  जीवतयापन  का  स्तर  ऊंचा  उठाने  पर  कितनी
 क्षनराशि  खर्च  की  जाएगी  और  यह  योजना
 कब  तक  पूरी  हो  जाएगी  जौर  यदि  नही,  तो

 इसके  क्या  कारण  है?
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 मोजना  मंजालध  में  राज्य  शंत्र,  (शो
 फल्ललुरएमान  )  (क)  से  (ग)  पंच
 सर्पीय  योजना  के  प्रारूप  (i978-83)  में
 विकास  के  ग्रगले  चरण  के  निम्नलिखित  प्रधान

 उद्देश्य  निर्धारित  किए  गए  हैः--

 (1)  बेरोजगारी  और  काफी  कुछ  श्रल्प
 रोजगारों  को  कम  करना  ,

 (2)  जन  सख्या  के  सबसे  गरीब  बर्गो
 के  जीवन  स्तर  को  पर्याप्त  उन्नत  करना  ,

 (3)  इन  झाय  समूहों  के  लोगों  की  कुछ
 मूल  आवश्यकताओं  को  राज्य  द्वारा  व्यवस्था,
 जैसे  साफ  पीने  का  पानी,  प्रौढ  पाक्षरता,
 प्राथमिक  शिक्षा,  स्वास्थ्य  की  देखभाल,  ग्रामीण
 सड़के,  भूमिहीनो  के  लिए  ग्रामीण  झावास  और

 शहरी  गंदी  बस्तियो  के लिए  न्यूनतम  सेवाएं  ।

 इन  उद्देश्यों  को  प्राप्त  करने  के  लिए
 (क)  कृषि  शौर  सिचाई,  (@)  कुटीर  और  लघु
 उद्योग,  (ग)  एकीकृत  ग्रामीण  विकास  के  लिए
 क्षेत्रयोजता,  और  (घ)  न्यूनतम  झ्रावश्यकता
 कार्यक्रम  पर  त्वरित  निबेश  का  प्रस्ताव  है  t

 पूर्ण  रोजगार  के  उद देश्य  से  देश  भर
 में  खंड  स्तर  योजनाएं  तैयार  की  जाएगी
 शरीर  एक  चरण  बद्ध  रूप  में  कार्यान्वित  की
 जाएंगी  1  ये  योजनाएं  ग्रामीण  विकास  के
 सभो  पहलुश्नों  पर  ध्यान  देने  के  उद्देश्यों  से
 बनाई  जाएंगी  ।  इन  योरनाओं  में  गरीबों  की
 झावश्यकताशओं  को  सबसे  भप्रधिक  प्राथमिकता
 दी  जाएगी  1

 राष्ट्रीयी  विकास  परिषद्‌  द्वारा
 योजना  के  प्रारूप  की  स्वीकृति  की
 भ्रत्याशा  मे  नया  एकीकृत  प्रामीग  विकास
 कार्यक्र  1978-79  में  शुरू  किया
 गया।  यह  कार्यक्रम  पहले  उन  3000  खडों
 में  से  2000  खंडों  मे  शुरू  किया  गया  है  जहा
 पहले  विशेष  ग्रामीण  विकास  कार्यक्रम,  अर्थात

 लघ  कृषक  विकास  भ्रभिकरण,  सूखा  प्रव॒त्त  क्षेत्र
 कार्यक्रम  भौर  नियंत्रण  क्षेत्र  विकास  प्रचलिंत  थे।
 शेष  खंडों  में  जारी  कार्यक्रम  परिव्यय  के!  97  q-

 78  के  स्तर  पर  जारी  रहेंगे  ।  इसके  झलावा,
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 एकीकृत  ग्रामीण  घिफास  के  स्वरूप  के  शाधार
 पर  गहन  विकास  के  लिए  हर  बे  300  नए
 खड़  लिए  जा  रहे  है

 इस  स्वरूप  में  ग्राम  झौर  लघु  उद्योग  क्षेत्रक
 के  लिए  समर्थन  शौर  सहायता  शामिल  है  |
 दिसंबर  ,  977  के  नए  प्रौद्योगिक  नीति
 वक्तव्य  में  भी  इन  उद्योगों  का  विस्तार  करके
 रोजगार  उत्पन्न  करने  के  महत्व  पर  जोर
 दिया  गया  है।  इस  कार्यनीति  के  प्रमुख  संघटक
 है---  (1)  वर्तमान  परंपरागत  और  प्रन्‍्य
 लघ  उद्योगों  को  पुन  गतिशील  करना
 ौर  उनका  बिकास  करना  ,  (2)  नए
 +िकासक्षम  लघू  उयोगों  का  संवर्धन  ;  (3)
 ग्रामीण  कारीगरों  हथकरघा  बुनकरों  ,  दस्तकारों
 और  इन  उदयोगों  में  लगे  हुए  श्न्य  लोगो
 के श्राय  के  स्तर  को  बढ़ाना  ,  और  (4)
 ग्रामीण  क्षेत्रों  शौर  छोटे  शहरों  में  इन  उद्योगों
 के  विकास  का  संवर्धन  |

 एकीकृत  ग्रामीण  विकास  के  नशे  कार्य  क्रम
 के  लिए  उपलब्ध  कराई  गई  पअ्रतिरिक्त
 धनराशि  को  विशिष्ट  खंड  की  झरावश्यकताश्रो
 के  लिए  उपयुक्त  और  पबतुकूल  झाय  और
 रोजगार  सज॑न  के  कार्यक्रपों  कंप  बढाने  वेः  लिए
 उपयोग  में  लाया  जाता  है  1  वे  कार्यक्रम
 इस  प्रकार  के  होने  चाहिए  कि  उनसे  छोटे
 शौर  महौंले  किसानों,  बटाईदारों  लेतिहूर
 मजदूरों  ,  ग्रामीण  कारीगरों  तथा  भ्रतुसूचित
 जातियों  झौर  ब्रनुसूचित  जनजातियों  के  लोगों
 के  लक्षियत  मभूहों  को  लाभ  पहुंचे  ।

 एकीकृत  ग्रामीण  विकास  कार्य  क्रम  के  भ्रलावा
 1977-78  श्रौर  978-79H  शुरू  की  गई

 या  जारी  रखी  गई  भ्रधिक  रोजगार  की  क्षमता
 वाली  झस्य  सकी  यों  में  य ेशामिल  है  —_—

 ()  सित्राई  का  लोब्ण  भौर  उसके
 समावेशन  का  विस्तार  वर्ष
 1977-78 %  26  लाख  हैक्टेयर  की
 झतिरिकत  सिंचाई  क्षमता  उत्पन्न  की
 गई  थी  भौर  :978—79  के  लिए  इससे

 संबंधित  लक्ष्य  28  लाख  हेक्टेयर  है  L
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 प्राभोण  विक्ञास  के  लिए  सरकारों  क्षेत्रक  को  योजना  का  प्रभुमाभित  परिश्यव

 (करोड  रुप

 कम  क्षेत्रक  पाचवी  योजना

 संख्या  योजना
 974—79  1978--83

 ]  2  3

 l  छोटो  सिंचाई  सहित  कृषि  और  संबद्ध  कार्यक्रम*  4644  9525

 2  सिचाई  और  बाढ  नियत्रण  3434  7925

 3  जर्वरक  और  कीटनाशक  555  688

 4  ग्रामीण  क्षेत्रों  क ेलिए  विद्युत्‌*  676  3557

 5  प्रामोण  सडके  500  800

 6  ग्रामीण  जल  पूत्ति  432  765

 7  ग्रामीण  स्वाध्य  झौर  परिवार  कल्याण  729  482

 8  पहाडी  और  जनजातीय  क्षेत्र  450  800

 a  ग्रामीण  शिक्षा  846  7400

 20)  दूर सचार  तर  डाक  सेवाए  उपलब्ध  नहीं  3i

 1  पोषाहार  90  40

 42  समाज  कल्याण  0  32

 43.  परम्परागत  कुटीर  भौर  घरेलू  उद्योग*  330  000

 a4,  आमोण  झ्रावास  ;  55  500

 कुल  ग्रामीण  परिष्यय  475]  29925

 कुल  योजना  परिव्यय  मे  j  39322  69380

 कु  ल  योजना  परिव्यय  के  प्रतिशत  के
 रूप  में  ब्रामोण  परिव्यय  37.5  43.1

 *  gear  वित्त  को  छोड़कर  aA  ,
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 (2)  गहन  कपास  विकास  जिला  कार्यक्रम  ।

 (3)  छोटे  किसानों  और  भूमिहीन  मजदूरों
 की  सहायता  करने  के  लिए  विशेष

 पशुधन  कार्यक्रम  !

 (4)  सहकारी  संस्थाप्रों  के  जरिए  डेरी

 उद्योग  के  विकास  के  लिए  “भापरेशन
 फ्लड”  का  दूसरा  चरण  |

 (5)  कृषि  विस्तार  की  नई  गहन  प्रणाली  ।

 (6)  विकेन्द्रित  ग्रामीण,  लघु  भौर  कुटीर
 उद्योगों  के  विकास  के  लिए  250
 से  क्‍्रधिक  जिला  उद्योग  केन्द्र  i

 (7)  हथकरधा  शौर  खादी  के  उत्पादन
 का  विस्तार  और  विपणन  ।

 (8)  स्व-रोजगार  को  प्रोत्साहन  के  लिए
 उपांत/बीज  धन  सहायता  स्कीम  ।

 (9)  राष्ट्रीय  प्रौढ़  शिक्षा  कार्यक्रम  जिसके
 प्रंतगेत  पंत्र  वर्षीय  योजना  की  भ्रवधि
 में  0  करोड़  प्रौढ़  निरक्षरों  को  साक्षर
 बनाने  को  झाशा  है  ।

 (10)  सामुदायिक  स्वास्थ्य  कार्यकर्ता  स्कीम

 शुरू  की  गई  है,  जिसका  उद्देश्य
 झंतत:  हर  000  ग्रामीण  जनसंरया
 के  लिए  एक  सामुदायिक  स्वास्थ्य
 कार्यकर्ता  की  व्यवस्था  करना  है  ।

 (11)  छोटी  सिचाई,  भू-संरक्षण,  ग्रामीण
 सड़कें  और  ग्रामीण  जलपूर्ति  सहित
 नई  ग्रामीण  निर्माण  परियोजनाएं  '

 (12)  काम  के  बदले  भ्रन्न  कार्यक्रम,  जिससे

 भालू  वर्ष  में  कार्य  के  60  करोड़
 श्रम-दिवसों  की  व्यवस्था  होते  की
 झाशा  है  |

 योजना  के  प्रारूप  में  ग्रामीण  विकास

 के  लिए  सरकारी  क्षेत्रक  की  योज्ना  के  झनु-
 सानित  परिव्यप्र  में  पर्ाप्त  बद्ध  करने  कीं
 परिकल्पना  है,  जैसा  कि  निम्नलिखित  सारणों
 से  दिखाई  देगा
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 Mateh  Bax  manufacturing,  in:
 Rajasthan

 9300,  CH.  HARI  RAM  MAKKASAR
 GODARA:  Will  the  Minister  of  IN-
 DUSTRY
 be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  im
 spit.  of  the  availability  of  al)  the  in-
 put,  (including  rock-phosphates)  im
 Rajasthan  the  entire  of  the  match
 box  manufacturing  is  being  done  in
 South;

 (b)  if  so,  the  reasons  for  the  same;
 and

 (c)  what  steps  are  being  taken  to
 s€e  that  licences  are  given  to  entrepre.
 neurs  in  backward  areas  in  Rajasthan.
 foy  increasing  the  employment  poten-
 tial  there?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  and  (b).  Though  rock-
 phomphates  are  available  in  Rajas-
 than,  there  are  no  factories  in  that
 State  to  process  the  same  into  red
 phosphorous  used  in  match  manufac-
 ture.  Furthermore  other  important
 Taw  materials  used  in  mmtch  manu-
 facturing  like  splints  and  veneers  and
 potassiunr  chlorate  are  also  scarce  in
 Rajasthan  State.  On  the  other  hand
 match  industry  has  developed  in
 Southern  India  largely  on  account  of
 easy  and  adequate  availability  of  raw
 materials  required  in.  match  manu-
 facture,  suitability  of  climate,  availa-
 bility  of  cheap  labour  in  the  vicinity
 and  availability  of  entrepreneurs.

 (c)  Unless  the  total  employment
 exceeds  50  persons,  no  licence  is  re-
 quired  for  setting  up  a  match  indus-
 try,  but  a  ‘no  objection’  certificate
 from  the  Central  Excise  Department
 for  storing  of  potassium  chlorate  is,
 however,  required.  The  Khadi  &
 Village  Industries  Commi2sion  is  pre~
 paring  a  comprehensive  plan  for  set-
 tihng  up  match  units  im  the  country,
 including  Rajasthan.
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 9301  SHRI  ८  K  CHANDRAPPAN
 Will  the  Minster  of  HOME  AFFAiRS
 be  pleased  to  state:

 (a)  whether  Government  have  not
 agreed  to  consider  the  “Punnapra-
 Vayalar”  struggle  “Telungana  upsurge
 against  Nizams”  “Karivellu.'  and
 “Kavumberi”  struggles  in  North  Mala-
 bar,  the  “Moplah  rebellion”  in  Kerala
 as  part  of  the  freedom  struggle  and

 refused  to  grant  freedom  fighters  pen-
 sion  to  the  participants,

 (b)  considering  the  fact  that  people
 sacrificed  their  lives  m  these  move-
 ments  and  also  suffered  long  imprison-
 ment  whether  the  participant,  or  their
 dependents  will  be  given  a  lump-sum
 grant  88  a  measure  of  relief  and  also
 to  recognise  their  sacrifices,  and

 (९)  7  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL‘
 (a)  Yes,  Sir

 (b)  No,  Sir

 (९)  As  the  funds  available  in  the
 Home  Munister’s  Discretionary  Grant
 is  jumited,  it  is  not  possible  to  grant
 financial  assistance  to  each  and  every
 person  who  participated  in  the  move-
 ments  which  are  not  recognised  as
 national  freedom  movements

 Setting  up  Industries  in  Backward
 area  of  Assam

 9302  SHRI  P  A  SANGMA  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state

 (a)  whether  in  view  uf  the  industrial
 backwardness  of  Assam  what  steps  the
 Central  Government  propose  to  take
 to  develop  infrastructure  and  to  gene-

 —
 industria]  chmate  in  the  State;

 {b)  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  and  (b)  The  Plan
 of  the  North  Eastern  Council  contain
 provision  for  00  per  cent  Central
 @xgistance  for  certain  projects  for
 develosment  of  infrastructure  facili-
 ties  like  power,  transport  and  commu-
 mication  The  roads  taken  up  under
 the  NEC  programme  are  in  the  nature
 of  inter-State  roads;  Rs  25  crores
 have  been  provided  for  construction
 of  a  road  bridge  over  Brahmputra
 river  near  Tezpur  The  construction
 of  six  new  lines  has  also  been  provi-
 ded  under  the  Railway  Budget  A
 new  Bongalgaon-Gauhati  broad  gauge
 line  project  ३8  also  under  implemen-
 tation

 The  following  incentives  are  given
 by  the  Central  Government  for  set-
 ting  up  mdustires  in  backward  areas
 of  Assam

 a)  Conce3sional  Refinance  Sche-
 me  of  Industrial  Development  Bank
 of  India

 (uy)  Deduction  in  income-tax

 (am)  Consultancy  for  Technical
 Services

 (iv)  Registration  of  new  units
 and  expansion  of  existing  units  in
 respect  of  items  which  are  other-
 wise  banned  in  the  country

 (v)  Interest  Sub-idy

 (vi)  Supply  of  machinery  on  con-
 cessional  terma  by  the  National
 Small  Industries  Corp  Ltd

 (vu)  Central  Investment  Subsidy

 (vii)  Special  facilities  fo,  irport.
 ing  raw  materials

 (ix)  Transport  Subsidy.
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 (x)  Rural  Industries  Projects  Pro-
 gramme.

 (xi)  Rural  Artisans  Programme.

 The  District  Industries  Centre  pro-
 gramme  has  been  launched  on  Ist
 May,  978  for  setting  up  District  In-
 dustries  Centre  all  over  the  country
 with  a  view  to  provide  all  assistance
 under  one  roof  for  the  development
 of  backward/rural  areas  and  small
 towns  of  the  country.  Under  this
 programme,  five  districts  viz,,  Cachar,
 Dibrugarh,  Goalpara,  Kamrup  and
 Nowgong  have  been  covered.  During
 1978,  one  action  plan  identifying  48
 entrepreneurs  has  been  prepared.
 59  projects  profiles  were  prepared  and
 86  units  were  registered.  35  new
 units  under  Rural  Artisan  Program-
 me  and  88  small  scale  units  were
 established.

 During  the  year  ‘1978,  4  Letters  of
 Intent  and  l  Industrial  Licence  were
 issued  and  42  schemes  were  register-
 ed  with  Directorate  General  of  Tech-
 nical  Development  for  different  In-
 dustries  in  the  State.

 Financia)  aid  for  spread  of  K.V.LC.

 9303.  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:

 fa)  whether  the  Industry  Minister
 assured  the  Khadi  and  Village  Indus-
 tries  Commission  that  finances  will  not
 be  lacking  for  spread  of  the  organisa-
 tion  of  KVIC;

 (b)  whether  the  KVIC  wil]  create  53
 lakhs  of  jobs  in  the  Sixth  Plan  as  per
 the  Industry  Minister’s  assurances
 about  availability  of  finance;  and

 (c)  the  number  of  jobs  now  in  the
 KVIC?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  The  Government  has
 made  it  clear  in  the  Industrial  Policy
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 Statement  that  ass'stance  on  priority
 basig  woul]  be  provided  to  Khadi
 and  Village  Ifcustries  which  have
 large  employment  potential,

 (b)  and  (c).  Then  plan  drawn  up
 by  the  Khadi  aid  Village  Industries
 Commission  envisages  that  by  the
 end  of  the  Sixth  Five  Year  Plan
 (1982-83)  the  Commission  would  be
 able  to  provide  employment  jo  55
 lakh  persons  as  against  the  present
 (1977-78)  24  lakh  persons  thereby
 creating  an  additional  employment  to
 the  extent  of  3  lakh  persons

 Age  relaxation  to  Clerks/Junior  Ac-
 conntants  for  examinations  conducted

 by  U.P.S.C.

 9305.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  reasons  tor  not  giving  rela-
 xation  of  five  years  in  age  30  far  to  the
 Clerks'Junior  Accountants  working  in
 the  Pay  and  Accounts  Offices  of  vari-
 ous  Ministries  in  the  examinations
 conducted  by  Union  Public  Service
 Commission  for  Assistants  Grade
 since  977  to  date  whereas  the  Lower
 Division  Clerks/Upper  Division  Clerks
 in  Central  Government  Departments
 have  been  given  five  years  age  rela-
 xation  and  whether  the  nomencla
 tures  of  the  posts  of  Clerk/Junior  Ac-
 countant  working  in  Pay  and  Ac
 counts  Offices  were  also  Lower  Divi-
 sion  Clerk/Upper  Division  Clerk  ear-
 lier;  and

 (b)  the  action  being  taken  by  Gow
 ernment  to  remove  the  discrimination
 in  respect  of  age  relaxation  among
 Central  Government  employees?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY  OF
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  8,  D.  PATIL):  (a)
 The  relaxation  of  5  years  in  the
 maximum  age  limit  for  appearing  at
 the  Assistant  Grade  Examination
 conducted  by  the  Union  Public  Ser-
 vice  Commission  was  granted  by
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 Government  after  considering  tHe
 request  made  by  the  Staff  Side  re-
 presentatives  in  the  Departmental
 Council  and  after  obtaining  the  ad-
 vice  of  Law’  Ministry  that  Lower
 Division  Clerks/Upper  Division  Clerks
 working  in  Government  offices  could
 be  distinguished  88  g  distinct  class
 for  purpose  of  granting  age  conces-
 sion,  and  classification  based  on
 reasonable  relaxation  to  the  suitabi-
 lity  for  q  post  and  interest  of  effi-
 ciency  of  public  service  would  be
 recognised  as  valid,  These  considera-
 tions  do  not  obtain  in  the  case  of
 other  categories  like  Junior  Accoun-
 tants/Auditors  etc.  who  mitht  be
 working  in  identical  pay  scales  as
 Lower  Division  Clerks/Upper  Divi-
 sion  Clerks.  Hence  they  have  not
 been  made  eligible  to  appear  at
 Assistant  Grade  Examination  with
 the  age  relaxdfion  of  5  years  gs  in
 the  case  of  Lower  Division  Clerks/
 Upper  Division  Clerks,

 (b)  Doeg  not  arise.

 Review  of  tribal  Sub-Plan  of  Fifth
 Five  Year  Plan

 9306.  SHRI  §  GIRIDHAR  Go-
 MANGO:  Will  the  Minister  of  HOME
 AFFAIRS  pe  pleased  to  state:

 (a)  whether  his  Ministry  reviewed
 the  progress  of  the  development  and
 achievements  of  tribal  Sub-Plan
 of  Fifth  Five  year  Pian;

 (b)  if  so,  the  progress  noticed  and
 bottlenecks  of  implementation  of  the
 Sub-Pian  found;  and

 (c)  the  measures  taken  by  his  Min-
 istry  to  reform  the  implementation
 machineries  of  tribal  Sub-Plan  in  Sixth
 Pian?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Meetings  with  the  Ministers  in
 charge  of  tribal  development  in
 States  were  held  in  June-July,  978
 to  discuss  the  problems  of  the  tribal
 development,  the  achievements  and

 difficulties  ‘A  brief  review  of  develop-
 ment:  werks  in  tribal  areas  wus  also

 made  with  the  State,  at  the  time  of
 Sixth  Plan  discussions.

 (9)  The  Sub-Pian  concept  was.  in
 the  formative  stages  during  the  Fifth
 Plan,  The  growad.  work  had  been
 completed  by  the  end  of  the  Fifth
 Plan  and  the  Integrateg  Tribal  Deve-
 lopment  Projects  started,  With  the
 large  increase  in  the  development
 activity  in  the  tribal  Sub-Plan  area,
 administrative  unpreparednesg  emerg-
 ed  as  one  of  the  important  con-
 straints  of  development.  Protective
 measures  need  to  be  re-inforced,

 (c)  The  States  have  appointed
 Tribal  Commissioners  at  the  State
 level  and  Project  Officers  at  the
 ITDP  level.  In  the  light  of  discus-
 sions  held  with  the  various  States
 from  time  to  time,  the  States  have
 been  advised  to  consider  further
 delegation  of  financial  and  adminis-
 trative  powers,  transfer  of  funds  te
 implementing  authorities,  rationa-
 lisation  of  procedure  for  sanction  etc.
 In  addition  to  these  structural
 changes,  suggestions  haye  also  been
 made  to  the  States  regarding  selec-
 tion  of  officers  for  work  in  the  tribal
 areas,  special  entries  for  good  ser-
 vice,  grant  of  incentives  for  those
 working  in  tribal  areas,  learning  of
 local  dialects,  training  of  personnel
 etc.  Further  they  have  been  advised
 to  pay  greater  attention  to  imple-
 mentation  of  protective  measures.

 Sub-Plan  for  Tribal  areas

 9807.  SHRI  GIRIDHAR  Go.
 MANGO:  Will  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  whether  the  Sub-Plan  form  Tri.
 bal  areas  question  discussed  in  the
 National  Development  Council  meet-
 ing  held  at  New  Delhi  for  the  finalisa-
 tion  of  Annual  Plan,  1979-80:

 (b)  if  ‘80,  the  problems  discussed  in
 meeting  relating  to  the  ¢ribal  areas “the

 and  tribal  people;  ‘and
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 (०)  the  decisions  made  to  salve  the
 particularly  on  forest  policy,

 excise  policy,  personnel  policy,  in
 tribal  areas?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)  to
 (ce).  The  National  Development
 Council  at  its  meeting  held  in  Feb-
 Tuary,  979  deliberated  on  Centre-
 State  financial  relations  and  deter-
 mineq  the  allocation  of  Central  Plan
 assistance  among  the  States,  the
 Family  Welfare  Programmes,  and  the
 Asosa  Mehta  Committee  on  Pan-
 chayati  Raj,

 Tne  NDC  did  not  discuss  Tribal
 Sut  Plans  nor  did  not  conside.  the
 fina  isation  of  the  Annual  Plan  for
 ‘WO79- 80,  Annual  Plang  are  finalised
 by  the  Planning  Commission  in  con-
 su'ta  ton  with  the  Central  Ministries
 and  the  State  Governments,

 Making  of  glass  textiles  by  the  Small
 Scale  Industry

 9308.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  names  and  number  of  small
 scale  industries  making  glass  textiles
 in  the  country,  the  quantity  produced
 by  them  in  978  ang  the  total  demand
 and  production  of  glass  textiles  in  the
 country,  factg  in  details;

 (b)  whether  the  Government  was
 considering  to  reserve  this  item  for
 the  smal]  scale  sector;  and

 (९)  i¢  so,  steps  taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  According  to  the  in-
 formation  furnished  by  the  Fibre
 Glass  Textile  Manufacturers’  Asso-
 ciation,  Bombay,  there  are  41  small
 seale  units,  names  and  addresses  of
 which  aie  enclosed.  The  Fibre  Glags
 Textiles  produced  by  them  in  877
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 was  360  MT,  Figures
 *  for

 978  have
 not  yet  become  available,  Since
 there  were  ‘no  significant’  imports  «6f
 the  Glass  Textiles,  demang  thereof
 could  aiso  be  taken  ag  the  production
 during  this  period.

 Smabl  Scale  units  have  been  pro-
 ducing  varioug  items  namely  Fibre
 Glass  Sleevings,  Cords,  Tapes,  Clotha,
 Fibre  Class  Reinforced,  Grinding

 Wheels,  Dises,  Filter  Bags  ang  Fibre
 Glass  Reinforced  Products  ete.

 (b)  and  (c).  Small  Scale  Units
 manufacturing  Glass  Textile  products
 and  their  Association  have  been  re-
 presenting  to  the  Government  against
 the  instalation  of  Weaving  Looms  by
 M/s.  Fibre  Gla:s  Pilkington,  Bom-

 bay,  for  the  manufacture  of  Glass
 Textile  items,  The  representation
 has  been  examined  and  the  question
 of  not  allowing  the  manufacture  or
 Glass  Textile  items  by  the  large  scale
 units  jn  future  and  the  reservation  of
 the  manufacture  of  Glass  Textile
 items  for  exclusive  development  in
 the  small  scale  sector  are  under  con-
 sideration  of  the  Government.

 List  of  Small  Scafe  Units  Engaged
 in  Manufacturing  Fibre  glass  Product

 l.  M/s.  Helsa  Border  Mfg.  Co,
 Indra  Bhavan  Building,  Ghee  Kanta
 Road,  Opp.  O:d  Civil,  Abmeda-
 bad-2.

 2.  M/s.  Unnati  Corporation,  a
 Ravi  Chambers,  Patherkuva,  Ahme-
 dabad-.

 3.  M/s.  Many  Tape  Industries,
 Laxmi  Vijay  Hoisery  Mille  Com-
 pound,  Naroda  Road,  Ahmedabad-2.

 4.  M/s.  Suru  Fibres,  No.  2,  Vidya-
 nagar  Society  No.  |  U3manpura,
 Ahmedabad-i4.  ~

 5.  M/s.  Murali  Mohan’  and  Co.
 39,  Uttaradi  Mutt  Road,  Chickpet
 Cross,  Bangalore-83,

 6.  M/s.  Jacoglass  Electrical  Insula-
 tions  Pyt,  Ltd.  Jaibharat  Indl,  Es-
 tate,  Jalahalli  Camp  Road,  Yerh-

 wantpur,  Bangalore-22.
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 7,  M/s.  Sunder  Silks,  19,  Nagappa
 Street,  Palace  Guttahalli,  Banga-
 Tore-3.

 8.  M/s,  Vanaia  Ribbons  &  Allied.
 Industries,  Mamupet,  Lalbagh  Road,
 Bangalore-27.

 9,  M/s.  Dyammo  Dilectrics,  725,
 GIDC  Indl,  Estate,  Makarpura,
 Baroda-l0,

 t0,  M/s  Rundela  Enterprise,  63/A,
 Indl.  Area,  Govindpura  Bhopal-23.

 ll,  M/s.  Eastern  Electricals,  Go-
 windpura  Indl.  Estate,  Bhopal-23.

 12,  M/s.  Glass  Fibre  Industries,
 Anandnagar,  Raisen  Road,  Bhopal.

 33  M/s.  Glass  Fibre  Textile,  Go-
 vindpura  Indl.  Estate,  Bhopal.

 i4.  M/s  Industrial  Glass  Fabrics,
 Shed  ‘C’  Indl.  Estate,  Quarry  Road,
 Bhandup,  Bombay-23,

 15.  M/s  Indoglass  Pvt,  Ltd.  607,
 Arun  Chambers,  Tardeo,  Bombay-
 34.

 16,  M/s.  Jhavari  Thanawala  Pvt,
 Ltd.  47,  ‘Tamarin  Lane,  Bombay-23.

 4  M/s,  Fibre  Products,  33-A,  Ap-
 urva  Indl.  Estate,  Makwang  Road,
 Andheri  (East),  Bombay-59.

 18.  M/s,  Magneto  Electricals,  Plot
 No.  19,  Govt,  Indl,  Estate,  Kandivii,
 Bombay  87,

 19.  M/s,  Montex  Glass  Fibre  In-
 dustries,  Bombay  Mutual  Tarrace,
 Rustom  Sidwa  Marg,  Bombay-23.

 20,  M/s.  N.  K.  Joshi  &  Co.,  7,
 Rama  Nivas,  Sakkaram  Kir  Road,
 Near  Harj  Nivas,  Bombay-6.

 2l,  M/s.  Wayon  Glass  tex  Indus-
 ‘tries,  68—70,  Sheriff  Devji  Street,
 Chakla,  Bombay-3.

 22,  M/s,  Bajaj  Fabrics  Pvt,  Ltd,  5,
 fancy  Lane,  Calcutta-l,
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 23,  M/s.  Industrial  Tapa  &  Fabrics
 188,  Maniktala  Main  Road,  Cai
 cutta-54,

 24,  Mis,  Insuglass”  Industries  Pvt.
 Ltd.,  90,  Rippon  Street,  Calcutta-6.

 25.  The  Calcutta  Ribbon  Factory,
 lll,  Cossipore  Road,  Calcutta-2.

 26  The  Simplex  Textiles,  P-36,
 India  Exchange,  Calcutta-l.

 27.  The  Eastern  Traders,  45-A,
 Bancharam  Akrur  Lane,  Calcutta-
 12,

 28.  The  Industrial  Weavers,  74,
 Beliaghata  Main  Read,  Caleutta-0.

 29.  The  Insulatéa  Wires  &  Cables
 (Corn.)  Pvt.  Ltd.  112,  Diamond
 Harbour  Road,  Calcutta.

 30  The  Bharat  Insulations,  Fari-
 dabad  (Haryana),

 3l.  The  Variety  Insulations,  Gagan
 Pahad,  Hyderabad.

 32.  The  Glasg  Mica  Industries,  In-
 dustrial  Area,  Hardwar  (UP),

 33.  The  Universal  Industries,  B-
 310,  Vishwakarma  Indl.  Estate,
 Road,  No,  I6-L,  Jaipur-3,

 34,  M/s.  Vidyut  Udyog  Adityapur
 Indl,  Estate,  Jaffishedpur,
 85.  M/s.  Jacoglass  Insulations,
 2.28,  Subhash  Road,  Narayanpet
 60920  (AP).

 36  M/s,  Sleves  India,  Mysore.
 37,  M/s,  Naik  Weaving  Mill,  206

 B/34,  Shivajinagar,  Pune-4.
 38.  M/s.  Naikoglass,

 Shivajinagar,  Pune-4
 89.  Shree  Yamunaji  Corporation

 Devgarhbaria,  Dist,  Panchmaha
 (Gujarat).

 40.  M/s,  Mahavir  Tapes,  Kolshet,
 Thana  (Maharashtra).

 41,  M/s,  Vidyut  Udyog,  5,  Fanc,
 Lane,  4th  Floor,  Calcutta-l.

 206B/34,
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 Atrocities  on  Harijans  and  Adivasis
 in  West  Bengal  and  Bihar

 9309,  SHRI  A.  K.  ROY:  Will  the
 Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  the  number  of  cases  of  atroci-
 tles  on  Harijang  and  Adivasis  in  the
 State  of  West  Bengal  and  Bihar
 brought  to  the  notice  of  the  Central
 Government  from  the  ist  March,  978
 to  the  lst  March,  979  by  the  M.Ps,;

 (b)  the  facts  in  details  and  the  steps
 taken  on  them;  and

 (c)  whether  it  is  a  fact  that  the
 Central  Government  acts  in  most  of
 the  cases  as  Post  office  by  only  mak.
 ing  reference  to  the  State  Govern-
 ment  without  know  the  end  result;
 if  so,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):

 (a)  ang  (b).  A  statement  is  ‘aid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-4408/79).

 (c)  It  is  not  correct  to  state  that  the
 Government  of  India  have  been  acting
 as  a  Post  Office  in  most  of  the  cases
 by  making  a  reference  to  the  State
 Government  without  knowing  the  end
 result,  Law  and  order  being  State
 subject  under  the  Seventh  Schedule
 of  the  Constitution,  action  on  the
 complaints  pertaining  to  atrocities  on
 Harijans  and  Adivasis  is  to  be  taken
 by  the  State  Government  concerned.
 Therefore,  the  references  received
 from  the  M.Ps.  on  the  subject  of  stro-
 cities  are  passed  on  by  the  Govern-
 ment  of  India  to  the  concerned  State
 Government  for  expeditious  action
 ang  direct  intimation  of  the  result  to
 the  M.P.  concerned.  In  more  gerious
 eases,  however,  the  Government  of
 India  call  for  a  report  from  the  State
 Government  and  after  its  examina-
 tion  a  reply  छ  sent  to  the  MPa,
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 Growth  of  Beehive  hard  coke  manu—

 facturing  industries

 9310.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  he  ig  aware  of  the
 mushroom  growth  of  Beehive  Hard
 Coke  manufacturing  industries  in  pri. vate  sector  in  Dhanbad  district  of
 Bihar  within  last  five  years:  if  =,
 number  of  such  industries,  capital
 invested  and  the  number  of  workers
 working  there  and  the  coal  used  for
 making  coke  per  day;

 (b)  whether  it  is  a  fact  that  all  of
 the  Beehive  Coke  manufacturer  waste
 valuable  by  product  like  tar,  benzo}
 etc.  and  pollute  air  damaging  cultiva-
 tion  of  the  surroundings;  and

 (९)  whether  Government  would
 censider  to  take  steps  to  enforce  by
 product  recovery  by  the  manufactur-
 er?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  73  Beehive  Hard  Coke
 manufacturing  units  have  been  yet  up
 in  Dhanbad  District  of  Bihar  within:
 the  last  five  years.  These  units  have
 a  capital  mvestment  of  Rs,  273.75:
 lakhs  employ  3,650  workers  and  con-
 sume  3.87  lakh  MT  coa)  annually.

 (b)  and  (c).  According  to  informa.
 tion  received  from  Centra]  Fuel  Re-
 search  Institute,  Beehive  ovens  are-
 normally  without  any  system  forby-~
 product  recovery  from  the  Volatiles.
 Most  of  the  heat  of  carbonization  im
 Beehives  is  provided  by  the  V.M.  con-
 tents  in  coal.  In  case  of  low-to.me-
 dium  volatiles  content  in  coal,  it  is
 unlikely  to  have  any  surplus  द  M,
 for  discharge  into  the  atmosphere.
 High  Volatile  coals  may  produce
 wndesirable  gasses  through  the  gut-let
 chimney.  In  the  modified  designs  of
 Beehiveg  ovens,  the  carbonization
 time  is  reduced  considerably  and
 efficient  combustion  of  volatiles  «-
 sured.
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 Production  of  Cement  from  Blast...
 Furnace  Stage

 §3ll.  SHRI  A,  K,  ROY:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  he  has  probed  the  pos-
 sibihty  of  making  cement  irom  blast
 furnace  slage  to  tide  over  the  present
 cement  famine  in  the  country,  and

 (b)  if  so,  progress  made  on  this  till
 today,  facts  in  detail?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  and  (b).  Presumably
 the  Question  refers  to  possibility  of
 making  Cement  from  Blast  Furnace
 Slag  as  part  of  the  efforts  taken  by
 Government  to  tide  over  the  present
 Cement  shortage  7  the  country.  Blast
 Furnace  Slag  is  already  being  used  in
 the  manufacture  of  Cement  in  tne
 country.  Most  of  the  steel]  plants  in-
 cluding  Bhilai,  Durgapur,  Rourkela,
 and  Bhadravati  already  have  slag
 granulation  plants,  The  granulation
 plants  of  TISCO  and  Bokaro  are
 under  erection.  In  line  with  the  pre-
 sent  policy  of  tne  Government  to
 rapidly  increase  cement  production
 capacity  in  the  country  ang  to  have
 an  economical  utilisation  of  blast  fur-
 mace  slag  produced  by  steel  planta
 Government  have  been  encouraging
 production  of  blast  furnace  slag
 eement.  A  number  of  Cement  manu-
 facturerg  are  already  producing  blast
 furnace  slag  Cement.  The  production
 of  Slag  Cement  during  the  year  197
 78  are  as  follows:—

 Quantity
 Year  (in  lakh  tonnes)

 2974  18,47

 975  23.06
 976  3.86
 ६  [है  ६  32.85

 #६  ™  |  2.68

 Units  who  have  reporteq  produc-
 tion  of  Slag  Cement  during  978
 aure:—

 l.  ACC.  Jamul.

 2.  A.  C.  C.,  Chaibasa,
 3,  A.  C.  C,,  Khilari,
 4,  A.  C.  C.,  Smdri,
 5.  Durgapur  Cement  Works.

 6,  V.I.S.L,,  Bhadravati,
 7.  Andhra  Cement,  Vijaywada.
 8  Bagalkot  Udyog  Limited
 gs.  Orissa  Cement  Limited.

 10.  Sone  Valley  Portland  Cement
 Limited,

 ll  Satna  Cement  Works.

 12.  Kalyanpur  Lime  ang  Cement
 Works,

 I3,  Cement  Corporation  of  India,
 ‘Mandhar.

 Besides  the  above,  SAIL  has  _  pro-
 Posed  estab]  shment  of  Cement  plants
 at  Chilhati  (Madhya  Pradesh)  and
 Rourkela  (Orissa)  for  a  total  capacity
 of  6.70  lakh  tonnes  per  annum  of
 blest  furnace  slag  Cement.

 fart,  ट  इपर  इटरों  के  क॑  “बोर्ड  में  परिवत्तन

 9312.  श्रो  |  चन्द  कछवाय  क्या  गह
 मंत्री  हिन्दी  टाइपराइटरों  के  निर्माण  के  बारे
 में  प्रतारांकित  प्रश्न  संख्या  i528  दिनाक
 29  नवम्बर  «978  के  उत्तर  के  बारे  में

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  हिन्दी  टाइपराइटरों  के  पहली
 बार  निर्माण  किये  जाने  से  लेकर  उसके  की-
 बोर्ड  को  झाड़  बार  बदला  गया  है  जबकि
 अंग्रेजी  के  टाइपराइटर  को  एक  बार  भी

 नहीं  बदला  गया  है  ;

 (ज)  क्या  हिन्दी  टाइपराइटरीं  के  की-

 बोर्ड  को  इस  प्रकार बार  बार  बदलन ेके  कारण
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 उन  पर  काम  करने  वाले  कर्मचारियों  की
 टाईप  की  गति  पर  असर  हुआ  है  जिसके
 कारण  उनका  दिक्कत  होती  है  ,  भौर

 (ग)  यदि  हा,  ता  सरकार  ने  इप  बात
 को  देखने  के  लिए  क्‍या  कदम  उठाए  है  कि

 हिन्दी  टाइपराइटर  का  की-बोर्ड  भविष्य
 में  न  बदला  ए  ?

 गृह  मत्र  लघ  में राप्य  सज  (अर,  धिक
 लाल  मण्डल  (क)  से  (ग)  यह  महीं  है  कि
 देवनागरी  टाइपराउ्टर  के  कुजीउटल  को  कई
 बार  परिरवाँ  १  पिया  गए,  ।  oc  भा  सही  है
 कि  कुजीपटल  में  परित्रत॥  करत  से  टाइप-
 राइटर  का  प्रयाग  करते  बाना  को  कुछ
 क्रठिनाई  होती  है  ।  लेफिल  ये  परिवर्तन

 कुजीपटल  में  सुधार  करने  के  लिए  तथा
 टराइईपिग  की  गति  बढ़  ने  के  उद्दश्य  से  क्त
 गए  थे  7  मई  i996  के  बाद  देवनागरी
 टाइपराइटर  के  कुजपटल  में  काई  परिवतन

 नही  किया  गया  है  ग्रौर  तन  इसम  शब  कोई
 परिवर्तत  करते  का  सरक।र  वा  इरादा  है  1

 Representation  on  violent  incidents  in
 North-Eastern  Region  States

 9873  SHRI  SACHINDRALAL  SIN-
 GHA  Will  the  Mhnister  of  HOME
 AFFAIRS  be  pleased  to  state

 (a)  whether  his  Ministry  received  a
 number  of  representation  from  the
 M  Ps  of  the  North  Eastern  Region
 States  about  a  number  of  violent  ‘nel
 dents  in  these  States  during  the  last
 three  months,

 (9)  7  go,  the  details  of  the  repre-
 sentations  received,

 {e)  whether  he  will  convene  a
 meeting  of  the  Chieg  Ministers  and
 the  Home  Ministers  of  these  States
 to  discusg  the  Law  ang  order  situation
 of  these  States,  and

 Td)  If  so  when?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  ang  (b)  During  the  last  three
 months  only  one  such  letter  regard-
 ing  incidents  on  Assam-Nagaland
 border  was  recereved

 (c)  &  (da)  During  February—April,
 ‘1979,  the  Home  Minister  visited  all
 the  North-Eastern  States/UTs  and
 had  an  opportunity  of  discussing  the
 law  and  order  situation  with  the  res-
 pective  Chief  Ministers  Besides,  the
 convened  meeting-  with  the  Chief
 Ministers  of  Assam,  Nagaland  and
 Arunachal  Pradesh  on  10,  ]  &  8
 April  979  and  again  discussed,  inter
 alta  matters  relating  to  law  and
 order  in  those  States

 fet  दहह्पर  हु्गो  का  निर्माण

 934  श्र  हुन  श्न्द  कदछुवाय  क्‍या
 उद्योग  मंत्री  हिन्दी  टाइपराइटर  के  निर्माण
 के  बारे  में  29  नवम्बर,  978  4  भ्रताराकित
 प्रशन  सख्या  528  +  उत्तर  के  सबंध  में  यह
 बताने  की  कृपा  करेंगे  वि

 (+)  क्या  इस  समय  देश  मे  हिन्दी  टाइप
 राइट”  कीकीमते  बढ़  गई  है  और  यदि
 ह्ना  तो  क्‍या  निर्माताओं  ने  टाइप  राइट/  की
 कीमतो  को  जब  भी  लिपि  (त्रित)  की
 बदला  गया  प्रत्येव  बार  बढ़ाया  और  यदि
 हा  तो  क्तिना

 (ख)  क्‍या  यह  सच  है  कि  इस  समय
 हिन्दी  टाइपराइटरों  की  माथे  बहुत  अधिक  है
 तो  यह  मांग  इस  समय  हो  रहे  निर्माण  से
 8  गुनी  प्रधिक  है  और  खरीदारों  को  म  से
 कम  6  महीनत  प्लौर  प्रधिक  से  भ्रधिक  एक  वर्ष
 प्रतीक्षा  रनी  पड़ती  है  पौर  यदि  हा  तो
 उस  7  निर्माण  बढाने  वे  लिए  सरकार  ने  क्या
 प्रयास  किये  है  ,  भौर

 (ग)  उन  फ्मों  भ्र॑गंपनियों  के  नाम  क्या
 हैं  जो  इस  समय  टाइपराइटरो  का  निर्माण  कर
 रही  है  झौर  प्रत्येक  कम्पनी  के  हाइफ्शइडर
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 का  निर्माण  लागत  और  विक्री  ज्ल्प  कितना  है
 आए  उस  लि  सरका:'  कर  कितना  लगता  है
 तथा  उतकों  स्वरा  क्या  है  ?

 उद्योग  अंत्राय  में  राज्य  मंत्री  (शी
 जगवस्थों  rc  पादव)  (क)  भी,
 नहीं  ।

 (ख)  हिन्दी  टाइ:राइटरों  की  भांग  का
 कोई  झलग  से  अनुमान  नहीं  लगाया  गया  $
 किन्तु  हिन्दी  के  प्रगामी  प्रयोग  के  कारण  इन
 टाइ!एड्टट/  क मंग  जड  रह  है
 टाइप  राइटरों  का  निर्माण  करन ेके  लिये  उपलब्ध

 सुविधाएं  मांग  को  पूरा  करते  के  लिए  पर्याप्त
 समझी  जाती  है  और  यदि  काफी  ऋयादेश
 आडेर  किए  जाते  हैं  तो  विद्यमान  एकक  श्र  नी
 स्वीकृत  क्षमता  तक  उत्पादन  कर  सकते  हैं

 पक  हिन्दी  टाइपराइटरों  के  प्रबंध  में  बताया
 गपा  है  किवेदर-संविदा  पर  उपलब्ध  हैं।

 (ग)  पैं ससे  रेमिगटन  रैण्ड  श्राफ

 इण्डिया,  काका,  गोदरेज  ऐण्ड  बायर्स

 मैप  हैक्चरिंग  कंपनी  झाफे  इण्डिया
 पे  इबेड  जिभिशेड,  बस्त्रई,  रेपाला  कारपोरेशन
 पनिमिडेड,  मद्रास  हिन्दी  टाइपराइटरों  का
 'निर्माण  करते  रहे  “।  हाल  ही  में  मसस
 फासिट  ए  शेत्रा  लिमिटेड  मद्रास  ने  भी

 पहुंस्दी  टाइप  राइटरों  का  उत्पादन  शूर  कर  दिया

 है।  टाइपराइटरों  के  मूल्य  वा  वितरण  पर

 कोई  निर्यत्रण  नहीं  है  ।  फिर  भी  प्रति  एवम्‌
 'निपटान  के  महानिदेशालय  की  दर-संविदा
 के  प्रधोन  25  से  ०  मो०  झाक.र  के  टाइपराइटरों
 का  मूल्य  620/—  87  t  तथा  उस  पर
 20  प्रतिशत  उत्पादन  सलक  लगता  +  ह्  पर

 बिक्री  कर  तथा  ज  जैसे  भ्रत्य  शूल्क  भी
 लगेंगे  ।

 'जिता  -  कमों  Start  क

 बिड  कमंचारियों  क।  कम।

 O35.  -  लक्भोता राप्रण  पाहेध  क्या .
 'जदोग,  मंत्रों  यह  बताने

 की  कृषा  करेंगे

 (क)  क्या  यह  सच  है  कि  कुछ  जिसा
 उदयोग  केन्द्रों  में काम  बिलकुल  भी  झारम्भ
 नहीं  हुभा है  शौर  भ्रावश्यक  कर्मचारियों  की
 कमी  और

 (ख)  यदि  हां,  तो  इस  संबंध्र  में  क्या
 कार्रवाहीं की  गई  है  ?

 उच्चोग  मंत्रालय  में  राज्य  मंत्री  (भो
 जगवम्बो  प्रताव  यादव)  :  (क)  तथा

 (ख).  जी,  हां  1

 पंजाब,  केरल,  हरियाणा,  हिमाचल  प्रदेश,
 गोवा,  बमन  तथा  दिव,  हाहरा  तथा  नगर  हवेली
 के  राज्य  तथा  संध  शासित  प्रदेशों  में  तथा  देश  के

 उत्तर-पूर्वी  क्षेत्र  में  प्रभ'  तक  कुछ  जिला
 उद्योग  केन्द्रों  ने  कायं  करता  शुरू  नहीं  किया

 जिला  उद्योग  केन्द्र  कार्यक्रम  .  मई,
 19788  शुद्ध  किया  गया  था  विभिन्न  राज्यों  में

 जिला  उद्योग  केन्द्र  भिन्न  भिन्न  समय  पर
 स्वोकृत  किए  गए  थे।  प्रनूनव  से  पता  चलता

 है  कि  कार्यालय  की  स्थापना  करने,  कर्मचारियों
 की  भर्ती  करने  तथा  प्रशिक्षण  झादि  के  प्र  रंभिक
 कार्य  को  पूरा  करते  में  लगभग  4  महोने  का
 समय  लग  जाता  है।  इस  अवधि  के  बाद  कार्ये-

 वाही  योजना  ं  हाथ  में  ली  जाती  हैं  तथा  जिला
 उद्योग  केन्द्रों  द्वारा  वास्तविक  कार्य  शुरु  करने
 से  पहले  कार्यक्रम  बनाये  जाते  हैं।

 पंजाब  तथा  हरियाणा  ह#  झपने  प्रस्ताव-कुछ
 देर  से  दिए  ।  हिमाचल  प्रदेश,  केरल.  गोवा
 दमन  शौर  हिय  तथा  ठांदर,  लंगर  हवेली  में
 भर्ती  क ेसियम  बनाने,  चयत  समितियों  का  गंठन
 करते  तथा  भर्ती  की  प्रक्रिओों  एर  निर्णय
 करो  में  कुछ  विलम्ब  हुआ  था।  किन्तु  ये
 राज्य  और  संघ  शासित  प्रदेश  शब  प्रन्य
 राज्यों  की  बरावरी  पर  भ्रा  है  है  ।

 जिला  उद्योग  केद्रों  का  प्रबन्ध  करने  वाले

 उपयुक्त"  स्थानीय  व्यंक्तियों की  कमी  के  कारण

 उत्तर-पूर्वी  क्षेत्र  में  इस  कार्यक्रम  की  प्रगति

 धीमी  रही  बे  इस  विषय  पर  सिर्णम  करके
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 हल  निकाल  लिया  गया  है  कि लघु  यग
 विकास  संग्रठन  इन  राण्यों  /  केन्द्र  शास्ति
 प्रदेशो  को जब  भी  जरुरत  होगी,  उचित  =  क्ति
 ब्रहमा ।  करेगा  ।

 शो  लंका  ते  सीमेंट  का  झायात

 9316.  Blo  लक्ष्मोभाराणण  पाइप  :
 क्या  उद्योग  मत्रीय  बताते  की  कृपा  ३रेगे
 कि

 (क)  कया  दिनाक  26  फरवरी  979
 के  इकानामिक  टाइम्स  में  प्रकाशित  यह
 समाचार  सही  है  कि  श्री  लक्ा  से  सीमेंट  चा
 बड़ी  मात्रा  में  प्रायात  करते  वा  विचा  र  है  ,

 (ख)  यदि  हा  तो  तत्सबधी  ब्यौरा
 क्या  है,  शौर

 (ग)  देश  मे  ही  समेट  का  उत्पादन

 बढ़ाने  क ेलिए  978-79  मे  क्या  कार्यवाही
 की  गयी  शौर  इस  सबंध  में  ब्तेमान  तथा
 आावी  योजनाये  क्या  है?

 उद्योग  मंत्रार्थ  नें  राण्य  मंत्री
 जगबम्यो  प्रसद  बाब) :.  (क)  तथा  (ख)
 झगस्त  978  में  भारत  में  श्री  लवा  के

 उच्च  प्रक्‍्त्र  के  माध्यम  से  सीमेंट  की  सप्लाई
 के  लिए  एक  प्रस्ताव  प्राप्त  हुआ  था  किन्तु
 च्य्कि  दूसरे  देशों  से  उक्‍्नधिक  लाभप्रद  शर्तों
 पर  सं'मेंट  उपलब्ध  था  प्रत  इस  सबंध  मे

 झनुवर्ती  कारंवबाई  नहीं  की  गई  थी  ।
 जब  भी  कभी  भविष्य  मे  भ्रस्ताव  प्राप्त  होगे
 उस  पर  गणवत्ता,  मुल्य  तथा  प्रन्य  शर्तों  के
 साम  भय  पहलूशो  पर  विचार  किया  जाएगा।

 (ग)  सरकार  ने  देश  मे  सीमेट  के  उत्पादन
 तथा  उपलब्धता  को  बढ़ा)  के  लिए  निम्नलिखित

 झ्रध्यपाय  किये  है  --

 L  भूटान तथा  ने  पाल  को  छोड़  कर  देश
 से  बाहर  सीमेंट  निर्यात  करने  पर  रोक
 लगा दी  गई  है  t

 MAY  2,  978

 2  पश्रौद्योगिक  लाइसेंस  देने  के  लिये
 प्राप्त  नये  भ्रावेदनों  पर  प्रध्िक  तेजी  से  विचार
 किया  जाने  लगा  है  -  प्रप्रैल,  977  से
 2  अप्रैल,  979  की  झवधि  मे  कूल  मिलाकर
 50  50  लाख  मी०  टन  की  क्षमता  के  लिये
 35  आाशर-पत्न  तथा  7  श्रौद्योगिक  लाइसेस
 दिये गये  जबकि  अप्रैल  974  से  3  मार्च
 977  की  अवधि  मे  कूल  मिलाकर  84  60

 लाख  मी०  टन  की  क्षमता  के  लिये  बेवल  7
 आशय-पत्न  तथा  प्रौद्योगिक  लाइसेझ  जारी
 किये  गये  थे  ।

 3  देश  में  सीमेट  के  बि+रण  के  समय
 मे  विद्यमान  क्षेत्रीय  झसम्तुलन  सीमेट  सयत्री
 के  चुना  पत्थर  निक्षेपों  के  समीप  स्थित  होने
 के  कारण  है।  सीमेट  सथत्नों  का  श्रलग  झलग
 स्थापित  किया  जाता  प्रॉत्मसाहित  कर  इस
 असन्तुलन  के  नन्‍्यनतम  किया  जाना  है  t

 4  इस  समय  मत्रिमडल  की  एक  उप-
 समिति  सीमेट  के  सरक्षण  के  लिए  अपनाये
 गये  विभिन्न  अध्युपायो  पर  विचार  कर  री
 है  ।  सीमेट  का  सरक्षण  प्रतिस्थापत  सामग्री
 जैसे  हाइड़ेटेड  लाइन  धान  भपी  सीमेट  सगोत,
 चूना  गारा  झ्रादि  का  उपयोग  कर  लिया
 जाता  है  ।

 5  978-79  के  दौरान  देश  में
 5  47  लाख  भी०  टन  सीमेट  वा  प्रायात

 कया  गया  है  तथा  979-80  के  लिये  लगभग
 20  लाख  मी०  टन  और  भी  सीमेट  प्रायात
 करने  की  योजना  बनाई  गई  है  ।

 6  विगत  तीन  वित्तीय  वर्षों  की  भ्रवधि
 से  अर  त्येक  एकक  में  हुए  सबसे  भ्रधिक  उत्पादन
 मे  प्रतिरिबत  उत्पादन  झधवा  उसकी  लाइसेसी-
 श््त  क्षमता  के  85  ब्रतिश्त  पर  जो  भी  झधिक
 हो,  प्रति  मी ट्रक  टन  पर  30  रुपये  के  नकद
 प्रोत्साहन  की  घोषणा  की  गई  है  1

 7  सडक  द्वारा  सीमेट  परिवहन  के  भाठा

 प्रतिपूति  ्षअधी  विद्यमान  नियमों  को  शोरा
 सदार  बना  दिया  गया  है  |

 Written  Answers.  rhe
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 eB  सरकार  ते  बिजनी  को  कटोती  के
 दौरान  सीमेट  का  उत्पादन  करते  हेतु  केप्टिव
 पावर  का  उपयोग  करने  के  लिये  सोमेट  उद्योग
 को  सहायता  भो  प्रदान  की  है  ।

 9  विद्यमान  एककों  वे  उत्पादन  पर
 निगराती  रखी  जा  रही  है  त/कि  यह  सुनश्चित
 किया  जा  सके  कि  उद्योग  शतप्रतिगत  समग्र
 क्षमता  उपयोगिता  को  बनाये  हुये  है  ।

 lo  उत्पादन  में  वृद्धि  करने  के  लिये
 प्रि-केत्मीनंटर  प्रौद्यागिकी  का  श्रायात  करने
 की  अनुमति  दे  दा  गई  है  n

 ll  चल  रहो  परियोजनाओं  के  निर्माण
 में  शीक्षा  की  ज,  रही  है  1

 2  सरकार  ने  सती  का  ा  योग
 करने  के  लिये  इस्पात  सयत्रा  पर  अथवा
 उनके  समोष  हीं  सोमेट  संपत्र  स्थापित  करने
 का  प्रात्माहन  देन  का  भा  निगय  लिया  है  t

 l3  सरकार  ने  बड़ा  सख्या  में  छाड
 सोमेट  फब  लगाने  को  प्रोत्साह।  दने  का  भो
 निर्णय  किया  है  |

 4  एक  उच्चस्तरोय  समिति  ने  सोमेट
 उद्योग  का  व्यापक  ध्यान  कि।  है  झोर  कई
 सुझावों  की  रिफारिश  की  है  जो  सरकार  के
 विचाराधीन  है  t

 Standard  of  Administration  in  Tribal
 Areas

 997  SHRI  GIRIDHAR  GOMANGO
 Wil]  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state

 (a)  whether  his  Ministry  ig  ware
 of  the  fact  that  the  standarg  of  ad-
 ministration  in  triba:  areas  of  the
 ‘country  is  ndt  up  to  the  mark  vs  yet;

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  to  increase  the  standard  quality
 aad  efficrency  of  administration  in

 these  areas,  and

 (c)  the  steps  taken  by  the  State  hay-
 ing  Scheduled  Areas,  Sub-plan  Areas
 for  reformation  of  administrative  set
 up  to  implement  the  socio-economic
 and  legal  matters  of  the  tribal  areas
 and  the  people  so  far?

 THE  MINISTER  OF  STAIE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  VAL  MANDAL):

 (a)  With  the  large  increase  in  the
 developmental  activity  in  the  tribal
 sub-plan  areas  administrative  unpre-
 paredness  has  errerged  as  a  cons-
 traint

 (b)  Guideline,  9n  admuinististion
 and  personnel  poly  mm  tribal  =  sub-
 plan  areas  were  issued  to  the  State
 Governments  in  February  979

 (e)  Information  so  far  received
 shows  that  the  Stute,  of  Andhra  Pra-
 desh  Bihar,  Gujaral,  Orissa  Rajas-
 than,  Tripura,  Utta:  FPiadesh  and
 Union  Territoiies  of  Goa  Daman  &
 Diu  and  Andaman  &  Nicobar  Islands
 have  accepte]  the  guidelines  The
 States  of  Andhii  Pradesh,  Asain,
 Bihar,  Gujarat,  Himachal  Py  adesh,
 Kerala,  Madhya  Pradcsh,  Mah  ash-
 tra)  Mampur  Oriss:  Rajasthan,
 Tami]  Nadu,  Tripura,  Uttar  Pradesh
 and  West  Bengal  have  mitiated  action
 for  the  grant  of  special  incentives  to
 attract  suitable  ofheers  to  work  in  the
 tribal  sub-plan  areas  so  that  problems
 of  the  areas  are  tackled  more  effec-
 tively
 Training  to  the  Tribals  for  Agro-hased

 Industries

 938  SHRI  BAGUN  SUMBRUI:
 Will  the  Minister  of  INDUSTRY  ८९
 pleased  to  state

 (a)  whether  Government  have  set
 up  a  machinery  to  provide  simple
 techniques  and  provide  training  to  the
 tribals  for  agro-baseq  industries,  and

 (b)  if  so  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV)  (a)  and  (b)  The  Develop.
 ment  Commissioner,  Smal]  Scale  In-
 dustries  has  introduced  a  scheme  for



 7879  Written  Answera

 development  of  entrepreneurship
 among  weaker  sections  of  the  com-
 munity  with  effect  from  Noyember,
 1978.  Under  this  scheme  weaker  sec-
 tions  of  the  community  including  tri-
 bals  are  eligible  for  admission  to  the
 training  courses,  These  courses  are
 mainly  meant  for  creating  self-cm-
 ployment  opportunities  for  such  peo-
 Ple.  The  courses  are  cf  two  months
 duration  and  a  stipend  of  Rs.  100/+  per
 month  is  paid  to  cach  trainee.  Tribals
 can  also  get  the  necessary  facilities
 available  under  the  Rural  Artisan
 Programme  being  operated  under  the
 District  Industries  Centres  programme.

 In  80  far  ag  Sericulture—an  agro.
 besed  industry  in  tribal  areas  of
 Madhya  Pradesh,  Orissa,  Bihar  and
 North  Eastern  Region  is  concerned;
 the  Central  Silk  Board  at  Bombay
 through  its  Central  Tassur  Research
 Station,  Ranchi  provides  the  follow-
 ing  courses  to  students/rearers  spon-
 fored  by  these  States—-

 Duration
 Ll  Post-graduate  diploma

 in  non-mulberrv  Seri-
 culture  (capacity  25
 trainees  per  year},

 5  inenths

 2,  Refresher  course  train-  l  month
 ing  for  inservice  otfi-
 cers  rely  candidates

 per  session)
 3.  Intensive  practice  3  months

 training  (25  trainees
 per  year)

 4,  Oak  Tassar  training  for
 graduates  under  Mani-  6  months

 pur  Oak  Tassa,  Project
 on  payment  of  (capacity
 —20  trainees)  (stipend
 Rs,  ‘150/-  p.m.)

 6.  Oak  Tassar  training  for
 matriculates  under  Oak
 Tassar  Project  on  pay-
 ment  of  (stivend  Rs,  00

 p.m,  (capacity  40-trainees)

 The  trainees  are  provided  with
 hoste)  atcommodation  and  monthly
 atipends

 MAY  2,  979  Written  Answers  ee

 Guidelines  regarding  dministrative
 and  Implementation  for:
 LT.D.Ps,  of  Tribal  Sub-Plan  Arena

 9319,  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  HOME  AFFAIRS.
 be  pleased  to  state’

 (a)  the  guidelines  issued  by  his  Min-
 istry  to  the  States  regarding  the  ad-
 ministrative  and  implementation  ma-
 chinery  for  Integrated  Tribal  De-
 velopment  Projects  of  the  Tribal  Sub-
 Plan  areas;

 (b)  the  States  which  have  accepted
 the  guidlines;  and  adopted  the  admin-
 istrative  set  up  suggested  by  his  Min-
 istry;  and

 (c)  the  State-wise  administrative
 and  implementation  machinery  intro-
 duced  for  Tribal  Sub-plan  Area  80.
 far?

 THE  MINISTER  OF  STATE  IN:
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHR]  DHANIK  LAL  MANDAT,):

 (a)  The  guidelines  for  administra-
 tion  and  personnel  pohcy  in  tribal
 areas  issued  to  the  State  Governments
 in  February,  1979,  contain  suggestions
 to  consider  further  delegation  of  fin—
 ancial  and  administrative  powes,,
 transfer  of  funds  to  implementint
 authorities,  rationalisation  of  pruce-
 dure  for  sanction,  selection  of  officers.
 for  working  in  tribal  areas,  special
 entries  for  good  services,  grant  uf  in-
 centives,  learning  of  local  dialects,
 training  of  personnel  etc,

 (b)  As  per  information  availuble-
 almost  all  the  States  have  more  or
 less  accepted  the  guidelines,  though
 their  full  implementation  has  yet  to
 come  about,

 (ey  Many  States  have  appuiited
 senior  officerg  to  be  incharge  of  the
 tribal  sub-plan  programmes  and  have
 taken  up  various  other  measures  for
 implementation  of  the  Tribal  sub.plan,,
 like  the  appointment  of  Project  Offi-
 cers,  the  delegation  of  financia]  and
 administrative  powers  to  the  Project
 functionaries  and  the  setting  up  of.
 project  level  committees.
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 कई  के  मुल्यों  को  कपड़े  के  मूल्यों  से  सम्बद्ध
 करता

 9320.  श्री  एस०  एतस०  सोसानों  :
 क्या  उच्योग़  मलरी  यह  बताने  की  कृपा  करेगे
 कि  :

 (क)  क्या  सरकार  ने  रूई  के  मूल्यों
 को  कपड़े  के  मूल्यों  से  सम्बद्ध  करने  का  निर्णय
 किया  है,

 (ख)  यदि  हा,  तो  उ  'का  ब्यौरा  क्या

 है,  भौर

 (ग)  यदि  नहीं,  तो  उसके  क्‍या  कारण

 हैं?

 उद्योग  मंत्रालग  में  राज्य  मंत्री  धो
 जगवस्धो  प्रताव  यादव)  :  (क)  से  (ग)
 कपडे  के  मूल्य  निर्ष्टियों  की  लागतो  जैसे
 विभिन्न  कारणों  पर  निश्चित  किये  जाते  है
 जिनमे  केवल  कपास  ही  शामिल  नही  है  बल्कि

 मजदूरी  रजक  पदार्थ  व  रसायन  आदि  जैसे
 न्य  कारण  तथा  माग  एवं  प्रति  की  समग्र
 स्थिति  भी  शामिल  होती  है  1  केवल  कपास  के

 मूल्य  निर्धारक  होने  के कारण  कपास  के  मूल्यों
 य  तैयार  माल  के  मूल्यों  के  बीच  पूर्ण  सम्ब  4
 स्थापित  करने  का  प्रयास  करना  व्यवहारिक
 नहीं  है  ।  कपास  की  विभिन्न  किस्से  होने
 तथा  प्रौद्योगिकी  बदलने  मे  प्रधिक  प्रन्तर  होने
 के  कारण  विशेष  रूप  से  ऐसा  नहीं  किया  जा

 सकता  है।  फिर  भी  सरकार ने  कपास  उत्पादको
 के  हित  की  रक्षा  करने  के  लिए  झनेक

 झभ्युपाय  किये  है  जैसे  कपास  के  समर्थन  मूल्य
 निश्चित  करना  कपास  की  प्रात  के  लिए
 सरकारी  क्षेत्र  4  सहकारी  झभिकरणों  की

 भूमिका  प्रधिकाधिक  ढाना  |  इसी  प्रकार,
 जब  कभी  कपास  की  मृल्य  प्रवृत्ति  से  बस्त्र  के

 मूल्यों  मे  झषिक  भ्न्तर  होता  है  तो  सरकार  यह
 सुनिश्चित  करने  के  लिये  हस्तक्षेप  करती  है
 कि  मूल्यी  पर  नियंत्रण  रहे  ।

 हुई  का  बिच  मूल्य  झौर  चसको  विर्धात

 9321.  शी  झनस्त  राज  जायसवाल  :
 क्या  उच्चोग  मत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  भ्रन्तर्राष्ट्रीय  बाजार  से  ft  देश
 के  बाजार  में  जनवरी-फरवरी,  i979  मे
 छ्  का  बिक्री  मूल्य  प्‌थक-पथक  कितना
 थ,

 (ख)  क्‍या  सरकार  को  इस  वर्ष  भी
 र्र्  के  तिर्यात  के  मामले  में  हानि  उठानी
 पड़ेगी  झौर  यदि  हा,  तो  कितनी,  धौर

 (ग)  “क्या  रूई  के  निर्यात  और  उसकी
 कीमतो  में  कमी  को  रोकने  के  लिये  रूई  के  रक्षित
 भडार  बनाने  के  बारे  में  विचार  करेगी,
 यद  नहीं  तो  उ  के  क्‍या  कारण

 है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्रों  श्री
 जगवम्बो  प्रताद  पादव)  :  क)  झोर  (ख)
 जनवरी-फरवरी,  7979  में  जो  एक  मात्र
 भारतीय  रूई  निर्यात  बाजार  मे  बिक्री  के  लिये
 दी  गई  थी  बह  पहले  के  वर्ष  i976—77  तथा
 1977-78  के  मौसम  की  कुछ  विशिष्ट

 किस्म  की  थी  जो  गुजरात  स्टेट  कोझापरेटिय
 काटन  मार्केटिंग  फेडरेशन  तथा  भारतीय  क्
 निगम  के  पास  पड़ी  हु!  थी  तथा  जिसकी  देश
 में  कोई  माग  नहीं  थी।  अतएव,  निर्यात  मूल्य
 की  घरेलू  मृल्यों  से  तुलता  करना  उचित  नहीं
 होगा  ।  सबधित  पाशथ्यों  भयति्‌  गुजरात
 स्टेट  कोआापरेटिव-काटन  मार्केटिंग  फेडरेशन
 तथा  भारतीय  रूई  निगम  द्वारा  उपर्युक्त
 किस्म  की  रूई  निर्यात  का  काम  हाथ  में  लिया
 गया  था  भ्रतएव,  सरकार  द्वारा  कोई  हानि
 उठाए  जाने  का  प्रश्न  ही  तहीं  उठता  |

 (ग)  भ्रगस्त,  978  में  सभा  पढल  पर
 वे  गये  वस्ता  नीति  विवरण  में  भारतीय
 हई  सिगम  द्वारा  एक  बफर  स्टाक  के  बनाए.
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 जाने  तथा  उसके  संचालित  करने  की  प्रकल्पना

 है  ।  निगम  बफर  स्टाक  की  स्थापना  करने

 हैतु  कदम  उठा  चुका  है  |

 Setting  up  of  a  Paper  Industry  by
 M/s.  Alliea  Produce  Company  Ltd,

 Paonta  Sahib

 9322.  SHRI  DURGA  CHAND:  Wilt
 the  Minister  of  INDUSIRY  be  picas2d
 to  refer  to  the  answer  cf  Unstarred
 Question  No  22ll  un  ith  March,  4979
 and  state:

 (a)  whether  the  Central  Govern-
 ment  have  taken  into  consideration
 the  requirements  of  land  and  raw
 material  when  industrial  hcences
 were  issued  to  6  parties  for  manu-
 facturing  wood  pulp  and  speciality
 paper  in  Himachal  Pradesh;

 tb)  whether  it  has  come  to  the
 nOlice  of  the  Centra]  Government  that
 the  State  Government  of  Himachal
 Pradesh  is  not  concluding  agree-
 ments  with  M/s.  Allied  Produce  Com-
 pany  Limited  Paonta  Sahib  for  land
 and  raw  material;

 (e}  whether  the  Centra]  Govern-
 ment  before  awarding  annual]  licen-
 ces  to  the  party  on  4th  November,
 3977  have  asked  the  Himachal  Pra-
 desh  Government  for  fulfilling  the
 conditions  as  regards  to  land  and  raw
 materials  agreements  with  the  party
 for  the  purpose;

 (d)  if  so,  the  State  Government's
 response  thereon;  and

 (e)  what  steps  the  Central  Gov-
 ernment  have  taken  to  expedite  the
 matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  In  schemes  which  in-
 volve  utilisation  of  forest  raw  mate-
 rial  for  manufacture  of  paper,  it  is
 ensured  before  granting  an  industrial
 licence  that  the  State  Government
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 give  an  assurance  ८"  sustained  ayaila-
 bility  of  raw  material  for  the  pro-
 ject.

 (b)  to  (६),  M/s,  Allied  Produce  Co,
 Ltd.  have  been  representing  t.  the
 Central  Government  about  the  ncn-
 finalisation  of  agreements  by  the  State
 Government  of  Himachal  Pradesh  for
 the  supply  of  forest  raw  materials  and
 allocation  of  land  Since  it  is  for  the
 State  Government  to  satisfy  tliwm-
 selves  about  particular  projects  and  to
 conclude  agreements  fur  allocation  of
 forest  raw  materials  and  land,  the
 purty  has  been  advised  to  negutiate
 with  the  State  Government  fur  fina-
 hsation  of  the  agreement  ‘The  mut-
 ter  has  also  been  taken  up  with  the
 State  Government  who  have  stated
 that  as  the  party  have  not  taken  effec-
 tive  steps  to  implement  the  scheme,
 they  have  withdrawn  toe  <cmmitments
 made  earlier  The  validity  of  the  in-
 dustrial  licence  granted  to  the  party
 his,  however,  bern  extender  up  to
 3i-5-79  to  afford  them  an  upLurturiny
 to  conclude  the  agreement  wiin  the
 State  Government.

 National  Overseas  Scholorships
 8.0,  &  §.T.

 9323  SHRI  BAPUSAHEH  PARU-
 LEKAR:  Will  the  Mmister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  how  many  applicationg  were
 received  in  1977  and  1978,  year-wise
 for  national]  overseas  scholarships
 from  Scheduled  Castes,  Scheduled
 Tribes,  denotified  and  nomadic  tribes
 and  economically  backward  classes
 and  names  and  qualification,  of  such
 applicants,

 (b)  whether  it  is  a  fact  that  no  one
 from  this  category  was  selected
 though  there  were  qualified  candi-
 dates  and  scholarships  were  given  to
 othere  not  covered  by  the  category
 and  if  so,  their  nameg  and  qualifica-
 tions:  and

 (९)  the  reasons  for  not  selecting
 candidates  from  the  reserved  cate-
 gory?



 THE  MINISTER  OF  STATE  IN
 ह)  MINISTRY  OF  HOME  AFFAIRS

 HRI  DHANIK  LAL  MANDAL):
 )  There  was  ac  scheme  for  award
 National  Overseas  Scholarships  to

 theduled  Castes,  Scheduled  ‘tribes
 &  students  separately  for  the  year

 ॥  and  for  the  year  1978.  There  was th
 a  scheme  for  the  period  l976—

 as  a  whole  scheme,  we  received  45
 lications  (22l  from  Scheduled

 s,  60  from  Scheduled  Tribes,  2
 om  Denotified,  Nomadic  and  Semi-

 adic  Tribes  and  58  from  Other
 momically  Backward  Classes).  ‘The

 of  names  and  qualifications  of
 ch  applicants  are  at  Statement—I

 of  the  House.

 (b)  It  is  not  a  fact  that  no  one  from
 is  category  was  selected  though
 ere  were’  qualified  candidates  and

 tholarships  were  given  to  others
 “covered  by  the  category.  24

 icheduled  Castes,  l  Scheduled  Tribes
 Denotified,  Nomadic.  and  Semi-

 Omadic  Tribes  and  §  other  Econo-
 ically  Backward  Classes  candidates

 re  given  scholarships  from  the
 above  list  of  candidates.  List  of
 lames  and  qualifications  of  such  select-
 d  candidates  is  at  Annexure—II.

 (c)  Does  not  arise.

 ecommendationg  of  Committee  on
 Small  Scale  Industries

 93  SHRI  K.  RAMAMURTHY:
 the  Minister  of  INDUSTRY  be

 sed  to  state:

 (a)  the  principal  recommendations
 le  by  the  Committee  on  Small

 ans  of  streamlining  procedures  re-
 ing  to  the  small  sector;  and

 b)  the  action  initiated  by  the  Gov-
 nment  {o  implement  them?

 MINISTER  OF
 LE  MINISTRY  OF  INDUSTRY
 AR  JAGDAMBI  PRASAD
 (DAV):  (a)  and  (9)  The  Committee

 $  yet  to  submit  its  final  report.
 LS—7

 STATE  IN
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 Details  of  New  Industries  in  Backward
 Areas  of  State,

 9325.  SHRI  5.  R.  DAMANI:  Will
 the  Minister  of  INDUSTRY  be  plessed
 to  state:

 (a)  the  details  of  location,  pro-
 ducts,  amount  paid  ag  subsidy  and
 the  impact  on  economic  development,
 in  respect  of  the  new  industrial  units
 set  up  in  backward  areas  during  the
 yeay  1978-79;  and

 (b)  how  much  amount  was  paid
 ag  subsidy  for  effecting  substantial
 expansion  of  their  existing  industrial
 units  in  backward  areas  during  ©  the
 year  1978-79  and  the  details  of  their
 location,  products  and  impact  on  the
 economic  development  of  the  areas?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  and  (b).  Under  the
 Central  Investment  Subsidy  Scheme,
 industrial  units  set  up  in  selected
 backward  districts/areas  are  eligible
 to  subsidy.  @  5  per  cent  of  the  fixed
 capital  investment  subject  to  a  maxi-
 mum  of  Rs.  5  lakhs.  Subsidy  is  also
 admissible  to  existing  units  in  such
 districts/areas  in  respect  of  additiuna]
 fixed  capital  investment  made  for  the
 purpose  of  expansion  provided  addi-
 tional  investment  is  not  less  than  l0
 per  cent  of  the  existing  investment.
 This  is  a  Plan  Scheme  and  is  imple-
 mented  through  the  State  Govern-
 ments  Union  Territory  Administra-
 tions.  The  subsidy  is  actually  dis-
 bursed  by  the  State  Governments/
 Union  Territory  Administrations  on
 the  recommendations  of  the  State
 Level  Committees  and  then  ciaimed
 as  reimbursement  from  the  Central
 Government  (Department  of  Indusirial
 Development).  During  the  year  1978-
 79,  a  sum  of  Rs,  5.39  crores  has  been
 reimbursed  to  State  Governments/
 Union  Territories  under  the  Central
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 Investment  Subsidy  Scheme.  Siate-
 wise  and  year-wise  break-up  of  re-
 imbursements  is  given  at  Statement.I
 laid  on  the  Table  of  the  House,  [Plac-
 ed  in  Librady.  See  No.  LT-440/
 79).

 A  total  number  of  46  letters  of
 Intent  and  03  Industrial  Licences
 were  issued  during  the  year  4978  for
 location  of  industries  in  the  backward
 areas,  the  State-wise  break  up  of
 which  is  given  at  Statement-II  laid  on
 the  Table  of  the  House  [Placed  in
 Library.  See  No.  LT-440/79].

 A  total  number  of  253  =  industrial
 units  in  backward  areas  have  been
 registered  with  Directorate  General  of
 Technical  Development  during  the
 year  1978-79,  State-wise  break  up  of
 which  is  attached  at  Statement-III  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-440/79].

 As  per  information  available  with
 the  Central  Government,  774l]  Small
 Scale  Units  were  registered  with
 Directorates  of  Industries  of  various
 States  during  the  year  1978.  State-
 wise  break  up  of  units  registered  in
 the  Small  Scale  Sector  is  given  at
 Statement-IV  laid  on  the  Tuble  of  the
 House.  [Placed  in  Library.  See  No.
 LT.440/79).

 Activities  of  Rebel  Nagaz

 9326.  SHRI  P,  M.  SAYEED:
 SHRI  NIHAR  LASKAR:
 SHRI  A,  R,  BADRI

 NARAYAN:

 Will  the  Minister  og  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 Rebel  Nagas  are  amassing  their
 trained  forces  which  got  training
 from  China  and  Burma  on  the  bor-
 ders  of  Burma  connected  with  Naga-
 land;
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 (b)  माँ  so,  whether  their  activities
 in  the  State  have  been  increasir,  at
 an  alarming  rate;

 (e)  whether  many  men  of  Armed
 Forces  were  killed  by  these  rebel
 Nagas;

 (dy  whether  their  leader  has  re-
 quested  Government  of  India  to
 permit  him  to  come  to  Nagaland;  and

 (e)  if  so,  whether  Government
 have  accepted  his  request?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  Recently,  there  have  been

 reports  of  some  movement  of  under-
 ground  Nagas  on  the  Indo-Burma
 border  near  Nagaland  and  some  vio-
 lent  incidents  have  taken  place  in
 Mon  and  Tuensang  Districts  of  Naga-
 land.  In  one  of  those  incidents,  seven
 persons  of  an  Assam  Rifles  Petrol
 party  have  been  kilied  by  the  mis-
 creants,

 (d)  No,  Sir,

 (e)  Does  not  arise.

 देनेकेतपकामगार  संसव

 9327.  "to  रामजों  सिह  :  क्‍या

 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  कारखानों  के

 सुचारू  संचालन  के  लिये  भमिकों  का  सक्रिय

 सहयोग  लेने  की  दप्टि  से  कामगार  संसद
 बनाने  के  लिये  ब्यौरा  तैयार  कर  लिया  है;

 (ब)  यदि  हां,  तो  तत्संबंधी  मुख्य  बाते

 क्या  हैं;  भौर
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 (भ)  यदि  नहीं,  तो  हसके  क्या  कारण
 ?

 उचयोग  मंत्र।  पा  जाज फार्स)  :

 (क)  से  (7).  अमिकों,  शहरी  श्रमिक  बर्गे
 तथा  ग्रामीण  गरीबों  के  प्रतिनिधियों  का
 सम्मेलन  लाते  का  एक  प्रस्ताव  विचाराधीन
 है।  विस्तत  ब्यौरे  तैयार  किये  जा  रहे  है  1

 Shortage  in  Key  Industria]  Areas

 9328  SHRI  M  V,  CHANDRA-
 SHEKHARA  MURTHY:

 SHRI  P  M  SAYEEZD:
 SHRI  A,  है,  BADRINAR.A-

 YAN:

 Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  a  warning  has  been
 issueq  to  Government  that  the  eco-
 nomy  will  face  shortage  in  key  in-
 dustrial  areag  as  8  result  of  the  pick
 up  in  demand  since  last  year  by  the
 economist  and  .  dustrial  financial
 institutrons;

 (b)  if  so,  what  are  the  reasons  put
 forward  by  them  in  support  of  this;
 and

 (९)  whether  they  have  suggested
 any  measures  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  to  (c).  While  no  formal
 communication  has  been  received  by
 the  Government  from  the  Economists
 and  Industrial  Financial  Institutions,
 there  have  been  reports  of  shortages
 in  some  industries  from  time  to  time.
 The  Government  have  taken  measures,
 including  imports  and  increase  in  pro-
 duction  ete.,  to  meet  the  shortages  as
 far  ag  possible.

 मध्य  प्रदेश  के  जनगणना  कर्मचारियों
 को  झोर  से  शापत्

 9329  चनो  हुकम  शल  कछुबाय  :

 tro  महादीपक  सिंह  वाक्य

 क्या  गृह  मंत्री  यह  बताने  की  कृपा
 कि  :

 (क)  क्या  उन्हें  तथा  प्रधान  मंत्री  को
 मध्य  प्रदेश  के  जनगणना  कर्मचारियों  द्वारा
 23  जनवरी,  979  को  प्रपनी  समस्याभरों

 के  बारे  में  भारत  के  रजिस्ट्रार  जनरल  को  दिये
 गये  संयुक्त  ज्ञापन  की  प्रतियां  प्राप्त  हुई  हैं;
 झौर

 (ख)  यदि  हां,  तो  ज्ञापत  का  ब्यौरा
 क्या  है  धौर  उस  पर  क्‍या  कार्यवाही  की
 गई  है  ?

 गृह  संत्रालय  में  राश्य  संत्र।  (भो  धतिक
 लाल  मण्डल)  .  (क)  भौर  (ख).
 प्रधान  मंत्री  और  झन्प  के  साथ  गह  मंत्री  को
 जनवरी,  979  के  उत्तरार्ध  मे  एक  संयुक्त
 प्रभ्यावेदन  प्राप्त  हुआ  जिस  पर  जनगणना
 निदेशालय  मध्य  प्रदेश,  भोपाल  के  i2
 कर्मचारियों  ने  हस्ताक्षर  किए  हैं।  प्रभ्यावेदन
 के  विषय  इस  प्रकार  हैं  —

 (क)  मध्य  प्रदेश  जनगणना  निदेशालय
 के  24  कर्मचारियों  को  बिता
 कारण  अथवा  ष्ना  भ्रौचित्य  के

 मुभत्तल  कर  ब्या  गया  है  भौर

 यह  मुझ्तली  उस  कार्यालय  के
 जनगणना  कार्यों  के  भूतपूर्व
 ज़पतिवेशक  के  कहने  पर  को  गई
 है;

 (@)  मुझ्रतली  का  झादेश  इसलिए
 दिया  गया  है  क्‍यों  कि  मध्यप्रदेश
 जतगणता  कर्मचारी  सघ  उक्त
 उप  निदेशक  की  भ्रनियमितताभो
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 wie  उसके  पद  के  दुर्पयोग  को
 प्रकाश  में  लाता  रहा  है  और

 मुप्रतली  इन  प्रनियमितताप्रों
 को  छुपाने  शौर  कर्मचारियों  को
 आतंकित  करने  के  उद्देश्य  से  की
 गई  है  |

 (ग)  उबना  उप  निदेशक  चिकित्सा
 खर्च  की  श्रदायगी  के  लिए
 कर्मचारियों  के  बिल  यात्ता  भत्ता
 बिल  पास  करने  में  विलम्ब  करके
 भ्रौर  जिन  मकानों  में  कमंचारी
 रह  रहें  है  उनके  मालिकों  को
 डरा  कर  कर्मचारियों  को  तग
 करते  रहे  ।

 (घ)  24  कमंचारियों  की  मुग्नतली
 के  श्ादेश  रह  कर  दिए  जाएं
 ध्ौर'  उक्त  उप-निदेशक  द्वारा  की
 गई  तथा  कथित  ग्रनियमिमताप्ों
 की  उच्च-स्तरीय  जाच  के  आदेश
 दिए  जाएं।

 कर्मचारियों  की  मुझतली  के  झादेश  दिए
 गए  थे  क्योंकि  उन्होंने  धरना  देकर,  नारे
 लगाकर  शौर  उप-निदेशक  का  घेराव  करों
 केद्रीय.  सचिवालय  सेवा  (आचरण)
 नियमावली,  964  के  उपबंध  का  उल्लंघन
 किया  है  जिसमें  पभ्रन्य  बातों  के  साथ  साथ
 यह  व्यवस्था  है  कि  “कोई  भी  सरकारी
 कर्मचारी  श्रपती  सेवा  से  संबंधित  मामले  में
 अथवा  झय  सरकारी  कर्भचारी  के  मामले  मे
 किसी  प्रकार  की  हडताल  भ्रथवा  हडताल  के

 लिए  उकसाने  झथवा  जबरदस्ती  प्रथवा
 शारीरिक  रोक  का  कार्य  नहीं  करेगा  il
 कमचारियों  को  डराने  धमकाने  का  प्रारोप
 रूच  नहीं  है  1  उप  निदेशक  के  विरुद्ध  कोई
 विशिष्ट  आरोप  नहीं  लगाए  गए  है  ।

 बाद  में  22  सिलंबित  कमंचारियों  ने
 आान्दोजन  में  भाग  लेने  के  लिए  खेद  प्रकट  किया
 और  भअ्रपील  की  कि  उनके  निलंबन  भ्रादेश
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 we  किए  जाएं  ।  इन  भ्रपीलों  पर  विचार
 किया  गया  धौर  उनके  मामलों  में  निलंबन
 प्रादेश  रद्द  कर  दिए  गए  ।

 Recommendation  of  National  Council,
 of  Applied  Economic  Research  reg.

 Refrigeration  Industry

 9330.  SHRI  G,  ¥.  KRISHNAN:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  some  recommendation.
 were  made  by  the  National  Councii
 of  Applied  Economic  Research  on  the
 survey  of  refrigeration  industry:  and

 (b)  if  so,  the  main  features  of  the
 survey  report  and  the  reaction  of  Gov-
 ernment  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV),  (a)
 The  Nationa,  Council  of  Applied  Eco-
 nomic  Research  has  made  a  report  on
 the  survey  of  refrigeration  industry,
 at  the  instance  of  the  All  India  Air
 Conditioning  and  Refrigeration  Asso-
 ciation  of  India.

 (9)  The  National  Councii  of  Applied
 Economic  Research  hag  come  to  fol-
 lowing  findings: —

 (l)  The  cost  of  production  of
 refrigerators  has  gone  up  over  the
 years,

 (2)  The  short  term  option  avail-
 able  for  bringing  down  the  prices
 is  to  reduce  taxes  both  excise  and
 other  indirect  taxe,  like  sales  tax.
 A  reduction  in  tax  wil  increase
 demand  and  reduce  the  cost  of  pro-
 duction  more  than  propurtiunately
 because  of  increased  capacity  utili-
 gation.

 The  Council  has  broadly  agreed
 with  the  Industry’s  view  for  a  size-
 able  reduction  in  the  rates  of  excise
 duty  and  other  indirect  taxes.
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 The  report  of  the  Counci,  was  sub-

 mitted  to  the  All  India  Air  Condition-
 ing  and  Refrigeration  Association  of
 India  and  not  to  the  Government  of
 India.

 ‘Workshop  on  Materials  in  the  future  of
 India

 933i,  SHRI  DHARAM  VIR
 VASISHT:  Will  the  Minister  of
 SCIENCE  AND  TECHNOLOGY  be
 Pleased  to  state:

 (a)  whether  it  is  fact  that  a  five-day
 workshop  in  “Materials  in  the  future
 of  India”  was  held  at  Trivandrum  re-
 cently;

 (b)  if  so,  the  number  of  participants,
 Department-wise;

 (c)  the  broad  consensus  that  emerg-
 ed  on  marshalling  materials;  and

 (d)  the  recommendations  if  any
 made  by  the  ‘Workshop’  to  the  Gov-
 ernment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS  SCIENCE
 AND  TECHNOLOGY  AND  SPACE
 (PROF,  SHER  SINGH):  (a)  Yes,  Sir.

 (b)  Sixty  participants  took  part  in
 the  Workshop.  A  list  of  participating
 organisations  is  laid  on  the  Table  of
 the  House.  (Statement  No.  i).

 (c)  and  (d).  A  Statement  contain-
 ing  recommendations  incorporating
 the  broad  consensus  reached  at  the
 Workshop  is  laid  on  the  Table  of  the
 House  (Statement  No.  2).

 Stateniée?  No,  1

 Participating  Organisations

 l.  Hindustan  Aeronautics  Lid,
 Bangalore.

 2.  Cement  Research  Institute,  New

 a  Meal  Dockyard,  Bombay.

 4  Kerala  Forest  Research
 Peechi,

 5.  College  of  Engineering,  Trichur.
 6,  Planning  Commission,  New
 Delhi.

 7.  Vikram  Sarabhai  Space  Centre,
 Trivandrum.

 8,  MECON,  Ranchi.
 a  Bharat  Heavy  Electricals,  Ltd.

 Haridwar.

 i0.  Kerala  State  Industrial  Develop~
 ment  Corporation,  Trivandrum,

 1.  Regional  Research  Laboratory, Trivandrum,
 i2.  Roorkee  University,
 1B.  Indian  Institute

 Bangalore.
 14  College  of  Engineering,  Trivan-

 drum.

 15.  Directorate  of  Technical  Educa-
 tion,  Govt.  of  Kerala.

 16,  Hindustan  Aluminium  Corpora-
 tion,  Uttar  Pradesh.

 l7.  Planning  Board,  Government  of
 Kerala.

 ‘18,  Defence  Metallurgical  Research
 Laboratory,  Hyderabad.

 19.  Department  of  Science  and
 Technology,  Govt.  of  India.

 20,  English  India  Clays,  Trivandrum.
 2l.  National  Metallurgical  Labora-

 tory,  Jamshedpur.
 22.  Travancore  Titanium  Products,

 Trivandrum.

 23,  Patel  Extrusion  Group,  Bombay.
 24,  Kerala  State  Electronics  Devt.

 Corporation,  Trivandrum.

 B  Bhaba  Atomic  Research  Centra,
 Bombay.

 seit
 Kerala  State  Committee  on

 ce  and  Technology.
 27,  National  Rubber  Board,

 of  Sclencé,
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 38.  Shree  Chitra  Tirunal  Medical  formulate  policies  preventing  the  use
 Centra.  of  strategic  and  scarce  materials  for

 29.  Indian  Rubber  Manufacturers’
 Research  Association,  Bombay.

 30.  Transport  Department  of  Gov-
 ernment  of  Kerala,

 3l.  National  Traffic  Planning  and
 Automation  Centre.

 Recommendations  of  the  Workshop  on
 “Materials  in  the  future  of  India”  held
 at  Trivandrum,  March  ‘19-28,  799

 Recognising  the  Socio-econemic
 needs  and  the  national  urgency  to
 attain  self-reliance  with  regard  to  the
 materials  that  the  nation  needs,

 Taking  note  of  the  fact  that  the
 Indian  Population  will  almost  double
 up  by  the  turn  of  the  century  thus
 necessitating  need  for  more  materials,

 Appreciating  the  fact  that  the  nation
 must  achieve  major  technological
 breakthrough  in  various  aress,

 Recognising  the  need  to  broad-base
 ang  sophisticate  the  research  and
 development  etwork  in  the  conutry,

 Noting  that  certain  resources  have
 a  short  life  and  may  not  be  available
 to  ug  after  a  few  years,

 Stressing  the  need  to  encourage
 utilisation  of  local  and  indigenous  re.
 sources,

 Appreciating  that  one  should  en-
 courage  recycling  of  waste  materials,

 We  recommend:

 on  yesearh,  production,  use,  export-
 import  and  gecycling  of  all  materials.

 uses  where  other  abundant  materials
 may  be  substituted,

 2,  In  addition  to  the  National
 Materials  Advisory  Board,  it  is  neces-
 Bary  to  have  Regional]  Materials  Ad-
 visory  Board  which  will  advisa  on
 the  use  of  regional  resources  to  satis-
 fy  regional  needs.  A  regional  ap-
 proach  will  compliment  the  national
 approach  and  wil]  highlight  certain
 imperatives  which  would  otherwise
 be  lost,  .

 3.  It  is  necessary  that  long  term
 goals,  perhaps  upto  the  year  2000  and
 beyond  should  be  set  for  the  produc-
 tion  of  various  materials  and  these
 should  be  pursued  in  g  sustained  man-
 ner,  undisturbed  by  short  term  short-
 ages  and  surpluses.  We  must  aim  at
 producing  about  00  million  tona  of
 steel,  20  million  tons  of  cement  and
 5  million  tong  of  aluminium,  Similar
 targets  should  be  set  up  for  other
 Toateriais,  specially  those  manufactur-
 ed  in  smal]  and  unorganised  sector,
 for  instance  titles,  brickg  and  pottery.
 In  addition  we  must  try  to  distribute
 the  ownership  and  use  of  materials
 uniformly  in  all  sections  of  our  popu-
 lation.

 4.  Materials  should  be  added  as  one
 of  the  subjects  of  study  for  the  NCST
 Futurology  Panel.

 5,  Greater  attention  shoulg  be  paid
 to  the  development  of  materials
 which  are  based  on  renewable  and
 abundant  resources  like  agriculture
 and  forest  producta,  vands,  mud,
 clays,  laterites  ang  ocean-based  re-
 sources,
 7

 6.  Greater  attention  should  be  paid

 dustry  ang  for  rural  areas,

 a  Greater  efforts  should  be  made  to
 frpnsfer  the  technologies  related  to
 yaaterials  from  labouratories  to  indus-
 tries.
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 8.  Materials  Scientists  should  pay
 greater  attention  to  scientific  prob-
 lems  related  to  inexpensive  building
 materials.

 9  Greater  attention  should  be  paid
 to  improving  the  performance  of  mud,
 clays,  tiles,  thatch  ang  other  leaves
 used  for  housing  by  the  poor,

 10.  Organised  industry  should  be  set
 up  for  efficient  recycling  of  all  mate-
 rialg  used  by  the  society.

 i],  Technologists  dealing  with  diffe-
 rent  materials  should  exchange  views
 In  order  that  the  techniques  deve-
 loped  for  one  particular  material  can
 be  readily  transferred  to  other
 materials,

 9  An  all  India  leve)  Materials  Re-
 search  Institute  should  be  set  up
 which  has  international  leve]  compet-
 ence  to  conduct  research  and  develop-
 ment  on  materials  based  on  renew-
 able  and  abundant  resources,  parti-
 cularly  for  rural  areas,  urban  poor
 and  agriculture.  Such  an  Institute
 should  have  a  very  large  contingent
 of  scientists  similar  to  the  contin-
 gents  working  on  materials  for  ato-
 Mic  energy  aNd  materials  for  gpace.

 13,  In  addition  to  National  materials
 Research  Institute,  several  Re-
 gional  Materials  Research  Institutes
 should  also  be  eet  up  to  work  on
 Regional  Resources  ang  social  needs,

 14,  Courses  in  Materials  Science
 which  have  heavy  emphasis  on  the
 use  of  renewable  and  abundant  re.
 sources  for  the  development  of  mate-
 rials  for  agriculture  and  rural  areas
 should  be  introduced  in  the  curri-
 culum  of  more  Universities.  Such
 coursés  should  include  gescription  of
 Indian  resources,  Indian  manufactur-
 ing  capacity  and  Indian  importance.

 B,  Attempts  should  be  made  to
 foster  a  design  capability  which  will
 promote  miniaturisation  accompanied
 by  reduction  in  materials  requirement
 in  all  uses,  simila,  to  the  miniaturisa-
 tion  that  as  taken  place  in  electronics.

 i6.  Attempts  should  be  made  to  re-
 examing  and  possibly  reduce  factors

 of  safety  which  may  be  possible  with
 improved  capability  in  inspection.

 1.  Export  of  scarce  materials  like
 silver,  mercury,  chromimum  and
 manganese  and  even  the  export  of
 Iron  ore  ahd  bauxite  should  be  cur-
 tailed,

 18,  Instead  of  exporting  oreg  and
 other  raw  materials,  attempts  should
 be  made  to  export  finished  or  semi.
 finished  products.  In  fact,  India
 shoulg  explore  avenues  of  impo.‘‘ng
 ores  and  using  its  abundant  mafs,
 power  to  export  finished  products,

 i9,  Attempts  should  be  made  to
 encourage  research  and  development
 on  production  of  materials  using
 renewals  ang  abundant  resources  of
 energy  like  solar  energy,  bio-mass
 energy  and  ocean  energy.  To  promote
 the  utilisation  of  solar  energy  in
 materials  industry  a  large  contigent
 of  scientists  should  be  assembled  in
 one  Institute.

 20.  Attempts  should  be  made  to
 develop  processes  which  consume
 lesser  energy  in  extraction  or  pro-
 cessing  of  materials,  and  adopt  them
 in  our  industry.

 2i,  Research  and  development  effort
 on  super  conductivity  should  be  in.
 ceased,  specially  attempts  to  develop
 organic  super  conductorg  which  may
 operate  on  liquiq  nitrogen  tempera-
 tures  or  room  temperatures  should  be
 accelerated.

 22.  Serious  attention  should  be
 given  to  set  up  Ocean  Thermal  Energy
 Complexes  in  the  oceans  around  India
 to  generate  energy  and  use  it  to  pro-
 duce  a  variety  of  chemical,  and
 materials  from  the  ocean,

 23,  Greater  attention  should  be  paid
 on  the  utilisation  of  composite  mate.
 rials  utilising  agriculture  and  forest
 baseq  materials.

 mm  There  should  be  a  national  effort
 to  develop  bio-medical  material,  re-
 quired  for  health  care,

 25.  Increasing  attention  should  be
 paid  to  prolymers  which  can  be  pro-
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 po  adc
 agriculture  resources  like

 ut  shell  liquid,
 26.  Insteag  of  continuing  to  borrow

 alloy  compositions  developed  in  the
 West,  we  must  develop  alloy  composi.
 tions  based  on  abundant  metals  like,
 iron,  silicon,  titanium,  instead  of  cop-
 per,  lead,  zine  ang  tin.

 27,  Research  should  be  conducted
 to  increase  the  use  of  rare  earths  and
 their  xideg  in  magnetic  marerials,
 electronic  materials  and  other  struc-

 _/iima)  materials,

 28.  New  civilian  uses  of  reactive
 metals  like  titanium  should  be  deve-
 loped.

 29.  The  production  of  natural  rub.
 ber  should  be  increaseq  and  the  use
 of  rubber  productg  i,  society  should
 be  promoted  since  it  is  renewable  re-
 source,  A  large  stockpile  of  rubber
 should  also  be  maintained,

 30.  The  use  of  ceramics  ang  glass
 should  be  prdmoted  in  place  of  metals
 wherever  possible.  The  use  of  glass
 in  transportation  ang  buildings  should
 tbe  increased,  Glass  fibres  for  com-~
 munications  should  be  developed  in
 the  country,

 31  Raw  materials  including  power
 should  be  made  available  to  plants
 producing  materials  so  that  they  do
 not  run  below  their  rated  capacity.

 32,  A  study  on  the  present  and  like-
 ly  future,  use  and  ownership  of
 materials  in  the  rural  areas  should  be
 conducted,  and  effort  should  be  made
 to  ratlonaliseég  the  uge  of  materials  in
 the  rural  areas.  Attempt,  should  be
 made  to  produce  most  of  materials
 required  in  rura]  areas  locally,  instead
 of  sending  them  from  cities,

 By  Ownership  and  use  of  moeterials
 shovld  be  uniformly  distributed
 among  all  sections  of  the  people.

 34,  Increased  attempts  should  be
 made  to  extract  metals  and  minerals
 from  the  ocean,  specially  to  harvest
 Manganese  nodules  in  the

 mired Ocean  and  process  them  for  vat
 metals,
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 35.  Attempts  shoulg  be  made  to
 reduce  the  weight  of  transportation
 systems  by  substituting  steel  with
 aluminium,  magnesium  and  FRP  to
 reduce  energy  consumption  in  trans.
 portation,

 36.  Increased  efforts  should  be  made
 to  develop  materials  for  fusion  reac-
 tors,

 37,  The  municipal  wastes  from  In-
 dian  cities  should  be  shifted  to  sepa-
 rate  out  valuable  materials  which
 should  be  subsequently  recycled,

 38.  The  production  of  cement  using
 cold  process  in  smal]  plants  should
 be  explored,

 39.  A  life  style  that  minimizes  the
 ownership  and  use  of  materials  should
 be  promoted.  School  children  should
 be  taught  about  shortage  of  resuorces
 for  materials  and  the  value  of  con.
 serving  materials.

 40,  The  recommendations  of  this
 Workshop  should  pe  communicated
 to  all  the  agencies  concerned  with
 production,  use,  research  and  deve-
 lopment  and  teaching  ip  the  areas  of
 materials.  Such  a  Conference  should
 be  held  periodically,  possibly,  annu-
 ally  to  up-date  the  recomemndations
 in  view  of  the  latest  developments.

 हसी  झिक्षण  योजना  के  चीन  कास  करने
 वाले  चतुर्थ  झेणों  कर्मचारों

 9332,  भो  कचशनवाल  हेसराज  जेल:
 दया  गुह  मंत्री  यह  बतादें  की  कृपा  करेंगे  कि  :

 (क)  हिन्दी  प्रिक्षण  योजना  के  भ्रधीत
 विभिन्न  हिल्दी  शिक्षण  केलों  में,  विकिल्न
 कार्यालयों  में  तथा  राजभाषा  विभाग  में
 विभिन्न  अधिकारियों  के  साथ,  क्‍प्रलग-प्रलग
 श्रेणी  चार  के  कितने  कर्मचारी  क्राम  कर  रहे
 हैं;

 (@)  उतने  से  किततों  को  चियाँ  दी
 गई  हैं;

 (व)  उनमें.  से  'किशनते  'दफ्तडी  हैं?
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 |  (व)  पा  दफ्तरी  के  पद  पर  पदोन्नत

 कियें  गये  कर्मेचारियों  को  चयरासी  का  काम

 करना  पढ़ता  है;  शौर

 (४).  यदि  हां,  तो  कया  यह  उतके  साथ

 झन्याय  नहीं  है  ?

 Ma  A Ries  में  राज्य  सजी  भो  भविस

 खाल  मध्ाल)  :  (क)  हिन्दी  शिक्षण

 योजना  के  अ्श्रीन  काम  कर  रहे  चजुर्थ  श्रेणी

 कमेबशियों  के  संबंध  में  ब्यौरेवार  जानकारी

 नीचे  लिये  भनुसार  है  —

 विभिन्न  प्रधिकारियों/  चतुर्म  श्रेणी
 कार्यालयों  के  नाम  कर्मचारियों

 की  संख्या

 @)  संयुक्त  निदेशक  का  2
 कार्मालय  नई  बिल्ली  |

 (2)  उपनिदेशक  (उत्तर  )  2I
 का  कार्याशय  और
 उनके  प्रधीतस्थ  केन्द्र  |

 (3)  उप  निदेशक  (दक्षिण)  i4
 का  कार्यालय  भौर
 उनके  भ्रधीनस्व  केस  |

 (४)  'उपनिदेशक  नुपूर)  का  77
 कार्यातत  और  उतके

 बरच्चीनस्थ  केला  ।

 (5)  उपत्ििदेशक..  (मध्य)...  1g.

 कक  चौरा '
 उनके  प्रभीन॑स्यथ  tery

 4a)  एपनिवेशक  (पश्चिम).  is

 270

 संमुकत  निदेशक,  नई  विल्ली  के  कार्यालय
 का  एक  चतुर्थ  श्रेणी  कर्मचारी  सिमूग्त  सचिव

 (राजभाषा)  के  साथ  कार्यरत  है  ।  व्याव-

 हारिक  क्‍ावश्यकताओं  को  ध्यान  में  रखते

 हुए  यह  व्यवस्था  कई  वर्षों  से  जागू  है  t

 (खि)  69  कर्मचारियों  को  ।

 (ग)  2  कर्मचारी  ।

 (घ)  और  (ड).  चपरासी  व  दफ्तरी
 दोनों  ही  चतुर्थ  श्रेणी  के  कर्मचारी  हैं  ।  सन्‌
 978  तक  सरकारी  कार्यालयों  में  चपरासी

 के' नए  7  स्वीकृत  किए  जाने  झ्रथवा  रिक्त
 पदों  को  भरे  जाने  पर  प्रतिबंध  था  |  तथापिं,
 सरकार  की  यह  नीति  रही  है  कि  चपराती
 के  पद  से  यथा  संभव  दफ्तरी  के  पद  पर  होने
 वाली  पदोश्षतियां  न  रोकी  जाएं  ।  चपरासी
 के  रिक्त  पदों  को  अरे  जाने  पर  प्रतिबंध

 होने  के  कारण  कभी-कभी  सरकारी  कामकाज
 की  सुगमता  के  लिए  दफ्तरियों  से  चपरासी
 का  काम  लेना  प्रावश्यक  हो  जाता  है  ।

 Complaints  of  forced  Conversions

 9333,  CH.  HAR]  RAM  MAKKASAR
 GODARA:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to.  state:

 (a).  whether:  Government  have
 receiveg  complaints  in  regard  to  force.
 ed  conversions  of  faith  and  religion  in
 the  cover  of  inducements  and  other
 aBurenentsy

 (s)-  if!  80),  the  numbe)  of  conrplaliits
 receiyed  and  the  places  and  persons.
 ftom  whith  they  canie;

 (c)  whether  he  is  aware  of  the  fact
 ह:  enetetrof  rupear  ary  flowing:  [in
 the  country  for  the  purpose;  and
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 (d)  if  so,  what  steps  are  being
 taken  to  prevent  these  activities?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (d).  Information  is  being  collected
 and  will  be  placed  on  the  Table  of  the
 House  when  received,

 सीमेंट  के  झायात  के  लिए  दरें

 9334.  शी  गंगा  भक्त  सिह  :  :  क्‍या

 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  i978  में  कितनी  मात्रा

 में  सीमेंट  खरीदा  गया  तथा  किन  दरों  पर  भौर
 किन  देशों  के  साथ  भनुबंध  किए  गए  शौर

 कम  दरों  पर  देश  में  सीमेंट  का  आयात  किया

 गया;

 (ख)  भया  सीमेंट  की  खरीद  शौर

 प्रनुबन्ध  के  लिए  प्रस्ताव  मिलने  के  बावजूद
 राज्य  व्यापार  निगम  ने  भारतीय  भौर  विदेशी

 एजेंटों  के  माध्यम  से  सीमेंट  खरीदा  है  प्रौर

 यदि  हां,  तो  कितनी  मात्रा  में  सीमेंट  खरीदा

 गया  तथा  किन  दरों  पर  शौर  किल  पारियों

 से  खरीदा  गया  झौर  किन  तिथियों  को  खरीदा

 बया;  शौर

 (7)  इस  सम्बन्ध  में  प्रस्ताव  प्राप्त  होते
 पर  खरीद  के  लिगे  क्‍या  प्रक्रिया  भपनाई  है  ?

 चग  मंत्रालम  में  राज्य  मंत्री  (भी

 जगदम्थी  आसाद  धादव)  :  (क)  i978  में

 भोरतीय राज्य  व्यापार  निगम  ते  54.73

 से  67.50  तक  प्रति  ato  दस  प्रमरीकी

 कालर  (लागत  तथा  भाड़)  की  लिक्ष-भिन्न
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 दरों  पर  जापान,  उत्तरी  कोरिया,  दक्षिण

 कोरिया  तथा  पोलैन्ड  से  19.  20  लाख  मी०

 टन  सीमेंट  खरीदने  के  लिये  संविदा  की  थी  ।

 (ल)  भारतीय  राज्य  व्यापार  निगम

 ने  सीमेंट  का  भायात  किसी  भारतीय  भ्रथवा

 विदेशी  भ्रभिकरण  के  माध्यम  से  न  करके

 सीधे  ही  विदेशी  संभरणकर्ताशों  से  किया  है  1

 (ग)  सीमेंट  क्रय,  समिति,  जिसमें  सीमेंट

 नियंत्रक  तथा  उद्योग  मंत्रालय,  वाणिज्य

 मंतज्नालय  तथा  भारतीय  राज्य  व्यापार  निगम

 के  वरिष्ट  भ्रधिकारी  होते  हैं,  जब  कभी  कोई
 प्रस्ताव  प्राप्त  होता  है,  उस  पर  विचार  करती

 है  धौर  सिफारिश  करती  है  तथा  उन  के

 झाधार  पर  भारतीय  राज्य  व्यापार  निगम

 द्वारा  संविदा  की  जाती  है  i

 Fall  in  price  of  Various  Varieties  of
 Cotton

 9835.  SHRI  R.  MOHANARANGAM:
 SHRI  R.  KOLANTHAIVELU:
 SHRI  C.  N,  VISVANATHAN:
 SHRI  C,  VENUGOPAL;
 SHR]  K,  MAYATHEVAR:
 SHRI  A.  BALAPAJANOR;:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state  the  extent  of  fall  in
 price  of  various  verieties  of  cotton
 during  the  last  twelve  monthg  as
 compared  to  earlier  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  Month-eng  spot  prices  of
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 ह. ह  in  Rs,  per  C  andy

 Variety  March  March  March  March  %  Varia-
 7970  1977  978  979  tion

 March  78/ March  79

 १  3  4  5  6

 Bengal  Deshi.  2B4r  2000  2400  (—)  77

 Wagad  3700  2575  2385  (—)  74

 Kalyan  3987  2900  26I0  (—)  70९०

 MPA.5/9  2800  4625  3500  (3525,  (-+)or7
 Digvijay  3350  4825  =  4050  9925  39  (—)g-t

 J-34  2585  2745  =  (+)6r2a

 MCU-5  4200  5500  4850  4975  (+  a6

 Shankar-4  4500  5900  5750  5000  (—)2.9

 Setting  up  of  Mini  Cement  Plant  in
 Dharampur,  Himachal  Pradesh

 9396,  SHRI  DURGA  CHAND.  Will
 the  Minister  of  INDUSTRY  be  pleased
 te  refer  to  the  reply  given  to  Un-
 starred  Question  No.  2305  on  the  7th
 March,  979  and  state:

 (a)  whether  the  feasibility  report
 by  the  Cement  Research  Institute  for
 setting  up  a  mini  cement  plant  at
 Dharampur  in  Himachal  Pradesh  is

 ready;  and
 (b)  if  so,  what  are  the  details  of

 the  report?

 THE  MINISTER  OF  STATE  IN
 THH  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  Feasibility  report  for
 getting  up  a  mini  cement  plant  at
 Dharamkot  (not  Dharampur  as

 ae
 Semen  ery prepared  by  the  t

 Institute  wnd  sent  to  the  Director  of
 Industries,  Government  of  Himachal
 Pradesh,  Simpla,  on  24th  April,  i979.

 (b)  The  summary  and  conclusions
 of  the  report  is  annexed.

 Summary  and  Conclusion
 lL  Based  on  the  occurrence  of  large

 limestone  deposits  in  the  Dharamkot
 area  né€ay  Dharamshala,  Himachal
 Pradesh,  the  Department  of  Indus-
 tries,  Himacha]  Pradesh  Government,
 sponsored  a  project  with  the  Cement
 Research  Institute  of  India  for  pre-
 paring  a  feasibility  report  for  setting
 up  a  mini  cement  plant  of  appropriate
 capacity  in  that  area,

 2.  The  limestone  deposit  and  the
 area  around  Dharamkot  ang  Dharam-
 sala  Were  examined  by  the  CRI  scien.
 tists  during  July,  ‘1978,  Bulk  samples
 of  limestone,  clay  ang  all  other  data
 required  for  preparing  the  feasibility
 report  were  collected,

 3.  The  cement  demand  ang  market
 conducted  around  Dharamshal@

 showed  that  there  is  substantial  mar-
 ket  potential  within  a  radius  of  00
 kms.  from  Dharamkot  on  a  long  term
 basis.
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 4,  Data  available  from  detailed

 prospecting  of  the  geposit  by  the
 Geological  Survey  of  India  and  the
 study  by  the  CRI  scientists  indicated
 ‘that  substantial  reserve  of  cement

 S10.%  AhOs%  Fe,0,%
 2°  55  O71

 5.  The  GSI  detaileq  prospecting
 work  indicates  availability  of  13  mil-
 lion  tonnes  of  limestone  upto  50  M
 depth  in  the  area.  A  very  conser-
 vative  estimate  by  CRI  indicates  that
 eround  2.8  million  tonnes  of  limestone
 will  be  available  upto  lo  m  depth  in
 the  Dharamkot  hill,

 6.  As  the  limestone  occurs  along  the
 slopes  of  the  Dharamkot  hill  as  a  con-
 tinuous  outcrop  and  is  accessible  by
 roag  from  Upper  Dharamshala  (Mc-
 leodgunj),  its  mining  will  not  pose
 any  problem.  However,  more  detailed
 bulk  sampling  of  the  limestone  and
 delineation  of  suitable  mining  blocks
 are  recommended  during  the  DPR
 stage.  Manual  mining  has  been  sug.
 gested,

 La  The  landed  cost  of  limestone  has
 been  worked  out  to  be  Rs,  6  per
 tonne,

 a  Clay  deposits  are  available  near
 the  limestone  but  there  is  no  scope  of
 adding  any  clay  to  the  Dharamkot
 limestone,  as  the  limestone  jg  siliceous.

 a  Considering  the  average  composi-
 tion  of  the  limestone  a  laterlate  con-
 taining  around  35  per  cent  AlsOs
 20  per  cent  FesQ,  and  SiO,  not
 exceeding  35  per  cent  is  needeq  for
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 grade  limestone  ig  available  in  the
 area.  The  average  chemical  composi-
 tion  of  the  limestone  as  ascertained
 from  the  bulk  samples  analysed  in
 CRI  ig  as  below:

 qa0%  Mg0%  LOIY
 45°35  1°58  36° 72

 getting  a  suitable  raw  mix.  No  such
 lateriate  wag  available  in  the  imme-
 diate  vicinity,  but  the  Kangra  hills
 afe  reporteg  to  have  some  lateriate
 desposits  of  above  approximate  com-
 position.  Such  lateriate  sources  should
 not  be  more  than  20  Kms  from
 Dharamshalg  and  the  approximate
 landed  cost  of  such  lateriate  will  not
 exceed  Rs,  30  per  tonne.

 10,  Gypsum  has  to  be  procured
 from  Bikaner  in  Rajasthan.  The  total
 landed  cost  of  this  gypsum  at  the
 proposed  plant  site  will  be  around
 Rs.  55  per  tonne,  The  gypsum  re-
 sources  of  Himachal  Pradesh  in  the
 Mandj  and  Sirmue  districts  have
 potentialities  for  use.

 ll.  Coke  breeze  has  to  be  procured
 from  the  Rourkela  Steel  Plant,  as  the
 Bhilai  Steel  Plant,  the  nearest  coke
 breeze  source  has  no  spare  coke
 breeze  for  sale.  The  landec  cost  of
 coke  breeze  from  Rourkela  to  the
 plant  site  will  be  around  Rs,  250  per
 tonne.

 i2,  A  preliminary  raw  mix  design
 Wag  made  with  83.5  pe,  cent  lime-
 stone,  5.0  per  cent  Jateriate  ang  4.5
 per  cent  coke  breeze.  The  average
 chemical  composition  for  the  cement
 raw  meal  will  be

 LOWY  SION  ALO  Fae  C20%  MEOH
 89°  33  13°  46

 All  the  moduilt  values  are  well  within
 “the  standard  Himits  with  the  ahove
 vaw  mea]  composition.

 3°30  a°  68  98°75  i+36

 2B.  With  the  availeble  infrastruc.
 tural  facilites  deridhd  for  cement  ead
 sufficient  resefveg  of  limestorié  m  ahd
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 around  Dharemkoet,  a  i00  tnd  mini
 cement  plant  is  fully  justified,

 l4.  The  plant  site  has  been  proposed
 at  Naddi  at  about  2  kms.  distance  from
 the  deposit  ang  4  kms  from  Mcleod-
 gunj,  where  state  Highway  No.  23
 also  terminates.

 15.  Taking  into  consideration,  vari-
 ous  aspects  the  vertica]  shaft  kiln
 process  of  cement  manufacture  has
 been  recommended,

 6  The  broad  specifications  of  all
 the  equipment  and  machinery  re-
 quired  for  the  process  have  been
 worked  out.  All  these  equipment  and
 machinery  are  available  indigenously,

 1.  The  total  personnel  required
 for  the  plant  has  been  worked  out  at
 89  including  technical,  administration/
 accounts  and  the  labour  for  plant
 operation,

 18,  The  total  capital  cost  of  the  pro-
 ject  hay  been  estimated  at  Rs  29.44
 lakhs.  The  equity  capital  and  long
 term  Joan  works  out  to  Rs.  45.30  lakhs
 and  Rs,  8414  lakhs  respectively,

 19.  The  margin  money  and  short
 term  loan  for  the  working  capital
 works  out  to  Rs,  4.64  lakhs  and
 Rs.  6.95  lakhs  respectively.

 20,  The  total  cost  of  production  per
 tonne  of  cement  works  out  to
 Ris.  255.18,  The  present  selling  price
 of  cement  in  Himachal  Pradesh  is
 Rs.  498.70  per  tonne.  This  would  give
 a  profit  of  Rs.  70.33  per  tonne  if
 eement  is  solq  at  factory  and
 Rs,  20.38  per  tonne  if  sold  within  a
 radious  of  00  kms  from  the  factory
 site,  The  break  even  point  works  out
 to  49.8  per  cent.

 21,  The  establishment  of  a  mini
 cement  plant  at  Naddi  utilising  the
 limestone  deposits  of  Dharamkot  area
 will  help  to  utilize  the  local  resources,
 industrialisation  of  a  backword  area
 and  providing  employment  to  local

 population.  These  overweighing  con.
 siderations  justify  the  proposed  mini
 cement  plant  in  Dharamkot  region.

 wet  प्रदेश  के  स्वाधीमता  लेवाकियों
 को  पेंशन

 9337.  श्री  राधवजी  :  क्‍या  गृह  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  एक  स्वाधीनता  सेनानी  को  उसकी
 कितनी  वार्षिक  प्राय  होने  पर  पेंशन  नहीं
 मिलती  है;

 (ख)  मध्य  प्रदेश  के  उन  स्वाधीनता
 सेनानियों  के  नाम  क्‍या  हैं  जिनकी  पेंशन
 गत  दो  वर्षों  के  दौरान  इस  आधार  पर  रद्द
 कर  दी  गई  थी  कि  उनकी  वापिक  प्राय  निर्धारित
 सीमा  से  अ्रध्िक  है;

 (ग)  देश  भर  में  कितने  संसद  सदस्य
 तथा  विधायक  इस  समय  पेंशन  पा  रहे  हैं;
 शौर

 (&)  क्या  पेंशन  पाने  वाले  स्वाधीनता
 सेनानी  को  स्वयं  ही  यह  बताना  पड़ता  है
 कि  उसकी  बािक  झाय  उक्त  निर्धारित  सीमा
 से  बढ़  चुकी  है  ?

 हु  संत्रालध  में  राज्य  लंजी  (को  धतिक
 लाल  भण्डल)  :  (क)  5,000  रु  तथा
 इससे  प्रधिक  प्रतिवर्ष  ।

 (ख)  एक  विवरण  संलग्न  है  ।

 (गं)  संसद  का  वर्तमान  सदस्य  केन्द्रीय
 स्वतंत्रता  सेनाती  बेलन  का  पात्र  नहीं  है
 क्योंकि  उसका  वेतन  5,000  है?  प्रतिवर्ष
 से  भ्रधिक  है  |  केन्द्रीय  योजना  के  भ्रधीन  59
 वर्तमान  एम  एल  ए/एम  एल  सी  पेंशन  प्राप्त
 कर  रहे  हैं  1
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 (ध)  जी  हां,  श्ीमान।  प्रत्येक वर्ष  प्रश्रेल

 हें  पेंशन  लेने  से  पहले  स्वतंत्रता सेतानी  पेंशन
 आप्त  कर्ता  के  लिए  भ्रपनी  पिछले  2  महीनों
 के  दौरान  सभी  स्रोतों  से  वाषिक  झावय  के
 आरे  में  संबंधित  महालेखाकार/कोषाधिकारी
 न्को  श्रपनी  घोषणा  देता  भावश्यक  है  |

 विवरण

 ~  #  प्रदेश  के  उन  स्वतंत्नता  सेनानियों  के
 नम  जिनकी  पेंशन  दो  वर्षों  के  दौरान  उनकी
 आविक  भाग  5,000  to  की  निर्धारित

 शीमा  से  बढ़ने  के  कारण  खद  कर  दी
 गई  थी  |

 ५.  श्री  धर्म  चन्द,
 जिला  सागर

 2.  श्री  सुन्दर  लाल  जैन,
 जिला  सागर

 3  श्री  फूलचन्द,
 जिला  सागर

 4.  श्री  पदम  कुमार  जैन,
 जिला  सागर

 5.  श्री  बाला  प्रसाद  मिश्रा,
 जिला  सागर

 6.  थी  हजारी  लाल  वर्मा,
 जिला  रायपुर

 2  श्री  झात्मा  राम  चौबे,
 जिला  सागर

 8.  प्री  गुलांव  चन्द  जैत,
 जिला  सागर

 a.  ft  arg  लाल  जैन,
 जिला  मांडला

 do.  श्री  बैजनाथ  दूदे
 जिला  सीधी
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 5m  श्री  लक्ष्मी  नारायण  शर्मा,
 जिला  टीकमगढ़

 12  श्री  लछमन  दास,
 जिला  सागर

 15.  श्री  रतन  ल'ल  दुबे,
 जिला  बेतुल

 i4.  श्री  प्यारे  लाल  प्रलवानी,
 जिला  जबलपुर

 i5.  ot  राम  मिलन  पाठक,
 जिला  जबलपुर

 16.  श्री  प्रताप  भानू  सुल्लेरे,
 जिला  जबलपुर

 11,  श्री  ब्रजेल्दर  लाल  नामदेव,
 जिला  जबलपुर

 is.  श्री  कुजी  लाल  जैन,
 जिला  सागर

 9  श्री  प्रताप  चन्द  जैन,
 जिला  रायसीन

 जद्योग  मंत्रालय  में  न ंसितिक  कर्मचारियों  की
 लेबाझों  को  निवर्सित  करना

 9338.  भरी  राजेसा  कुमार  शर्मा  :
 क्या  उद्योग  मत्ती  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  उनके  मत्रालय  तथा  उसके
 अधीन  कार्यालय  में  प्रधिकांश  नैमितिक
 श्रमिक ऐसे  हैं  जो  दो  से  तीत  वर्ष  की  सेवा

 पूरी  कर  चके  है परन  जिन्हे  झभी  नियमित
 नहीं  किया  गया  है  ,

 (@)  यदि  हा,  तो  इसके  क्‍या  कारण
 है;  भौर

 (7)  क्‍या  सरकार  का  विचार  ऐसे
 श्रमिकों  का  सेवाएं  नियमित  करते  के  लिए
 कार्यवाही  करने  का  है  ?
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 उद्योग  मंत्रालय  में  राज्य  मंत्री  फी

 ज।इष्यी  प्रसाद  यादव)  :  (#)  से  (ग).
 जानकारी  इकट्ठों  को  जा  रहो  है  भौर  सभा

 पटल  पर  रख  दी  जायेगी  ।

 Financing  of  Andhra  Pradesh  Jute
 Mill

 9339.  SHRI  P,  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  the  Andhra  Pradesh
 State  Government  have  requested  the
 Government  to  advise  IF.C.I  to  take
 up  the  Salur  Jute  Mill  Project  for
 financing;  and

 (b)  if  so,  the  result?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGADAMBI  PRASAD  YA-
 DAV).  (a)  Yes  Sir,

 (b)  It  is  understood  that  IFCI  is
 processing  the  request  of  the  com-
 pany,  in  consultation  with  other  finan.
 cia]  institutions.

 Task  Force  for  Self  Employment  for
 Women

 9340.  SHRI  M.  V.  CHANDRA

 CHEKHARA  MURTHY:

 SHRI  NIHAR  LASKAR:

 SHRIMATI  PARVATI]  DEVI:
 SHRI  8,  8  LAL:
 SHRI  MADHAVRAO

 SCINDIA:
 SHRI  SURENDRA  BIKRAM:

 Will  the  Minister  of  INDUSTRY  be
 Pleaség  to  state:

 (a)  whether  the  special  task  force
 hag  recommended  the  constitution  of
 an  organisation  in  the  industry

 Ministry  to  formulate  programme  and
 policies  of  the  promotion  of  self-
 employment  for  women  and  monitor
 the  implementation  of  the  programme;

 (b)  if  so,  whether  task  force  has
 submitted  its  report  to  the  Union
 Minister;

 (९)  what  are  the  details  of  the  re-
 commendations  made;  ang

 (d)  how  many  of  them  have  been
 accepted?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  and  (b),  Yes,  Sir,

 (c)  A  statement  is  attached,

 (d)  The  recommendations  of  the
 Task  Force  are  under  consideration.

 Statement

 l.  The  Government  may  set  up  a
 Central  organisation  under  the  Minis-
 try  of  Industry  which  should  be  ade-
 quately  empowered  to  formulate  pro-
 grammes  and  policies  for  the  promo-
 tions  of  self-employment  of  women.

 2.  In  the  District  Industries  Centre
 Scheme,  an  office,  shoulg  be  appoint-
 eq  for  the  development  of  self-em-
 ployment  programme  for  women
 entrepreneurs.

 3.  Women  may  be  broadly  cate-
 gorised  into  three  groups  depending
 upon  their  age,  education  standards
 ang  skills,  and  programmes  for  pro-
 motion  of  self-employment  be  tailored
 to  sult  the  requirements  of  each  group
 separately,

 4,  Not  less  than  25  per  cent  of  the
 allocations  and  benefits  under  all  pro-
 grammes  and  projects  in  each  sector
 or  each  department  of  Government
 should  be  earmarked  for  women  and
 should  be  separately  monitored  and
 evaluated,
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 5.  The  one  hundred  development

 blocks  selected  by  the  Department  of
 Rural  Development  for  intensive  work
 on  employment  of  women  with  assis-
 tance  from  the  UNICEF  should  pro
 vide  fo,  training  in  skills  ang  crafts
 to  rural  women  through  the  appoint-
 ment  of  special  women  workers  in
 the  respective  mahila  Mandals.

 6.  The  Central  Organisation  recom-
 mended  to  be  set  up  under  the  Minis-
 try  of  Industry  should  take  an  over-
 all  view  of  the  broad  policy  formu-
 lations  in  regard  to  training  pro-
 grammes  being  implementeg  by  vari-
 ous  agencies  and  shoulq  coordinate
 with  them  to  ensure  that  the  training
 facilities  are  made  available  at  loca-
 tions  most  needed  and  to  the  extent
 required,

 7.  The  recommendation  made  by  the
 Working  Group  set  up  by  the  Plan-
 ning  Commission  for  Women's  em-
 ployment  regarding  the  setting  up  of
 development  corporations  and  direc-
 torates  of  women's  welfare  and  deve-
 lopment  at  State  levels  may  be  accep-
 ted  by  Government  in  the  Planning
 Commission.

 8,  The  programmes  of  Mahila
 Mandals  ang  training  of  Gram  and
 Mukhya  Sevikas  should  be  so  tailored
 as  to  equip  them  fo,  promoting  the
 self-employment  among  women  in
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 'बलस्पति  लेयर  करते  के  लिए  ाइसंस  जारी

 किया  जाना

 9341  शची  घर्मसिहू  भाई  चरेल 1
 क्या  उत्ोभ  मंत्री  यह  बताने  की  क््पा  करेगे कि  :

 (क)  क्या  जम्मू और  कश्मीर  राज्य  में

 जुलाई,  977  मे  और  भ्रसम  तथा  उड़ीसा
 राज्यों  मे  सितम्बर,  i978  में  बचस्पतति
 उद्योग  स्थापित  करने  के  लिए  लाइसेस  दिये

 ये  थे  }  शौर

 (ख)  यदि  हां,  तो  उन  कंपनियों  के
 नाम  क्‍या  है  होने  बनस  ति  के  उत्पादन
 के  लिए  अावेदन  पत्र  प्रस्तुत  किए  थे  और  ये
 ावेदन  कब  प्रस्तुत  किए  गए  थे  ब्ौर  वनस्पति
 की  वाषिक  मात्रा,  टनों  में  क्तिनी  है  जिसके
 उत्पादन  के  लिए  इन  कम  निय।  ने  आवेदन
 पत्र  प्रस्तुत  किये  थे  ?

 उद्योग  मंत्रारुए  में  hala  seh  (थी
 जगवम्बी  प्रसाद  यादव)  :  (क)  और  (ख).
 जम्मू  व  कश्मीर,  श्रासाम  तथा  उड़ीसा  में
 वनस्पति  का  उत्पान  कः  ने  हेतु  लए  उपक्रम
 स्थापित  करने  के  लिए  जलाई,  1977  4
 सितम्बर,  978  में  उद्योग  (विकास  एवम्‌
 बिनियमन)  भ्रधिनियम,  95]  के  अधीन

 rural  areas  निम्नलिखित  ाशय'  पत्र  जारी  किए  गए  थे  —

 कम्पनी  का  नाम  उपकर्म  का...  वाधिक  क्षमता  भावेदन  पत्र  आशय  पत्र

 स्थापना  स्थल  प्राप्त हे ने  जार  होने  को

 झावेदित  स्‍्वीकत  कौ  तिथि  तिथि

 2  3  4  5  6

 मो०  टन  भी०  27

 श्री  विजय  कुमार  जम्मू  एव  4500  4500  8-  2-7  6  499977

 महाजन  कश्मीर  (जम्मू )
 2  आाप्ताम  स्टेट  आाधाम  i000  45000  ‘18-3-97  9-78

 कोपरेटिव  मार्केटिंग  (डलूब्ड  )
 एण्ड  कर्मूमेजं  फेडेरेशन  (मोहाटी)
 3  हृण्डस्ट्रीमल  उड़ीधा  5000  5000  (27-12-76  $-9-78

 प्रोजेक्शन  एण्ड
 इन्बे न्ठमेस्ट
 कार्पोरेशन
 प्राफ  उड़ीसा
 लिमिटेड

 (भुव्तेशवर  )
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 पुथक  उत्तराखंह  राज्य  के  लिए
 सांग

 9342,  श्री  दयाराम  शक्ष्य  क्‍या  गृह
 मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तराखंड

 के  लोगों  ने  4  दिसम्बर  से  8  दिसम्बर,

 978  तक  बोट  क्लब  पर  भूख  हड़ताल  की

 थी  जिसमें  गिरफ्तारियां  की  गई  थी  भर  दि

 हां,  तो  उनकी  संख्या  कितनी  है;

 (ख)  क्या  पृथक  उत्तराखड  राज्य  के

 लिए  उनकी  मांग  के  बारे  मे  कोई  प्रस्ताव

 कके  विचाराधीन  2;  और

 (ग)  यदि  हां,  तो  उत्तर  प्रदेश  में  यह

 पृथक  राज्य  कब  तक  बनाया  जायेगा  |

 गृह  मंत्रालय  में  राज्य  मंत्री  (श्री  धनिक

 लाल  मण्डल)  :  (क)  उत्तराखड  को  एक  झलग

 राज्य  बनाने  की  मांग  को  लेकर  उत्तराखंड

 राज्य  परिषद  ने  4  से  8  दिसम्बर,  i978  तक

 नई  दिल्‍ली,  बोट  क्लब  पर  एक  क्रमक  भूख
 हड़ताल  भायोजित  की  थी।  cf  षद  के  लगभग
 50  स्वयंसेतकों  ने  गिरफ्तारी  दी  थी  t

 (ख)  जी  नहीं,  श्रीमान  t

 (ग)  प्रश्न  नहीं  उठता।

 Special  Schemes  of  Jobs  for  Unemp-
 loyed  Graduates  in  Small  Scale  In-

 dustries

 ‘B48,  SHRI  K.S.  VEERABHAD-
 RAPPA  :  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  what  are  the  details  regarding
 the  special  scheme  if  any  formulated
 olp  I8—8.

 by  Government  for  the  benefit  of  the
 unemployed  graduates  to  get  jobs  in
 the  smal]  scale  industrial  units,
 (State-wise)  in  which  thereunder  sale
 of  their  total  produce  has  been  gua-
 Tanteed  by  Government:  and

 (b)  the  details  regarding  the  sche-
 me  as  Well  as  the  number  of  unemp-
 loyed  persons  benefited  as  a  result

 thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  and  (b).  No  such  scheme
 has  been  formulated  by  the  Govern-
 ment  for  the  benefit  of  the  unemp-
 loyed  graduates  to  get  johs  in  the
 smali  scale  industrial  units.  However,

 a  scheme  of  Interest  Subsidy  for  the
 asistance  to  unemployed  engineer  en
 trepreneurs  in  order  to  enable  them
 to  set  up  their  own  small  scale  indus-
 tries  is  in  operation.

 Strike  by  B.H.E.L.  Employees

 9344,  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the  en-
 tire  work  force  of  BHEL  complex
 went  on  strike  on  6th  April,  l979  de-
 manding  wage  revision;

 (b)  how  does  the  wage  structure  of
 BHEL  work  force  compare  with  that

 of  the  other  public  sector  projects  and
 what  is  reaction  of  Government  to  the
 wage  revision  demand  of  the  workers;
 and

 (९)  if  80,  what  has  been  the  loss  in
 termg  of  man-hours  and  in  produc-
 tion  as  a  result  of  said  strike?

 TWiE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITD:  (a)
 Workers  in  all  the  manufacturing  di-
 visions  of  BHEL  observed  strike  for
 one  day  on  6th  April,  979  on  the  issue
 of  wage  revision.
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 (b)  With  the  implémentation  of  the
 interim  settlement,  effective  fronil-9-77,
 the  wage  structure  in  the  BHEL  com-
 pares  favourably  with  the  structure
 prevailing  in  other  public  sector  under-
 takings  in  the  engineering  sector.  The
 interim  settlement  has  the  approval
 of  the  Government.

 (c)  The  loss  in  terms  of  man-hours
 is  assessed  at  approximately  5.63  lakh
 man-hours,  and  the  loss  in  production
 as  a  result  of  the  one-day  strike  is
 assessed  at  approximately  Rs,  84
 lakhs.

 Stabbing  Cases  in  Delhi
 9345.  SURI  BALASAHEB  VIKHE

 PATIL:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  stabbing  cases
 reported  to  the  various  Police  Sta-
 tions  in  the  capital  during  ihe  last  5
 months:

 (b)  the  number  of  persons  held  for
 stabbing  during  the  said  period  and
 the  number  of  persons  convicted  for
 the  crime;  and

 (९)  the  number  of  such  cases  pend-
 ing  in  the  Court  and  what  steps  are
 being  taken  to  expedite  their  finali-
 sation?

 WHE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW.
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8,  0,  PATIL):  (a)  to  (c).  l086
 stabbing  cases  Were  reported  to  the
 police  during  the  period  from  1-1-78
 to  ‘31-12-79,  Out  of  the  7403  persons
 arrested  in  the  above  cases,  l4  have
 been  convicted.  586  cases  are  pend-
 ing  trial  in  the  Courts.  Every  effort
 is  made  to  achieve  expeditious  dispo-

 sal.  Besides  Delhi  Administration
 have  issued  general  instructions  to
 prosecutors  to  request  the  Courts  not
 fo  grant  unnecessary  adjoutnments.

 Committee  on  Nevlear  safeguards
 9346.  SHRI  EDUARDO  FALEIRO:

 Will  the  Minister  of  ATOMIC  ENER-
 GY  be  pleased  to  state:
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 (a)  what  steps  have  been  taken
 for  setting  up  the  Committee  of  Inter-
 national  Scientist  to  go  into  the  ques-
 tion  of  safeguards  for  preventing  the
 spread  of  nuclear  weapons  which  had
 been  agreed  between  the  Government
 of  India  ang  U.S.A.;

 (b)  whether  the  Indo-American
 talks  in  this  regard  have  failed;

 (c)  if  so,  the  reasons  thereof;  and

 (d)  if  not,  when  will  the  Committee
 be  set  up  and  start  functioning

 QiE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATO-
 MIC  ENERGY,  SCIENCE  &  TECHNO-
 LOGY,  ELECTRONICS,  SCIENCE  &
 TECHNOLOGY  &  SPACE  (PROF.
 SHER  SINGH):  (a)  The  propogal  for
 an  ad  hoe  scientific  advisory  committee
 on  safeguards  questions  has  been  drop-
 ped  after  further  discussion  with  the
 U.S.  authorities,

 (9)  to  (da).  Do  not  arise,

 Production  Capacity  of  Railway  Wa-
 gon  Manufacturing  Industry

 9347.  DR.  MURLI  MANOHAR
 JOSHI:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  stale  the
 steps  taken  by  Government  to  en-
 sure  the  utilization  of  full  Hailway
 Wagon  production  capacity  by  this
 railway  wagon  manufacturing  Industry?

 THE  MINISTER  OF  STATE  IN
 ह!  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  ‘The  annual  production  of
 Wagons  by  the  Industry  ts  dependent
 on  the  requirement  of  new  wagons  by
 Indian  Railways,  who  are  the  sole
 purchasers.  This  requirement  in  turn,
 is  dependen,  on  the  funds  made  avail-
 able  to  the  Railways.

 For  some  years  past,  the  require-
 ment  of  Wagons  by  Indian  Railways
 has  been  low,  resulting  in  under-utili-
 sation  of  installed  capacity.  At  pre-
 sent  the  capacity  utilisation  in  Wagon
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 Industry  is  about  50  per  cent.  As
 against  the  existing  licensed  capacity
 of  24,346  wagons  per  annum,  the  In-
 dustry  has  manufactured  10,694  wa-
 gons  during  1978-79.  (including  224
 wagons  against  the  foreign  orders).
 This  does  not  include  the  Wagons
 produced  by  Railway  Workshops.  The
 production  during  the  current  year
 (1979-80),  is  expected  to  increase
 further,  as  the  targetted  procduction
 for  Indian  Railways  alone  js  expect-
 ed  to  go  upto  ‘13,750  wagons  In  addi-
 tion,  it  is  expected  that  the  produc-
 tion  against  the  foreign  orders  would
 also  inerease  further,  as  efforts  are
 being  made  to  secure  more  orders  for
 export  of  wagons,  and  this  woud
 provide  additional  workload  to  the
 Industry  to  ensure  better  capacity
 utilisation.

 Structural  and  iransmission  Towers
 Industry

 9348.  DR.  MURLI  MANOHAR
 JOSHI:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Struc-
 turals  and  Transmission  Towers  in-
 dustry  is  utilising  onty  36  ver  cent  and
 54  per  cent  of  its  production  capacity
 respectively;

 (b)  if  so,  the  names  of  mafor  Struc-
 turals  and  Transmission  Towers  ma-
 nufacturing  companies  and  the  rea-
 sons  for  not  going  into  full  produc-
 tion;  and

 (c)  the  steps  taken  by  Government
 to  ensure  the  utilization  of  full  produc-
 Hon  capacity  by  this  industry?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  Yes,  Sir.  The  capacity
 utilisation  for  Structurals  and  Trans-
 mission  Fowers  industry  during  the
 year  978  has  been  34  per  cent  and  53
 per  cent  respectively  but  these  should
 be  taken  as  rough  indication  of  capa-
 city  utilsation  rather  than  a  precise
 figure,  This  is  due  to  the  very  diverse
 range  of  products  covered  by  these
 units  making  |  difficult  to  determine
 their  capacity  in  relation  to  a  varving
 and  diverse  product  mix.
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 (b)  The  nameg  of  major  structurals
 and  transmission  towers  manufactur-
 ing  compamies  are  enclosed.  The  rea-
 sons  for  low  utilisation  of  capacity
 are  increasing  reliance  on  site  fabrica-
 tion,  lack  of  orderg  on  structural
 workshops  and  difficulties  in  getting
 matching  steel.

 (c)  Proposals  from  manufacturers  in
 these  fields  for  diversifying  their  acti-
 vities  by  taking  up  manufacture  of
 allied  items  like  low  and  medium
 duty  EOT  Cranes,  technological  struc-
 turals  ete.  are  being  considered  by  the
 Government.

 LIST  OF  MAJOR  MANUFACTUHERS

 A.  STRUCTURAL  FABRICATION

 l.  Braithwaite  &  Company,  Calcutta
 2,  Bridge  &  Reof  (I)  Ltd.,  Calcutta
 a  Jessop  &  Co.  Ltd,  Calcutta
 4.  Mukund  Iron  &  Steel  Works,

 Bombay
 Triven{  Structurals  Ltd.,  Naini
 Kaveri  Structurals,  Madras
 Apeejay  Structurals  Ltd.,
 Calcutta

 a  Burn  &  Co.  Limited,  Calcutta
 9.  Hindustan  Motors,  Calcutta

 10.  Texmaco  Limited,  Belgharia
 ll,  Vikhroli  Metal  Fabricators,

 Bombay
 12.  Richardson  &  Cruddas  (1972)

 Ltd.,  Bombay
 13.  Testeels  Ltd,  Ahmedabad
 ia  Kumardhubi  Engg.  Co.  Ltd.,

 Dhanbad
 15.  Heavy  Engineering

 Ranchi
 B  TRANSMISSION  TOWERS

 l.  Hind  Galvanising  &  Engg.  Co;
 Calcutta
 2.  E.M.C,  Steel,  Calcutta

 3.  Ganges  Galvanising  Works,
 Calcutta

 4.S.A.E.  India  Pvt,  Ltd,  Jabalpur
 B  Kamani  Engg.  Corpn.  Ltd.,

 Bombay
 6.  Richardson  &  Cruddas  (1972)  Lid.,

 Nagpur
 7.  Testeels  Lid.,  Ahmedabad
 a  Kameni  Engg.  Corpn.  Lid.

 Jaipur
 9.  Triveni  Stucturals  Ltd.  Naini

 Oe

 Corporation,
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 District  Industrie,  Centres  in  Almore

 9849,  DR.  MURLI  MANOHAR
 JOSHI:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  the  details  regarding  tne  en-
 trepreneurs  identified  number  of  pro-
 jects  approved,  number  of  units  estab-
 lished,  number  of  sick  units  assisted,
 amount  spent  in  providing  subsidy
 and  assistance  respectively  by  the
 District  Industries  Centre,  Almorg  in
 Uttar  Pradesh;  and

 (b)  whether  any  targets  have  been
 fixed  for  979  for  the  above  Centre
 and  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAY):  (a)  In  the  District  Industries
 Centre,  Aimora  (Uttar  Pradesh)  8
 entrepreneurs  were  identified  during
 the  perlod  1878-79.  (upto  December,
 32978)  and  88  project  profiles  were  pre-
 pared  28  new  smal]  scale  units  were
 set  up  during  the  period.  Credit  as-
 sistance  to  the  extent  of  Rs.  4.62  lakhs
 ‘was  also  provided  to  them  in  addition
 to  seed  money  of  Rs.  5.00  lakhs  and
 cash  subsidy  of  Rs.  0.25  lakhs)  The
 technical,  managerial  and  other  ase
 sistance  was  provided  to  63  units.

 (b)  Targets  for  1979-30  have  been
 fixed  for  the  establishment  of  50  new
 units  with  an  anticipated  investment

 of  Rs.  30.00  lakha  with  a  gross  produc-
 tion  value  of  Rs.  60.00  lakhs  having
 employment  potential  for  250  persons.

 Committee  on  Industries  in  Back-
 ward  Areas

 9350.  CH.  HARI  FAM  MAKKASAR
 GODARA:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:

 (a)  whether  Government  propose
 to  set  up  a  committee  to  review  the
 progress  made  so  far  in  setting  up  of
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 new  industries  in  backward  areas  in
 the  country;  and

 (b)  if  so,  the  facts  thereof  and
 when  the  report  is  expected?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):
 (a)  and  (b).  A  National  Committee
 on  Development  of  Backward  Areas
 has  since  been  set  up  under  the
 Chairmanship  of  Shri  8,  Sivaraman,
 former  Member,  Planning  Commis-
 sion.  The  terms  of  reference  of  this
 Committee  are:

 L  To  examine  the  validity  of  the
 various  concepts  of  backwardness
 underlying  the  definitions  in  use  for
 present  policy  purposes  and  recom-
 mend  the  criteria  by  which  back-
 ward  areas  should  be  identified;

 2.  To  review  the  working  of:

 (a)  existing  plans  for  dealing
 with  the  general  developmental
 problems  of  backward  areas  like
 Tribal  sub-Plans,  Plang  for  Hill
 Areas  etc.;  and

 (b)  existing  schemes  for  stimu-
 lating  industrial  development  in
 backward  areas  such  as  the  schemes
 for  concessional  finance,  invest-
 Ment  subsidy,  transport  subsidy,
 sales  tax  concessions  etc.,  sinllar
 schemes  in  the  agricultural  and
 fields  like  DPAP,  and  general
 measures  for  tackling  the  problems
 of  poverty  and  unemployment  with
 a  view  to  find  out  their  efficiency  in
 the  removal  of  backwardness;  and

 8,  To  recommeng  an  appropriate
 strategy  or  strategies  for  effectively
 tackling  the  problem  in  backward
 areas,  classified,  if  necessary,
 according  to  areas,  causes  oF  pres~
 cribed  remedies.

 The  Committee  is  expected  to  sub-
 mit  its  final  Report  by  3lst  December,
 1979,
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 Names  of  States  declareq  backward

 9951,  SHRI  K.  PRADHANI:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  what  are  the  details  regarding
 the  number  and  names  of  States  have
 been  declareq  as  8  backward  region
 for  the  purpose  of  inssuing  industrial
 loans;  and

 (b)  the  dettils  regarding  the  lice-
 nces  or  loans  given  by  the  Central
 Government  during  the  current  finan-
 eval  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):
 (a)  The  following  States  have  been
 categorised  industrially  backward  for
 the  purpose  of  Central  Scheme  of
 Investment  Subsidy: —

 i.  Andhra  Pradesh
 2  Assam
 3.  Bihar
 4  Himachal  Pradesh
 5.  Jammu  &  Kashmir
 है,  Madhya  Pradesh
 7.  Manipur
 a  Meghalaya
 9.  Nagaland

 10.  Orissa
 ll,  Rajasthan
 12  Sikkim
 13.  Tripura
 14.  Uttar  Pradesh,

 (b)  A  total  number  of  59  Letter
 of  Intents  and  ii5  Industrial  Lice-
 nees  were  issued  during  the  year
 i978-79  (upto  28-2-1979)  for  location
 of  industries  in  the  backward  ureas.

 A  total  number  of  253  industrial
 units  in  backward  areas  were  re~
 gistered  by  Directorate  General  of
 Technical  Development  during  the
 year  1978-79  (upto  28-2-1979),
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 Industrial  loans  are  granted  by  the
 various  financial  institutions,

 Returm  of  Indian  Scientists  from
 Abroad

 9852  PROF.  P,  5.  MAVALANKAR:
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleaseg  to  state:

 (a)  whether  Indian  Scientists  study.
 ing  and  working  abroad  have  return-
 ed  to  India  and  have  been  suitably
 and  profitably  employeg  by  the  Gov-
 ernment  in  various  Departments  during
 the  year  ‘1978-78;  and

 (b)  if  so,  main  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  AND  IN
 THE  DEPARTMENTS  ON  ATOMIC
 ENERGY  ELECTRONICS  SCIENCE
 AND  TECHNOLOGY  AND  SPACE
 (PROF.  SHER  SINGH):  (a)  &  (b):
 The  exact  figure  of  Indian  Scientists
 etc.  who  returned  ¢o  India  is  1978-79
 from  abroad  ig  not  known,  The
 Council]  of  Scientific  ang  Industrial
 Research  (CSIR)  however  maintains
 an  Indian  Abroad  Section  of  the
 National  Register  of  Scientific  and
 Technica]  Personnel  of  India  for
 voluntary  enrolment  of  Indian  Scien~
 tists  ete.  abroad,  From  the  informa~
 tion  available  in  the  CSIR,  76  Scien-
 tists,  Technologists  etc.  were  given
 temporary  placements  in  the  Scien-
 tists’  Pool  of  CSIR.  80  of  them  have
 got  regular  employment  in  Govern-
 ment  Organisations.  26  are  still  con+
 tinuing  as  Poo]  Officers,

 झाई०सी०एस०  भौर  झाई०  To  एस०  के  सेवा

 निव्स्  अ्रधिकारिसों  की  पुनः  निमुक्ति

 9353  शी झनम्त  राम  नापसबाल !
 क्या  गुह  मंत्री  यह  बताने  की  क्वपा  करेंगे  कि  :

 (क)  क्या  सेवा  निषुत्त  प्राई०  सी०  एस०
 शौर  भाई०  To  एस०  भ्धिकारियों  को  पु  Ls  :

 नियुक्ति  के  बारे  में  सरकार  की  कोई  नीति  है;
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 (a)  wie  हां,  तो  बहू  ह: ह  निर्धारित
 की  गई  थी;

 (ग)  क्‍या  उक्त  नोति  की  घोषणा  एवं
 कार्यात्वित  के  बारे  में  कोई  रिकार्ड  रखा  जाता

 है;

 (घ)  प्रधिकारी  किन  झापधारों  पर

 पुन  :  नौकरी  प्राप्त  करते  हैं;  भौर

 (3)  क्‍या  कुछ  ऐसे  सिद्धांत  हैं  जिन  पर
 भ्रधिकारियों  को  एक  निश्चित  झ्वधि  के  5प-
 'रॉन्त  सेवा  निवूल  किया  जाता  है  भौर  क्‍या
 सरकार  का  विधार  उन  सिद्धातों  का  उल्लंघन
 कर  पुन  :  नियुक्ति  की  नीति  को  खत्म  करते
 का  है?

 चह  संभालपथ  तथा  विधि,  न्याय  झोर
 कम्पनी  काम  मंत्रालप्र  सें  राज्य  मंत्री  शी
 एस०  to  पाटिल)  :  (क)  से  (ग).
 सेवा  निबत्त  झाई०  सी०  एस०/भ्राई०  To
 एस०  झ्धिकारियों  का  पुन  भनियुक्तित  से
 सबधित  नीति  वही  है  जो  झन्य  र. रकारी
 कर्मचारियों  पर  लागू  होती  है  क्योंकि  सेवा

 निवृत्त  होने  पर  वे  भखिल  भारतीय  सेवा  के
 सदस्य  नहीं  रह  जाते  ।  परिणामतः  केन्द्रीय
 सरकार  के  क्धीम  अखिल  भारतीय  सेवा  के
 सेवा  निवु्त  ग्रधिकारियों  को  पुन  नियुक्ति
 केन्द्रीय  सरकारी  कर्मचारियों  को  पुन:  नियक््ति
 पर  लागू  नियभों  तथा  भाषेशों  द्वारा  शासित

 होती  है  शौर  राज्य  सरकार  के  अ्रधीन  पुनः
 नियुक्ति  के  मामले  में  संग्रंधित  राज्य  सरकार

 द्वारा  बनाए  गए  नियम  तथा  झादेश  लाश  होंगे
 पुनननियुक्ति  की  नीति  के  भ्नुदेशों  को  20
 सितम्बर,  .958  को  जारी  किया  गया  था,
 इस  अनुदेशों  को  समय-समय  पर  पुनरीक्षा
 की  गई  हैं।  इस  विषय  में  नवीनतम
 समेकित  झनुदेश  इस  विभाग  के  दिनांक
 29-8-1978  के  कार्यात्य  श्ञापन  संध्या
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 the  Budgetary  burden  on
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 250/42/78-fo  Wreo—]]  के  अधीन
 जारी  किए  गए  थे।

 (घ)  पुननियुक्ति  केवल  बहुत  ही
 विशिष्ट  तथा  झापवादिक  परिस्थितियों  में
 हो  को  जाती  है  और  इसमे  इस  बात  का  ध्यान
 रखा  जाता  है  कि  पुनरियुक्ति  स्पष्ट  कप  से
 लोकहित  में  हो  t

 (=)  केक्रीय  सरकार  के  विभिन्न  प्रवर्गों
 के  कर्मचारियों  को  सेवा  निवृत्ति  की  झायु

 ' मूल  नियम  56  में  निर्धारित  की  गईं  है।
 चूकि  पुनर्नियक्ति  केबल  बहुत  ही  झापवादिक,
 परिस्थितियों  में  की  जाती  हैं,  धत:  इस  नीति
 को  जोड़ने  का  सरकार  का  कोई  विचार  नहीं
 है।

 Representation  from  Stainless  Steel
 Industries  Association

 9354,  DR,  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  the  All  India  Stainless
 Stee}  Industries  Association  hag  re-y:
 presented  to  the  Government  that

 stainless  '
 steel  will  adversely  affect  their  uro-
 duction;

 (b)  what  is  the  projected  demand
 for  stainlesg  steel  sheets  for  the  year
 979  and  1980;

 (c)  of  the  above,  how  much  pro-
 duction  of  stainles,  Steel  Sheets
 available  indegenously  and  how  much
 wil}  be  imported  and  the  resultant
 gap;  gnd

 (d)  what  is  the  total  production  of
 Stainless  Steel  Utensils  and  what  is
 their  requirement  of  astainless  steel
 sherts?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  All  India  Stainless
 Steel  Industries,  Bombay  have  sent
 a  telegraphic  representation;  another
 representation  hag  been  received  from
 Bombay  Ferrous  and  Non-ferrous
 Manufacturers’  Association.

 (b)  According  to  the  information
 supplied  by  the  Department  of  Steel,
 total  demand  of  stainles,  steel  has
 been  estimated  at  40,000  tonnes  for
 ‘1978-79,  44,000  tonnes  for  1979-80  and
 49,000  tonnes  for  980-8l,

 (c)  According  to  the  Department  of
 Steel,  the  indigenous  production  would
 be  of  the  order  of  2i,000  tonnes  in
 ‘1978-79,  23,000  tonnes  in  1979-80  and
 25,000  tonneg  im  1980-81  inclusive  of
 sheets,  plates,  blooms,  billets,  bars
 and  fjats.  Production  estimates  are

 of  hard  core  and  alloy  steel  produ-
 cers  afd  are  exclusive  of  re-rolled
 products  of  small  scale  re-rollers.
 With  the  estimated  import  of  18,000
 tonnes  of  stainles,  steel  sheets  and
 strips  in  1978-79  there  seems  to  be  no

 gap  in  demand  and  availabihty,  On
 the  basis  of  demand  and  anticipated
 production  of  blooms,  billets,  bars,
 flats,  sheets,  plates  and  strips  for  both
 of  which  total  comparable  figures  are
 available,  there  would  not  be  any
 gap  in  availability  at  the  present
 level  or  marginal  increase  of  imports

 in  1979-80  and  980-8i.

 (d)  Stainless  Stee]  utensils  are
 mainly  manufactured  in  the  Small
 Scale  Sector.  On  the  basig  of  esti-
 mateg  value  of  production  of  Rs,  30
 crores  of  stainless  steel  utensil,  ma-
 nufactured  in  the  Smal}  Scale  Sector

 1978,  the  requirement  of  stainless
 gteel  sheets  i#  placed  at  between
 6.000  tonnes  to  10,000  tonnes.  As
 there  is  no  formal  system  of  report-
 ing  capacity  snd  production  in  the
 small  scale  sector,  the  above  infor-
 maation  hag  been  worked  ot  On  Pro-
 duction  returns  from  a  very  gmall
 sariple  of  unit,

 बिहार  को  सीमेंट  का  प्र/बंदस

 9355,  शची  सुरेन  झा  सुमन  :  क्‍या
 उद्योग  मत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  केन्द्र  सरकार  बिहार  को
 उस  राज्य  की  झ्ावश्यकतानुसार  सीमेट
 आवंटित  नहीं  कर  सका  ,

 (ख)  यदि  हा,  तो  1976-77,
 1977-78  तेथा  1978-79  में  बिहार

 को  उसकी  ग्रावश्यकता  के  मुकाबले  कितनों
 मात्रा  मे  सीमेट  की  सप्लाई  की  गई  ;  और

 (ग)  सरकारी  विकास  कार्यों  के  लिए
 उत्तकी  ग्रावश्यकता  तथा  झाम  जनता  को
 देने  हेतु  उसके  आवंटन  संबंधी  ब्यौरा  क्‍्य।  है  ?

 उद्योग  संप्रालप  सें  राज्य  मंत्री  (भी
 जगदम्बी  प्रसाद  धादव) ..  (क)  तथा  (ख).
 बिहार  सरकार  के  गनुसार  प्रप्रेल-जून,  979
 तिमाही  के  लिये  राज्य  की  सीमेट  की  मांग  5
 लाख  मी०  टन  है।  चूकि  सीमेट  की  उपलब्धता
 मांग  से  काफी  कम  है|  शत,  राज्य  की  झाव-
 श्यकत/श्रों  को  पूर्ण  ह्प  से  पुरा  कर  पाना  सभव
 नहीं  है  ।  गत  भ्रवधि  में  राज्य  सरकार  को
 भेजे  गये  भौसतन  प्रेषणों  शौर  देश  में  सीमेंट
 की  समय  उपलब्धता  को  ध्यान  में  रखते  हुए
 बिहार  राज्य  के  लिए  प्रति  तिमाही  252
 लाख  मी०  टन  का  मूल  झ्रावटन  निर्धारित  किया
 गया  है  1  किन्तु  979  की  दूसरी  तिमाही
 में  कुछ  अतिरिक्त  संभावित  उपलब्धता  को
 देखते  हुए  राज्य  के झावंटन  में  i0  प्रतिशत

 बुद्धि  करके  इसे  2.77  लाख  मी०  दन  कर
 दिया  गया  है  |

 1976-77,  1977-78  1978—

 79  के  क्यों  में  भेज़ी  गई  सीमिट  की  माता
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 झौर  साथ  ही  साथ  आवंटन  निम्नलिखित
 t-

 MAY  2,  978

 (हजार  मोटर  टनमें  )
 वर्ष  ग्रावंटित  मात्रा  भेजी  गई  मात्रा

 1976-77  200.0  907.0

 1977-78  08i  5  887  9

 978  79  08  0  859.5

 (अ्नन्तिम )

 (ग)  प्रत्येक  तिमाही  के  लिए  राज्य
 सरकार  को  थोक  (बल्क)  में  सीमेंट  का
 झावटन  किया  जाता  है  ।  इसके  पश्चात्‌
 राज्य  सरकार  विभिन्न  वर्षो  के  अंतर्गत  उप-
 भोक्‍ताझों  की  प्रावश्यकताग्रों  को  निर्वारित
 करती  है  प्लौर  सामान्य  जनता  को  वितरण
 करने  तथा  सरकारी  विभागों  के  लिए  मात्रा
 प्रावटित  करती  है।  राज्य  सरकारों
 द्वारा  किये  गये  उप  झावंटनों  के  ब्यौरे  सीमेट
 नियंत्रक  द्वारा  नहीं  रखे  जाते  है  ।

 भारत  हैव  इलेक्ट्रिकल्स लिमिटेड  द्वारा  संघाल-
 डीह  संयंत्र  झोर  दासोदर  घटी  निगम

 संयंत्रों  को  सप्लाई  को  गई  कथित
 खराब  मशोनें

 9356,  श्री  बदा  शाम  शाक्य  :  क्या
 उच्चोग  मंत्री  यह  बताए  की  छुपा  करेंगे  कि  :

 (क)  क्या  पश्चिम  बंगाल  के  वित्त
 मंत्रों  न ेयह  शिकायत  की  है  कि  भारत  हैवी
 इलेक्ट्रिकल्स  लिमिटेड  द्वारा  संधालडीह
 श्रौर  ठामोदर  घाटी  निगम  के  चार  विद्युत
 सयंत्रों  क ेलिये  सप्लाई  की  गई  मशीने  उचित
 ््प  से  काम  नही  कर  रही  है  जिसके  परिणाम-
 स्वरूप  बंगाल  में  सब  कारणा  बन्द  हो  गये  है
 और  प्रति  दिन  .6  करोड़  की  रुपये  ह्षनि  हो
 रही  है  ;  भौर
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 (ख)  यदि  हां,  तो  कया  सरकार  भारत
 हैवी  इलेक्ट्रिकल्स  लिमिटेड  दवारा  सप्लाई  की

 गई  घटिया  किस्म  की  मशीनों  के  बारे  में
 जांच  करेगी  और  इसके  लिये  जिम्मेबार
 व्यक्तियों  के  विरुद्ध  कार्यवाही  करेगी  ?

 उद्योग  मंत्रालय  में  'राज्क  मंत्री  (श्रीमती
 झामा  माईति)  :  (क)  भारत  हेवी
 इलेक्ट्रिकल्म  लिमिटेड  द्वारा  संथालडीह
 संयंत्र  के लिए  सप्लाई  की  गई  मशीनों  तथा
 ढामोदर  भाटी  निगम  को  सप्लाई  किये  गये
 3टी०  जी०  सेटो  के  बारे  मे  ऐसी  कोई  शिकायत

 प्राप्त  नही  हुई  है  1

 (ख)  पश्चिम  बंगाल  की  सरकार  के
 साथ  परामर्श  करके  वर्तमान  स्थिति  का  प्रध्ययन
 करते  के  लिए  एक  तकनीकी  दल  कलकत्ता
 भेजा  गया  था  ।  यह  निश्चय  हो  गया  है  कि
 पिछले  छ  मास  के  दौरान  संधालडीह  विजलीघर
 भ्रथवा  दामोदर  घाटी  निग्रम  में  बन्द  होने
 वाली  बिजली  की  सप्लाई  भारत  हेवी
 इलेब्ट्रिकल्स  लिमिटेड  दवारा  सप्लाई  किये
 गये  उपकरण  की  भ्रसफलता  के  कारण  नहीं
 थी।  भ्रत  कथित  घटिया  विस्भ  के  उपकरण
 की  सप्लाई  के  विरुद्ध  जांच  के  श्ादेश  देने  प्रथवा
 किसी  अधिकारी  के  विरुद्ध  कोई  कार्रवाई
 करनें  की  भ्रावश्यक्ता  नही  है  ।

 झतुभाग  प्रधिकारियों  को  प्रतिरिकत  वेतनब॒दि
 द्धि  जाना

 9357.  भी  जुन  11... ई  भवौरिया  :
 का  गुह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  सरकार  के  मंत्रालयों
 में  काम  कर  रहे  कुछ  अनुभाग  भधिकारियों
 को  भ्रतिरिक्‍त  वे  तन-वंद्धि  दी  गई  है  ;
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 (@)  कया  उक्त  लाभ  उते  भ्रधिकारियों
 को  नहीं  विधा  गया  है,  जो  प्राशुलिपिक
 ग्रेड  से  भागे  हैं  ;

 (ग)  यदि  हां,  तो  इसके  क्या  कारण  हैं  ;
 भौर

 (घ)  विभागी।  समिति  शूवारा  की  गई
 सिफारिशों  का  ब्यौरा  क्‍या  है  ?

 गुह  मंत्रालघ  में  राज्य  मंत्री  (शो  एस
 to  पाटिल)  :  (क)  केन्द्रीय  सचिवालय
 सेवा  के  निम्तलिखित  प्रवर्गों  के  प्रनुभाग
 भ्रधिकारी  दो  अतिरिक्त  वेतन  बद्धियां  पाने
 के  हफदार  है,  एक  Fo  650-1200  के
 संशोधित  बेतनमान  में रु०  8i0  की  स्टेज
 पर  प्रथवा  अनुभाग  अधिकारी  के  पद  पर  3  वर्ष
 की  सेवा  पुरी  करने  पर,  जो  भी  बाद  में  हो,
 और  दूसरा,  संशोधन  वेतनमान  में रु०  960
 की  स्टेज  पर  अथवा  6  वर्ष  को  सेवा  प्री
 करने  पर,  इनमें  जो  भी  बाद  में  हो  ;

 (1)  ऐसे  प्रधिकारी  जो  i-7-959  को

 प्रतुभाग  प्रधिकारी  ग्रेंड-त]  के  पड़  पर
 कार्य  कर  रहे  थे  अथवा  i959  तथा
 960  में  संघ  लोक  सेवा  भ्रायोग  द्वारा

 लो  गई  परीक्षा  के  परिणामों  के  भ्राधार
 पर  उनत  ग्रेड  में  नियुक्त  किए  गए  थे

 (a)  ऐसे  श्रधिकारी  जिन्हें  तिथमित  रूप  से

 नियुक्त  उन  स  शयकों  में  से  पदोन्नत  किया
 गया  है  ग्रथवा  पदोन्नत  किया  जा  सकता

 था,  जो.  I-7-959  को  उस  ग्रेड
 में  कार्य  कर  रहे  थे  झथवा  अप्रेल  तथा

 मई,  959  संघ  लोक  केवा  झ्ायोग

 दूवारा  लो  गई  सहायक  ग्रेड  परीक्षा
 के  परिणामों  के  भाधार  पर  सहायक
 के  पद  पर  नियुक्त  हुए  थे  t

 (@)  जी  हूं,  जोमानु,  उक्त  लाभ  नहीं
 दिया  गया  है  ।
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 (ग)  झतिरिक्त  बेतन  वृद्धियाँ  केबल
 उन  अनुभाग  भ्रधिकारियों  तथा  सहायकों
 को  मंजूर  की  गई  हैं  जिन्हें  सेवा  प्रहण  करने  के
 समय  केलद्रीय  सचिवालय  सेवा  के  ब्ेड-  I
 (पुराना)  में  ५दोन्नति  के  प्रवसरों  का  ग्राश्वासन
 दिया  गया  था  किन्तु  जिन्होंने  1-7-1959
 से  भ्रनुभाग  अधिकारियों  के  पुराने  प्रेड-ा
 तथा  ग्रेड-][[  को  मिलाकर  भपनुभाग  अधिकारियों
 का  एकल  पेड  किए  जाये  के  परिणामस्वरूप
 पदोन्नति  के  ऐसे  श्रवसरों  को  खो  दया  था  ।
 चूंकि  भ्रनुभाग  अधिकारियों  के  रूप  में  पदोश्नत

 झ्राशुलिपिको  को  पदोन्नति  के  ऐसे  भावी
 प्रवसरों  का  भ्राश्वासन  नहीं  दिया  गया  था,
 इसलिए  यह  लाभ  उन्हें  नहीं  दिया  गया  है  ।

 घ)  इस  सम्बन्ध  में  किसी  विभागीय
 समिति  की  सिफारिशें  नही  हैं  ।

 छठी  पंच  वर्षीय  योजना  में  सिक्किम  के  लिए
 झावंटन

 9358.  श्री  हुकम  यव  कछवायव  :
 कया  योजना  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्या  सिक्किम  एक  पिछडा  राज्य

 है  शौर  यदि  हां,  तो  केन्द्रीय  सरकार  द्वारा
 छठी  पंचवर्षीय  योजना  में  सिक्किम  के  लिए
 कितनी  धनराशि  प्रावंटित  की  है  शौर  उकबत
 राशि  कित-किन  शीर्षों  के  श्रस्तर्गत  खर्च  की
 जायेगी  ;  और

 (ख)  क्या  सिक्किम  सरकार  नें  केन्द्रीय
 सरकार  से  और  अधिक  धनराशि  प्रावंटित
 करने  का  प्रनुरोध  किया  है  ?

 योजना  मंत्रालय  में  राज्य  मंत्री  (भी
 फजलुर  रहमान  (क)  भौर  (ख).  सिक्किम
 की  प्रवस्थिति  भौर  पष्  शैल  प्रदेश  को
 बौर  उसके  i975  में  राज्यों  के  संध  में
 सम्मिलित  होने  के  तथ्य  को  ध्यान  में  रखते
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 हुए  सिषिकम को  एक  विशेष  क्षेणी  का  राज्य
 माना  जा  रहा  है  भौर  उसे  पर्याप्त  केन्द्रीय

 सहायता  द्वारा  अपनी  छठी  योजना  के  परिव्यय
 की  वित्त-व्यवस्था  करने  में  समर्भ  बताया

 जाएगा।  राज्य  की  छठी  पंच  वर्षीय  योजना
 के  ध्ाकार  को  अभी  अंतिम  रूप  नही  दिया  जमा

 है  1

 Productio,  of  Bicycle  Companies

 9359,  SHRI  MUKUNDA  MANDAL:
 Wilh  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  how  many  bicycle  companies
 are  managed  by  Government  and  de-
 tails  of  the  same;

 (b)  where  are  the  manufacturing
 centres  and  head  offices  of  all  those
 companies  in  States;  and

 (c)  the  total  production  of  all  those
 companies  during  the  last  five  years
 and  their  financial  position?

 (b)

 MAY  2,  i979  Written  Answers  add

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  Under  the  Provisions of  the  Industries  (Development  and
 Regulation)  Act,  ‘1951,  Centra  Gov-
 ernment  hag  taken  over  the  manage-
 ment  of  Sen  Raleigh  Group  of  Units
 and  Hind  Cycles  Limited,  which  are
 engaged  in  the  manufacture  of
 bicyeles  and  parts  thereof.  The  Sen
 Raleigh  Group  consists  of:—

 (i)  Sen  Raleigh  Limited;

 (ii)  Sen  and  Pandit  Industries
 Limited;

 (iij)  Ancillary  Industries  (Lungs)
 Private  Limited;

 (iv)  Ancillary  Industries  (Cranks)
 Private  Limited;

 (v)  Ancillary  Industries
 ings)  Private  Limited,

 (Forg-

 Noakhaki  Machine  Tools  Limiteg  ig  a
 wholly  owned  subsidiary  of  Sen
 Raleigh  Limited,

 Manufacturing  Head  Offices
 Centres

 i)  Sen  Raleigh  Limited

 (i)  Sen  and  Pandit  Industries  Limited

 (iii)  Ancillary  Industries  (Lungs)  Private L  imited

 (iv)  Ancillary  Industries  (Cranks)  Private
 .  *  .

 (0)
 Anelinry  a

 (Forgings)  Pri-
 vate  Limi  .

 (vi)  Noakhali  Machine  Tools  Limited

 (vii)  Hind  Cycles  Limited

 Asansol,  W.  Bengal  Calcutta,  West
 Bengal. ga.

 Kalyani  Do.  Do.

 Do.  Do.

 Do.  Do,

 Do,  Do.

 Narendrapur,  Do,  Do.

 Bombay,  Maharash-  Bombay,  Maharashtra

 Ghaziabad  (UP)
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 Production  in  Ra,  lakhs,

 Sen  Raleigh  Hind
 Group  Cycle  Ltd

 1974-75,
 1975-76  ,
 1976-77
 1977-78

 1978-79

 784"  00  392°  97

 T05  0°00  5'9°  94
 60:°78

 (976—78  8  e588)
 Sears

 1Bag*  00  640°  00

 While  there  has  been  some  improve-
 ment  in  the  performance  pf  these
 units  after  Governments  takeover,
 the  stage  of  financial  viability  has

 not  yet  been  reached.

 Production  and  Export  of  Scooters

 9360,  SHRI  MUKUNDA  MANDAL:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  how  many  scooters  cmopanies
 arte  under  the  Public  Sector  (their
 names,  State-wise);

 (b)  what  is  the  total  number  of
 production  of  each  company  durmg
 the  last  three  years  (year-wise);  and

 (c)  what  is  the  extent  of  export  of
 scooters,  if  any  during  the  last  con-
 secutive  years  (year-wise)?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 and  (b).  There  is  only  one  scooter
 manufacturing  unit  in  the  central

 public  sector,  namely,  Scooters  India
 Limited  at  Lucknow.  This  public
 sector  unit  hag  sub-licensing  arrange-
 ments  for  the  manufacture  of  scooters
 in  the  States  of  Andhra  Pradesh,
 Punjab,  Karnataka,  Bihar  and  West

 Bengal.  Their  names,  State-wise  and
 information  of  production  is  given
 in  the  Statement  attached.

 (c)  The  export  of  scooters  by
 Scooterg  India  Ltd.,  Lucknow,  during
 the  lagt  five  years  is  given  below:—

 Year  Nos.  of
 moi

 export-

 1974-75,  2

 1975-76,  57

 1976-77.  508

 1977-78  ‘  १985

 1978-79  न  7086
 ToTaL  ,  —_  ag08-
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 Loss  ef  Bharat  Heavy  Pilates  and
 Vessels  Ltd.

 9361.  SHRI  MUKUNDA  MANDAL:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  the  Bharat  Heavy  Plates
 and  Vessels  Limited  (B.H-P.V.)  conti-
 nue  to  sustain  loss  in  977  and  1978;

 (b)  if  so,  the  reasons  thereof;  and

 (९)  what  was  the  financia)  position  of
 the  company  in  the  last  three  years
 (year-wise  date  to  be  given)?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV);  (a)

 Yes,  Sir.  The  net  loss  sustained  for
 the  financial  year  79778  amounts  to
 Rs,  60.3  lakhs.  The  accounts  for  the
 financial  year  1978-79  are  yet  to  be
 finalised,

 (b)  The  performance  cf  the  Com-
 pany  in  terms  of  value  added  has  shown
 an  improvement  from  year  to  year.
 However,  increased  costs  of  inputs  in-
 cluding  power  tariff,  heavy  burden  of
 interest  on  loans,  payment  of  statutory
 bonus  have  contributed  to  the  net
 losses,

 (c).  The  financial  position  of  the
 Company  for  the  yearg  1975-76  to  1977s
 78  is  given  in  Annexure,

 Statement

 Financial  Position  of  Bharat  Heany  Plate  &  Vessels  Limited  for  the  year  1975-76  to
 1977-78.

 (Rs.  in  lakhs)

 1975-76  1976-77  1977-78

 Liabilities

 (a)  Paid  up  capital  (including  advance for  shares)

 (by  Reserves  and  surplus.  .

 (¢)  Borrowings  :

 From  Government  of  India

 From  Bank—Cash  Credit

 e  and  otherliabilities  (including  isi (dq)  Trade  dues
 Fs  Ln  dees

 c
 ding  parlor and  Interest

 3,037°47  i,044°00  ‘1,044°  70

 .  oor  2°0l  2°Or

 7,877°92  4,974°69  2,048° ०4
 g28-o7  3,779°46  623°69

 s  2,09°66  ,558°49  1,729" 09° 09

 5857°33  5575335  S44"  83
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 Aisets
 4)  Gross  Block  +  .  नि  .  ,926°08  2,008" 50  2,063°08

 (f)  Less  depreciation  .  .  -  -  44859  =  -550°66  =  64g  58
 (g)  Net  Fixed  Assets  a  4477549,  9457784  1413"  50
 (h)  Capital  work-in-progress  (including  Plant  and  Machin-

 ery  und  ees  and  unallocated capital  expenditure)  18°95  4°86  9°28

 (i)  Investments  i*98  28  i°28

 (j)  Current  Avwets,  Loansand  Advances
 (k)  a)  Deferred  Revenue  expenditure

 (i?)  Lowes  (Cumulative)

 Capital  Employed
 Net  Worth

 3:596°6r  3.49805  3,176" 54 54
 I24°T0  86-37  65'85
 639° 10  704°95,  765°  08

 §:857°39  55753  35  5.440753

 3.060°44  3,397°40  86695
 274° 28  255°99  215°78

 Nore.—  I.
 Bratuity  provision).
 Capital  employed  represents  net  fixed  avvets  plus  working  capital  (excluding

 qa.  Networth  reptessats  paid-uo  capital  plus  reserves  लक  intangible  assets.

 a  Figures  for  the
 ae

 years  have  been  revised,  wherever  necessary,  due
 to  regrouping

 Profit/Losg  Statement  of  NTC  Mills

 9362.  SHR]  IQBAL  SINGH  DHIL-
 LON:

 SHRI  GYANESHWAR  PRA-
 SAD  YADAV:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state;

 (a)  the  number  of  NTC  mills  instal-
 led  8  far;  and

 (b)  the  location  and  the  profit/loss
 statements  since  their  installation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 At  present  the  National  Textile  Corpo-
 ration  is  running  0]  working  nationa-
 lised  textile  units  besides  managing  8
 other  textile  mills.

 (b)  A  statment  is  Jsid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 LT-44/79].

 ९  by  the  Company.
 Supply  og  Cement  to  Punjab

 9363.  SHRI  IQBAL  SINGH  DHIL-
 LON:

 SHRI  GYANESHWAR  PRA-
 SAD  YADAV:

 Wil)  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there  is
 a  shortage  of  cement  in  Punjab  and
 people  are  facing  a  lot  of  difficulty  in
 getting  the  supply;

 (b)  if  so,  whether  Government  have
 ever  got  the  survey  for  the  need  of
 cement  for  Punjab  per  month:  and

 (c)  if  80,  the  details  thereof  and  the
 quantity  being  supplied  to  Punjab  per
 month  and  the  steps  Government  pro-
 pose  to  take  to  meet  the  requirement  of
 cement  of  Punjab  people?
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 THE  MINISTER  OF  STATE  IN  HE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMB]  PRASAD  YADAV):  (a)
 Inspite  of  recorg  production  og  cement
 during  ‘1978-79,  reports  of  shortage  of
 cement  have  been  received  from  all
 over  the  country  as  the  demand  has
 exceedeq  supply  due  to  sptirt  in  cons-
 truction  activities  in  industries,  irriga-
 tion  and  power,  housing  and  ofher
 developmental  activities.  ~

 (b)  The  Government  of  Punjab
 have  reporteg  that  the  present  demand
 of  cement  in  the  State  is  of  the  order
 of  3.5  lakh  tonnes  per  quarter,

 (०)  Allocation  of  cement  of  States/
 Union  Territories  is  made  on  a  quarter-
 ly  basis  after  taking  into  account  fhe
 level  of  average  despatches  in  the
 State  in  the  past  and  anticipated  avail-
 ability  of  cement  in  the  couniry  quring
 the  quarter.  The  basic  allocaffon  made
 to  the  Punjab  State  is  2.25  takh  tonnes
 per  quarter.  However,  the  availability
 position  is  kept  under  constant  review
 and  in  the  current  quarter  (April-June
 3979)  the  State’s  allocation  of  cement
 has  been  increased  by  to  per  cent

 to  2,47,500  tonnes,

 Steps  taken  by  Government  to  in-
 crease  availability  of  cement  in  the
 country  include  the  following:~-

 (i)  The  export  of  cement  outside
 the  country  has  been  banned  except
 ta  Nepal  and  Bhutan;

 (ii)  The  pace  of  consideration  of
 new  applications  for  grant  o¢  indust-
 rial  licences  has  substantially  in-
 greased.  As  against  only  7
 letters  of  intent  and  i  =  in-
 dustrial  licences  for  a  total  ca-
 pacity  of  84.60  lakh  tonnes  issued
 from  ist  April,  974  upto  Sist  March,
 ‘4977,  a8  many  as  35  letters  of  intent
 and  7  industrial  licences  for  a  total
 capacity  of  150,50  lakh  fonnes  were
 issued  from  lst  April,  1977,  to  7th
 April,  1979.

 (ili)  The  present  regional  imbalanc-
 e#  in  regard  to  distribution  of  cement
 in  the  country  has  been  due  to/loca-
 tion  of  cement  plants  near  limestone

 deposits.  This  imbalances  is  sought
 to  be  minimised  by  encouraging  split
 location  of  cement  plants,

 (iv)  A  Cabinet  Sub-Committeee  is
 currently  considering  the  various
 measures  adopteq  for  conservation
 of  Cement.  Conservation  of  cement
 is  sought  to  Be  achfeved  by  using
 substitute  materials  such  gs  hydrated

 lime,  paddy  husk  cement,  sagal,  lime
 mortar  etc,

 (v)  A  quantity  of  5.47  lakh  tonnes
 of  cement  has  been  imporled  into  the
 country  during  1978-79  and  the  am-
 port  of  g  further  quantity  of  about  20
 lakh  tonnes  is  planned  for  \¥79-80.

 (vi)  A  cash  incentive  of  Rs.  30  per
 tonne  for  every  tonne  of  additional
 production  over  the  best  production
 of  such  unit  during  the  last  three  fin-
 ancial  years  or  85  per  cent  of  its
 licensed  capacity  whichever  is  higher,
 has  been  announced;

 (vii)  Existing  rules  relating  to
 freight  rélmbursement  for  road
 movements  have  been  liberalised;

 (viii)  Government  have  also  granted
 assistance  to  the  Cement  Industry  for
 use  of  captive  power  for  production
 of  cement  during  the  periods  of
 power  cuts;

 (ix)  Government  have  announced
 the  assistance  to  the  Cement  Industry
 for  the  use  of  furnace  oll  for  produc-
 tion  of  cement  due  to  inadequate
 supplies  of  coal;

 (x)  The  production  of  fhe  existing
 units  is  also  closely  monitored  to  see
 that  the  industry  maintains  as  over-
 aj]  capacity  utilisation  of  00  per
 cent,

 (xi)  The  import  of  pre-calcinator
 technology  has  been  permitte  to
 enable  the  increase  in  production;
 (xii)  The  construction  of  on-going

 projects  is  being  expedited;

 (xiii)  Government  have  also  decided
 to  encourage  the  setting  up  of  cement
 plants  at  the  site  of  or  near
 plants  to  utilise  the  slag;
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 (xiv)  Goverhment  has  also  decided
 to  encourage  the  setting  up  of  large
 number  of  mini  cement  plants;

 (xv)  A  High  Level  Committee  has
 made  a  comprehensive  study  of  the
 cement  industry  and  Has  made  a
 number  of  recommendafions  which
 are  being  examined  by  Government.

 E.C,  T.V,

 9364.  SHRI  IQBAL  SINGH  DHIL-
 LON:

 SHRI  GYANESHWAR  PRA-
 SAD  YADAV:

 Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  E.C.
 T.V.  a  production  of  Public  Under-
 taking  is  not  easily  available  to  the
 public;

 (b)  what  is  production  target  and
 installed  capacity  of  the  T.Vs.  per
 month  and  what  is  the  actual  produc-
 tion  of  the  same;  and

 (c)  the  steps  Government  propose
 to  take  to  utilise  the  full  capacity  of
 the  same  to  meet  the  needs  of  the
 masses?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS  SCIENCE
 AND  YTECHNOLOGY  AND  SPACE
 (PROF.  SHER  SINGH):  (a)  Because
 of  the  high  popularity  of  EC  TV,  the
 demand  for  EC  TV  has  exceeded  the
 production.  Electronics  Corporation
 of  India  Limited,  a  public  sector
 undertaking  is  taking  measures  to
 make  available  EC.  TV  to  the  public
 easily,

 (b)  During  1978-79  the  monthly
 production  target  and  installed  capa-

 city  of  EC  TV  was  700  sets,  but
 actual  production  exceeded  the  instal-
 led  capiicity  and  target.  According  to
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 the  Company,  the  actual  production

 |

 during  1978-79  came  to  23000,  which
 works  out  nearly  900  sets  per  month.

 (c)  In  view  of  the  reply  to  part  (b),
 above,  the  question  does  not  arise.

 Distribution  of  imported  Cement  to
 States

 9365,  SHRI  IQBAL  SINGH  DHIL-
 LON:

 SHRI  GYANESHWAR  PRA-
 SAD  YADAV:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 cement  which  is  being  imported  is
 distributeq  among  the  States  to  meet
 the  requirement  of  the  people;

 (b)  if  so,  the  policy  for  the  distri-
 bution  of  the  same;  and

 (c)  the  quantity  of  imported  cement
 supplied  to  each  State  so  far?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  Yes,  Sir

 (b)  Imported  cement  is  taken  into
 the  general  pool  alongwith  indigenous
 cement  for  purpose  of  distribution  and
 allotted  to  meet  the  requirements  of
 Government  works  ang  the  public.
 Imported  cement  packed  in  paper  bags
 is  liable  to  burst  if  carried  over  long
 distances.  Therefore,  maximum  quan-
 tities  of  cement  are  consumed  at  or
 near  the  port  towns.  The  indigenous
 cement  which  otherwise  would  have
 come  to  these  areas  ig  being  diverted
 else-where,

 (c)  the  quantity  of  imported  cement

 supplied  from  various  ports  to  the

 States  from  January,  978  is  shown

 in  the  enclosed  statement,
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 Violation  of  provisions  of  the  Indus.
 triay  Development  Eegulation  Act

 9366.  SHRI  0.  छू  CHANDRAPPAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  it  1s  a  fact  that  the
 Birla  owned  Rayong  factory  at  Mavoor,
 Kerala  has  violated  the  provisions  of
 the  Industrial  Development  Regulation
 Act  ang  expandeg  production  capacity
 by  setting  up  three  plants  for  produc-
 ing  viscose  staple  fibre,  Caustic  Coda,
 Dye  Calcium  Sulphide  for  which  the
 Ministry  refused  sanctions  for  expan-
 sion;

 (b)  whether  it  is  also  a  fact  that
 another  Birla  firm  at  Nagda  has  also
 indulged  in  the  same  kind  of  malprac-
 tice;

 (९)  if  so,  when  these  were  brought
 to  the  notice  of  the  Government  and
 what  action  hag  been  taken  against
 the  Birla  Arms;

 (d)  whether  it  is  a  fact  that  the
 present  Government  is  considering
 serious  action  against  the  Birla  in  this
 connection;  and

 (e)  whether  Government's  attention
 has  been  drawn  to  qa  report  in  this
 connection  which  appeared  in  the
 Malayalam  daily  “Mathrubhumi”  on
 the  3lst  December,  978  if  50,  details
 thereof  and  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  to  (e).  M/s.  Gwalior  Rayon
 Silk  Mfe  (Wvg.)  Company  Ltd,
 Nagda,  M.P,  (a  Birla  group  company)
 established  a  viscose  staple  fibre  ma-
 nufacturing  unit  in  Nagda  in  the  year
 ‘1954.  The  item  of  manufacture  was
 included  in  the  first  schedule  of  the
 IDR  Act  in  the  vear  957  and  a  licence
 under  the  Act  for  an  annual  capacity
 of  22,000  tonnes  was  issueq  to  the
 company,  In  the  year  1958,  the
 company  was  also  granted  an  indus.
 trial  licence  to  manufacture  rayon
 grade  wood  pulp,  basic  raw  material
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 for  manufacture  of  viscose  staple  fibre,
 The  indigenous  production  of  rayon
 grade  wood  pulp  was  started  by  the
 company  in  the  year  1963-64.  The
 production  of  pulp  progressively  in-
 creased  during  the  period  when  it  was
 de-licensed  and  reached  8  level  of
 60,000  tonnes  per  annum  in  the  year
 1965,  Durimg  this  period  the  viscose
 staple  fibre  industry  was  placed  on
 the  rejection  hst  for  the  purposes  of
 industrial  licensing,  With  the  avail-
 ability  of  wood  pulp  ang  the  facility
 with  the  Birlas  to  fabricate  machinery
 required  for  their  viscose  fibre  unit  in
 their  machinery  division,  they  started
 increasing  production  of  viscose  staple
 fibre  progressively  in  thei;  unit  at
 Nagda  (MP)  and  also  started  a  new
 unit  of  about  20,000  tons  capacity  in
 the  year  968  for  the  manufacture  of
 this  item  by  the  side  of  their  pulp  ma-
 nufacturing  unit  in  Mavoor  (Kerala),
 With  these  steps  the  eventual]  produrc-
 tion  of  the  company  in  the  said  two
 units  hag  exceeded  the  leve]  of  78,000
 tonnes.  It  was  found  that  the  contra.
 vention  of  the  ID&R  Act  by  this
 company  in  such  a  blatant  manner  had
 come  to  the  notice  of  the  Government
 as  early  as  1968-69,

 Presently  the  case  is  under  consi-
 deration  of  the  Government  and
 Ministry  of  Industry  is  in  consultation
 with  the  Ministry  of  Law  ang  other
 Departments  concerned  regarding  the
 most  suitable  action  that  coulq  be
 taken  against  the  company  for  its  past
 violation,

 U.S.  Embassy  guards  shoots  himself

 9367.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whethe,  a  28  years  old  marine
 guard,  Scott  Mowdy,  allegedly  com-
 mitteg  suicide  by  shooting  himself
 with  his  service  gun  in  the  US  Em.
 bassy  in  Chanakyapuri,  New  Delhi,  on
 the  8rq  April,  1979;

 (b)  whether  no  suicide  letter  was
 found;

 (c)  whether,  while  the  embassy
 authorities  allowed  a  team  of  police



 ‘261  Written  Answers  VAISAKHA  12,  90l  (SAKA)  Written  Answers  262

 officials  to  examine  the  spot  where
 the  guard  allegedly  shot  himself,  they
 refused  to  show  them  Mowdy’s  service
 gun;  and

 (d)  if  so,  what  are  the  details  there.
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8.  D.  PATIL):  (a)  to  (a),
 Yes,  Sir.  No  suicide  letter  was  found.
 The  Investigating  Officers  were  per-
 mitted  to  enter  the  Embassy  and  were
 shown  the  spot  of  occurrence.  The
 weapon  was,  however,  not  shown  to
 the  Investigation  Officers  on  the  plea
 that  the  Embassy  authorities  had  seal-
 ed  and  lockeg  it.

 Paper  Crisig

 9368.  SHRI  JYOTIRMOY  BOSU:
 Will]  the  Minister  of  INDUSTRY  be
 Pleaseq  to  state:

 (a)  whether  the  country  is  in  the
 midst  of  a  paper  crisis  of  serious  na-
 ‘ture;

 (b)  if  so,  the  nature  and  dimension
 of  this  crisis  in  statistical  terms;

 (c)  factors  responsible  for  the  crisis;
 and

 (a)  steps  taken  to  meet  this  crisis?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  to  (c).  The  output  of
 Paper  has  increased  by  about  6,7  per
 cent  during  the  calendar  year  1978.
 The  demang  for  paper,  however,  has
 gone  up  even  more  sharply  as  a  re-
 ‘sult  of  the  general  improvement  in
 economic  conditions,  the  promotion  of
 adult  education  and  universal  literacy

 '

 programmes.  As  g  result,  there  has
 been  some  imbalance  between  the  de-
 mand  for  and  the  supply  of  paper,
 particularly  of  the  writing  and  the
 printing  varieties.  The  demand  for
 paper  and  paper  board  fo,  1978-79  is
 estimated  to  of  the  order  of  0.5  lakh
 tonnes  as  against  a  production  of  about
 0  lakh  tonnes,

 (d)  Apart  from  setting  up  of  paper
 mills  in  the  public  sector,  Government
 have  adopted  various  measures  to
 promote  the  growth  of  the  paper  in-
 dustry  to  increase  the  production,  It
 is  also  proposed  to  import  paper  to
 meet  any  short-fall  in  supply.

 Manufacture  of  Starch  by  Bihar  State
 Industrial  Development  Corporation

 9369,  DR.  RAMJI  SINGH:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  if  it  ig  a  fact  that  a  letter  of  in-
 tent  was  issued  to  Bihar  State  Indus-
 trial  Development,  Corporation  for  the
 manufacture  of  5000  MT/A  of  Starch
 in  the  year  1976;

 (b)  if  it  is  true  that  there  is  not  a
 single  starch  manufacture  unit  in  the
 Enstern  Region;

 (c)  whether  the  raw  materials  re-
 quired  fo,  the  above  plant  are  avail.
 able  in  adequate  quantities  in  the
 Bihar  State;  and

 (d)  whether  to  remove  regiona]  im-
 balance  Government  of  Imdiia  would
 direct  IDPL  to  associate  itself  with
 BSIDC  for  above  project  on  the  same
 lines  ag  has  been  done  in  some  other
 States?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  to  (ec).  Yes,  Sir.

 (d)  This  is  being  discussed  with  the
 concerned  authorities.
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 Harassment  of  emplayees  of  public
 aetigg  unilertakings

 9370.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  some  employees  of
 Public  Sector  Undertakings,  who  re-
 ferreg  complaints  to  the  Shah  Com-
 mission  on  Emergency  excesses,  have
 brought  to  the  notice  of  the  Commis-
 sion  that  they  are  being  harassed  by
 the  employees;

 (b)  who  are  these  employees  and
 the  nature  of  complaints  against  them;

 ‘and

 (o)  the  steps  taken  by  Government
 to  protect  the  complaints?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL).  (a)
 and  (b),  Yes,  Sir.  S/Shri  S.  8.  Ben-
 jamin  ang  P.  Subrahmanyam  Naidu
 submitted  petitions  to  the  Shah  Com-
 mission  alleging  that  departmental
 proceedings  had  heen  launched  against
 them  by  the  Management  of  the  Praga
 Tools  Ltd,  a  Government  of  India
 Undertaking,  for  lodging  complaints
 before  the  Commisison  regarding  their
 supersession  in  promotion.

 (c)  The  Shah  Commission  brought
 this  to  the  notice  of  the  Secretary,
 Defence  Production  as  well  as  the
 Home  Secretary.  The  Ministry  of
 Home  Affairs  issueg  instructions  to
 all  the  Minstries/Department,  of  the
 Government  of  India  and  Chief  Secre-
 taries  of  States/UTs.  to  ensure  that
 the  employees  who  had  complained
 before  the  Shah  Commission  are  not
 harassed  or  put  to  any  difficulty  in
 any  manner,

 The  charge-sheets  issued  to  S/Shri
 Benjamin  ang  Naidu  were  later  with-
 drawn,  '
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 Failure  of  Birty  Owner  Mavoor
 Rayons  tp  prevent  Pollgting

 *
 987l.  SHRI  Cc,  K.  CHAND-

 RAPPAN:  Will  the  Minister  of
 INDUSTRY  he  pleased  to  state:

 (a)  whether  Government  are
 aware  of  the  fact  that  the  failure  of
 Birla  owned  Mavoor  Rayons  Factory
 in  Kerala  to  take  up  effective  steps
 to  prevent  pollution  has  resulted  in
 the  upsetting  of  normal  life  in  a
 large  area  in  Calicut  and  Malappu-
 ram  districts  due  to  water  pollution
 in  chaliyar  river  and  also  due  to  aig
 pollution,  tens  of  thousands  of  people
 are  suffering,  fish  in  the  river  dying
 and  drinking  water  turns  poison;

 (b)  what  are  the  steps  the  Govern-
 ment  are  taking  to  ensure  that  this
 plan  will  take  effective  steps  to  pre-
 vent  pollution;  and

 (९)  if  so,  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  ,  YA-
 DAV):  (a)  to  (०).  Steps  taken  by,
 M/s.  Gwalior  Rayons,  Mavoor
 (Kerala)  to  bring  down  the  pollution
 level  to  the  standard  prescribed  by
 the  Kerala  State  Board  for  Preven-
 tion  and  Control  of  Water  Pollution
 Was  not  effective  and  the  progress
 effected  by  the  company  was  very
 slow.  Kerala  State  Government  are,
 therefore,  taking  action  to  prosecute
 the  company  under  Section  24,  25
 ‘nd  26  of  the  Water  (Prevention  and
 Control  of  Pollution)  Act,  1974.
 State  Government  have  also  in-
 structed  the  company  to  take  up
 immediately  the  work  of  laying  pipe
 lines  upto  Chungapally  and  to  make
 arrangement,  for  pumping  the  treat-
 eq  effluent  to  the  satisfaction  of
 Government  and  that  till  suc,  time
 as  the  work  ig  completed  the  com-
 pany  would  be  laid  aff,
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 Iseoe  of  Livente  to  Indian  Subsidi-
 aries  of  Foreign  Companies

 a
 ‘9672,  DR.  P.  V.  PERIASAMY:

 ‘Will  the  Minister  of  INDUSTRY  be
 Pleased  to  state:

 (a)  the  number  of  letters  of  in-
 tent  and  industrial  licences  issued
 between  January—October,  1978;

 (b)  the  names  of  Indian  subsidia-
 tries  of  foreign  companies  who  have
 got  the  letters  of  intent  and  indus-
 t
 Tal  licences  during  the  same

 period;  and

 (c)  whether  the  processed  foods
 production  hag  also  been  allotted  to
 Indian  subsidiaries  of  foreign  com-

 panies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  82i  Letters  of  Intent
 and  290  Industrial  Licences  were
 issued  under  the  Industries  (Deve-
 lopment  and  Regulation)  Act  96]
 between  January—October,  1978

 (b)  A  Statement  showing  the
 names  of  the  Indian  subsidiaries  of
 the  foreign  companies  (as  per  list
 Provided  by  the  Department  of  Com-
 pany  Affairs  of  Indian  subsidiaries  of
 foreign  companies)  who  got  Letters
 of  Intent  and  Industria)  Licences
 under  the  Industries  (Development
 ang  Regulation)  Act,  95l,  during
 the  period  January—October,  978  is
 enclosed.

 (c)  One  Letter  of  Intent  was  issued
 for  the  manufacture  of  apple  juice
 concentrate  to  an  Indian  subsidiary

 of  a  foreign  company.

 Statement

 Names  9
 of  Indian  Subsidtaries  of  Foreign  Companies  (As  per  list  Provided  by  Department

 af  Compan irs  of  Indian  Subsidtaries  of  Foreign  Companies  who  got  letters  of  intent  and  Industri
 Licenres  during  January—October,  1978

 uh
 Name  of  the  Company  Item  of  Manufacture

 io.

 TTT
 TT I  2  3

 दि  Letters  of  Intent
 t  Mys.  Siemens  India  Ltd.,  Dr.  Annie  Besant  Road,

 ombay.

 t
 @  Mis.  Britannia  Biscuit  Co.  Ltd.,  5  Taratolh  Road,

 Galcutta-700053.

 Elecwonic  Mrasures  and
 verters  for  temperature,
 current,  Voltage,  —  resistalite,

 segueney  power  factor,  active
 and  reg

 wave
 power,  pressure,

 different  pressure,  flow,
 level,  ¢te.  i

 Anthraquinone.

 3  M/s  Indo-Asahi  Glass  Co.  Lid.,  3,  Hungerford  Street,  Opthalmic  Lens.
 Calcutta-7000:7.

 t+  M/s.  Indian  Explosives  Itd.,  Chowringite,  Calcutta

 5  ‘Mlk.  Colgate  Palmolive  India  Pvt.  Lid.,  Bombay.
 6!  Mis  IiGtan’  Aluniinium  Oo.  Ltd.,  Caleutta  |

 cine  ५५८
 ह  हम  लि  Toda  Lac

 4
 a  :

 Ammonia.  |

 ‘x  Menthol.
 £  ,  Avemiftum’  Extrli@ed'  Product) 7  r  att  "Rh  9d  79

 oMadhat  RoadCaleutta  .  —.  Metal  Film  Resistors.”
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 8  Mys.  Indian  Aluminium  Co.  Ltd.,  Middleton  Sucet,
 Calcutta.

 9  Mis.
 to  M/s

 t2  M/s.

 13,  M/s.

 4  Mjs.

 Philips  India  Ltd.,  Worl,  Bomt ay
 Ciba  Geigy  of  India  Lid.,  Bombay

 Do.

 Philips  Irdia  Ltd.,  Madhab  Road,  Calcutta

 Cadbury  India  Ltd.,  Bombay
 Union  Carbide  India  Lid.,  New  Delhi

 Industrial  Licences.

 5  Mia.

 i6  M/s.

 ™  Mis.
 8B  M/s.

 19,  M/s.

 Genera]  Electric  Col.  of  India  Ltd.,  Calcutta

 Philips  India  Ltd.,  Calcutta,  .

 Metal  Box  Co.  of  India  Ltd.,  Calcutta

 Philips  India  Ltd.,  Worli,  Bombay
 Siemens  India  Ltd.,  Bombay  .  .

 Ahmrnum  Rouika  kicdvens.

 Specialieed  Teols

 Hydrochloric  Acid  ete.
 Sodium  Sulpha  Chlorophyridia~ zine.

 Sudium  Papeur  Jenga.
 Apple  Juice  Coneentrate,

 7  Ethyl]  Hexore  Acid.
 2.  Ethyl  Hexyl  Acetate.

 he  Flame  Proof  air  circuit  break~ ers.
 2.  Flame  proof  gates  and  boxes,
 GLS  Lamps  etc,
 Ball  Bearings  etc.

 Electrolytic  Capacitcis  «te
 Electrical  Valves  ard  Desryers.
 Protessicnal  Grade  Microphones. go  M/s.  Philips  India  Ltd.,  Bombay

 a:  M/s.  Bayer  India  Ltd.,  Bombay  Fenthion  Technical.

 All  the  above
 bas  br time  of  the  issue

 9378,  SHRI  BHAGAT  RAM:  Wiil
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state

 a)  whether  he  is  aware  about  the =
 item  appeared  in  the  Times  of

 IMdiq  dated  l9th  February,

 ies  were  having  more  than  4o%  Foreign  Equity  Capital  at  ihe” है  Letters  of  Intent  and  Industnal  Li

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)

 Yes,  Sir.

 (b)  In  the  context  of  increasing
 the  availability  of  commercial  vehi-
 sles  to  meet  the  growing  demand,
 steps  have  been  initisted  by  M/s.
 Simpson  and  Co.  Ltd,  Madras  to  im-
 plement  the  industrial  licemee  of
 September,  963  for  the  mamufec-—.
 ture  of  trucks  with  an  annual  cage-
 city  of  12,000  nos.  Negotistiong  have
 been  taken  up  by  the  firm  for  foreigm
 qallaboration  with  the  Ford
 weey.  The  foreign  sollaboratins



 269

 proposal  jag  not  been  submitted  to
 Government  for  decision.

 Manufacturing  of  Scooters

 9374,  SHRI  SRIKRISHNA  SINGH:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  total  number  of  scooters
 being  manufactured  in  the  country  at
 present;

 (b)  what  are  the  names  of  the
 manufacturers  and  what  is  the  num-
 ber  of  scooters  manufactured  by  each
 of  them  during  the  last  three  years;

 (c)  whether  any  of  the  present
 manufacturers  has  applied  for  ex-
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 Pension  of  his  present  manufacturing
 capacity;  and

 (9)  ॥  so,  the  names  of  such  manu-
 facturing  units  along  with  the  num-
 ber  of  scooters  for  which  expansion
 has  been  sought?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 and  (b),  A  Statement  is  attached.

 (ce)  and  (d).  M/s,  Bayaj  Auto  Ltd,
 Pune  had  applieq  for  expansion  of
 their  capacity  and  have  been  allow-
 ed  a  letter  of  intent  for  augmenting
 their  capacity  by  80,000  scooters
 (two-wheelers)  per  year.

 Statement

 SI.  Name  of  the  Firm  Production  in  Nos.

 “  1976-77  1977-78  1978-79,

 ॥  Mis.  Bajaj  Auto  Ltd,  Poona,  +  85134  85794  874

 2  M/s.  Automobile  Products  of  India  Ltd.,  Bombay  नि  92704  80474  26844

 g  Myjs.  Escorts  Ltd.,  Faridabad  676  676  ger

 4  Mis.  UP  Scooters  Ltd.,  Kanpur  &  नि  बा

 5.  Mf.  Aravali  Svachalit  Vaban  Ltd.,  Jaipur  :  965  4
 6  Myjs.  Andhra  Pradesh  Scooters  Ltd.  ,  .  5973  8i35  toeby

 M/s.  Punjab  Scooters  Ltd.  o*  «©  «  *  9573  70666

 8  Mjs.  Karnataka  Scooters  .  a)  340  8528  3690

 9  Bihar  Ind,  Dev.  Corpn.  Ltd.  :  +  न  oe  75  an

 10  M/s.  West  Bengal  Scooters  Ltd.  *  ‘  =  ‘  ny  6i0  a

 :  Mis.  Scooters  India  Ltd.  3  नि  डर  24958  उछल  agro

 iz  M/s.  Maharashtra  Scooters,  *  .  8547  27894  27279

 tg  Mjs.  Gujarat  Small  Ind.  Lid...  .  we  204  ada  ags

 UST  1,66,484  Des
 ee
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 Manufacturing  the  Fabticy  by  the
 Technicians  of  Training-ctim-Pro-

 duction  Centre  of  Promophat
 9375.  SHRI  K.  MALLANNA;  Will

 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  it  is  g  fact  that  techni-
 clang  of  the  training-cum-production
 centre  at  Poromphat,  near  Manipur’s
 capital  Imphal,  have  been  manufac-
 turing  the  fabric  on  an  experimen-
 tal  basis  for  the  past  few  years;

 (h)  if  s0,  the  details  regarding
 the:-  progress;  and

 (०)  the  time  by  when  cloth  made
 trom  pineapple  leaves  will  be  in  the
 market?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  Yes,  Sir.  The  experi-
 ments  have  been  continuing  since
 ‘1974-75,  as  refuted  by  the  Govern-
 ment  of  Manipur,

 (b)  The  Centre  was  established
 in  970  and  had  equipment  worth
 Rs.  8000  Mechanisation  of  the  Cen-
 tre  wig  taken  up  thereafter  and
 machines  worth  Rs  37,600  have  since
 been  added.  53  trainees  have  been
 trained  at  the  Centre.  Weavers’
 Service  Centre  Imphal  is  also  actively
 associating  itself  in  these  experi-
 ments  and  has  helped  in  producing
 more  than  000  metres  of  fabric.

 (c)  The  cloth  produced  by  this
 Centre  is  already  available  for  sale
 in  limited  quantities  at  the  Centre.

 संजालयों  में  तब  प्राधार  पर  नियुक्त  हिस्दी

 डाइपिस्टों  (eather  की  सेबाझों  को
 निंपसित  करता

 9736.  भी  रामानस्द  तिबारों  :  क्‍या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  i970%  .978  की  झवधि
 के  द  कैशान  केन्द्रीय  सरकार  के  मंत्रालयों/
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 विभांगों  में  मत्रालयवार/विभागवार  पौर
 वर्षवार  तदथं  श्राधार  पर  कितने  हिन्दी
 टाईपिस्ट/स्टेनोग्रौफ़र  नियक्त  किए  गए  ;

 (ख)  क्या  हिन्दी  के  प्रयोग  में  मिरन्तर

 वृद्धि  को  ध्यान  मे  रखते  हुए  सरकार  का  विचार
 राजभाषा  वर्ष,  979  में  तोन  वर्ष  से  अधिक
 समय  से तव  ग्राधर  पर  काम  कर  रहे  हिन्दी
 टाइपिस्टो/स्टेनोग्राफरी  क्रो  सेवाए  नियमित
 करते  की  है  ;

 (ग)  क्या  उनमे  से  अ्धिकाश  को  प्रायु
 अधिक  हो  गयी  है  और  तीन  वर्ष  सेवा  करने  के
 बाद  भी  उनकी  वरिष्ठता  निर्धारित  नहीं  की
 गई  है  ;

 (घ)  यदि  हा,  तो  क्या  सरकार  का
 विचार  उनकी  सेवाए  मानवोय  श्राधार  पर
 नियमित  करने  और  इस  राजभाषा  वर्ष  में
 उनकी  वरिष्ठता  निर्धारित  करने  का  है  ,  और

 (&)  यदि  हा,  तो  कब  तक  और  यदि

 नही,  तो  इसके  क्‍या  कारण  है  ?

 गुह  मंत्रालय  तथा  विधि,  ल्याप  और

 कम्पतो  कार्य  मंत्रालय  सें  राज्य  मंत्रों  (श्री
 एस०  डो०  पादिल)  (क)  से  (ड)  सूचना
 एकब्रित  की  जा  रहो  है  और  ज्यों  हो  एकत्रित

 हो  जायेगा.  एक  विवरण  सदन  के  पटल  पर
 रख  दिया  जाएगा  ।

 Profits  of  Textile  Industry

 9377  SHRI  BALABAHEB  VIKHE-
 PATIL:  Will  the  Minister  of  INDUS-

 TRY  be  pleased  to  state:  +

 (a)  whether  it  is  a  fact  that  the
 Textile  Industry  is  making  huge  pro-
 fits  as  a  result  of  the  new  policy  of
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 the  Government  by  selling  cleth  at
 higher  prices  without  any  increase  in
 the  cotton  price;

 (b)  whether  the  Government  would
 take  suitable  action  to  ensure  that
 the  higher  profits  are  also  distmbuted
 to  the  Workers  of  the  industry  and
 the  cotton  growers;

 (९)  whether  Government  are  re-
 ducing  the  price  of  cleth  to  give  re-
 hef  to  the  consumers;  and

 (d)  if  not,
 therefor?

 what  are  the  reasons

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  to  (d).  While  the  whole-
 sale  price  index  of  raw  cotton  dec-
 reased  from  1684  during  August
 i978  to  363  2  during  March  1979,  the
 wholesale  price  mdex  of  cotton  cloth
 (mills)  increased  from  82.7  during
 August  978  to  855  during  March
 1979,  Government  have  held  discus-
 sions  with  the  industry  on  the  sub-
 ject  of  increase  in  cioth  prices  and
 the  industry  were  asked  to  devise
 steps  to  reduce  prices  of  cotton  cloth

 ‘The  industry  has  responded  with  the
 following  three  alternatives:—

 (i)  a  roll  back  to  the  level  of
 cloth  prices  prevathng  in  December
 1978;

 OR

 (ii)  a  price  freeze  on  cotton  cloth
 at  the  levels  prevailing  prior  to
 690  March,  I979;

 OR

 (iii)  a  reduction  in  ex-mill  prices
 ‘of  cotton  cloth  to  tke  extent  of  2
 per  cent  of  the  invoice  rates  ob-
 taining  prior  to  i6th  March,  ‘1979.

 None  of  these  alternatives  has  been
 ‘acceptable  to  miment,  Govern-
 ment  is  presently  considering  measures
 to  compel  the  mills  to  roll  back  the
 Prices  to  a  reasonable  level.  wy
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 लघु  उद्योगों  को  स्थ|यत।  को  लिए  ें  जोंगों

 को  लाइसेंस  विया  जाता

 9378.  भा  वलपात  सिह  परस्ते  :
 क्या  उदयोग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  किन्‍्ही  बड़े  उदयोगपतियों
 ने  लघू  उदयोगों  की  स्थापना  हेतु  लाइसेंस
 लेना  प्रारम्भ  कर  दिया  है  ,

 (ख)  यदि  हा,  तो  क्‍या  बडे  गृहीं  के
 ये  लाइसेस  किन्ही  कानूनी  त्रूटियों  के  कारण
 दिये  जा  रहे  है  ;  और

 (ग)  यदि  हा,  तो  कानूनी  ज़ुटियों  को

 दूर  करने  के  लिये  स।कार  द्वारा  कया  कदम
 उठाय  जा  रहे  है  ?

 उदयोग  मत्नालय  में  राज्य  मत्ती  (श्री
 जगदम्बी  प्रसाद  यादव)  (क)  लघु  एककों
 की  स्थापना  करने  के  लिए  उदयोग  (विभाग
 तथा  विनियमन)  अधिनियम  के  प्रावधानों
 के  अन्तगंत  ग्रौदयोगिक  लाइसेसो  की  भ्रावश्यकत'
 नही  होगी  1

 (ख)  तथा  (ग),  दिसम्बर,  97°
 में  ससद  के  समक्ष  रखी  गई  नई  भौदयोगिक
 नीति  में  प्रामीण  क्षे  8  तथा  छोटे  नगरों  में  व्यापक
 रूप  से  फैले  कुटीर  तथा  लघु  उदयोंगों  के  प्रभावी
 कार्यन्वयन  पर  बल  दिया  गया  है।  सर-

 |

 कार  की  नीति  यहँ  है  कि  जिन  वस्तुभों
 का  उत्पादन  कुटीर  तथा  लभ  उदयोगों  द्वारा
 किया  जाता  है  केवल  उन  वश्तुप्नों  का  उत्पादन

 कुटीर  तथा  लघु  उदयोगों  दवारा  ही  किया
 जाए।  झौदयोगिक  नीति  विवरण  के  झन्‌  रछद
 49  में  यह  श्प्प्ट  किया  शगसा है  कि  सरकार
 बडे  गृहों  की  गतिविधियों  को  विनियमित
 करेगी  ताकि  उन्हें  देश  के  समाजिक  आर्थिक
 उददेशयों  के  प्रनुरूप  लाया  जा  सके।
 जहाँ  कई  एकक  चाहे  गह  ष्  गृहों  से  सम्बन्धित
 हों  झथवा  नहीं,  झब  तक  ह... ह  खेत  केलि
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 झारक्षित  वस्तुप्रों  का  उत्पादन  करने  में  लगे

 हुये  हैं,  उनकी  क्षमता  में  कोई  विस्त।र  ही
 किया  जाएगा  t  दूसरी  तरफ  इन  वस्तुग्नो
 के  उत्पादन  की  कुल  क्षमता  मे  इन  एककों  की
 सहन्नागिता  को  धीरे-धीरे  कम  वर  दिया
 जाएगा  |  तथा  ्  बअस्तुओो  के  उत्पादन  के
 लिए  लघु तथा.  कुटीर  क्षेत्र  की  क्षमता  मे

 वृद्धि  की  जाएगी  |  लघु  क्षत्र  के लिए  भारक्षित

 स्तुझों  का  उत्पादन  करने  की  क्षमता  स्थापित
 करने  हेतु  बडे  प्रौदयोगिक  उपक्रमो  को

 झौद्योगिक  लाइसेंसिंग  से  छूट  नहीं  दी  जाती

 है  |

 संघ  लोक  सेवा  झायोग  ह्वारा  ले  जानें  व.ला

 हिस्दों  स्देनोप्राफर  पर।क्षा  मे  सासास्य

 ं प्रेंगो  का  पर्चा  बता  क्‍या  जाता

 9379'  डा०  रास  जा  सिह  :  क्‍या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  कसा  संघ  लोक  सेवा  श्रायोग  ग़ारा
 प्रति  वर्ष  ली  जाने  वाली  हिन्दी  स्टेनोग्राफर
 परीक्षा  मे  बठने  वाले  उम्मीदवारों  के  लिए
 सामान्य  प्रग्नेजी  के  पच  से  पास  होता  झनि-
 थामें  है  ;

 (ख)  यदि  हा,  तो  क्‍या  इस  परीक्षा
 में  बैठने  वा  ने  उम्मीदवार  इसके  परिणामस्वरूप
 पास  नही  होते  ,

 (ग)  क्‍या  सामान्य  भग्रेजी  के  प्र  मे
 कोई  विशेष  रियायत  का  उपचन्ध  किया
 जायेगा  जिससे  कि  क्‍प्रधिक  संस्या  मे  उम्मीदवार

 हिन्दी  स्टेनोग्राफर  परीक्षा  पास  कर  सके  तथा

 उन्हें  रोजगार  प्राप्त  करने  मे  भ्रासानी  हो  तथा
 सरकार  को  भी  हिन्दी  स्टेसोग्राफर  मिल  सकें  ;

 झोर

 (ध)  सरकार  का  इस  बारे  में  क्‍या
 कार्यवाही  करते  का  विचार  है  ?
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 गृह  संत्रालय  तथा  चिधि,  न्याय  शोर
 कम्पन  कार्य  मंज'  लय  में  cd  संत्र।  (भी
 एस  Tio  प ढिल)  (क)  सध  लोक
 सेवा  ग्रायोग  दवारा  हिन्दी  स्टेनोग्राफरों  के
 लिए  कोई  परीक्षा  नहीं  लो  जाती  है।  सघ
 लोक  सेवा  झ्रायोग  दवारा  लो  जाने  वाली
 स्टेनोग्राफर  परीक्षा  से  तीन  पचो  ह््ति  है  जिनमे
 से  एक  झनिवाय  पर्चा  सामान्य  प्रग्रेजी  का  होता
 है।  उम्मीरवारों  को  श्न्य  दो  पर्चों  अपत
 निबन्ध  तथा  सामान्य  ज्ञान  झौर  भाशूलिपि  की
 परीक्षाएं  हिन्दी  भ्रथवा  अप्रेजी  मे  देने  का
 विकल्प  होता  है  ।

 (@)  यहू  कहना  सही  नहीं  होगा  कि
 उम्मीदवार  इस  परीक्षा  मे  केवल  इस  कारण
 से  सफल  नही  होते  कि  उन्हें  सामान्य  प्ग्रेजी
 के  झनिवाय  पचे  का  उत्तर  देना  ग्रावश्यक
 होता  है  1

 इस  पचे  के  भ्रधिकतम  झक  उक्त  परीक्षा
 के  लिए  कुल  भ्रधिकतम  अंकों  के  केवल  ve
 ही  होते  हैं  t

 (ग)  प्रौर  (५)  विद्यमान  योजला  में
 ढील  दिया  जाना  प्रावश्यक  नही  समझा  गया  है।

 Funds  for  scientific  research  projects:

 9380.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minster  of  PLANNING  be
 pleased  to  state.

 (a)  whether  Government  augment-
 ed  or  increase  the  various  Scientific
 Research  Projects  and  programmes
 by  alloting  more  funds  in  the  years.
 ‘1977-78  and  ‘1978-79;

 (b)  if  so,  broad  details  thereto;

 (c)  reasons  and  guidelines  kept  im
 view  for  such  action  ;  and
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 {d)  main  indication  of  the  results
 achieved  so  far?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  REHMAN)  (a)  Yes,
 Sir

 (b)  Details  are  shown  in  statement
 enclosed.

 (c)  The  outlay  has  been  stepped
 up  in  order  to  strengthen  the  coun-
 try’s  capability  in  science  and  techno-
 logy  for  enhancing  self-tebance  and
 to  secure  fer  the  people  of  the  coun-

 Scwnce  @

 try  an  increasing  contribution  of
 science  &  technology  to  social  and
 ecnomic  development,

 (d)  The  science  &  technology  base
 enabled  India  to  develop  substantial
 technological  competance  and  the
 capability  to  manufacture  a  wide
 range  cf  industrmal  products,  and  in-
 creasing  self  reliance  in  the  peaceful
 application  of  nuclear  energy  and
 space  research.  The  contribution  of
 science  and  technology  in  the  other
 sectors  such  ag  agriculture,  has  also

 ,  been  significant

 Statement

 Technology--Plan  Qutlay
 (Re  crores)

 SI  Ministry/Deptt  Agency  1976-77  aC 7  ad yee

 A.  S&T  AGENCIES  :

 t  Atomic  Energy  5  .

 2  Space  ;  .  .  .

 s  DSTete  नि

 4  CSIR  .  नि

 5  Supply(NTH).  .  .  .
 Toran  A  .  .

 -  gtog  go  24  35  26

 .  .  23  80  2B  64  g2  08

 न  39°25  76  of  27  By

 ee  34  08  7B°49  22  at

 .  ;  Ba-29  99  8g  i:8  64

 B.  S&T  COMPONENT  UNDER  MINISTRIES/DEPTTS.

 6  Heavy  Industry  न  नि

 है  Industrial  Dev.  9  न  ‘  .
 8  Steel  .  .  .  न  +  .

 9  Mime  ww  wt
 to  Power  *  .  .  .  .  *

 ir  Coal,  .  नि  डे  .  '

 a2  Petroleum  .  .  .  .  .

 *  द  2°95  760  44
 -  8  6  I  72  a  88  3  27

 .  .  #  o-7r  7  97  3°30
 .  .  4  0°55  °6r  7  96

 .  2  ©  984  ty  7  Bs

 -  4  95  I  25  co  28

 .  .  .  a  95  coy  3  a  24
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 a,  Ministry/Dop't.  Agency  39709  7
 ier

 78
 3h)

 ag  Chemicals  नि  न  .  .  oF  79  er  07

 ery  Electronics  +  +  +  क  नि  ‘  .  3°26  6-00  6  56

 45  Communications  «  4°28  6-43  7  74
 76  I&  8  ’  ‘  *  बी  चर  008  or  og  o  40
 77  Shipping...  ,  030  ०*  70  I  94
 1B  Works  &  Housing.  डे  .  हि  .  of  37  को
 ig  Labour  +  .  0°05
 ao  TCA-IMD  &  Instt.  .  a  94  6  45  75  97
 at  HealthICMR  «&  423  4°85  5°36
 22  Agriculture-ICAR'? @  28  22  98-74.  55  00

 FRI  @  ०  45  °6  2  00

 23  Food  न  0०  45  ०  69  9  go
 24  Irrigation  0  5  069  o  85
 25  Education—Unvs.*  F  4  45  6  00०  6  95

 Tora  8.  59  45  95  go  728  77
 Garann  Totar  नि  नर  बढ़ा  38  399  3  «247°  डी

 . —
 @Grants  in  aid  to  India  Standards  Institutions

 @@Including  Education  and  Training.
 *Biumated  grants  from  UGC  for  research  and  adva  ced

 pat
 in  science,  research,  fellow-
 D  under  ITS.

 oe
 grants-in-aid  schem-sin  jute  and  textiles  funded  by  Ministry  of  Commerce  upto

 4977-78-

 Road  Including  expenditure  on  capitalworks  under  CPWD.

 tIncludes  provision  for  National  Laboratories  transferred  to  other  départments.
 LA.S.  Officials  Attached  to  Ministers  (c)  whether  such  officials  are  on

 deputation  from  thelt  respective
 States  at  the  Centre;  and

 (d)  reasons  for  roping  in  the  lA.S
 offiéials  for  such  private  secretarial
 assistance  to  the  Ministers  comeern-
 ed;  '

 .  Ly  ‘  .

 ‘9381  PROF.  P.  6.  MAVALANKAR
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  one  or  more  LAS
 Officials  are  attached  to  one  cr  fore
 members  of  the  council  of  Ministers
 since  March,  1977;

 (b)  if  so,  facts  thereof;

 THE  MINISTER  OF  STATE
 ‘THE  MINISTRY  OF  HOME  AFFA

 LAW, AND  IN  THE  MINISTRY
 KA क  JUSTICE  AND  COMPANY  ‘Ains)

 (SHRI  BB  9.  PATIL):(a)  Yes,  Sir.
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 (bo)  A  statement  is  laid  om  the  (a)  Ministers  have  discretion  in
 the  matter  of  selection  of  their  per Table  of  the  House.  sonal  staff.  Such  appointments  are,
 however,  co-terminus  with  the  tenure

 (९)  Yes,  Sir,  of  the  concerned  Minister,

 Statement  s

 S.No.  Name  of  the  Minister  Name  and  Designation  of  ].A.8.  Whether  on
 Official  attached  to  the  Minister  deputation to  the

 centre

 I  2  3  4

 CABINET  MINISTERS
 t  Shri  L.K.  Advani,  (Minister  of  Informa-  (i)  Shi  V.S.  Tripathi,

 (Special
 Yes.

 tion  and  Broadcasting).  Assistant)  [from  March  977  to
 45977  (AN)]

 (ii)  Shri
 Ajay

 Prasad  Special  Yes.
 Assistant)  (from  ay  (AN) to  date].

 2  Shri  H.N.  Bahuguna,  (Minister  of  Shri  Akhtar  Alam,  (Special  Assist-  Yes.
 Petroleum  ,  Chemicals  &  Fertilizers).  ant).

 3  Shri  Sikandar  Bakht,  (Minister  of  Shri  S.C.  Pandey  (Special  Assist-  Yes.
 Works  and  Houwng,  Supply  and  Re-  ant).
 habilitation).

 4  Shri  Parkash  Singh  Badal,  (Minister:  of  Shri  Rajinder  Rirgh,  (Special  As-  =  Yes.
 Agriculture  and  Irrigation)  [upto  sistent)  (wed  W477  te  4176-97)
 17621977,  (AN).].

 5  Shri  S.S.  Barnala,  (Minister  of  Agricul-  (i)  Shri  Rajirder  Sirgh,  (Special  Yes.
 ture  and  Irrigation)  [from  18-6-1977  Assistant)  [from  16  9777  to

 (F)).  4-t0-978  (AN))].
 (ii)  Shri  Chiranjix,  Singh,  (Syecial  Yes.

 Assistant)  (w.ef.  (8-T0-7978).
 6  Shri  Shanti  Bhushan,  (Minister  of  Law,  Shri  SR.  Kakodkar  (Special  Yea.

 Justice  and  Company  Affairs).  Assistant  (upto  1-4-1978).

 9  Dr.  P.C.  Chunder,  (Minister of  Education,  Shri  A.K.  Basu  (Special  Aasetant)  Yee.
 Social  Welfare  &  Culture).

 8  Shri  Mohan  Dharia,  (Minister  of  Comm-  Shri  R.  Badrinath  (Specia)  Yes.
 merce,  Civil  Supplies  and  Co-oprra-  Assistant)
 ation),

 9  Shri  George  Fernandes,  (Minister  of  Shri  Ashok  Jaitley,  (Special  Asiat-  Yes.
 Industry).  tant).

 to  Shri  Porushottam  Kaushik,  (Minister  of  Shri  K.D.  Saxena,  (Special  Assiat-  You.
 Tourism  and  Civil  Aviation).  ant)  [from  ate 97  (AN)  to

 90-5-78]-
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 ts  Shri  H.M.  Patel,  (former  Minister  of  (i)  Shri  J.  Shivkumar  (Private  Sec-  Yes.
 Finance).  retary)  {upto  275-77)+

 (if)  Shri  Arvind  Pandey,  (Private  Yes.
 Secretar  from  27.  to
 Sera)

 75-77

 1113  Shri  YL  Rajwade  (Special  Yes
 Assistant)  (from  ate  to
 23-I-79)

 (ir)  Shri  5.G.  Mankad,  (Under  Yes.
 Secretary-cum-Private  Seeretary)
 (from  1295-1978  to  /29-1-1979)

 t2  Shri  H.M.  Patel,  (Minister  of  Home  (i)  Shri  Y.L.  Rajwade,  (Special  Yes.
 Affairs).  Assistant).

 (ii)  Shri  5.G.  Mankad  (Private  Yes.
 Secretar  concurrently  holding the  post  of  Under  Secretary  in

 tment  of  Personnel  &
 Administrative  Reforms)

 13,  Shri  Biju  Patnaik,  (Minister  of  Stee!  ID  Shri  Ramesh  Chandra  (Special  As-  Y  cs.
 &  Mines).  stant).

 4  Shri  P.  Ramachandran,  (Minister  of  Shri  R.  Vasudevan,  (Special  As-  Yes.
 Energy)-  sistant)  (from  25-9-77  to  30-2I-77)

 ay  Shri
 Raj

 Narain,  (former  Minister  of  Shri  Chitrangad  Singh,  (Special  Yes.
 Health  &  Family  Welfare).  assistant)  (atthe  time  of  appoint-

 ment  he  was  P.C.S  fficer.
 He  was  included  in  I.A.S.  wae.
 6-4-1978).

 6  Shri  Rabi
 pee

 of  Health  &  Shri  Rajkihore  Bhujabal,  (Special  Yes.
 Family  We  Assistant)  w.c.f.  26-2-79.

 47  Shri  Atal  Bihari  Vajpayee,  (Minister  of  (i)  Shri  Ashok  Mubayi  (Special  Yea. 7
 SM  External  Adair)  Assistant)

 (४)  Shri  P.  Ghosh,  (Private  Sec-  Yes.
 reatary).

 8  Shri  Brij  Lal  Verma,  (Minister  of  *Shri  A.K.  Gupia,  (S
 pecial

 Assis-  Yes.
 Communications).  tant)  (Since  8-7-77).

 lod  presently  on  training  for  on-
 year  w.cf.  2I-9-3978)

 MINISTERS  OF  STATE
 t  Shrimati  Renuka  D-vi  Barakataki,  (Min-  Shri  Avhok  Saikia,  (Private  Sec-  Yea.

 ister  of  State  in  the  Ministry  of  Education  retary).
 and  Social  Welfare).

 a  Shri  Ghand  Ram,  (Minister  of  State  Shri  I.J.S.  Khurana,  (Private  Yes.
 in  charge  of  the  Ministry  of  Ship-  Secretary)
 ping  and  Transport)
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 3  Shi  Ram  Kinkar,  (Mimster  of  State  in  Shri  Dharmendra  Deo
 in  the  Ministry  of  Works  &  Housing,
 Supply  and  Rehabilitation).

 4  Shri  Samarendra  Kundu,
 eel

 of
 Statein  the  Ministry  of  External

 Affairs).
 5  Shrimati  Abha  Maiti  (Minister  of  State  Shri  B.  Chatterjee, in  the  Ministry  of  Industry).

 Mishra,
 (Deputy-Secretary  assisting  the

 Minster  in  addiuon  to  his  own
 duties  as  Deputy  Secretary).

 Yeu.

 Shri  R.N.  Das,  (Private  Secietary)  Yes.

 (Private  Sec-  Yes.
 retary).

 6  Shri  Sheo  Narain,  (Minister  of  State  in  Shri  S.P.  Arya,  (Private  Secretary),  Yes.
 the  Ministry  of  Railways).  (from  17-8977  to  99-8-1977).

 Appointment  of  Liaison  Officer  to
 deal  with  representation  of  SC/ST  in

 Services  in  Lakshadweep

 9382  SHRI  P.  M.  SAYEED:  Will
 the  Minister  cf  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  para  5l  under  chapter
 5  of  the  Scheduled  Caste  and  Sche-
 duled  Tribe  Brochure  insists  the  ap-
 pointment  of  a  Liaison  Officer  for

 dealing  with  the  matter  relating  to
 representation  of  Scheduled  Castes/
 Scheduled  Tribes  in  all  estahl  shments
 and  services  under  the  Administrative
 control  of  the  Ministry/Departments;

 (b)  whether  in  Lakshadweep  the
 Development  Commissioner  is  per-
 forming  the  duties  of  a  Liaison  Offi-
 cer,

 (c)  if  so,  whether  ths  has  proved
 failure  as  he  is  not  in  a  position  to
 look  into  the  grievances  of  the  Sche-
 duled  Tribes  employees  and  seek  solu-
 tion  for  them  and  is  not  generally
 available  to  the  peop‘e  and  is  also

 away  since  1977;

 (d)  whether  the  Scheduled  Tribe
 Association  has  demanded  that  a
 Scheduled  Tribe  officer  be  appointed
 as  Liaison  Officer  in  the  Union  Tier-
 ritory;  and

 (९)  if  so,  the  reaction  of  the  Un-
 jon  Government  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFATES
 (SHRI  DHANIK  LAL  MANDAL):  (a)

 to  (e).  A  Liaison  Officer  to  deal  with
 matters  relating  to  representation  of
 Scheduled  Castes  and  Scheduled  Tri-

 bes  in  services  and  posts  is  to  be
 nominated  under  para  5  ef  Chapter
 5  of  the  Brochure  on  Reservation  for
 Scheduled  Caste  and  Scheduled  Trib-
 es  in  Services  (Fifth  Edition)  In
 Lakshadweep,  a  local  Schedule  Tribe
 group  ‘A’  Officer  has  been  nominated
 to  function  as  the  Liaison  Officer
 from  28-2-79  by  the  Administrator,
 Lakshadweep.  The  nomination  of

 8  local  Scheduled  Tribe  Officer  as  the
 Liaison  Officer  was  one  of  the  de-
 mands  raised  by  the  local  Scheduled
 Tribe  Employees  Welfare  Associa-
 tion  in  a  memorandum  submitted  to
 the  Prime  Minister  during  his  visit
 to  Lakshadweep  in  February  979
 which  has  been  met,

 Recruitment  of  Scheduled  Tribe
 Community  in  Lakshadweep

 9383.  SHRI  P.  M  SAYED:  Will  the
 MINISTER  OF  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  according  to  Ministry
 of  Home  Affairs  O.M.  No.  7/2/55-SCT
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 dated  the  l4th  October,  955  page  27
 of  the  Brochure  of  975  edition  the
 Scheduled  Tribe  Community  of  Lak-
 shadweep  should  get  997  per  cent  of
 the  posts  under  direct  recruitment,

 (9)  af  so,  whether  the  Ministry  of
 Home  Affairs  has  clearly  directed  the
 Adminstration  vide  letter  40/6/l4-
 NL  dated  the  3rd  July,  978  addres-
 sed  to  the  Administration  banning  the
 appointment  of  group  (c)  and  (d)
 posts  with  non-scheduled  Tribe  candi-
 dates  and  instructed  that  such  ap-
 Ppointments  should  be  made  with  lo-
 cal  candidates  only,

 (¢)  whether  Administration  ig  not
 following  the  instructions  and  are  stil]
 recruiting  the  candidates  from  out-
 side  these  localities,  and

 (a)  the  main  reasons  for  the  same
 and  action  being  taken  by  Govern-
 ment  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISIRY  OF  HOME  AFPATRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS)
 (BITRI  8  D  PATIL)  (a)  No  Sr  For
 durect  recruitment  to  gioup  ©  and  D
 posts  under  the  Lakshadweep  Admi-
 nistration  orders  wele  issued  pres-
 enbing  a  reservation  of  45  per  cent
 for  Scheduled  Tribes  under  OM  No
 i/3/72-Estt  (SCT)  dated  ‘12-3-73,  of
 the  Department  of  Personnal  and  Ad-
 munistrative  Reforms

 (by)  to  (d)  under  executive  instruc-
 tions  issued  in  this  Ministry’s  letter
 No  40i6/4/74-ANL  dated  J-5-75,  as
 amended  from  time  to  time,  direct
 recruitment  to  all  group  C  and  D
 posts  under  the  Lakshadweep  Ad-
 ministration  except  those  in  the  Police
 Department,  are  to  be  made  locally
 and  nen-local  candidates  are  to  be
 appointed  only  when  qualified  can-
 didates  are  not  available  locally.
 These  instruct.ons  are  being  adhered
 to  by  the  Lakshadweep  Admunistra-
 fron  and  so  the  question  of  taking  ac-
 tion  does  not  arise

 Written  Answers  ass

 Help  sought  by  Zambia  for  setting  up
 Industrial  Projects

 9384.  SHRI  JANARDHANA  POQJ-
 ARY  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state.

 (a)  whether  Zambia  has  scught
 help  for  settmg  up  a  number  of  in-
 dustrial  projects,  and

 (b)  7  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI)  (a)  and
 (b)  Dur.ng  the  visit  of  the  Zambia
 Mimister  of  Industry  and  Commerce
 to  India  in  connection  with  the  All
 India  Engineering  Trade  Fair  in  Feb-
 ruary,  979  and  the  Commonwealth
 Industry  Ministers  meeting  in  March,
 979  oppertunity  was  taken  by  him
 to  dscuss  with  the  Union  Minister  of
 Industry  areas  of  cvoperation  between
 the  two  countries  relating  fo  develop-
 ment  ot  several  industries  m  Zambia
 particularly  small  scale  industries,
 steel  rolling  mill  and  paper/puip
 project  Further  negotiations  weuld
 be  held  hy  the  Zambian  side  am  fol-
 low  up  for  work'ng  out  details  of
 Indian  cooperation  in  these  projects.

 Conference  of  Freedom  Fighters  in
 Delhi

 9385  SHRI  KESHAVRAO  DHOND-
 GE:

 SHRI  VASANT  SATHE

 Wil]  the  Minister  of  HOME  AF-
 FAIRS  be  pleaseg  to  state,

 (a)  whether  a  conference  of  free-
 dom  fighters  was  held  im  Delhi  on
 26th,  26th  and  27th  February,  1978:

 ch  the  total  number  of  freedom
 fighting  who  participated  therein;

 (c)  the  detally  of  the  demands
 ‘rede  by  them  in  this  conference,  and

 (d)  the  Government’,  policy  in  this
 regard  and  the  action  taken  thereon?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  The  All  India  Freedom  Fighters’
 Organisation,  had  held  a  Conference
 of  their  members  at  Delhi  on  26th
 and  27th  February,  1979.
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 (b)  According  to  the  Organisation,
 it  was  attended  by  more  than  five
 thousand  delegates.

 (९)  and  (d),  A  gist  of  the  demands
 and  the  Government  policy  thereon  is
 given  in  the  statement  attached,

 Statement

 DEMANDS  GOVERNMENT  POLLCY

 (i)  Increase  in  the  monthly  pension  fiom
 Rs.  200  to  500  p.m.

 (ii)  Widow  of  Martyrs  &  Freedom  Fighters
 may  be  given  the  same  pension  as  to  liv-
 ing  Freedom  Fighters.

 4.(i)  Un-married  daughters  to  be  given  Rs.700
 p.m.

 (#)  It  is  not  possible  to  accede  to  the  req

 2.  Annual  income  lsmit  for  chgibility  of  pen-  a
 tion  may  be  aboli

 3  The  Freedom  Fighters  Pe:  ch  co
 may  be  made  statutory.

 4  Recognition  of  certain  movements/mutin-  co
 ies.

 S  To  invite  Shri  Abdul  Gaffar  Khan  for  treat-  5. ment  in  India.

 (i)  ॥  will  not  be  possible  to  increase  the  quan- tum  of  pension  to  Rs.  500/-  in  view  of  the
 heavy  financial  implications  involved.

 ucat  as
 it  is  necessary  to  have  some  distinction  bet-

 ween  living  freedom  fighter  and  the  widow.

 (iii)  I.  is  not  possible  to  accede  to  the  reques®

 Pension  under  the  Scheme  is  an  ex-gratia
 payment  and  it  is  meant  to  help  maximum
 number  of  fiecdom  fightera  who  are  poor  &
 needy,  within  limited  resources  available
 to  Government.  A  ceiling  of  annual  income
 has,  therefore,  been  fixed  and  it  is  not
 powible  either  to  relax  or  eliminate  it.

 Award  of  pension  is  an  ex-gratia  grant  and
 itis  not  proposed  to  made  it  statutory.

 Of  those  mentioned,  the  Royal  Indian
 ri  # Mutiny  of  2946  has  been  ह...  Freed-

 om  ovement  and  participants  therein
 are  eligible  for  penmon.  Decision  has
 however  been  taken  not  to  recognise  other
 movements  as  they  were  local  movement, with  limited  purpose  and  did  not  qualify  fo,
 being  given  the  status  of a  wide

 uterine national  movement.  As  regards  s
 claimed  on  account  of  participation  in  Arm,
 Mutinies,  these  have  been  considereq individual  acts  of  indiscipline,  not  borg out  of  patriotic  motives.

 As  declared  by  the  Minister  of  State  in  the
 Munistry  of  External  Affairs  in  his  statement
 dated

 29R
 in  the

 Rajya
 a  Sabba  on  the

 condition  Ith  of  Abdu  Gaffer
 “Government's  offer  to  providel full  medical  facilities  to  him  stands  and

 whenever  he  decides  to  come,  all  attention
 and  care  would  be  extended  to  him.”

 3i9  LS—I0.
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 DEMANDS  GOERNMENT  POLICY

 A  suitable  plot  of  land  be  allotted  for  the  6.
 construction  of  a  memorial  of  Netaji
 Subhash  Chandra  Bose  and  all  the  un-
 known  soldiers  of  the  I.N.A.  who  laid
 down  their  life  for  the  emancipation  of
 Mother  of  India  on  Burmah  front.

 Allthe  State  Governments  are  requested  ra
 to  grant  pension  from  their  own  state
 exchequer  to  thefreedom  fighters  of  their
 states  and  construct  freedom  fighters
 homes  in  their  reepective  states.

 To  lift  Section
 aft,

 imposed  the  g.
 Government  of  Py  m  fee

 "
 dom  Fighters  Memorial  before  the
 Bihar  Assembly.

 As  reported  by  the
 —_  of  Worls  slot Housing  “no  proposal  otment  of  a  plot

 of  land  for  construction  of  a  memorial  off
 Netaji  Subhas  Chandia  Bose  and  all  the
 unknown  soldiers  of  I.N.A.,  is  under  consi-
 deration  in  that  Ministry.  The  present

 wef
 of  the  Government  is  that  they  do  not

 instal  any  statute  on  their  own  except  that  of
 Mahatama  Gandhiandthat  Ministry  com-
 eain  the  picture  only  when  some  voluntary
 organisation  proposed  to  instal  a  statute  of
 some  distinguished  national  leader  in  Delh
 and  for  that  purpose  allocation  of  a  plot  of
 Government  land  is  required  to  be  made
 to  them.  Sucha  proposal  has  to  beinvari-
 ably

 “  है
 by  assurance  of  sufficient

 backing  of  funds  to  meet  the  entire  expen- diture  on  fabrication,  construction  and
 installation  of  the  statute  by  the  sponsoring Organisation  and  also  to  mect  the  expendi-
 ture  on  landscaping  of  the  area  and  to
 obtain  the  clearance  of  the  Urban  Art.
 Commission  in  the  matter  of  selection  of  site.
 The  organisation  is  also  required  to  ensure
 that  the  local  municipal  body  undertakes.
 the  proper  maintenance  of  the  site  after
 the  statute  isinstalled  by  the  organisation Government  do  not  incur  any  expenditure.
 what-so-ever  on  the

 projects,
 except  that

 they  allocate  the  site  installation  of  the
 statute  which  (the  site)  remains  the  pro-
 perty  of  the  Government.  It  is  incidentally also  stated  that  a  statute  of  Netaji
 Subhash  Chandra  Bose  has  already  been
 installed  by  the

 igre  att
 ]

 Sad  aig
 ne  of

 Delhi  in  the  Netaji  Su  Park  in  Delhi.

 The  Siate  Governments  have  pension  Sche-
 me  of  their  own  and  it  is  entirely  left  to  them
 to  consider  grant  of  pension  under  their
 own  Schemes.  All  State  Governments  have

 been  requested  to  examine  the  possibi-
 lity  ०

 (ting  up  atleast  one  Home  at  State
 level for  such  Freedom  Fighters  ay

 be
 in  need  of

 Proper
 shelter.  The  Gov-

 ernmentas  of  ar  Pradesh  and  West
 Bengal  have  already  established  Homes  for
 Freedom  Fighters.  The  Government  of
 Punjab  have  also  decided  to  set  up  a  Free-
 dom  Fighter  Home  in  their  State.

 This  concrns  the  Government  of  Punjab.

 This  concerns  the  Government  of  Bibar.
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 Manufacture  of  T.V.  Seta  by  Small
 Scale  Industries

 9386,  DR.  P.  V,  PERIASAMY:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  the  All  India  Radio
 and  Television  manufacturers  Associa-
 tion  has  brought  to  the  notice  of
 Government  about  the  Govern-
 ment’,  discrimination  im  the  manu.
 facture  of  T.V.  sets  by  the  smal]  scale
 industries,  which  ensures  monopoly  of
 BHEL  and  the  Electronic  Corporation
 of  India;  and

 (b)  if  so,  the  action  taken  thereon
 by  the  Government  to  end  such  a
 discrimination?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  No  discrimination  has  been
 done  against  the  small  scale  indus-
 try  engaged  in  the  manutacture  ot
 T.V.  sets  vis-a-vis  BHEL  as  the  latter
 do  not  manufacture  A.V.  sets.  The
 Electronic  Corporation  of  India  Lim-
 ted  which  manufacture  T.V.  sets
 have  also  not  been  shown  any  special
 preference  which  may  affect  the  dev-
 elopment  of  the  T.V.  Industry  in  the
 Small  Scale  Sector

 (b)  Does  not  arise,

 Setting  up  of  a  National  Commission
 on  Manpower  Planning

 9387,  DR,  P.  V.  PERIASAMI:  Will
 the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  the  Planning  Commis-
 sion  has  ever  considereg  the  neces-
 aity  for  setting  up  an  independent
 National  Commission  on  Manpower
 Planning  to  formulate  policies  per-
 taining  to  manpower  development,  to
 jay  down  norms  0  be

 collected:  ang

 (b)  if  not,  name  of  the  organisation
 doing  all  this  job  now?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN).  (a)  &
 (b),  The  Bhagwati  Committee  on
 Unemployment  in  its  final  report
 submutted  in  1973  recommended  the
 setting  up  of  a  Deptt.  of  Employ-
 ment  &  Manpower  Planning  and  an
 autonumous  National  Commission
 on  Employment  &  Manpower  Plann-
 ing  The  recommendations  of  that
 Committee  were  examined  by  an
 Inter-Ministerial  Working  Group  set
 up  by  the  Planning  Commission.  The
 Group  concluded  that  the  Employ-
 ment  &  Manpower  Planning  Division
 of  the  Planning  Commission  should
 be  able  coordinate  the  employment
 and  manpower  aspects  of  the  Plan
 programmes  and  suggested  that  the
 arrangement  be  allowed  to  continue
 for  sometime.  Accordingly,  the  Emp-
 loyment  &  Manpower  Planning  Divi-
 sion  of  the  Planning  Commission  has
 been  engaged  in  the  review  of  the
 employment  and  unemployment  _  sit.
 uation,  formulation  of  employment  and
 manpower  policies  and  programmes
 and  monitoring  the  progress  in  emp-
 loyment  generation.

 नोसमल  (मध्य  प्ररेषा)  में  सोमेंट  कारखाने
 का  निर्माण

 9388  Blo  लक्ष्मोनरायण  पाडिय

 क्या  उद्योग  मत्री  यह  बताने  की  कृपा  करेंगे

 कि

 (क)  भारतीय  सीमेंट  निगम  के  झम्तगंत

 नीमच  (मध्य  प्रदेश)  के  निकट  नयथागांव

 सीमेंट  कारखाने  का  निर्माण  कार्य  कितना

 पूरा  ही  गया  है  ;

 (ख)  इस  कारखाने  में  उत्पादत  कब  से
 आरम्भ  होगा;
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 (7)  क्या  कारखाने  में  निर्धारित
 कार्यक्रमानुसार  उत्पादन  झारम्भ  हो  जाएगा  ;
 झौर

 (घ)  इस  कारखाने  पर  झब  तक  कुल
 कितना  व्यय  हुआ  है  ?

 उच्चोग  मंत्रालय  में  राज्य  मंत्रों  (शो
 जावम्बी  प्रसाद  यादव).  (क)  भारतीय
 सीमेट  निगम  की  नीमच  सीमेट  फैक्टरी  के
 निर्माण  कार्य  का  70  प्रतिशत  भाग  पूरा  हो
 चुका  है  ।

 (@)  तथा  (ग)  फैक्टरी में  i979-
 80  में  उत्पादन  शुर  होने  की  सभावना  है  ।

 (घ)  3i-3-79  तक  इस  फैक्टरी
 पर  2i  59  करोड  रु०  का  व्यय  हुआ  है  I
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 Achievement  of  Small  Scale  and
 Khadi  ang  Village  Industries

 9389  SHRI  DHARM  VIR  VASISHT:
 Will  the  Minister  of  INDUSTRY
 be  please  to  state  the  achievements  of
 Governments  in  the  fleld  of  small
 scale  industry  and  Khadi  Village  in-
 dustries  during  the  last  two  years
 with  particular  reference  to  their
 shares  in  the  net  national  product,
 employment  and  exports?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV),

 I  The  estimates  of  production,  शान
 ployment  and  exports  in  respect  of
 Khadi  and  Village  Industries  during
 the  years  1976-77  and  i977-78  are  as
 under:

 ‘1976-  1977-78 5.  No.  Items
 a  on

 Khadi  Vu.  Total  Khad:  VI  Total

 .  Production  (  Rs.  crores)  56°03,  Te 73,  227 76  64  Bg  792  54  257°48
 he  Employment  (lakh  persons)  B  53  20  25  9  22  4  94  24°  76

 iL
 g.  Exports  (Ra.  in  lakhs),  083  84  46  85  29  O52  54  74  55°26

 IL  The  estimates  of  production,employment  and  exports  in  respect
 of  Smatl  Scale  Industries
 furnished  below:-

 nh  Production  (Rs.  crores)
 2  Employment  (lakh  Nos.)

 3  Exports  (Rs.  crores)

 Colouring  of  Cement
 9390.  SHRI  C.K.  JAFFER

 SHARIEF;  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  Government  realise
 thet  colouring  of  the  cement  by  the
 manufacturer,  in  the  country  meant

 (regis-  tered  and  unregistered  units)  are

 1976—77,  977—78
 t2400  T4900
 55  6  58  9

 878  2  NAA.

 to  be  used  for  projects  both  by  the
 Centre  and  the  State  Governments  as
 a  remedy  against  its  misuse  by  con-
 tractors;

 (b)  whether  any  suggestion  in  this
 regard  hag  been  given  to  Government;
 and
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 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASHAD
 YADAV):  (a)  and  (b).  Government
 have  received  a  suggestion  for  the
 colouring  of  cement  to  differentiate
 the  quantities  released  for  the  Govt.
 departments  from  those  for  the  gene-
 ral  public.

 (c)  It  is  considered  that  the  sug-
 gestion  cannot  achieve  the  objectives
 for  which  it  has  been  made.

 News  Item  Captioned  “IT.C.  Hotel
 Deal  Drains  Exehange”

 939l.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  INDUSTRY  be  plea-
 sed  to  state:

 (a)  whether  attention  of  Govern-
 ment  hag  been  drawn  to  the  neWws-
 report  appearing  in  the  Sunday
 Standard  dated  the  4th  March,  979
 under  the  caption  “ITC  hotel  deal
 drains  exchange”;

 (b)  if  so,  what  is  the  reaction  of
 Government  to  the  various  observa-
 tions  of  serious  nature  made  therein,
 observation-wise;

 (e)  facts  of  the  matter;  and

 (d)  details  of  action  taken/proposed
 in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  to  (d).  The  press  report
 referred  to  in  the  question  has  been
 seen,  The  position  is  explained  below.

 A  proposal  from  Mjs,  ITC  Ltd.,  to
 enter  into  a  marketing  and  reserva-

 agreement  in  the  field  of  hotel
 lustry  with  M|s.  Sheraton  Interna-

 tfdnal  Inc.  U.S.A.  was  considered  by
 the  Foreign  Investment  Boarg  on  2nd

 December,  1978,  During  the  discussion
 m  the  meeting  of  the  Foreign  Invest-
 ment  Board,  the  representatives  of
 th  Administrative  Ministry  (Depart-
 ment  of  Tourism)  expressed  certain
 reservations  in  recommending  the
 proposal  on  the  ground  that  there  is
 no  need  for  such  a  collaboration  keep-
 ing  in  view  the  present  market  posi-
 tion,  The  Board,  however,  felt  that
 according  to  the  current  guidelines
 for  collaboration  in  the  hotel  industry,
 foreign  collaboration  is  permissible
 and  that  a  number  of  such  collabora-
 tions  have  been  approved  in_  the  past
 and  that  M|s.  ITC  Ltd.,  should  not  be
 put  in  a  disadvantageous  position  com-
 pareg  to  M/s  Oberois  and  Tatas  who
 are  having  such  foreign  collaboration.
 In  the  hght  of  such  overall  considera-
 tions,  the  proposal  was  recommended
 by  the  Foreign  Investment  Board  on
 the  basis  of  payment  of  3  per  cent  of
 the  net  turnover  in  respect  of  Publi-
 eity  and  Reservation  fee  for  existing
 hotels  viz.,  Moghul,  Maurya  and
 Chola  to  the  foreign  collaborator  and
 the  duration  of  the  agreement  was
 specified  upto  3lst  December,  1988.
 Government  approved  the  proposal  on
 these  terms  and  an  approval  lettter
 was  issued  to  the  Indian  Company  on
 27th  January,  1979.  According  to  the
 estimates  made  by  M|s.  ITC,  foreign
 exchange  payments  that  would  be
 made  to  M|s.  Sheraton  International
 Inc.,  U.S.A.  at  the  end  of  5  years
 would  be  Rs  00  lakhs  It  is  not  known
 how  the  amount  is  indicated  as  Rs.
 0  crores  in  the  press  report.

 Division  of  U.P.

 9302.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  HOME
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 (०)  if  the  demand  has  peen  accepted
 what  are  the  details  thereof;  and

 (d)  if  not  agreed  to,  what  are  the
 reasong  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL)  :

 (a)  Suggestion  to  divide  Uttar  Pra-
 desh  into  three  0  four  parts  is  among
 the  various  suggestions  received  from
 time  to  time  for  the  reorganisation  of
 the  said  State,

 (b)  to  (d)  As  already  stated  in  the
 House,  Government  do  not  consider
 the  present  to  be  an  opportune  time
 for  taking  up  the  question  of  the  re-
 organisation  of  any  State.

 Misuse  of  Foreign  Money  by  Religious
 Organisation  in  India

 9393.  SHRI  8,  8,  SOMANI:  Will  the
 Minister  of  HOME  AFFAIRS  be  plea-
 sed  to  state:

 (a)  whether  Government  have
 received  any  complaints  that  certain
 religious  organisationg  in  India  are
 receiving  substantial  amount  from
 abroad;

 (b)  whether  it  is  a  fact  that  this
 amount  is  used  for  anti-natlonal
 activities  in  the  country;

 (९)  whether  Government  have
 also  received  complaints  that  certain
 heads  of  these  religious  organisations
 have  illegaliy  accumulated  such
 amounts  in  large  quantities;  and

 (d)  if  so,  what  steps  Government
 have  taken  or  propose  to  take  in  this
 regard?

 THE  MINITER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL)  (a)
 There  have  been  some  reports  of  this
 nature  Provisions  of  the  Foreign  Con-
 tribution  (Regulation)  Act,  976  do
 not  ordinarily  debar  religious  orga-
 nisations  from  receiving  foreign  con-
 tributions  from  abroad.
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 (b)  Government  have  no  such  in-
 formation.

 (c)  No,  Sir.

 (d)  Does  not  arise.

 कागज  बनने  वाले  कारखाने  1 अ
 कागज  का  निर्यात

 9394.  आ।  लालजां  भाई  :  क्या
 चच्योग  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  उत  राज्यों  के  नाम  क्‍या  है  जिनमें
 गत  तीन  वर्षों  मे ंकागज  बताने  वाले  कारखाने
 स्थापित  किये  गये  हैं पौर  इस  भ्रवधि  के  दौरान
 उत्पादन  में,  वर्षबार  कितनी  वद्धि  हुई  है  ;

 (ख)  क्या  देश  में  तैयार  किये  गये
 कागज  का  निर्यात  भी  किया  जाता  है  ;

 (ग)  यदि  हा,  तो  उसका  निर्यात  कित
 देशों  को  किया  जाता  है  ,  शौर

 (घ)  उससे  कितनी  विदेशी  मुद्रा
 प्रजित  की  गई  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्रो  श्री
 जावम्जो  प्रसाद  यादव)  (क)  गत  तीन
 वर्षों  में  आन्श्र  प्रदेश,  प्रसम,  गुजरात,  कर्नाटक
 तथा  उत्तर  प्रदेश  एवं  संघ  राज्य  क्षेत्र  पांडिवेरी
 में  कागज  तथा  ग्से  का  उत्पादत  करने  के  लिए
 तए  एकक  स्थापित  किये  गय  थे  t

 गत  तीन  वर्षों  में  उत्पादन  इस  प्रकार  था-«

 976—8,80  लाख  मी०  टन

 970—9.37  लाख  मी०  टन

 978—0.00  लाख  मी०  हन

 (ख)  से  (घ).  वर्ष  t976-77  में
 5]  लाख  So  मूल्य  का  लगभग  65  मी०

 टत  कागज  तथा  गत्ता  निर्यात  किया  गया  धौर

 ये  निर्यात  वक्षिण  पूर्वी  तथा  मध्य  पूर्वी  देशों
 झौर  कुछ  प्रफ़ीकी  देशों  को  किये  गये  थे  ।
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 Match,  Industry

 9395.  SHRI  K.  RAMAMURTHY
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state

 (a)  whether  it  as  a  fact  that  the
 mechanised  gector  of  Match  industry
 gets  80  per  cent  of  the  soft  wood  from
 Government  forests,  whereas  its
 production  of  Match  5  only  30  per
 cent  of  the  jotal  requirement  of  the
 country;

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  make  available  adequate
 quantities  of  soft  wool]  to  the  other
 sector  producing  70  per  cent  Match
 requirement  of  the  country.  and

 (c)  whether  any  other  stepg  like
 increasing  the  production  of  Splints
 and  Veneers  required  by  the  Match
 industry  have  been  taken  by  Govern-
 ment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  Allotment  of  soft  wood  from
 Government  forests  is  done  by  the
 State  Government  and  the  exact
 quantum  of  such  allotments  is  not
 maintained  by  the  Government  of
 India,  nor  is  it  readily  availabble.

 (b)  A  Development  Committee  for
 Match  industry  has  been  set  up  un-
 der  the  Ministry  of  Agriculture  &  Irri-
 gation  particularly  to  study  the  prob-
 Jems  of  availability  of  soft  wood  and
 to  recommend  steps  for  increasing
 production,  Match  industry  as  well
 as  the  State  Governments  are  associa-
 ted  with  this  Committee,

 (९)  The  Khadi  &  Village  Industries
 Commission  has  proposed  setting  up
 of  a  string  of  smal]  splints  and  vene-
 ers  making  units  all  over  the  country
 with  the  objective  of  providing  splints
 and  veneers  to  cottage  match  sector.
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 Allocation  of  Glycon  for  the
 manufactare  of  Explosives

 9396,  SHR]  K,  RAMAMURTHY:
 Will  the  Ministe;  of  INDUSTRY  be
 pleased  ig  slate

 (a)  whether  it  is  a  fact  that  the
 allocation  of  ‘Glycon’  an  essential
 input  for  the  manufacture  of  explo-
 sives,  by  the  Director  General  of
 Technical  Development  to  the  polyester
 sector  has  brought  a  near  panic  crisis
 im  the  Coal  Industry  because  of  acute
 scarcity  of  explosives;  and

 (9)  गा  so,  the  steps  being  taken  to
 supply  ‘Glycon’  to  the  explosives
 manufacturing  units  in  the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  and  (b)  There  i9  no
 essential  input  known  as  “Glycon”
 for  manufacture  of  explosives.  How-
 ever,  ‘Glycol’  is  an  item  used  in  the
 manufacture  of  industrial  explosives.
 Director  General  of  Technical  Deve-
 lopment  has  not  allocated  Glycol  to
 any  industry  including  Polyester.

 However,  there  is  a  gap  in  the  de-
 mang  ang  supply  of  Monoethylene
 Glycol  and  the  shortfall  is  being  met
 by  import  through  State  Chemicals
 and  Pharmaceuticals  Corporation.

 Closare  of  Foundrieg  in  Coimbatore

 K,  RAMAMURTHY:
 of  INDUSTRY

 9397,  SHRI
 Will  the  Minister
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Foundries  in  Coimbatore  ang  brick
 kilns  all  over  Tamil  Nadu  have  bees

 employed  in  the  Foundries  becoming
 ;  and
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  and  (b),  Government
 has  no  information  m  this  regard.
 However,  enquiries  made  from  _  the

 tate  Government  reveal  that  the
 production  in  brick/foundry  units  in
 the  Small  Scale  Secto,  is  adversely
 affecteg  due  to  scarcity  and  poor
 movement  of  coal  and  coke  to  units
 in  Tamil  Nadu.  Scarcity  of  coal/
 coke,  is  a  much  larger  problem  affect-
 ing  al]  the  industries  requiring  them;
 foundries  and  brick  kilns  being  a
 small  segment  of  the  same,  The  Gov-
 ernment  are  taking  measures  to  im-
 prove  the  supply  of  coal/coke  all  over
 the  country  including  Tamil  Nadu
 which  should,  inter-aha,  help  the  fun-
 dry  industries  too.

 Constitution  of  State  Planning  Boards

 9398.  SHRI  K  8.  VEERABHADRA
 PPA:  Will  the  Minister  of  PLANN-
 ING  be  pleased  to  state,

 (a)  the  details  regarding  the  names
 of  the  States  which  have  constituted
 the  State  Planning  Boards;

 th)  the  details  regarding  their  com-
 position  and  functions  of  each  of  these
 Boards;  and
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 (c)  the  details  regarding  the  states.
 Planning  Boards  monitor  the  functions
 relating  to  the  preparation  of  Five
 Year  Plan  which  is  being  prepared  in
 the  Planning  Departments  of  the  State
 Governments?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)  to
 (c).  All  the  States  have  constituted
 an  appropriate  planning  body  at  the
 State  level.  These  are  variously  cal-
 led  State  Planning  SBoards/Commis-
 sons/Advisory  Committees

 A  statement  showing  the  nomencla-
 ture  and  composition  of  these  planning
 bodies  in  different  States  is  laiqg  on
 the  Table  of  the  House.  Their  func-
 tions  are  to  formulate  the  broad  ob-
 yectives  of  the  development  plans  for
 the  States  over  different  time  pers-
 pectives  and  to  evolve  regional  and
 sectoral  strategies  and  prorities  of
 development  after  an  assessment  of
 the  natural,  material  ang  human  re-
 sources  of  the  State,  They  have  also
 been  entrusteq  with  the  task  of  con-
 tinuoug  review  and  evaluation  of  plan
 ‘programmes

 The  Planning  Departments  of  States
 usually  function  as  the  Secretariats  of
 the  State  Planning  Boards,

 Statement
 List  of  Apex  Planning  Bodies  at  the  State  level.

 Sl  State  Name  of  Apex  Planning  Composition
 No.  Body  at  the  State  level  4

 !  2  3

 ‘7  Andhra  Pradesh  State  Planning  Board  ,  Chief  Minister—Chanman
 2,  Finance  Minister  Vice-Chairman,

 a  Members  Ex-Officio
 Members,  5
 Parttime  members

 (a  non-officials)
 4.  Secretary to  Govern»  Member-Sec-

 ment,  Finance  and  retary.
 Planning ment
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 *  2  |  4

 a,  Asam.  State  Planning  Board  Le  Chief  Minister—Chairman.
 a  Minister  for

 Planning—Vice-Chairman.
 3.  Members

 Non-Offcial
 (Part  time)  4

 4.  Development
 Comm:  ber.  Secr  etary.

 g.  Bihar  .  हि  Do.  t,  Chief  Minister—Chairman,
 a  Planning  -—Vice-Chairman,

 Minster,
 8.  Non-Official—-Dy.  Chairman,

 Non-  Officials
 lembers

 2  Members  (Full-time)
 Officials
 2  Members  (Part-time)

 4  Gujarat.  Do.  t.  Minister  for
 Finance
 Planning  —Chairman,

 a  Non-Official  —Vice-Chairm:
 (Part-time).

 oe  Non-Official—ro  Members  (Part-time)
 he

 pSecretary)
 Member-Secretaty.

 eputy  Secretary
 Planning

 5  Haryana,  7  Do,  Ie  Chief  Minister  —Chairman.
 Dy.  Chairman  (Full a  Time  with  salary and  privileges  ad-
 missible  to  a  Minis-
 ter  of  Cabinet  rank).

 a  Members
 Non-Officialk—  =  5

 (  Part-Time)
 Official  |
 M.Ps.  3

 =  '  (Part  Time
 Principal  —Member-Secretary. 4

 Secretary to  Chief
 Minister.

 6  Himachal  Pradesh  ,  Do.  t,  Chief  Minister  —  Chairman.
 Finance  Minister  |  —Deputy  Chairman.
 Planning  Minister
 Ministers  of  Cabinet
 Rank  (All)  Members
 Officials  8——Members
 Non-Officials  2—Members
 Secretary,  Member-
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 I  2  3  4

 7  Jammu  &  Kashmir  State  Planning  Board  :  Chief  Minister  Charman
 2  Mimster  of  =Vice-Chan man

 Agriculture  and
 Industri  s

 3  Non-Officials
 '  Membeis  i4—Members

 4  Official  r—Me  tuber
 5  Planning  Member-

 8  Karnataka

 a  Kerala.

 10,  Madhya  Pradesh

 Commussione:  Secretary
 State  Gor  ernment  Offiral 6  ChiefSccretary—  Men  ber

 t  Chief  Minster  9  —Chanman
 2  Finance  Muusta——Wiee  Clana  r

 3  Member  «  Afen  Lers
 Munsteis

 State  ‘Oftcral  2
 Non  Ofhcials  2

 Speci  मे  Mumbers-
 Secretary  Secictary
 (Planning)

 .  Chef  Minster—Chav  man,
 2  Non-Official—Viee-Chairman

 Industry,  Power,
 Transport  &  Commu-
 micatons&  Admuinis-
 trative  Reforms

 कु  Finance  Mi-  Member—Finanrial  Re-
 sources  and  I  cono- mister
 mic  Policies

 4  Addiuonal  Member—Plan  Coor-
 Chief  Secre-  =  dination  Monitoring
 taryto  Govt  and  Plan  Implemen-
 mecharge  of  tation
 Planning  &
 Economic
 Affairs  Depa- rtment

 5  Ex-Officio  Member—Science  हैं:
 Secy  Plann-  Technology  Forest
 ing  and  Fisheries

 6,  Non-Official  Member—Natural  Re-
 omen

 and  Mineral
 clopment

 9  Secretary  Member  Secretary-=
 Planning  Agnculture,  Statu-

 tion,  Plan  Publicity,
 oe  [rik शाफठशाहा,  Planning and  =  Evaluaton,

 t,  Chef  Minister—Chairman
 a  Planning  Mims  —Vice  Chairman

 ter
 3  Non-Officials  Members

 a—Members  Fall 4.  Officials  a  —Memner  (Full
 श् Officials  t  —Member  (Part  time

 Official  Member-Secretary.
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 वा  Maharashtra  .  Stat  Planning  &  Deve-  te  Chief  Minister  Chairman.
 lopment  Council.

 ss  Ministers  6—Members,

 a  Non-officials  24—Members,
 co  Officials  i—Member,

 5  Special  Secy,  Member-Secretary.
 (Planning)

 a2  Maniour  ,  State  Planning  Advisory  Chief  Minister  Chairman.
 Committee.

 Re  One  M.L.A.

 be
 be  nominat-  Vice-Chairman.

 ed,

 ..oy  Members
 Non-Officials  4  Members,
 Officials  Fog  Members.
 4.  Secretary

 Planning  Secretary,

 23  Meghalaya  State  Planning  Board  Lk  Chief.  Min-  Chairman, ister,
 a  Minister,  Dy,  Chauman,

 Planning.
 Member

 a  M.LAs.  6
 Officials  2

 4.  Jt.  Secretary  Secretary tothe  Board,
 Planning)

 44  Nagaland  +  Do.  t.  Chief  Minister  Chairman,
 a.  Official  Members  4  Members

 a  so  Secre  Ex-Officio  Secretary,
 Planning.”

 ?

 45  Orisa.  .  Do.  t,  Chief  Minister  Chairman,
 Members

 a  Ministers  2

 g-  Member  of
 Parliament  व

 4  Non-Officials  4
 Se  Officials  5
 6,  Secretary  Pi-

 anning  Member-Secretary,
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 26  Punjab  :  State  Planning  Board

 7  «©6Rajasthan  Do.

 78  Tami]  Nadu  State  Development  Com- mittee.

 t9  Tripura  State  Planning  Board

 ao  Uttar  Pradesh  State  Planning  Com-
 mission.

 fs  Chief  Minister  Chairman.

 2,  Finance  and  Vice-Chairman,
 Planning
 Minister,  Members

 s  Non-Officials  7  (Part  Time)
 ro  Officials  10

 5.  Secretary  Pl-
 ing  Member-Secretary.

 3.  Chief  Minister  Chairman.

 a  Planning  Dy.  Chairman,
 Minister

 g-  Membersof  Members
 Parliament  &

 MLA's  2
 ro  Non-Officials  3
 5.  Officials  4
 6,  Special  Secy,  Member-Secretary.

 Planning)

 os  Chief  Minister  Chairman,
 a  State  Officials  Vice-Chairman.

 a  Officials  3  .
 a  Non-Official  1

 os  Chief  Minister  Chairman,

 3
 Non-Officials

 5
 (Includi  ng  0028 =  =

 Part  Time)
 é

 sre,
 Plann-  Member-Secretary.
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 1:  2  $  4  5
 at.  West  Bengal  State  Planning  Ad-  eo  Chief  Minister  Chai  -Offi-

 visory  Board  Com-  ae  Minister-in-  co)
 Ge

 mittee.  Charge  Develop-  Vice-Chairman
 ment  and  Plann-  (Ex-Officio)
 ing  Department,

 as  Members a  Ministers  2  (Full  Time)
 &  MPs  .  3  (Part  Time)
 i  Non-Officials  5  (Full  Time)

 Non-Officials  5  (Part  Time)
 a  Officials  2  (Full  Time)

 Atomic  Power  Plant  with  USSR
 Assistance

 9399.  हप्तप्ता  CHITTA  BASU:  Will
 the  Minister  of  ATOMIC  ENERGY  be
 pleased  to  refer  to  the  India  Soviet
 joint  communique  issued  in  Delhi  on
 the  eve  of  the  departure  of  the  USSR
 Prime  Minister  for  Moscow,  wherein
 collaboration  between  the  two  coun-
 tries  on  the  peaceful  uses  of  atomic
 energy  was  referred  to,  and  state:

 (a)  whether  Government  have
 initiated  negotiations  with  the  USSR
 for  a  deal  to  set  up  a  big  Atomic
 Power  Plant  with  Soviet  aid;  and

 (b)  if  so,  the  state  at  which  the
 negotiations  rest  now?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  AND  IN
 THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS,  SCIENCE
 AND  TECHNOLOGY  AND  SPACE
 (PROF.  SHER  SINGH):  (a)  The  sug-
 gestion  made  by  the  Chairman  of  the
 Council  of  Ministers  of  USSR  during
 his  last  visit  has  been  considered  but
 it  is  felt  that  in  the  present  conditions
 and  having  regard  to  the  development

 of  technology  in  the  country  it  would
 not  be  feasible  to  have  larger  atomic
 power  plants.

 (9)  Does  not  arise.

 ‘Task  Force  set  up  for  Indigenous
 Paper  Production

 9400.  SHRI  CHITTA  BASU:  will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 Ya)  whether  it  is  a  fact  that  the  task
 force  set  up  by  Government  estimated

 the  country’s  total  requirement  of
 paper  at  5.40  lakh  tons  for  the  year
 1978-79  against  the  installed  capacity of  i4.96  lakh  tons;

 (b)  whether  the  gap  between  the
 capacity  ang  demand  has  further
 widened;  and

 (c)  what  are  the  projects  now  in
 the  hand  of  Government  to  augment
 the  indigenous  production  of  papers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 The  Task  Force  estimated  the  total
 demand  of  paper  and  paper  board  by
 ‘1978-79  at  3.30  lakh  tonnes  and  sug-
 gested  a  target  of  installed  capacity  of
 1,500  iakh  tonnes  by  1978-79.

 (h)  According  to  the  present  trend,
 the  demand  for  the  year  1978-79  has
 been  estimated  at  10.5  lakh  tonnes.
 The  total  installed  capacity  as  on
 1-4-78,  was  2.65  lakh  tonnes  with  a
 production  of  about  000  lakh  tonnes
 during  1978,  The  marginal  imbalance
 between  the  demand  and  the  supply
 is  due  to  demand  having  gone  up
 sharply  ag  a  result  of  general  improve-
 ment  in  economic  conditions,  the  pro-
 gramme  of  adult  education  and  uni-
 versal  literacy  programme.

 (c)  The  Hindustan  Paper  Corpora-
 tion,  a  Government  of  India  Under-
 taking,  is  setting  up  an  integrated  pulp
 and  paper  mill  with  a  capacity  of
 33,000  tonnes  per  annum  in  Nagaland,
 and  two  integrated  pulp  and  paper
 mills  with  a  capacity  of  100,000  tonnes
 per  annum  each  in  Nowgong  and
 Cachar  Districts  of  Assam.



 315  Arrest  of  Members

 2.20  hra.

 MR,  SPEAKER:  I  now  take  up  item
 4B.

 SHRI  EDUARDO  FALEIRO  (Mar-
 mugao)-  Sir,  President's  rule  has  been
 imposed  in  Goa.  This  is  a  very  im-
 portant  matter.  Without  taking  this
 House  into  confidence,  this  Govern-
 ment  has  imposed  President's  rule  in
 Goa  and  ig  playing  havoc  in  that  terri-
 tory.  (Interruptions)  Without  taking
 this  House  into  confidence,  like  a  dic-
 tator  the  Prime  Minister  goes  and
 imposes  President's  rule.  It  is  an
 infamy;  it  is  an  infamous  act.  (Inter-
 ruptions),.

 MR.  SPEAKER:  May  I  read  the
 order  on  the  Table?  There  7  nothing
 like  taking  the  House  into  confidence
 (nterruptions),

 SHRI  EDUARDO  FALEIRO:  Parha-
 ment  must  be  taken  into  confidence
 I  mu:t  know  the  reasons  why  Presi-
 dent’s  rule  was  imopsed  there.  (Inter-
 ruptions).

 2.8  hrs.

 ARREST  OF  MEMBERS

 MR.  SPEAKER:  I  have  to  inform
 the  House  that  I  have  received  the
 following  communication  dated  the
 lst  May,  1979,  from  the  Deputy  Com-
 missioner  of  Police,  New  Delhi  Dis-
 trict,  New  Delhi,  on  the  lst  May,  1978:

 “I  have  the  honour  to  inform  you
 that  the  following  Hon'ble  members
 of  Lok  Sabha  have  been  arrested  in
 case  FIR  No,  479  u's  ‘147|148'149'186;
 392|353|427|307,  IPC,  at  2  p.m.  on

 May  i,  1979,  and  they  have  been
 produced  before  the  Metropolitan
 Magistrate:

 l.  Shri  M.  Arunachalam

 2.  Shri  N.  Kudanthai  Ramalin-
 gam”,
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 I  have  further  received  the  follow-
 ing  telegram  dated  the  Ist  May,  1978,
 from  the  Metropolitan  Magistrate,  New
 Delhi,  on  the  2nd  May,  979:—

 “Shri  N.  Kudanthai  Ramalingam,
 MP,  remanded  judicial  custody  till
 14-5-1979.”

 (Interruptions)

 SHRI  K.  LAKKAPPA  (Tumkur):
 What  about  my  adjournment  motion?
 They  were  beaten  up  by  the  police.

 (Interruptions)

 SHRI  VASANT  SATHE  (Akola):
 Even  if  he  is  remanded  to  judicial
 custody,  he  78  entitled  to  be  released
 on  bail  and  to  attend  Parliament.
 Both  these  Members  are  entitled  to
 attend  Parliament.  They  have  been
 prevented  from  discharging  their
 statutory  duty  and  denied  their  right
 to  attend  Parlhament.  Will  the  Speaker
 come  to  their  rescue?

 MR.  SPEAKER:  If  under  the  law  L
 can  do  it,  I  can  do  it,

 (Interruptions)

 SHRI  VASANT  SATHE:  ‘When
 Members  of  Parliament  make  a
 request  for  attending  Parliament,  can
 they  be  prevented  from  attending  the
 Parliament  session?  (Interruptions).

 MR.  SPEAKER:  If  you  give  any
 motion,  I  will  examine  it.  Nothing,
 more.  Not  suo  motu,  on  my  own.

 (Interruptions)

 SHRI  EDUARDO  FALEIRO:  What
 are  the  reasons  for  imposing  Presi-
 dent’s  rule  in  Goa?

 MR.  SPEAKER:  I  do  not  give  any
 reasons.  It  is  a  purely  executive
 action.  I  have  nothing  to  do  with  it.
 (Interruptions).  I  am  not  aware  of
 any  such  provision.  (Interruptions).
 Papers  to  be  laid  on  the  Table.
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 PAPER  LAID  ON  THE  TABLE

 NOTIFICATION  UNDER  COMPANIES  ACT.
 956

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  8S.  D.
 PATIL):  I  beg  to  lay  on  the  Table  a
 copy  of  Notification  No.  G.S.R.  25  (E)
 (Hindi  and  English  versions)  publish-

 ed  in  Gazette  of  India  dated  the  l8th
 April,  979  regarding  prohibition  on
 the  appointment  of  sole  selling  agents
 for  marketing  allopathic  Drugs  and
 Formulations  in  India,  issued  under
 sub-section  (l)  of  section  294AA  of
 the  Companies  Act,  ‘1956,  [Placed  in
 Library.  See  No,  LT-4390|79).

 (Interruptions)

 MR,  SPEAKER:  Secretary.

 2.26  hrs,

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  have  to  report
 the  following  message  received  from
 the  Secretary-General  of  Rajya
 Sabha;  —

 “In  accordance  with  the  provi-
 sions  of  sub-rule  (6)  of  rule  86  of
 the  Rules  of  Procedure  and  Conduct
 of  Business  in  the  Rajya  Sabha,  I
 am  directed  to  return  herewith  the
 Appropriation  (No.  8)  Bill,  1979,
 which  was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  24th  April,
 1979,  and  transmitted  to  the  Rajya
 Sabha  for  its  recommendations  and
 to  state  thet  this  House  has  no  re-
 commendations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said  Bill.”

 =

 2.27  hrs.

 ASSENT  TO  BILL

 SECRETARY:  Sir,  I  lay  on  the
 Table  the  Constitution  (Forty-fourth
 Amendment)  Bill,  1978,  passed  by  the
 Houses  of  Parliament  during  the  last
 session  and  assented  to  since  a  report
 was  last  made  to  the  House  on  the
 20th  April,  1979,

 (Iuterruptions)

 MR.  SPEAKER:  Shri  Vinodbhai
 Sheth.

 2.27  hrs.
 COMMITTEE  ON  PRIVATE  MEM-
 BERS  BILLS  AND  RESOLUTIONS

 THIRTY-THIRD  REpORT
 SHRI  VINODBHAI  3B.  SHETH

 (Jamnagar):  I  heg  to  present  the
 Thirty-third  Report  of  the  Committec
 on  Private  Members  Bills  and  Reso-
 lutions.

 (Interruptions)
 MR.  SPEAKER:  The  ruling  of  the-

 House  is:

 “The  privilege  of  freedom  from
 arrest  cannot  be  contendeé  to-
 operate  whether  a  Member  of  Par-
 liament  is  chargeq  with  an  indic-
 table  offence.”

 This  is  the  position  both  in  England
 and  in  this  country.  Therefore,  for
 the  present,  I  merely  note  it  that  a
 gentleman  has  been  arrested  under
 various  section:  and  one  of  the  sec-
 tions  mentioned  is,,..

 (Interruptiots  ;
 SHRI  0.  M.  STEPHEN  (Idukki):  I

 am  giving  some  information.  Two
 things  have  to  be  taken  into  account.
 A  Member  of  Parliament  Shri  Rama-
 linagm,  ig  in  the  hospital  today  with
 severe  injuries  (Interruptions)
 Whether  any  arrangements  have  been

 made  to  have  him  oe  (Interruptions).
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 MR.  SPEAKER:  When  it  is  an  in-
 dictable  offence  I  have  no  jurisdic-
 tion  (Interruptions)

 MR.  SPEAKER.  I  cannot  do  it.  Go
 to  the  magistrate.  The  Speaker  is
 not  a  magistrate.  If  you  give  a  pri-
 vilege  motion,  I  will  consider  it

 (Interruptions)
 THE  PRIME  MINISTER  (SHRI

 MORARJI  DESAI):  May,  I  say  that
 I  do  not  see  how  this  question  has
 been  raised?  If  Members  of  Parlia-
 ment  are  arrested  for  specific  offences

 ‘and  are  not  released  on  bail....

 SHRI  VASANT  SATHE:  They
 have  been  ordered  to  be  released  on
 bail.

 SHRI  MORARJI  DESAI  If  thev
 were  released  on  bail,  then  nobody
 prevent;  them  from  coming  here...
 (Interruptions)

 MR.  SPEAKER:  Why  don't  you
 hear  him?  They  do  not  even  want  to
 hear.

 SHRI  MORARJI  DESAI:  Any
 amount  of  shouting  will  not  help.
 This  is  not  the  way.

 MR.  SPEAKER:  So  far  as  the  ad-
 journment  motion  is  concerned,  I  will
 pass  orders  today.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  On  a  point  of  order
 under  Direction  2  (vi),  I  gave  notice
 of  a  privilege  motion  against  Mr.
 Pranab  Kumar  Mukherjee  on  9th
 April,  1979.

 MR.  SPEAKER:  No  point  of  order.
 It  has  been  disallowed.

 SHRI  VASANT  SATHE:  How  will
 you  protect  him?

 MR.  SPEAKER:  According  to  rules
 and  laws.  If  you  have  any  motion
 under  any  law,  bring  it,  J  will  con-
 sider  it.

 SHRI  K.  LAKKAPPA:  When?
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 MR.  SPEAKER:  When  it  comes,  I
 will  consider  it.

 SHRI  VAYALAR  RAVI  (Chiray-
 inkil):  You  have  adopted  a  certain
 procedure  regarding  the  privilege
 motion.

 MR,  SPEAKER:  I  have  not  given
 consent.  I  have  recorded  here:  “Con-
 sent  not  accorded.  It  may  be  shown
 to  the  hon.  Member.”

 SHRI  VAYALAR  RAVI:  I  am  not
 going  into  the  merits  of  the  question,
 but  I  raised  certain  basic  questions
 regarding  the  statement  made  by  Mr.
 C.  M.  Stephen,  Leader  of  the  Opposi-
 tion,  and  the  statement  made  by  the
 Prime  Minister.  The  two  are  con-
 tradictory.  The  Prime  Minister  said
 that  the  Congress  (I)  had  given  con-
 sent,  somebody  told  him.  Is  it  Mr.
 Stephen,  or  who  was  it?  It  is  your
 responsibility  as  Speaker  to  let  us
 know  who  has  given  the  assurance
 to  the  Prime  Minister  and  what  is  the
 basis  of  the  Prime  Minister  to  believe
 him  He  can  directly  contact  the  Lea-
 der  of  the  Opposition  regarding  the
 banning  of  cow  slaughter.  That  is  the
 point  I  am  raising  I  believe  there  is
 a  deliberate  attempt  to  mislead  the
 House,  Please  ask  Mr.  Stephen  to
 make  a  statement  on  this  matter.  He
 has  given  in  writing  to  the  Sarvodaya
 leader  that  he  will  not  agree  to  the
 amendment,  When  he  has  given  it  in
 writing,  how  can  the  Prime  Minister
 make  such  a  statement?  I  want  8  rul-
 ing  on  this  point.

 SHRI  C.  M.  STEPHEN:  I  have  a
 personal  explanation.  (Interruptions)

 MR  SPEAKER:  Yes.  (Interrup-
 thong)  Don't  record,

 SHRI  JYOTIRMOY  BOSU:  **

 (Interruptions)  **

 SHRI  0.  M.  STEPHEN:  Mr.  Ravi
 mentioned  by  name  and  wanted  to
 know  what  exactly  the  fact  of  the
 matter  is  with  respect  to  the  Cow
 Protection  Bill  or  something  like  that.

 *  Net  recorded.
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 The  Prime  Minister  made  a  statement
 the  other  day...  (Interruptions)

 SHRI  JYOTIRMOY  HOSE:  +

 (Interruptions)  **

 SHRI  C.  M,  STEPHEN:  |  will  pre-
 pare  the  statement  and  submit  it  to
 you.  I  will  read  out  the  statement
 tomorrow  with  your  permi*sion.

 SHRI  EDUARDO  FALEIRO:**

 (Interruptions)  **

 SHRI  EDUARDO  FALEIRO:  You
 give  your  ruling  and  I  will  sit  down.
 It  concerns  my  constituency,

 MR.  SPEAKER:  I  have  already  told
 you  that  I  have  no  powers  in  this
 matter,

 SHRI  EDUARDO  FALEIRO:  I  walk
 out  in  protest.

 Shri  Eduardg  Faleiro  then  left  the
 House.

 32.36  hrs,

 STATEMENT  CORRECTING
 ANSWER  TO  STARRED  QUESTION
 NO.  228  DATED  9-3-1979  RE.:
 MINORITIES  IN  JAMMU  AND
 KASHMIR

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 Sir,  In  answering  supplementary
 questions  on  the  7th  March,  979  to
 Starred  Question  No.  228  |  had  men-
 tioned  that  the  statement  made  by  the
 President  of  the  Arya  Pratinidhi
 Sabha,  Jammu  and  Kashmir  has  been
 forwarded  to  the  Minorities  Commis-
 sion  for  investigation  and  that  the
 Commission  is  the  proper  authority  to
 do  it.  I  regret  that  this  has  created
 a  doubt  and  caused  a  wrong  impres-
 sion.  The  Minorities  Commission  could
 not  take  up  the  representation  for
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 consideration.  I  wish  to  clarify  that
 has  no  jurisdiction  over  the  State  of

 has  no  jurisdiction  oer  the  State  of
 Jammu  and  Kashmir.

 As  the  Government  of  Jammu  and
 Kashmir  were  to  be  consulted  and
 examination  of  the  question  involved
 some  time,  the  House  could  not  be
 apprised  of  the  correct  position  earlier.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Sir,  I  am  rising  on  a  point  of
 order.  This  is  regarding  Rule  372  and
 Direction  I9.  It  is  about  statement
 by  Ministers.  Rule  9  reads;

 “A  Minister  desiring  to  make  a
 statement  in  the  House  under  rule
 372  shall  intimate  in  advance  the
 date  on  which  the  statement  is  pro-
 posed  to  be  made..."

 aa  and  also  send  a  copy  of  the
 statement  to  the  Lok  Sabha  Secre-
 tariat  for  the  information  of  the
 Speaker.”

 On  30th  April,  Mr.  H.  M.  Patel  made
 a  statement  here  regarding  refusal  of
 Justice  Chandrachud  to  ia0uire  into
 allegations  against  Mr.  Kanti  Desai
 and  appointing  a  retired  judge,  Justice
 Vaidyalingam,  to  inquire  into  the  alle-
 gations.  Parliament  was  taken  for  a
 ride.  We  were  not  given  advance
 intimation.  We  coulq  not  ask  for
 clarifications.  This  question  of  allega-
 tions  against  Mr.  Kanti  Desai  is  @
 serious  matter.  Every  time  the  Minis-
 ter  comes  without  giving  any  intima-
 tion.  On  26th  April  also...

 MR,  SPEAKER:  I  have  got  a  letter,
 I  will  examine  it.  Mr.  Ravi  has  written
 a  letter.  It  is  under  consideration.

 SHRI  SAUGATA  ROY:  I  have  also
 written  to  you,  Sir.  Please  look  into
 it,  It  is  a  serious  matter.

 MR,  SPEAKER:  I  will  look  into  it.
 Mr.  Banatwalla.  Matters  under  rule

 **Not  recorded.
 99  LS—l.
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 SHRI  C.  M.  STEPHEN:  Before  you
 pas:  on  to  ihe  next  item,  I  would  like
 to  know  one  thing...

 MR.  SPEAKER:  1  am  looking  into
 the  matter,  He  has  written  to  me  a
 letter.  I  have  not  been  able  to  go
 into  the  matter.  Mr.  Banatwalla.

 os

 W4!  brs.

 MATTERS  UNDER  RULE  377

 (i)  CoMMUNAL  SITUATION  IN  VILLAGE
 Rous,  Districr  Nacaur  (RAsAs-
 THAN).

 SHRI  G,  M,  BANATWALLA  (Pon-
 nani):  Mr.  Speaker,  Sir,  I  rise  to  men-
 tion,  under  Rule  377,  the  following
 matter  of  urgent  public  im  jortance. —

 It  is  most  unfortunate  and  a  matter
 of  sstious  concern  that  the  communal
 situation  in  Village  Role,  District
 Nagaur  of  Rajasthan  State,  has  pre-
 eariouly  deteriorated.  Violence  has
 already  flared  up.  One  Muslim  was
 murdered  and  several  have  been
 attacked  and  beaten.  Serious  sacrile-
 gious  acts  have  been  committed  with
 damage  caused  to  Dargah  and  mosque.
 Damage  has  also  been  done  to  a  grave-
 yard,

 A  deplorable  aspect  of  the  ugly
 rituation,  which  causes  great  anguish
 and  anxiety,  is  that  the  police  was
 allegedly  a  passive  spectator  and
 favourably  disposed  towards  the  rio-
 teers,  This  is  fast  becoming  a  general
 pattern  ai  recently  in  Jamshedpur  too
 the  Bihar  Military  Police  reportedly
 did  not  initially  obey  the  order  to  fire
 at  the  unruly  job.  This  reveals  the
 collusion  of  the  local  police  force  and
 the  cons**vent  panic  anu  growing
 feeling  of  insecurity  among  the  mino-
 rities.

 I  urge  upon  the  Government  to
 move  promptly  and  effectively  in  con-
 sulation  with  the  State  Government  to
 avert  any  bigger  calamity.
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 (ii)  REPRESENTATION  SY  FARMERS  OF
 Rampur  Dretricr  (U.P.)  REGARD-
 ING  REMOVAL  OF  Excise  DUTy  aND
 PurcHase  TAx  ON  MENTHOL.

 DR.  VASANT  KUMAR  PANDIT
 (Rajgarh):  Mr.  Speaker,  Sir,  with
 your  permission,  under  rule  377,  I  raise
 the  following  matter  of  urgent  public
 importance:

 The  farmers  growing  menthol  of
 District  Rampur  have  represented  to
 the  U.P,  Government  a:  well  as  to  the
 Centre  that  if  the  excise  duty  and
 purchase  tax  are  not  completely  re-
 moved,  there  will  be  hit  very  badly.
 The  small  scale  industries,  whu  are  the
 main  buyers  of  menthol  0]  have  been
 dictating  terms  to  the  farmers  paying
 very  low  price  compared  to  laige  scale
 industries  This  year  the  large  scale
 industries  have  to  get  out  of  purchas-
 ing  oil  from  the  farmers,  due  to  the
 5  per  cent  excise  duty  and  8  per  cent
 purchase  tux  The  small  scale  indus-
 ‘trios  will  not  have  tu  pay  any  exci-e
 duty,

 The  small  scale  industiies  paid  to
 the  farmer  Rs  30/-  per  kg.  while  the
 large  sca’e  industries  were  paying
 Rs,  50/-  per  kg.  which  supported  the
 farmers.  The  farmer-  represented  to
 the  State  authorities  in  U  P.  regarding
 the  unfair  tactics  of  the  small  scale
 industries,  The  Collector  of  Rampur
 called  a  meeting  of  Industries,  farmers,
 traders,  etc.,  and  warned  all  concerned
 to  pay  the  highest  price  of  Rs.  50/-
 per  kg.;  otherwise,  tus,  wuld  be
 arrested.  The  small  scale  industries
 did  not  follow  the  Collector’s  advice
 and  the  Collectar  had  to  arrest  some
 people.  This  low  price  for  menthol
 oil  has  affected  the  next  year's  crop
 pattern.  Farmers  are  aware  of  the
 excise  duty  evasion  by  the  smal]  scale
 industries.  They  do  not  insist  on  any
 bill  and  the  small  scale  industries  are
 having  a  very  good  time  by  avoiding
 all  taxes  and  excise  duty.
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 The  farmers  are  afraid  that,  if  this
 wontinues  and  the  large  scale  indus-
 tries  do  not  purchase  their  oil,  they
 wit  have  to  bear  heavy  los3.  This
 problem,  they  have  referred  to  the
 Prime  Minister,  the  Finance  Minister
 and  the  Industries  Minister  and  vari-
 ous  other  Ministers  in  U.P.

 The  large  scale  industries  have  in-
 formed  the  farmer;  that  they  will  not
 purchase  menthol  oil  as  it  is  uneco-
 nomical  for  them  to  compete  with
 small  scale  industries  with  their  unfair
 tactics.

 If  no  immediate  relief  is  given  in
 the  ‘excise  duty,  the  ultimate  sufferers
 will  be  tie  farmers,

 Bhavana  Chemicals  Lid  and  Hin-
 dustan  Richardson,  the  two  large
 manufacturers  of  menthol  in
 U.P.  have  set  प्रा,  ol  distil-
 lation  units  for  farriers  in
 backward  areas  of  U.P.  The  farmers
 approached  the  Mentha  distilling  units
 and  requetted  them  not  to  close  down
 as  Mentha  is  the  backbone  of  their
 economy,  It  is  high  time  that  Govern-
 ment  should  take  a  lenient  view  of
 the  situation  and  remove  5  per  cent

 cise  duty  on  finished  product  Men-
 tha’.  If  not  done,  the  large  units  of
 Menthol  manufacturers  will  close

 edewn  altogether  their  activities  in  UP
 and  the  sufferer-  will  be  the  marginal
 farmers,

 The  small  scale  industries  are  cheat-
 ing  the  government  by  avoiding  excise
 duty,  sales  tax,  purchase  tax,  etc.  If
 I5  per  cent  excise  duty  is  not  removed,

 ‘the  small  scale  industries  will  mono-
 polise  Menthol,  ruining  the  economy
 of  tiarginal  farmers.

 Small  scale  industries  claim  that
 they  are  distilling  on  behalf  of  farmers

 ‘380  tons  of  oil  The  figures  are  cor-
 *rect,  but  the  smal]  scale  industries  are
 showing  incorrect  official  figures,
 mierely  200  tons  officially  are  shown  in
 the  books  and  the  balance  is  un-
 ‘actounted.  You  can  imagine  how
 much  loss  the  country  suffers.
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 I  urge  upon  the  Government  io  take
 urgent  steps  to  remedy  this  situation
 and  save  the  small  farmers  from  heavy
 losse;,

 Gii)  Renewan  oF  Licence  or  छह
 SITHARAMA  COOPERATIVE  SUGARS
 Lrp.;  KoTrakoTa  (VISAKHAPAT-
 NAM),

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor):  Sri  Sitharama  Co-
 operative  Sugars  Ltd.  Kottakota,
 Narasipatnam  Taluk  in  Visakhapat-
 nam  District  was  registered  in  April
 974  in  pursuance  of  the  grant  of
 licence.  The  promoters  collected
 Rs.  6.35  lakhs  by  admitting  about
 2800  shareholders  by  (27-2-1979  when
 the  hcence  expired.  The  promoters
 requested  the  Central  Government  to
 renew  the  licence.  It  has  been  re-
 newed  after  one  year  30  months  but
 lapsed  only  after  2  2  months.

 The  agriculturists  of  that  area  are
 poor  when  compared  to  other  dis-
 tricts  and  therefore  they  were  not
 able  to  pay  the  shares.  They  have
 accepted  to  take  loans  from  Co-
 operative  Central  Bank,  Vijayanaga-
 ram  and  from  the  Agricultural  Deve-
 lopment  Banks  in  that  area.  They
 have  actually  submitted  loan  applica-
 tions  amounting  to  Rs,  2  Jakhs  and
 they  wanted  to  raise  the  loans  upto
 Rs.  40  lakhs  which  was  the  target.
 They  would  have  completed  collec-
 tion  of  shares  long  back  if  the  licence
 wag  renewed  in  time.  Even  now  they
 are  in  a  position  to  fulfil  their  obliga-
 tion  of  collecting  the  shares  before
 81-12-79.  Narasipatnam  Taluk  is
 completely  a  sugarcane  growing  area
 and  they  have  to  depend  upon  that
 crop  for  their  livelihood.  It  is  not
 possible  to  change  the  crop  also  as
 sugarcane  ig  best  suited  to  that  area.

 About  2800  agriculturists  have
 already  become  shareholders  by  pay-
 ing  about  Rs.  6  lakhs  already.  The
 poor  peasants  are  losing  heavily  as
 they  have  to  pay  interest  on  the
 money  borrowed  towards  shares.  If
 the  renewal  of  licence  ig  delayed
 they  will  be  put  to  a  great  loss  and
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 other  farmers  also  will  be  very  much
 disappointed.  The  loan  applications
 sent  to  the  District  Co-operative  Cen.
 tral  Bank  and  Agricultural  Develop-
 ment  Banks  will  become  infructuous
 and  it  would  be  very  difficult  to  pre-
 Pare  the  loan  applications  again.

 I  have  represented  this  to  the  State
 Mimste:  of  Agriculture  also.

 I  request  the  Government  once
 again  to  see  that  the  Hcence  exten-
 ded  soon.

 (av)  PRoposeD  sTRIKE  BY  (00.0,  Wonk-
 ERs  FROM  तुहिन  May,  1979.

 SHRI  ROBIN  SEN  (Asansol):
 Representatives  of  the  various  cen-
 tral  trade  unions  jointly  formulated
 a  charter  of  demands  for  the  coal
 workers  and  submitted  the  demands
 to  the  Energy  Ministry/Coal  authori-
 ty  about  a  year  back.

 These  charter  of  demands  were
 submitted  after  the  expiry  of  the  last
 three  years’  agreement.  The  Joint
 Charter  of  demands  submitted  to  the
 management  on  behalf  of  the  parti-
 cipating  workers’  group  include  need-
 based  minimum  wage  on  the  basis  of
 recommendations  made  by  the  499
 Labour  Conference,  100  per  cent
 neutralisation  in  the  cost  of  living,
 safety  allowance  and  better  fringe
 benefits  and  also  scrapping  of  Baveja
 Committee’s  recommendations  ete.
 This  is  most  unfortunate  that  the
 representatives  of  the  management  in
 the  coal  industry  had  been  adopting
 a  negative  and  dilatory  tactics  to-
 wards  the  most  pressing  demands  of
 the  workerg  in  wage  bi-partite  nego.
 tiation  committee.  Even  the  concept
 of  need-based  minimum  wage  is  un-
 acceptable  to  them.  Negotiations
 have  become  more  difficult  because
 of  the  interference  by  the  Bureau  of
 Public  Enterprises.  In  view  of  this,
 representatives  of  all  the  central
 trade  Unions  gave  a  call  for  one  days
 token  sirike  and  6  lakhs  workers  of
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 coal  industry  observed  one  day  token
 strike  on  5th  February  ‘1979,  Even
 after  this,  situation  has  not  improved
 and  a  deadlock  has  been  created  qye
 to  anti-working  clasg  attitude  of  the
 management  ang  the  Government.

 Under  the  circumstances,  all  the
 central  trade  unions  decided  that  the
 demands  of  the  coal  workers  should
 be  settled  immediately  failing  which,
 6  lakhy  workers  of  coal  industry  will
 be  left  with  no  other  alternative  but
 to  go  on  an  indefinite  strike  with
 effect  from  i8th  May,  1979.  If  the
 bi-partite  wage  negotiation  on  coal
 which  is  scheduled  to  be  resumedron
 the  40  and  l5th  May  at  Delhi  fails
 and  workers  are  forced  to  go  on
 indefinite  strike  with  effect  from  8th
 May,  an  overall  serious  crisis  will
 grip  ail  over  the  country,

 I  urge  upon  the  Government  to
 avert  this  confrontation  by  changing
 arbitrary  and  anti-working  class  atti-
 tude  of  the  government  and  manage-
 ment  of  Coal  India  and  meet  the  just
 demands  of  the  coal  workers  without
 any  further  delay.

 (v)  NEED  FOR  FIXING  THE  PRICE  OF
 CORRIANDER  IN  ORDDR  TO  PROTECT
 THE  INTERESTS  OF  CORRIANDER

 GROWERS  OF  RAYALASSEMA,  TELE®®
 GANA,  KARNATAKA  4ND  RAJASTHAN.

 SHRI  DARUR  PULLAIAA  (Ananta-
 pur):  Corriander  crop  is  grown  exten-
 sively  in  the  backward  regiong  of
 Hayalaseema,  Telengana,  Karnataka
 and  Rajasthan  in  our  country.  This
 crop  being  of  short  duration  requir-
 ing  less  rainfall  is  most  suitable  in
 the  arid  regions  of  the  country.
 Since  corriander  being  the  only  com-
 mercial  crop  that  could  be  grown  in
 these  regions,  the  whole  economy.gof
 the  farmers,  particularly,  the  small
 and

 marginal,
 depends  upon  the  price

 of  corriander,  it  is  most  distressing,
 Sir,  the  price  of  thig  commodity  is
 so  fluctuating  that  the  farmers  are
 in  great  dolldrums.
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 Whereas  during  977  the  price  per
 bag  of  40  kgs.  was  Rs,  400/-  it  has
 come  down  to  Rs,  i40/-  in  1978  and
 Ri:  85/-  to  90/-  at  present,  This  price
 is  not  enough  to  meet  the  cost  of  fer-
 tilizers  and  pesticides.  Such  a  steep
 fall  in  price  has  shattered  the  econo-
 my  of  the  corriander  growing  farmers,
 Whenever  the  prices  are  low,  the
 commodity  wag  purchaseq  by  the
 merchants  ang  they,  in  turn,  get  the
 export  orders  and  reap  huge  profits
 at  the  cost  of  the  farmers.

 Sir,  in  view  of  the  fact  that  the
 farmers  in  the  arid  region  cannot  take
 up  other  commercial  crops  due  to
 Ipy  rainfall,  there  is  a  dire  need  to
 protect  these  farmers  by  assuring
 ‘reasonable  and  stable  price  for  corri-
 ander.  The  Government  should  also
 examine  the  reasons  for  great  fluctua-
 tions  in  the  prices  of  this  commodity.
 I  believe  there  is  a  great  demand  for
 this  commodity  in  Ceylon  and  Gulf
 countries.  I  request  the  Government
 to  explore  the  possibilities  of  export-
 ing  this  commodity  to  foreign  coun-
 tries  end  pass  on  the  benefit  to  the
 frowers  avoiding  the  middlemen  who
 mre  making  huge  profits  at  present.

 Further,  I  request  the  Government
 to  fix  reasonable  price  at  about
 Rs,  200/-  per  bag  of  40  kgs.  and  pur-
 Chase  ihe  commodity  from  the  far-

 ners  @irectly  since  the  farmers  need
 money  for  the  ensuing  agricultural
 operations,

 MR.  SPEAKER:  Now  we  come  to
 legislative  work.

 mt  राज  नारायण  (रायबरेली)
 'ख्रीमनु,  हमारा  व्यवस्था  का  प्रश्न  है  |
 मैं  झाप  से  दसों  नह,  दसों  उंगलियां  जोड़
 कर  के  प्राथता  करता  चाहता  हूं  fee

 "WR.  SPEAKER:  What  {s  your  point
 Not  order?  ‘You  said  something.

 a  राज  तारॉयण  :  सुन  तो  लीजिए  d
 हैं  जाहता  हूं  कि  सदल  की  कार्यवाही  व्यवस्थित
 चह्पते  चले  ।  इंस  को  भव्यवस्थित  रूप  से

 त  चलते दें ....
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 MR,  SPEAKER:  I  want  your  help
 for  that.

 SHRI  RAJ  NARAIN:  I  request  you
 to  help  me.  You  cannot  help  me
 without  hearing  me.  That  is  my
 main  point.

 मेरा  पहला  प्वाइन्ट  है  कि  जबसे  सदन
 खुला  है,  मैं  ने  श्री एल०  के०  झाडवाणी
 के  खिलाफ  विशेषाधिकार  की  अवहेलना
 का  प्रश्न  दिया  है,  भापने  कहा  था  कि  हम  इसके
 बारे  में  पूछ  कर  जवाब  देंगे  लेकिन  भापका
 जवाब  नहीं  भागा  भौर  यह  सदन  भी  उठते
 जा  रहा  है  [स्यवधान)  परसों  ाप  यहां
 पर  नहीं  थ्रे,  डिप्टी  स्पीकर  साहब  थे,  मैंने
 दो  मोशन  दिए  नियम  377  के  प्रन्तर्गेत---
 एक  श्री  कंबरलाल  गुप्त  की  एक्टिविटीज़  के
 बारे  में  कि  उनकी  एक्टिविटीज़  क्या  है  भौर
 उससे  हमारे  देश  के  सम्मान  को

 MR.  SPEAKER:  Have  you  given
 the  notice?

 SHRI  RAJ  NARAIN:  I  am  not  go-
 ing  to  read  the  facts.

 MR.  SPEAKER:  I  am  told  that
 Deputy  Speaker  has  already  rejected
 it,

 SHRI  RAJ  NARAIN;:
 informed  about  it,

 I  must  be

 MR.  SPEAKER:  Your  notice  under
 Rule  377  hag  been  rejected.

 SHRi  RAJ  NARAIN:  Just  hear  me.
 I  am  directly  coming  from  the  hos-
 pital,  1  am  admitted  in  the  hospital.

 झगर  ज़रूरत  पड़ती  है  तो  छुट्टी  लेकर

 यहां  भ्राता  हूं  ।  प्रगर  मुझे  यह  इंफार्मशन
 होती  तो  मैं  गहां  क्यों  चाता  ?

 मैं  आपसे  यह  निवेदन  करना  चाहता
 हूं  कि  मैंने  नेपाल  के  बार  में  श्री  to  to
 wherever  की  एिरिफ्तारी  के  बारे  में  सवाल  विया
 था,  बहा  पर  भोलियां  बन्सी,  सब  कुछ  हुम,
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 लेकिन  मुझे  कोई  जवाब  नहीं  दिया  गया  कि
 मेरा  मोशन  एक्सेप्ट  हुआ,  नहीं  हुभा  था
 एक्सेप्ट  होगा,  नहीं  होगा,  (बपच्चान )

 MR.  SPEAKER;  Everything  will  be
 considered  according  to  the  rules.

 i  राज  नारायण :  यह  कहा  गया  कि
 स्पीकर  साहब  श्ायेगे  तब  झापको  जवाब
 मिलेगा  लेकित  झाज  भी  हमको  जवाब  नहीं
 मिला  |

 MR,  SPEAKER:  I  cannot  go  on
 answering  all  your  questions.  If  you
 have  given  notice  of  a  privilege
 motion,  that  has  not  come  before  me
 as  yet  Ag  and  when  it  comes,  I  will
 consid:  it  If  it  can  be  allowed
 under  the  Rules,  7  will  be  allowed,
 and  if  cannot  be  allowed  under  the
 Rules  it  will  not  be  alowed.

 cr  ्प्ज  नर,  :  श्रीमनू,  मै ससदीय
 प्रथा  का  जानकार  हु  ।  श्राप  बोलने  लगे  तो
 मैं  बैठ  गया,  भाप  बैठ  गए  तो  मैं  फिर  बोलने
 लगा  1  झाप  फिर  बोलने  लगेंगे  तो  मैं  फिर
 बैठ  जाऊंगा  |

 मेरा  दूसरा  सवाल  यह  है  कि  प्रापते
 इस  सदत  में  ऐसी  व्यवस्था  दे  दी  है  जिससे

 (ध्यबधान)

 MR.  SPEAKER:  According  to  you,
 it  will  be  in  order  if  you  are  allowed
 tq  moncpolise,

 @  राज  माराप्ण  :  मैं  तो  मानोपली
 के  बिरद  हूं  ।

 MR.  SPEAKER:  I  am  not  allowing
 it.

 को  राज  भराष्ण  :  श्रीमन,  यह  संदन
 साक्षी  है,  आप  भी  सुप्रीम  कोर्ट  की  सात  जजों
 की  बेंच  भें  रहे  होंगे,  मैं  पांच  विद  तक  भ्रीवी

 पे  के  भामसे  में  सदन  की  कार्बक्ाही  में
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 भाग  लेने  के  लिए  जेल  से  झाया  ।  इसलिए
 यह  कहना  कि  जो  गिरफ्तार  हो  गया  वह  सदन

 नही  श्रा  सकता  rae

 MR  SPEAKER:  The  House  stands
 adjourned  for  lunch  till  fourteen
 hourg  of  the  clock.

 3.00  hrs,
 The  Lok  Sabha  adjourned  for  lunéh

 till  Fourteen  of  the  clock.

 The  Lok  Sabha  reassembled  after
 lunch  at  Four  Minutes  past  Fourteen of  the  Clock

 [Surrt  N.  K,  SHEFWALKAR  tn  the  Chairl

 MR.  CHAIRMAN:  Shri  Surjit  Singh
 Barnala  to  make  a  statement  regard-
 ing  support  price  for  Tur  (Arhar),
 Moong  and  Urad  for  the  marketing
 year  1979-80.

 4.04  hrs.

 STATEMENT  RE;  SUPPORT  PRICE
 FOR  TUR  (ARHAR),  MOONG  AND
 URAD  FOR  THE  MARKETING

 YEAR  ‘1979-80

 THE  MINISTER  OF  AGRICUL
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  Sir,
 on  the  basis  of  the  reco  nmen  lations
 of  the  Agricultural  Priceg  Commis-
 sion,  the  Government  have  fixed  the
 support  price  for  fair  average  quality
 of  Tur  (Arhar)  to  be  marketed  in
 1979-80  seagon  at  Rs.  i65/-  per  guin-
 tal  and  that  for  Moong  and  Urad  at
 Rs,  V5/~  per  quintal.  The  support
 Price  of  gram  has  already  been
 announced  at  Rs.  ‘140/-  per  quintal
 as  against  Rs.  125/-  per  quintal  fixed
 for  978.79  marketing  season.  th
 the  case  of  Tur  and  Moong  also,  the
 support  prices  of  Rs.  165/-  per  quin-
 tal  and  Rs.  ‘176/~  ver  quintal  ह...
 tively  are  higher  by  Re,  10/—  per
 quintal  than  the  support  prices  an-
 nouncel  for  the  1978-79,  thafketing
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 season.  In  the  case  of  Urad,  no  sup-
 port  price  was  announced  for  1978-79
 marketing  season.  In  fixing  higher
 prices  for  1979-80  marketing  season,
 the  Government  have  been  guided
 by  the  considerations,  namely,  (wy
 the  necd  for  providing  requisite
 impetus  to  the  development  pro.
 gramme  of  these  crops;  and  (४)  to
 help  improve  the  supply-demand
 balance  in  respect  of  pulsey.

 The  price  support  operations  will
 be  undertaken  by  the  State  Govern.
 ment/their  agencies  and  Central
 agencies.  They  are  being  advised  to
 make  necessary  arrangemenis  in  this
 behalf.

 4.05  hrs.

 ALIGARH  MUSLIM  UNIVERSITY
 (AMENDMENT)  BILL—contd.

 MR.  CHAIRMAN:  The  House  will
 now  take  up  further  consideration
 of  the  following  motion  moved  by
 Dr,  Protap  Chandra  Chunder  on  the
 30th  April,  i979,  namely:-~

 “That  the  Bill  further  to  amend
 the  Aligarh  Muslim  University  Act,
 i920,  be  taken  into  consideration”.

 Shri  Saced  Murtaza  was  to  con-
 tinue  his  speech,  but  he  has  made  a
 request  that  he  wants  to  speak  later.
 I  am  sorry  that  since  he  is  in  the
 midst  of  his  speech,  it  would  not  be
 possi.le  to  permit  him  to  speuk  later.

 SHRI  5.  8,  REDDI  (Miryalguda):
 Mr.  Chairman,  Sir,  the  Aligarh  Mus-
 lim  University  (Amendment)  Bill  is
 before  us.  It  ig  a  major  tssue  because
 it  concerns  the  minorities  of  India
 The  Muslim  minority  is  an  important
 element  in  our  country  and  when  tht
 Muslims  of  the  whole  country  desire
 that  the  Aligarh  Muslim  University
 should  be  given  a  minority  character,
 I  do  not  understand  why  the  Govern-
 ment  is  hesitating  in  this  matter,  Our
 Education  Minister  accepts  that  this
 University  ‘is  meant  to  promote  Mus-
 jam  culture  and  the  Muslim  interests.

 University  234
 (Amendt.)  Bill

 If  that  is  so,  I  do  not  understand,  why
 it  should  not  be  allowed  to  be  admin-
 istered  by  the  Muslims  of  India  also.
 There  have  been  agitations  for  this
 for  a  iong  time.

 Parliament  has  got  the  powers  to
 give  thi,  University  its  proper  charac-
 ter.  In  spite  of  the  fact  that  the
 Supreme  Court  of  India  has  given  a
 different  interpretation,  it  is  left  to
 us,  the  Members  of  this  Parliament  to
 consider  dezply  why  this  character
 shottld  net  be  given  to  this  University.

 There  are  already  several  Bill:
 before  Parliament  which  create  ten-
 sion  ar.j  fears  in  the  minds  of  minori-
 ties  in.  India.  There  ig  the  Bill  con-
 cerning  Cow  slaughter,  the  Aligarh
 Muslim  University  Bill,  Freedom  cf
 Religions  Bills  ete—all  fre  alweady
 creat.ng  tension  and  fear  in  the  minuf
 of  intnorities;  not  only  the  Muslims,
 Christians,  but  Sikhs  and  other  mino-
 rities  also.  What  would  happen  to
 the  secular  character  of  our  Constitu-
 tion,  if  we  are  not  able  to  take  care
 of  them?  The  Government  should
 not,  thetefore,  hesitate  in  any  way,
 but  should  come  forward  to  give  right
 hand  to  these  minorities  to  grow  and
 develop  and  they  should  not  fear  the
 major  communities  in  India.  Some
 of  the  minority  institutions  enjoy
 minority  character,  but  tnev,  foi
 example,  the  Christian  institutions
 had  to  gu  to  the  court  to  establish
 their  minority  character  and  rights
 under  Article  30()  of  the  Constitu-
 tion.  |  have  got  a  list  of  a  series  of
 these  cures;  they  had  to  go  to  the
 Supteme  Court  because  of  the  policies
 adopted  bv  the  different  Stateg  to
 establish  the  minority  character  and
 the  rights  accruing  to  them  under
 Article  380(])  of  the  Constitution.
 The  hon  Education  Minister  is  a
 protector  of  Muslim  interests  and
 culture.  I  would  appeal  to  the  Gov-
 ernment  and  to  him  that  this  should
 be  translated  into  practice  by  grant-
 ing  this  Muslim  University  the  charac-
 ter  of  a  minority  institution  under
 Article  30(l).  I  appeal  that  there
 shoulj  not  be  any  healtation,  on  our
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 part,  to  satisfy  the  minorities  in  our
 country.  Ours  is  a  secular  country;
 and  we  should  practise  thig  secular
 character  by  means  of  these  institu-
 tiong  which  are  so  close  to  the  hearts
 of  these  communities.  Thank  you.

 कओ  रहाव  मतूद  (सहारनपुर)  :  जनाब
 सदर  साहब,  झाज  यह  खुशी  का  मौका  है  कि

 अलोगढ़  मुस्लिम  यूनिवर्सिटी  का  बिल  इस
 हाउस  के  प्रन्दर  डि सकशन  के  लिए  लाया  गया

 है।  गो  इसकों  बहुत  पहले  प्रा  जाता

 चाहिए  था  लेकिन  मैं  जानता  हूं  कि  किस

 बजह  से  नहीं  झा  पाया  ।  लेकिन  देर  आयद

 दुत  अाधद,  यह  कहे  बगैर  मैं  नहीं  रह
 सकता  हूं।  पिछनो  बार  भौर  भाज  जो  त+ररे

 यहां  पर  हुई  उधर  से  भौर  इधर  से  भो  उनको
 मैंने  बहुत  गौर  से  सूना  ।  मुझे  प्रफप्तोस  है
 कि  उधर  के  भाइयों  ने  उस  वक्‍त  इस  तरह  को
 तकरीरें  नहीं  की  जब  मुसलमानों  के  जजबात
 का  न  किया  जा  रहा  था  उस  वक्‍त  इन  लोगो
 ने  यहा  के  मुतलमानां  के  जजबात  का  खथाल
 किया  झौर  न  पूनिवसिटी  के  जजबात  का  खयाल
 किया  भौर  न  इस  बात  का  खथाल  किया  कि

 वहां  यहा  माइनोरिटीज़  को  भी  कुछ  हक़
 हासिल  है  कि  वे  फिसी  इंस्टोट्यशन  का  कायम
 कर  सकती  है।  उस  बकत  ये  नहीं  जानते  थे
 कि  झटिकल  तोस  भो  कोई  कास्टोट्यूशन
 का  है  जो  एप्जिस्ट  करता  है।  उस  वक्‍त  तो
 इनको  यही  पता  था  कि  इस  मुल्क  में  एक  हो
 शखब्सियत  है  जो  इप  मुल्क  को  मलिक  है  प्रौर
 बहू  जो  हुक्म  देगो  उस  पर  इनको  हुए  तरोके  से
 अमल  करना  हांगा,  उसके  मुताबिक  चलता
 बड़ेगा,  हर  तरीके  के  उसको  विशिज्ञ  को  पूरा
 करना  होगा।  मेरे  खाल  में  इतको  याद  होगा

 कि  .965  में  एक  बहुत  मामूलो  सा  वाका  हुआ
 था  धौर  बाक़  क्‍्यां  घौर  8%  हुमा  इसको
 डिटेल  में  मैं  नहीं  ज।ऊंगा  शौर  न  ही  कनातें  का

 we  मौका  है  लेकित  उस  बाकि  को  लेकर

 भुस्लिस  मूनिवर्सिटी  का  जो  करेक्‍्टर  भा
 असको  खत्म  कर  दिया  यथा  था  और  इस

 MAY  2,  979  Unive
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 चौज  को  प्राज  भी  हमें  भुगतना  पड़  रहा  है  ।
 चोवह  साल  हो  गये  हैं  बौर  इसको  हम  भुगत
 रहे  हैं  ;  मुसलमानों  के  जजबात  को  जो  डेम

 पहुंच  रही  है,  उसके  जिम्मेद  र  कौन  हैं  ?
 पिछनी  बार  व्बन्दर  सहब  ने  कहा  था  कि
 I9659'CI972  में  जबकि  इस  यूनिवर्सिटी

 का  खून  किया  गया  था  तब  मुसलमान  एजुकेशन
 मिनिस्टर  थे।  हमारे  जो  प्रीववियस  डिक्टेटर
 थे  उनका  ता  बपा  ही  यह  रहा  था  कि  जिस
 कम्पूनिटी  का  खून  करना  होता  था,  उसके

 हकूक  को  ज़रब  पहुंचाती  होती  थी,  उसका
 गला  घोटना  होता  था  तो  वे  समझते  थे  कि
 ऐसा  करने  का  सब  से  बेहतर  तरीका  यही  हो
 सकता है  कि  उस  कम्पूनिटी  के  दह  दमी  को
 नागे  कर  के  उसका  खून  किया  जाए।  खैर  जो

 जुमा  बहु  सब  झापके  सामने  है  ।

 मैं  प्रथती  हकूमत  का  मशक्र  हूं  कि  वह
 इस  बिल  को  लाई  है  |  जिन  बाता  की  हमारी
 डिमांड  थी  उन  में  से  बहुत  सो  चोजा  को
 इपमें  शामिल  किया  गया  है।  आप  कोर्ट  को  लें
 इसके  कम्पीजोशन  को  देखे  ।  उसको  इन्होंने
 भ्राटोनोमी  दी  है  झोर  बह  रूल  बनाएगी
 जिन  1९एग्जे  क्टिव  भ्रमल  करेगी  1  लेकिन  कोर्ट

 के  कम्पोजीशन  के  बारे  में  मै  अर्ज  करता

 चाहता  हूं  कि  कोर्ट  पालिसी  मेकिंग  बाडी  है
 झोर  इपके  श्त्दर  i62  प्रादमियां  में  से

 05  प्रादनो  यूनिवर्सिटो  के  रख  दिए  गए  है
 आर  सिके  57  प्रादमी  बाहुर  के  हैं  ।  इसका

 मतलब  प  होता  है  कि  यूनिवर्सिटी  के  जो

 लोग  हैं  उन्हीं  की  विशिज्  के  मुताबिक
 चला  जाएगा,  उनके  जो  इंटरस्ट्स  होते  हैं,

 उन्हीं  को  पूरा  किया  जाएगा,  ऐसा  नहीं

 होना  चाहिये  !  जो  पालिसी  मेकिग  बाडी

 हो  वह  ऐसी  होती  भाहिए  कि  पूरी

 कम्युतिटी  को  उसमें  रिप्रजेंटेशन  भिलें  ताकि

 यूनिवर्पिदी  की  जो  पालिसी  बने  वह  तमाम

 कप्यनिटी  के  जजबात  के  मुताबिक  वर्ग  a  he
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 उनके  मफाद  के  लिये  जो  कि  यूनिवर्सिटी  में

 पहले  से  ही  मौजूद  हैं  भौर  जिनके  इंटरेस्ट्स
 इन्वाल्थ्ड  हैं  1

 एग्जेक्टिव  में  भी  रिप्रेजेंटेटन  की  बात  को
 आप  देखें  i  उस  में  भी  रिप्रिजैंटेशन  उतना

 नहीं  दिया  गया  है  जितना  देना  चाहिये  था  ।

 स्टैचूट  26  को  प्राप  एमैंड  कर  रहे  हैं।  उसके
 अन्दर  फाइनेंस  कमेटी  का  क्रियेशन  किया

 गया है  ।  उस  में  भी  दो  ही  ऐसे  मेम्बर  हैं
 जो  इलेक्टिड  हैं,  वर्ता  बाकी  एक्स  झ्ाफिशों
 था  नामिनेटिड  मेम्बर  ही  है।  इसमें  भी
 सरमीम  होना  चाहिये  ।

 बहुत  ज्यादा  डिटेल्ज़  में  जाने  का  वक्‍त

 नहीं  है  t  मुझे  यहां  पर  एक  शेर  याद  ाता  है
 जिसको  पड़े  बगैर  मैं  इस  वक्‍त  नहीं  रह
 सकता  हैं.  :

 किस्मत  की  खुबी  देखिये  टूटी  कहां  कमद

 दो  चार  हाथ  जब  कि  लबे  बाम  रह  गया।

 तमाम  खूबियों  के  बावजूद  यह  बिल
 ऐसा  है,  एक  ऐसी  दोशीज्ञा  के  मानिन्द  है,
 दुल्हन  के  मानिन्द  है  जो  निहायत  खबपूरत  तो
 है,  बहुत  हसीन  भौर  एट्रैक्टिव  तो  है  लेकिन
 जिसकी  भांखें  फोड़  दी  गई  हैं।  यहां  मेरा
 मतलब  है  कि  इस  सब  के  बावजूद  कि  इतना
 कुछ  दिया  है,  वह  चीज़  नहीं  दी  गई  है
 जिसकी हम  लोगों  हे  मांड  की  थी,  जिसको

 हम  मांगते  थे  यानी  माइनोरिटीज़  करेक्‍्टर
 अंडर  झाटिकल  30  (1)  |

 कल  हमारे  मिनिस्टर  साहब  ते  जो  स्पीच
 की  है,  उसमें  तीन-चार  चीजें  बताई  हैं,
 जिनकी  वजह  से  उन्होंने  इसको  माइ  रिटी
 करेक्टर  नहीं  दिया  |  मम्बर 1,  चैटर्जी  कमेटी
 की  रिपोर्ट,  नें०  2,  सुप्रीम  कोर्ट  का
 फैसला  शझौर  नम्बर  3,  एडमिनिस्ट्रेशन  के
 आन्द्र  पालियामैंट  का  हाथ  न  होता  ।  यह
 सीन  बलि  मैन  हैं,  फिर  बाद  में  मैं  एक  पौर  के
 औरे  में.  कहूंगा  ft
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 चैटर्जी  कमेटी  की  जो  रिपोर्ट  यूनिवर्सिटी
 एग्जीक्यूटिद  ने  बताई  थी,  उसको  क्वोट
 किया  है  ।  उससे  यह  साबित  करने  की
 कोशिश  की  गई  है  कि  यूनिवर्सिटी  का  करेकक्‍्टर
 हमेशा  सैकुलर  रहा  है।  इसमें  कोई  शक  नहीं
 है,  मैं  इसकों  'हाउट  नहीं  करता  हू,  मैं  कहता  हूं
 कि  कोई  इसस्‍्टीद्यून  हो,  उसका  फंक्शनिंग

 सैकुलर  र  ना  चाहिए  शौ  यूनिवर्सिटी  का

 वह  फंक्शन  सैकुलर  रहा  है  ।  उसकी  मिसाल
 ‘Ee  साहब  ने  दी  भी  दी  थी  कि  इसका  पहला
 स्टूडैट  बी०  To  की  जिसने  f  aft  हासिल  की
 वह  नानम्‌  सलम  था  और  एम०  To  की  पहली
 य्  हा  ले  करने  वाला  भी  नानमुस्लिम  था  1
 इसके  प्रोफेसर्स  भी  बहुत  से  नान  मु  सलम  हैं।
 झ्राज  भी  इसके  झन्दर  बहुत  बड़ी  तादाद  टीचर्स
 में  नानतस्लिमों  की  है  शौर  स्टूडेंट्स  भी  बहुत
 बड़ी  तादाद  में  नानमुस्लिम  हैं।  लेकिन  इस
 चैटर्जी  कमेटी  की  रिपोर्ट  में  872  की  रिपोर्ट
 का  भी  फिक्र  झाया  हैं  जिसमें  कि  मोहम्मइ्न
 एंग्लोओरिएन्टन  फंड  बमेटी  वा  जिक्र  है
 मैं  उसे  पड़  कर  सुनाता  है

 “T  think  what  we  mean  to  found
 ig  not  e  college,  but  a  university.”

 इसका  मतलब  यह  हैं  कि  जब  कालेज
 हमने  बनाया,  जब  इस  मुल्क  के  मुसल-
 मानों  ने  इकट्डें  होकर  इस  कालेज  की
 ब्‌नियाद  रखने  की  बात  सोची,  तो  उनके
 जहन  में  कालेज  नहीं  था,  बल्कि  यूनिवर्सटो
 थी  ।  तो  यह  बात  बिल्कुल  साफ  है  कि
 हम  जिस  चीज  की  बुनियाद  लेकर  चले
 है,  वहां  से  यूनिवर्सिटी  की  लेकर  चले  है,
 ने  कि  कालेज  की।

 दूसरी  बात  आपने  फरमायी  है  सुप्रीम
 कोर्ट  का  फैसला  ।  श्रजीज  पाशा  साहब  से
 i965  का  केस  किया  था ।  i965  के
 केस  में  एस्टैब्लिश  के  एक  खास  मायने
 दिये  गये--टू  विम  नाटू  इग्जिस्टैस  t
 जब  कि  उन्होंने  लिखा  है  कि  एस्टैबरलिश
 के  मायने  दो  हैं---  फाउंड  एंड  टू  जिंग
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 इन  एग्जिस्टैेस  ।  दोनों  को  उन्होने  इससे
 मृत्तफिक  माना  है  कि  यह  दोनों  मायने
 है,  लेकिन  मैं  नहीं  जानता  कि  किन

 बजहात  की  बिनाह  पर  उन्होंने  इस
 एस्टैबलिण  के  बहुत  महदृद  से  मायने--

 टू  जिंग  इन  टू  एग्जिस्टेस  ले  लिये  है।

 जैसा  श्राप  जानते  है,  अगर  झाज
 कोई  भी  यनिर्वीसटी  बनाई  जाये  तो
 यकीनन  वह  गवनंमेट  के  एक्ट  के  मुताबिक
 ही  वजूद  में  आयेगी,  बही  तो  नहीं  प्रा
 सकती  ।  अगर  इस  बात  को  मान  लिया
 जाये  जैसे  संक्शन  21,  ५23  यूण०्जी०्मी०
 एबट  में  है  तो  कोई  यनिवर्सिटी  गवर्तेमेट
 के  एक्ट  के  बगैर  वजूद  में  नहीं  शा
 सकती  है  ।  तो  मैं  यह  जानना  चाहता  हू
 कि  क्‍या  झ्राटिकल  30  के  श्न्दर  जो--

 दू  एस्टेब्लिग  एड  एडमिनिस्टर,  इस्टी-

 दुयशन्स  श्राफ  देयर  औन  चायस  दिया
 गया  है,  लिगुइस्टिक  और  रिलीजस

 माइनौरिटीज  को  हुक  दिया  गया  फालेज
 बनाने  का  तो  इसके  जवाब  में  यह  कहा
 जया  भ्रजीज  पाशा  के  केस  में  कि  सुप्रीम
 कोर्ट  ने  इस  बाते  से  इत्तिफाक  किया  है
 कि  इस्टीट्यूणन  का  मतलब  यूत्तरिवर्सिटी
 भी  है।  तो  माइनौरिटी  यूनिवर्सिटी  झगर
 कायम  करता  धाहते  है  तो  वह  बसे  करेगे?
 झगर  यह  बात  मानी  जायेग  कि  एक
 के  जरिये  करे,  तो  बही  बात  हो  गई  कि

 एक्ट  के  जरिये  करे  तो  यूनिबसिटी  तो

 माइनौरिटीज  की  नहीं  है  |  हमे  बताइये
 कि  इस  प्राटिक्ल  30  का  कोई  मकसद
 रह  गया  है  ?  मैं  समझता  हू  कि  इसका
 कोई  मक्सद  नहीं  है  7  इससे  बेहतर

 है  कि  कॉस्टीट्प्रशन  में  प्रमेंडमेंट  बर  के
 शाप  इस  झाटिवल  को  तिकाल  दें  ।
 झगर  प्रॉटिकल  उसमे  रहता  है  तो  इसका  पूरा
 हक  हमे  देता  चाहिये  ।  इसके  इस्तेमाल
 का  हक  मुस्लिम  कम्बमिटी  को,  भौर

 MAY  2,  i979
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 दूसरी  माइन।रिटी  झौर  लिगुइस्टिक
 माइनौरिटीज  को  मिलना  चाहिये  q

 यह  भी  झ सपूमेट  दी  गई  है  कि
 i92]  %  तो  प्राइबेंट  यनिवर्सिटी  हो

 सकती  थी  |  उस  समय  यह  क्‍यों  नहीं
 किया,  इसको  मुस्लिम  यूनिवर्सिटी  बना
 लिया  होता  और  गवर्नमेट  के  एक्ट  के
 जरिये  इसको  बजूद  में  नहीं  लाये  होते  ।
 जैसा  श्राप  जानते  है  शुरु  से  ही  जब  से
 कालेज  की  बुनियाद  पड़ी,  ुग्लों  मोहमडन
 के  बक्त  से  ही  यह  मकसद  था  कि

 मुसलमानों  की  माशी  हालत  जो  खराब  है,
 जो  मुसलमान  श्रप्रेजी  नहीं  पढ़ते,  जिसका

 ताल्लुक  डायरेक्ट  रोटी-रोटी  से  है,  उनका
 यहा  पढ़ाया  जाये  जो  प्रपनी  रोजी-
 रोटी  कमा  सकें,  मुसलमानों,  को  भो
 गवर्नमेट  में  संविस  मिल  सके  ।  i920
 में  भो  यही  बात  प्राई,  यूनिवासिटी  कायम
 कर  सकते  थे,  लेकिन  गूनिवर्सिटों  अगर
 कायम  करते  तो  क्‍या  गवर्नमेट  के  मुला-
 जिमान  से  जगह  होती  ?  मैं  समझता  हू
 कि  बहू  नहीं  होतो  ।  सिर्फ  इसी  वजह  से
 कि  हमको  गवर्नमेट  में  मुलाजमत  मिल
 सके,  हम  ने  हस  बूनिवर्सिटी  को  एक
 एक्ट  के  भातहत  बनाथा,  हालाकि  हम
 यूनिवर्सिती  को  कायम  करने  की  ताकत
 रखते  थे  ।

 झाप  को  हिल्दुस्तान  में  ऐसो  कोई

 पनिवर्सिती  नहीं  मिलेग  जिस  का  ड्राफ्ट
 बिल  प्राइवेट  लोगो  मे  तैयार  किया  हो |
 मुस्लिस  यूनिवर्सिटी  के  बारे  मे  920  का
 जो  बिल  था,  ४५क।  ड्राफिटग  उस  मस्लिम
 डेलोगेशन  के  हाथों  मे  दे  दिया  था,  जो
 इस  यूनिवर्सिठी  को  बताने  के  सिलमिलें  में
 मिलने  के  लिए  गया  था।

 प्रजीज  पाश्ा  के  केस  मे  सुप्रीम  कोर्ट

 Unewersity  340°
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 दिनो  के  बाद  कुछ  और  केसिज  मे  भ्दा-
 लतों  ने  “तु  एस्टाब्लिश  ”  का  मतलब
 “६  फाउड”  माना  है  |  लेकिन  हमारी
 बदकिस्मती  यह  है  कि  जब  भी  हम  यह
 सवाल  उठाते  है  कि  मुस्लिम  यूनिवर्सिटी
 का  माइतवौरिटी  कैरेक्टर  कायम  किया
 जाये,  तो  अजीज़  पाशा  के  केस  में
 सुप्रीम  कोर्ट  के  जजमेट  का  है  हौभा
 दिखा  कर  हमे  डराया  जाता  है  कि
 हम  ऐसा  नहीं  कर  सकते  है  ।  सेट
 जेवियर  सोसायटी  एड  बन  झदर  बतंत
 स्टेट  आफ  गुजरात  भर  स्टेट  श्राफ  केरला
 बसंस  मदर  प्राविशल,  इन  दोनों  केसिज
 में  “टु  एस्टाब्लिश”  का  मतलब  “दु
 फाउड'  लिया  गया  है  |  अगर  गवर्नमेट
 सिर्फ  एक  बई  की  बिना  पर  ही  हमे
 माइनारिटी  कैरेक्ट"  का  राइट  देने  से
 इन्कार  कर  रही  है,  तो  मै  अर्जे  करना
 चाहता  हू  कि  दूसरे  केसिज  मेर,  एस्टा-
 ब्लिश”  के  मानी  “दु  फाइड”  भी  माने
 गये  है  तो  फिर  इस  बात  को  प्रली-
 we  यूनिवर्सिटी  के  मामले  में  भी  लागू
 न  करने  की  क्‍या  वजह  है  ?

 यह  कहा  गया  है  कि  अगर  इस
 यूनिवर्सिटी  को  माइनारिटी  कैरेक्टर  दे
 ध्या  गया  ,  तो  पालियामेट  को  उसके
 मामलो  मे  किसी  श्री  किस्म  का  कोई  हक
 नहीं  रहेगा  ।  मैं  समझता  हू  ि  यह
 बात  सही  नहीं  है।  मैने  झभी  जो
 केस  साइट  किया  है--सेट  जेवियर  सोसा-
 बटी  एड  वन  झदर  बसंस  स्टेंट श्ञाफ

 गुजरात--उसमे  ही  कहा  गया  है  कि

 “टु  एडमिनिस्टर”  का  मतलब  “दु  मैल-
 एडमिनिस्टर  दि  यूनिवर्सिटी”  हरगिज
 नहीं  है  7  इसी  केस  में  कहा  गया  है  कि

 हुकूमत  शौर  पालियामेट  को  यहू  हक
 हासल  है  कि  वे  कुछ  रीजतेबल  रेस्ट्रिक्शन्ज
 इमपोज  कर  सकते  है  I  एडमिनिस्ट्रेशन
 कोई  देब  बात  नहीं  है,  जो  इस

 यूनिर्ग र्टी  को  माइनारिटी  करेक्टर
 दे  कर  'एब्लोल्यूट  बंन  जाती  है।
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 पालियामेट  को  यह  हक  हासिल  है  कि
 रीजनेबल  रेस्ट्रिक्शन'  इमपोज  कर  सके  ।
 कई  बातो  के  बारे  में  रीजनेबल  रेस्ट्रि-
 क्शन  इमपोज  की  जा  सकती  है,  जैसे  कि
 एफिशसी  आफ  वकित्ग  आफ  दि  इंस्टीयूशन
 स्टैइड  श्राफ  एजूकेशन  डिसिप्लिन  हैल्थ,
 सैनिटेशन  ।  इन  बातों  के  बारे  में  पालिया-
 मेट  डायरेक्ट  कर  सकती  है  झौर  कट्रोल
 कर  सकती  है  ।

 मै  यहं  भी  समझता  हूं  कि  झगर
 ग्राटिकल  30()  के  मुताबिक  इस

 यूनिवर्सिती  को  माइनारिटी  कैरेक्टर  दे
 दिया  जाये,  तो  उसका  हरणगिज  यह  मतलब

 नहीं  है  कि  वह  एक  ऐसी  इस्टोट्यशन  हों
 जायेगी,  जिस  बारे  में  दूसरी  बाड़ो  का

 हंक  नहीं  रहेगा  7  उस  बबन  भी  हुकूमत
 झौर  पालियामेट  सुर्प  परिधिर  रहेगे  ।  फर्क
 सिर्फ  यहं  है  कि  उसकी  एडमिनिस्ट्रेशन  को
 चलाने  का  हक  मुंसलमाना  को  मिले
 जायेगा  ।  यहू॑  काई  झ्ननरीजेनेबल  बात

 नही  है  ।  जब  कास्टीट्वूशन  में  पह  हक
 ब्या  गया  है,  तो  उन्हे  यह  हवा  मिलना

 चाहिए  कि  वे  यूनिवर्सिटी को  एस्टाब्लिश
 करे  और  उसके  एडमिनिस्ट्रेशन  को  चला
 सके  |

 झगर  इस  यूनिवर्सिटी  को  माइनारिटी

 कै  रेक्टर  देने  का  मतलब  यह  समझा  जाता

 है  कि  उसमे  सिफ  मुललमान  हदी  स्टुडेट्स,
 दोचर्ज  भौर  प्रोफेस्च  हो  सबते  है,  तो

 यह  मतलब  गलत  है-नयहं  मतलब  ने

 बा/भो  था,  न  शझाज  है  शौर  न  कभी  होना

 चाहिए  |  इस्टोट्यूशन  का  फब्शनिंग

 हमेशा  वेकुलर  होना  चाहिए,  मैं  इस  बात

 से  मूत्तिफिक  हूं  1  जैसा  कि  मैने  पहले

 कहा  है,  इस  कालेज  का  पहला  प्रैजुएट

 हिन्दू  था  भौर  पहला  एम०  fo  पास
 करने  वाला  छिंल्दू  था

 बरी
 आज

 ् जान  की  बहा  पर  बड़ी  तादाद  है।

 त्  मी  पर  फैला  फैला  कर  लोगों
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 को  डराया  जाता  है  कि  झगर  इस

 युनिवर्सितों  को  माइनारिटी  कैरेक्‍्टर  दे
 दिया  गया,  ता  हिन्दुआं  को  न  दाखिले
 का  हक  होगा,  तन  एडमिनिस्ट्रेनन  में  जाने
 का  हक  होगा  और  न  प्राफसर
 था  लंक्वरर  बनने  का  ह्  होगा  ।
 माइतारिटी  करेक्टर  देने  का  1  मतलब

 हरगिज  नहीं  है  ।

 हम  चाहते  है  कि  मिनिस्टर  साहब  हमारी
 बात  मान  ले  कि  यहू  पुनिवर्सिटी  मुपलमान।  ने
 कायम  को  थो  ध्रोर  उपको  एडमिनिस्ट्रेगशन  को
 चने  बाह्  मुनलमाना  कों  हैँ  ।  इस
 के  द  बजे;  तमाम  मजाहब  के  लोग।  के

 लिए  ह.  हुए  हैँ  ।  सिर्फ  नहों  के  लोग  हदो
 भही,  22,  33  मे  बमालिक  के  लोग
 बहा  पढ़ने  है  ।  मुझे  उम्मीद  है  कि
 मिनिस्टर  साहब  हुमारों  दरख्वस्त  पर
 गौर  फ "मारेंगे  ।
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 SHRI  NARENDRA  P.  NATHWANI
 (Junagadh):  Mr.  Chairman,  the
 main  controversy  seems  to  centre
 round  the  point  whether  this  insti-
 tution,  the  Aligarh  Muslim  Univer-
 sity,  should  be  recognised  as  a  mino-
 rity  institution  under  article  30  of
 the  Constitution.  Government  have
 relied,  and  relied  very  strongly,  on
 the  Supreme  Court  decision  on  this
 point,  The  point  arose  strictly  and
 expressly  before  the  Supreme  Court.
 When  Parliament  passed  the  Act  of
 1965,  it  made  radical  changes  regard-
 ing  the  management  of  the  Univer-
 sity.  The  petitioners  challenged  the
 validity  of  those  provisions,  contend-
 ing  that  the  Aligarh  University  was
 a  minority  institution  within  the
 meaning  of  article  30  of  the  Consti-
 tution  and,  as  such,  it  had  the  right  to
 manage  exclusively  its  affairs.  So,
 the  question  arose  before  the  Sup-
 reme  Court  whether  the  =  Aligarh
 University  was  a  minority  institution.
 Article  30  says  that  a  minority  com.
 munity  shall  have  the  right  to  es-
 tablish  and  administer  its  educa-
 tional  institutions,  So,  the  question
 arose  whether  the  Aligarh  Univer-
 sity  was  established  by  the  Muslim
 community  in  India  or  not,  and  the
 Supreme  Court  took  the  view  that
 the  University  was  established  by  an
 Act  of  1920,  the  Aligarh  University
 was  a  statutory  body,  a  corporate
 body,  which  came  into  existence  as
 a  result  of  the  Statute  passed  in  920
 and,  therefore,  it  could  not  be  said
 to  have  been  founded  or  established
 by  the  Muslim  community.  That
 was  one  test  which  was  applied.
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 Another  test  that  was  applied  was
 whether  in  order  to  qualify  it-
 self  as  a  University  it  had  _  the
 richt  to  confer  degrees  or  not.
 The  Supreme  Court  relied  on  section
 6  of  the  Act  of  920  to  snow  that  but
 for  this  provision  the  University
 would  not  have  the  right  to  grant
 degrees  and,  therefore,  one  of  the
 essential  characteristics  of  a  Univer-
 sity  was  missing  before  its  incorpo-
 ration.  So,  the  Act  made  such  a
 provision,  दि.

 This  is  the  position,  and  the  Gov-
 ernment  has  relied  on  that  decision.
 The  Government  is  right  in  stating
 that  when  the  Supreme  Court  decides
 a  matter,  unless  and  until  you  change
 the  Constitution,  you  cannot  moke  a
 provision  for  vesting  the  manage-
 ment  absolutely  in  the  Muslim  com-
 munity,  or  treating  it  as  a  minority
 institution  under  article  39.

 I  am  aware  that  the  Minority  Com.
 mission  in  its  report  has  submitted
 that  while  deciding  this  point  the
 Supreme  Court  has  interpreted  the
 word  “established”  in  a_  particular
 manner  but  subsequently  the  Sup-
 reme  Court  has  departed  from  this
 interpretation  of  the  word  “estab-
 lished’.  It  has:  relied  on  more,  than
 one  such  decision  to  show  that  sub-
 sequently  the  Supreme  Court  has
 deviated  from  the  meaning  attached
 to  the  word  “establish”  in  article  30.
 The  Minority  Commission
 the  .Supreme  Court  decision  in  ह
 Azeez  Basha  vs.  Union  of  India,  re
 ported  in  AIR  68,  Suyreme  -Couit,
 page  662.  And  then  it  proceeds  fo
 add  that  in  a  later  case  the  Supreme
 Court  has  interpreted  +he  expression
 “to  bring  into  existence”  to  mean  “to
 found”  and  cited  ‘the  case  ७१  Kerala
 Vs.  Mother  Provincial  reported  in
 AIR  1970,  S.C.  2079.  The  Supreme
 Court  in  that  case  observed:

 “Established  here  means  to  bring
 into  being  of  an  institution  and  _  it
 must  be  by  a  minority  community.
 It  matters  not  if  a.single  indivi-
 dual  by  his  own  meang  founds  the
 institution  or  the  community  at

 refiers  to
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 large  contributes  the  funds.  The
 position  in  law  is  the  same  and  the
 intention  in  either  case  must  be  to
 found  an  institution  for  the  benefit
 of  the  minority  community  by  a
 member  of  that  community,”

 The  Minorities  Commissien  adds:

 “Tt  may  be  noticed  that  the
 judgment  in  this  case  was  of  a
 bench  of  six  judges  whereas  the
 judgment  in  Azeez  Basha’s  cace
 was  by  a  bench  of  five  judges,  It
 is  now  well  settled  that  the  judg-
 ment  of  a  larger  bench  which  35
 also  later  in  point  of  time  prevails
 over  an  earlier  judgment  by  a
 small  bench.”

 In  this  case  the  Supreme  Court
 {reated  the  two  expressions  “to  bring
 into  existence”  and  “to  found"  as
 synonymous  Therefore,  thig  case  is
 relied  upon  to  say  that  the  Aligarh
 University,  having  been  {founded  by
 the  Muslim  comm  inity  in  India,  must
 be  treated  @s  etablishy  |  by  them
 But,  with  due  respect  to  the  Munori-
 ties  Commussion,  I  wish  to  say  this
 case  hag  no  application.  I  have  got  the
 case  before  me  The  Sup,eme  Court
 has  not  at  all  ro’erred  to  th  ther
 decision  of  1968,  In  the  Kerala  case,
 the  Supreme  Court  wus  conceined
 only  with  the  question  whether  the
 private  institutions—collcepes--were
 founded  by  one  or  more  members  of
 the  minority  community.  It  deals
 wit)  @  separat:  point  altizether,  It
 docs  not  deal  with  the  question
 whether  a  body  like  a  university
 cou'd  ke  treat.d  as  having  been
 fonnded  by  a  minority  community,
 An  institution  can  be  fouaded  by  a
 ‘body  corporate  and  that  body  corpo.
 rate  May  be  a  statutor;  corporation
 like  the  Aligarh  University  or  it  may
 be  another  legal  entity,  a  company
 under  the  Indian  Companies  Act.
 Suppose  an  association  is  formed  and
 incorporated,  that  may  be  a  separate
 legal  entity.  Therefore,  if  such  a

 University  358
 (Amendt.)  Bill

 body  establishes  a  college  or  an  in-
 stitution,  the  latter  could  not  be  said
 to  have  been  established  by  the  mem-
 bers  of  the  minority  community.  If  you
 read  cartefully  the  later  decision  of
 1970,  you  will  find  this  proposition
 well  laid  down,  There  were  36  peti-
 tioners—33  institutions—belonging  o
 separate  categories  or  :lanominations
 of  Christians,  one  run  by  &  company
 —I  forget  its  name,  Sankaracharya’s
 name  is  associated  with  it—another
 was  Nayar  Society,  You  will,  shere.
 fore,  see  that  of  the  36  pctitioners,
 there  were  some  separate  legal  ef  .
 tities,  who  conducted  colleges;  they
 could  not  be  said  to  be  members  ot
 any  community.  In  that  case,  the
 Supreme  Court  laid  down  that  article
 33  did  not  apply  to  these  institutions
 which  were  founded  or  established
 by  a  company  or  a  sociely,  In  the
 eyes  of  the  law,  they  were  separate
 entities.

 If  you  say  that  the  law  has  bee
 changed  by  the  Supreme  Court,  wh}
 do  you  bother  about  it?  You  can
 straightaway  approach  the  Supreme
 Court  and  get  now  its  objectionable
 part  struck  down,  It  is  nut  as  if  you
 have  got  no  remedy.

 There  i,  another  remedy  ulso  open
 to  those  who  say  that  the  law  has
 been  changed,  You  are  not  at  the
 mercy  of  the  Government  or  Parlia-
 ment  at  all,  You  can  get  that  deci-
 sion  reviewed  if  you  like.  Even  if
 the  law  has  not  been  changed,  if  vou
 think  that  the  Supreme  Court  deci-
 sion  of  4968  requires  reconsideration
 because  of  certain  important  aspects
 having  been  lost  sight  of,  you  can
 place  your  point  of  view  before  the
 Supreme  Court.  If  you  feel  that  the
 law  has  been  subsequently  changed,
 —the  chemical  word  “establish”  has
 been  differently  interpreted  by  (he
 Supreme  Court,—then  also  you  can
 approach  the  Supreme  Court,

 In  this  connection,  I  would  urge
 upon  the  hon,  Minister  to  tell  us
 whether,  in  view  of  the  stand  taken
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 by  the  Minorities  Commission  Gov.
 ernment  theught  at  fit  to  consult  the
 Attorney  General,  whether  their  con-
 tention  was  pleced  before  him,  and
 if  20,  what  was  the  view  expressed
 by  hum,

 SHRI  M.  N.  GOVINDAN  NAIR
 (Trivandrum):  Mr.  Chairman,  Sir,  3
 am  in  gupport  of  this  Bill  since  it
 aims  at  restoring  the  minority  cha-
 racter  of  the  University.  I  do  feel
 that  it  needs  improvement  and  the
 points  which  have  been  just  now
 mentione@d  by  my  hon.  frend  who
 preceded  me  call  for  sending  the  Bill
 to  a  Select  Committee,

 My  main  point  in  supporting  the
 Bik  is  that  the  basic  structure  of  ovr
 State,  of  our  society,  is  secular  and
 democratic  with  sufficient  protection
 for  religious  and  linguistic  minori.
 ties.  It  also  provides  for  safeguards
 for  the  weaker  sections  of  the  so.
 clety,  like,  the  backwarg  communi-
 ties  ‘and  the  Scheduled  Castes,  No
 Government,  whatever  be  the  com-
 position  of  that  Government,  should
 ever  try  to  tamper  with  this  basic
 structure  of  our  society.

 The  framers  of  our  Constitution,
 taking  into  account  the  composition
 of  the  people  of  this  country  framed
 all  these  provisions  in  order  that  the
 people  may  live  in  peace.  Unfortu.
 nately,  by  the  previous  ainendment
 of  the  Bill,  the  minority  character  cf
 the  University  was  changed.  Then,
 there  was  the  Supreme  Court  judg-
 ment  about  which  he  spoke  and  all
 thoge  things  are  there,  He  quoted
 the  example  of  an  institution  in
 Kerala  associated  with  the  name  of
 Shankaracharya  and  all  that.  I  do
 not  want  to  go  into  all  those  things.
 Neither  the  institution  not  the  Shan-
 karagharya  belongs  40  the  minority
 community,  I  do  not  want  to  go  into
 the  lega)  aspect  of  it  nor  I  am  compe-
 tent  to  do  that,  I  am  not  doing  that.
 Here,  the  main  question  is:  Can  we
 by  our  legislation  give  this  assurance
 that  this  is  a  minority  institution  of
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 the  Muslims?  I  do  not  want  to  ६0
 into  the  history  of  at.

 In  article  30(])  of  our  Constitu,
 tion,  at  hag  been  very  clearly  and
 categorically  stated—I  quote:

 “All  minorities,  whether  based
 on  religion  or  language,  shall  have
 the  right  to  establish  and  adminis.
 ter  educational  institutions  of  their
 cheice,”

 So,  this  is  what  I  have  suggested  in
 my  amendment,  that  is,  while  defin-
 ing  the  Univermty,  you  sttbgtitwte:

 “The  ‘University’  means  educa-
 tional  institution  of  their  chore
 established  by  the  Muslims  cf
 India  which  was  incorporated  and
 designated  88  Aligarh  Muslim  Uni.
 versity  in  920  by  this  Act,”

 If  this  amendment  igs  accepted  and,
 I  think,  the  hon,  Miniséer  will  have
 no  hesitation  to  do  it..

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN.
 DER):  I  have  hesitation,

 SHRI  M,  N.  GOVINDAN  NAIR:
 Samsayatma  Vinasayati,  He  should
 not  have  any  hesitation.

 Whatever  be  the  legal  subtleties,
 we  are  in  a  situation  when  the  very
 secular  mature  or  character  of  our
 State  is  challenged  by  a  strong  sec-
 tion  of  our  people  and  it  is  the  res.
 ponsibility  of  the  Government  to
 come  forward  to  state  clearly  and
 categorically  that  they  respect  the
 provisions  made  in  the  Constitution
 ay  far  as  the  religious  minorities  are
 concerned  in  the  matter  of  running
 their  educational  institutions,  This  is
 what  is  expected  of  this  Bill,  So
 also,  in  the  present  set-up,  in  all  the
 university  bodies,  representation
 for  the  teaching  staff  and  non.teach-
 ing  staff  and  also  representation  for.
 the  students  ghould  be  granted,  A
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 “provision  for  that  also  should  be
 made.  in,  this  Bill.  That:  way  this
 Bill  has  to  be  improved,  so  that  the
 ‘staff  working  in  the  colleges,  the
 students  and  the  minority  comrauni.
 ties,  all  of  them,  may  feel  satisfied.

 I  do  not  want  to  say  much.  But
 I  would  only  remind  that  the  situa-
 tion  prevailing  in  our  vountry  today
 is  one  which  is  creating  a  feeling
 of  insecurity  in  the  minds  of  the
 mindrity  communities  the  religious
 minorities,  whether  they  be  the
 Muslims  or  the  Christians  or  the
 Buddhists,  This  factor  shoulg  not  be
 ignored,

 One  hon.  Member—it  may  be  a
 Private  Member’s  Bill—has  moved  a
 Bill—¥reedom  of  Religion  Bill.  Whe-
 there  it  is  Freedom  of  ‘Religion’  Bill
 or  whether  it  is  a  Bill  intended  to
 curb  the  freedom  of  the  religion  is
 a  matter

 SHRI  OM  PRAKASH  TYAGI
 (Bahraich):  Have  you  read  that
 Bill?

 SHRI  M.  N,  GOVINDAN  NAIR:
 You  are  the  Member  who  has  moved
 that  Bill.  We  will  try  and  discuss
 this  question  when  your  Bill:  comes
 up..

 SHRI  OM  PRAKASH  TYAGI
 It  is  asking  for  equal  stdtus  for  all.

 SHRI  M.  N,  GOVINDAN  NAIR:
 That  is  according  to  you.  But  aceor-
 ding  to  me  and  according  to  the
 entire  Christian  community  in  this
 country,  that  Bill  ig  meant  to  curtail
 their  activities  and  terrorize  them,
 All  over  the  country  the  Christians
 are  protesting  against  your  Bill,  They
 sheuld  have  ignered  your  Bill,  but
 your  Bill  got  importance  when  direct-
 ly  op  indirectly  the  Prime  Minister
 tried  to  bless  that  Bill  in  one
 wey  or-the  other.  That  is  how  your
 Bill  has  got  the  publicity.  That  is

 University  ‘962
 (Amendt.)  Bill

 why  the  Christian  community  all
 over  the  country  are  disturbed  about
 it  and  they  have  held  demonstrétions.

 Now,  the  Muslims  have  no  safety,
 You  know  what  happened  in  Alitarh
 and  what  is  happening  even  today
 m  Jamshedpur.  If  this  is  the  way
 you  are  running  the  Governthent
 where  they  have  no  sense  of  security
 either  for  their  life  or  for  their  pro
 perty  and  where  they  feel  that  even
 their  religious  activities  cannot  be
 carried  on,  how  can  you  maintain  the
 secular  character  of  the  Stale?-  ‘Lhat
 is  the  point  on  which  we  have  i‘o
 think,  Do  not  think  that  the  framera
 of  our  Constitution  were  ignorant
 about  the  situation  in  our  country.
 You  call  Mahatma  Gandhi  as  the
 Father  of  the  Nation,  but  you  glight
 him,  you  ignore  him,  you  ignore  his
 warning.  Even  at  the  time  of,  or,
 after  the  partition,  when  there  was
 a  very  strong  feeling  al]  over  the
 country  that,  as  against  Pakistan,  an
 Islamic:  State,  we  in  India  have  a
 Hindu  State,  it  was  Mahatma  Gandhi
 who  stood  up,  who  rose  to  the  oeca-
 sion,  and  warned  this  countr

 >  Me “India  is  not  a  land  of  the  us
 alone,  it  is  a  land  of  the  Christtens,
 a  land  of  the  Muslims,  also’,  You
 should  be  proud  that,  even  after  the
 call  of  Pakistan,  majority  of  the  Mus-
 lims  decided  to  reside  here  in  India,
 they  wanted  to  be  the  citizens  f
 india,  not  of  Pakistan.  Therefore,
 you  should  respect  their  sentiments,
 you  should  try  to  treat  them  as
 equals,  But,  on  the  other  hand,  what
 ig  the  situation  in  #fis  country  today?
 Therefore,  the  context  in  which  you
 are  doing  is  also  important.  I  am
 not  questioning  your  subjective
 thinking.  But  in  the  present  context
 if  you  are  alienating  all  the  minority
 communities.  what  does  it  mean?_

 Therefore...

 SHRI  SHAMBHU  NATH  CHA.
 TURVEDI  (Agra):  What  {s  your
 definition  of  seoutarism?  Is  it  ddentl.
 cal  with  separatism?
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 SHRI  M,  N.  GOVINDAN  NAIR:
 Secularism  is  something  which  gives
 complete  protection  to  religious
 minorities  and  linguistic  minorities...

 SHR?  OM  PRAKASH
 Equal  status  for  all.

 TYAGIT:

 <2SHRI  M,  N.  GOVINDAN  NAIR:
 When:  your  Bill  comes,  we  will  have
 time  to  discuss  it.  Now,  the  Chair-
 man  does  not  want  me  to  continue.

 .MR,  CHAIRMAN:  Your
 over.

 time  is

 SHRI  M.  N.  GOVINDAN  NAIR:
 What.I.  am  pointing  out  is  that  the
 Government  has  an  opportunity  now
 to  offer  and  to  assure  the  religious
 minorities,  especially  the  Muslims
 that  you  are  there  to  proiect  their
 interests  and  this  Aligarh  University
 which  is  their  prestigious  institution
 will  be  restored  as  a  minority  insti-
 tution  of  the  Muslims.

 श्री  ब्रज  भूषण  तिवारी  (खलीलाबाद)  :

 आज  सदन  के  सामने  एक  बहुत  ही

 महत्वपूर्ण  विधेयक  पेश  हुआ  |  माननीथ

 सदस्यों  ने  अपने  तरीके  से  इस  पर  राय

 दी  है  ।  अलीगढ़  मुस्लिम  विश्वविद्यालय

 का  मामला  काफी  दिनों  से  देश  के  ग्रन्दर

 अल्पसंख्यकों  के  मन  को  कुरेदता  रहा  हैं  1

 कांग्रेप  ओर  कम्पूनिस्ट  पर्टीज  के  विरोध

 पक्ष-  के  लोग  आज  जितनी  हमदर्दी  दिखा

 रहें  हैं  उततो  उन्होंने  अगर  शूरू  से  ही
 दिखाई  होती  तो  शायद  यह  स्थिति  पैदा

 हीन  होती  |  920 के  एक्ट  के  तहत

 यह  विश्वविद्यालय  अस्तित्व  में  आया  ।

 1951  में  इस  में  कुछ  तरमोमें  को  गई।

 7964  तेक  कमी  कोई  बात  उठाई  नहीं
 गई  ॥.  .इस  विश्वविद्यालय  के  बेसिक

 कारेक्टर  में  कोई  तरमोम  नहीं  हुई  ।

 लेकिन  i965  4  संशोधन  पेश  बिधी  गथा

 जस  के  जरिये  कोर्ट  जो  बहुत  हो  महंत्व-

 पूर्ण...  संस्था  होती  है  नोति  सम्बन्धी  ार

 प्रशासन  सम्बन्धी  मामलों  में  उस  ब्रभाव-
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 शालो  ब्रौर  शक्तिशालो  सस्था  को  शक्ति-

 होन  बता  दिप्रा  गयो  ।  राष्ट्रथति  जो

 विजिटर  होत।  है  उसको  अधि+र  दे  दिया

 गया  कि  वू  वाइस  चांतलर  निव्क्त  के:

 सफेसे  हैं  |  सटे  वृूटस  बताने  के  जो  अधिकार

 था  वह  भो  ले  लिया  7.7  1  उसके  बाद

 L992  6)  ज्  जा  संजोधन:: पथी

 वहू  तो  कमाल  का  संशोधन  था  ।  इन
 दो  प्रशोधन।  ने  अल्पवंख्यक  म्‌  सलमानों
 के  मन  में  यह  शंका  बेदा  को  far  अगर

 इस  यकार  से  सरकारों  हस्तक्षेप  इस
 विश्वविद्यालय  के  मामले  में  चलेगा  तो

 पह  केवल  अलोगढ़  मुस्लिम  विश्वविद्य  लय

 का  मामला  नहीं  रद  जाएगा  बल्वि:  देश

 के  अन्दर  जितने  भी  विश्वविद्यालय  हैं
 उनके  भी  अंदरूती  मामलों  में  सरवशर

 हस्तक्षेत्र  करते  लग  जाएगी  और  शिक्षा

 के  प्रसार  ओर  प्रचार  लिए  स्वस्थ

 वातावरण  दूषित  हो  जाएगा,  उसक  हित
 में  यह  चोज  नहीं  होगी  ।  मैं  थ्ह  मान

 कर  चलता  हूं  कि  लोकसभा  देश  की

 सर्वोच्च  प्रभुसत्ता  सम्पन्न  संस्था  है  और

 तालोम  के  म।मले  देश  की  आवश्यकताओं

 के  अनुख/र  हम  को  उसको  ढालना  पड़ेगा।

 नए  ज्ञान,  नए  हुनर,  विज्ञान  और  टैक्ता-

 लाजो  के  दौर  में  उगर  हम  पिछड़  गए
 तो  शिक्षा  का  कोई  मलतब  नहीं  रह

 जाएगा  ।  शिक्ष।  जो  रा दमी  आदमी  में

 अलगाव  पैदा  करे,  नफरत  वैँदा  करे,  देश

 में  पृथकता  को  भावना  पैदा  करे,  उसको

 बढ़ावा  दे,  उस  प्रकार  को  शिक्षा  को  आज

 देश  और  समाज  को  कोई  आवश्यकता

 नहीं  है  i  हमें  ऐसी  शिक्षा  की  जरू तत

 है  जो.  देश  आज  आधुनिक  ज्ञान,  नई

 खोज,  नये  विज्ञान,  नई  तकनीक  के  लियें

 आवश्यक  है,  साथ  हो  साथ  नये  समाज,

 नई  संस्कृति,  नई  त््ज,ब  के  निर्माण  के

 लिये  जछरी  है  ।  ऐसो  शिक्षा  हमें  चाहिये

 ्र

 जा  आदमी  ा  बोच  मे  मं।हृब्बत  पदा  करे  नि
 और  पूरे  देश  समाज  आर  जो  लप
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 है,  गरीब  शौर  कमजोर  है,  उनको  अपने

 साथ  लेकर  चले  1  उनको  विशेष  अवसर

 देकर  समाज  को  तरक्की  मे  बौर  हर

 क्षेत्र  मे  उनको  विशेष  मौका  मिले  शिक्षा

 का  उद्देश्य  यह  है  ।

 जनता  पार्टी  ने  अपने  चुनाव  वायदे
 मे  ग्रह  ऐलान  किया  था  कि  हम  3965
 झौर  9725  सशाधना  द्वारा  अलीगढ़
 मस्लिम  युनिर्वालटी  की  शझ्ाजादी  और
 उसके  किरदार  का  जो  शाव त  या  चोट

 पहुंचाई  गई  हे,  उसको  हम  वापिस  करेगे  ।
 माइनौरिटी  कमीशन  का  भी  निर्माण  हमा
 उसने  भी  अपनी  सस्तुति  दी  हे  और  वर्त-
 मान  विधेयक  पेश  किया  गया  है।  मुझे  प्रसन्नता
 है  कि  हमारे  शिक्षा  मत्री  ने  सदन  को
 झाश्वासत  दिया  ५  कि  माउनौरिटी  कम्मीशन
 की  जो  'रिक्मैदशन्स  #  और  भी  बहत
 सी  जो  रिकमैडेशन्ज  हे,  कोर्टस  एग्जी-
 क्यूटिव  काउसिल  के  बारे  में,  जो  विश्व-
 विद्यालय  के  डंमोक्रेटिक  करैक्टर  को
 बनाती  है  और  उसकी  अटोनामी  को
 बरकार  रखती  है  या  शौर  बढाती  है,
 बह  सारे  सशोधन  स्वीकार  किये  जायेगे
 शौर  च्ह्घ  धोषणा  करेये  1  मै  उनकी
 इस  मशा  भर  घोषणा  सवा  ०  करता
 हु  अ्लीगढ  विश्वविद्यालय  के  बारे  में
 यह  सही  है  कि  यह  केवल  विश्वविद्यालय

 ्का  ही  ममला  ही  है,  देश  के  प्रल्प-
 .संजब्यकों  की  भावनाझशों  का  भी  मामला
 है  और  सर  सैयद  साहब  ने  जब  इस

 .  विश्वविद्यालय  की  स्थापना  की  थी  तो  यह
 बत्त  साफ  हो  गई  श्री  कि  इसका  सतलब
 यहू  था  कि  अपने  देश  के  जो  पिछड़े

 मुसलमान  हैं,  उनको  तई  तालीस  दी  जाये।
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 इसके  बारे  में  i96.  की  रिपोर्ट  में  साफ
 तौर  पर  लिखा  गया  हे--

 “भारत  की  तत्कालीन  स्थिति  का

 ध्यानपूर्वक  भ्ध्ययन  करने,  के  बाद  वह
 महान्‌  ब्यक्ति  स्वर्गीय  सर  सैयद  प्रहमद
 खा  इस  निष्कर्ष  पर  पहुचे  कि  भुस्लिम
 समुदाय  के  पिछटेपन  का  कारण  उनके
 लिए  प्राधुनिक  शिक्षा  का  झभाव  है  ।
 भारत  के  स्वतत्नता  संग्राम  के  बाद,
 गणसभे  मुसलानों  ने  बहुत  ही  महत्वपूर्ण
 भूमिका  झद  वी  थी,  उन्हे  मिराशा
 मित्री,  वें  ग्रसगठित  हो  गए  1  वे
 पश्चिमी  शिक्षा  तथा  पश्चिम  सभी  बातों

 के  सख्त  खिलाफ  थे  -  सर  सैयद  ने  यह

 महसूस  किया  कि  उनका  यहं  देष्टिकोण
 उनके  हित  मे  ही  था  इसलिए  उन्होने
 चाहा  फि  वे  लोग  पश्चिमी  पद्ति  पर
 आधारित  उदार  शिक्षा  का  लाभ  उठाए
 अन्यथा  उसके  झ्रभाव  में  वें  ग्रपनी  जन्म-

 भूमि,  श्पने  देश  की  प्रगति  मे  पूर्ण
 सहयोग  नहीं  ३े  पायेगे  "

 यह  मकसद  था  शौर  इसमे  काफी  काम-
 याबी  भी  मिली  ।  यह  विश्वविद्यालय
 ाल  इंडिया  करेक्टर  का  हे,  भखिल
 भारतीय  महत्व  का  है  1  में  इस  सम्बन्ध
 भ  मोहम्मद  शफी  f  we  i920  का
 बिल  रखा  था,  उन्होंने  अपने  भाषण  में

 कहा  था,  उसे  क्वोट  करता  F—

 “Resopnismg  the  all  T  ua
 charattcr  of  the  Banaras  Hindu
 University  and  the  Aligarh  Musun
 Uniurs.ty,  the  rules,  framed  u  uu
 the  Government  of  Indi:  Act,
 rate  now  proposed  that  these  two
 utvcrsities  should  be  a  Centr!
 Subject  and  the  responsibilty,
 connection  therewith,  henceforwar
 rests  on  the  shouldcrs  of  the  Gov-
 ernment  of  India”

 इससे  यहू  साबित  होता  है  कि  दस  विश्व
 विद्यालय  का  कितता  र  यथा  t  बाद  मे
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 इसके  संस्थापकों  ने  यह  भी  कहा  कि

 पह  विश्वविद्यालय  केवल  भारत  के  मुसल-
 मानों  के  लिए  नहीं  है,  बल्कि  यह  है  या

 में  ज्ञान  का  एक  महान्‌  केन्द्र  बनेगा  शौर

 दुसरे  देशों  के  भी  विद्यार्थी  भ्रा  कर  यहां
 पर  विद्याध्ययन  करेगे  I

 इस  विश्वविद्य  लय  में  दाखले  के

 मामले  में  i920  के  एक्ट  में  साफ

 तौर  पर  लिखा  था  कि  हर  एक  विद्यार्थी

 को,  जो  भी  विद्याध्ययन  करना  चाहेगा,
 चाह  वह  किसी  भी  मजह॒ब,  जाति  या

 रंग  का  हो,  विश्वविद्यालय  से  दाखला
 दिया  जायेगा  और  उसे  इन्कार  नही
 किया  जायेगा  |  हा,  i920  के  एक्ट  में

 यह  प्रावधान  जरूर  था  कि  कोर्ट  के  मेम्बर

 गैर-मुस्लिम  नहीं  हो  सकते  है  ।  लेकिन
 1951  के  सशोधन  में  इस  बात  को  भी

 खत्म  कर  दिया  गया  और  इसके  लिए
 वह  अ्रावश्यक  शर्ते  नहीं  रखी  गई  ।

 मेरे  कहने  का  मतलब  यह  है  कि

 शुरू  ही  से  .964  तक  इस  विश्वविद्यालय
 का  जो  स्वरूप  था,  उसमे  कोई  परिवर्तन
 नहीं  किया  गया,  कोर्ट  ध्ौर  एक्सक्यूटिव
 कॉसिल  के  अधिकारों  को  बरकरार  रखा
 गया  और  उन  की  शक्ति  को  बढ़ाया
 गया  |  उसके  स्वरूप  को  बिल्कुल  सैकुलर
 रखा  गया  है।

 यह  सही  है  कि  मुसलमानों  ने  उस
 विश्विद्यालय  की  स्थापता  में  अश्रपता
 योगदान  दिया  ।  और  यह  भी  सच  हैं
 कि  जहां  उस  विश्वविद्यालय  का  मकसद
 ज्ञान-बरद्धत,  शिक्षा  देता,  नई  तालीम  देना
 था,  बहां  उसका  सब  से  महत्वपूर्ण  मकसद
 यह  था  कि  मुसलमान  युवकों  को,  जो
 पिछड़े  हुए  थे,  तालीम  दी  जाये ।

 मुझे  प्रसन्नता  है.  इस  विधेयक  में
 भूनिवर्सिटी  की  जो  परिभाषा  की  गई
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 है,  उसमें  इसबात  को  तस्लीम  किया
 गया  है  कि  यह  यूनिब्सिटी
 मुसलमानों  के  द्वारा  स्थापित  की  गई  है---
 "एस्टाब्लिएड  बाई  दि  मुस्लिम्श  माप  इंडिया  1

 केवल  एक  बहस  है  कि  इसको  माइनारिटी

 कै  रेक्टर  दिया  जाये  या  नहीं  ।  सरकार  मूल
 रूप  में  यह  स्वीकार  करती  है  कि  इस  विश्व-
 विद्यालय  की  स्थापना  मुसलमानों  ने  की  है,
 यह  अल्प-संख्यकों  की  भावनाओं  का  केन्द्र
 बना  हुझा  है।  केवल  एक  बात  सरकार  की
 तरफ  से  उठाई  गई  है  कि  झगर  संविधान
 के  आाटिकल  30()  के  तहत  इसे  माइनारिटी
 के  रेक्‍्टर  दिया  जाता  है,  तो  संसद्‌  को  वहां
 के  मामलों  में  हस्तक्षेप  करने  का  कोई  %धिकार

 नहीं  होगा।  माइनारिटीज़  कमीशन  मे  माना

 हैँ  कि  संसद  के  इस  अधिकार  को  रोका  नहीं
 cr  सकता  है  |  मैं  भी  इस  बात  को  मालता  हूं  1
 एस  लिए  इस  बारे  में  कोई  तालमेश्न  होना
 चाहिए  कि  संसद्‌  का  भ्रधिकार  बना  रहे  शौर

 हम  इस  यूनिवर्सिटी  को  स्वायत्तता,  झा हदी
 झीर  माइनारिटी  कैरेक्टर  दे  दें  ।  परन्तु
 अगर  माइनारिटी  केरेक्टर  का  मतलब  होता
 है  मैल-एडमिनिस्ट्रेशन  ्चत्द  बेस्टेड  हन्ट्रेस्ट्स

 का  प्रभुत्व,  अलीगढ़  विश्व  विद्यालय के  स्वरूप
 में  परिवर्तन  भौर  इसके  संस्थापकों  के  सपनों
 को  चूर-चूर  करना,  तो  हम  इस  माइनारिंटी
 करेक्टर  की  भ्राड़  में  इस'  विश्वविद्यालय  को
 नष्ट  नहीं  होने  देंगे  ।

 चटर्जी  समिति  ने  कहा  है  कि  हालांकि
 यह  भ्रल्पसंक्यकों  का  संस्थान  है,  फिर  भी
 झलीगढ़  मुस्लिम  विश्वविद्यालय  को  उस

 मिश्चित  संस्कृति  के  विकास  में  राष्ट्रीय  योगदान
 के  रूप  में  समझा  जाता  चाहिए,  जिस  पर
 देश  के  सभी  लोगों  को  उचित  गौरव  हो  सकता
 है।  झाज  केवल  i0  फीसदी  के  करीब
 बाहर  के  मुसलमान  छात्र  भ्रलीगढ़  मुस्लिम
 विश्वगिध्वालयमें पढ़ते  हैँ  ।  वहाँ  की  प्रौफेशतल
 एजुकेशन--मेडिकल,  इंजीनियरिंग.  आदि
 में  मुसलमान  विद्याथियों  की  तादाद  बहुत  कम
 है।  इस  के  लिए  कोई  व्यवस्था  होनी  चाहिए,
 क्योंकि  देश  में  सरकारी  नौकरियों  में  झाचादी
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 के  बाद  उनका भनुसात  घटा  है,  चाड़ेप्रशासकीय
 संबायें  हों,  सेता  हो  या  पुलिस  हो  1

 15.00  brs

 इस  बात  को  खुसरो  साहब  ने  भी  लिखा  है

 कि  लीयर  वूक्विसिटी के  ऋन्दर  से  एक  परसेट,
 भी  ऐडबिलिस्ट्रेटिक  श्राफिसर  नहीं  भाते  थे
 मगर  उन्होने  ट्रेनिंग  की  जो  संगी  स्कीम
 लायी  है  उससे  कुछ  अर  तुपात  पन्द्रह  वीस  पंरसेट
 के  करीब  बढ़ा  है।  मैं  चाहूगा  कि  झगर  सचमुच
 अल्पक्षख्यकों  के  मत  में'  यह  विश्वास  बैदा
 करना  है  कि  ये  भी  इस  देश  के  निर्माण  मे
 हकदार  है  और  उत्त  का  भी  इस  में  हिस्सा
 है  तो  उन  का  धन  पात  उत्तकी  श्राबादी,  योग्यता
 शौर  क्षमता  के  आधार  पर  सही  तरीके  से
 सरकारी  भौकरियों  और  सार्वजनिक  क्षेत्र
 में  होना  चाहिए।  भगर  नहीं  सिलेगा,
 चाहे  उस  के  जो  भी  कारण  हों  तो  इसी
 प्रकार  के  विचार  उन  के  मन  में  पैदा

 होंगे  शकाए  पैदा  होगी  झौर  तम  स॑  लोग
 गलत  तरीके से  उस  का  इस्तेमाल  करेगे।
 यदि  @  सारी  शंकाएं  निर्मूल  हो  जाये
 और  उस  के  मत  में  यह  विश्वास पैद्ष  हो  जाय,
 साथ  ही  संसद  के  अधिकार  और  यह  जो
 माइतारिटी  करेक्टर,  है  इस  के  बीच  से
 तालमेल  की  या  बीच  की  कोई  स्थिति  निकल
 जाय  तो  मुझे  कोई  भापत्ति  उसमे  नहीं  होगी
 कि  इसे  माइनापिटी  करेक्टर  दिया  जाय  मगर
 उसके  साथ  यह  शर्त  जरूर  है  कि  संस्थापको

 जिस  सपदों को  लैकर  या  जिस  स्थरूप को  लेकर
 इस  बिश्वविध्याक्षय  की  स्थापना  की  थी  वह
 मरकरार  रहे  ।

 शो  हुलो  मुद्दोत  झहुमद  (किशनगंज)  :
 सभापति  महोदय,  मैं  झाप  का  शुक्रिया  भ्रदा
 करता  हूं  कि  भाप  मे  मुझे  प्रजीगढ़  मुस्लिम

 प्रमेंडमेंट...  बिल  पर  बोलमे का
 मौका  दिया  है।  बिल  की  मौजूदा  शकल
 में  पूरे  तौर  पर  मुसलमानों  को  इत्मीतान
 सहीं  विजाती,  फिर  भी  बहुत  हद  तक  बह
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 काबिले  कबूल  है।  सन्‌  20%  ऐक्ट  के  जरिए
 जो  मराभात  भौर  हकूक  मसलमानों  को  हासिल
 थे  बहु  सारे  के  सारे  सन्‌  65  अर  72  के
 अमेडमेट  से  छीन  लिए  गए  ।  यह  श्रीमती
 इंदिरा  गांधी  के  दौर  में  किए  गए  थे  जिन्होंने
 झपने  दौरे  इक्तिद्रार  में  मुसलमानों  की
 सादालोई  से  नाजायज  फायदा  उठा  कर  मुसल-
 मानों  का  बोद  हासिल  करने  के  लिए  बार
 बार  गलत  बायई  किए,  उन  के  बिल  को  मज़रूह
 किया  भौर  उन  के  ज़ज़बात  को  ठेस  पहुंचाई।

 सभापति  महोवय  भहुमद  साहब,
 भाप  जरा  झागे  भा  जाये  तो  लोगों  को  सुनने
 में  आसानी  होगी  t  श्राप  माइक  के  करीब
 झा  जाये  ।

 श्री  हलीमुद्दीत  हमद  सन्‌  77  के
 एलेक्शन  के  मैनिफेस्टो  मे  जनता  पार्टी  ते  भी
 झ्रकलियत  को  जायज  हकूक  दिलाने  का  बादा
 फिया  था।  मुझे  खुशी  हैकि  जनता  सरकार ने
 मौजूदा  अमेडमेट  बिल  के  जरिए  मुखलमानों
 के  जबम  को  भरने  के  लिए  यह  कदम  आगे
 बढाने  की  कोशिश  की  है  ।

 मै  इस  बिल  की  ताईद  करने  के  लिए
 कुछ  सिफारिशात  सरकार  के  +पमने  रखना
 चाहता  हू  भीर  उम्मीद  करता  हू  कि  सरकार
 ठडे  दिल  से  गौर  करेगी  भौर  मुनासिब  कदम
 उठा  कर  सककारी  अमेडमेट  के  जरिए
 मुसलमानों  के  बाकी  मतालबात  भौर  ब्वाहिशात
 को  पूरा  करने  की  कोशिश  करेगी  ।  इस  देश  में
 लगभग  10  करोड  मुसलमानों  की  आबादी
 है।  मैं  भी  उन  का  एक  फर्द  हूं  4 झाजादी  के
 बाद  से  मुसलमानों  की  दिली  ब्वाहिश  रही  है
 कि  वह  इस  मुल्क  की  तामीर  भौर  तरक्की  मे
 बराबर  के  साझीदार  बने  रहें  -  मुझे  यकीन
 है  कि  मुसलमान  इस  काम  के  लिए  अपने
 झस्दर  माकूल  सलाहियत  काबलियत  शौर
 करेक्टर  रखते  है।  भंगर  भ्रफसोस  की  बात  है
 कि  ये  हमेशा  नित  नये  मसायक्ष  में  इसलिये
 उलशाए  रखे  जाते  हैं  कि  इत्दें  कुछ  सोचने गैर
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 करने  का  मौका  ही  न  मिले।  ये  अपनी

 सारी  ताकत  और  लिबाकत  छोटे  मोटे

 मसाथल  के  उलझाव  में  जाया  कर  देने

 पर  मजबूर  हो  जाते  हैं।  इप  तरह
 जिन्दगी  के  दौर  में  वह  पीछे  पड़ते  जा  रहे  हैं  ।

 मैं  जंब  इत  मसायल  प्र  गौर  करता  हं  ता  पात

 हुँ  कि  देश  में  कुछ  मफ़ादपरस्तों  का  गिरोह  है
 जो  ब्रांपे  दिन  ऐये  वारदा  ।  खड़े  कर  उलझ.व

 ग्रौर  तनाव  पैदा  करा  कर  अपना,  उल्लू  सीधा

 परत  चाहते  हैं  |  ये  मफ़ादबरस्त  फ़िरका-

 वांरात  जहनियत  रखने  वाले  लोग  समझ  हवारे

 साथ  खेल  खेला  करते हैं  और  हमें  एक  फ़िरका-

 वा  ना  फ़साद  की  जद  में  लाकर  सारो

 सजाहियत  जाया  करा  देते  हैं  ।  हमें  अपनी  महा-

 फ़ज्जत  शौर  बचाव  की  तदबीर  में  सारा  वक्‍त

 जाया  कर  देता  पड़ता  है।  कहीं  जबान  पर

 झाड़ा  है  ता  कड़ी  महज  रखू ात  का।

 ऐप  मालूम  पड़ता  है  कि  यह  सब  सोचे  समझे

 प्जान  के  तहत  किया  जा  रहा  है।  हिन्दुस्तान  के

 बटवारे  का  जिम्मेंदा  रठहराकर  हमारे  खिलाफ़

 नफ़रत  फैलाई  जाती  है  ।  बटवारा  एक
 तारीकी  हकीकत  बन  चुका  है  जों  लोग

 बटवारे  के  हामी  थे  वे  तो  चले  गए  लेकिन  वे

 लोग  जिन्होंने  इस  देश  को  मादरे  वतन  समझ

 कर  गले  लगा  रखा,  सारी  तकलीफ़ों  को

 बरदाश्त  किया,  देश  की  धरती  से  चिमटे  रहे,
 उनका  आज  भारतीयकरण  करने  की  कोशिश

 करना  और  उन  पर  शुबहा  करना  जख्म  पर

 नमक  छिड़कना  नहीं  तो  और  क्या  है  ?  इस:

 जहनियत  कौ  बिना  पर  मुल्क  और  कौम

 को  नुकसाने  ऑ्रजीम  पहुंच  रहा  है  |

 मेरा  अ्रकीदा  है  कि  अंक्सीरियत  अगर

 थोड़.  रवादारी  से  काम  लेती  तो  सारे  फिरके-

 वाराना  तनावः  खत्म  हो  जाते  और  आजादी

 के  32  साल  बाद  मुस्लिम  बजाए  बोझ  होने

 के  इस  मुल्क  के  लिए  पूंजी  साबित  होते  |

 इन  तमहीदी  बातों  के  बाद  में  ग्रब  अलीगढ़

 मुस्लिम  एनिवर्सिटी  अमेन्डमेन्ट  बिल,  3979

 की  निस्वत  अपने  कुछ  खयालात  जाहिर  करना

 चाहता  हूं  और  साथ  ही  कुछ  सिफारिशात

 MAY  2,  979
 (Amendt.)  Bill

 भी  आपके  जरिए  सरकार  के  सामने  रखना

 चाहता  हूं  ।

 अलीगढ़  म्‌  स्लम  यनिव्सिटी  की  ब॒नियाद
 क्यों  पड़ी  और  क  पडी.  इसके  परश्ेमजर
 को  देखना  जरूरी  है  +  यह  तारीखी  हकीकत
 है  कि  हिन्दुस्तान  की  हकमत  को  अंग्रेजों  ने

 मुसलमानों  से  छीना  था  ।  अंग्रेजों  की  3जर  में

 “मुसलमान  -दुश्मन  नर त  समझे  जाते  ब्न्गे
 थे  44857  की  जंगे  आजादी  ने  आग.  म
 तेल  डालने  का  काम  किया  ।  अंग्रेज  फ़ातेह
 कौम  के  नाते  मुसलमानों:  की  तहज़ीबो  तमदून
 और  तार्ल.म  को  बरबाद  करने  पर.  तुज
 थे।  अंग्रेज  अंग्रेजी  को  सरकार्र/  ज़बान,  बनाने
 की  कोशिश  करने  लगे  ।  हमारे  मुल्लाओों  ने
 अंग्रेज़ी  तालीम  की  सख्त  मुख  लिफ़त  की  |

 हम  आहिस्ता  आहिस्ता-  जिन्दग  के  हर
 शोबे-  में  पीछे  पड़ने  लगो  |  यह  वह  वक्‍त  -था
 जब  सर  सेयद  अहमद  खां  कं  जाते  गिरामी
 ने  हालात  की  नज़ाकत  को.  समझा  और

 मुसलमानों  के  पिछड़पन  और  बदहाली
 को  दूर  -करने  की-  सोची,  वक्‍त  -की
 नब्ज  पर.  हाथ  रव  और  ह 1. ह  में

 अलीगढ़  में  मुसलमानों-  को  जदीद  तार्ल  म

 से  रशनास  कराने  के  लिए  एक  स्कूल  कायम

 किया  जो  8  जनवरी,  877  में  मोहमडन
 ऐंग्लो  ओरिएंटल  कालेज  के  नाम  1  मशहूर

 हुआ  ।  एम.  ए  ओ  कॉलिज  और  मुस्लिम

 यूनिवर्सिटी  एसोसिएशन  की  अनथक  कोशिशों
 के  बाथस  920N  अल  गढ़  मुस्लिम  यूनिर्वाध्टी
 की  बूनियाद  पड़ी  ।  इस  यूनिर्व्ट्टि--का
 मकसद  खास  कर  मुसलमानों  के  तार्ल  मे  मयार

 को  बुलन्द  करना  था  इसमें  बार  सता  आहिस्ता

 बहुत  से  शोबे  इस्लामिक  स्टड  ज़  के  खोले  गए

 जिनमें  इस्लार्म।  तार्ल,मात  दी  जाने  लर्ग,  ।

 इस  यूनिवर्सिट्ट;  के  जरिए  मुस्लिम  फ़िलार  फ़,
 इस्लामिक  हिल्ट्री  मस्लिम  ला  और  पश्चिम

 एशिया  कौ  ज़बान  अरबी  त््ौं  फ़ार्स्स  की

 तालीम  का  मनास्ति  बन्दोबस्त  किश्ग  गथ्य  |
 यनिर्वाधिर्ट।  की  कलचरल  जबान  उर्द  बनाई

 |

 ।  अलीगढ़  मस्लिम  यनिवर्शिटी  की

 डिग्री  को  कानूनी  दर्जा  दिलाने  के  लिए
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 सरकारी  मंजूरी  ज़रूरी  थी  इसलिए  एम.  ए.  त्रो.

 कालेज  सोसाइटी  और  मुस्लिम  यूनिवर्शिटी
 एसोप्िएशत  ने  अपना  सारा  इस्ताधा  और

 नकद  25,000  रुपया  छरकार  के  हवाले  कर

 अजीगढ़  मुस्लिम  एनिवर्सिटी  की  कानूनी  मंजूरी
 ली  जो  i920  का  एक्ट  कहा  जाता  है।  अब

 शरर यह  कहा  जाए  कि  सरकारी  एक्ट  के

 जरिए  हो  अलीगढ़  भुस्लिम  यूनिवर्सिटी  कायम

 हुई  तो  यह  जुल्म  नहीं  तो  और  क्‍या  है  ?  क्‍या

 हम ब्रौर  ग्राप/इस इस  बात  को  मानने  के  लिए  तैयार

 हैं  कि  हिन्दुस्तान  की  आजादी  हमारी  जददो-

 जहंद,  कुर्बानियां  और  खून  पसीना  बहाने
 के  शिले  में  हमें  नहीं  मिली  बल्कि  ब्रिटिश

 पालंमेन्ट  के  ऐक्ट  के  ज़रिए  मिली  है  ?

 मामूली  समझ  रखने  वाला  इनसान  भी  इसे

 कबूल  नहीं  कर  सकता  है  ।  मुल्क  कानून  के

 तहत  हर  तालीमी  दरगाह,  ख्वाह  वह  प्र।इमरी

 हो,  सेकेन्ड्री  ही  या  यूनिवर्सिटी  दर्जे  का  हो--
 सरकारी  मंजूरी  के  बगैर  चलाया  नहीं  जा

 सकता  है  ।  मंजूरी  देना  सरकार  का  कानूनी
 कर्ज  है  और  कायम  करना  एक  फ़र्द  की

 जिम्मेदारी  है।  किसी  भी  इमारत  की  बुनियाद
 रखने  में  एक  एक  ईंट  जमा  करने  की  ज़रूरत

 पड़ती  है,  फ़िर  जोड़ना  पड़ता  है,  खून  पसीना

 एक  करना  होता  है  और  तब  जाकर  मकान

 तैथ्रार  होता  है।  यह  कैसे  मुमकिन हो  सकता  है
 कि  इत  सारी  लवाज़मात  को  भूलकर  रिकग्निशन

 का  एक  जुमला  बुनियाद  का  हफ़ै-प्राखिर
 साबित  हो  जाए  ?

 अलीगढ़  मूस्लिम  यूनिवर्सिटी,  का

 माइना  रिटी  करेक्टर  बहाल  करने  के  बारे  में
 कहा  जाता  है  कि  सूपीरियर  कोर्ट  का  फ़ैसला
 सरकार  के  लिए  रुकावट  है  ।  32  वर्ष  की
 आ्राजादी  के  दर्म्यान  करीब  59  बार  दस्तूर  में
 ग्रमेन्डमेन्ट  हुए  हैं  ।  इपर्जेसी  के  दौरान  भी

 कानून  बताए  गए  और  सारे  कानूनों  को  पालंमेन्ट
 के  जरिए  तरमोम  किया  गया  है।  कहा  जाता

 हैकि  कौम  और  मुल्क  के  मफ़ाद  में  यह  सारी
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 तरमीमात  की  गई  हैं  |  क्या  अर्ल  गढ़  मुस्लिम

 यूनिवर्सिटी  को  माइनारि्ट  वरेकक्‍्टर  देना

 मुल्क  -  और  कौम  के  मफ़ाद  में  बेहतर  नहीं

 होगा  जबकि  बरल गढ़  भुस्लिम  पूनिवरचिटी
 एक  आला  कौर्म/  तार्ल  भी  इदारा  है  जहां
 किसी  भेदभाव  के  बगैर  हर  जात  और  फ़िरके
 के  लड़के  तालम  पाते  हैं  ?  965—72  के

 अमेन्डमेन्ट्स  ने  इस  यूनिवर्शिटी  के  माइनारिय,
 करैक्टर  को  जल्द  पहुंचाई  और  बुनिय्र्दः

 हुकुरु  से  मुछलमा नों  को  महरूम  कर  दिया  गगरा  |
 जो  मूसलमानों  के  लिए  जहनी  कुफ्त  का

 बायस  बना  हुआ  है  ।  उस  वक्‍त  से  आज  तक

 पालिय/मेंट  और  पालि4मेंट  के  बाहर  मुसल-
 मानों  की  तरफ  से  माइतोरिटी  करेक्टर  बहाल
 कराने  का  एहलजाज  जारी  है  ।  जब  सन्‌
 920  के  एक्ट  के  बहुत  सारे  मराआत  वापस

 किये  जा  रहे  हैं  तो कौमी  नुक्तेनज़र  से  माइना-
 ॥: अ  करक्टर  की  बहाली  मेरे  ख्याल  से  अजहद
 जरूदी है  1  माइतोरिटी  कमीशन  की  सिफारिश

 त्ौर  राज्य  सभा  से  बिल  की  भजरी  भो

 काबिले-गौर  है  ।

 हमारे  दस्पूर  के  दफ़ा  29  और  30  में

 अकलियतों  के  लिये  दिये  गये  मराआ्रात  के

 बारे  में  हमारे  मुल्क  के  सुप्रीम  कोर्ट  के  बहुत  से

 फ़ाजिल  जजों  ने  अपना  अपना  खयाल  और  राय

 फ़ेंसला  देते  वक्त  जाहिर  किया  है,  जो  काबिले
 गौर  है  मि०  मंथ्यू  और  चन्द्रवूड़  जजों  ने

 ग्रहमदाबाद  सेंट  जेबियर  सोसाइटी  के  मुकदमे
 में  राय  देते  हुए  कहा  है  :

 “Appliction  or  recognition  without
 which  the  educational  institution
 established  by  the  minority  for  im-
 parting  secular  education  will  not
 effectively  serve  the  purpose  for
 which  they  were  established  and
 cannot  be  made  an  instrument  of
 suppression  of  the  rights  guaranieed.”

 AIR,  974  S.C.  page  1389.

 में  यह  दर्ज  है  ।
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 [at  हलोसुदद  न  अहमद]
 प्रागें  यह  भी  -कह्ा  है

 “The  fundemental  rmghts  cannot
 be  surrendered  or  bartered  away,”

 हम  मुकदमे  के  फैसले  मे  श्री  खन्ना,  जज,

 सुप्रीम  कोर्ट  ने  कहा  है  कि

 “Liberal,  generous  and  sympa-
 tetie  approach  is  reflected  in  the
 Constitution  im  the  matter  of  pre-
 servation  of  the  right  of  minorites,

 so  far  their  educationa]  institu-
 tions  are  concerned.”

 इसके  भ्रलाका  सुप्रीम  कोटे  ने  i968  में
 झलीगढ  म्‌स्लिम  यूनिवर्सिटी  की  पिट  पर
 राय  देते  हुए  यह  कहा  है  ?

 “There  is  no  bar  for  the  Parlia-
 ment  to  make  law  for  governance
 of  Aligarh  Mushm  University  35
 it  thinks  fit”  (ATR  968  S  C  page
 682—para  34).

 चैयरमैन  साहब,  प्रार्टीकल  30(i)  के
 झन्दर'  यूनिवर्सिटी  का कायम  करना  एक  एबसो-

 लूट  राइट  है  लेकिन  साथ  ही  दस्तूर  में  ऐसी
 कोई  शर्ते  नहीं  है  कि  यूनिवर्सिटी  लेजिस्लेटिव
 एक्ट  के  जरिए  ही  कायम  होनी  चाहिए  जैसा
 कि  भाज  से  पहले  कल  भी  कहा  गया  था  कि

 सुप्रीम  कोर्ट  ने  एस्टाबिलिश”  का  इस्टर-
 प्रीदेशन  नेरो  सेंत  मे  किया  है  भोर  उस  पर  जो
 राय  दी  है  वह  मुस्लिम  मफाद  के  खिलाफ
 होती  है।  प्रौक्सफोर्ड  डिक्शन री  देखते  के  बाद,
 'पस्टाबिलिग'  का  जो  माइने  पाते  है,  वे
 ये  है

 “to  gecUre  permanent  acceptance
 for  feustom,  precedent,  belief  etc  )

 ौर  एडमिनिस्टर”  के  माइने  जो  प्रे।क्सफोर्ड
 डिक्शनरी  में  दिये  गये  है,  वे  ये  है

 “to  apply  (remedies  to),  centri-
 bute  to  (one’s  comfort  ete.)

 पह  मैं  इसलिए  कह  रहा  हैं  कि  “एस्टा-
 बिलिश”  का  जो  इम्टरप्रीटेशन  सुप्रीम  कोर्ट

 MAY  2,  979  University  376
 (Amendt  )  Bull

 ने  लिया  है,  वह  नेरो  सेल्स  मे  लिया  ग्रगा.  है
 शौर  उसको  बहुत  बाइड  तशीके  से  लेना
 चाहिए।  यह  मै  इसलिए  कह  रहा  ar  क्योकि
 प्राटिकल  30(1)  *  झन्दर  यूनिवर्सिटी  का
 कायम'  करना  एक  फ़न्‍्हममेन्टल  राइट  है  लेकिन
 साथ  ही  दस्त ८  में  ऐसी  कोई  शर्ते  नही  है  ।
 इसलिए  श्रलीगढ  मुस्लिस  यूनिवधिटी  एक्ट  में
 झगर  कोई  लेकना  रह  गया  है,  तो  उससे
 भ्रकलियतों  के  फन्डामेन्टल  राइट,  जिसकी
 जमानत  दस्तूर  ने  झ्राटिकल  30  (1)
 में  दी  है,  उससे  मुसलक्षानों  को  महरूम  नहीं
 किया  जा  सकता  जैप्ता  कि  मुल्क  के  श्राला
 अ्रवालत  सुप्रीम  कोठ  के  फाजिल  भौर  काबिल
 जजो  ने  अपने  अपने  फैसले  मे  राय  कायम  की
 है,  जिसका  जिक्र  मैं  पहले  कर  चुका  हू  ।

 इन  झारी  बातो  "को  मदेनजर  गखते  हुए
 यह  कहा  जा  सकता  है  कि  दस्तूरे-हिन्द  के
 जारी  होते  के  वक्‍त  भलीगढ  मुस्लिम  यूनिवश्निटी
 एक्ट,  920  रामज  था  जिसके  जरिए  यह  हक
 हासिल  था  कि  अलीयढ  घुह्लिम  यूनिवर्सिडी  कोर्ट
 के  मेम्बरान  और  अभफतरान  सारे  के  सारे

 मुसलमान  होगे  ।

 इन  बातोका  जिक्र  मैने  इसलिए  किया  कि
 प्रलीगढ  भुस्न्रिम  यूबिवर्धिटी  को  मुसलमात-
 ए-हिन्द  ने  कायम  किया  था।।  i968  की

 सुप्रीम  कोर्ट  की  राय  ने  तारीडय  हकीकत  से
 इनकार  तो  नहीं  किया  बल्कि  कानूनी  «  मुश-
 गाफिया  निकाल  कर  मसलहत  वक्‍त  का  साथ
 दिया,  तकाज़ाए  वक्‍त  का  नहीं  जैसा  कि
 मुल्क  के  बड़े  बास्ट्ीद्यशनल  एक्सपर्ट
 श्री  एम०  एस०  सीरवई  ने  सुप्रीम  कोर्ट  के
 फमले  के  बारे  मे  कहा  है

 “Phe  verdict  is  clearly  wrong
 and  productive  of  great  >  public
 misohief”,

 मुल्क  पकी  फलान्यहुदृद  के  लिए  भौर
 तरकारी  पॉलीसी  को  महेसजर  रखते  हुए
 लकरी  है  कि  सरकार'  भलीगड  मुस्लिम
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 af  ।बसिटी  बिल  979%  सरकारी  एमेडमेट्स
 ला  कर  ्  प्रालियामेट  &  जरिये  कानूत  बना
 कर  &स  देश  की  सक  से  बडी'प्रक्लिमत  मुसलमानों
 के  जायज  दस्तूरी  हकृक  बहाल  करे  ।  वरना

 हिन्दुस्तान  के  सेक्युलर  डेमोक्रेटिक  चेहरे  पर
 एक  बदनूसा  दाग  बाकी  रहे  जाएगा  if  वह
 इसलिए  भी  कि  अलीगढ़  मुस्लिम  बूमिव्सिटी
 रिठि  पिटीक्षन  पर  सुप्रीम  कोर्ट  ने  जो  फैसला
 l968  में  किया  वह  सारी  साबिका  रबायत
 के  खिलाफ  है  a  इससे  पहले  श्रौर  बाद  भी
 जब  कभी  अक्लिय्त  का  कल्बरल  पश्रौर

 एजूकेशनज  मामला  सुप्रीम  कोर्ट  के  सामने
 पाया  तो  ग्रदालते  ग्रालिया  ने  बढुत  हो  बुसग्रत
 श्र  झाला  स्थ्रिट  का  मुजाहरा  करते  हुए
 फैसला  दिया  ।  जैसा  कि  मैं  पहले  बता  चुका
 ह्

 अं  भ्ररमेन  साहब,  हमारे  देश  में  .04

 यू  निबस्सिटिया  है  |  झगर  उत  में  से  एक
 भ्रलीमढ  यूनिवर्सिटी  को  माइनोरिटी  करेक्टर
 दे  दिया  जाए  तो  कोई  फर्क  नहीं  पड  सकता
 है।  जब  कि  इसी  यूनिवर्सिटी  के  जरिए  सारे
 इस्लामी  ममालिक  से  बेहतर  रिश्ता  कायम
 करने  में  मदद  मिल  सकती  है  ।  ब  यह
 सारा  मामला  सरकार  की  ब्वाहिश,  तवज्जो
 झौर  रुझान  पर  मुनस्सिर  है।  नही  यूनिवर्सिटी
 एक्ट  और  न  दस्तूर  में  श्रमेडमेट  गैर-मुमकिन
 है  ।  भ्रक्लियत  के  जायज  हकूक  की  बहाली
 धौर  देख  रेख  पर  ही  सरकार  की  कामयाबी  का
 दारोमदार  होता  है।  इसलिए  चैश्नरमेन  साहब,
 मैं श्ापके  जरिए  वजीरे  तालीम  शौर  सरकार  से
 सिफारिश  करता  हूं  कि  वह  भ्रमेडमेट  ला  कर
 भलीगंढ़  मुस्लिम  यूनिवर्सिटी  के  माइनोरिटी
 करेक्टर  को  बहाल  कर  दे  1

 हता  हू  वही  ज्ञात  समझता  हूं.  जिसे  हक
 न'झबलए  मस्जिद  हूं  न  तहुजीब  का  फरजन्द

 इन्हीं  ब्याचात  शौर  सिफारिशात  के  साथ
 झगगी  बात  अत्म  करता  हू  ।
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 SHRI  G.  M.  BANATWALA  <{Pon-
 nani):  Mr,  Chairman,  Sir:  The  Ali-

 warh  Muslim  University  (Amendment)
 Bill  is  under  discussion.  I  have  moved
 an  amendment  to  refer  the  Bill  to  a
 Joint  Committee  of  both  the  Houses,
 with  instructions  to  report  to  this
 House  by  the  last  day  of  the  first  week

 of  the  next  session.

 The  Statement  of  Aims  and  Objects
 appended  to  the  Bil)  has  made  several

 claims.  It  is  however,  unfortunate
 that  all  these  claims  are  not  adequately

 Aligarh  Muslim  VAISAKHA  12,  90i  (SAKA)  University
 (Amendt.)  Bill

 reflected  in  the  provisions  of  the  Bill.
 The  Bill  also  doeg  not  concede  that  the
 Aligarh  Muslim  University  is  a
 minority  institution,  as  envisaged  by
 Article  30()  of  the  Constitution,  The
 Minorities  Commission  has  also  not
 been  consulted  by  the  Government
 before  the  Bill  was  introduced  in  this
 House.

 390

 The  Munorties  Commission,  vide
 their  letter  dated  th  March  978
 specifically  requested  the  Education
 Minister  to  give  it  an  opportunity  to
 express  its  views  with  respect  to  the
 Ahgarh  Muslim  University  before  any
 Bill  to  amend  the  Act  was  introduced
 in  the  House.  It  is  unfortunate  that
 the  Government  chose  to  neglect
 totally  the  request  of  the  Minorities
 Commission.  On  May  4,  1978,  the
 Education  Minister  made  a  statement
 in  the  House  announcing  the  decision
 of  the  Government  to  amend  the
 Aligarh  Muslim  University  Act.  The
 Minorities  Commission  learnt  of  this
 the  next  day  through  the  Press,  On
 हि  May,  978  the  Government  wrote
 a  letter  to  the  Minorities  Commis-
 sion;  but  in  this  letter  also,  the
 Government  saiq  not  a  ward  about
 the  specific  request  of  the  Minorities
 Commission.  This  shows  how  shabbi-
 ly  the  Minorities  Commission  has
 been  treated  by  the  Government.  The
 Minorities  Commission  hag  submitted
 its  report.  The  report,  after  our  re-
 peated  demands,  has  been  laid  on  the
 Table  of  the  House.  This  is  what  the
 Minorities  Commission  has  observed

 in  their  report,  at  paragraph  6:

 “The  Commission  haq  expected
 to  be  consulted  in  g  matter  which
 is  essentially  one  with  which  the
 Commission  are  concerned,  and  one
 in  regard  to  which  the  Commission
 had  specifically  requested  an  oppor-
 tunity  to  make  their  recommenda-
 tion  to  the  Government

 “The  Commission  regrets
 that  they  were  not  so  consulted  in
 the  preparation  of  the  Bill,”
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 I  have  raiseq  this  point  only  to  ask
 why  was  the  Government  fighting
 shy  to  consult  the  Minority  Commis-
 sion?  What  was  it  that  they  wanted
 to  hide?  What  was  it  that  they  feared
 from  the  Minority  Commission  created
 as  q  result  of  executive  order  of  this
 very  Government?

 In  fact  the  Ahgarh  Muslim  Uni-
 versity’s  Art.  30  is  translated  into
 reality.  The  Aligarh  Muslim  Uni-
 versity  represents  the  hopes  and  the
 aspirations  of  the  Muslims  in  India.
 It  is  most  unfortunate  of  course,  that
 the  amendment  Acts  of  965  and  972
 strangled  the  Aligarh  Muslim  Uni-
 versity,  The  present  Bill  claims  to
 ameliorate  the  situation:  but  the  pro-
 visions  of  this  Bill  do  not  adequately
 and  substantially  satisfy  the  aspira~
 tions  of  the  Muslims.  Great  were
 the  hopes  and  high  were  the  expec-
 tations  of  the  Muslim,  from  this
 Janatg  Party  Government,  But  I  am
 sorry  to  say  that  today  disappoint-
 ment  and  dismay  has  set  in  every-
 where.  In  the  first  place,  the  Bill
 does  not  ensure  to  the  U  iver  if,  ०8
 I  said,  the  protection  under  Article
 30,  clause  l  of  the  Constitution  as  a
 minority  institution,

 Now,  with  respect  to  the  autonomy
 of  the  University,  while  there  is  some
 improvement  in  the  Bill,  there  are
 basic  shortcomings  of  a  very  serious
 nature.  Several  examples  can  be  cited,
 but  because  of  the  paucity  of  time,  I
 wil]  restrict  myself  to  a  few  of  the
 provisions  of  the  Bill.  In  the  first
 place,  it  is  claimed  that  the  status  of
 the  court  ag  the  supreme  governing
 body  with  statute  making  powcr  4as
 been  restored  by  this  Bill.  That  *५  the
 claim.  We  must  understand  the
 nature  of  the  claim.  The  claim  is
 that  the  Bill  restores  the  status
 of  the  court  as  a  supreme  govern-
 ing  body  with  statute  making
 power,  Now,  Mr.  Chairman,  I  invite
 the  attention  of  this  House  to  clause
 8  which  substitutes  section  28  of  the
 principal  Act.  It  is  very  clearly  men-

 MAY  2,  979  University
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 tioned  that  the  court  wily  have  no
 power  whatsoever  to  amend  or  alter
 the  statutes  except  with  the  prior
 approval  of  the  visitor,  namely,  the
 President  of  India.  The  President  of
 India,  therefore,  has  arbitrary  powers,
 and  the  entire  court,  therefore,  is
 helpless  in  this  particular  matter.  The
 claim  that  hag  been  made  in  the
 statement  of  objects  and  reasons  is-
 therefore  not  truly  reflected  in  the
 Bill,  The  claim  ig  a  great  farce  that
 has  been  created,

 302°

 Then  it  must  be  .emembered  that
 the  most  important  change  that  was
 made  by  the  Act—I  should  say
 black  Act  of  972—was  to  replace  all
 the  statutes  then  prevalent  with
 another  set  of  statutes.  It  is  unfortu-
 nate  that  these  statutes  are  retained
 even  by  this  Bill  The  Act  of  ‘1972,
 as  far  as  statutes  are  concerned,
 threw  its  net  far  and  wide,  cover-
 ing  subjects  hke  termg  and  conditions
 of  services  of  teachers,  terms  and
 conditions  of  the  services  of  even  the
 temporary  teachers,  terms  and  condi-
 tions  of  the  services  even  of  those
 teachers  appointed  on  casual
 vacancies,  removal  of  employees,
 courses  of  study,  maintenance  of  dis-
 cipline  aMong  students  and  sg  on.
 The  black  Ack  of  972  made  statutes”
 with  respect  to  all  these  matters;
 these  statutes  are  retained  by  the
 present  Bill  and  the  court  has  no
 power  to  change  those  statutes
 without  the  prior  sanction  of  the
 visitor,  namely  the  President  of
 India.

 Let  us  take  statute  4(l)  which  is
 about  the  appointment  of  Pro-Vice-
 Chancellor;  that  statute  is  maintained
 even  by  the  present  Bill.  The  Pro  Vice
 Chancellor  will  be  apointed  by  the
 executive  council  on  the  recommenda-
 tions  of  the  Vice  Chancellor,  THe
 Vice-Chancellor  recommends  to  the‘
 executive  counci]  and  if  the  executive
 council  doeg  not  like  the  recommen-
 dation  of  the  Vice  Chancellor  the
 matter  goes  to  the  President  and  the
 President  may  himself  appoint  the
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 recommended  Pro-Vice  Chancellor.
 ‘Such  are  the  sweeping  shortcomings
 stil]  to  be  found  in  the  present  Bill
 inspite  of  some  improvement  that  has
 Deen  made.

 Look  at  the  appointment  of  the
 Vice  Chancellor.  According  to  the
 Bill  the  Vice  Chancellor  will  be
 appointed  by  the  visitor,  namely,  the
 President  of  India,  from  a  panel  to

 be  submitted  by  the  court.  The  court
 is  also  not  free  to  submit  a  panel  to
 its  own,  The  court  has  to  select  for
 its  panel  people  suggested  in  the

 pane]  submitted  by  the  executive
 eouncil.  Look  at  the  composition  of
 the  exccutve  council.  It  js  overwhelm-
 ‘ingly  packed  with  nominated  mem-
 bers  and  by  those  representing  internal
 interests.  there  are  hardly  5  members
 @lecteg  by  the  court  on  the  executive
 council,  Further  examples  may  be
 cited,  Section  12(2)  of  the  principal
 Act  confers  arbitrary  powers  on  the
 visitor,  Look  at  the  sweeping  nature
 of  the  limitation.  The  court  igs  help-
 less  in  establishing  special  centres,
 specialised  laboratories,  research
 institutions  etc.  for  the  furtherance
 of  its  objectives  without  the  prior
 sanction  of  the  visitor,  namely,  the
 President  of  India.  The  court  is
 subordinate  to  the  visitor.  Therefore,

 prior  sanction  is  necessary  even  in
 such  matters,

 The  present  amending  Bil]  makes
 new  statutes  Nos.  32,  38  and  34.  These
 876  provisions  for  students’  unions,  for
 teachers’  association,  and  for  other
 staff  association.  The  provision  is
 most  undemocratic  in  nature.  These
 associations  and  unions  are  not
 allowed  to  have  their  own  constitu-
 tion;  it  wil)  be  prescribed  by  the
 statutes  ang  these  statutes  cannot  be
 altered  without  the  prior  approval  of
 the  visitor,  These  are  the  many  short-
 comings  of  a  sweeping  nature  that
 have  to  be  considered  by  this  House.

 There  is  parrot  like  repetition  of
 untenable,  ill-conceived  and  out-

 ‘Moded  arguments.  It  is  argued  that

 University
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 contributions  have  been  received  from
 non-Muslim  donors,  that  the  principal
 of  the  M.A.O,  college  wag  an  Einglish-
 man,  that  non-Muslims  are  also
 admitted  as  students  and  so  on.  I  have
 dealt  at  length  with  this  particular

 point,  last  time  when  I  moved  my  own
 non-official  Bill  on  this  matter  and  I
 have  pointed  out  that  none  of  these
 arguments  compromise  the  fact  that
 the  university  a  minority  institution
 under  article  30()  of  the  Constitution,
 The  donations  were  given  to  avowed-
 ly  Minority  institutions.  The  donors
 would  have  felt  insulted  by  the
 present  suggestion  that  their  donation
 deprived  the  institution  of  its
 minority  character.  They  really  gave
 donation  so  that  the  minority
 institution  may  come  into  existence.
 Further,  surely  the  employment  of
 non-muslim  staff  cannot  be  consider-
 ed  as  destructive  of  the  minority
 character  of  the  Aligarh  Muslim  Uni-
 versity.  With  respect  to  admissions,
 the  Supreme  Court  in  its  own
 opinion  in  Kerala  Education  Bill  1977
 have  already  opined  that  thig  does
 not  militate  against  the  minority
 character.

 There  is  oMe  very  important  point
 to  which  I  would  like  the  Government
 to  give  its  thought  and  this  House  to
 give  its  serious  consideration.  We

 have  been  demanding  the  restoration
 of  the  minority  character  of  the  Ali-
 garh  Muslim  University.  The  defini-

 tion  given,  therefore,  must  be  properly
 changed.  But  the  Government  had

 suggested  the  definition  of  the  word
 ‘university’.  I  put  this  question
 specifically—what  is  the  purpose  of

 thig  definition  which  has  been  sug-
 gested  by  the  Government?  What  is
 the  purpose  of  the  definition  suggested
 in  the  Bill  by  the  Government?  Does
 this  definition  give  the  University  the
 protection  under  Article  300)९  It
 does  not.  I¢  it  does  not,  it  doeg  not
 satisfy  the  Muslims,  But  further  what
 happens?  The  hon,  Minister  ha;  him-
 self  clarified  that  this  definition,  and
 the  Bill  also  are  in  accordance  with  the
 opinion  of  the  Supreme  Court  in

 Aziz  Basha’s  case.  In  Basha’s  case  the
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 Supreme  Court  held  that  the  Uni-
 versity  was  not  established  by  Muslims
 Now,  what  the  Government  ig  doing
 is  simply  endorsing  the  opinion  of  the
 Supreme  Court.  What  the  Muslims
 asked  was  the  correction  of  the  situa-
 tion  resulting  out  of  the  judgement  of
 the  Supreme  Court.  What  we  were
 demanding  was  that  the  word
 ‘university’  should  be  so  defined  that
 minority  character  comes  up.  On  the
 contrary  the  Government  comes  for-
 ward  to  endorse  the  judgement  that
 has  been  given  by  the  Supreme  Court.
 The  definition  given  by  the  Govern-
 ment  in  the  Bill  explicitly  makes  a
 distinction  between  the  Aligarh  Mus-
 lim  University  on  the  M.A.O,  College,
 The  definition  of  the  Government

 says  that  it  was  the  MAO  college  that
 was  established  by  the  Muslimg  and
 not  the  University  That  js  the  defini-
 tion  given  by  the  Government.  The
 definition  endorses  once  and  for  all
 decision  of  the  Supreme  Court  and
 closes  all  the  doors  whatever  with
 respect  to  the  fate  of  the  University.
 We  asked  with  great  restlessness  to
 change  the  definition.  to  change  the
 situat.on  resulting  trum  the  decision
 of  the  Supreme  Court  and  the  Gov-
 ernment  in  complete  defiance  of  all
 our  sentiments  have  come  forward

 merely  to  endorse  what  the  Supreme
 Court  has  said.  What  will  be  the  fate’
 Tomorrow,  we  will  not  even  be  left
 with  the  alternative  of  approaching
 the  Supreme  Court  to  revise  its
 decision.  Then  the  Supreme  Court
 will  say  that  the  definition  has  al-
 ready  been  changed  and  the
 definition  changed  by  the  Parliament
 has  said  that  the  University  is  not
 established  by  the  Muslims,  That
 means  the  opinion  of  the  Supreme

 Court  endorsed  by  this  Parliament
 closes  the  door  once  and  for  all  for
 us  even  to  approach  the  court  to  re-
 view  its  decision,  This  is  a  clear
 deception  and  great  fraud  that  is
 being  committed  upon  the  Muslims.  I
 atk,  if  the  definition  suggested  by  the
 Government  does  not  give  ug  the
 minority  character,  then  what  is
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 exactly  the  purpose  of  changing  the
 definition?  If  you  keep  the  original
 definition  of  the  Act  of  920  that
 ‘University’  means  Aligarh  Muslim
 University  then  at  least  there  igs  no  |

 finality  of  opinion  given  by  this.
 Parliament.  At  least  the  doorg  will
 be  open  for  the  people  to  go  to  the
 court,  However,  I  gay  that  this  Bill
 and  this  definition  puts  the  seal  of
 finality  on  al)  arguments  concerning
 the  minority  character  of  the  Aligarh
 Muslim  University  and  sayg  to  one
 and  all  in  it,  definition,  in  accordance
 with  the  Supreme  Court  decision,
 that  the  university  has  been  estab-
 lished  by  the  Act  and  the  M.A.O.
 College  was  established  by  Muslims.
 Thig  is  only  a  point  I  was  making.
 What  we  want  of  the  Government  is
 to  come  forward  in  accordance  with
 al]  the  historical  facts  to,  so  change
 the  definition  as  to  give  us  the
 minority  character,  ic.  to  give  us  the
 protection  under  article  30(i).  I  plead
 with  the  Government  to  consider  the
 sentiments  of  the  millions  of  Muslims
 of  India,  I  hope  the  demand,  which
 is  a  very  just  demand,  will  even  at  this
 late  stage,  be  conceded  by  the  Gov-
 ernment,  There  are  a  few  improve-
 ments  in  the  present  Bill,  There  are,
 however,  serious  shortcomings  that  I
 have  pointed  out.  It  is  absolutely
 necessary  that  these  shortcomings  be,
 removed,  I  once  again  appeal  to  this
 House  and  to  the  hon,  Minister  to
 consider  all  these  things.  Govern-
 ment  is  indeed  bound  by  the  decision
 in  Azeez  Basha's  case,  but  the  House
 ig  Supreme  and  it  can  effect  the
 change,  that  it  wants,  and  that  is
 exactly  the  plea  that  we  make  before
 this  House.  Please  accept  the  amend-
 ment  to  the  definition  of  the  word
 ‘university’  which  the  Minoritles
 Commission  has  suggested  with  a  view
 to  give  Ug  the  protection  under  article
 30(])  of  the  Constitution.

 श्री  कंवर  लाल  गुप्त  (दिल्ली  सदर)  :
 सभापति  महोदय,  मैंने  अपने  मित्र  श्र.  बततवाला
 का  भावण  बड़े  ध्मान  से  सुना  भौर  मैं  यह  भी
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 जानता  हूं  कि  अलीगढ़  मुस्लिम  यूनिवर्सिटी
 के  बारे  में  मुसलमानों  की  भावनाएं  बहुत
 उत्तेजित  है,  विशेषतः  i965  शौर  72  के
 संशोधन  के  बाद  यह  एक  जर्बदस्त  माग

 मुसलमानों  में  है  कि  इस  का  माइनारिटी
 करेक्टर  रहना  चाहिए  शौर  इस  की  ग्राटोनामी
 भी  इस  के  साथ  रहनी  चाहिए  ।  मेरी  जो
 अप्रोच  है  वह  केवल  इस  यूनिवर्सिटी  के  बारे
 में  नहीं,  बल्कि  देश  की  सभी  यूनिवर्सिटीज्ञ
 के  बारे  मै  एक  समान  है।  बहू  बड़ी
 अनकन्वेंशनल  है  1  मैं  यह  समझता  हूं  कि

 यूनिवर्सीती  जिस  उद्देश्य  के  लिए  बनाई
 जाती  है  वह  उद्देश्य  पूरा  होना  चाहिए
 न  कि  कोई  यूनिवर्सिटी  माश्नारिटी  की  है,
 कोई  मेजारिटी  की  है,  कोई  हिन्दू  की  है,
 कोई  म्‌ृसलमान  की  है  1  में  चाहता  हू  कि  यह
 चीज  देश  मे  33  साल  की  भ्राजादी  के  बाद
 तो  खत्म  होनी  चाहिए  शौर  जब  तक  यह  खत्म

 नही  होंगी  यह  दुर्भाग्य  की  बात  होगी  ।  यह
 दुर्भाग्य  है आज  भौर  उस  के  लिए  मै  बततवाला
 जी  को  दोषी  नही  ठहराता,  हम  झपने  आप
 को  दोषी  ठहराते  हैं  कि शायद  हम  इन  के  मन  में
 जो  विश्वास  पैदा  करना  चाहिए  यह  पैदा  नही
 कर  पाए।  इसके  लिए  हम  दोषी  है।  खास
 तौर  से  मेजारिटी  कम्युनिटी  दोषी  है  t  मैंने
 श्री  बनतवाला  साहब  की स्पीच  को  सुना
 मान  लीजिए  कि  मुस्लिम  करेक्टर  को  मान
 लिया  जाता  है  तो  क्या  लाभ  होगा  ?  इससे
 विशेष  लाभ  क्‍या  होगा  ?  मेरे  इलाके  में  करीब
 40-50  हजार  मुसलमान  बोट  हैं  ।

 भरी  बसन्त  शाडे  :  भौर  कुछ  नहीं  होगा
 तो  विश्वास  पैदा  होगा  |

 थी  हंबर  लाल  गुप्त  :  यहां  दिल्‍ली
 में  मेरे  इलाके  से  करीब  so  हजार  मुस्लिम
 बोद  है।  मैं  दिल्ली  में  पैदा  हुआ्ला  हूं  ।  मैंने
 देखा  है  मुसलमांतों  की  बस्तियों  में,  पहले
 अपने  बचपन  मैं  जब  स्कूल  में  पढ़ता  था  तब
 झौर  प्राज  भी  जब  जाता  हूं  तो  उसके  रहन
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 सहन  का  तरीका,  उतकी  झाथिक  पअ्रवस्था,
 उनकी  एकोलामिक  कंडीशंस,  प्रायः  मोटे
 तौर  पर  एक  जैसी  ही  है।  एक  घर  में  40
 साल  पहले  अग्रर  तीन  व्यक्ति  रहते  थे
 तो  झाज  8-i0  हो  गए  हैं  लेकिन  उनका  घर
 वैसा  ही  है।  अगर  बात  लोहा  कूटता  था  तो  उसका
 लड़का  भी  लोहा  कूटता  है  पौर  उसके  लड़के
 का  लड़का  भी  लोहा  कट  रहा  है  ।  मुझे
 बनतवाला  साहब  से  इस  बात  की  शिकायत
 है  कि  मूसलमानों  की  जो  लीडरशिप  है  उसने
 अभी  तक  सेंटीमेंटल  सवाल  तो  उठाए  हैं  लेकिन
 भ्राधिक  सवाल  नहीं  उठाएं  है  |  उतकी
 हालत  सुधारने  के  लिए,  उनके  स्टैंड  को
 ऊचा  करने  के  लिए  कोई  सवाल  नही  उठाए
 है।  मेरे  पास  डान  खुसरो  का  भाषण  है,
 मैने  उनसे  व्यकि  गत  बात भी  की,  उनसे  पूछा
 कि  झलीगढ़  यूनिवर्सिटी  ते  भ्रभी  तक  कितने
 श्ाई०  Uo  एस०  प्राफिसर  पैदा  किए,  कितने
 झाई०  पी०  एस०  झाफिसर  पैदा  किए  भौर
 सेन्ट्रल  सर्विसेज  में  वहां  के  कितने  लोग  हैं
 झ्ापको  जानकर  प्राश्चर्य  होगा  कि  (975—76
 तक  सारी  यूनिवर्सिटी  से  एक  भी  व्यक्ति
 सेन्द्रल  सविसेज  में  नहीं  गया  ।  प्रभी  पिछले
 एक  दो  साल  से  कुछ  शुदुझात  हुई  है  |  हम
 शिकायत  करते  है  कि  मुसलमान  बड़ी  जगहों
 पर  नही  है  लेकिन  क्यों  नहीं  है?  जब  तक
 झ्राप  प्रलीगढ़  यूनिवर्सिटी  का  स्टैंडर्ड  ऊंचा
 नही  करेंगे,  उसके  लिए  कोशिश  नहीं  करेंगे
 वहां  पर  अच्छा  स्टाफ  नहीं  होगा,  झच्छी
 टीचिंग  नहीं  होगी  तब  तक  केवल  मुस्लिम
 करैक्टर  बनाने  से  कोई  लाभ  नहीं  होगा  1

 एक  बात  मैं  मानता  हूं  कि  मुसलमानों
 की  कल्चर,  उनका  इतिहास  बना  रहना  चाहिए
 शौर  उसमें  हमारी  सरकार  को  भी  मदव
 करनी  चाहिए  ?  मैं  उन  लोगों  में  से  हूं  जो
 यह  समझते  हैं  कि  दोनों  चीजों  को  भलग  भ्रलग
 करना  चाहिए  1  अप्रगर  कोई  मुस्लिम
 इंस्टीट्यूशन  है  जोकि  मुस्लिम  कल्चर  के  बारे  में
 अध्ययन  कराती  है  जैसा  कि  शायद  प्रमरोहा
 में  है,  वेवबन्द  शौर  दूसरी  जगहों  पर  हैं  हों
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 [श्र,  कवर  लाल  गुप्ता]  जाए,  बहूर्मादर  में  जाए।  (व्यवधान)

 उनको  सरकार  प्राफिशियली  मदद  करे  ।
 मैं  इस  बात  का  स्वागत  करता  हूं  t  मैं  चाहूंगा
 कि  मुसलमानों  की  जो  कल्वर  है  उसकी
 स्टडी  मुसलमानों  को  भौर  दूसरे  लोगों  को  भी
 करानी  भादहिए  कि  हमारे  देश  में  क्‍या  हुआ
 लेकिन  झगर  उस  चीज़  को  आप  यूनिवर्सिटी
 में  लायेंगे  तो  चह  उचित  नहीं  होगा  ।  क्‍या  जो

 हमेशा  झलग  प्रलग  रहे  वे  भ्लग  पअ्लग  ही
 रहेंगे  ?  क्‍या  हम  मेमनस्ट्रीम में  नहीं  भ्रा  सकते  ?

 हम  कब  तक  झलग  भलग  रहेंगे  ?

 झापने  भ्राटिकिल  30  की  बात  कही  |
 ठीक  है,  जब  देश  का  बटवारा  ह््भा  तो  लाखों
 लोग  इधर  से  गए  भ्ौर  लाखो  लोग  उधर
 से  झभाए  ।  उस  समय  एक  खास  परिस्थिति
 थी,  एक  खास  सिच्युएशन  थी  जिसमे  भाटिकिल
 30  बनी  ।  शायद  हमारे  विधान  निर्माता
 इसको  बनाने  पर  मजबूर  हुए  कि  एजुकेशन
 के  मामले  में  भी  सेफमार्टस  रहनी  चाहिए  |
 धैं  समझता  हूं  कि  झान  32,  33  साल  के  बाद

 के  समय  आया  है  कि  हम  उस  आार्टीकिल  के
 बारे  में  रिव्यू  करें  भौर  खास  तौर  से  मुझे
 झौर  चीज़ों  में  एतराज  नहीं  है  लेकित

 एजुकेशन  में  कम  से  कम  यह  जरूर  होना  चाहिए
 एजूकेशन  के  मामले  में  हिन्दू,  मुस्लिम,  ईसाई
 पादरी  वगैरह  जैसी  चीज़  नहीं  होनी  चाहिए  1
 वह  सब  के  लिए  समान  होती  चाहिए  ।  वैसे
 झाप  कल्चर  के  बारे  में  कुछ  सुरक्षा  रखिये,
 धर्म  के  बारे  में  रखिये  भौर  दूसरी  किसी  चीज़
 के  बारे  में  रखिये  भौर  उस  के  लिए  सरकार
 से  भदद  चाहिए  तो  मैं  उन  लोगों  में  हूं  जो  यह्‌
 चाहते  हैं  कि  उनको  मदद  दी  जाए  ।  मेरी
 निगाह  से  एक  सच्चा  मुसलमान  बहुत  भ्रच्छा
 है  झगर  वह  नमाज  पढ़ता  हैं  भौर  मस्जिद
 में  जाता  है,  उसकी  बजाय  जो  भगवात
 को  नहीं  मानता  4  मैं  चाहुंगा  कि  कोई  मुसलमान
 कोई  ईसाई,  कोई  हिन्दू,  जो  भगवान  को  मानता
 हैं,  वह  गिरजाघर  में  जाए,  झगर  वह  जाता

 चाहता  है,  वह  मस्जिद  में  समाक्ष  पहने  के  लिए

 मैं  यह  कहना  चाहता  हूँ  कि  भगर  हिन्दू  है,  तो

 बहू  मन्दिर  में  जाएं,  मुंसलमान  है  तो  बहू
 मस्जिद  में  जाए  और  ईसाई  है  तो  गिरजाघर
 में  जाए  क्‍योंकि  वहां  जाकर  उस  को  प्रपने
 धर्म  के  बारे  मे  ज्ञान  होता  है  1  मैं  इस  को  बुरा
 नही  मानता  Le  (व्यवधान)  .  .  इसमें
 आप  का  मेरे  से  मतभेद  हो  सकता  है  लेकिन  मैं
 इस  को  ठीक  समझता  हू  ।

 श्री  बसन्त  साठे  (भलोला)  :  कितने
 पाथंडी  वे  लोग  हैं,  मंदिर  मे  जा  कर  सारे
 पाप  करते  हैं  |

 श्री  फंवर  लाल  गुप्त  :  सारे  पाखंडी

 नहीं  होते  हैं,  सारे  बुरे  नहीं  होते  हैं,  श्रच्छे  भी

 होते  हैं  -  मरा  कहना  यह  हैं  कि कोई  मुस्लिम
 जो  नमाज  पढ़ता  है,  रोजा  रखता  है  या
 मस्जिद  में  जाता  है।  मेरी  निगाह  में  वह
 0  गुना  ज्यादा  weer  है  उस  व्यक्ति  से  जो
 भगवान  को  मानता  ही  नहीं  -  इसलिए  |  मैंने
 वह  बात  कही  कि  झगर  झाप  कल्चर  के  लिए
 सैफगा्  करें,  तो  उस  को  सेफगार्ड  करने
 के  लिए  सरकार  को  पूरी  मदद  करनी  चाहिए।
 उस  के  लिए  किताबों  की  छपाई  है  या  5वों
 के  रहन-सहन  को  ठीक  करने  की  बात  है  तो
 वह  होती  चाहिए  ।  मैं  तो  यहां  तक  इस  के
 लिए  तैयार  हूं  कि  मुस्लिम  लीडरशिप  डेवेलप
 होकर  शाए  भौर  यह  मांग  करे  कि  हमारी
 एकोतामिक  कंडीशन्स  ठीक  होनी  चाहिए
 लेकिन  झाज  वह  हो  नही  रहा  है।  श्राज  32
 साल  में,  मैं  प्रपती  कांस्टीट्येस्सी  में  यह  देख
 रहा  हूं  कि  जिस  का  बाप  लोहा  कूटता  था,
 वह  भी  खुद  लोहा  कूटता  है  शौर  उस  का  लड़का
 भी  लोहा  कूटता  है  |  इसके  लिए  मैं  कुछ
 कहूंगा  तो  मेरी  बात  एक  खास  बैकग्राउस्ड
 में  समझी  जाएगी  लेकिन  मैं  यह  चाहूंगा  कि
 भुस्लिम  लीडरशिप  डेवेलप  हो  चाहे  इधर
 की  हो  ौर  थाहे  उधर  की  हों,  वे  भाधिक
 सवालों  को  लेकर  इकट्ठा  हों  शझौर  उसको
 ठीक  करें  झगर  वे  ऐसा  करते  हैं,  तो  चह



 or

 सारी  समस्या  ठीक  हो  जाएगी  ।  प्लीगढ़
 के  खुसद  साहब  का  भाषण  मेरे  पास  है।
 खुसरु  साहन  ने  क्‍या  कहा  है,  यह  मैं  भ्रापको
 पढ़  कर  सुनाता  हूं  :

 “Dr.  Kuzro  pointed  out  that  the
 University  did  not  believe  in
 making  any  special  reservations
 for  the  Muslims,  either  in  admis-
 sion  or  appomtment,  or  in  its  high-
 est  executive  body  of  270  members,
 the  Court,  There  have  been  sug-
 gestions  of  reserving  seats  for
 Muslims  in  the  Court,  but  so  far  we
 have  resisted  this”

 ये  डाक्टर  खुसर  है,  जो  प्रलीगढ़  यूनीवर्सिटी
 के  वाइस  चान्सलर  है  t  वें  झागे  यह  कहते
 हैं।

 “The  University,  Dr.  Kuzro  ad-
 mitted  had  been  hampered  by  a  mi-
 nority  complex  under  which  the
 students  never  become  competitive
 or  workeq  themselves  up  to  a
 levels  of  excellence  to  which  they
 were  capable.  However.  this
 attitude  of  diffidence,  he  maintain-
 ed,  was  fast  disappearing,  particu-
 larly  after  the  introduction  of  the
 traning  course  for  competitive
 examinations,  Initially,  the  num-
 ber  of  AMU  students  getting  into
 Central  Services  ran  from  0  tol

 per  cent,”

 This  is  the  position.

 भ्रध्यक्ष महोदय  मेरे  कहने  का  मतलब  यह  है  कि
 33  साल  के  बाद  भी  झाज  यह  मसला  हमारे
 सामने  है।  हमारी  जो  लीडरशिप  है  भोर
 उधर  जो  भाई  बैठे  हैं  सभी  से  मैं  हाथ  जोड़
 कर  प्रार्थना  करना  चाहता  हूं  कि  झ्रगर  जब
 तक  झाप  सही  सायनतों  में  मुसलमानों  की
 इकोनोमिक  कंडीशंस,  एजूकेशंनल  कंडीशंस
 झझौर  सोशल  कंडीशंस  को  मही  सुधारेंगे  aw

 तक  मुसलमान  भाई  वैसे के  वेसे  ही  रहते  वाले
 हैं। हम  ने  तीस  दाल  तक  |  शारे  देकर  रखा
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 है।  मैं  पूछना  चाहता  है  कि  प्रगर इस  यूनिवर्सिटी
 का  माइनोरिटी  करेक्टर  बन  जाएगा  तो  क्‍या

 वहां  सब  ठीक  हो  जाएगा।  प्ापने  यह  कैसे
 साख  लिया  कि  झगर  वहां  मुसलमान  होगा  तो

 वह  चाहेगा  कि  मुसलमान  ठीक  हो  भौर  हिन्दर्शों
 के  जाते  ही  वह  ठीक  नहीं  रहेगा  ।  सब  ता  हु
 के  लोग  होते  है।  आपको  इस  तरह  से  नहीं
 सोचना  चाहिए  |  झाज  33  साल  के  बाद

 हम  एक  हैं।  मुसलमान  यहां  किसी  की  दया
 पर  नहीं  है  -  सभापति  महोदय,  मुझे  याद  है,
 जब  967H  चुनाव  हो  रहे  थे,  मैं  उस  समय
 जनसंघ  में  था  तो  हमारे  देश  के  एक  गणमाण्ण
 नेता  प्रधान  मंत्री  जी  न ेउस  समय  मुसलमानों
 से  कहा  था  कि  अगर  जनसंध  यहां  पर  शा
 जाएगा  तो  तुम्हारी  मस्जिदें  गिरा  दी  जायेंगी

 तुम्हें  खत्म  कर  दिया  जाएगा।  कहने  का  मतलब

 यह  है  कि  क्‍या  मुसलमान  किसी  एक
 पार्टी  या  किसी  एक  व्यक्तित  की  दया  पर  यहां
 रहेंगे  ?  नहीं।  यहां  पर  मुसलमान  हैं  भोग
 देधर  झोन  राइट  ।  जैसे  मै  हूं  वैसे  भाष  है  1

 हम  में  कोई  फर्क  नहीं  है  प्रगर  मैं  यह  कहूँ
 कि  जनता  पार्टी  रहेगी  तो  मुसलमान  रहेंगे
 या  कांग्रेस  पार्टी  रहेगी  तो  मुसलमान  रहेंगे
 तो  ag  बेवक्फी  की  बात  होगी  were  कोई
 यह  कहता  है  तो  गलत  कहता  है  t  मैं  समझता

 हूं  कि इस  तरह  से  म ुसलमानों  से  कहना  गलत
 होगा  t

 श्री  सौगत  राय  (बैरकपुर)  :  आप
 इण्डियनाइज्ड  करने  की  बात  कहते  हैं  1

 श्री  कंवर  जाल  गुप्त  :  आज  इण्डियनाइज्ड
 सारे  हिन्दुस्तानियों  को  करने  की  जरूरत  है  1

 We  have  just  heard  Mr,  Saugata
 Roy.  He  hag  read  im  the  press  that
 about  5  military  offiters  of  different
 ranks  were  indulging  in  espionage
 for  Pakistan,  and  I  think  majority  of
 them  are  Hindus.  There  is  hardly
 any  Muslim.  So  you  have  to  Indi-
 anise  ell  the  Indians,  not  only  you
 and  me  or  Mr.  Banatwalla,  but  I
 think  all  the  three.
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 at  सौगत  राय  :  क्‍या  शाखाभा  में  ले
 जा  कर  करेंगे  ?

 श्री  कंबर  लाल  गुप्त  :  ऐसी  जो  शाजाएं
 हैं  बहु  बहुत  श्चण्छा  तरीका  है।  झगर  भाष
 भी  भा  जाएं  तो  देखेंगे  कि  वे  कैसी  है  ।
 मेन  स्ट्रीम  मे  लाने  की  बात  को  श्राप  छोड़

 &  किसी  फिर#  की  भावनाओं  को  उभाड
 कर  वक्‍ती  कुछ  फा+जदा  उठाया  जा  सकता  है
 लेकिन  &  नहीं  समझता  हूं  कि  इस  तरीके
 से  हम  उसफिरके  की  कोई  स|बस  करते  है,
 कोई  खिदमत  नहीं  करते  हैं।  मुसलमानों  को
 नशीली  चीज़  |  ला  कर  जो  झाप  उनको  नशे
 में  रखते  ह ैउसकी  जरूरत  नही  है  |  मुसलमानों
 को  चाहियें  नौकरियां,  एज  फकेशन,  उनको

 चाहिये  कि  उनकी  इकोनोमिक  कडिशन

 सुयरे।  श्गरन  नान  बनाने  का  काम  करता

 है  या  बिस्टिट  बनाता  है  तो  उसका  लड़का

 बड़ा  प्रादमी  क्‍यों  नहों  बन  सकता  है?  दस
 बीस  मुसलमानों  को  मिनिस्टर  या  पालिय  सैंट
 का  मैम्नर  बनाने  से  मुसलमानों  की  प्राबलेम
 साल्‍व  नह  हो  सकती  है  ।  तीस  साल  तक  यही
 होता  रहा  है।  थोडे  से  लोगों  को  पकड  कर
 शार  उनको  मंत्री  बता  कर  हम  धागे  वाकर  उन-
 को  घुमाते  रहे  है  ।  इस  तरह  फी  बात  से  कुछ
 होने  वाला  नह।  है।  हम  को  जड  को
 पकडना  चाहिये,  नीचे  से  काम  शुरू  होता
 चाहिये  ।

 मैं  श्रापकी  भावनाझों  की  कद्र  करता  हूं  ।
 में  धिक  यूनिवर्सिटी  के  बारे  मे  महा
 बल्कि सभी  के  बारे  थे  कहता  हूं।  जहां  तक
 कल्चर  का  सवाल  है  मुसलमानों  को  कल्चर
 को  भागे  बढ़ाते  के  लिए  जैसे  देवबन्द  हैं  उनको
 सरकार  को  प्रलंग  से  ग्राह  देनी  चाहिये,
 जितनी  दे  रही  है  उससे  कई  गुत्ता  प्रधिक  देनी

 चाहिये  ।  ऐसा  किया  गया  तो  सुझे  खुशी  ही
 होगी  इस  बूनिवर्सिटी भौर  बनारस  पूनिवर्सिटी
 से  नामों  को  हटा  कर  ऐसी  व्यवस्था  की  जाए
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 ताकि  वहां  भ्रच्छी  तालीम  ट्द्याथियों  को  मिले,
 कम्पीटीशंज़  मैं  वे  लोग  भाएं  और  कामयाव
 हों।  इस  तरह  की  व्यवस्था  आपको  करनी
 चाहिए  ।

 इन  शब्दों  क ेसाथ  जो  बिल  है  उसका
 मैं  पूरी  तरह  से  समर्थन  करता  हु  |

 श्रौमती  मोहसिता  किदव  ई  (झ्राजम-
 गढ़)  श्रापकी  मशक्र  हू  कि  झ्रापने  मुझे
 मौका  दिया  है  ।  अलीगढ  मुस्लिम  यूनिव-
 सिटी  मुस्लिम  कम्यूनिटी  जो  हिन्दुस्तान  मे
 बसती  है  उसका  एक  सरमाया  है।  श्रपनी
 शानदार  रवायात  के  साथ  झपने  प।नदार  तमदन
 के  साथ  वह  श्ाज  भी  नैशनल  सर्विस  श्रजाम  दे
 रही  है  7  उसने  बडे  बड़े  स्कालर,  साइटिस्टस
 और  हिस्टोरिएज़  पैदा  किए  है  जिन्होंने  हिन्दु-
 स्तान  में  ही  नहीं  बल्कि  पूरी  दुनिया  मे  नाम
 कमाया  है  ।

 इस  यूनिवर्सिटी  के  बारे  मे  बहुत  कुछ  यहा
 कहा  जा  चुका  है  |  मैं  उस  मे  जाना  नही  चाहती
 हू  ।  मैं  चन्द्र  चीज ेही  झ  पकी  खिदमत में  पेश
 करता  चाहती  हु  ।  उस  वक्त  मुल्लिम  कौम
 का  जो  हाल  हो  रहा  था,  जो  एक  निराशा
 का  वातावरण  था,  खुददारी  खत्म  होती  जा
 रही  थी,  डिमारेलाइजेशन  भा  रह  था  उसको
 देखते  हुए  सर  सैयद  प्रहमद  खा  को  खयाल
 झाया  और  मुस्लिम  कौम  हमेशा  उनकी  मसनून
 रहेगी,  तो  दुलिया  ममनून  रहेगी  और  उतका  नाम
 रहेगा  कि  न  सिर्फ  इतनी  बड़ी  चीज  इस  मुल्क
 को  बल्कि  दुनिया  को  उत्होंने  दी  भौर  इस
 यूनिवर्सिटी  को  कायम  किया  |  दुनिया  के
 तमाम  हिस्सों  से  यहां  लड़की  पढ़ने  के  लिए
 झाते  हैं।  मर  सैयद  झहुझमद  जा  ने  एक  ऐसा
 सरमाया  छोडा  है  जिस  ने  अहुत  कुछ  इस  कौम
 को  दिया  है।  जब  उन्हींने  इस  यूनिवर्सिटी
 के  बारे  मे  सोचा  था  तो  उनकी  दिंसांग  में  यही
 चीज  भी  कि  मुस्लिम  कौ  के  धच्यों  कों  भी

 पढ़ने  लिखने  भौर  खास  तौर  से  हायर  एजुकेशन

 है.
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 का  भौका  सिलता  चाहिए  ताकि  बे  भी  मुल्क
 की  खिदमत  कर  सके  शझौर  अपनी  इकतसादी
 हालत  को  सुधार  सके  ।  जिस  वक्‍त  उन्होंने
 इस  यूनिवर्सीटी  की  बात  की  उस  वक्‍त  मुसल-
 मान  कौम  में  भी  उनके  खिलाफ  एक  जज़बा
 उमरा  ।  चूकि  उस  वक्‍त  अग्रेजो  के खिलाफ
 एक  जबर्दस्त  नफरत  का  जज़बा  मुसलमानों
 में  था  इसलिए  लोगों  ने  कहना  शुरू  कर  दिया
 कि  सर  सैयद  प्रहमद  खा  मुस्लिम  कौम  को
 ला  जहब  कौम  बना  रहे  है,  उसको  प्रपने  दीन
 से  बे  बहरा  कर  रहे  है  झप्रेजी  तालीम  दे  कर
 झोर  मुल्क  के  नौजवानों  को  बरबाद  करने  जा

 रहे  है.  लेकिए  उन्होने  बडे  हौसले  शौर  हिम्मत
 के  साथ  सारी  बाते  सही  ौर  यह  डगकेबल
 चली  1

 एजूकेशन  मिनिस्टर  की  स्पीच  को

 सुत  कर  मुझे  बड़ा  ताज्जुब  और  अफसोस  हुभा
 जब  उन्होने  एक  दलील  यह  दी  जोकि  बड़ी  बच-
 फाना,  बड़ी  चाइल्डिश  थी  कि  पहला
 ग्रेजुएट  जो  इस  यूनिवर्सिटी  से  निकला  बह
 नान-मुस्लिम  था।  वह  बात  उन्होने  बड़े
 फछा  के  साथ  कही  है।  यह  कोई  दलील  नहीं
 थी  जोकि  मुस्लिम  कारेक्टर  के  खिलाफ
 पेश  की  जा  सकती  हो  |  यह  तो  फछ्य  की  बात-

 है  इस  यूनिवर्सिटी  के  लिए  कि  वह  नान-

 मुस्लिम  था,  खुशी  की  बात  है।  श्राज  भी  वहां
 चालीस  परसेंट  के  करीब  तालिब  ल्म  नाने

 मुस्लिम  हैं।  टीचर्स  भी  बढ़ा  नान-मुस्लिम  हैं।
 यह  तो  वहां  के  करेक्टर  की  बात  हुई  ।  इस

 यूनिवर्सिटी  को  कायम  करने  का  बुनियादी
 मकसद  क्या  था।  इसको  मुसलमानों  के

 जरिए  एस्टैबलिश  किया  गया  और  उनके

 जरिए  यह  एड्मिनिस्टर  की  जा  रही  है,  मैनेज
 की  जा  रही  है।  उसका  करेक्टर  कायम  रहुना
 चाहिए  1  मुझे  ताज्जुब  हुआ  यह  सुन  कर  जब

 उन्होंने  अपनी  स्पीच  में  श्रालिर  में  यह  कहा:

 “Tt  was  taking  up  the  very  im-
 portant  question  concerning  the

 University  406-
 (Amendt.)  Bill

 character  of  the  University.  It  is
 said  that  the  minority  character
 should  be  restored.  Now  we  are
 trying  to  understand  what  is  meant.
 by  the  minority  character.”

 6.00  brs.

 झापने  जिस  दक्‍त  अपने  977  %  मं॑निर्फरटों
 में  रखा  थ।  कि  माहनोरिटी  करेबटर  बहाल
 करेंगे,  माफ  क जिए.  एजूकेशन  मिनिस्टर
 साहब,  श्रापकों  उस  वक्‍त  इसके  मायने  नहीं
 मालूम  थे  कि  माइनोरिटी  ब  रेवटर  ह 2  मतरूय
 क्या  होता  है  ?  जो  पोलिटिकल  पार्टी  प्रपने
 मंतिर्फस्टो  में  रखे  कि  हम  माइनोरिटी
 करेक्टर  बहाल  करेंगे  ब्रौर  झ्ाज  झाप  झपन
 तकरीर  मे  कह  रहे  है  कि  हम  देख  रहे  है,  कि
 माइनौरिटी  करेबटर  का  मतल्ब  क्या  हूं  ता  है  if

 Blo  प्रताप  ह... द  ष्ब्म्वर  यह कोई  माह-
 तोस्टी  करेंक्टर  का  सवाल  नही  है।

 झीसती  सोहसिना  किदवई  :  आपने
 बारबार  यही  वहा  |  जब  मै  श्राज्मगढ़  मे
 इलेक्शन  लड  रही  थी  तो  पके  सदर  साहब
 वहा  गये,  झाप  उनकी  उस  बबत  रक्  रपीच
 निकाल  कर  वेख  लीपिए,  उनसे  वहा  सबल
 किया  गया  कि  आपने  माइनोडटी  बरंबटर
 की  बात  अपने  मनिफफेस्टो  में  की  है  कि  यह  झ्राप
 बहाल  करते  जा  रहे  है  तो कब  बहाल  करने
 जा  रहे  है  ।  झ्रलीगढ़  मस्लिम  यूनिवश्टी
 का  बिल  कब  इन्ट्रोड्यूस  करने  जा  रहे  है  ?
 उन्होने  कहा  कि  हम  जाते  ही,  जसे  कि  संशन
 प्रभी  हो  रहा  है  हम  जाते  हूं।  इसे  इन्द्रो-
 ड्यूस  करने  जा  रहे  है।  उन्हें  ने  बहा  कि  हम
 जाते  ही  इसे  इट्रोड्यूस  करेंगे।  श्राप  उस  वक्‍त

 का  प्रोसोडिग्ज  निकलवाबःर  देखिए  कि  इलै-
 कशन  बच् में  बह  बिल  यहां  इन्ट्रो डयूं  स  हुआ
 था,  महज  इसलिए  कि  झाजमगढ़  का  इलेकशम
 जत  लिया  जाये,  लेकिन,  इतफाक  से  धापकी
 बदकिस्मर्त,  शौर  हमारी  खशकिस्मर्त  ,  उसमें
 जनता  ने  प्रापके  खिलाफ  फैसला  किया  |
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 [श्रामर्त।  मोहसिना  किदवाई]
 झाज  प्राप  उंस  माइनौ स्ट  क्रैक्टर  का  मतलब
 समक्षना  चाहते  ने  कि  उसका  मतलब  क्‍या

 होता  है।  गुप्ता  ज  है  भ्रपन।
 तकरर  में  कहा  कि  आझापको  क्या

 राय  है।  श्राप  हूँ  कह  सकते  है  कि  हमने
 क्यों  सही  किया  ।  हमने  जो  गलती  की,  उसको
 ाप  भी  दोश्रायेग  जरूर,  ऐसा  लगता  है।
 मैं  कहना  चाहता  हू  कि  उस  वक्‍त  के  वजारे-
 झ्राजम  के  साथ  कछ  ऐसे  नादान  दोस्त  शौर  ह. 1 |
 समक्ष  लोग  थे  कि  जिन्होंने  करोडो  जोगो  के
 जजबात  का  एहसास  नहीं  किया  और  प्राज
 उस।  का  खमियाजा  हम  भगत  रहे  घौर
 शायद  झाप  भी  अगतेगे,  ऐसा  मैं  समझती  हू  ।
 मैंउसवक्त  भ  चाहत  थ  प्रौरप्राज  थ  कहता
 चहत।  हू  कि  कुछ  लोगां  ने  भपने  जाती
 मफाद  शौर  जात।  रजिश  के  लिए  हुसती-
 खेंलत  एक  ऐस  इस्टोट्यशन  को  खत्म  करने
 की  कोशिग  क  जो  झाज  भ  सरबुलन्द  होकर
 अपन  दास्तान  बयान  कर  रह  है  भौर  श्रागे
 अपने  मु  कतकबिल  के  ख्वाब  देख  रह  है  1

 | ह  मैं  ते  गृप्ता  ज।  क  तकरीर  बडे  गौर  से

 सुना,  इसमे  मजहब  का  सवाल  क्या  उठता  है?
 इसमे  कही  यह  नहों  है  कि  इस  यतिवर्सिट।
 का  दरवाजा  दूसरो  के  लिए  बन्द  है।  श्राप
 एक  तरफ  बात  कर  रहे  हैं  कि  हमने  प्राटोनामों
 दे  ब।  हमने  यूनिवर्सिट  क  झाजादा  बहाल
 कर  दो  और  जो  सुप्राम  गबनिंग  बाड़  है,
 जिसक,  प्राप  कोर्ट  कहते  हैँ  उसका  आपने
 ऐसे  बाघ  कर  रखा  है  कि  सो/मनेसन  के  लिए
 एग्ज  क्यूटिव  कमेंट  बनायें  उसके  जर्ें
 श्राप  फोर्ट  के  मेम्बर  को  लायेंगे  |  उसके
 मेस्वर  को  यह  हक  नही  है  कि  वहां  अपने
 वाइस  घाँसलर  क।  पैनल  प्रेज  सके  |  मैं
 झाप  से  पूछन  चाहत  हु  कि  झापने  जो  मेल

 स्ट्रोम  क।  बात  का  |  यूनिवर्सिटी  कोर्ट  को  जब
 अखितयार  था  झपने  पैनल  भेजने  का  उसमे

 चाहे  जिभ[उहीन  साहब  हो,  जाकिर  हुसेन
 साहब  हो,  ८  कर्नल  बश।र  हुसैन  खेदा  हो  या

 #लीयावर  जंग  हो  भौर  चाहे  बदकहीन

 MAY  2,  979  University  408
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 तैयबजी हो,  उसमे  कौनसा  ऐसा  वाइस  चांसलर

 था  जो  मेन  स्ट्रीम  की  बात  नहीं  करता
 था  ?  कौनसा  बाइस  चासलर  था  जो  मणहवी
 फिरकेवारियत  को  हवा  देता  था  ?  जितने
 ा  मैंने  नाम  गिताये  है,  सब  का  भ्रपन  भह-
 मत  थी  उनक  हैसियत  थो।  उन्होंने  इस

 मुल्क  मे  नही  बल्कि  दूसरे  मुल्को  मे  भी  अपना
 नाम  कमाया  है।  तो  कोर्ट  ने  इतनी  जिम्मेदारी
 के  साथ  प्रपन  जिम्मेदारों  को  समझते  हुए
 पैनल  भेजी  कि  उन्हाने  मुल्ब'  के  मफाद  को
 सामने  रखा  बौर  ऐसे  लोगो  को  चना  जिन  पर
 शप  शक  ननहं।  कर  सकत  हैं  3  गली  नहीं  उठा
 सकते  हैं।  वह  लोग  वहा  के  वाइस  चासलर

 हुए  ।  श्राज  उसो  कोर्ट  को  यह  श्रख्तियार

 नही  है  कि  पैनल  भेज  सके  1  यह  भ्रस्तियार

 है  कि  5  कापनल  ज  विजटर  के  पास  झायेगा,
 उसमे  2  के  नाम  को  डिलट  कर  सकता  है,
 कहे  सकता  है  कि  हम  नही  लेगे  ।  झाज  श्राप
 बात  करते  है  कि  हमने  72  के  बिल  मे  भी  जो
 न  जे  नहीं  थी,  वह  इस  मे  वर  द।  है  किएक  झान
 रेरी  ट्रेज पार  होगा  जिसको  एग्ज  क्यटिव  चने-
 गो,  लेक्नि  जो  एऐवउन्द्स  होंगे  वह  एक
 झ्राडिट  रिपोर्ट  के  साथ  पालियामेट  के  सामने
 रखे  जायेगे।  फाइनेंस  भ्राफिसर  का  उस  पर
 कोई  अ्ख्तियार  नहीं  है।  यह  सार।  चीजे
 कसि  किस्म  की  है  ।  आपने  जो  भी  नारा
 दिया,  श्राज  दो  साल  भ्रापक  सरकार  को  प्राये

 हुए  हो  गये,  झाप  हमेशा  यह  कहते  जाये  कि
 माइनौरिटट  करेक्टर  हम  बहाल  करेगश।
 चाहे.  इनकी  पार्क  *  सदर
 हों  या  मिनिस्टर  हो,  उनकी  स्पोचित्ञ  को
 निकलवग  कर  देखिए,  उन्होंने  हमेशा  यह  बात
 कही  t  ate  ore  मिनिस्टर  साहब  यह  बिल
 लेकर  भागे  है  कि  हम  माइनारिटी  करेक्टर
 नहीं  दे  सकते  है।  उन्होंने  तो  इस  यूनिवर्सिटी
 के  डेमोक्रेटिक  के  रेक्टर  तक  को  छीन  लिया  है  ।
 झाज  उसकी  हैसियत  क्‍या  रहेगी।  क्‍या

 मुस्लिस  यूनिवर्सिटी  सफ़ें  एक  कागजी  नाम
 रहेगा।  पभ्रगर  मुल्क  की  OO

 यूनिवर्सिटीज़  मे  से  एक  यूनिवर्धिशों  माइनारिटा
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 के  नाम  से  वाबस्ता  हो  जाये,  तो  कया  आफ़त
 या  कयांसस  भा  जायेगी  ?

 उत्तर  प्रदेश  की तकरीब ५  सब  यूनिवर्सिटीज
 भ्ाज  बन्द  हैं।  कही  कोई  पढाई  नहीं  हो
 रही  है  n  बी०  ए०  के  रिजल्ट्स  अभी  तक  नही
 झाये  है  और  नये  एडमिशन  भी  नही  हो  रहे
 है  t  लेकिन  उत्तेर  प्रदेश  मे  अलीगढ़  की  लैटरल

 यूनिवर्सिटी ऐंती  है,  जहा  डिसिप्लिन कायम  है,
 सही  तरीके  से  पढ़ाई  भी  हो  रही  है,  सेशन्ज्ञ
 भी  हो  रहे  है  भ्रौर  कोई  परेशान  या  दिवक्त
 की  बात  नहीं  है।  मैं  समझता  हु  कि  इस

 यूनिवर्सिटी  के  मामले  मे  मउहब  का  नाम  बीच
 में  नही  लाना  चाहिए  |  झान  ग्वल  मेम्बर  कहते
 है  कि  मुस्लिम  कल्चर,  तहर्जीब  शौर  तमद्दन
 रहना  चाहिए  ।  गुप्ता  जा  माफ  करे,  यह
 कल्चर,  तहज्वाब ब  भौर  तमहुन  प्राज  भा  हिन्दुस्तान
 में  नुमाया  है,  आज  भ।  उमक।  एक  ह।सथत
 है,  लग  उसका  जानते  है,  देखते  है  झौर  मानते

 है  1

 पता  नही,  खुसरा  साहब ने  कहा  से  उनको
 यह  इत्तिला  दे  दा  है  कि  झ्लीगढ़  यूनिवर्सिदा
 के  लडक  1976-7  से  पहले  भ्राई०  To
 एस०  झार  झाई०  एफ०  एस०  बर्फुरह  म  नहीं
 झाते  से  1  बह  इस  यूरनिरि  ्ें।  का  पिछली
 हिस्ट्र।  उठा  कर  देखे--अल।ग्रढ़  यूनिर्दासट।
 के  लड़के  बराबर  ग्लाई०  wo  एस०  भौर
 फारेन  स्विस  में  आते  रहे  है।  पिछले  साल  से
 पिछले  साल  वहा  के  एक  लडके  ने  आई०  एफ०
 एस०  से  टाप  किया  था  1  बहा  के  लड़क
 बड़े-बड़े  इज॑।नियर्ज  डाकटज,  साइटिस्ट्स  शौर
 स्कालर  बने  है।  बहा  क  महद।  हसन  साहब
 ब्रेन  डिज।दिज  के  टाप  क  डाक्टर  है,  जा
 अपना  साना  तहीं  रखते  है,  दूसरे  मुलका
 से  लाग  उनसे  शिक्षा  लेते  क  लिए  आत हू ।

 मे  ब/*बार  दरख्वास्त  करूंग।  कि  इस
 यूनिवर्सिदी  के  माइनारिठ।  कुरेबटर  को  बहाल

 University  4t0-
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 किया  जाये  भ्रव  सारी  पावर  सैंट्रल  गवर्नमेट
 को  दे  दी  गई  है,  चाहे  वह  विज़िटर  के  जरिये
 हो,  वाइस-चासलर  के  जरिये  हो  भौर  चाहे
 एक्सीक्यूटिव  कमेटी  के  ज्षरियें  हों  ।  200  के
 करीब  म्बर  होंगे,  जिनमे  कु  ल  28  मुसलमान
 होगे  ।  972  के  एक्ट  के  मुताबिक  एकसी:
 क्यूटिव  कमेटी  में  श्रोल्ड  बायज्ञ  की  तादाद
 5  थी,  लेकिन  इस  बिल  से  उसको  i0  कर

 दिया  गया  है--5  घटा  दिये  गये  है।  उस
 में  इतने  नाम  नेशन्ज्  किये  जायेगे  कि  वह
 ज्यादातर  एक  नासीनेटिड  बाडी  रहेगी,
 कहने  ने  लिए  चद  इलेक्टिड  मेम्बरान  होगे  |
 सरकार  जो  भी  चाहेगी,  वह  करा  सकगी  q
 सरकार  से  मेरा  मतलब  जनता  पार्टी  क।  सरकार
 से  नही  है  ।  आज  जनता  पार्टी  का  सरकार  है,
 कल  कोई  दूसरी  सरकार  झा  जायेगी,  भौर
 अगर  गुप्ता  जा  क  सरकार  शा  जायेगी,
 तो  हम  तो  बेमौत  मर  जायेगे  (ध्यवधान)

 ी  कंधर  लाल  गुप्त  (दिल्ली  सदर)  :
 श्राज  भो  हमार  गवनेमंट  है  ।

 शक्रोमतो  सोहसिता  किववबाई  मेरा  मतलब
 पारण  एस०  एस०--प्यु  रल  ग्रार०  एस७०
 एस०  सरकार  से  है।  बस  है  ता
 झाज  भ।  उनक।  हुं  सरकार  |

 खुदा  के  लिए  इस  यूनिवर्सिट।  को  दूसरे
 लोगा  क॑  रहमा  करम  पर  न  डालिये  |  उसक।
 झाटोनाम।  को  बरकरार  रखिये  शोर  उसका
 भझाजाद,  को  बहाल  क।  जिए।  मै  दाबे  क
 साथ  कह  सकत।  हू  कि  यह  यूनिर्वासिट।  कस  भ।
 किस।  कम्युनल  लाइन  पर  नहीं  चलत।  है  1

 1: त  मुस्लिम,  सिख  और  ईसाई  जिस  तरह
 बहा  रहते  है,  वेसा  म।हु।ल  किस।  भा  रकबे  शल
 यूनिवर्सिठ।  में  नही  रहा  है  1  मैं  श्रापको  भी
 दावत  देता  भाहूत  हूं  कि  भ्राप  बहा  जाकर
 देखें  1
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 [staar  तोहसिनां  किदवाई]

 मिनिस्टर  साहब  ने  न  बेग  कमेटी  का
 तज़किरा  किया  है  शौर  न  खुसरो  कमेटी  का
 तज्षकिरा  किया  है,  जिन्होंने  पूरी  तरह  से
 रीकमेड  किया  है  कि  कौन  कौन  स।  बाते  इसमे
 रहनी  चाहिए  और  कौन  कौन  सी  बाले
 निकाल  देनी  चाहिए  ।  मुझे  भ्रफप्तोस  है  कि
 मिनिस्टर  साहब  ने  सिर्फ  माइनोरिटीज़
 कमीशन  का  तज़बिरा  किया  है,  लेकिन  बेग
 कमेटी  और  खुतरा  कमेटी  की  रीकमेडेशन्ज
 का  कोई  तज़किरा  नहीं  किया  है  |  मैं  पूछता
 चाहती  हु  कि  भ्राखिर  उन्होने  बेग  कमेटी  शौर

 खुसरो  कमेटी  की  रीकमेडेशन्ज्ञ  को  क्यो  नहीं
 माना,  जिन्हें  खास  तौर  से  इसके  लिए
 बिठाया  गया  था  1  ऐसी  कौन  सी  वजह  थी
 कि  वह  सिर्फ  माइनारिटीज़  कमीशन  की
 रीकमेडेशन्ज  तक  रह  गये  और  उन्होंने  बेग
 कमेटी  की  सिफारिश  को  मेनशन  तक  नहीं
 किया  ।  मैं  झ्ापकों  पढ़  कर  सुनाना  चाहतो
 ह्  कि  बेग  कमेटी  ने  क्‍या  कहा  है  |  उसने

 कहा  है.

 “  that,  notwithstanding  any
 judgement,  decree  or  order  of  any
 court  or  tribunal  to  the  contrary,
 the  Aligarh  Muslim  University  shall
 be  deemed  to  have  been  established
 by  the  Muslim  mumority  of  India
 as  an  educational  institution  of
 ats  choice  and  shall  be  administer-
 ed  and  managed  as  provided  for
 in  articles  29  and  30  of  the  Consti-
 tution  or  the  University  be  defined
 as  a  University  established  by  the
 Muslims  of  India”

 wat  तरह  की  रेकमेडेशन  खुसरो  कमेटी
 मे  भी  की  है।  लेकिन  किसी  भ्री  चीज  का
 वजिकिरशा  मिनिस्टर  साहब  ने  नहीं  क्रिया  है  ।
 जितना  पहले  हमने  उस  बिल  में  दिया  था
 72  से  उससे  भी  कुछ  चीजों  को  निकाल  कर

 खत्म  कर  दिया  ।  नतीजा  यह  है  कि  सिर्फ

 कानूनी  पहलुभो  में  उलझा  कर  रख  दिया  ।

 MAY  2,  979  University  4I2
 (Amendt)  Bull

 सुप्रीम  कोर्ट  का  हवाला  आप  देते  है  ।  सुप्रीम
 कोर्ट  का  हवाला  कोई  माने  नहीं  रखंता  है
 इसलिए  कि  पालियामेट  को  अखिियार  है,
 उसका  यह  हक  है  कि  वह  जब  चाहे  कास्टी-

 अपूशव  को  बदल  सकता  है  ।  प्रगर  श्राप
 दिल  से  यह  लाना  चाहते  है,  प्रापके  ज़ज़बात  में
 सच्चाई  है  बौर  आपने  जो  इस  मुल्क  को
 माइनारिटी  से  वायदा  किया  था  माइतारिटी
 बौरेक्टर  का,  झगर  झाप  वाकई  उस  का  लाना

 चाहते  है  तो  मैं  मानती  हू  कि  श्राप  की  राह
 में  कोई  रोडा  भ्रटकने  बाला  नही  है  और  झाप

 कास्टीच्यूशन  मेड  करके  इस  चीज  का
 माइनोरिटी  को  वापिस  दे  सकते  है  ।  इसमे
 कोई  कानूनी  पहलू  की  बात  नही  हो  सकती  है  ।
 इसमे  सिर्फ  जो  एक  जजबाती  लगाव  है
 करोड़ो  मुसलमानों  का,  इस  यूनिवर्सिटी  से,
 उसकी  मै  बात  करती  हू  और  मै  समझती  हू
 कि  यह  प्रकसरियत  की  एक  फराखदिली  होगी,
 बडप्पन  होगा  कि  बहू  अकक्‍लियत  की  ण
 इस्टीव्यूशन  को  उसका  माइनास्टी  कैंरेक्टर
 बहाल  करके  अपने  पर  भो  भरोशा  पैदा
 कराए ।  ग्रापन॑  जो  वादा  किया  था  उसे

 पूरा  करे  वरना  न  आप  के  वादे  की  कोई  बकते
 है  न  कोई  इज्जत  है  भ्रौरन  काई  उस  के
 कगर  मरोसा  करत,  है  कि  आए  बग
 वादे  करने  है  क्योंकि  झाज  तक  मैनि-
 फेस्टो  का  एक  भो  वादा  झापने  पूरा  नहीं
 किया  है।  तो  प्राज  मैं झापसे  कहता  चाहतो
 हैं  कि  इन  तमाम  चोजो  को  छोडिए,  कानूनी
 पहलू,  मेन-स्ट्रीम  इन  सब  चीजों  को  छोड़  कर
 एक  श्रखलाकी  पहल  से,  सामाजिक  पहलू  से
 शौर  जज़बाती  पहुलू  से  गौर  करके  जैसा
 आपने  वादा  किया  था  माइनारिटी  कैरेक्टर
 बहाल  करने  का  उसे  बहाल  कर  के  इस  मुल्क
 की  माइनारिटी  में  एक  भरोप्ता  और  एतमाद
 पैदा  करते  की  कोशिश  कीजिए  ।

 ली  राम  विलास  पासवान  (हाजोपुर)
 सभापति  महोदय,  झभी  इच  बिल  पर  जो
 घर्चाए  चलो  है  उन  में  श्राटिकल  30(i)  का
 हवाला  दिया  जा  रहा  है।  मैं  ापके  सामते
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 झार्टिकल  30  सब  क्लाज़  (a)  पढ़

 रहा है.

 “All  minorities,  whether  based
 on  religion  or  language,  shall  have
 the  right  to  establish  and  admuinis-
 ter  educational  institutions  of  their
 choice.”

 इस  देश  का  दुर्भाग्य  है  कि  नीति  और
 नीयत  में  कही  तालमेल  खा  नहीं  रहा  है  ।
 हमारी  नीयत  कुछ  रहती  है  भौर  नीति  कुछ
 और  बनती  है  ।  श्ाज  क्‍या  कारण  है  कि
 आजादी  के  3  वर्षों  के  बाद  भी  जो  मुस्लिम
 समुदाय  है  या  जो  हरिजन  है,  आदिवासी  है
 उनका  विश्वास  इस  देश  में  किसी  भी  सरकार
 पर  नही  जम  रहा  है?  यह  तहुत  बड़ा  विचार-
 णीय  प्रश्न  है  ।  3i  साल  गुजर  गये  और

 3  साल  गुजरने  के  बावजूद  भी  क्‍यों  हम
 असुरक्षित  महसूस  करते  है

 7  जब  तक  श्राप
 इस  ब्‌नियदी  सवाल  का  हल  नहीं  निकालेगे
 तब  तक  हम  समझते  है  कि  समस्या  का  निदान
 नहीं  होगा  ।

 माननीय  सदस्य  त्यागी  जी  यहा  बैठे

 हुए  है  ।  इन्होने  झच्छे  इटेशन  से  ही  बह
 रेलिजस  इस्टीव्यूशस  का  बिल  मूव  किया  है।
 लेकिन  पूरे  देश  मे  एक  कोहराम  मचा  हुआ  है  |
 वह  क्‍यों  है  ?  जो  श्रादिवासी  है,  उन  में  जो
 क्रिश्चियन'  धर्म  को  मानते  है  क्यों
 उनके  दिमाग  में  श्ाक्रोश  पैदा  हो  गया  है  ?

 इसीलिए  न  कि  यदि  कोई  आदिवासी  है
 शौर  बहू  क्रिश्चियन  बन  जाता  है  भौर  एक  वह
 जो  किश्चियन  नहीं  है  दोनों  के  रहन  सहन
 में  झासमान  और  जमीन  का  फर्क  है  बौर
 जब  तक  सरकार  उन  समुदायों  के  लिए  जो
 'किश्जियन  नहीं  हैं,  उत  लिए  उतसे  अधिक
 काम  नही  करता  है  जो  मिशन  उनके  लिए  करता
 है  तब  तक  हम  लाख  चिल्लाते  गे  धर्म

 परिवर्तन  से  उत्को  रोक  नही  सकते  है।  इसलिए
 सब  से  बड़ा  काम  हैं  कि  झाप  मिशनरी
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 को  रोक  ।  लेकिन  मिशनरी  को  कहिएगा
 कि  तुम  हिन्दुस्तान  से  निकल  जापों  तो

 हिन्दुस्तान  के  भ्रन्दर  ही  जो  लोग  है  उन
 को  गस्‍सा  श्राएणा  |  सब  से  बड़ा  उन
 को  निकालने  का  एक  ही  तरीका  है  कि
 झगर  सिशनरी  एक  रुपया  खर्च  करती
 है  भ्रादिवासियो  के  ऊपर  तो  शाप  दो
 रुपया  खर्च  कीजिए  श्रौर  यह  देखिए  कि
 उस  का  सही  ढंग  से  यूटिलाइजेशन  हो
 रहा  है  या  नहीं  ।  मिशनरी  का  डाक्टर
 दिन  रात  वही  सोया  रहता  है,  जा  कर
 उन  के  दवा  दारू  करता  है  झोर  हमारा
 डाक्टर,  वहा  पहुच  नहीं  पाता  है  1

 इसलिए  जो  अल्पसंख्यक  लोग  है  उन  ग्रल्प-
 संख्यक  लोगों  के  दिमाग  से  जो  एक
 भावना  बैठ  गई  है  उस  भावना  को  हमे
 निकालना  है  ।  प्रलीगढ़  यूनिवर्सिटी  के
 सम्बन्ध  में  कहा  गया  कि  i875  में

 मोहमडन  एग्लो  इडियत  कालेज  के  नाम
 से  स्थापना  ली  गई  थी  ।  उसकी  स्थापना
 करने  वाल।  में  सर  सँयद  श्रहमद  साहब
 थे  i  i9i8  में  उनकी  मृत्यु  हो  गई  भौर
 1920  में  ्रलीगढ़  मुस्लिम  यूनिवर्सिटी

 के  नाम  से  इपको  घोषित  किया  गया  ।
 उस  समय  तीन  तें  दी  गई  थी  ।  पहली
 शर्त  यह  थी  कि  इसमे  77  एकड  जमीत

 होनी  चाहिए  शौर  बीस  लाख  दुपया

 होना  चाहिए  i  उन  शर्तों  की  पूर्ति  कर
 दी  गई  i95.  में  समर  में  जो  कानून
 बना  उसके  तहत  इसको  एकोनामी  को,
 स्वतवता  को  समाप्त  कर  दिया  गया  |
 965  में  फिर  एक  झाहिनेन्म  झाया

 शरीर  इसकी  पूरी  स्वत्न  ता  छीन  ली  गई  ।

 यह  काम  सिललिलेवार  बढ़ता  गया  |
 तमाम  देश  में  इसका  विरंध्र  किया  गया  ।
 972  में  नूरन  हसन  साहब,  शिक्षा  मंत्री

 ने  ऐसा  कानून  बताया  कि  जिल्‍  थोड़ी
 बहुत  बची  हुई  स्वतंत्रता  भो  समाप्त

 हो  गई  ।  फिर  तो  समूचे  देश  में  एक
 झान्दोलन  चला  ।  उस  समय  फीरोजाबाद,
 बनारस  शौर  झलीगढ  में  ग्रोशिया  तक
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 (or,  राम  विलास  पासवान]
 चली  ।  1973  में  अलीगढ़  मुस्लिम
 यूनिवर्सिटी  ऐक्ट  पर  सम्मेलन  हुभा  |
 जो  लोग  यहा  पर  इस  वक्‍त  बैंठे  है  इनमे
 झधिकाश  ने  जाकर  उसमे  भाग  लिया  और
 सभी  ने  कहा  कि  श्राप  लोगों  की  माग
 जायज  है  और  जो  कुछ  भी  हो  रहा  है
 बहू  श्रापके  साथ  अन्याय  है  ।  उस  समय
 बहुत  से  लोगो  ने  गिरफतारिया  दी  थी  ।
 यहा  पर  राजनारायण  जी  नहीं,  डा०
 फरीदी  झ्लौर  त  न  सौ भ्न्य  लोगो  ने  गिर-
 फूतारिया  दी  थी  1  3975  में  खुसरो
 कमेटा  के  सामने  यह  मामला  गया  ।

 छुसरो  कमेटी  की  रिपोर्ट  भी  झाई  लेकिन
 श्भी  तक  उसको  नहीं  माना  गया  ।

 इस  प्रकार  से  यह  मोटी-मोटी  बाते  है
 जितकी  बुनियाद  पर  यह  यूनिवर्सिटी  चल

 रही  है  7  जहा  तक  आजादी  की  लड़ाई
 की  बात  है,  मै  उन  लोगो  में  से  हू  जो

 यह  नहीं  चाहते  कि  इस  देश  में  कोई
 फिरकापरस्ती  हो  ।

 माननीय  कवरलाल  गुप्त  जी  यहा
 से  चले  गए,  इस  देश  में  देवी  देवताओो
 के  लिए  कह्ाजाता  है  कि  जमीन  दी

 जाए,  मन्दिर  मस्जिद  और  गिरजाघरो
 के  लिए  जमीन  दी  जाए,  मूततिया  जिनमे
 जान  नही  है  उनके  लिए  कहा  जाता  है  कि
 जमीन  दी  जाए  लेकिन  जो  ्ादम।  है  व

 भूखे  मर  जाये  |  मैं  कहता  इ  इस  देश  में
 सभी  की  पूजा  होनी  चाहिए  लेकिन  जहा
 पेट  जलता  हो  वहा  पर  धर्म  की  पूजा
 नहीं  हो  सकती  हैं  a  इसलिए  पहले  ग्राप

 भूखे  लोगो  को  श्रन्न  दीजिए,  वस्त्र  दीजिए,
 उनकी  पढ़ाई  की  व्यवस्था  कीजिए  उनके

 लिए  मकान  की  व्यवस्था  कीजिए  भौर
 उसके  बाद  धर्म-कर्म  शौर  पूजा-पाठ  की
 व्यवस्था  कीजिए  ।

 झाजाद  का  लड़ाई  मे  महात्मा  गांधी
 को  महात्मा  का  पहल"  खिताब  झगर  किसा
 ने  देया  था  तो  ह. स  अल।  गढ़  मुरिलम  यूनिवर्षिटी
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 ही  थी  ।  खान  भब्दल  गफ्फार  खा,  डा०
 जाकिर  हुपेन,  मौलाना  मुहम्मद  भली,  शोौकत
 अनी,  रफी  अहमद  किदवई,  शेख  भब्दुल्ला,
 राजा  महेन्दर  प्रताप  शिहु--पह  सभी  प्रलीगढ़
 मुस्लिम  यूनिवर्सिती  के  प्रोडक्ट  रहे
 है  7  जहा  तक  इस  यूनिवर्सिदी  में
 छात्रों  के  काविनेशन  को  बात  है,  वहा  पर
 पहले  36  परतसेंट  नान-मुस्लिम  स्टूडेन्ट  थे
 और  अभ।  भ।  मेडिकल  तथा  इजीनिर्यारिंग
 कालेजेज्ञ  म  60  परसेंट  से  झधिव  नान-

 मुस्लिम  स्टूडेन्ट  हैं  ।

 श्रल/|गढठ  म  इतना  बड़ा  दगा  हुभा,
 हमारे  प्रधान  मत्री  जी  अलीगढ़  गए  थे,
 उन्होंने  सराहना  की,  झला गढ  यूनिवर्धि्ी
 के  लड़के  रिलीफ  वे  काम  में  लगे  हुए  ये  |
 एक  तरफ  रायद्स  हो  रहे  थे  बौर  द््श्र।  तरफ
 वहां  के  लड़कों  मं  इस  तरह  का  जाश  था।
 वें  इस  देश  का  मुख्य  धारा  से  जुड़ें  हुए  हैं  ।
 वे  वहा  पर  उस  समय  'रिलफ  के  वाम  में
 झौर  एकता  स्थापित  करने  के  काम  से  लगे

 हुए  थे  1

 सरकार  अजीज  बाशा  वेज  यूनियन
 झाफ  इंडिया  केस  का  हवाला  देती  है।  मैं
 सरकार  म  वह ता  चाहता  हु  कि  इसमे  एरकार
 के  लिए  कोई  बड़ी  वात  नही  है  क्योकि  प्रीवी
 पसे  के  मामले  में  भी  सुप्रीम  कोर्ट  ने  विरोध
 किमा  था।  बैक  नेशनेलाइजेशन  का  मामला
 झाया  था,  जिस  मे  विरोध  मे  दिया  गमाथा।

 झभा  गोन्बध  की  जब  बहुस  ली  थी,  तो  गो-
 ह) ल  के  बारे  मे  भी  उस  दिन  मैंने  बहा  था  भौर

 यही  बात  कही  थी  कि  विनोबा  जी  के  प्रति

 हमारा  सारा  सम्मान  है  लेकिन  जिस  देश  मे

 हरिजन,  भ्रादिवाध्तियों  की  हत्या  हो  रही  है,
 बहा  घरवार  गो-हुत्या  के  सामने  तो  झुक  जाती

 है  लेकिन  हरिजनो  की  जब  हत्या  होती  है  भौर

 माइनोरिटीज  की  जब  हत्या  होती  है,  तो
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 wet  प्रकार  को  प्राथमिकता  देनी  चाहिए
 शौर  जस  को  बचाना  चाहिए  t  थदि  कोई
 बाबा,  धदि  इस  देश  मे  कोई  शकराचावे  इन
 लोगों  के  खिलाफ  कोई  ऐसी  बात

 कहता  है,  या  करता  है,  भो  पहुंले
 उस  के  लिए  कुछ  करता  चाहिए,
 उसके  लिए  मरना  चाहिए  और  उस  के  लिए
 डनिशन  करता  चाहिए  ।  झ्राज  श्राप  देखिये
 कि  चारो  शकाराचार्या  का मिलन  हो  रहा  है
 झौर  यह  एक  बहुत  भ।षण  मामला  है  q  चारा
 शकराचार्य  पुरी  म  बैठ  कर  कोई  वहा  से
 फरमान  जाई।  करेगे,  कोई  कही  दूरी  जगह
 में  फरमान  जारी  करेगे  झौर  कोई  वही  और
 से  फरमान  जारी  करेगे  t  श्रा५  उन  को  स्पीचों
 को  सुनिये।  पटना  में  शकराचार्य  ने  यह  कहा
 कि  ये  जो  लाग  है  ये  पेदायशो  अछत  है  ।  जब
 ऐसी  बाते  होती  है  तो  मै  आपसे  कहता  हू  कि  इस
 वेश  से  आप  को  बोर  सरकार  को  बढ़त  बारीकी
 से  सांचना  पड़ेगा  इस  सम्बन्ध  मे  ।  आप  बाहते
 है  कि  सुप्रीम  कोर्ट  की  रूलिंग  है।  गो-हत्था
 के  मामले  में  भी  सुप्रीम  कोर्ट  की  रूलिंग
 थी  t  उत्तमे  आप  नबे  संविधान  सशोधन  का
 मामला  ला  सवते  है।  प्रीवी  पर्स  के  मामले
 में  भी  ला  सकते  है  सुप्रीम  कोर्ट  की  रूलिंग
 के  विरुद्ध  और  बैक  नेशनेंलाइजेशन  के  विरुद्ध
 भी  ला  सकते  है  1  तो  क्यो  नहीं,  जब  सुप्रीम
 कोर्ट  दत  मे  ब्राधक  होता  है,  भाप  सुप्रीम
 कोर्ट को  यह  कहते  हैं  कि  ठीक  है  हम  इसके  लिए
 कानून  बनाते  हैं,  सधद  सर्वीपरि  है  संविधान
 में  सशोधन  करने  के  लिए,  आप  इसको  मानिये  1
 मैं  यह  नहीं  कहता  कि  आप  यह  करे  झौर  वह
 करे  लेकिन  मैं  स्पष्ट  रूप  से  कहुना  चाहता  हू
 भारत  सरकार  से,  जनता  पार्टी  की  सरकार  से
 कि  जनता  पार्दी  की  क्षरकार  के  द्वारा  केम  कोई
 काम  नहीं  होता  चाहिए  जिससे  हृरिजनों,
 आदिवापिनों  शौर  प्रत्ससख्यकों  के  मन  में

 एक  प्रशवाघक  चिन्ह  उठे  झौर  ऐसा  बरना
 क्षरकार  का  दोधित्व  हो  जाता  है।  जब
 धरकार  यह  कहती  है  कि  हुमारी  नीयत

 अिल्क ूल  क्षाफ़  है  ।  जब  प्राप  की  नीयत  घिल्कूल
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 we  है,  तो  आप  प्रपी  नीति  भी  सफ
 कर  दीजिए  qd  तीन  चोज़ों  के  सम्धन्ध  मे  जो  यह
 मामला  है  कि  माइनोरिटी  करेफ्टर  जोड़ना
 चाहिए,  श्रार्टीकिल  30  (a1)  के  तहत  इसका

 संचालन  होना  चाहिए  श्ौर  जो  कोर्ट  के  स्टेट्स
 को  बनाने  का  मामला  है,  जिध  को  पावर  नहीं
 दी  गई  है  शौर  जो  कोर्ट  के  कम्पोर्जीशन  को
 मामला  है  कि  इस  मे  जो  Go  लोग  है,  उन
 i60  में  से  50  यूवीवर्सिटी  के  एम्पलाइज

 हूं  ब्रौर  57  बाहर  के  लोग  हो,  तो  इस  तरह
 बीं  जितने  मामले  हैं,  भरकार  को  चाहिए
 कि  इन  सारी  चीजों  का  इस  मम  इन्कलूड  करें
 जिसमे  अल्पसख्यका  के  मन  ह. ह  किसी  तरह
 का  भय  न  हो  और  उन  के  दिमाग  में  किर्स।

 तरह  की  शका ने  रहे  और  जो  झली गढ  मुस्लिम
 यनिवर्सिटी  का  जीवन  है,  वहूं  प्रपने  आप  को
 राष्ट्रीय  धारा  क  साथ  जोड़  ।  मैं  वहा  के
 विद्याथियो,  शिक्षको  शौर  देश  के  तमाम
 अल्पसस्यको  से  गह  झाप्रह  कछूगा  कि  वे  यह
 सोचे  कि  हम  किसी  की  मरसी  पर  नहीं  है  1

 यहा  के  अल्पसंख्यक  क्सी  की  मरसी  पर  जिन्दा
 नही  रह  रहे  है  यह  उन  का  देश  हूँ भीर वे

 इसमे  झपने  अधिकार  चाहते  है  प्रौर  वे  प्रश्िक।  र
 उनको  मिलने  च।हिए  लकिन  जो  देश  की  मुख्य
 घारा  है,  अपने  प्रधिकारो  की  बदीलत,  उप्तमे
 वें  मिल  जाए  शौर  वे  यह  समझे  कि  यह  देश

 हमारा  है।  ह 1: 6  को  ध्रमझकर  वे  क्षारे  कामों
 के  बारे  में  सोचे  ।

 इन  शब्दों  के  साथ  मैं  श्राप  को  धन्यवाद
 देता  हु  भौरअपना  भाषण  समाप्त  करता हूं  ।

 MR,  CHAIRMAN  Before  I  call
 Shr  Shyamnandan  Mishra,  1  would
 like  to  inform  you  that  the  time  for
 general  discussion,  including  the
 Minister’s  reply,  will  be  over  by  5
 pm  and  the  Minister  will  take  about
 half  an  hour.  So,  it  is  the  pleasure
 og  the  House  to  extend  the  tame?

 SEVERAL  HON.  MEMBERS:  Yea.
 MR  CHAIRMAN,  So,  the  time

 for  general  discussion  is  extended  by
 half  an  hour.
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 शी  SOT  मिशन  (बेंगुपराय):
 दप्ापति  जी,  मैं  इने  एक  बड़ी  खुझ॒किस्मती
 मानता  हूं  कि  प्राज  मुझे  इफ  जिबे कक  पर  बोलने
 का  भ्रवपर  प्राप्त  हुभा  है।

 जिस  समय  972  में  बहू  काला  विधेयक
 झोया  था,  जिस  को  लेकर  थड़े-डड़े  म॑जाहिरे
 हुए  थे  सारे  हिन्दुस्तान  में,  छौरे  देश  मे,  भौर
 जी  हमारे  यहा  -  प्रकलियत  के  लोभ  हैं,
 उन  लोगों  की  भावताए  क्षुव्ध  हुई  थीं,  भड़की
 थी,  भाज  उए  विधेयक  के  पारेब्रे  प्रपरात  को
 खत्म  करने  के  लिए  7हूं  विधेयक  यहां  प्राया  है  |
 मैंने  उस  समय  भी  उस  के  खिलाफ  आवाज
 उठायी  थी  भर  जो  एक  बड़ा  सम्मेलन  हुम्ता
 था  उसमें  भी  मेने  भाग  लियों  था  |  उस

 समय  यह  उम्मीद  नहीं  हो  रही  थो
 कि  उस  समय  के  निजाम  को  जिसने  जो  काला
 विधेयक  बनाया  था  उस  को  खत्म  करने  में

 हमें  बहुत  जल्दी  कामयाबी  हासिल  होगी।
 लेकिन  झाज  उस  कामयाबी  को  सामने  देखते

 हुए  कुछ  खूशी  भी  होती  है  भौर  कुछ  गरूर
 भी  होता  है।

 झाज  हम  लोगों  ने  देश  में  ऐसा  माहौल  पैदा
 किया  है  जिसमें  प्रकलियतों  की  नजरो  में  एक
 तमी  उम्मीद  जाग  बयी  है  भौर  भाज  उस  उम्मीद
 को  पूरा  करने  की  कोशिश  हम  इस  विधेयक
 के  जरिए  कर  रहे  हैं

 सभापति  जी,  भेरी  राय  मे  इस  विधेयक  को

 बहुत  पहले  भाना  चाहिए  था  |  यहू  बहुत  देर
 से  भा  रहा  है।  इस  सवाल  पर  भाइनोरिटी

 के  लोगों  मे  एक  बेसब्री  थी  भौर  सी  बेसब्री  से
 सगर  में  खामोशी  के साथ  दो  साल  तक  इसकी
 तरफ  देखते  रहें  +  माइनोरिटी  भे  हु  बेसब्री
 हो  भौर  हम  इस  विधेयक  को  जल्दी  न  ला
 सके,  यह  भझच्छा  बही  मालूम  होता  था  |  जब
 हम  इस  विधेयक  को  देर  से  लाये
 तो  इसके  बारे  में  हमें  माइनोरिटीज

 कमीशत  से  विधार-विनतिमय  करना  चाहिए
 था।  वह  सरकार  नदी  कर  पायी  ।  जब  हम
 मे  माइनोरिंटीज  कमीशन  बनाया  है  तो  उसकी
 राय  को  बजनत  देना  चाहिए  था  उस  से  पुरी  मदद
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 लेनी  चाहिए  थी।  लेकिन  हम  उस  से  पुरी

 मदद  नहीं  ले  रहे  हैं  इसका  मुझे  कुछ  खेद  है  ।

 इस  बिल  को  बहुत  जल्दी  लाना  चाहिए
 था  क्योंकि  i965  और  972  के  संशोधनों
 के  बाद  हमारे  प्रत्पसंध्यक,  प्रकलियत  के
 भाइयों  मे  बहुत  कुछ  बेचेनी  पैदा
 हो  गयी  थी  |  मैं  नहीं  जानता  कि  इन  दो  सालों
 में  इस  वर्ग  को  सरकार  मे  भ्रपनी  नजरों  से  पीछे
 क्यों  रखा  ?  बेर,  देर  प्रायद  दुरूस्त  झायद  ।
 आज  यह  विधेयक  झाया है.  i  इस  मे  कोई
 शक  नहीं  है  कि  r965  भौर  972  के  संशोधनों
 के  बाद  जो  बुराइया  भ्रा  गयी  थी  उन  को  इस
 विधेयक  कंद्वारा  बहुत  दूर  तक  खत्म  किया  जा
 रहा  है  ।  इस  मे  सारे  मुल्क  के  लोग  सहमत
 होंगे  श्रौर  खास  कर  के  प्रलीगढ़  मुस्लिम
 यूनिर्वसिटी  के  लोग  भी  सहमत  होगे  ।  मैं  भ्राज

 चाहता  हू  कि  सदन  मे  अलीगढ़  मुस्लिम  यूनि-
 वर्सिटी  के  भाइयो  के  प्रति  झ्पना  झौर  सदन  का
 झाभार  प्रकट  करू  क्‍योंकि  जिस  समय  इस
 विधेयक  का  निर्माण हो  रहा  था,  जब  इस  के  बारे
 में  सोच-विचार  शुरू  हुआ  था  तो  उनकी
 कीमती  शिरकत  इस  मे  मिली  थी  भौर  उन्होंने
 जिस  भावना  की,  जिस  नजरिये  की  मिसाल

 हमारे  सामने  पेश  की  थी  उसके  बारे  में  सोच

 कर  मुझे  बेहद  खुशी  होती  है  ।  उनकी  तरफ  .
 से  कोई  ऐसी  बात  सामने  नही  भाई  जिससे  कि
 इस  विधेयक  के  सही  रूप देने  मे ंकोई  कठिनाई

 उत्पन्न  होती  ।  यह  बाद ठीक  है  कि  उनकी
 राय  थी  कि  विधान  में  धारा  30  के  तहत  जो

 संरक्षण  प्राप्त  है,  वह  पूरी  तरह  से  उन्हें  प्राप्त

 हो  t  जहां,मह  बाल  ठीक  है  यहां  उसी  जगह  पर  मैं

 यह  भी  भर्ज  कर  दू  कि  इस  के  बारे  में  जो  कुछ
 बंधानिक  या  कानूनी  द्विविधा  पैदा  हो  गयी  है
 झौर  दो  फ॑  सले  हमारे  सासते  भा  गये  हैं  उनके
 समाधान  के  लिए  यहां  पर  छुंटार्नी  जनरल  को
 झाना  चाहिए  था।  मैं  बराबर इस  राय  का

 रहा  हूं  कि  एंटार्नी  जनरल  को  पर्दा  सशी  से
 बनाये  जाये  शौर  इस  तरह  सें  पर्दा  नशीं  ते

 बनाया  जाए  कि  पांच  सासो  से  एक  बाद भी  उनका

 यहां  दोदार  त  ही  सके  ।  एटा्नी  जनरल  को



 4ar  Aligarh,  Muslim  ~VAISAKHA  2B,  900  (SAKA)

 [att  श्मामतन्‍्दन  मिश्र

 विधान के  भ्रन्तगंत  प्रधिका र  है  कि  वे  यहां  पायें  ।
 लेकिन  उनको  बुलाया  नही  जाता  |  सरकार  एक
 प्रेस्टिज  का  इश्यू  (मुहा)बनालेती  है  जिस
 से  उनको  यहां  पर  नही  लाती  1  हमारा
 भ्रधिकार  है  कि  हम  'एटार्नों  जनरल  की  हाजरी
 तनब  करे  प्रोर  वे  इस  के  बारे  में  श्रपनी  राय

 दें  ताफि  हम  अरतो  राय  इस  में  ठोक  ढ्ग
 से  कायम  कर  सके  ।  इस  में  दो  राय  पैदा  हो
 गयी  है--प्रजीज  पाशा  के  केस  के  बाद  और
 उस  के  बाद  जो  केरल  के  मामले  में  उससे  बडी
 बेंच  ने  फैसला  दिया  शीर  जिसकी  तरफ  माइ-
 नोरिटीज  कमीशन  ने  इशारा  किया  है।  जब
 दो  रायें  साफ  तो  पर  हमारे  सामने  ा  गई  हूँ
 तो  एक  दिक्कत  झोर  दुविधा  ककी  स्थिति  हमारे
 सामने  पैदा  हो  गई  है।  उसको  दूर  करने  के
 लिए  लुदानी  जनरल  साहब  को  यहा  तशरीफ
 लातो  चाहिये  थी।  जस  हम  झ्रागे  बढ़ेगे  तो
 मैं  समक्षता  हूं  हमें  उनको  बुलाना  पड़ेगा  दोर

 उनको  तशरीफ  लानी  होगी,  किसी भी  स्टेज  पर
 उनको  सदन  में  बुलाने  की  जहूरत  पड़ेगी  ।
 इसका  कारए  यह  है  कि  कानूनी  भौर  वैधानिक
 स्थिति  ऐसी  पैदा  हो  गई  है  कि  उसका  समाधान
 संद  के  सामने  उनके  द्वारा  होना  चाहिये  1

 जिस  पौधे  के  बारे  में  हम  विचार  कर

 रहे  है  वह  बड़ा  नाजुक  पौधा  है  1  प्रलीगढ़

 मुस्लिम  यूनिवर्सिटी  सही  मानो  मे  देश  के  स।मने
 एक  भिशाल  बन  कर  खड़ी  है  जिस  पर  सारे
 भारत  के  लोग  को  फब्‌  देना  चाहिये।  इसकी
 जो  तवारीख  है  उसके  बारे  मे  बहुत  चर्चा  हुई
 है।  भाप  इतनी  दूर  क्या  जाते  हूँ?  |  झभो
 जो  उ्रलोगढ़  में  साम्प्रदाधिक  दंगे  हुए  थे  उनमे
 जो  इस  विश्वविद्यालय  का  रोल  रहा  है  वह
 बड़ा हो  शानदार  रहा  है।  इस  विश्वविद्यालय
 के  प्रन्दर  एक  मैडीकल  कालेज  भी  हैं  जहा  पर
 बायल  लोग  इलाज  के  लिए  पहुंचाए  जाते  थे,
 म्धो  को  टाग  कटी  हुई  तो  किसी  को  बाह,
 सरह  तरह  से  घायल हुए  लोगों  को  यहां  पहुंचाथा
 भया  था।  इन  बायलो को  देख  कर  वहां  के  जो
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 लेक्चरार,  प्रोफेसर  या  तालियें  इल्म  थे  उनके
 जजने  भड़के  नही,  उन्होंने  बहुत  शान्ति  के
 साथ  उन  सब  का  इलाज  किया  भौर  साथ  साथ
 सारे  शहर  में  शान्ति  का  पैगाम  फैलाया  |

 यह  मिसाल  सारे  भारत  के  लोगों  को  भपने
 सामने  रखता  चाहिबें  ।  कम्युनल  हारमनी
 के  मामले  ही  नही  बल्कि  स्टेबर्ड  के  मामले  में
 भरी  उसने  देश  के  सामने  एक  भिशालपेश  की  है।
 बहुत  से  स्थानों  में  उस  तरह  का  शिक्षा  का
 स्तर  नही  है  जिस  तरह  का  यहां  है।  बिहार
 के  बारे  में  मैं  कह  सकता  हुं  कि  वहां  जिस  तरह
 से  स्तर  गिरा  है  उसको  देखते  हुए  भ्रलीमढ़

 मुविस्लम  यूनिवर्सीती  एक  मिशाल  होती
 चाहिये  ।  दोनो  के  स्तर  मे  जमोन  झासमान
 का  फक  है।  स्टेंडर्ड  के  बारे  में  जब  हम  सोचते
 है  तो  बड़े  बडे  एजुकेशनल  सेंटर्ज  से  भी  इसके
 स्तरको  हम  बेहतर  पाते  हँ  प्रोर  यह
 हमारे  लिए  फब  की  बात  है।  इसीलिए
 देश  के  लोग  दी  नहीं  बल्कि  38  देशो  के  भी
 तालिब  इल्म  यहा  आज  पढ़  रहे  है  शौर  इस
 तरह  इस  विश्वविद्यालय  ने  सारी  दुनिया  में
 अपना  नाम  कमाया  है।  ये  सब  चीजें  हमे
 अपने  सामने  रखती  चाहियें।

 माइनोरिटी  करेक्टर  के  बारे  में  यहां
 बहुत  बाते  कढ्टी  गई  है  ।  मैं  समझ ता  हुं  कि इस
 विधेयक  में  धुमा  करके  नाक  को  चने  की  कोशिश
 की  गई  है,  इसी  तरह  की  प्रक्रिया  प्रपनाई  गई  है,
 नाक  को  सोधे  नहीं  बल्कि  सिर  के  पीछे  से

 भुमा  करके  छ्झा  गया  है।  इससे  इस्कार  नहीं

 किया  गया  है  कि  इसकी  जड़  यहां  क ेमुसलमान
 भाइयों  ने  कायम की  थी।  इससे  इंकार  नही
 किया  गया  है  कि  एम  ए  थ्रो  कालेज  की  स्थापना

 मुसलमान  भ्राइयों  ने  की  थी।  जब  जड़

 मुसलमान  भाइयों  ने  कायम  की  तो  साफ  है
 कि  भागे  चल  कर  जो  फैसला  होगा  उस  में  कोई
 दो  राये  नही  होगी,  भागे  के  कोर्ट  के  फैसले
 में  भी  इस  बात  को  साफ  कर  दिया  जाएगा  कि

 मुसलमानों  के  द्वारा  ही  इस  संस्था  को

 कायभ  किया  गया  था।  जहां  तक  सरकार
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 प्धी  श्याम  नन्दन  मिश्रा]  हिन्दू  इतना  हाथ  साफ  करते  हैं  कि  मुगियां

 का  ताल्‍्लुक  है  सुप्रीम  कोर्ट  के  फैसले  के  सामने  मुसलमानों  को  मिलना  भी  मुहाल  हो  रहा  |

 चकी  मजबूरी है, उसको  इस  फैसले  को  कानूनन  उसी  तरह  की  बात  उर्दू  के  बारे  में  भी

 मानता  होगा  ।  वर्ना  जहा  तक  सरकार  के
 मन्तव्य  का  सवाल  है  यह  बिल्कुल  साफ  है  कि
 सरकार  ने  इससे  इन्कार  नहीं  किया  है  कि
 इसको  मुसलमान  भाइयों  ने  कायम  किया

 है।  इससे  इन्कार  भी  कैसे  किया  जा  सकता  था
 जबकि  जमीन  मुसलमान  भाइयों  ने  दी  है,
 पैसे  उन्होंने  चिये  थे।  साराइनतजाम  करन
 बाला  संगठत  मुसलमान  भाइयों  में  पेदा  किया
 था।

 माइनोरिटी  कारेक्टर  होने  से  सेक्युलर
 कोरेग्टर  में  बाधा  भा  सकती  है,  यह  भी'  यहा
 कहा  गया  है।  उस  संदर्भ  में  सरक्षण  और

 झुदमुख्तारी  के  मामल।  मे  सरका  र की  लाचारी
 का  जिक्र  भी  किया  गया  है।  इसके  बारमे
 मैं  बाद  में  भ्र्ज  ककूगा  ।  पहले  मैं  यह  कहना
 धाहँता  हु  कि  झगर  माइतोरिटी  वरेक्‍्टर
 उसका  स्वीकार  किया  जाता  है  तो  क्या

 सैक्युलर  कारेक्टर  मे  कोई  बाधा  भ्राएगी,  जो

 हमारा  धर्म  निरपेक्षता  का  दृष्टिकोण  है  उस
 मे  कया  कोई  बाधा  अ्ाएगी  ?

 इसकी  चर्चा  मैं  करना  चाहता  हूँ।
 मैं  हिन्दू  हूं,  तो  इसके  मायने  क्‍या  हैं  ”  झगर
 श्याम  सन्‍्दस  सिश्र  कहते  हैं,  एलान  करते  है
 कि  मैं  हिन्दू  हु  तो  क्या  इसके  मायने  यहू  हो  जाते

 है  कि  मैं  धर्म-निरपेक्ष  नही  हू?  झगर  कोई
 भाई  मुसलभान  है  झौर  कहता  है  कि  मै

 मुसलमान  हूं  तो  क्या  इसके  मायने  यह  हो  जाते

 है  कि  वह  धर्म-निरपेक्ष  नही  है,  सैकुलर  नहीं
 हैं?  जो  इन्सान  के  लिये  सही  है,  वही  इस्टी-

 दूयूशन  को  लिये  भी  सही  होगा  1  इसलिये
 मैं  ध्रपने  सभी  भाइयों  से  ज  करूगा  कि  जहा
 तक  थह  सवाल  है  इसे  दूसरी  तरह  से  देखें

 पहले  हम  कहते  थे,  सुक्‍्ते  थे,  हम  लोगो  के
 घरो  से  ऐसी  बाते  होती  थी,  एक  रूढ़ियत  बौर
 परग्पराशत'  भावना  होती  थी  कि  सुर्गी  खाये
 तो  मुसलमान  हो  जाये  मगर  झाज  मुर्गी  पर

 कही  जाती  है  कि  उर्दू  मुसलमानों  की  ज़बान
 है  ।  मगर  उर्दू  कोई  जबान  पर  लाये  तो
 उसको  मालूम  होगा  कि  उसमे  क्‍या  लुत्फ
 है  ।  इसलिये  च्दू  को  मुसलमानों  की  जवान
 कहना  बिल्कुल  गलत  है  ।  श्राज  भी  कहां
 जाता  है  कि  हमारे  मुसलमान  भाइयो  ने  प्रपना
 एक्षणिक  योग्यता  झौर  विकास  के  लिये
 इसको  कायम  किया  था  ।  जब  उन्होंने
 ऐसी  मिसाल  दी  है  कि  दूसरों  के  भी  शैक्षणिक
 विकास  में  उससे  कोई  बाधा  नहीं  पड़ती  है---
 शौर  ब  यह  बात  साफ  तौर  पर  नुमाया  हो
 गई  है--तो  मैं  समझता  हू  कि  इस  सम्बन्ध  मे
 कोई  भी  सदेह  दिमाग  में  लाना  बिल्कुल  ठीक

 नही  हे  ।  इसलिये  मेरी  दो  राय  है--एक  तो
 जैसा  मैने  भ्रज॑  किया  कि  भ्रटार्नी  जनरल  साहब
 यहा  तशरीफ  लाये  और  इसके  बारे  में  कानूनी
 स्थिति  साफ  करें  और  दूसरी  बाद  यह  है  कि
 सरकार  कहे  कि  मजबूरिया  तो  श्रभी  सुप्रीम
 कोर्ट  के  फैसले  के  मुताबिक  है।  लेकित  हमारा
 इरादा  है  कि  धारा  30(1)  के  तहत  जितने
 भी  तरक्षण  प्राप्त  है,  वे  सारे  सरक्षण  अलीगढ़
 मुस्लिम  यू  निवर्सिटी  को  प्राप्त  होगे  सरकार
 को  यह  कहने  में  कोई  कठिनाई  नहीं  होनी
 चाहिये  ।  क्‍या  झाप  समझते  हैं  कि  उनकी

 खुब-मुब्तारी  इस  दर्जे  तक  जायेगी  कि  उसमे

 बहुत  कुछ  बुराईया  आ  जायेगी  ?

 राइट  दू  एडमिनिस्टर  के  मायने  यह  नहीं
 होते  कि  राइट  टू  मैल-एडमिनिस्टर।  सरकार
 को  बराबर  यह  अधिकार  होगा  कि  भगर

 वहा  किसी  तरह  की  बुराई  झायें  तो  उसको
 देखें  भौर  जहा  तक  हो  सके,  उसका  सुधार
 करे  ससद  का  भी  रोल  है  इसमें  वह  जो

 कानून  बनाये,  ससद  जो  कानून  बनाणे,  तो
 मेरी  राय  में  भ्रगर  सरकार  हू  झाश्वासन
 देती  है  भौर  सुप्रीम  कोर्ट  के  फैसले  के  मुताबिक
 हम  कुछ  ज्यादा  करने  से  मजबूर  हैं  क्योंकि

 सुप्रीम  कोर्ट  ने  जो  फैसला  किग्रा  बहु  हमारे
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 लिये  कानून  है,  मगर  जो  कुछ  भी  इरादे  हैं
 घारा  30()  के  तहत  वे  सारे  इरादे  हम  पूरे
 करेंगे  ।  झगर  सरकार  का  यह  कस्द  है  कि  वह
 उन  सारे  संरक्षणों  को  अलीगढ़  मुस्लिम
 यूनिवर्सिटी  को  दे,  तो  जो  हमारे  माइनोरिटी
 के  भाइयों  के  दिमाग  मैं  जो  थोड़ा  बहुत  शक
 है  वह  भी  दूर  हो  जायेगा  ।  हालांकि  उनके
 शक  बहुत  कुछ  दूर  हो  चुके  हैँ,  यह  मैं
 मानता  हूं  ।

 मैं  दो,  तीन  तफसील  की  बातों  की  तरफ
 झापका  ध्यान  दिलाना  चहुता  हूं  ।  हमने
 तो  कहा  है  कि  इसमें  हम  स्वायत्तता,  खुद-
 मुख्तारी  लायेगे  शौर  इसका  जो  प्रशासन  है,
 उसे  हम  लोकतात्निक  बनायेंगे  ।  यह  हमने
 कहा  है  कि  हम  जम्हूरी  निजाम  फिर  से  वहा
 लायेंगे  क्योंकि  i972  और  i965  में  जो
 संशोधन  हुए  थे  उनसे  वहां  की  जम्हूरियत  शौर
 जम्हूरी  निजाम  पर  काफी  करारी  चोट  झ्ायी
 थी,  हमने  कहा  है  कि  हम  वहां  स्वायत्तता  फिर  से
 लायेंगे,  जम्हूरियत  लायेंगे,  हमने  साफ  तौर
 पर  इस  बिल  के  स्टेटमैंट  आफ  रीज़त्स  मे  कहा
 है,  उसके  मुताबिक  काफी  बाते  पूरी  होगी

 मैं  धिश्वविद्यालय  कोर्ट  के  बारे  में  भा  पका
 ध्यान  दिलाना  चाहता  हूं  ।  कोर्ट  की  तादाद
 है  le  2  भौर  उसमें  ros  यूनिवर्सिटी  के  अन्दर
 के  लोग  है,  57  बाहर  के  हैं।  वह  पालिसी
 मेकिंग  बौडी  होगी,  नीति  निर्धारित  करेगी  ।
 मैं  पहले  पूरी  तरह  से  इसमे  नहीं  गया  था  तो
 यह  वाल  मेरे  दिमाम  मैं  आई  थी  कि  ठीक
 सिलसिला  सरकार  ने  सोचा  है  झौर  विधेयक
 में  रखा  है।  लेकिन  जब  मैं  इसमें  गहराई
 में  जाता  हूं,  तो  मुझे  लगता  है  कि  नीति  बनाने
 का  सारा  भ्रधिकार  युूनिवर्धिटी  के  भाश्यों
 को  हो  नहीं  देता  चाहिये।  जब  उस  की  तादाद
 05  रखी  गईं  है,  भौर  बोहर  के  लोगों  की

 सिर्फ़  57  तो  ऐसी  स्थिति  में  तो  उसका
 नाम  कोर्ट”  ते  रखा  जाये,  उसका  नाम

 /  एकटेगिफ  फौंसिल  रख  दिया  जाये)  भगर
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 मंत्री  महोदय  उसका  नाम  कोर्ट  रखते

 हैं,  तो  उन्हें  उसे  सही  मानों  में  कोर्ट  बनाना

 चाहिये  t  उसमें  बाहर  के  तत्वों,  झाउट  साइड
 एलिमेट्स,  को  श्र्च्छी  तादाद  में  लाना

 चाहिए  ।  जो  डानर्ज़  है  जिन  लोगों  ने  उस
 ज़माने  में  बहुत  दान  दिये  हैं-.इ_स  भावना
 से  दिये  हैं  कि  शिक्षा  का  विकास  हो  भौर  हमारे
 बहुत  से  तालिब-इल्मों  को  जो  पहले  उस  तरह
 की  शिक्षा  नहीं  मिलती  थी  वह  उन्हें  मिले,---
 उतकी  तादाद  ज्यादा  हो  ।  इस  यूनिवर्सिटी
 के  एक्स-स्टुडंटस  की  तादाद  भी  बढ़ाई  जाये  t
 यानी  मिला-जुला  कर  कोर्ट  को  सही'  मानों
 में  नीति  निर्धारित  करने  वाली  संस्था  बताना

 चाहिए,  और  उसमे  बहुमत  यूनिवर्सिटी
 के  प्रन्दर  के  लोगों  का  नहीं  होना  चाहिये।
 अगर  ऐसा  ही  करना  हैं,  जैसा  कि  शसी  है,  तो
 उसका  नाम  एकीडेमिक  कौसिल  रख  दिया
 जाये;  यह  ज्यादा  उपयुक्त  होगा  ।

 एक्सीक्यूटिव  कौसिल  में  भी  इन्टेल
 एलिमेट्स,  अंदर  के  तत्वों  की  प्रबलता  है,
 बहुमत  है,  जितना  नहीं  होना  चाहिए  |  उसमें
 उन  के  व्यक्तिगत  स्वार्थ  भी  निहित  होते  हैं  1
 जिनके  व्यक्तिगत  स्वार्थ  हों,  वही  वहां  के
 मालिक  बना  दिये  जायें,  यह  ठीक  नहीं  लगता

 है  a  इसलिए  एक्सीक्यूटिव  कौसित  में  बाहुर
 के  तत्वों  को लाना  चाहिये;  तभी  एक  संतुलित
 एक्सीक्यूटिव  कौसिल  हो  सकेगी,  वर्ना  एक्सी-
 क्यूटिव  कौंसिल  का  रूप  बहुत  कुछ  झनबैजेस्ड,

 असंतुलित  हो  जायेगा।।  बाहर  के  लोगों  को
 लाने  से  उसमें  उदा  रता  भी  भायेगी,  भौर  चारों
 तरफ़  देख  कर  जो  दृष्टिकोण  बनाया  जा  सकता

 है,  वैसा  दृष्टिकोण  उसका  बनाया  जा  सकेगा

 हमारे  कुछ  भाई  कहते  हैं  कि  झगर

 यूनिवर्धती  को  खुद-मछ्तारी  दे  दोगे,  तो
 शायद  भागे  चल  कर  खामोश  तमाशब्रीन
 की  तरह  देखते  रहोग,  वहां  बुराइयां  होंगी,
 मगर  क॒छ  नहीं  कर  पाझोगे  ।  लेकिन
 मैं  साफ़  तौर पर  कहना  जाहुता  हूं  कि  गया
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 राज्य  का  यह  बुन्यादी  भ्रधिकार  खत्म  हो
 जायेमा  कि  हम  वहा  पर  शिक्षा  का  जो  स्टैडड

 कायम  करना  चाहते  हैं,  बहु  स्टैंडर्ड  हम  वहा
 पर  रखें  ।  जब  हम  देखेंगे  कि  उस  स्टैड  में,
 उस  स्तर  मे,  जरा  भी  व्यतिक्रम  होता  है,  तो

 फिर  हम  जिस  तरह  के  रेगुलेटरी  मेजज़स

 लेना  चाहेंगे,  वैसे  लेंगे  ।

 लेकिन  इसके  साथ  साथ  मती  महोदय
 इस  बात  पर  भी  गौर  करे  कि  एक  तरफ  तो

 बहु  युनिवर्सिटों  को  ज्यादा  अधिकार  नहीं
 देना  चाहते  है,  लेकित  दूसरी  तरफ  उन्होने
 सारे  अधिकार  एक  तरफ  से  विजिटर  के

 हाथो  में  केन्द्रित  कर  दिये  है।  करीब  करीब

 सब  भप्रद्त्यारात  विजिटर  के  हाथो  मे  केन्द्रित

 हैं  ।  विजिटर  के  हाथों  मे  सारे  भ्रध्तिकार  दे
 देने  से  यूनिवर्तिती  के  भ्रधिकारों  के

 ज्यादा  मानी  नही  रह  जाते  हैं  1

 विजिटर  के  पास  कितने  प्रधिकार  है  ?

 झमर  विजिटर  साहब  चाहें,  तो  वहां  जो  भी

 कानून  बनेंगे,  वह  उन  को  अस्वीकार  कर
 सकते  हैं।  वहां  कोई  भी  नई  संस्था  विज़िटर

 साहब  की  राय  में  ही  बन  सगी,  यनिवर्सिदी
 उसमे  ज़्यादा  कुछ  नही  कर  पायेगी  |  इस  तरह
 से  विजिटर  को  जो  बहुत  भ्रधिकार  दे  दिये  है,
 उससे  भी  ज़रा  इमबैंलेंस,  असन्तुलन,  पैदा

 होता  है।  इतना  में  नेस  नहीं  होता  चाहिए।

 फिर  सबाल  उठता  हैं  कि  वाइस  चासवर
 की  निमुक्ति  को  दूसरे  स्तर  पर  क्यो  रखा
 गया  है?  थाती  जिस  तरह  से  भांसलर,  श्रो०

 चांसलर की  नियुक्त  होती  है  उसी  तरह से
 बाइस  जांसलर  की  नियुक्ति  क्‍यों  नही  होगी  ?

 वाइस  चांसलर  की  नियुक्ति  के  लिए  भी

 एक  पैनल  कोर्ट  की  तरफ  से  जाना  चाहिए
 भगर  यहां  वह  बात  नहीं  रखी  गई  ।  इस
 विधेयक  में  पैनल  पेश  करने  का  विधान

 नहीं  है,  उसके  बारे  में  यहां  कुछ  नहीं
 कहा  गया  है  इसलिए  मेरी  विनस

 राप  है  कि  झाप  वाइस-चांसलर  की  भी
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 नियक्ति  अगर  उचित  ढंग  से  करना  चाहते
 है  तो  झापकों  यह  अ्रधिकार  कोर्ट  को
 देना  चाहिए  कि  वह  उत्तके  लिए  पैनल
 विजिटर  के  पास  भेजे  और  उसके

 मुताबिक  उसकी  नियुक्ति  हो  ।

 इन्ही  शब्दों  के  साथ  मिलाजुला  कर
 कर  इस  विधेयक  का  स्वागत  करता  हूं।
 मैं  समझता  ह्  कि  सरकार  ने  सही  दिशा
 में  कदम  उठाया  है  और  इसका  स्वागत
 होना  चाहिए  ।  हमारे  अ्ल्पसख्यक  भाइयों
 को  सरकार  पर  विश्वास  रखना  चाहिए
 कि  जिस  सरकार  में  इस  हद  तक  उनके
 सारे  शक  शकूक  को  दूर  करने  की  कोशिश  की
 है  उसी  सरकार  से  उनको  इसकी  भी
 उम्मीद  हो  सकती  है  कि  जो  थोडी  बहुत
 बाते  है  उनको  भी  वह  पूरी  कर  दे  ।  उन्हें
 पूरा  करने  के  रास्ते  भेजो  कठिनाई  सुप्रीम
 कोर्ट ने  रखी  है,  भ्रव  उस  कठिनाई  को  हम
 हल  करने  के  लिए  सरकार  ने  f  a  बुद्धि-
 मानी  से  काम  किया  है  जिस  बारीकी
 से  काम  किया  है  उसको  हमारे  प्ल्प-
 संख्यक  भाई  श्रच्छी  तरह,  यह  न  समझें
 कि  उससे  कुछ  कतराया  गया  है  1  यह
 सरकार  कतराने  वाली  सरकार  नहीं  है
 और  जहा  तक  प्रल्पसंख्यकों  की  भावनाझों
 का  सवाल  है,  उनके  जजबात  का  सवाल
 है,  उस  में  यह  सरकार  कुछ  झानाकानी
 नहीं  करेगी  16  एक  खास  परिस्थिति  में
 झगर  उसने  इस  बुद्धिमानी  से  शौर
 बारीकी  है,  जैसा  8%  झर्जे  किया,  काम
 किया  है  तो  उसका  एप्रिसिएशन,  उसकी
 सराहना  सभी  जगह  पर  होनी  चाहिए  1
 हन  शब्दों  के  साथ  मैं  इस  विधेयक  का
 स्वागत  करता  हूं  ।

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  Mr.  Chairman,  Sir,
 we  should  see  that  measures  like  this
 should  be  discussed  without  any  pas-
 sion  and  we  shquid  try  to  discuss

 this  matter  ag  objectively  aa
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 possible  keeping  before  us  the  ques-
 tion  as  to,  how  best  to  achieve  the
 true  objective  of  the  seat  of  learning,
 of  the  University.  There  is  a
 decision  of  the  Supreme  Court.  There
 are  several  other  views.  But  the
 fact  is  that  the  Supreme  Court  came
 to  the  conclusion  that  the  Univer-
 sity,  in  fact,  was  set  up  by  a  statu-
 tory  enactment  and  as  such  it  was
 not  established  by  a  particular  com-
 munity,  although  I  find  that  there  is
 a  recognition  of  that  in  the  proposed
 amendment  also  that  the  nusieus  of
 the  University  was  founded  by  the
 Muslims  of  course  with  donations
 from  different  communities.  That
 is  a  historical  fact.

 We  believe  that  the  minority  in
 this  country,  especially  the  Muslims
 require  due  facilities  and  opportuni-
 ties  for  their  all  round  advancement
 including  advancement  in  the  educa-
 tional  field.  There  have  been  many
 occasions  when  the  legitimate  de-
 mands  for  the  protections  of  the
 rights  of  the  minorities  in  ‘luding
 Muslims  have  not  been  given  due  re-
 gard.  We  feel  that,  in  the  matter
 of  education  and  social  advancement
 removal  of  disparities  between  the
 communities,  removal  of  inadequate
 representation  in  the  Government
 services,  etc.,  the  minorities  have  to
 be  given  a  special  consideration.

 We  respect  the  sentiments  of  our
 Muslims  brothers  in  repect  of  Aligarh
 Muslim  University,  but  the  question
 we  have  to  answer  is  what  should
 be  the  nature  of  interest  or  control
 that  would  have  to  be  exercised  with
 regard  to  thix  University;  and  wheter
 the  proposals  brought  forward  in  this
 Bill  maintain  the  true  democratic
 charater  and  at  the  same  time.  the  se-
 euler  character  of  the  institution.  We
 wre  sure  that  our  Muslim  brothers  do
 no  wish  to  make  the  University  an
 exclusive  preserve  of  any  one  section
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 or  community  of  people.  We  ap-
 preciate  and  support  the  proposals
 giving  greater  emphasis  for  promo-
 tion  of  educational  and  cultural  ad-
 vancement  the  Muslims  by  this  Uni-
 versity.

 It  has  been  the  sad  experience  in
 this  country  that  wherever  or  when-
 ever  the  strictly  minority  character
 has  been  conceded  in  an  educational
 institution,  the  democratic  function-
 ing  has  been  hampere_  resulting  in
 what  one  may  call  undemocratic
 trends  which,  we  are  sure,  our  Mus-
 lim  brothers  and  sisters  would  not
 tolearate  or  accept.  Let  us  not
 create  an  institution  which  may  give
 rise  to  possibility,  if  not  certainty,  of
 coteries  coming  into  power  and  control
 in  the  name  of  maintaining  a  parti-
 cular  character.  We  want  to  avoid
 this  great  institution  of  leaning  com-
 ing  into  the  control  of  a  handful  of
 persons  representing  vested  interests,
 We  have  to  maintain  the  university
 as  a  great  seat  of  learning,  specially
 for  the  promotion  and  advancement  of
 Muslim  culture  and  education  and  at
 the  same  time  we  have  to  see  that
 we  do  not  disturb  its  essential  secular
 character  which  alone  can  maintain
 its  true  tradition  and  help  in  the  real
 advancement  of  the  objects  for  which
 it  has  been  established.  Therefore,
 we  have  to  consider  seriously  whether
 by  insisting  on  the  question  that  it
 was  established  by  the  Muslim  mi-
 norities  as  such,  whatever  the  im-
 plications  may  be,  its  character  as
 a  Muslim  minority  institution  will
 have  to  be  maintained.  It  may  not
 actually  be  desirable  because  such  a
 demand  will  not  help  in  democrati-
 sation  of  the  institution;  on  the  other
 hand  there  is  great  possibility  of
 undesirable  tendencies  devoloping  in
 the  management  and  administration
 of  the  university.  We  are  sure  that
 all  right-thinking  people  believing  in
 democratic  rights  will  not  desire  that
 in  the  name  of  creating  minority  in-
 stitution,  undemocratic  trends  get
 hold  over  the  university  and  its

 affairs.  *
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 {Shri  Somnath  Chatterjee]  ice.  Th  rvi  ti
 Today  the  fact  is  that  there  is

 Svvice  Ther  service  condition  re

 8  guarantee  of  majority  Muslim  re-
 presentation  in  the  management,  in
 the  teaching  staff  as  well  as  in  the
 number  of  students,  So  far  as  the
 demand  that  all  the  facilities  and  ad-
 vantages  which  are  contemplated  by
 article  30(l)  of  the  Constitution
 should  be  conferred  on  this  institu-
 tion,  is  concerned,  we  have  to  appre-
 ciate  the  true  ambit  of  article  30(1).
 Mishraji  rightly  said  the  mght  to
 administer  does  not  mean  the  right  to
 maladminister,  but  in  what  fields,  in
 what  areas,  even  the  courts  or  even
 this  sovereign  parliament  can  inter-
 fere—it  is  not  easy  to  define.  What
 this  Parliament  can  concede  or  decide
 to  be  within  the  ambit  and  scope  of
 article  30(l)  of  the  Constitution  is
 doubtful.  Wilt  this  sovereign  par-
 liament  have  the  right  to  tny  down  as
 to  the  form  of  management  of  in-
 stitutions  like  that?  For  example,
 Jaws  can  only  indicate  that  if  moneys
 have  been  advanced  there  should  be
 proper  accountability.  I  doubt  whe-
 ther  parliament  can  lay  down  as  to
 how  money  should  be  spent  or  who
 will  form  the  managing  commitice
 of  Court  or  academic  council.  Par-
 liament  cannot  decide,  nor  can  state
 legislatures  do  that  and  that  has  to
 be  appreciated  speaking  for  the  party
 I  am  representing  here,  we  have  no
 manner  of  doubt  that  minority  senti-
 ments  are  based  on  good  reasons  in
 many  cases,  but  I  would  appeal  to  all
 my  friends  that  our  greatest  empha-
 sis  should  be  on  maintenance  of  the
 democratic  character  of  the  institu-
 tion  where  the  objectives  of  sduca
 tion,  the  objectives  which  prompted
 the  founders  of  this  University  {o  set
 up  this  university,  namely,  to  make
 it  a  great  seat  of  learning  irrespec-
 tive  of  any  particular  consideration  ता
 caste  creed  of  community,  how  to  ac-
 hieve  that  should  be  our  biggest
 endeavour,  My  time  is  limited.  T
 know  there  are  various  minority  in-
 stitutions,  schools,  colleges  in  our
 country  where  we  have  found  that
 the  teachers  and  the  non-teaching
 staff  have  no  manner  of  security  of

 mains  untouched  or  beyond  the
 reach  of  even  legislative  provision.
 We  have  seen  how  teachers  are  dis-
 missed  in  minority  institutions  and
 when  they  went  to  the  court,  it  was
 held  that  it  was  a  minority  institu-
 tion  and  right  to  administer  was  con-
 eded  to  them  in  the  Constilution  and
 that  could  not  be  interfered  with.
 What  will  be  even  the  qualifica-
 tion  of  a  teacher,  it  has  been  held
 by  many  decisions,  tha  court  can-
 not  interfere  with  Let  us  not
 try  to  assess  the  merits  of  the
 Admendment  Bill  on  the  basis  of
 what  the  court  can  do  and  what  the
 court  cannot  do.  In  the  ultimate
 analysis  one  may  have  to  face  that
 situation.  Our  aim  should  be  how
 best  we  can  ma!ntain  and  uphold  this
 great  university  m  its  true  form,  in
 its  true  charavter.  That  would  be
 our  cndeavour,  at  the  same  time  re-
 moving  any  doubt  from  the  mind  of
 persons  connected  with  the  university
 as  teachers,  as  students,  ay  non-teach-
 ing  staf  about  any
 attitude  o:  contro)  developing  in
 the  University  Therefore  our  soie
 mission  before  this  august  House
 and  before  the  country  is  this,—
 without  meaning  any  disrespect
 to  anybody,  let  us  not  discuss
 this  matter  with  any  passion  A
 feelmg  may  not  he  developed—that
 the  Future  of  this  great  institution
 will  be  bleak  if  a  particular  charae~
 ter  is  not  conceded  in  law  as  such
 or  that  if  that  character  is  not  con-
 ceded,  the  sentiments  of  the  great
 muslim  community  in  this  country
 are  not  being  properly  respected.
 That  is  not  our  view.  We  would
 request  the  hon.  Minister  to  kindly
 see  that  so  far  as  the  representation
 in  the  different  bodies  set  up  under
 the  statute  is  concerned,  they  are
 taken  there.  So,  far  as  acceptabili-
 ty  to  our  friends  belonging  to  the
 Muslim  Community  who  are  part  and’
 parcel  of  us  is  concerned,  we  should
 try  to  do  away  or  minimise  all  avoid-.
 able  feelings  so  that  it  beeomes  az
 much  acceptable  as  possible,

 undemoct  atic
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 We  have  given  some  amendments.
 J  shall  deal  with  them  when  the
 amendments  come.  But  only  on  one
 aspect  I  may  say  about  the  Teachers
 and  the  Students  Associations.  There
 48  an  attempt  in  the  Bill  te  try  to
 foist  upon  the  teachers  and  the  stu-
 dents  a  particular  type  of  Association,
 with  control  by  the  authorities.  which
 is  not  desirable.  We  shall  request
 the  hon,  Minister  to  consider  that  at
 the  appropriate  time.

 SHRI  RAM  JETHMALANI  (Bom-
 bay  North-West):  Mr.  Chairman,  I
 have  heard  with  great  admiration  the
 speech  of  my  very  distinguished  but
 young  friend  Shri  Ram  Vilas  Paswan.
 I  endorse  every  word  of  what  he
 said  aNg  what  he  said  would  do  hon-
 our  and  credit  to  many  older  statesmen
 beth  in  this  House  and  outside  this
 House,  If  the  distinguished  com-
 munity  of  Muslims  has  like  any
 other  minority  to  live  in  honour  end
 dignity  and  a  sense  of  security  in
 this  country,  the  Government  must
 learn  to  accept  whole-heartedly,  as
 a  general  rule,  the  recommendations
 of  the  Minority  Commission  which  we
 have  created.

 77.00  hes.
 The  minorities  Commission  unani-
 mously  made  three  recommendations
 in  this  matter—(a)  the  autonomous
 character  of  the  university  must  be
 restored,  (b)  the  democratic  func-
 tioning  of  its  various  organs  must  be
 restored  and  (c)  the  minority  cha-
 racter  of  the  institution  must  be
 acknowledged,  The  Janata  Govern-
 meni  deserves  to  be  congratulated
 for  having  accepted  the  first  two
 demands  and  the  Bill,  I  think,  suffy-
 cieatly  meets  the  requirements  of
 both  autonomy  ag  well  as  democratic
 functioning,  but  I  wish  to  express
 my  sense  of  distress  and  disappoint-
 ment  that  we  have  not  been  able
 to  meet  the  substance  of  the  Mus-
 lim  demand,  viz.,  that  it  should  be
 understood,  acknowledged  and  dec-

 Jared  to  be  an  institution  established
 by  the  minority,  so  that  the  minority
 can  exercise  its  constitutional  rights
 under  article  30  of  our  Constitution.
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 The  demand  made  by  the  community
 is  Not  an  unreasonable  demand,  It
 is  not  a  demand  that  some  Muslim
 obscurantists  should  take  over  this
 institution  and  preach  either  yolen-
 Ce  or  communalism  in  their  teaching
 institutions.  The  demand  is  only
 a  symbolic  demand  that  the  com-
 munity  must  manage  its  affairs,  while
 Parliament  continue,  to  retain  its
 paramount  right  to  legislate  ang  to
 administer  the  affairs  of  the  univer-
 sity  in  the  most  important  matters
 on  which  public  control  is  essential
 and  ig  required.  This  Parliament
 will  still  be  in  g  position  to  lay  down
 full  conditions  and  restrictions  about
 excellence  of  teaching  standards,
 about  qualifications  of  teachers,
 about  conditions  of  employment,
 about  discipline,  about  good  man
 ners  and  about  public  order  and
 peace  in  that  institution.  What  is
 more,  Parliament  is  not  debarred
 from  legislating  and  laying  down
 provisions  which  will  harmonise  the
 aims  and  objectives  of  this  universi-
 ty  with  the  aims  and  objectives  of
 a  secular  polity  in  which  the  instl-
 tution  ig  establisheq  and  will  conti-
 nuc  to  exist  and  flourish.  On  this
 occasion,  it  is  well  to  recall  what
 the  origroal  intention  of  the  founders
 of  the  university  and  the  earlier  nu-
 cleus—the  school—was,  It  wag,  then
 said  that  this  college  May  expand info  8  university  whose  song  shall  go
 forth  throughout  the  length  and  bre-
 adth  of  the  land  to  preach  the  Boe pel  of  free  enquiry,  the  gospel  of  lar-
 ged  hearted  toleration  and  the  gos- pel  of  pure  morality.  If  our  Mus-
 lm  fneadg  will  run  this  institution,
 and  I  have  no  doubt  that  they  will
 ran  it,  in  conformity  with  the  dec-
 lared  objectives  of  the  real  founder
 of  this  great  iistitution,  I  have  no
 doubt  that  we  n2ed  In  thig  country
 hot  one  Aligarh  Muslim  University but  many  su.»  universities  so  that
 obscurantism  shoulg  go,  so  that  ul-
 timately  the  nation  ig  welded  into
 One  unified  and  strong  nation,

 iE
 It  ig  true  that  there  ig  some  hosti-

 ty  ta  thi,  imstitution,  but  let  us  re-
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 call  who  ig  the  cause  of  the  hostility
 and  when  did  the  hostility  commen-
 ce?  Upto  1965,  nobody  had  doubted
 the  minority  character  of  thi,  insti-
 tution;  nobody.  not  even  a  tyro  of  a
 lawyer  ever  thought  that  the  Mus-
 lim  Community  was  not  entitled  to
 administer  thi,  mstitution  im  accor-
 dance  with  article  30  But  let  me
 say  it  for  the  benefit  of  my  distingu-
 ished  sister,  Shrimati  Mohsina  Kid-
 wai  and  my  good  friend,  Shri
 Banatawalla,  that  it  was  the  Cong-
 ress  Government  of  965  that

 first  doubted  the  Mushim  character
 of  thig  institution,  that  attached  the
 Muslim  character  of  the  institution
 and  that  by  the  amending  Act  -f
 9665  finally  demolished  and  destroy-
 eq  the  Muslim  character  of  this  ins-
 titution  Those  who  claim  to  he
 champions  of  the  rights  of  the  Mus-
 lim  commumty  and  those  who  hon-
 estly  believe  in  the  protestations
 which  they  make  on  the  floor  of  the
 House  and  outside,  I  thought  that
 they  would  in  all  honesty  not  allw
 themselves  with  the  party  opposite
 and  vet  continue  to  talk  in  the  terms
 in  which  they  talk  It  hag  been
 the  consistent  pohcy  of  the  Congress
 in  the  pest  to  bribe  some  indvidual
 Muslim,  and  give  them  what  thev  do
 not  deserve  and  at  the  same  time  tn
 deprive  the  whole  community  nt
 what  rightfully  belongs  to  that
 community  and  the  deprivation  of
 the  Muslims’  right  to  the  administra-
 tlen  of  thie  University  ie  one  con-
 spicuoug  illustration  of  that  policy.  ]
 am  sorry  to  say  that  some  of  those
 who  aTe  now  beating  their  breasts
 about  that  University  are  those  who
 have  succumbed  to  thig  policy  in
 the  past  and  are  even  today  prepar-
 ed  to  continue  their  politica]  allian-
 ce  with  the  evil  forces  which  des-
 troyed  the  rea}  character  of  the  Uni-
 versity.

 Sir  my  Government  ought  tn  have
 accepted  the  minority  character  of

 thia  institution  boldly  end  courage-
 ously,  I  understand  it,  constraints:
 I  understang  its  limitations,  But  I

 MAY  2,  079  UF  436 niversity
 (Amendt.)  Bill

 neither  sympathise  with  them  nor
 accept  them  though  I  do  understand
 them,  It  ig  no  use  taking  shelter  be-
 hind  the  judgement  of  the  Supreme
 Court,  a  judgement  which  itself  was
 founded  on  false  affidavits,  on  false
 affidavits  filed  by  people  in  the  emp-
 loyment  of  the  then  Congres,  Gov-
 ernment  who  went  ang  swore  untruth
 on  affidavits  and  the  Supreme
 Court  was  misguided  into  rendering
 the  judgment  which  jt  did.  The  Sup-
 reme  Court  was  persuaded  to  accept
 an  argument  which  ought  not  to
 have  been  made  by  the  Government
 of  that  dav  that  merely  because  the
 University  wa,  incorporated  by  an
 Act  of  the  Leg'slature,  therefore  the
 Legislature  created  it  It  is  as  absurd
 as,  for  example,  in  England  in

 good  old  times  whey,  divorce  was  not
 permissible  by  judicial  action  and
 people  had  to  go  to  the  Parliament
 to  vass  the  private  bill  of  divorce

 Tf  ‘A’  wanteq  a  divorce  from  his
 wte  Par'iament  had  to  pass  a  pri-
 vate  bill  of  divorce.  Wher  the  Par-
 lament  did  pass  such  and  Act  of
 divorce  did  it  mean  that  it  ig  the
 Parliament  which  divorced  the  wife
 or  divorced  the  husband?  It  is  ulti-
 mately  the  husband  who  divorced
 the  wife  though  he  brought  it  about
 by  an  Act  of  Parliament  It  ig  98
 matter  ef  surprise  that  the  Supreme
 Court  accepted  this  hyper-technical
 argument  When  hundred  people
 gither  together  to  imcorporate  a
 comDany  under  the  Companies  Act,
 it  is  they  whn  create  the  company

 and  not  the  Registrar  of  Companies
 who  issuee  the  certificates  of  incor-
 voration,  Therefore  I  have  not  the
 sheht-st  doubt  that  the  judgement
 of  the  Supreme  Court  was  wrong  and
 if  a  courageous  Janata  Government
 acknowledges  the  minority  “character
 of  that  institution  the  Supreme
 Court  ig  bound  to  reverre  its  own
 decision.

 ह  do  not  need  the  presence  of  the
 Attorney-General  here.  I  agree
 with  every  worg  which  Shambabu
 said  except  his  irrational  desire  to
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 See  the  Attorney-Genera}  Rere,  We
 all  know  that  this  decision  Gf  the
 Supreme  Court  hag  been  commented
 upon  by  a  great  constitutional  wri-
 ter,  Mr.  Seervai  in  the  first  volume
 of  his  monumental  book.  He  has
 devoted  six  pages  to  an  analysi,  of
 thig  decision  and  he  hag  come  to  the
 conclusion  that  this  decision  was
 clearly  wrong  ang  productive  of
 grave  public  mischief,  He  ig  also
 of  the  opinion,  and  current  lega}  opi-
 nion  and  juristic  opinion  ig  almost
 unanimous,  that  the  previous  deci-
 sion  though  not  formally  and  expres-
 sly  yet  impliedly  hag  been  over-rul-
 ed  by  subsequent  decisions  of  the
 Supreme  Court.  Therefore,  I  want
 that  our  Government  should  take
 courage  in  both  handg  ang  meet  the
 substantial  point  of  the  Muslim  de-
 mand  and  at  the  same  time,  educate
 our  Muslim  friends  that  1971  the
 Congress  Election  Manifesto  declar-

 ed  that  the  minority  character  of
 the  institution  shall  be  restored  and
 yet  that  promise  was  not  fulfilled  by
 the  Congress  and  Mrs.  Gandhi,  And

 what  the  poor  Muslimg  of  this  coun-
 try  got  was  a  further  dose  of  dimi-
 nution  of  their  rights  in  the  shape  of
 i972  Act  which  was  a  futher  crime
 wich  compounded  the  original  crime

 of  965  committeq  by  the  earlier
 Congregg  Government.  The  moment
 we  educate  the  Muslim  masse,  and
 tell  them  ‘we  trust  them,  we  give
 them  love  ang  trust  their  loyalty’
 voluntarily  they  will  demonstrate
 that  the  University  will  further  the
 a'mg  of  itg  real  founder,  Sir  Syed
 Ahmed.  We  accept  their  right
 under  article  30  of  the  Constitution,
 but  I  hope  that  someday  those  enlight-
 ened  Muslims,  while  expecting  us  to
 respect  their  Fundamental  Rights,  will
 also  apply  their  mind  to  the  Direc-
 tive  Principles  of  the  Constitution,
 and  the  Muslim  leaders  will  come
 forward,  their  enlightened  leaders,  to
 respect  article  44  of  the  Constitution
 and  give  thig  country  a  uniform
 civil  code,  which  shall  not  interfere
 with  the  religious  belief,  and  pra-
 ctices  of  anyone,  but  shal}  make  this
 nation  into  8  true  and  full  secular
 civic  society,
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 I  may  say  for  the  benefit  of  the
 Education  Minister  that  this  matter
 hag  not  been  sufficiently  debateq  in
 the  party’,  councils  and  thig  matter
 should  be  proceeded  with  in  this

 House  only  after  the  party  nas  ap-
 Plieq  its  mind  at  greater  length  than
 it  hag  been  possible  for  the  party  to
 do  50,

 Finally,  I  thank  you  for  allowing
 me  an  opportunity  to  speak.

 भी  राज
 तारायण  (राय  बरेली)  :

 प्रान-ए-प्वाइन्फ  झाफ  हन्फर्मेशन  |  मैं  यह
 जानना  चाहता  हूँ  कि  परसों  उपाध्यक्ष
 की  ओर  से  कहा  गया  था  कि  5  बजे
 के  बाद  भ्रापको  बोलने  का  मौका  मिलेगा  1

 हस्पताल  से  हमने  कहलवा  दिया  कि  जब
 बोलने  का  होगा  तो  डाक्टर  से  पूछकर
 जायेंगे  ।  मैं  डाक्टर  से  पूछकर  शझा  रहा
 हूँ  भौर  मुझे  झपना  दांत  भी  दिखाना  है।
 झाप  कृपा  कर  के  मुझे  बता  दें  कि  मुझ
 को  बोलने  का  मौका  कब  भिलेगा  ?

 सभापति  सहोदय  :  परसों  का,  पापने
 क्या  फरमाया  ?

 शनी  राज  तारामण  :  परसों  का
 मतलब  यह  है  कि  जब  कि  सैशन  चल  रहा
 था,  कल  छुट्टी  थी  |  हमने  उनसे  कहा
 कि  देखिये,  भ्रलीगढ़  मुस्लिम  विश्वविद्यालय
 के  बारे  में  मैं  जेल  जा  चुका  हूं,  3  महीने
 काट  चुका  हूं,  झान्दोलन  कर  चुका  हूं।
 इस  पर  बोलने  का  भेरा  एक  अ्रधिकार
 बनता  है  भौर  हमारे  पालियामेंटरी  एफेयर्स
 के  मिनिस्टर  ने  कहा  कि  इस  पर  आपको
 जरूर  बोलते  का  मौका  मिलेगा,  पर  झाज

 नहीं,  श्राप  भगले  दिन  बोलिये  यानी  दु-डे
 8  बजे  के  बाद  4

 रुजापति  महोदय  :  प्रगर  रिकार्ड
 पर  ऐसा  हो  तो  अलग  बात  है  ।  मैं  तो

 यहां  था  नहीं,  मेरे  पूर्व  के  झधिष्ठाता

 महोदप  ने  झापका  साम  3  बज़कर  38
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 मिनट  पर  बुलाया,  उस  समय  आप

 उपस्थित  नहीं  थे  ।

 शी  इयाम  मल्दल  मिश्र  :  यह  भस्पताल

 से  भा  रहे  हैं  -  5  बजे  के  बाद  इन्हें

 बुलाया  था  q

 श्री  राज  नारायण  :  मैं  झस्पताल  से

 झाया  था  और  मैंने  कह  दिया  था  कि

 मैं  पुतः  अस्पताल  जा  रहा  हूं  क्‍योंकि  मेरे

 कुछ  टेस्ट  हो  रहें  हैं  भौर  5  बजे  के  बाद

 बन्होंने  कहा  था  V  मैं  5  बजे  के  बाद

 आया  हूं,  इसलिये  मैं  झापसे  निवेदन  करूंगा

 कि  गर  कुछ  अलियर  हमको  मौका

 बोलने  का  भिलेगा  तो  हमारे  दांत  का

 हस्  हो  जायेगा  1

 सभापति  महोदय  :  मैं  जांच  करवा

 लेता  हूं,  दिखवा  लेता  हूं  1

 श्री  राज  नारायण:  देख  लीक्षिये

 बड़े  मजे  में,  क्‍योंकि  मेरी  प्रार्थना  झापसे

 यही  है  कि  इस  सदन  में  जो  धोर  फैनेटिक

 हिन्दू,  कम्युनलिस्ट  हैं,  झगर  उनकी

 यह  कोशिश  हो  कि  हम  बोलने  न  पायें

 तो  यह  आप  सफल  मत  होने  दीजिये।

 SHRI  VAYALAR  RAVI  (Chirayi-
 nkil):  Mr.  Chairman;  this  Bill  has
 been  brought  forward  day  before
 yesterday  with  the  object  of  defeat-
 ing  the  Bill  moved  by  Shri  Banat-
 walla  to  seek  to  restore  the  minority
 character  of  the  Aligarh  MusHim  Uni-
 versity.  Everybody  expected  from
 this  Goverament,  especially  as  they
 proc’aim  from  the  housetops  their
 concern  for  the  minorities,  ag  hes
 been  explained  by  my  good  friend,
 Shrj  Jethmalani,  that  the  interests  of

 हे

 MAY  2,  4979  University
 (Amendt.)  Bill  sid

 the  minorities  will  be  protected  and
 at  least  the  symbol  of  the  emergence
 of  the  cultural  development  of  the
 Muslims,  namely,  the  Aligarh  Uni-
 versity,  wil}  be  restored  its  minori-
 ty  character.  But  that  hope  of  the
 Muslim  minorities  of  this  country  has
 been  betrayed  by  this  Bill;  in  fact,
 I  am  using  a  mild  term  to  express
 the  situation.

 Sir,  here  I  do  not  wanf  fo  trace
 the  whole  history  of  the  minority
 character  of  this  institution,  but  it  fs
 relevant  to  refer  to  the  Report

 submitted  by  the  Minorities  Commis-
 sion,  The  Minorities  Commission
 had  discussed  largely  and  extensive-
 ly  the  minority  character  of  this
 institution  and  also  they  made  some
 suggestiong  regarding  the  Judge-
 ment  of  the  Supreme  Court.  What
 was  the  demand  all  along?  The
 demand  of  the  Muslim  minority  was
 to  make  an  amendment  or  to  make
 80  enactment  on  the  floor  of  the
 House  to  overcome  the  difficulties
 created  by  the  Judgement  of  the
 Supreme  Court.  Thig  ig  the  point.
 Here,  Mr  Jethmalani  was  referring
 to  the  observations  made  by  Mr.  Se-
 ervai,  Here  the  Commission  itself
 referred  to  the  relevant  portion,

 Mr.  Seervai  writes:—

 “As  regard,  the  meaning  given
 by  the  Court  to  the  word  ‘estab-
 lish’,  it  is  submitted  that  the  mea-
 ning  is  not  correct.  It  was  not

 disputed  that  ‘to  found’  ig  one  of
 the  meainings  of  the  verb  ‘to  es-
 tablish’,  and  it  ig  submitted  that  in
 the  context,  it  is  the  correct  mean-
 ing  as  ig  clear  from  the  definition
 of  the  verb  ‘to  found’,  namely  ‘set
 up  or  establish  (especially  with
 endowments)’.  The  Muslim  com-
 munity  established  the  University
 amd  provided  it  with  its  endow-
 ments.  Even  if  the  definition  giv-
 en  by  the  Court  were  correct,
 namely,  ‘to  bring  the  University
 into  existence’,  it  is  submitted  that
 the  Muslim  Community  brought
 the  University  into  existence  in
 the  only  manner  in  which  a  Uni-
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 versity  coulq  be  brought  into  exis.
 tence,  namely,  by  involving  the  ex-
 ercise  by  the  sovrign  authority  of
 its  lgislative  power,  The  Mus-
 lim  community  provideg  lands,
 buildings,  colleges  gnd  endow-
 ments  for  the  University,  and
 without  these  the  university  as  a
 body  would  be  an  unreal  abstrac-
 tion.”
 Here  again,  it  says  how  the  uni-

 versity  came  into  being.  I  quote:—
 “How  this  University  came  into

 being  is  well  known.  After  a
 careful  study  of  the  then  prevuil-
 ing  conditiong  in  India,  that  great
 man,  the  late  Sir  Syed  Ahmed
 Khan,  arrived  at  the  conclusion
 that  the  backwardnesg  of  the
 Muslim  community  was  due  to
 their  neglect  of  modern  educa-
 tion.”

 So,  thig  is  the  main  criterian  be-
 hitad  the  establishment  of  the  Uni-
 versity,

 The  Report  of  the  Minorities  Com-
 mission  furthey  says  how  even  the
 Government  itself  hag  given  the  ex-
 tension  of  support.  Regarding  this,
 it  says  that  “this  is  the  effort  of  the

 Muslim  community  in  India  to  which
 His  Majesty’s  Government  exterided
 all  support”.  This  is  what  the  Com-

 mission  itself  acknowledged,  In  1817
 Lord  Lytton,  the  Viceroy,  visited  Ali-
 garb  and  laid  the  foundation  stone  of
 the  College  and  this  is  mentioned  in
 the  Report,  But  I  do  not  want  to
 take  the  time  of  the  House  on  this.
 It  is  very  clear  from  the  Report
 itself  how  the  fund  has  come.
 Again,  I  quote  from  the  Report:

 “Fund  collecting  had  begun  in
 earnest.  In  January,  1911,  a  Muslim
 University  Foundation  Committee
 was  established  followed  by  a  Con.
 stitution  Committee  set  up  in  Feb-
 tuary  to  draft  the  Act,  the  Statutes
 and  Regulation  of  the  University.”
 Then  it  goes  on:

 “Thus,  as  the  Chatterjee  Report
 records,  “the  movement  for  the
 establishment  of  the  Muslim  Uni-
 versity  continued  to  gather  strength
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 from  year  to  year  till  on  the  i0th
 June,  94i,  the  Government  of
 India  communicated  to  the  Secre-
 tary  of  the  State  the  desire  of  the
 Muslim  Community  and  recom-
 mendeq  that  sanction  might  be
 given  to  the  establishment  of  such
 a  University  at  Aligarh.”
 Su,  it  is  very  clear  from  the  Repos!

 of  the  Minorities  Commission  thal  it
 is  the  effort  of  the  Muslim  com-
 munity  that  formed  a  Committee  to
 collect  funds.  They  have  been  given
 full  support  by  the  British  Govern-
 ment,  they  have  been  given  land
 and  everything  in  the  name  of
 the  Muslim  community  and  the
 Muslim  University  is  all  along  estab-
 lished.  That  ig  why  Mr,  Seervaj  him-
 self  says  that  merely  on  a  technical
 interpretation  of  the  word  ‘establish’,
 it  cannot  take  away  the  historical  fact
 that  the  Muslim  community  has  done
 all  their  best  to  establish  the  Univer-
 sity  and  the  Muslim  character  of  the
 University  exists.  And  every  one
 knows—there  may  be  other  people
 who  studieq  there—that  this  Univer.
 sity  at  Aligarh  always  flourished

 as  an  embodiment  of  Muslim  culture,
 the  culture  of  the  minority  com-
 munity  in  the  country,  and  hag  also
 given  leadership  to  the  educational
 and  cultural  flourishing  of  the  mino-
 rity  communities  of  the  country.

 The  Chairman  of  the  Minorities
 Commission,  Mr.  Masani,  resigned  be-
 cause  you  refused  even  to  acknow-

 ledge  hig  letters  properly.  Mr,  Masani
 sent  you  a  letter  stating:  “Pleage  do
 not  rush  the  Bill  through  Parliament
 because  we  are  seized  of  the  malter”,
 but  you  said  there  is  nothing  more  to

 discuss.  Mr,  Masanj  is  a  good  friend
 of  Mr,  Jethmalani.  I  do  not  know
 why  Mr.  Jethmalani  was  keeping
 quiet  over  hig  resignation.  He  asked
 for  freedom  of  vote  in  the  House.  I
 expected  he  would  have  asked  the
 Minister  why  he  did  not  reply  to  Mr.
 Masani,  who  is  one  of  the  veteran
 politicians—o¢  course,  we  disagree
 with  him—andg  forced  him  to  resign
 from  the  Commission.  I  was  expect-
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 ing  him  to  say  something  about  it,
 but  I  am  sorry  he  did  not  Say  any-
 thing,

 This  Report  itself  goes  to  prove
 that  the  interest  of  the  Government
 is  to  defeat  the  demand  of  the  Muslim
 minority  in  this  country.  The  Com-
 mission  says:

 “In  our  view,  the  judgment
 ignores  the  historical  background

 to  the  founding  of  the  University
 and  the  legal  and  moral  commit-~
 ments  that  the  State  accepted  when
 it  provide@  by  the  Act  for  the
 taking  over  of  the  assets  of  the
 original  foundation  at  Aligarh  as
 also  the  endowment  which  the
 Muslim  community  had  collected.”

 And  they  conclude;

 “Aligarh  Muslim  University
 occupies  a  position  of  unique  »m-
 portance  and  significance  in  the
 country  precisely  because  it  is  an
 educational  institution  established
 ‘by  the  Muslims.”

 I  ask  the  hon  Minister  this  precise
 question:  do  you  accept  this  conclu.
 sion  of  the  Minorities  Commission?  If
 You  accept  ;t,  you  have  to  accept  the
 amendment  moved  by  my  hon,  friend
 Shri  Banatwalla.  His  amendment
 can  be  easily  accepted  because  it
 reads:

 “University”  means  the  educa-
 tional  institution  of  their  choice,
 establisheq  by  the  Muslims  of
 India,  and  which  was  incorporated
 and  designated  as  Aligarh  Muslim
 University  in  7920  by  this  Act.”

 It  is  very  simple,  you  can  accept  it.
 But  are  you  prepared  to  accept  it?

 You  ate  talking  of  democratic  func-
 tioning.  The  Statement  of  Objects
 and  Reasons  says:

 “There  had  also  been  persistent
 demands  both  inside  and  outside
 Parliament  for  the  restoration  of
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 the  basic  character  of  the  Univer-

 ae
 and  its  democratic  function-

 What  is  its  basic  character?  I  was
 expecting  the  hon.  Minister  to  explain
 what  he  means  by  “basic  character”.
 I  wish,  when  he  replies  to  our  argu.
 ments,  he  explains  where  he  has  re-
 stored  the  basic  character  of  the  Uni-
 versity.  Why  are  you  completely
 taking  away  the  minority’s  demand
 for  the  establishment  of  the  mino-
 rity  character  of  the  University?  The
 basic  character  of  the  Aligarh  Uni-
 versity  8  jts  minority  character,  That
 minority  character  you  are  taking
 away.  How  can  you  talk  of  demo.
 cratic  functioning.

 Is  there  democratic  f¥nctioning
 envisaged  in  the  Bill?  Only  five  are
 to  be  elected,  the  rest  are  to  be  nomi-
 nated,  The  Executive  Council  hag  more
 power  than  the  Court.  It  meang  that
 the  functioning  of  the  Court  is  sub-
 ject  to  the  control  of  the  Executive
 Council,  which  is  only  a  nominated
 body  which  is  controlling  the  whole
 thing.  It  means  the  existence  of  Gov-
 ernment  control  all  the  time,  It
 means  you  are  eroding  further  the
 rights  of  minorities  to  run  their  own
 University.  So,  I  have  no  option  but
 to  oppose  this  Bill,  because  the  in-
 tention  of  the  Bill  is  to  defeat  the
 purpose  of  Mr.  Banatwalla’s  Bill  and
 hurt  the  feelings  of  the  minority
 community  in  this  country.

 I  have  a  genuine  feeling  that  the
 linguistic  minorities  are  also  facing  a
 threat  from  the  hon.  Minister's  new
 education  policy  by  which  he  is  mak-
 ing  a  direct  attack  on  the  regional
 Janguages.  You  are  introducing  it
 not  by  the  back  door,  but  by  the
 front  door,  So,  you  are  against  the
 religious  as  well  as  linguistic  mino-
 rities.  It  means  that  the  stream  roller
 politics  of  the  Hindi-speaking  Janata
 party  is  coming.  Religious  and  lin-
 guistic  minorities  have  no  option  but
 to  oppose  and  fight,  and  fight  to  the
 last  till  they  succeed.
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 SHRI  VASANT  SATHE  (Akola):
 Mr.  Chairman,  Sir,  most  of  the  points
 relating  to  this  Bill  have  been  debat-
 ed  and  we  find  a  consensus  of  what
 My  goog  friend,  an  eminent  lawyer,
 Mr.  Ram  Jethmalani,  said  just  now
 and  he  told  Mr,  Shyamnandan  Babu
 that,  when  he  is  there,  why  he  is  not
 an  Attorney  General,  I  can  appreciate

 that.  On  all  sides,  there  is  a  common
 agreement  and,  if  the  Education  Min.
 ister  has  been  able  to  appreciate,  it
 is  this  that  the  basic  demani  of  re-
 cognising  the  minority  character  of
 the  Aligarh  Muslim  University  hag  to
 be  accepted.  Any  effory  to  dilute  or
 deviate  from  it  by  any  quibbling  of
 words  will  only  be  a  dishonest  exer-
 cige,

 In  1971,  the  Congress  in  its  mani-
 festo  had  said,  “We  will  restore  the
 minority  character.”  We  did  not  do
 gO.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  You  took  away  more  rights.

 SHRI  VASANT  SATHE:  We  had
 eminent  educationalists  like  Prof.
 Nurul  Hasan  who  advised  us  other.
 wise  and  we  accepted  their  advice.
 Now,  the  Janata  Party  also  gaVe  an
 assurance  to  the  people  that  the
 minority  character  will  be  restored.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Question.

 SHRI  VASANT  SATHE:  Bu;  now
 they  have  an  adviser  in  our  other
 eminent  educationist,  the  hon.  Minis-
 ter,  Dr.  Pratap  Chandra  Chunder.  If
 he  also  goes  down  in  history  again
 defeating  its  objectives,  I  would  say
 that  the  Muslim  community  in  this
 country  will  have  no  hope.  Th

 ye great  hopes  from  the  Janata  Party,
 If  the  Janata  Party  also  deceives
 them,  in  spite  of  Mr.  Ram  Jethmalani
 and  friends  like  him,  then  the  only

 meaning  will  be  that  the  Janata  Party
 is  dominated  by  chauvinistic  school
 of  thought  represented  by  men  like
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 Mr.  Kanwar  Lal  Gupta.  I  wag  shock-
 ed  to  hear  the  speech  which  he  made
 today.  He  said  that  aticle  30  must
 be  reviewed  ami  done  away  with;
 the  minorities  must  not  be  given  any
 right  in  educational  matters  of  their
 own;  they  must  be  brought  into  the
 mainstream.  When  gomebody  asked
 him,  “Does  that  mean  all  must  go  to
 shakhas?",  he  said,  “Yes;  that  is  what
 I  mean  by  ‘mainstream’”.  He  did
 say  that.  Everybody  must  be  India-
 nised.  Thig  concept  is  go  chauvinis.
 tic.  Mr.  Ram  Jethmalani  was  waxing
 eloquent  protecting  the  rights  and  the
 guarantees  that  they  are  giving  to
 minorities.  What  happened  in  Jam-
 shedpur  and  Aligarh  is  a  proof  of
 the  guarantee.

 What  happened  yesterday?  There
 was  some  disturbance  here.  Today,  I
 want  to  go  on  record  to  say  that
 shopkeepers  are  being  bullied  to  give
 false  staiements  go  as  to  implicate,
 under  the  pressure  of  RSS,  some
 other  people.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  What  about  photographs?  (In-
 terrutions)

 SHRI  VASANT  SATHE:  Beware,
 Mr.  Ram  Jethmalani,  That  ig  why
 you  do  not  have  this  honest  approach
 to  the  minority  character  of  the  Aul-
 garh  Muslim  University,

 What  do  you  mean  by  “basic  char-
 acter"?  The  basic  character  is  the
 minority  character.  I¢  a  Christian  in.
 stitution  or  a  college  is  established,
 what  is  the  basic  character?  The
 basic  character  is  that  it  is  a  Chris-
 tian  institution.  That  ig  what  is
 guaranteed  by  article  30.  How  can
 you  take  that  away?  Merely  by
 taking  refuge  under  a  wrong  inter-
 pretation  of  the  Supreme  Court,  can
 you  say  that  you  will  deny  this
 character?  If  you  are  honest  to  your~
 selvea,  two  courses  are  open.  One  is,
 the  Supreme  Court  itself,  by  Gov-
 ernment,  must  be  approached  to  re.
 view.  ‘The  second—and  this  is
 simpler—is  this:  you  have  been
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 amending  the  Constitution  left  and
 tight  under  Mr.  Jethmalani;  why

 can  you  bring  about  this  one  sensi-
 ble  amendment  by  saying  that  it  will
 be  ‘deemed’?  Even  if  you  do  not
 want  to  have  a  Constitutional  amend-
 ment,  if  you  accept  Mr.  Banatwallo’s
 amendment  io  this  Bill,  the  purpose
 wil]  be  served.  That  will  clarify.
 Therefore,  I  would  submit  this  to  you:
 westore  this  character  and  the  rest
 will  follow.  Once  you  guarantee  that
 character,  the  rest  should  logically
 follow.  The  fear  goes  away.  The
 proof  of  the  pudding  is  in  the
 eating.  The  entire  record  of  the
 Ahgarh  Muslim  University  has  been
 a  glorioug  record  of  secular  character
 and  behaviour  and  noble  and  broad-
 minded  approach.  The  people  that
 have  been  its  products  have  been
 real  nationalists,  Exceptions  can  al-
 ways  be  there;  but,  by  and  large,  this

 is  true.  In  the  recent  Aligarh  riots,
 when  RSS  played  havoc  under  the
 leadership  of  their  leader  Mr.  Nau.
 man,  how  did  the  Aligarh  Muslim
 University  people  behave?  They
 went  and  distributed  fool  ip  both
 Hindus  and  Muslims;  they  gave  treat-
 ment  in  their  hospital  to  both  Hindus
 ami  Muslims.  We  saw  that  with  our
 own  eyes,  The  University  students
 were  not  in  any  way  excited  or  they
 did  not  try  to  excite  any  communal
 feelings;  they  wanted  to  bring  about
 peace.  Is  that  not  a  noble  example
 of  what  this  University  is  trying  to
 do?  Then  what  are  you  afraid  of?
 Therefore,  give  the  autonomy.  ‘You
 must  give  full  powers  to  their  Court.
 Giving  the  powers  to  the  Visitor  will
 not  do,  The  Visitor  is  the  President
 and  ‘President’  in  a  way  means  the
 Education  Minister;  the  President
 cannot  do  anything;  the  President
 acts  only  on  the  advice  of  the  Gov-
 ernment.  So,  by  that,  in  effect,  you
 are  taking  that  power,  you  are  usur-
 ing  that  power,  Please  qo  not  do
 that.  Le,  us  be  honest.  If  you  want
 to  be  fair  to  the  Aligarh  Muslim  Uni-
 versity  people,  then  restore  their
 minority  character.  Thig  should  be
 agreed  on  all  sides.  Regarding  the
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 lacunae  that  are  there  in  this  Bill,  let
 us  agree  to  Mr.  Banatwalla's  amend-
 ment.  Let  the  Bill  be  sent  to  a  Joint
 Committee.  The  Heavens  are  not  gv-
 img  to  fall,  You  accept  in  principle
 first  here  in  the  House  that  the  mino-
 rily  character  will  be  restored,  Ac-
 cept  that  amendment,  and  for  reme-
 dying  the  rest  of  the  shortcomings  of
 the  Bill,  send  it  to  a  Joint  Committee,
 so  that  the  Joint  Committee  can  exa.
 mine  clause  by  clause  and  a  proper
 Bill  giving  in  effect  the  rights,  the
 autonomy  and  full  freedom  to  run  this
 institution  to  the  Aligarh  Muslim  Uni-
 versity,  can  come,

 With  these  words,  I  conclude,  and
 I  thank  yoy  for  giving  me  this  oppor-
 tunity  to  speak,

 MR.  CHAIRMAN:  Now,  the  point
 is  this.  Everybody  should  help  me
 in  thig  matter.  The  practice  has  been
 established  here  that,  once  the  Mem-
 ber  who  is  calleq  is  absent,  he  wil
 be  called  only  afier  the  total  hst  has
 been  exhausted.  Mr  Raj  Narain  has
 just  tow  told  the  House  that,  the
 day  before  yesterday,  he  made  a  re-
 quest  oe

 क्री  राज  नारायण  :  मै  प्रस्पताल
 से  भा  रहा  1  श्र  डाक्टर  ने  यह  कहा  है
 कि  आप  जल्‍दी  झ्राइएगा,  तो  हम  आपरेशन
 कर  देंगे  श्रौर  झाज  श्रापरेशन  डे  है  हमारे
 दांत  का  ।

 AN  HON.  MEMBER:  He  was  in
 the  hospital.

 MR,  CHAIRMAN:  I  know  that.
 But  this  should  not  be  a  precedent.
 As  a  special  case...

 SHRI  G.  M.  BANATWALLA:  A
 special  case  for  those  in  the  hospitals,
 for  the  hospitalised  people

 MR,  CHAIRMAN:  Those  who  are
 in  the  hospital  gre  not  expected  to
 come  here  for  spesking.  Moreover,
 if  they  are  intending  to  come,  they
 should  send  an  intimetion  earlier.
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 Bo,  thig  will  be  only  one  exceptional
 case,

 Mr,  Raj  Narain.

 PROF,  P.  G,  MAVALANKAR
 (Gandhinagar):  I  am  glad  that  you
 have  allowed  Mr.  Raj  Narain  to
 speak,  but  I  hope  the  House  would
 extend  the  time  so  that  some  of  us
 who  are  left  out  will  get  the  qppor-
 tunity,

 सभापति  महोदय  :  श्री  राज  नारायण  |

 भी  राज  नाशयण  (राय  बरेली)  :

 झीमन्‌,  कया  मुझे  प्राप  झाशा  देंगे  कि  मैं
 बैठ  कर  बौलू  ?

 सभापति  महोदय  :  ाप  बैठ  कर
 बोलिये  ।

 श्री  राज  नाशयण  (राग  बरेली)  :

 श्रीमन्‌,  मैं  पका  कृतश  हूं  कि  आपने
 विशेष  कृपा  कर  मुझे  बोलने  का  भ्वध्तर
 दिया  ।  श्रीमन्‌,  मैं  बहुत  ज्यादा  समय  नहीं
 लूंगा  पर  मैं  सदन  के  सम्मानित  धदस्यों
 से  इतना  निवेदन  अवश्य  करना  चाहता
 हूं  कि  झाज  का  जो  विषय  है,  वह  ऐसा
 विषय  &  कि  जो  सरकारों  को  उत्तट  सकता
 है,  पन्ट  सकता  हैं,  खड़ा  कर  सकता  है
 और  बैठा  सकता  है  ।  इसलिए  इस  किविय
 प्र  जरा  गंभीरता  से  विचार  हो  ।  जो
 साहित्यकार  है  वे  कहते  हैं  कि  सरकार
 झंघी  होती  है  भोर  बहरी  होती  है  स्‍भौर
 जब  बहू  यह  होती  है  तो  बराबर  होती  है।
 मैं  गांधी  जी  का  उद्धरण  दे  रहा  हूं  कसी
 डोम,  डिक,  हेरी  का  नहीं  i  oe  मैं
 संविधान  के,  जिसके  प्रति  हम  ने  शपथ
 सी  है,  अनुच्छेद  30  (प्र)  की  तरक
 झाता  हूं---

 “All  minorities,  whether  based
 gn  religion  or  language,  shail  have
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 the  right  to  establish  ang  adminis-
 ter  educational  institutions  of  their
 choice,”

 यह  संविधान  का  अनुच्छेद  30s)
 है  ।  हमारे  भाई,  मित्र,  जिक्षा  मंती  बी
 हमारे  सम्मुक्ष  बैठे  हुए  हैं।  मैं  उन  से  मह
 जानना  चाहता  हूं  कि  यह  ो  संविधरत
 का  अनुच्छेद  है  क्‍या  मह  विधेयक  उसकी
 पूति  कर  रहा  है  ?  नभौर  प्रगर  ay
 इसकी  पूति  नहीं  कर  रहा  है  सोया
 यह  भसंवैधानिक  नहीं  होगा  ?  क्‍या  ह: ह
 संविधान  के  प्रति  शौर  जिस  भहात्मा
 ग्रांघी  की  समाधि  पर  हम  से  सरबतर  में
 प्राते  के  पुच  बपम  ल्ली  थी  कि  हम  लोच
 गांधी  जी  के  रास्ते  पर  अल  कर  ॥... 3
 देश  का  तव-निर्माण  करेंगे,  उत्त  ह... अ  के

 प्रति  हम  लोग  वफ़ादार  रहे  हैं  ?  हमारा
 एक  सिम्पल,  नन्‍्हां  धौर  निर्दोष  बिहारी
 के  दोहे  के  समान  प्रश्न  हैं---

 हतसीया  के  दोहरे  जो  नाविक  के  तौर

 देखन  में  छोटे  लगें  घाव  करें  गंभीर  1

 हमारी  बात  को  ते  मानें  भौर  इस  देश  को
 गंभीर  चाष  पहुंचायें  ।  भ्रगर  झप  हमारी

 ने  ल्  भी  नहीं  1
 क्मोंकि  मैं  उन  अ्यक्षिययों  में  हुँ  कि  जब
 इनल्दिर  जी  की  सरकार  ने  इलीगढ़
 मुख्लिस  यूनिवर्धटी  एक्ट  पर  सततीधन
 किया  था  तो  सारे  उत्तर  प्रदेश  में  हम
 सत्र  लौनों  ने  बगाचित  का  |. अ  खड़ा
 किला  था  श्रौर  चूज  हस्ताल  को  थी  धौर
 जब  मैं  we  wed  के  साथ  गिरफ्तार
 कर  के  शबगक  जेल  में  भेजा  क्या  था
 तो  णो  उस  समग्र  के  हमारे  weew  थे,
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 [aft  राज  नारायण]
 श्री  जल्फिकार  उत्लाह  साहब  यहाँ  विद्यमान
 हैं,  ये  हमारी  बात  के  साक्षी  होंगे!
 मुझे  समझाने  के  लिए  शझ्ादरणीय  चन्द्र
 मान  गुप्त  गए,  आबू  त्िलोकी  सिंह  जी

 गए,  बंड़ी-अडी  विभूतियां  गई  भौर  कहने
 लगीं  श्राप  अनशन  तोड़  दें  ।  मैंने  कहा  कि
 शाप  चले  जायें  |  जब  तवां  इस  देश  में
 इस्माफ  नहीं  होगा,  मुसलमानों,  स्खों,
 इसाइयो,  पारशियों  शौर  जितने  भी  ग्ल्प-
 संबवक  कहे  जाते  वाले  लोग  हैं,  जातियां

 हैं  उनको  उनका  हुक  नहीं  मिलेगा  तब
 तक  मेरी  भूख  हड़ताल  टूटेगी  नहीं।  सारा
 जैल  का  रिकार्ड  पड़ा  हुझा  है  |  मैं  उत
 लोगों  में  नहीं  हूं  जो  जेल  का  रिका
 बनबते  हैं  केवल'  पोलिटिकल  सफरर  बनने
 के  लिए  दो  तीन  दिन  के  बाद  मेरे  मन
 मैंग्रथा  कि  जब  a  वातावरण  बन  गया  है
 शौर  कम  ते  कम  पांच  छः  सी  मुसलमान
 हमारे  साथ  ये  और  एक  ढंग  से  खाता
 एक  ढंग  से  उठता  वेंठना,  प्रार्थना  श्रादि
 को  ले  कर  जो  परिभाषा  हमनें  रिलिजन
 की  की  है  मझे  खुशी  हैं  कि  वहो  परिभाष।
 डाक्टर  फरीदी  ने  की  और  तमाम  मुसल
 माने  लोग  गदगद  हो  गए  और  कहने
 लगे  कि  सच्चों  रिलिजन  यही  है  ।

 अब  परम  प्रादरणीय  श्री  श्री  ice
 डा०  प्रताप  चन्द्र  चन्द्र  बह  हमें  बताए  कि
 इन  भावनाों  की  है।[  कौ  से  होगी,  कहां  से
 होगी  ?  प्रपने  मिलर  शाम  जेठमलानी
 को  सुन  रहा  था  ।  वह  वाम्बाटिस्क  चढे
 इस्तेमाल  [कर  रहे  थे  1  मैं  पूछना  चाहता
 हूं  कि  इस  तरह  से  शब्दों  को  इस्तेमाल
 कर  देने  से  क्‍या  समाज  में  भामूल  परिवर्तन
 हो  जाएगा  ?  उन  से  भी  बहुत  श्च्छे
 लोग  हैं  जो  वाम्बास्टिक  इंग्लिश  वर्ड  यूज
 कर  सकते  हैं  sto  राधाकृष्णन  की
 फिलौसोफ़ी  को  मैं  जानता  हूं,  उनका
 मैं  विज्ञा्ों  रह  चका  हूं,  भाचाये  नरेन्दर
 देव  जी  का  विद्यार्थी  मैं  रह  चुका  हूं,
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 परम  पुण्य  प्रादरणीय  मालवीस  जी  का
 विद्यार्थी  मैं  रह  चुका  हूं।  मैं  जानता हुं  कि
 मानव  ते  व  का  सम्बन्ध  कब  कैसे  होता  हैं।
 शौर  हम  मुस्लिम  यूनिवर्सिटी  को  मूस्लिम
 कल्चर  को,  उनके  तमहून  और  दीन  और
 ईमान  को  महफूज  रखने  का  भ्रधिकार

 नही  देते  हैं  तो  यह  विधेयक  रही  की
 टोकरी  में  केक  देना  चाहिए  t

 मुझे  माफ  करें  मैं  ब  मारी  की  स्थिति
 मैं  हुं  और  बीमारी  मैंने  खुद  बुलाई  है
 क्योकि  डाक्टर  कहा  करत  थे  कि  श्राप

 एग्जास्ट  हो  रहे  हैं,  भपनी  शक्ति
 से  भ्रधिक  काम  कर  रहे  हैं,  भाप
 को  कुछ  विश्राम  करना  चाहिये
 oft  मैं  ने  तो  किताब  विदेश  से  मंगाई  है
 उसका  दसवा  भाग  ही  टाइप  करवा  कर  के
 ला  सका  हू  और  शेष  नो  भाग  कल  प्ाएंगे  1
 वन  टैंथ  ही  आज  मैं  लाया  ह--

 सभापति  महोदय  :  कितना  समय  झाप
 लेंगे  ?

 श्री  राज  नारायण  :  एक  घंटा  दो  घंटा
 जितना  झाप  कहेंगे  ले  लूगा  |

 सभापति  महोदय  :  आपने  तो  कहा  था
 कि  संक्षेप  में  भाप  भ्रपनी  बात  कहेंगे  ।

 शी  राज  नारायण  :  आप  हमारे  परम
 झादरणीय  मित्न  रहे  हैं।  समय  सब  को  बताता
 है।  इस  वास्ते  समय  की  गति  को  भाप  भी
 पहचानें  ।

 सभापति  महोदय:  कितना  समय  चाहते
 हैं?

 को  राज  नारायण  :  प्रतावश्यक्  समय
 नहीं  सूंगा  1
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 जो  टाहम  मैं  करवा  कर  लाया  हूं  वह  चीज
 मैं  भ्रापके  सामने  रखना  चाहता  हूं  ।

 “Extracts  from  the
 intelligence  §  sponsored
 work,

 MILITANT  HINDUISM  IN  INDIAN
 POLITICS—A  Study  of  the  R.5.5.

 इस  स्टडी  के  कुछ  पोर्शन  को  मैं  प्रादरणीय  सदन
 की  सेवा  में  प्रस्तुत  करूंगा  इस  निवेदन  के  साथ
 कि  यह  झादरणीय  सदन  देखे  कि  क्या  यह  पैरे-
 लाइज्ड  बिल  पंगु  विधेयक  इस  प्रकार
 के  लोगों  को  उस  में  प्रवेश  पाने  से  रोक
 सकेगा  ?

 में  इस  समय  जलदी-जल्दी  में  बता  देतो  चाहता
 हूं,  चूकि  समय  हमको  शायब  कम  मिले  |

 “The  genuine  ideology  of  the
 Sangh  is  based  upon  principle,  for-
 mulated  by  its  founder  Dr.  Hedge-
 war.  These  principleg  have  been
 consolidateg  and  amplified  by  the
 present  leader  in  g  small  book  cal-
 led  “We  or  Our  Nationhood  De-
 fined”.  Pe  ball

 Americen-
 research

 ft  चाम्भू  नाथ  चतुर्बदी  :  यह  रैलेवेंट
 कीसे  है  साहन  ?

 भरी  राज  तारायण  :  दिस  इज  मोस्ट  रैले-
 चन्द  ।  हमारा  प्वाइल्ट  यह  है  कि  जिनके
 विचार  ऐसे  हों,  वह  उसमें  केसे  रोके जा  सकते
 हैं?

 सभापति  महोदय  :  श्राप  बैठकर  बोलिए  |

 भी  विनायक  प्रसाद  यादव  (सहरसा)  :
 सभ्तापति  महोदय,  भादरणीय  सदस्य  को  रोका
 जायेगा  तो  उठ  जाना  पड़ता  ही  है।  इसलिए
 और  मेम्बरों  को  झाग  रखा  जाये  1

 थमी  राज  नारायण  :  हल्ला  मत  मचाहये।
 चतुर्वेदी  जी  हमारे  मित्र  हैं,  भ्रसेम्बली  से  ही
 मित्र  हैं,  इसका  पूरा  खानदान  हमारा  मित्र  है।
 मुझे  अफसोस  है  कि  गांधीजी  के  वाकयों  में-

 दगा
 पद,  सत्ता  का  लोग  बड़े-बड़े  भनर्थ  कराते

 d
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 हैं।  प्रादरणीय  चतुर्वेदी  जी,  कृपया  भाष  मुझे
 'सुनिये  ।

 श्री  चाम्भू  नाथ  अतुर्षेदी  मैंने  राजनारायण

 हरजी  से  कहा  प््जो  9/i0  रह  गया  है,
 जब  वह  शझा  जाये  तभी  रखिए  1

 शी  राज  तारायण  वह  भी  झामेगा  कि
 आर०  एस०  एस०  को  कब-कब  सी०पभ्राई०ए०
 ने  फस-कैसे  पैसा  दिया  ।

 थ्री  शाम्भू  नाथ  चतुर्वेदी  :  तो  वह  तभी
 कहिएगा  |

 MR,  CHAIRMAN:  It  ig  already
 5.50  p.m.  The  time-limit  fixed  for
 thig  Bil]  is  6  O'clock.  Apart  from
 Mr.  Raj  Narain,  there  are  still  four
 more  speakers  to  participate  in  this
 discussion,  They  are  Prof.  Mavalan-
 kar,  Mr.  Chittg  Basu  and  two  mem-
 bers  from  Janata  Party.  The  hon’ble
 Minister  has  also  yet  to  reply,  May
 I  know  from  the  hon’ble  memberg  as
 to  how  much  time  for  discussions
 shoulg  be  extended.

 e

 श्री  भ्ीकृष्ण  सिह:  कल  नहीं,  झाण  ही

 MR,  CHAIRMAN:  There  are  two
 Points  to  be  decided,  First,  how
 much  time  ig  to  be  extended  and
 secondly  whether  we  have  to  sit  to-
 day  and  finish  it,  First,  let  me  un-

 derstand  from  the  House  as  to  what
 is  the  desire  of  the  House  ag  to  how
 much  time  is  to  be  extended.

 eran  संसवीय  कार्य  संग्रालय  में
 iq  राज्य  संत्री  फश्वी  लारंग  साथ)  :  माननीय
 सदस्यों  की  जो  लिस्ट  है,  उसमें  ऐसा  लगता  है
 |  वो-चार  रह  गये  हैं।  झगर  सदस्य  को-पाप-

 I  रेट  करें तो  जल्दी  भी  यह  हो  सकता  है  भौर
 झाधा  |...  भौर  बढ़ाकर  इसे  पूरा  कर  सकते

 हैं।  माज  ही  पूरा  होता  चाहिए  ।
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 एक  भाभतीय  सदस्य  :  सदस्मों  को  एत-
 राज  न  हो  तो  भ्राज  ही  पूरा  हो  जाये  ।

 शी  विनायक  प्रसाद  यादव  :  सभापति

 महोदय,  समय  बढ़ा  दिया  जाये  शौर  इसको
 कल  ले  लिया  जाये  ।  (Interruptions)

 MR,  CHAIRMAN’  Is  it  the  pleasure
 of  the  House  to  extend  the  time  by

 one  hour  more  for  genera}  discussion
 ang  also  whether  all  the  hon’ble
 Members  are  prepared  to  sit  for  one
 hour  more  after  6  O'clock?

 SOME  HON'’BLE  MEMBERS:  Not
 today.  Let  it  be  tomorrow,

 MR.  CHAIRMAN:  What  00९४  the
 Minister  say?

 श्री  लारंग  साथ  :  यदि  सब  की  राय  है
 तो  कल  भी  कर  सकते  है  ।

 MR.  CHAIRMAN:  So,  we  will
 have  one  hour  more  for  general  qis-
 cussion  tomorrow  The  convention
 is  unless  all  the  members  agree  the
 time  of  the  House  cannot  be  extend-
 ed.  Now,  I  will  request  Mr.  Raj
 Narain  to  continue  with  his  speech
 and  conclude  before  6  O’elcok.

 eft  राज  नारायण  :  सभापति  महोदय,
 आप  सदन  को  मर्यादित  रखने  की  झनुकंपा
 करें,  जिससे  बीच  में  कोई  मुझे  डिसटर्व  न  करे  ।

 सभापति  भरहोदय  :  में  सभी  माननीय
 सदस्यों  से  कहूंगा  किबीच  में  कोई  कतई  न
 बोले

 श्री  राज  नारायण  t  भब  भातनीय  सदस्य
 जरा  ध्यान  से  सुनें  :

 On  September  i,  1949,  the  Sangh
 chieftain  wa,  reported  to  have  stated
 that—

 “We  cannot  make  progres,  un-
 lesg  oUr  social  and  political  jnstitu-
 tions  are  based  on  Bharatiyg  ideal,”
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 The  Sangh  uses  the  term  ‘Culture’  in
 itg  widest  sense,  Political,  economic,
 religioug  and  social  activities  ate
 aspects  of  ‘Culture’.

 मैं  इसे  इस  लिए  पढ़  रहा  हूं  कि  झाज  बहुत
 से  लोग  समाचार  पत्नों  के  जरिए  यहू  विवाद
 जड़ा  करते  हैं  कि

 We  are  cultural.  We  are  poltical.
 At  the  time  of  merger,  thig  idea  was

 not  discused.  This  is  absolutely
 false.  At  the  time  of  merger,  this
 idea  wag  fully  discussed,

 एक  माननीय  सदस्य  :  यह  डिसंक्तस
 किस  पर  हो  रहा  है  ?

 श्री  राज  नारायण:  डिसकशन  इस  बात
 पर  हो  रहा  है  कि  भलीगढ़  मुस्लिम  यूनिवर्सिटी
 एक्ट  में  जो  संशोधन  ही  रहा  है,  उस  संशोधन

 मात्र  से  मुसलमानों  की  भावनाझों  की  पविष्नता

 की  रक्षा  नहीं  होगी  |  इस  लिए  मैं  यह  उदाहरण
 दे  रहा  हूँ  7  (व्यवधान)  आर०  एस०  एस०
 जाये  जहघुम  में  (व्यवधान)

 The  genuine  ideology  of  the
 Sangh  is  based  upon  principles  for-
 mulated  by  its  founder,  Dr.  Hedgewar.
 These  principles  jhave  been  consoli-
 dated  and  simplified  by  the  present
 Jeader  in  8  small  book  calleqd  “We  ar

 foe
 Nationhood  defined.”  written  in

 Please  hear  Mr.  Mishra  ji.  This
 Wag  written  in  1989,

 ‘We  can  be  described  as  the  B&S
 Bible’.  It  ig  the  basic  Primar  in  the
 indoctrination  of  Sangh  volunteers.
 The  principles  contained  in  it  are  stil?
 considered  entirely  applicable  by  the
 Sangh  membership,

 art  कहा  गया  है  -

 The  basic  principle  that  Hedgewar
 emphasised  unceasingly  in  the  fraig-
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 ing  of  his  followers  was  ‘Hindustan
 ig  for  the  Hindus’.

 मैं  पूछना  चाहता  हूं  कि  जिन्होंने  भारत  के
 संविधान  की  शपथ  ग्रहण  की  है  ,

 Do  they  share  this  idea  that  Hin-
 dustan  ig  only  for  Hindus?  If  you
 say  that  ‘Hindustan  is  only  for
 Hindus’,  my  dear  friend,  you  are  a
 traitor.  on?  effet  जरा--  Thig  ig  the
 basic  theme  of  ‘“We’.  Golwalkar
 begins  “We”  by  defining  what  he
 considers  to  be  the  true  meaning  of
 concept  of  Nation,

 “  .  .  the  idea  contained  in  the  work
 ‘Nation’  is  the  compound  of  five  dis-
 tinct  factorg  fuseq  into  one  indissolu-
 ble  whole.  The  famous  five  “Unites”

 Geographica]  (country),  Racial
 (race),  Religious  (Religion),  Cultural
 (culture)  and  Linguistic  (Janguage)”.

 Those  who  do  not  believe  ip  the
 religion  of  RSS  have  got  no  right  to
 remain  in  India.  How  by  this
 arrangement  Aligarh  Muslim  Univer-
 sity  will  work  or  the  Administration
 of  the  Aligarh  Muslim  University  will
 exclude  these  people  from  going  there
 to  join  the  agitation?  The  whole
 bill  is  bogus.  Then  I  come  to  the
 next  point,

 “There  are  only  two  courses  open
 to  the  foreign  elements  either  to
 merge  themselves  in  the  national
 race  and  adopt  its  culture  or  to  live
 at  the  eweet  will  of  the  national
 race.”

 या  हो  बहू  मर्जे  करें  या उन  की  स्वीटविल

 पर  रहें  ,  बरना  हिन्दुस्तान  में  उन  के  लिए

 जगह  नहीं  है।

 सरवार  पटेल  की  डेफितिशन  से  लोगों
 की  जांखें  चौंक  जायेंगी  कि  उन्होंने  इन  का
 क्या  डिफाइत  किया  है  :
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 a  won-Hindu  people  in  Hindus-
 tan  must  either  adopt  the  Hindu  cul-
 ture  and  language,  must  learn  to  7885
 pect  and  hold  in  reverence  Hindu  re-
 ligion,  must  entertain  no  idea  but
 those  of  glorification  of  the  Hindu
 Yace  anl  culture,  ie,  they  musi  not
 only  give  up  their  attitude  of  intole-
 rance  and  ungratefulnes,  towards  the
 Jend  and  its  age-long  traditiong  but
 must  also  cultivate  the  positive  atti-
 tude  of  love  and  devotion  instead—”

 «  .The  philosophy  of  “WE”
 forms  the  foundation  for  contempo-
 rary  RSS  plang  and  activities,  It
 fosters  an  outlook  that  is  critical  of
 Congresg  policies,  strengthens  the
 view  that  the  Muslimg  gre  traitors  to
 the  country  and  instilg  finally  gn  in-
 tense  desire  for  “Akhand  Hindustan”

 MR,  CHAIRMAN:  Now,  Mr.  Raj
 Narain,  you  pleage  finish  your  speech,

 SHRI  RAJ  NARAIN:  Please  give
 me  two  minutes  more.  I  will  finish
 my  speech,  Let  the  Muslim  Mem-
 bers  belonging  to  Congress  and

 Janata  Party  understand  what  the
 RSS  is.

 SHRI  SAUGATA  ROY:  I,  he
 speaking  on  banning  the  RSS?

 PROF,  P,  G.  MAVALANKAR:  Is
 it  all  relevant  to  the  Bill?

 SHRI  K.  ए,  UNNIKRISHNAN:  He
 says  that  RSS  has  influenced  this
 Bill.

 SHRI  RAJ  NARAIN:
 will  help  RSS.  That  is  the
 point.

 This  Bill
 whole

 DR.  PRATAP  CHANDER  CHUN-
 DER:  He  hag  not  even  reag  this
 Bil.  He  got  a  copy  from  me  just
 now.

 MR.  CHAIRMAN:  Please  conclude
 now,



 oa)

 ‘SHRI  RAJ  NARAIN:  I  will  only
 quote  what  Sardar  Pate]  said:

 “There  is  @  group  in  this  country
 which  ig  not  satisfied  even  by  the
 assassination  of  Mahatma  Gandhi.
 I  am  prepared  to  prove  it  to  any-
 body.  This  group  intends  to
 assassinate  Jawaharlal  Nehru.
 Thig  information  hag  ‘been  given  to

 “Me  by  a  pereon  connected  with
 L,  B.  Bhopatkar,  the  ex-President
 of  the  Hindu  Mahasabha.  A  group
 connected  with  the  Hindu  Maha-
 sabha  has  assassinated  Mahatma

 ‘Gandhi.  I  wag  bitterly  criticised
 when  Mahatma  Gandhi  wag  aseas-
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 sinated  for  having  failed  ‘to  protect
 hig  life,  But  when  I  hag  begun
 to  take  proper  steps  to  prevent  fur-
 ther  crimes,  you  say  that  the  civil
 liberties  gre  in  danger.”

 MR,  CHAIRMAN:  I  am  gorry,  the
 time  is  over.  Your  speech  ig  deem-
 ed  to  be  over.  Now  I  call  the  next
 speaker,  Prof.  P.  ७.  Mavalankar.  He
 will  speak  tomorrow.

 18.03,  hrs.

 The  Lok  Sabha  then  adjournel  till
 Eleven  of  the  Clock  on  Thursday,  May

 3,  979/Vaisakha  18,  90i  (Saka),


